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 LOK  SABHA  DEBATES

 LOK  SABHA

 Monday,  August  28,  978/Bhadra  6,
 900  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  Deputy  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Object  of  Introducing  prohibition

 469.  SHRI  6.  NARASIMHA  RED-
 DY:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  what  is  the  main  object  of  in-
 troducing  prohibition  of  liquor  by
 legislation;

 (b)  whether  Government  are  aware
 of  the  fact  that  earlier  in  some  States
 this  was  introduced  and  due  to  _  its
 failure  it  was  withdrawn;  and

 (c)  whether  Government  are  aware
 of  the  fact  that  such  legislation  will
 take  away  the  right  of  some  people
 for  relaxation  by  taking  drinks  ete.
 after  hard  work?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  object  of  prohibition
 of  liquor  is  improvement  of  public
 health  and  securing  betterment  in  the
 social  and  economic  condition  of  the
 people  as  enunciated  jy  the  Directive
 Principles  of  State  Policy.

 (9)  Some  States  have  amended  or
 withdrawn  their  enactments  in  the
 2586  LS—t,  २
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 past.  However,  Tamil  Nadu  reintro-
 duced  prohibition.  Prohibition  being  a
 state  subject,  they  are  competent  to
 decide  the  pace  as  well  as  changes.

 (c)  Government  are  aware  that  such
 legislation  will  put  restriction  on  tak-
 ing  drinks  but  the  object  of  the  mea-
 sure,  which  is  in  pursuance  with  the
 Directive  principle  of  State  Policy,  is
 to  improve  health  and  alleviate  the
 social  and  economic  distress  caused  by
 intoxicating  drinks.

 SHRI  G.  NARASIMHA  REDDY:  I
 would  like  to  know  whether  the  Min-
 ister  is  aware  that  smoking  is  more
 injurious  to  health  and  if  so,  whether
 the  Government  is  considering  prohi-
 bition  of  smoking  also  and  including
 the  ‘ban  on  smoking’  in  the  Constitu-
 tion  as  one  of  the  Directive  Principles.
 If  this  is  not  possible,  then  why  not
 delete  prohibition  also  from  the  Di-
 rective  Principles?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Sir,  it  is  a  debatable  question.
 which  is  worse.  That  is  the  position.
 However,  if  the  hon.  Member  brings.
 a  Bill  for  amendment  of  the  Constitu-
 tion,  certainly  this  House  will  consider
 this,

 SHRI  G.  NARASIMHA  REDDY:  He.
 has  not  answered  my  first  question.
 I  wanted  to  know  whether  smoking  is.
 more  injurious,  if  not  equally  inju.
 rious,  to  health.

 MR.  DEPUTY  SPEAKER:  He  has.
 already  answered,  he  said  it  is  debat-
 able  as  to  which  is  more  and  which  is
 less.

 SHRI  G.  NARASIMHA  REDDY:
 This  is  a  social  problem  which  cannot
 be  solved  by  legislation,  88  it  has  al~
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 ready  been  proved  and  the  best  way
 of  solving  it  is  by  all  party  cooperation
 and  propagating  it.  In  view  of  this  I
 ‘would  like  to  know  whether  the  Gov-
 ernment  would  stop  banning  prohibi-
 tion  through  legislation.  If  the  Gov-
 ernment  is  serious  in  achieving  this  ob.
 jective  by  legislation,  then,  I  would
 like  to  know  whether  the  Government
 is  prepared  to  introduce  this  as  one
 of  the  disqualifications  to  hold  any
 elected  posts....

 MR.  DEPUTY  SPEAKER:  The
 question  cannot  be  that  long.  You
 cannot  make  a  speech.

 SHRI  G.  NARASIMHA  REDDY:  it
 is  not  a  speech.  I  would  like  to  know
 whether  the  Government  is  prepared
 to  438५७  necessary  orders,  to  start  with,
 asking  all  the  Ministers  of  the  Central
 ‘Government  and  the  State  Govern-
 ments  to  stop  drinking  or  quit  the
 posts,

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  Government  believes  that
 legislation  and  education  should  go
 together.  We  are  quite  aware  of  the
 fact  that  mere  legislation  would  not
 be  sufficient.  Therefore,  ample  empha-
 sis  is  also  being  put  on  the  education
 part  of  it.  As  regards  putting  a  ban
 on  the  Ministers  taking  to  drinks,
 already  we  have  made  a  request  to  the

 ‘Ministers  not  to  drink.

 SHRI  EDUARDO  FALEIRO:  This
 policy  of  prohibition  had  been  tried  in
 ‘several  countries  and  failed  every-
 where,  In  India  itself,  in  the  erstwhile
 Bombay  State  when  the  Prime  Minis-
 ter  was  the  Cief  Minister,  it  was  tried
 and  it  has  miserably  failed.  (Interrup.
 tions).

 SHRI  K.S.  CHAVDA:  He  is  mislead-
 ing  the  House.  This  is  unfair.

 MR.  DEPUTY  SPEAKER:  Mr.
 Chavda,  it  is  very  unfortunate  that
 you  should  enter  the  controversy.  (In-
 terruptions)
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 SHRI  EDUARDO  FALEIRO:  Mr.
 Chavda,  I  know  about  prohibition more  than  you.  (Interruptions)

 MR.  DEPUTY  SPEAKER:  Come  to
 the  question.

 SHRI  EDUARDO  FALEIRO:  In
 Goa,  there  are  more  bars  than  tea
 shops.

 MR.  DEPUTY  SPEAKER:  Put  vour
 question.

 SHRI  EDUARDO  FALEIRO:  There
 are  no  health  hazards  whatsoever  from
 liquor  in  Goa  and  there  have  been  no
 deaths  while  there  are  so  many  deaths
 in  Gujarat  and  Tamil  Nadu.  Will  the
 Government  put  this  very  serious
 policy  or  very  great  implication  to  an
 opinion  poll  or  referendum?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  hon.  Member  has  stated
 many  things  and  has  drawn  many  con.
 clusions  which  are  not  borne  out  by facts,  In  the  first  Place,  the  Maha-
 rashtra  Government  has  not  scrapped prohibition.  According  to  the  official-
 ly  stated  policy,  they  have  rationalised the  policy  of  prohibition.  Mr.  Naik
 gave  a  declaration,  how  it  can  be  ra-
 tionalised.  Then  again,  we  cannot have  a  comparison,  that  as  prohibition has  faileq  in  some  of  the  countries
 outside  India,  it  is  bound  to  fail  here
 also,  because  in  some  countries  in  the
 West,  perhaps  eighty  per  cent  of  the
 people  take  to  drink,  whereas  in  our
 country  only  twenty  per  cent  of  the
 people  take  to  drink.  So,  it  is  not  true
 to  say  that  this  will  fail.  It  has  not
 failed  in  Gujarat  and  it  has  not  failed
 in  Tamil  Nadu  and  both  these  States are  progressing  industrially,  educa-
 tionally  and  in  other  respects.

 SHRI  EDUARDO  FALEIRO:  He
 has  not  answered  my  question.  Will
 the  Minister  submit  this  matter  to
 referendum?  My  question  has  not  been
 answered,

 MR.  DEPUTY  SPEAKER:  Mr.
 Barrow.
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 (SHR  A.  i  श  BARROW:  Will  the
 Minister  tell  us  what  subsidy  is  being
 Biven  to  the  States  and  whether  the
 subsidy  is  not  only  for  implementing
 prohibition  but  also  for  stopping  illicit
 distillation  and  what  amount  of  money
 has  been  earmarked  by  the  Govern-
 ment  for  educational  purposes  and
 what  programmes  do  they  have  in  the
 educational  field  for  this  purpose?

 ‘  DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  hon.  Member  has  clubbed
 many  questions.

 AN  HON.  MEMBER:  rose.

 MR.  DEPUTY  SPEAKER:  I  am
 sorry,  if  you  keep  on  standing  I  will
 never  call  you.  You  have  been  stand-
 ing  from  the  very  start  of  the  question
 hour.  That  is  not  the  way  to  attract
 the  attention  of  the  Chair.  You  must
 only  catch  the  eve,  but  not  by  stand-
 ing.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  So  far  as  the  compensation  is
 toncerned,  the  Central  Government
 has  assured  the  States  that  it  will
 bear  fifty  per  cent  of  the  loss  on
 account  of  excise  duty  resulting  from
 introduction  of  promtbition.  Other
 schemes  are  also  being  formulated  for
 utilising  alcohol  for  other  purposcs
 like  industrial  purposes  by  mixing  it
 up  with  petroleum.  Schemes  are  also
 being  drawn  up  by  the  States  for  pur-
 poses  of  providing  jobs  to  people  who
 go  out  of  employment.

 SHRI  A.  E.  T.  BARROW;  How  Much
 will  be  the  loss  of  revenue?  He  has
 not  answered  that.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  have  already  prefaced  my
 answer  saving  that  several  questions
 have  been  clubbed  in  a  single  question.
 If  these  questions  are  put  separately,  I
 ghall  try  to  answer.  For  the  loss  of
 excise  revénue,  ammount  is  not  calcu-
 lable  now  because’  prohibition  is  not
 ‘bethg’  fritré@uced:  all  at  once:  it  will  be

 $et¥odlited  in  a  phased  programme  of
 {Gr  -yléts.  THerdfére;  the  total
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 amount  which  will  have.  to  be  paid
 will  have  to  be  calculated  in  stages.

 SHRI  YASHWANT  BOROLE:  I
 would  like  to  know  from  the  Minister
 whether  there  is  any  programme
 which  is  being  chalked  out  or  phased
 out  in  order  that  there  will  be  comp-
 Jete  prohibition  within  four  years.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Last  year,  Ministers  from  diffe-
 rent  States  assembled  at  a  meeting  of
 the  Central  Prohibition  Council  and
 decided  that  prohibition  will  be  intro-
 duced  through  a  phased  programme  in
 four  years,  and  it  is  for  the  State
 Governments  to  draw  up  their  pro-
 grammes.  Accordingly,  many  States
 have  drawn  up  programmes

 As  far  as  the  Central  Government
 is  concerned,  We  have  issued  guide-
 lines.  In  some  States,  certain  districts
 are  being  made.  dry.while  in  other
 States  certain  dry  days  per  week  are
 being  introduced.  In  this  way,  they
 are  chalking  out  their  own  program-_
 mes.  om

 SHRI  L.  K.  DOLEY:  On  principle,  I
 do  not  object  to  this  Government  in-
 troducing  the  policy  of  prohibition
 But  the  point  is  that  there  are  a  large.
 number  of  people,  particularly  people
 from  whom  this  material  is  a  vital  part
 of  their  food.  Moreover,  most  of  the
 tribals  are  in  neéd  of  this  material.
 for  many  of  their  religious  ceremonies
 as  this  is  part  of  their  culture
 I  would  like  tg  ask  the  Government
 as  to  how  this  section  of  the  popula-
 tion  of  the  nation  can  be  forced  to  fol-
 low  ‘the  policy  of  vrohibitidn  unless
 alternative  measures.  like.  some  other
 substitute  to  form  part  of  their  food
 and  to’  serve  the  purpose  of  their  cul-
 ture,  are  provided  for.  Therefore,  we
 are  cpposed  to  this  policy....

 MR.  DEPUTY  SPEAKER  :  But  what
 is  your  question?  It  is  not  a  question
 of  your  opposing  it

 SHRI.L:  K.  DOLEY  :  |  would  like  to
 know  what  is  the  alterhative.
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 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Government  is  aware  of  the
 need  for  special  provisions  for  tribals,
 and  the  following  are  the  main  guide-
 lines  which  have  been  decided  upon.
 In  tribal  areas  where  prohibition  is
 enforced,  no  precipitate  action  will  be
 taken.  The  contract  system  of  liquor
 vending  in  tribal  areas  should  be
 given  up.  Where  prohibition  is  not  in
 force,  the  tribal  people  should  be
 allowed  to  prepare  their  beverage  for
 individual  and  social  purposes,  but  not
 for  commercial  purposes.

 In  this  way,  various  guidelines  have
 been  provided  for,  especially  for  the
 triba:  areas.

 श्री  हुकम  खन्द  कछुबाय  :  मंत्रो  जी  ने  अपने
 प्रश्न  के  उत्तर  में  बताया  है  कि  किन  राज्यों  नें
 सुझाव  दिये  हैं।  मैं  जानना  चाहता  हूं  कि  ऐसे
 कितने  'ाज्य  हैं  जिन्होंने  शब  तक  अपने  विचार
 नहीं  भजे  हैं  7  श्रापने  यह  भी  कहा  है  कि  राज्य
 सटकारें  कितना  खच  करेंगी  बतायेंगे  |  उसके
 पहले  आपने  भी  कोई  नीति  निधारित  की  है,
 पसा  निर्धारित  किया  है  कि  केन्द्र  इतनी  रुहायता
 इन  शर्ज्यों  को  देगा  7  जो  सहायता  देगा  वह
 किस  प्रनुपात  से  देगा,  जिन  जिन'  राज्यों  ने
 पैसा  मांगा  है  उतना  देगा  या  केन्द्र  ऋपनी
 ऋावश्यकता  के  झाधार  पर  देगा  ?

 To  प्रताप  चर  चना:  मान्यवर,  केन्द्रीय
 सरकार  ने  यह  तय  किया  है  कि  राज्य  सरकार
 की  जो  क्षति  होगी  उसका  50  फीसदी  भ्रनुपात
 से  देंगे।  इसके  लिये  यह  तो  भी  हम  नहीं
 कहूँ  सकते  कि  कितनी  क्षति  होगी।  जब  प्रौहि-
 विशन  लागू  करेंगे  उसके  बाद  में  तय  हो  सकता
 है।

 दुरी  बात  यहू  है  कि  जो  हमारे  पास  एक
 फहरिस्त  है  बहू  काफी  बड़ी  है,  किन  राज्यों
 ने  प्रोहिगिशन  पूरा  लागू  किया  है  भौर  कौन

 AUGUST  28,  3978  Oral  Answers  8

 राज्य  घीरे  घीरे  लागू  कर  रहे  हैं  प्रगर  रूदस्य
 चाहों  तो  मैं  वह  फेहरिस्त  दिखला  सकता  हूं
 क्योंकि  पढ़  क<  बताने  में  काफ़ो  बगत  लगेगा

 DR.  SAROJINI  MAHISHI:  MayI
 know  whether  the  Government  have
 any  information  as  to  how  many  licen-
 ces  have  been  issued  for  setting  up
 new  distilleries  and  breweries  in  the
 different  States  and  whether  the  Gov-
 ernment  wil;  ever  think  of  going  in
 for  a  technical  audit  of  the  to-
 tal  preduction  of  alcohol  so  as  to
 avoid  misuse  in  the  name  of  medi-
 cine  and  also  industrial  purposes?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  require  notice  for  this  ques-.
 tion,  ‘

 SHRI  K.  LAKKAPPA:  No  country
 has  succeeded  in  bringing  legislation
 for  curbing  social  evils  like  drinking.
 We  have  seen  and  experienced....

 MR,  DEPUTY  SPEAKER:  But
 where  is  the  question?

 SHRI  K.  LAKKAPPA:  A  number
 Of  people  are  dying  as  a  consequence
 of  the  manufacture  of....

 MR.  DEPUTY  SPEAKER:  Mr.
 Lakkappa,  please  come  to  the  ques-
 tion.

 SHRI  K.  LAKKAPPA:  Due  to  adul-
 teration  and  other  things,  liquor  tra-
 gedies  occur.  I  would  like  to  say  that
 instead  of  bringing  such  legislation,

 it  ig  better  to  see  to  it  that  the  ma-
 nufacturers  introduce  a  lower  per-
 centage  of  alcoho]  content  and  produce-
 it  without  any  adulteration.  The  per-
 centage  of  alcohol  should  be  3  per
 cent  or  4  per  cent  instead  of  40  per
 cent.  Thereby,  you  can  diminish  the
 evil  of  drinking,  but,  at  the  same  time,
 you  should  control  the  manufacture.
 Will  you  bring  up  such  leglelatiqn?
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 DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  Hon.  Member  is  not  right
 in  saying  that  liquor  deaths  occur
 only  in  dry  States  or  in  dry  areas.
 There  are  lots  of  liquor  deaths  in
 Cities  like.  Delhi,  Calcutta  and  Bom-
 bay  where  there  is  no  prohibition.

 ‘Therefore.  his  whole  premise  is
 wrong.  Mere  reduction  of  alcoho!
 content  will  not  bring  about  the
 desired  effect  because,  if  a  huge  quan-
 tity  of  these  drinks  is  taken.  the
 same  deleterious  effect  will  be  there

 was  when  a  small  quantity  with  a
 veavy  dose  of  alcoho]  is  taken..

 Damage  of  wheat  at  Gandhidham

 *470.  SHRI  K.  A.  RAJAN:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  about
 14  lakh  tonnes  of  wheat  stored  in

 open  for  the  last  three  years  in  Gan-
 dhidham  town  has  become  unfit  for
 human  consumption;

 (b)  if  so,  the  detaiis  thereof;
 (c)  whether  it  is  a  fact  that  the

 fife  of  GAP  storage  can  hardly  be
 extended  beyond  one  season;  and

 (d)  if  so,  what  is  the  reason  for
 not  disposing  the  stock  after  its  life
 time?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  and
 (b).  A  quantity  of  5.23  lakh  tonnes  of
 wheat  was  stored  under  C.A.P.  (Co-

 ver  and  Plinth)  at  Gandhidham  dur-
 ing  the  year  1976,  out  of  which  only
 a  quantity  of  about  22,200  tonnes  was
 rendered  unfit  for  human  consump-
 tion,  At  present,  only  a  quantity  of
 2.683  lakh  tonnes  is  in  storage.

 (ec)  and  (d).  Life  of  CAP  storage
 depends  on  the  climate,  the  site,  the
 condition  of  covers  and  dunnage  as

 also  the  adequacy  of  prophylactic
 and  curative  treatment  to  the  stocks.
 While  it  may  be  desirable  normally
 mot  to  extend  the  CAP  storage  be-
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 yond  a  year,  it  is  possible  to  store
 for  longer  periods  under  favourable
 climatic  and  weather  conditions  and
 with  proper  care.  Because  of  paucity
 of  covered  accommodation  in  the
 country  and  poor  off-take,  the  stocks
 at  Gandhidham  could  not  be  disposed
 of  within  a  year.

 SHRI  K.  A,  RAJAN:  Out  of  the
 wheat  stored  in  Gandhidham  under
 CAP,  it  is  reported  that  I.4  lakh
 tonnes  of  wheat  has  become  useless
 and  is  rotting,  and  it  is  reported  that
 the  local  authority  has  given  rutice
 that  the  goods  may  be  removed  from
 there  as  they  are  contaminating  the
 city;  the  port  authorities  have  also
 given  notice  to  this  effect.  I  would
 like  to  know  from  the  Minister  what
 is  the  duration  of  CAP  storage  in  nor-
 mal  cases  and,  in  this  particular  case,
 if  at  all  it  has  gone  beyond  one  year,
 whether  the  FCI  will  remove  the
 wheat  without  much  more  loss  being
 incurred.

 SHRI  SURJIT  SINGH  BARNALA:
 The  information  of  the  hon.  Member
 is  not  correct.  There  has  not  been
 such  a  great  loss  as  is  contemplated
 by  the  hon,  Member.  Abéut  the  nor-
 mal  life  of  the  CAP  storage,  as  I
 have  mentioned,  we  keep  it  normaily
 for  one  year.  But  it  is  hardly  at  any
 place  that  we  remove  foodgrains  in
 One  year;  it  goes  on  for  more  than
 one  year,  Sometimes  it  is  for  twu
 years;  sometimes  it  is  for  more  than
 2}  years.  The  foodgrains  that  have
 been  lying  at  Gandhidham  are  for
 24  years;  and  the  fondition  of
 foodgrains,  excefting  this  damage
 due  to  rains  or  floods,  the  total  con-
 tent  of  the  foodgraing  was  good.

 SHRI  K.  A.  RAJAN:  Now  the  Mi-
 nister  has  mentioned  that  sometimes
 it  is  for  two  years;  sometimes  it  is
 for  more  than  ey  years  and  all
 that.  Then  it  is  reported  that  they
 will  take  care  to  see  that  it  is  remov-
 ed,  in  this  case,  particularly  after

 2b  years.  Will  the  hon.  Minister
 See  that  such  foodgrain  is  not  West  by
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 the  inefficient  attitude  of  the  bureau-
 crats  or  the  officials  concerned?

 SHRI  SURJIT  SINGH  BARNALA:
 I  may  explain  the  position  of  the
 foodgrains  lying  at  that  storage  in
 a  bit  detail.  The  total  foodgrains
 storage,  ag  I  have  mentioned,  was
 4.23  lakh  tonnes;  and  we  had  entered
 into  an  agreement  with  Russia  for
 returning  .5  million  tonneg  of  wheat;
 and  this  Russian  team  of  experts
 came  to  India.  They  were  taken  to
 Gandhidham  open  storages.  These
 are  called  Cap  Storages.  They  were

 taken  to  that  place.  They  selected  3.9
 lakh  tonnes  out  of  that  shortage  last
 year  in  July  3.9  lakh  tonnes  of  that
 storage  of  specified  quality  of  wheat
 that  they  needed;  and  they  agreed  to
 import  from  that  stock;  and  only  3.6
 lakh  tonnes  have  gone  to  Russia  from
 that  very  storage.  They  were  very
 satisfied  with  the  type  of  storage  that
 we  have  maintained  and  the  quality
 of  foodgrains  that  was  available
 there.  This  damage  and  loss  was
 only  due  to  heavy  rains,  Normally  in
 that  area,  the  rains  are  16"  to  7”
 per  year;  and  during  the  last  two
 years,  the  rain  fall  has  been  more
 than  30”.  This  was  the  cause  of  floods
 in  that  area.  So,  this  damage  has
 taken  place.  Even  the  quality  of
 foodgrains  that  are  lying  there  is
 quite  good.

 SHRI  M.  RAM  GOPAL  REDDY:
 Before  the  foodgrains  get  spoiled,
 why  do  you  not  distribute  them  to
 the  hungry  people?  Supposing  there
 is  no  demand.in  the  market.  There
 are  so  many  hungry  people  in  this
 coumtry.  Why  do  you  not  distribute

 them  among  the  hungry  people?

 SHRI  SURJIT  SINGH  BARNALA:
 This  is  not  the  question.  We  are
 trying  to  remove  the  CAP  Storages.
 We  are  already  depleting  the  stocks.
 Even  today  you  perhaps  have  read

 the  news  item  in  the  papers  that  we
 have  this  arrangement  at  certain  air-
 ports  and  out  of  that  ii  have  been
 evacuated  by  now.
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 Irrigation  Project  Reports  received
 for  Tribal,  Sub-plan  area  of  States

 *47l.  SHRI  GIRIDHAR  GOMAN-~
 GO:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased.
 to  state:

 (a)  the  major  and  mediurm  irriga-
 tion  project  reports  received  from.
 the  States  and  cleared  for  execution
 in  current  financial  year  particular-
 ly  in  the  tribal  Sub-Plan  areas  of
 the  States;  and

 (b)  the  guide  jines  issued  by  his
 Ministry  to  increase  the  irrigation
 facilities  in  tribal  areas?

 THE  MINISTER  OF  AGRICUL.
 TURE  AND  IRRIGATION  (SHRI  SUR-
 JIT  SINGH  BARNALA):  (a)  and  (b).
 A  statement  is  laiq  on  the  ‘Table  of  the.
 House.

 Statement

 (a)  During  ‘1978-79,  32  irrigation  ‘pro~
 ject  reports  have  been  received  from
 the  States  and  these  are  under  exsmi-~
 nation  in  Central  Water  Con:mission.
 Only  one  of  these  will  provide  irriga-
 tion  to  Tribal  sub-Plan  area  also.

 (9)  A  Working  ‘Group  en  Tribal.
 Developmen,  during  the  medium  term
 plan  !978—683  wag  constituted  in  the
 Ministry  of  Home  Affairs.  In  regard
 to  Irrigation  Sector,  the  Working
 Group  have  made  the  under-mentioneg
 recommendations.  The  State  Govern~
 ments  have  been  advised  to  take
 immediate  action  to  implement  thes?:—

 (i)  A  master  plan  of  irrigation
 development  in  tribal  areas  includ-
 ing  flow  irrigaton  (major,  medium
 and  minor)  lift  irrigation  anq  ground
 water  development  should  be  pre-
 pared  within  the  next  one  year;

 (i)  Investigation  of  alt  minor  irri-
 gation  projects  and  lift  irrigation
 schemes  may  be  completed  within:
 the  next  year  or  two  in  all  States;
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 (iil)  A  clear  time  schedule  should
 be  prepared  for  development  of  this
 potential  through  execution  of
 various  schemes,

 (iv)  #  the  existing  irrigation
 works  ghoulg  be  put  to  use  by  im-
 proving  them  within  the  next  one
 year.  The  renovation  of  existing
 tanks  shoulg  be  given,  the  highest
 priority  in  allocation  of  resources.
 Their  regular  maintenance  may  be
 taken  up  by  the  Irrigation  Depart-
 ment  where  other  satisfactory
 arrangements  do  not  exist:

 (२)  While  preparing  mast  or  plan
 for  jrrigation,  areas  with  growing
 pressure  of  population  and  limited
 agricultural  land  should  be  identified
 for  taking  up  irrigation  on  a  priority
 basis;

 (vi)  In  each  project  priority  should
 be  fixed  inter  se  for  each  type  of
 irrigation  projects,  flow  irrigation
 projects,  flow  irrigation  getting  a
 higher  priority  followeg  by  lift  irri-
 gation  on  open  water  sources  end
 ground  water  development,
 (vii)  Small  irrigation  wells  should

 be  taken  up  in  a  big  way  where
 there  is  a  good  chance  of  having
 ground  water;
 (viii)  There  should  be  no  limit
 about  the  size  of  holdings  for  t-king
 up  small  irrigation  wells.  This  ftaci-
 lity  should  be  extendeq  to  all  who
 are  willing  to  construct  a  well;

 (ix)  The  rules  and  conditions  of
 the  co-operatives  and  other  institu-
 tions  should  be  suitably  modified;

 (x)  The  risk  involved  in  an  unsuc-
 cessful  well  should  be  fully  covered
 by  the  State;

 (xl)  The  displaced  tribals  should
 be  rehabilitateq  not  as  individual
 but  as  a  community,  as  far  as  possi-
 ble.  Advance  planning  by  sensitive
 officers  specially  charged  with  this
 task  should  be  done.  Additional
 financial  expenditure  may  also  be
 provided  wherever  necessary;
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 (xi)  The  displaced  persons  should
 be  ‘given  alternative  land  in  the
 command  of  {irrigation  projects  by
 acquiring  and  redistributing  ade-
 quate  land  for  potential  beneficia~
 ries.  Suitable  legal  measures  may  be
 taken  for  this  purpose,

 (xiii)  About  20  per  cent  of  the  water
 in  a  river  basin  may  be  reserved  for
 minor  irrigation  and  lift  irrigation
 scheme  in  the  upper  reaches  of  the
 catchment  area  to  be  developed  in
 the  due  course;
 (xiv)  Development  of  the  land  and
 fiela  channel,  should  be  a  part  of
 irrigatioin  projects;
 (xv)  Water  should  be  provided  free

 for  the  first  three  years  without  an
 agreement  ang  the  water  rates
 should  be  gradually  increased  to
 reach  the  normal  level  in  a  period  of
 another  three  years;
 (xvi)  Intensive  extension  support
 should  be  provided  for  new  irrigated
 land  in  the  tribal  areas;  and

 (xvii)  The  repayment  liability  of  the
 triba]  in  irrigation  schemes  should
 start  only  after  irrigation  begins.
 The  risk  lability  for  any  failures
 should  be  borne  by  the  project
 authority  or  the  Cooperative  for
 which  a  suitable  scheme  may  be  rre-
 paréd,

 SHRI  GRIDHAR  GOMANGO:  It  is  a
 pity  that  the  Sub-Plan  covers  only  50
 projects  and  so  far  only  32  project  re-
 ports  have  been  gent  by  the  different
 States  and  they  are  under  the  consi-
 deration  by  the  Water  Commission  at
 the  Centre.  The  percentage  of  irriga-
 tion  facilities  in  the  tribal  areas  is  lesg
 than  per  cert  and  the  proposa)]  with
 the  Government  of  India  to  suggest
 to  the  states  to  increase  irrigation  faci-
 lites  in  these  areas  by  submitting  pro-
 ject  reports  in  time,  investigating  in
 time  and  by  earmarking  money  from
 the  State  as  well  as  the  Centre  sectors?

 SHRI  SURJIT  BARNALA:  The  Irri-
 gation  Department  had  held  several
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 meetings.  The  latest  was  in  August
 4977  with  the  Irrigation  Secretary  in
 which  the  State  Governments  had
 been  requested  to  take  an  immediate
 action  in  respect  of  some  of  the  points,
 and  medium  ang  minor  irrigation  pro-
 jects  which  could  be  completed  should
 be  taken  up  immediately  in  those
 areas.  Then  maintenance  of  nedium
 and  minor  irrigation  works  should
 also  be  geared  up.  High  level  group  of
 officers  from  various  disciplines  should
 inspect  the  triba]  areas  and  issue  de-
 tailed  inspection  notes  in  respect  of
 leve]  of  existing  irrigation  development
 and  future  possibilties.  Drinking
 water  need,  should  also  be  kept  in
 view  in  all  those  areas.  Reports  pre-
 pared  by  Rural  Engineering  Services
 Directorate  could  be  made  use  of  in
 this  manner.  Maximum  possible  wafer
 resources  shoulg  be  earmarked  for  tri-
 bal  areas.  Major  and  medium  irriga-
 tion  schemeg  in  tribal  areas  shculd  be
 planned  for  completion  in  5  years  and
 minor  irrigation  within  the  next  nve
 years,

 Thereafter  also  another  meeting  was
 called  in  August,  978  in  which  em-
 phasis  was  again  Jaid  that  this  matter
 should  be  taken  up  urgently  in  all
 those  areas.

 SHRI  GIRIDHAR  GOMANGO:  I
 would  like  to  know  whether  the  Plann.
 ing  Commission  has  asked  the  Minis-
 try  to  identity  the  programme  for  the
 tribal  areas,  I  am  asking  especially
 about  the  Central  allocation  for  the
 tribal  areas  for  the  development  of
 irrigation.  7  am  asking  about  the
 guidelines  adopted  by  the  government,
 not  only  through  loans  and  grants,  but
 providing  special  allocation  for  the
 tribal  areas  so  that  the  work  is  expedi-
 ted,  because  the  State  Governments  are
 diverting  money  which  has  been  given for  an  overall  development  of  the  pro-
 jects  in  the  tribal  areas.

 SHRI  SURJIT  SINGH  BARNALA:
 Special  allocations  are  being  made  for
 tribal  sub-plan  areas.  I  have  figures
 for  all  the  States.  For  example  for
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 Andhra,  allocation  of  Rs.  5.78  crores
 has  been  made.  For  Assam  Re.  2.85
 crores  and  for  Bihar  Re  28.92  crores
 have  been  allocated.  Rs.  8.4  crores
 have  been  allocated  for  Gujarat.  The
 total  comes  to  Rs,  05.89  crores  which
 has  been  given.  For  Orissa  it  is
 Rs.  4.43  crores.

 SHR]  GIRIDHAR  GOMANGO:  What
 is  the  amount  specifically  allotted  for
 the  tribal  areas?

 MR,  DEPUTY  SPEAKER:  Is  it  for
 the  tribal  areas  alone?

 SHR]  SURJIT  SINGH  BARNALA:  I|
 have  mentioned  these  figures  which  are
 only  for  the  tribal  areas.
 शर्वरकों  ककी  कम  झौर  उनके  वितररा  में
 झनियमितता

 47i  (क)  श्री  सुभाष  भ्राहजा  :  क्‍या
 कृषि  और  सि्चोई  मंत्री  यह  बताने  को  कृपा
 करेगें  कि;

 क)  क्‍या  उवरकों  की  कमी  झीर  उनके
 वितरण  में  भ्रनियमितताओं  के  बारे  में  समय-
 समय  पर  सरका<  को  सूचनायें  दी  जाती  हैं  ;

 (ख)  यदि  हां,  तो  क्या  उर्व/कों  का
 “बफर  स्टाक  बनाने  की  सरका<  की  योजना
 है  ;

 (ग)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौश
 क्या  है;  झौर

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण

 कृषि  और  सिंचाई  मंत्री  (श्री  सुश्जीत
 सिंह  बरनाला)  :  (क)  जी  हां।

 (ख)  जी  हां।

 (ग)  भारत  सरकार  ने  उबरकों  का
 बफर  स्टाक  बनाने  का  निणय  पहले  ही  ले
 लिया  है।  इस  बात  को  दृष्टि  में  रखते  हुए,
 भारतीय  लाश  निगम”  अपने  भागादारों  तथा
 केल्रीय  भांदायारों  शौर  'टजकीय  भांडागार
 लिगर्मों  के  690  से  भ्रधिक  केन्द्रों  में  उबशफों
 का  भण्डार  करता  है।
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 (घ)  प्रश्न  ही  नहीं  होता  ।

 शी  सुभाष  झाहूजा  :  माननीम  मंत्री  जी  ने

 अपने  प्रश्न  के  उत्तर  में  बताया  है  कि  समय
 समय  पर  भनियमितता झों  को  शिकायतें  मिलती

 रहती  हैं  ।  मेरा  कहना  यह  है  कि  वितरण  में

 अनिवमितताओं  की  कुल  कितनी  शिकायतें
 प्राप्त  हुई  हैं  तथा  मध्य  प्रदेश  से  कितनी
 शिकायतें  भ्राई  हैं  भौर  उन  शिकायतों  के  उपर
 क्‍या  कार्यवाही  की  गई  है  ?

 श्री  सुरणोत  सिह  बरनाला  :  इस  के  बारे
 में  तो  इस  को  प्रलग  से  सवाल  देना  होगा  कि
 कितनी  शिकायतें  जाई  हैं  7  इस  समय  शिकायतों
 का  नम्बर  तो  मैं  नही  बता  सकूंगा  लेकिन  जब

 भी  कहीं  से  कोई  शिकायत  किसी  सरकार  की

 तत्फ  से  आती  ह  कि  किसी  जगह  फर्टिलाइज<
 की  कमी  है  तो  उस  का  पूरा  करने  की  जल्दी
 से  जल्दी  क,शिश  करते  हैँ।

 श्री  सुभाष  झहूजा :.  पिछले  वर्य  माननीय
 मंन्त्ती  जी  के  मंत्रालय  द्वारा  खाद  वितरण  का

 जो  कोटा  निश्चित  किया  गया  था  सहकारी
 क्षेत्रों,  सटकारी  एजेंसियों  और  निजी  क्षेत्रों
 के  द्वारा  उस  में  क्या  सहकारी  क्षेत्रों  भौर
 सरकारी  एजेंसियों  ने  खाद  का  पुरा  कोटा

 उठाया  भर  उसका  वितरण  किया  या  नहीं  ?

 दुसरे,  जैसा  माननीय  मंत्री  जी  ने  बतायो  कि

 690  केन्द्रों  में  खाद  ग्ण्खी  जाती  है  तो  इन  केन्द्रों

 की  खाद  रखने  की  क्षाबता  कितनी  है?

 श्री  स्रणीत  सिह  बरनाला  :  हमारी  तरफ
 से  स्टेट  को  एलोकेशन  होते  हैं।  जितनी  स्टेट

 की  मांग  होती  है  उस  को  देख  कर  उस  के

 हिसाब  से  एलोकेशन  करते  हैं।  स्टेट  यह  इंत-
 जाम  करते  हैं  कि  कंसे  डिस्ट्रिव्यूशन  होगा,
 कोश्रापरेटिव  सोसाइटी  से  किया  जायगा  या

 प्राइवेट  एजेंसी  से  किया  जायगा  या  कौन
 कौन  से  इदारों  से  करेंगे  ।  कैसे
 उठाया  गया,  उसकी  जिम्मेदारी  ज्यादा-
 तर  स्टेद्स  पर  होती  है।  हमारी  कोशिश
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 ag  है  कि  डिस्ट्रीव्यूशन  प्याइट्स  ज्यादा  होने
 जाहिएं।  690  केन्द्रों  क ेलिए  जापने  पूछा  है,
 उसमें  गुजायश  क्या  है  यह  मैं  आपका  बता
 देना  चाहंगा  कि  इस  बकत  हमारे  पास  तकरीबन
 पांच  लाख  टन  नाइट्रोजन  फर्टिलाइजर  स्टोर
 में  (खा  ह्भा  है।

 SHRI  BALWANT  SINGH  RAMOO.-
 WALIA:  The  bags  containing  fertilisers
 were  found  lesg  in  weight  by  2  to  3
 kilograms  in  many  cases  in  Punjab.
 The  farmers  of  the  State  are  perturbed
 and  agitated  due  to  this  state  of  affairs.
 So,  will  the  hon.  Minister  tell  (a)  what
 the  Government  are  doing  to  stop  this
 leakage,  and  (b)  whether  the  substitu-
 tion  of  bags  by  the  tin  drums  is  also
 under  consideration.

 SHR]  SURJIT  SINGH  BARNALA:
 Sir,  regarding  the  use  of  tin  drums
 there  hag  been  an  idea  about  it,  but
 no  serious  discussion  has  taken  place
 and  I  won't  say  that  it  is  under  consi-
 deration.  Regarding  the  shortage  in
 some  of  the  bags,  we  did  receive  some
 complaints  and  some  enquiries  were
 made.  There  is  a  possibility  that  in
 transit  and  storage  such  !osses  do  take
 place.  Efforts  will  be  made  to  mini-
 mise  such  losses.

 Proposal  to  raise  procurement  price
 of  paddy

 9472,  SHRI  MOHINDER  SINGH
 SAYIAN  WALA:  Will  the  Minister
 of  AGRICULTURE  AND  IRRIGA~
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 procurement  price  of  rice  is  proposed
 to  be  raised  by  Rs.  0  per  quintal
 while  the  prices  of  paddy  are  stag-
 nating  since  long;

 (b)  ig  so,  whether  the  paddy  price
 is  also  to  be  raised  in  order  to  give
 some  relief  and  benefit  to  the  rea)
 growers  and  not  the  mill  owners  and
 manufacturers  as  before;  and

 (०)  if  so,  whether  in  the  coming
 procurement  season  sOme  steps  are
 likely  to  be  taken  in  this  direction?
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 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  to  (¢c).  The
 procurement  price  of  paddy  were  rais-
 ed  from  Rs.  48.58  per  quintal  in  1972-73
 to  Rs.  70/-  per  quintal  in  ‘1973-74,  and
 again  to  Rs.  74/-  per  quintal  in  1974
 75.  During  ‘1977-78,  the  procurement
 price  of  paddy  was  further  increased
 to  Rs.  77/r  per  quintal.

 The  procurement  prices  of  rice  have
 also  been  correspondingly  increased  as
 they  are  derived  from  the  prices  of
 paddy  on  the  basig  of  hulling/milling
 ratio  and  other  incidentals.

 The  price  and  procurement  policy  for
 kharif  cerealg  for  1978-79  season  will
 be  decided  in  September-October,  978
 in  the  light  of  the  recommendations  of
 the  Agricultural  Prices  Commission
 and  the  views  expressed  by  the  State
 Governments.

 SHRI  MOHINDER  SINGH  SAYIAN
 WALA:  Question  was  put  in  Punjabi.

 SHRI  SURJIT  SINGH  BARNALA:
 The  prices  of  paddy  had  been  increas-
 ed  last  year.  They  were  raised  to
 Rs.  77/-  per  quintal  and  in  proportion
 to  that,  the  price  of  rice  had  also  jn-
 creased.  This  is  the  question  that  my
 hon,  friend  has  asked.  I  will  mention
 that  the  prices  of  paddy  and  rice
 comparatively  in  both  the  States,
 Punjab  and  Haryana,  are  like  this.
 The  paddy  price  was  Rs.  77  per  quintal
 and  then  the  total  cost  of  one  quintal
 of  paddy  after  purchase  came  to
 Rs.  88.69  and  the  total  cost  of  one
 quintal  of  rice  was  Rs.  130.  In  ‘1976-77
 the  procurement  of  price  of  rice  was
 Rs.  126.  After  the  rise  in  the  price  of
 paddy,  the  price  of  rice  had  also  gone
 up  to  Rs.  130,  So,  the  contention  of
 my  hoh.  friend  is  incorrect  that  the
 price  of  ri¢e  has  not  gone  up.

 SHRI  MOHINDER  SINGH  SAYIAN
 WALA:  spoke  in  Punjabi.

 SHRI  SURJIT  SINGH  BARNALA:
 He  has  raised  many  questions.  But  I
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 will  try  to  answer  some  of  them.  (In-
 terruptions)

 क्या  में  भी  पंजाती  में  जवाब  ्  ?

 He  is  a.  graduate  himself.  He  under-
 stands  English  also.  But  he  has  aq  flair
 for  speaking  in  Punjabi.

 पिछली  दफा  पैंडी  की  प्राइस  77  रुपये
 थी  शौर  जैसा  मैंने  श्रभी  भर्ज  किया  था---
 उस  के  मुकाबले  चावल  की  प्राइस  पिछले  साल
 से  पहले  साल  i26  रुपये  झौर  पिछले  साल
 30  रुपये  रही  |  माननीय  सदस्य  से  कहा

 है  कि  इस  का  फायदा  किसान  को  नहीं  हुआ  |:
 किसान  को  फायदा  इस  लिये  नहीं  होता  है,
 क्योंकि  वह  पैडी  बेच  देता  है।  पंजाब  ौर
 हश्यिणा  के  मोस्टली  किसान  बाजार  में  पैडी
 बेचते  हैं,  इसलिये  उन  को  77  रुपये  का  भाव
 मिलता  है।

 मीननीय  सदस्य  ने  ऐतशाज  किया  कि
 ट्रैक्टर  की  प्राइस  बढ़  गई  है,  इस  लिये  कडी
 की  प्राइस  को  शीर  ज्यादा  बढ़ाना  चाहिये।
 मैंने  अर्ज  किया  है  कि  हमारी  सरकार  के  आने
 के  बाद  पंडी  की  प्राइस  को  पहुलो  दफा  3.
 रुपये  पश्-किवटल  बढ़ाया  गया  है  भौर  उस  के
 हिसाब  से  चावल  की  कुछ  प्राइस  भी  बढ़ी  हैं  t

 दूसरा  एतराज  उन्होंने  यह  किया  कि  जो
 बढ़िया  किस्म  का  चावल  है,  जरे  बारूमती,
 जो  ज्यादात<  एक्सपोर्ट  होता  है,  उस  की  कीमत
 काफ़ी  ज्यादा  हो  जाती  है,  5  रुपये  से  सात
 रुपये  किलो  तक  बिक  जाता  है,  लेकिन  उसका
 फायदा  किसान  को  नहीं  होता  है।  मुझे  यह
 भज  करना  है--इस  की  ई  दूसरे  चावलों
 के  मुकाबले  काफी  कम  होती  है,  इस  लिये
 लोग  उस  को  कम  बोते  हैं  शीर  ईल्ड  कम  होने
 की  बजह  से  उस  में  ज्यादा  लाभ  मंहीं  होता  है  |
 इसी  लिये  77  रुपये  &  मुकाबले  इस  के  दाम
 88  रुपये  रखे  गये  हैं,  ताकि  किसानों  को

 फायदा  हो
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 SHRI  P.  RAJAGOPAL  NAIDU:  I
 would  like  to  know  whether  the  hon.
 Minister  knows  that  the  minimum  price
 that  was  fixed  at  the  beginning  was
 unremunerative.  Although  the  paddy
 price  was  increased  after  the  rise  in
 the  price  of  fertilizer,  still  it  is  not
 remunerative.  Will  the  hon.  Minister
 consider  all  these  thingsang  raise  the
 paddy  price?

 SHRI  SURJIT  SINGH  BARNALA:
 While  fixing  the  price,  many  considera-
 tions  are  taken  into  account  by  the
 Agricultural  prices  Commission,  viz.,
 the  cost  of  production,  the  availability
 in  the  murket  the  condition  of  the  crop.
 Last  year  the  paddy  price  had  been

 raised  fom  Rs.  74  to  77  and  this  year,
 the  prices  are  still  to  be  fixed  and  it

 will  be  fixed  in  the  coming  month  viz.,
 September  or  in  the  first  week  of
 October.

 SHRI  MOHINDER  SINGH  SAYIAN
 Since  the  poor  quality  rice  is  sold  at
 Rs.  2  per  kg.  in  the  open  market  and
 the  so-calleq  bansmatj  at  Ris.  550  per
 kg.  will  the  Government  decide  to  raise
 the  average  price  of  paddy  by  ten
 rupees  per  quintal  from  the  next  sea-
 son?

 '  SHRI  SURJIT  SINGH  BARNALA:
 I  cannot  give  an  undertaking  about  it

 pjust  now,

 what  बलबोर  सिह  :  कया  मंत्री  महोदय
 बतलायेंगे--धटिया  चावल  को  बडी  के  दाम
 77  रुपये  भौर  बढ़िया  के  दाम  88  रुपये  रखे

 गये  हैं,  इस  के  मुकाबले  झाडिनरी  चावल  के
 दाम  30  से  .40  रुपये  शौर  बांसमती  के
 दाभ  500  रुपये  से  ऊपर  हैं।  दोनों  पैडोज  की
 कोमतों  भौर  दोनों  तरह  के  चादलों  के  दामों
 को  देखते  हुए  बांसमती  की  बडी  की  कीमत
 भो  उसो  रेशों  से  बढ़ाई  जाय,  ताकि  किसानों
 को  फायदा  हो  सके  ।  किसान  भ्रपती  बडी  88
 रुपये  में  बेचें,  जबकि  उस  का  चावल  500
 रुपये  से  ज्यादा  दाम  पर  बिके,  उसी  प्रपौर्णन
 से  पैंही  की  कीमत  भो  बढ़ाई  जाय
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 श्री  सरणीत  सिंह  बरनाला:  जो  बढ़िया
 किस्म  की  बांसमती  है,  उसे  किसान  एफ०  छी  ५,
 झाई०  के  पास  नहीं  बेचता  है।  यह:  सपोर्ट:
 प्राइस  है,  इस  पर  किसी  किस्म  की  लेवी  नहीं  :

 है,  किसान  अपनी  मर्जी  से  बेच  सकता  है।..
 किसानों  को  मार्कीट  में  इस  की  ऊंची  प्राइस...
 मिल  जाती  है।  जब  वह.  चावल.  5  रुपये  में:
 बिकेगा,  तो  उस  की  बडी  बहुत  कम  में  नहीं
 बिकेगी  ।  इसलिये  जो  इस  की  सपोर्ट  प्राइस
 फिक्स्ड  है,  बांसमती  उस  प्राइस  पर  अवेलेबिल

 नहीं  होता  है  क्योंकि  बह  बहुत  कम  मात्ा  में.

 आता  है।  जब  किसान  को  मंडियों  में  ज्यादा.

 प्राइस  मिलती  है,  तो  वह  उस  को  वहीं  बेच
 देता  है  जौर  इसी  लिये  जोन्ज  की  रेस्ट्रिक्शन्ज
 भी  खत्म  कर  दी  गई  हैं  ताकि  अगर  उसे  कहीं
 झौर  ज्यादा  प्राइस  मिल  रूकती  है,  तो  वह
 ज्यादा  प्राइस  पर  बेच  सके  ।

 -

 बांसमती  की  कई  किसमें  हैं,  रि्फ  एक  ही
 किस्म  नहीं  है।  लोएस्ट  किस्म  की  बांसमती
 का  88  रुपये  मुकर्रर  किया  गया  है।  मार्कीट
 में  किसान  बेचने  के  लिए  भाते  हैँ  इस  भाव  पर,
 तभी  हम  खरीदते  नहीं  हैं  1

 SHRI  R.  V.  SWAMINATHAN:  May
 I  know  whether  any  other  State,  be-
 sides  Haryana  and  Punjab,  has  asked
 or  represented  to  the  Government  of
 India  to  increase  the  procurment  price
 to  Rs.  00  per  quintal  and  I  would  like
 to  know  particularly  whether  the  hon.
 Minister  has  received  any  representa-
 tion  from  the  Government  of  Tamil
 Nadu,  to  increase  the  procurement
 price  to  Rs.  00per  quintal  and  whe-
 ther  they  have  also  requested  the  Cen-
 tre  to  increase  the  subsidy  in  case  it
 is  not  agreeable  to  increase  the  pro-
 curement  price  to  Rs.  100.  I  would  like
 to  know  whether  the  Government  is
 considering  the  proposal.  Will  the
 Government  come  forward  to  in-
 crease  the  price  to  this  level?

 SHR;  SURJIT  SINGH  BARNALA:
 I  have  been  receiving  many  represen-
 tations  from  all  the  States,  not  ont.
 from  Tamil  Nadu,  but  from  othe:
 States  also  and  most  of  these  represe-
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 damand  for  a  risein  the  pro-
 ;eurement  price  or  support  price  of

 paddy.  The  hon.  Member  has  asked
 ‘whether  there  ig  any  proposal  for  sub-
 Sidizing  the  price  of  paddy.  There  is
 no  such  proposal  with  the  Govern-
 ment  for  the  time  being.
 ‘Unauthorised  colonies  under  green

 belt  ateg  of  Delhi
 +

 *aT4,  SHRI  RAMDEO  SINGH:
 SHRI  RAJE  VISHWESHVAR

 RAO:
 Will  the  Minister  of  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  some  unauthorised
 colonies  have  been  developed  in  the

 ‘8reen  belt  area  of  Delhi;
 (b)  if  so,  names  of  such  colonies;

 {e)  whether  it  is  also  a  fact  that
 Government  have  a  proposal  to  make
 changes  in  the  Master  Plan  with  re-
 gard  to  regularisation  of  these  un-
 authorised  colonies;  and

 (d)  if  so,  the  details  of  the  propo-
 .sal  and  the  time  by  which  it  is  likely

 to  be  implemented?
 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR

 “BAKHT):  (a)  Yes,  Sir.

 (by  List  is  given  in  the  Annexure.
 (c)  and  (d).  In  the  process  of  regu-

 larisation,  wherever  necessary,  change
 of  lang  use  will  be  considered  with
 reference  to  the  provisions  of  the
 Master  Plan/Zonal  Plans.  Efforts  are

 peing  made  to  complete  the  work  with-
 in  a  period  of  two  years.

 ‘List  of  colonies  situated  in  the  Master
 Plan  Green  Belt  Area.

 l.  Anoop  Nagar  near  Bindra  Pur
 Village.

 2.  Braham  Puri—Nangal  Rai
 3.  Indra  Park—East  Uttam

 Nagar
 4.  Indra  Park  near  Palam  village
 5.  Milap  Nagar—Pankha  Road
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 6.  Mohan  Nagar—Nangal  Rai
 7.  Pankha  Road—Najafgarh  Rd.

 8.  Puran  Nagar
 a  Swaroop  Nagar—near  Badli

 10.  Jeewan  Park—Pankha  Road
 i],  Sagar  pur  West—-Pankha  Rd.
 i2.  Andheri  Mor.
 13.  Anand  Ram  Park
 4.  Binda  Pur  Extn.
 15.  Khajoori  Colony
 16.  Karawal  Nagar  Extn.
 37.  Lado  Sarai  Extn.
 18,  Nala  Pur  Basti
 9.  Nangal  Dewat  &  Extn.
 20.  Nangal  Dairy
 21.  New  Uttam  Nagar

 22.  Prahlad  Pur/Lal  Kuan—Wis-
 hwa  Karma  Colony

 23.  Ram  Datt  Enclave
 24.  Sadia  Jalib  Extn.
 25.  Samey  Pur  Extn.
 26.  Sultan  Pur  Extn.—Friends  En-

 clave
 27.  Shashi  Garden—Harijan  Basti
 28.  Bolar  Band  Extn.
 29.  Sant  Nagar—Burari  Village

 30.  Sultan  Puri  Majra
 3i.  Kailash  Puri  Sadh  Nagar
 32,  South  Extn.  Uttam  Nagar  I

 and  I.
 33.  Friends  Enclave—sultanpur

 Road
 34.  Palam  Basti
 35.  Industrial  Colony—Samay  Pur
 36.  Nathu  Colony  Badihi

 37.  Teachers  Colony—Samey  Puh

 38.  Temple  Colony—Samey  Pur
 39.  Subhas  Park—Uttam  Nagar
 40.  Behari  Park—Deoli

 4l.  Bishan  Park
 42,  Chandan  .Park—Saidul  Jat
 43.  Krishna  Park—Khanpur
 44,  Raja  Park
 45.  Haryana  Dairy
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 46.  Manas  Kunj
 47.  Durga  Puri
 48.  Danj  Nagar
 49.  Krishna  Puri
 50.  Mahabir  Nagar
 61.  Palam  Enclave
 52.  Raj  Nagar
 53.  Sidh  Nagar
 54.  Saini  Pura
 55.  VADKU  Extn.
 56.  Rang  Puri
 57.  Samalka
 58.  Rajokri
 99.  Bijwashan
 60.  Chand  Bagh  Colony—Karawal
 Nagar
 61.  Khajoori  Khas
 62.  Karawal  Nagar
 63.  Azad  Nagar—Partly
 14,  Amarkali  Extn.—Partly
 65.  Anarkali  Garden—Khureji  Khas
 —Partly.
 66.  Bhola  Nath  Nagar—Part
 67.  Gobindpura  New  A,  B  &  H  Block
 68.  Harijan  Colony—Jatav  Basti
 69.  New  Anarkali
 70.  Radhey  Puri  Extn.  |  &  2  and  8,
 F  &  H  Block
 7.  Raj  Garh  Extn.  I  &  IT

 72.  Kaushik  Puri
 73.  Kasturba  Nagar—Partly.
 74.  Vishnu  Garden  (Block  W,  E,

 N,  R/S).
 75.  Vishnu  Garden  (1,  8-3,  C,

 FE,  A.)
 76.  Hari  Singh  Park—Partly
 पा.  Mansrover  Garden  F,  A  Block

 —Partly.
 78.  Suraj  Nagar
 79.  Baljit  Nagar
 80.  Nehru

 Road
 8i.  Industrial  Area,  New  Rohtak

 Road  left  side—Partly.

 हघड्बा-एएडा  Ridge
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 62.  Kaurang
 Nagar

 83.  Shastri  Nagar  ‘C’  Block.
 84.  Shastri  Nagar  ‘M’  Block
 85.  Shastri  Nagar  ‘D'  Block
 86.  Shastri  Nagar

 87.  Shastri  Nagar  e  Block
 88.  Shastri  Nagar  ‘E’  Block

 att  रामदेब  सिह  :  ये  प्रलधिव्ृत  कालोनियां
 जब  बन  रही  थीं  उस  समय  क्या  प्रशासन
 द्वारा  इन  को  बनाने  से  रोका  गया  था  या  इन
 के  बनाने  में  सहयोग  दिया  गया  था  ?

 SHRI  SIKANDAR  BAKHT:  I  would
 like  to  have  your  direction  as  to  whe-
 ther  this  question  flows  from  the  ori-
 ginal  question.

 sit  रामदेव  सिंह  :  इन्होंने  क्‍या  जवाब
 दिया  है,  हमारी  समझ  में  नहीं  शाया ।

 उपाध्यक्ष  महोदय  :  झ्ापका  यह  प्रश्न  मूल
 प्रशन  से  उत्पन्न  नहीं  हीता  है।  झगर  इन्हें
 रोक  दिया  गया  होता  तो  ये  कालोनियां:  भोती -
 ही  नहीं  ।

 श्री  रामदेव  सिह:  दूसरा  मेरा  क्वश्चन
 यह  है  कि  इन  कालोनीज  को  अधिकत  करने
 के  लिए  क्या  झाप  मास्टर  प्लान  में  कोई  परिवर्तन
 करने  जा  रहे  हैं  ?

 शो  सिकन्दर  कहूत:  जो  कालोनीज  जहां
 जहां  हैं,  बे  करीब  करीब  यहीं  रेगुलरशइज्ड
 की  जाएंगी  भर  मास्टर  प्लान  में  म।रजिनल
 तबदीलियां  जो  करश्ती  होंगी  या  लैण्डयूज
 चेंज  करने  की  जरूरत  पड़ेगी  तो  वह  भी

 होगा  ।

 SHRI  MOHD.  SHAFI  QURESHI:  I.
 would  like  to  know  from  the  hon.
 Minister,  what  is  the  total  area  in
 Green  belt,  how  much  of  this  area  has
 been  occupied  illegally  and  what  per-
 centage  of  the  illegally  occupied  area:
 is  being  legalised  or  regularised  by  the:
 hon,  Minister,

 Nagar—near  Tri.



 27  Gral  Answers

 shel  SIKANDAR  BAKHT:  I  will
 notice  for  this,  I  do  not  know

 ‘st  now.  But  I  have  just
 ber  of  colonies  which

 .  belt,  which  have  to

 “require
 the  ‘area  ju.
 given  the  nu
 are  in  the  Grea

 ibe  regularised.

 aft  कंवर  लाल  गुप्त :  अध्यक  मह ग
 माननीय  मंत्रो  महोदय  को  मालूम  है  कि  भन-
 झ्रयोराइज्ड  कालोनीज  में  लाखों  लोग  रहते  हैं
 और  वहां  पर  कोई  भी  बेसिक  भ्रमेनिटीज  नहीं
 हैं,  भ्रगर  हैं  तो  बिल्कूल  नहीं  के  बराबर  हैं।
 यहां  तक  कि  संफाई  का,  सेनिंटेशन  का,  बिजली

 का,  पानी  का  कुछ  भी  प्रबंध  नहीं  है।  इन
 कालोनीज  को  रेगूलराइज  करने  की  बात
 हमारी  सरकार  के  आने  के  बाद  तो  कही  गयी
 लेकिन  इस  से  पहले  भो  यह  बात  चलतो  रही  है  ?
 क्या  यह  बात  ठीक  है  कि  अभी  तक  इस  दिशा

 में  कोह  खास  कार्ैवाही  नहीं  हुई  भौर  बहुत
 थोड़ो  कालोनोज  ही  रेगूलराइज  हुई  इसका
 नंतीजा  यह  है  कि  दिल्‍ली  के  करोब  तीस  लाख
 लोग  आज  मुसीबत  में  हैं।  शमी  उपाध्यक्ष
 महोदय  खबर  झायी  है  कि  वहां  किसी  कालोनी

 मैं  झील  बनी  हुई  थी  जिसमें  डी०  टी०  सी०
 की  बस  उलट  कर  गिर  गयी  और  6-7  श्रादमी
 मर  गये  वहां  पर  बीमारियां  फैल  “हो  हैं।
 इसलिए  मैं  मंत्री  महोदय  से  पूछना  चाहता  हूं
 कि  शमी  तक  आपने  कितनी  कालोनीज  रेगुल-
 राइज  को  और  कौन  कोन  सो  कालोनोज  की  ?
 दुसरे  मैं यहू  पूछना  चाहता  हूं  कि जब  तक  श्राप

 कि  कालोनीज  को  रेगुलराइज  करेंगे  तब  तक
 क्या  झप  इन  कालोनोज  में  सिविक  अ्रमेनिदी ज
 को  जो  जरूरी  चीजे  हैं  बे  प्रोवाइड  करेंगे  ?

 श्री  सिकरदर  बहत :  मैंने  यह  नहीं  कहा
 कि  इतनी  कालोनीज  रेगुलराइज  हुई  हैं,  मैंने
 सिफ  यह  भज  करने  की  कोशिश  की  है  कि  एक

 :इम्प्लीमेंटेंशन  बोडो  लेफटीनेंट  गवर्नर  की
 चेझ्रमेनशिप  में  बनायी  गयी  है।  सर्वेका  काम
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 जारी  है।  मैंने  यह  भी  कहा  है  कि  दो  साल  के
 झन्दर  मुझे  उम्मीद  है  कि  यहु  सब  कालोनीज

 रेगुलराइज  हो  सकेंगी  श्रौर  रेगुलराइजेशन
 के  दौरान  जो  सिविरू  भ्रमेनिटीज  हैं,  वे  भी
 साथ  साथ  प्रोवाइड  करने  को  कोशिश  की

 जाएगी  |

 भरी  हरम  चन्द  कछवाय :  मैं  जानना

 चाहता  ह  कि  कया  यह  बात  सही  है  कि  बड़े

 पैमाने  पर  कुछ  लोगों  ने  गए  कानूनी  ढंग  से

 कालोनीज  बनायी  हैं?  जमोन  किसी  की  सी

 कोई  लोग  उसे  बेच  गये।  शब  उनके  केस”
 अदालतोँ  में  चल  रहे  हैं।  ऐसी  कालोनीज
 के  बारे  में  भ्रापका  क्या  विचार  है,  झाप  क्या
 करना  चाहते  हैं  ?

 श्री  सिकम्दर  थक्त :  मेने  सिर्फ  भन-

 झवोराइज्ड  कालोनीज  के  बारे  में  भर्ज  किया

 है,  मुकददमात  के  बारे  में  नहीं  ।

 SHRI  SAUGATA  ROY:  In  Delhi,
 there  is  an  area  calleq  Chittranjan
 Park  which  has  been  allotted  for  Ben-
 gali  refugees  from  East  Bengal;  and  ,
 there  are  certain  unauthorised  colonies
 which  have  been  set  up  within  that
 area  of  Chittranjan  Park  by  some  fol-
 lowers  of  Mr  Sanjay  Gandhi.  I  would
 like  to  know  from  the  hon.  Minister
 whether  the  unauthorised  squatters
 would  be  evacuated  from  Chittranjan
 Park  and  the  land  would  be  allotted
 to  East  Bengal  refugees.

 SHRI  SIKANDAR  BAKHT:  I  am
 afraid,  the  information  of  the  .  hon.
 Member  is  not  correct  at  all,  because
 there  is  no  unauthorised  colony  with-
 in  the  Chittranjan  Park.
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 DR.  SUSHILA  NAYAR:  There  aré
 a  number  of  places  where  unauthori-
 sed  structures  are  coming  up  daily
 in  the  green  belt  even  today.  Right
 in  front  of  the  Tughlakabad  Fort
 which  is  a  protected  area  as  a  big
 Park,  and  across  the  road  from  it  are
 ‘certain  cooperative  housing  societies,
 ‘in  that  park.  New  unauthorised  struc-
 ‘tures  have  come  up  and  are  coming
 up.  Is  the  hon.  Minister  going  to  re-
 gularise  all  these  or  is  he  going  to
 have  a  clearance  proposal  for  these
 unauthorised  structures?

 SHRI  SIKANDAR  BAKHT:  The
 policy  of  the  Government  is  very  clear.
 The  colonies  which  have  come  up  by
 36th  February,  977  will  be  regulari-
 sed;  and  any  irregular  colonies  that
 may  have  come  up  after  that  date,
 will  not  be  tolerated;  they  will  have
 to  be  removed.

 Funds  for  propagation  of  Adult  Edu-
 cation

 *476,  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be
 Pleased  to  state:

 (a)  whether  Government  have  an-
 nounced  adequate  funds  for  the  pro-
 pagation  of  adult  education  for  the
 next  few  years;

 (b)  whether  these  funds  are  pro-
 posed  to  be  given  to  regular  schools
 to  conduct  adult  education  classes  or
 programmes;

 {c)  whether  the  Adult  Education
 Organisations  all  over  the  country
 will  be  associated  with  the  distribu-
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 tion  of  these  funds  for  the  spread  of
 adult  education;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  to  (d).  A  Statement  is
 laid  on  the  Table  of  the  Sabha.

 Statement

 A  provision  of  Rs.  200  crores  has
 been  made  in  the  Education  Sector
 for  adult  education  in  the  Five  Year
 Plan  for  978—88,  Besides,  other  de-
 velopment  sectors  have  been  advised
 to  make  a  suitable  provision  for  adult
 education.  Moreover,  the  Planning
 Commission  has  stated  that  the  allo~
 cation  of  Rs.  200  crores  woulg  be
 raised  if  capability  is  developed  for
 organisation  of  a  programme  requiring
 larger  funds.  These  funds  will  mainly
 be  placed  in  the  disposal  of  the  State
 Governments  and  Union  Territory  Ad-
 ministrations  who  would  be  primarily
 responsible  for  implementing  the  Na-
 tional  Adult  Education  Programme.
 Financial  assistance  to  Voluntary  Or-
 ganisations  could  also  be  provided  for
 specific  projects  relating  to  adult  edu-
 cation.  For  this  purpose  it  would  be
 necessary  for  them  to  fulfil  the  pres-
 cribed  conditions  of  eligibility  and
 their  applications  would  be  considered
 by  the  Central  Government  on  the
 basis  of  the  recommendations  of  the
 State  Governments/Union  Territory
 Administrations.

 SHRI  R.  K.  MHALGI:  It  has  been
 stated  in  the  reply  that  besides  the
 Provision  of  Rs.  2  crores  in  the  Five
 Year  Plan,  other  developmental  sectors
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 have  been  advised  to  make  suitable
 provision  for  adult  education.  May  I
 know  those  other  developmental  sec-
 tors  and  the  amounts  expected  from
 them  and  when  they  have  been  advi-
 sed  to  make  such  a  provision  and
 what  is  their  response?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  exact  amount  cannot  be
 specified  at  this  stage  because  their
 degree  of  involvement  is  still  under

 But  there  is  a  good
 response  from  other  developmental
 sectors.  For  instance,  I  have  hag  the
 privilege  of  discussing  this  matter
 with  my  respected  colleague,  Shri
 Barnala  and  he  has  offered  all  help
 so  that  the  Agricultural  Ministry  also
 will  participate,in  adult  education  pro-
 gramme,  so  far  as  developmental  side
 is  concerned.  Similarly,  |  had  a  dis-
 cussion  with  my  hon.  colleague  Shri
 Ravindra  Varma  and  they  have  gt
 60,000  teachers  in  the  field  of  wor-
 kers’  education.  Their  scope  also  will
 be  extended  so  that  adult  education
 might  be  imparted  in  tie  organised
 sector.  In  this  way,  other  develop-
 mental!  agencies  are  being  involved  in
 this  project.

 consideration,

 SHRI  R.  K.  MHALGI:  May  I  know
 what  is  the  State-wise  break-up  of
 these  funds  which  are  to  be  placed  at
 the  disposal  of  the  State  Governments
 and  the  Union  Territories  Govern-
 ment?  What  is  the  criterion  adopted
 in  deciding  a  particular  amount  to  a
 particular  State?

 DR.  PRATAP  CHANDRA  CHUN.
 DER:  The  Planning  Commission  has
 suggested  that  this  Rs.  200  crores  will
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 be  divideq  between  the  States  and
 the  Central  Government  on  the  basis:
 of  50:50  involvement.  In  other  words,.
 the  Central  Government  will  provide
 for  Rs.  00  crores  and  the  State  Gov--
 ernments  will  provide  for  Rs,  00
 crores.  So  far  as  details  are  concern--
 ed,  these  matters  are  being  worked.
 out  with  the  State  Governments  also.

 National  Adult  Education  Programme:

 *484.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  National  Adult
 Education  Programme  (NAEP)  even
 before  its  scheduled  inauguration  on
 October  2  this  year,  is.  undergoing
 fundamental  modifications  in  it,  con-
 cept  as  well  as  in  the  method  of  its
 implementation;

 (b)  if  so,  what  are  the  facts  there-
 of?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE’
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  No  fundamen-
 tal  changes  have  been  made  in  the:
 concept  or  method  of  implementation:
 of  the  Nationa]  Adult  Education  Pro-.
 gramme.  However,  minor  changes,
 more  in  the  nature  of  drafting  to  im-
 prove  ang  explain  have  been  made  in
 the  Policy  Statement  and  Outline  of
 National  Adult  Education  Programme
 of  January  978  as  per  Statement
 placed  on  the  Table  of  the  House.
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 Statement

 Changes  made  in  the  Policy  Statement  on  Adult  Education  and  the  Outline
 of  National  Adult  Education  Programme.

 l.  In  paragraph  3,  the  second
 vin  have  been  replaced  by  the

 i  “..JHowever,  such  |
 {persons  often  lack

 motivation  fo
 sustained  participa.
 tion  in  literacy  and
 follow  up  prog.  |
 rammes.  in  this

 | context,  stress
 | should  he  laid  ता  |

 |  learning  rather  |
 :  than  teaching,  on  ; '  use  of  the  spoken  |
 |  fanguage  in  literacy

 programmes  and  |
 on  harnes  ing  of  i

 andthe  thirg  sentences  given  in  the  mar-
 following;

 Many  amongst  them  have  grown  up
 in  a  culturally  rich  environment
 where  learning  has  been  through  the
 spoken  word  transmitted  from  gene-
 ration  to  generation.  The  adult
 education  programmes  must  respond
 to  their  cultural  and  intellectual
 Jevel  and  build  upon  the  innate
 artistic  perceptions  and  skill  in
 crafts.  However,  motivation  for  sus-
 tained  participation  in  literacy  and
 follow  up  programmes  is  an  issue
 which  needs  to  be  faced.  In  this
 context,  stress  should  be  laid  on
 Jearning  rather  than  teaching,  on
 USe  Of  spoken  language  in  literacy
 programmes,  on  harnessing  the  mass
 media  and  the  cultural  environment. the  mass  media,

 2.  A  new  short  paragraph  has  been  culture  and  industry  and  in  rural  lea-
 »  addeq  after  paragraph  5  to  highlight  dership.”

 foll  action: ow  ene
 Modifications  in,  the  Outline  of  Nation.

 All  programmes  of  adult  educa-  al  Adult  Education  Programme.
 tion  and  literacy  must  be  followed
 up  by  effective  arrangements  for
 continuing  education—which  would
 include  literacy  services,  group  dis-
 cussions  and  other  forms  of  orga-
 nised  learning,  reactivation  of  group

 The  following  paragraph  has  been
 addeq  as  the  second  paragraph  in  the
 portion  on  “The  Approach”  (to  come
 above  the  paragraph  starting  with
 “Traditionally,  distinction  is  made...”

 cultural  activities  and  festivals  and  Our  country  has  a  distinctive  value
 community  action.  system  with  a  tradition  of  learning—

 perpetuated  through  oral  communica-
 8.  In  paragraph  7  (now  to  read  8)  tion,  fairs,  festivals  and  informal  skill

 the  following  has  been  added  below  training—which  dates  back  to  the
 “For  example,  programmes  are  need-  earliest  days  of  human  civilization,
 ed  for”  enriched  and  harmonised  over  the

 centuries  by  the  contact  of  diverse
 “the  rural  youth  to  train  them  in  cultures  ang  religions.  The  distinctive

 the  scientific  methods  suited  for  feature  of  our  cultural  pattern  is  that
 small  scale  production,  both  in  agri-  production,  art  and  education  are  in-

 2536  LS—2
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 tegral  to  each  other.  This  must  be
 recognised  by  the  planners  and  orga-
 nisers  of  all  adult  education  program-
 mes,  and  by  the  learners  themsclves
 and,  at  the  same  time,  they  must  ac-
 quire  a  questioning  faculty  towards
 features  which  shelter  narrowness  and
 blind  belief.

 The  revised  complete  version  of  the
 Policy  Statement  and  the  Outline  of
 the  National  Adult  Education  Pro-
 gramme  which  contains  the  above
 changes  has  already  been  placed  on
 the  Table  of  the  Lok  Sabha.

 SHRI  JYOTIRMOY  BOSU:  Accord-
 ing  to  the  UNESCO  Year  Book,  we
 see  the  size  of  the  illiterate  popula-
 tion  is  going  up  tremendously.  In  96
 it  way  87  million  of  the  total  popu-
 Jation.  Out  of  this  urban  population
 was  2.838  millions  and  rural  popula-
 tion  was  65  millions.  In  97l  it  has
 risen  from  87  to  2]l,  26  from  2]  and
 84  from  ‘165.

 Will  the  hon.  Minister  tell  us,  is
 it  or  is  it  not  a  fact  that  the  key
 level  personnel  in  the  field  of  Adult
 Education  from  all  the  States  held  a
 meeting  in  New  Delhi  and  they  had
 recommended  several  measures  to  en-
 sure  proper  implementation  ef
 N.A.E.P.?  Wilt  the  hon.  Minister  teli
 us  what  are  those  recommendations
 and  how  best  are  those  going  to  be
 implemented?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Shri  Bosu  is  armed  with  a  lot
 of  details.  But  these  details  are  not
 with  me.  I  am  not  challenging  the
 details  which  he  has  put  forth.

 So  far  as  the  guide  lines  for  N.A.E.P.
 are  concerned  they  have  already  been
 laid  down  and  we  are  trying  to  work
 out  the  details.  So,  the  meeting  of
 the  key  level  workers  had  Leen  called
 and  it  has  been  decided  that  we  are
 to  decentralise  the  whole  operation.  In
 other  words  the  whole  programme  will
 be  worked  out  with  the  help  of  the
 State  Governments.  We  have  set  up
 National  Boarg  of  Adult  Education.
 Similarly  many  States  have  set  up
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 State  Boards  and  they  are  expected
 to  set  up  District  Boards  of  Adult
 Education.  If  the  hon.  member  wants
 to  know  about  the  details  which  have
 been  chalked  out  I  can  give  the  papers
 to  him  for  further  scrutiny.

 SHRI  JYOTIRMOY  BOSU:  Let  it
 be  laid  on  the  table  of  the  House.  I
 will  ask  a  very  brief  question,

 MR.  DEPUTY  SPEAKER:  There  is
 no  question  of  asking  a  second  ques-
 tion  I  allowed  you  one  question  be-
 cause  your  Q.  484  was  a  similiar  ques-
 tion  to  the  previous  one.

 Now  Shri  Saugata  Roy  will  ask
 ९२.  486  because  it  is  also  a  similar  ques.
 tion.

 Voluntary  organisation  for
 Education  Programme

 Adult

 *486.  SHRI  SAUGATA  ROY:
 SHRI  K,  LAKKAPPA;

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 be  pleased  to  state:
 (a)  whether  Government  are  going

 to  launch  adult  education  program-
 me  from  October  2  this  year;

 (b)  the  names  of  the  voluntary  or-=
 @anisations  who  ate  taking  parf  in
 the  programme;

 (c)  whether  Government  have  re-
 ceived  some  representations  against
 the  involvement  of  Rashtriya  Swa-

 yam  Sevak  Sangh  in  the  programme,
 and

 (d)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 -

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (d).  A  statement  is
 laid  on  the  Table  of  the  Sabha.

 Statement
 (a)  Yes,  Sir.

 (b)  A  complete  list  of  voluntary
 agencies  whose  projects  have  been

 approved  and  are  at  present  receiving
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 financial  assistance  from  the  Ministry
 for  undertaking  Adult  Education  Pro-
 gramme  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-2709/78].

 (e)  Yes,  Sir.

 (d)  The  National  Adult  Education
 Prograr  me,  which  aims  at  provision
 of  adult  education  facilities  to  approxi.
 mately  0  crore  persons  within  a
 period  of  about  five  years,  can  succeed
 only  if  all  agencies,  official  and  non-
 official,  are  involved  in  the  planning
 and  implementation  of  the  Programme,
 The  matter  regarding  financial  suppor{
 by  the  Ministry  to  the  various  non-
 Government  agencies  has  been  under
 yonsideration  from  some  time.  This
 matter  was  discussed  in  detail  by  the
 Working  Group  on  Adult  Education
 for  medium-term  Plan  I978—83  and
 the  representatives  of  the  State  Gov-
 ernments.  After  taking  into  conside-
 dation  their  recommendations  it  has
 been  decided  that  financial  assistance
 may  not  be  provided  by  the  Ministry
 lo

 —Political  parties  and  their  mass
 organisation  of  women,  youth,  work
 crs  and  peasants;
 —all  India  cultural,  religious  and
 youth  organisations;  and

 —federations/associations  of  tea-
 chers,  students,  trade  and  industry
 ete,
 SHRI  SAUGATA  ROY:  I  am  very

 glad  to  see  the  Minister’s  answer  to
 my  question  No.  486  in  which  he  has
 given  a  complete  list  of  the  voluntary
 organisations  that  have  been  given  a
 hope  to  participate  in  adult  education
 programme  due  to  start  on  2nd  Octo-
 ber,  I  am  glad  to  find  that  the  name
 of  the  R.S.S.  is  not  on  it.  ]  would  like
 to  know  specifically  has  R.S.S.  ap-
 proached  the  Minister  at  any  stage
 to  participate  in  this  voluntary  adult
 education  programme  and  if  so,  has
 the  Ministry  later  changeg  the  deci-
 sion?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  We  have  called  meetings  of
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 different  agencies  for  the  purpose  of
 participation  in  adult  education  pro-
 gramme  but  the  nature  of  participation
 would  differ  with  different  agencies.
 When  we  called  the  meeting  of  volun-
 tary  agencies,  R.S.S.  was  also  one
 of  tie  agencies  which  had  been  in-
 vited,  I  am  glad  to  tell  you  that  they
 had  offered  to  participate  by  setting
 up  certain  centres.  But  later  on  we
 discussed  this  at  the  Government  level
 and  it  was  decided,  taking  into  con-
 sideration  various  aspects  that  finan-
 cial  assistance  may  not  be  provided  by
 the  Ministry  to  political  parties  and
 their  mass  organisations  of  women,
 youth  workers  and  peasants,  All  India
 cultural,  religious  and  youth  organisa-
 tions  and  federation  or  associations  of
 teachers  ,students,  trade  and  industry,
 ete.  But,  although  financial  grant
 will  not  be  given  to  these  organisa-
 tions,  they  will  be  inviteg  to  create  a
 climate  througiout  the  country  so
 that  there  is  proper  motivation  for
 the  adulf.  people  who  have  come  to
 these  schools.  We  may  provide  schools
 and  teachers,  but  the  adults  may  not
 come  at  all.  So,  motivation  part  may
 be  done  by  various  bodies  which  I
 have  just  now  mentioned.

 श्री  लक्ष्मो  नारायण  नायक  :  शारुन  ने
 फ्  शिक्षा  के  बारे  में  +कम  तो  निश्चित  की

 है  लॉकन  क्या  शासन  यह  भी  निर्णय  लेगा  कि
 एक  रझूल  में  हम  कितने  प्रीढ़ों  को  शिक्षा  दे
 सकेंगे  ?  क्यो  मंत्री  महोदय  बतायेंग  विः  क्या
 इमकां  कोई  लक्ष्य  बनाया  है?

 Bo  प्रताप  चन्द्र  चन्द्र  :  हमने  लक्ष्य
 बनाया  है  कि  5  रालों  के  बीच  में  0  करोड़
 प्राढ़  शिक्षित  होने  चाहियें।  रालवा'<  एक  नक्शा
 बनाया  है,  इसमें  कुल  मिलाकर  5  साल  में

 L0  करोड़  प्रोढ़ों  को  शिक्षित  बनाना  है
 DR.  SUBRAMANIAM  SWAMY:  The

 Minister  has  given  the  list  of  organisa-
 tions  for  which  money  has  been  allot-
 ted.  I  would  like  to  know  from  the
 hon.  Minister,  in  view  of  what  in  my
 view  is  a  wrong  interpretation  given
 by  Shri  Saugata  Roy,  whether  Oragni- sations  like  RSS  and  other  such  orga-
 nisations,  if  they  voluntarily  like  to
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 make  this  adult  education  programme
 a  success  by  being  engaged  in  motiva-
 tion  programmes  and  so  on,  whether
 he  would  welcome  such  co-operation
 and  participation  from  organisations
 like  these?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  have  already  said  how  all
 those  bodies  which  I  have  mentioned
 ean  be  associated  with  this  program-
 me.  a

 श्री  एच०  एल०  पटवारी  :  माननीय  मंत्री
 जी  ने  बताया  कि  सर्भ।  शिक्षण  संस्थाओं  का

 सहुयोग  लिया  जायेगा,  मैं  उनसे  कया  यह  जान
 सकता  हूं  कि अखिल  भागतीव  प्रथमिक  शिक्षक
 संघ,  जिसके  26  हजार  अध्यापक  हैं.  क्‍या
 उसका  भो  सहयोग  लिया  ऊायेगः  ?

 Bro  प्रताप  चना  चन्द्र :  मैंने  पहले  हा
 सप्लीमैंटरी  सवाल  के  जवाब  में  कहा  कि

 Associations  of  teachers,  trade  and
 industry  may  not  be  provided  with
 funds,  but  if  they  come  forward  to
 render  assistance  in  creating  motiva-
 tion,  certainly  it  will  be  welcome.

 Cut  in  Excise  duty  on  Sugar

 *477,  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  AG-
 RICULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  Government  has  been
 urged  to  cut  excise  duty  on  sugar  to
 overcome  glut  in  sugar;  and

 (b)  if  so,  Government's  reaction
 thereon?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.

 (b)  The  sugar  policy  has  recently
 been  reviewed,  and  all  controls  on
 distribution,  movement  and  sale  of
 sugar  have  been  removed  with  effect
 from  16.8.1978,  The  two  rates  of  ex-
 cise  duty  on  levy  sugar  and  free  sale
 sugar  in  force  prior  to  ‘16.8.78  have
 averaged  out  into  one  rate  without  re-
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 duction  of  the  quantum  of  the  duty
 leviable  on  sugar.

 SHRI  M.  RAM  GOPAL  REDDY:
 Sugar  is  costly  because  the  excise  duty
 is  too  much.  Is  the  Minister  going  to
 consider  a  reduction  of  exise  duty?

 SHRI  SURJIT  SINGH  BARNALA:
 Already  considerable  reduction  in  ex-
 cise  duty  has  taken  place.  There  is
 no  proposal  for  the  time  being  for  any
 reduction.

 SHR]  M.  RAM  GOPAL  REDDY:
 Sugar  stocks  have  been  built  up  so
 much  that  even  if  we  do  not  produce,
 any  sugar  next  season,  we  will  be.
 having  surplus  stocks,  and  if  the  stocks
 are  ty  be  sold,  they  must  be  distributed
 to  the  people  at  a  cheaper  rate,  Wil!
 the  Minister  consider  reduction  of  the
 excise  uty  so  that  the  poor  may  can
 purchase  sugar  at  a  cheaper  rate,say,
 Rs.  2.50  per  Kg?

 SHRr  SURJIT  SINGH  BARNALA:
 The  total  excise  duty  is  now  Rs.  39  or
 so,  It  is  not  very  high.  So,  there  is
 no  possibility  of  reducing  it  still.

 श्री  उप्रसेन :  जब  से  चोनो  का  नियत्रण
 समाप्त  का  दिया  गया  है,  तब  से  ऐसी  स्थिति

 PS  हुंडस्टी
 —

 हॉ  गईं  है  कि  बड़ी  इंडस्ट्री  व/लों  को  तो  लाभ
 हो  आयेगा,  लेकिन  छोटे  मिल  वाले  बैठ  जाः नें,
 एसा  लगता  हैं।  क्‍या  मंत्री  जी  इस  सुझाव
 को  मान  लेंगे  कि  एक्साइज़  डयूटी  कम-से-कम
 30  परसेंट  बढ़ा  दी  जाये  जिससे  40  करोड़
 रुपया  मिल  जायेगा  झौर  उस  40  करोड़  को”
 जो  800,800  और  900,900  क्विंटल
 बाली  फैक्टरीज  हैं,  उनमें  बांट  दिया  जाये
 जिससे  शुगर  की  प्रोडक्शन  में  कमी  न  पड़े  ?

 हो  स्रणीत  सिह  बरताला  :  हमारी
 बवाहिश  यह  है  कि  चीती  ठीक  दाम  पर  बिके,
 तो  इसकी  कंजम्पशन  बढ़  जायेगी।  चीनी  की
 पैदावार  ज्यादा  है,  कंजम्पशन  कम  है  |  कंजंपशन'
 ज्यादा  होनी  चाहिये ।  एक्साइज  डयूटी  बढ़ाने
 से  कंजप्पशन  बड़ेगी  नहीं,  इसलमें  एक्साइज
 डयूटी  लगाने  का  हदीदा  नहीं  है।



 बा  ‘SHAD  7७.  का,  2८४  «३  coal  2००7  no  oe  82०
 WRITTEN  ANSWERS  TO

 QUESTIONS
 Education  pattern  to  help  create

 Employment  Opportunities

 467.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  new  pattern  of
 education  system  viz.  0  plus  2  plus
 3  as  per  the  decision  taken  recently
 in  the  Chief  Ministers'  Conference
 will  help  to  create  employment
 opportunities;  and

 (b)  if  not  what  additional  measures
 Government  propose  to  take  in  this

 «Tegard?
 ‘i

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARF  AND  CUL-
 TURE  (DR.  PRATAP  CHANDRA
 CHUNDER):  (a)  and  (b),  The
 Education  Ministers  Conference
 (not  Chief  Ministers’  Conference)
 held  on  July  3—5,  978  resolved
 that  the  structure  of  school  education
 should  comprise  of  elementary,
 secondary  and  higher  secondary
 stages  of  2  years  duration.  The  stage
 of  higher  secondary  of  two  years
 duration  is  designed  to  provide  both
 for  academic  and  vocational  education.
 The  pattern  of  school  will  not  by  itself
 treate  employment  opportunities  but
 the  programme  of  vocational  education
 &hich  is  an  essential  ingredient  of  the
 pattern  is  designed  to  make  the  stu-
 dents  either  more  employable  or  डान
 gage  in  self-employment.

 Rural  Water  Supply  in  the  Country
 *468.  SHRI  C.  K.  JAFFER  SHA-

 RIEF:
 SHRI  ISHWAR  CHAUDH-

 RY:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  names  of  the  States  which
 have  not  utilised  so  far  the  amount
 allocated  during  the  year  l977-78  by

 the  Union  Government  for  the  acce-
 lerated  rural  water  supply  program-
 me;  and

 (b)  the  reasons  for  not  utilising
 the  amount?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT):  (a)  According  to
 available  information  the  amount
 allocated/released  to  States/Union
 Territories  had  not  been  utilised  in
 full  in  Arunachal  Pradesh,  Mizoram,
 Manipur,  Assam,  Meghalaya,  Delhi,
 Goa,  Daman  &  Diu  and  Andaman  and
 Nicobar  Islands.

 (b)  Late  introduction  of  the
 schemes,  technical  and  administrative
 inadequacies  of  State  Governments/
 Union  Territories  concerned  and
 scarcity  of  material  like  cement,

 Lack  of  basic  facilities  in  D,  M.  0.
 Schools

 *473.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  he  pleased
 fo  state:

 (a)  whether  it  is  a  fact  that  in  a
 number  of  Corporation  Primary
 Schools  of  Delhi  particularly  in  out-
 lying  colonies  and  rural  areas,  the
 floors  have  been  left  uncemented;

 (b)  whether  it  is  also  a  fact  that
 even  basic  facilities,  like  black-boards,
 drinking  water,  urinals  and  latrines,
 are  not  provided  in  some  schools;

 (c)  whether  it  is  also  a  fact  that
 under  the  mid-day  meal  scheme  child-
 ren  are  supposed  to  be  provided  with
 milk,  multivitamin  tablets  ang  bis-
 cuits,  on  a  nominal  payment  and  free
 to  some  Harijan  children,  but  there  is
 no  evidence  anywhere  of  milk  or  vita-
 min  tablets;  and

 (a)  if  so,  whether  Government
 would  like  to  conduct  any  survey  in
 this  regard?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  Acocrding  to  infor-
 mation  furnished  by  the  Delhi  Muni-
 cipal  Corporation  this  is  the  case  in
 some  of  the  schools,

 (b)  This  is  the  case  in  a  few
 schools,

 (c)  Under  the  mid-day  meal  scheme
 only  nutrition  biscuits  are  provided
 free  of  cost  to  all  children  in  Cor-
 poration  Nursery  school/classes  and
 to  children  of  primary  schools  in  re-
 settlement  colonies  and  backward
 areas  including  Harijan  children,

 (d)  Does  not  arise.

 Memorandum  by  Resident  welfare
 Association  Baba  Kharag  Singh  Marg,

 New  Delhi

 4475,  SHRI  MOHD.
 Will  the  Minister  of  WORKS  AND
 IHOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 HAYAT  ALI:

 (a)  whether  the  Baba  Kharag  Singh
 Marg’  Resident's  Welfare  Association
 has  submitted  a  representation  to  the
 Chief  Engineer  regarding  the  diffieul-
 ties  and  sufferings  faced  by  them  due
 to  faulty/defective  construction  of
 Government  quarters  (Type  III)  at
 Baba  Kharag  Singh  Marg;

 (b)  is  it  also  a  fact  that  the  Wel-
 fare  Association  has  demanded  to  stop
 the  payment  of  amount  to  the  cont-
 ractor  who  has  constructed  these  Gov-
 ernment  quarters;  and

 (c)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHR]  SIKAN-
 DAR  BAKHT):  (a)  Yes,  Sir.  A  re-
 presentation  from  Baba  Kharay  Singh
 Marg  Resident's  Welfare  Association
 was  received  in  July,  1978,  The  repre-
 sentation  complained  about  irregular
 and  inadequate  water  supply  and
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 allegde  faulty/defective  construction
 to  be  the  cause  for  it.

 (b)  Yes,  Sir,
 (c)  The  system  for  supply  of  water

 has  been  designed  for  water  supply
 through  an  overhead  tank,  which  is
 under  construction.  As  a  temporary
 measure,  water  is  being  supplied  to
 these  quarters  by  direct  pumping
 from  a  sump.  Occupants  faced  diffi-
 culty  due  to  choking  of  the  distribu-
 tion  system.  The  blockage  has  since
 been  removed,

 Payment  to  contractor  js  made  only
 after  successful  completion  of  the
 work  and  security  deposit  is  refunded
 after  rectification  of  defects,  if  any,
 in  accordance  with  the  terms  of  con-
 fract,  This  will  be  ensured  by  the
 concerned  officers,

 Lifting  of  ban  On  export  of  Potato
 +478,  SHRI  C.  K.  JAFFER  SHA-

 RIEF:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  he  pleased
 to  state:

 (ay  whether  it  is  a  fact  that  the
 Indian  Potato  Development  Council
 has  recommended  to  the  Government
 of  India  to  lift  the  ban  on  the  export
 of  potato  and  to  fix  a  suport  price  of
 potatoes  for  securing  a  remunerative
 price  for  the  growers;

 (b)  if  so,  whether  any  recommenda-
 tion  has  also  been  made  to  reduce  the  .

 price  of  sced  potato  and  to  make  it.
 available  in  different  States  at  the”
 time  of  sowing;  and

 (c)  if  so,  the  reaction  of  Government
 thereon?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir,

 (b)  No,  Sir,  but  a  reoemmenda-
 tion  has  been  made  by  the  Council
 that  a  Sub-Committee  of  the  Council
 may  be  constituted  to  look  into  the
 problems  of  seed  potato  production  and
 distribution  to  the  farmers,

 (c)  Recommendations  of  the  Coun-
 ci]  are  under  consideration  of  the
 Government.
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 Fragmentation  of  Land

 *479,  SHRI  YASHWANT  BOROLE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  fragmentation  of  land
 is  being  done  intentionally  to  derive
 benefits  under  Small  Farmers  Develop-
 ment  Agency,  Marginal  Farmers  Deve-
 lopment  Agencies  and  other  Govern-
 ment  agencies;  and

 (b)  if  so,  how  Government  are  FO
 ing  to  check  it?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI  SUR-
 JIT  SINGH  BARNALA):  (a)  No,  Sir.

 (b)  The  question  does  not  arise.

 Preservation  of  Wild  Life
 *480.  SHRI  AHSAN  JAFRI:  Will

 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  are  think-
 ing  of  a  plan  on  the  National  level  for
 the  preservation  of  wild  life;

 (b)  whether  Government  are  going
 fo  help  Gujarat  State  for  the  preser-
 vation  of  “GIR  Lions”;

 (c)  details  thereof?
 THE  MINISTER  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  Gov-
 ,ernment  has  alreday  taken  adequate
 measures  at  the  national  level  for  the
 preservation  of  Wildlife.  Some  of  the
 important  setps  taken  are:-

 (i)  With  the  enactment  of  the
 Wildlife  (Protection)  Act,
 972  which  has  now  been
 adopted  by  all  but  two  States,
 viz,  Jammu  and  Kashmir  and
 Nagaland,  special]  lega]  pro-
 tection  has  been  given  to  the
 endangered  species  from  ex-
 ploitation  and  stringent
 punishment  provided  for  in-
 fringement  of  the  provisions  of
 the  Act.  Further,  the  Sche-
 dules  of  the  Act  have  been
 recently  altered  transferring
 many  species  to  Schedule  I
 of  the  Act  wherein  hunting
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 is  banned  and  elso  including
 many  new  species  under
 other  Schedules,

 (ii)  Export  trade  of  most  of  the
 threntened  species  have  been
 controlled  particularly  since
 India  became  a  Party  in  976
 to  the  Convention  on  Inter-
 nationa]  Trade  in  Endangered
 Species  of  Wild  Fauna  and
 Flora.

 Gii)  With  Wildlife  conservation
 saking  significant  progress
 during  the  last  few  years,
 emphasis  has  been  laid  on
 specialiseq  management  of
 Wildlife  and  its  habitat  both
 within  and  outside  the
 national  parks  and  sanctua-
 ries.  With  this  in  view  sepa-
 rate  wildlife  wings  have  been
 set  up  in  majority  of  States/
 Union  Territories,  the  officers
 of  which  would  ultimately
 be  incharge  of  all  wildlife
 matter.

 (b)  and  (c).  The  Central  Govern-
 ment  have  approved  an  amount  of
 Rs,  15,84,500_  to  be  utiliezd  for  various
 mcasures  in  the  Gir  Lion  Sanctuary
 for  the  preservation  of  Gir  Lions,
 Conservation  of  the  habitat  and  re-
 habilitation  of  ‘Maldharis’  in  new
 settlement,

 The  following  are  the  details  for
 which  Central  Government  have  ex-
 tended  financial  assitsance:—

 (i)  Ploughing  and  preparation  of
 land  for  sowing,  agricultural
 crops  and  for  assistance  for
 procuring  agricultural  equip-
 ment  @  Rs,  000  per  family.

 (ii)  Transport  og  dismantled  huts
 and  household  effects  to  the
 site  of  new  settlement  @
 Rs.  200  per  family.

 (iii)  Providing  Community  faci-
 lities  such  ag  School,  gram
 chora,  wells,  water  troughs,
 approach  road,  etc.  @  Rs.  500
 per  family.

 (iv)  Purchase  of  vehicles,  motor-
 cycles  and  bicycles.
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 (v)  Construction  of  Garages,
 Quarters  for  Wild  Life  War-
 dens,  Assistants  Wild  life
 Wardens  and  Drivers.

 (vi)  Five  protection  measures,

 Migration  o¢  students  from  one  state
 to  Another

 *481,  SHRI  NATVER  LAL  B.
 PARMAR:  Will  the  Minister  7
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleasel  to  state:

 (a)  whether  it  a  fact  that  stu-
 dents  who  intend  to  migrate  from  one
 State  to  another  are  facing  severe
 handicap  because  of  some  State  fol-
 lowing  0  plus  2  plus  3  pattern  and
 others  not  adopting  it;

 (b)  whether  Government  had  fixed
 parity  at  each  year  of  the  0  plus  2
 plus  3  pattern  so  that  easy  migration
 of  students  from  one  State  to  another
 may  be  feasible:

 (ec)  whether  those  students  who
 had  passed  first  year  of  the  plus  two
 in  new  pattern  are  entitled  to  seek
 admission  in  the  first  year  class  of
 a  degree  course  in  the  States  where
 the  new  pattern  had  not  been  adopt-
 ed;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDER  CHUN-
 DER):  (a)  to  (d).  It  will  not  be
 correct  to  say  that  students  migrating
 from  one  State  to  another  are  facing
 severe  handicaps,  because  some  States
 have  still  not  changed  over  to  the
 1042  system  of  school  education.
 Majority  of  the  States/Union  Terri-
 tories  have  already  adopteq  the
 1042  pattern  (Annexure  ‘A’).  As
 regards  the  others,  it  is  hoped  that
 following  the  recent  Education  Minis-
 ters’  Conference’s  Resolution  which
 has  accepted  the  i2-year  pattern  of
 schooling,  these  States  would  also
 identify  an  appropriate  plan  for  a
 smooth  transition  to  the  new  pattern
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 of  education  in  the  larger  interests  of
 the  sudents,  However,  during  the
 transition  period  also,  there  is  no  need
 for  anxiety  since  all  the  Boards  of
 Secondary  Educaion  in  the  country
 have  established,  between  themselves,
 a  mutual  equivalence  for  their
 secondary/higher  secondary  examina-
 tions.  Migration  of  students  studying
 in  schools  affiliated  to  one  Board  can
 easily  seek  admission  in  schools  affi-
 liated  to  other  Boards,  since  the  equi-
 valences  are  well-known  and  where
 they  are  not  known  to  the  head  of  the
 institution,  be  always  seeks  a  clarifica-
 tion  from  the  Board.

 As  regards  admissions  at  university /
 college  stage,  each  university  decides
 lhe  parity  of  higher  secondary  classes
 for  admission  to  degree  classes.  How-
 ever,  the  Association  of  Indian  Uni-
 versities  to  which  all  universities  are
 affiliated  after  que  examination  makes
 a  suitable  recomendation  to  the  Uni-
 versities  for  according  recognition  for
 Purposes  of  admissions.  The  Asso-
 ciation  of  Indian  Universities  has
 taken  due  note  of  the  States  where
 the  1042  system  has  been  introdduc-
 ed  and  States  where  the  change-over
 to  the  new  pattern  has  not  taken
 place.  Taking  into  account  the  reality
 of  the  situation  and  in  the  interests  of
 ensuring  that  students  who  migrate
 from  one  State  to  another  go  not
 suffer,  the  Association  has  made  the
 following  recomemndations  to  the:
 universities:

 (i)  “The  plus  2  stage  of  the  Cen-
 tral  Board  of  Secondary
 Education  be  treated  in  all
 States  where  this  pattern  of
 education  ig  in  vogue  at  par
 with  the  plus  2  stage;”

 (ii)  “In  all  States  where  the
 pattern  of  education  is  such
 as  to  require  4  years  for  the
 first  Degree  (1143),  the  new
 plus  two  stage  of  Central
 Board  of  Secondary  Educa-
 tion  be  treated  ag  equivalent
 to  a  pass  in  the  first  year  of
 the  three  year  degree  course
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 or  for  admission  to  the  first
 year  of  the  two  years  degree
 course.”

 Annexure  A

 The  latest  position  regarding  adop-
 tion  of  1042  structure  of  education
 by  the  States/Union  Territories  is  as
 under:

 States/UTs  which  are  having  the
 1042  structure  of  school  education
 are:—

 Andhra  Pradesh
 Assam
 Bihar
 Gujarat

 Jammu  and  Kashmir
 Karnataka
 Kerala
 Maharashtra
 Manipur
 Meghalaya**
 Nagaland**

 12.  Orissa
 13.  Sikkim
 14,  Tami]  Nadu
 16.  Tripura
 16,  Uttar  Pradesh
 7.  West  Bengal
 18,  Arunachal  Pradesh
 19.  A  &  N  Islands
 20.  Chandigarh
 21,  Dadra  and  Nagar  Haveli
 22.  Delhi
 23.  Goa,  Daman  and  Diu
 24.  Lakshadweep
 25.  Mizoram**
 26.  Pondicherry

 States  likely  to  adopt  the  1042
 structure  from  1979-80  are: —

 Ooorwt

 ७
 5
 4

 ON

 ee

 —  a

 l.  Haryana
 2.  Punjab
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 States  which  have  agreed  in  princi-
 ple  to  adopt  the  new  structure  but  the
 final  date  is  yet  to  be  determined: —

 i.  Himacha]  Pradesh
 2.  Madhya  Pradesh
 3.  Rajasthan

 Operation  Flood  Ij  Programme

 "482.  SHRI  K.  P.
 NAN:

 SHRI  VAYALAR_  RAVI:
 Will  the  Minister  of  AGRICUL-

 TURE  AND  IRRIGATION  be  pleased
 to  refer  to  the  reply  given  to  USQ
 No.  2077  on  3ist  July,  978  regard-
 ing  progress  of  Operation  Flood  II
 programme  and  state:

 (a)  which  are  the  States  covered
 under  the  Operation  Flood  II  prog-
 ramme;  and

 (b)  the  norms  and  criteria  fixed
 for  covering  the  States  under  the
 programme?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  States  proposed  tg  be  covered  by
 Operation  Flood  II  are
 Assam,  Andhra  Pradesh,  Bihar,
 Gujarat,  Haryana,  Himachal  Pradesh,
 Jammu  and  Kashmir,  Karnataka,
 Maharashtra,  Madhya  Pradesh,  Pun-
 jab,  Rajasthan,  Tamil  Nadu,  Uttar
 Pradesh  and  West  Bengal.  Further
 the  States  of  Kerala,  Orissa,  Sikkim
 and  Meghalaya  wil  be  covered  under
 Centrally  sponsored  Dairy  pro-
 gramme  patterned  aJong  the  same
 lines  as  Operation  Flood  II.

 (b)  The  milk  shed  areas  proposed
 to  be  covered  in  the  fifteen  Opera-
 tion  Flood  II  States  have  been  select-
 ed  on  the  pasis  of  the  recommenda-
 tions  of  the  Dairy  Development  Sub-
 group  of  the  National  Commission
 on  Agriculture  as  best  suited  to
 modernised  dairy  producion  ag  a  part
 of  the  local  patterns  of  mixed
 farming.

 UNNIKRISH-

 **These  States/UTs  have  0  years  school  followed  by  two  years  Pre-
 University.
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 खुले  में  रखा  गया  जाशास्न

 #483  आओ  भारत  सिह  चोहान  :
 श्री  चतुर्भुज :.

 क्या  कृषि  और  सिलाई  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  क्या  इस  वर्ष  सरकार  ढ्वाश  वसूल
 किया  गया  खाद्यान्न  का  समूचा  स्टाक  ढके

 हुए  स्टोरों  में  रखा  गया  है  ;

 (ख)  यदि  नहीं,  तो  ढके  हुए  स्टोरों
 में  कितनी  मात्रा  में  खाद्यकश्न  रखा  गया  है  और

 खुले  में  कितना  खाद्यान्न  भ्रभी  भी  पड़ा  हुआ  है  ;
 जौर

 (ग)  खुले  में  पड़े  खद्यान्न  के  संरक्षण
 के  लिए  प्रति  कब  कितना  व्यय  किया  जायेगा  ?

 कृषि  और  सियाई  मंत्री  (श्री  सुरजोत
 सिह  बरनाला)  :  (क)  ब्रौर  (ख).  कुल
 सरकारी  स्टाक  के  आकार  और  उपलब्ध
 ढके  हुए  गोदामों  तथा  संचालन  क्षमता  को  भी
 ध्यान  में  रखकर,  परिचालन  की  दृष्टि  से
 ढके  हुए  गोदामों  में  वतूल  किए  गए  सखाद्य/ नों
 का  सारा  स्टाक  रखना  सम्भव  नहीं  है  7  विभिन्न
 राज्यों  में  पहली  जुलाई,  978  को  ढके

 हुए  गोदामों  में  भाश्तीय  खाद्य  निगम  के
 खाद्यान्नों  की  कुल  मात्रा  i04.:9  लाख
 मीटरी  टन  और  खुले  में 41.  55  लाख  मीटरी
 टन  है।  इसमें  इम  वर्ष  वसूल  की  गईं  मात्रा
 और  पिछले  वर्ष  का  स्टाक  शामिल  है।

 (ग)  साधारणतया,  खुले  भण्डारण  की
 प्रति  मीटरी  टन  वाषिक  परिचालन  लागत
 40.90  रुपये  है।

 Set  up  of  Rajasthan  Canal

 *485.  SHRI  YAGYA  DATT  SHAR-
 MA:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  the  Rajasthan  Canal
 set  up  is  being  spruced  up;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  reasons  for  laxity  in  the

 past?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA:  (a)
 The  Rajasthan  Canal  Project  is
 being  executed  by  the  Govern-
 ment  of  Rajasthan.  For  this  pur-
 Pose,  the  State  Government  has
 set  up  the  Rajasthan  Canal  Board  for
 the  construction  of  the  Canal  and  its
 irrigation  distribution  system  and  also
 for  carrying  out  the  works  for  the
 Commanded  Area  Development.  As

 the  Rajasthan  Canal  Board,  with  its
 present  set-up,  is  able  to  achieve  the
 envisaged  physical  and  financial  out-
 puts,  there  is  no  proposal  before  the
 Government  of  Rajasthan  to  spruce
 up  the  sct-up  for  Rajasthan  Canal
 Project,

 (by  and  (c),  Do  not  arise.

 आपात  स्थिति  के  बोरान  डी०  डी०  ए
 द्वारा  निभित  बुटिपूरणं  मकान

 *487  श्रो  गांग  भक्त  सिह  :  क्‍या  निर्माण

 झर  झावास तथा  पूति  झीर  पुनर्वास  मंत्री
 यह  बताने  की  क॒पा  करेगें  कि  :

 (क)  क्या  सरकार  इस  तथ्य  से  सहमत
 है  कि  आपात  स्थिति  अर्थात  वर्ष  075-76
 और  976-77  के  दोरान  डी०  डी०  To
 द्वारा  बनाये  गये  मकान  त्रुटिपृर्ण  हैं  श्रीर  उनका
 निर्माण  ठीक  प्रकार  से  नहीं  किया  गया  है  ;

 (ख)  यदि  हां,  तो  क्या  इन  मकानों
 की  ल्रुटियों  की  जांच  करने  के  लिए  सरका*
 ने  समिति  गठित  की  है  ;  जौर

 (ग)  कपा  सरकार  को  इस  बारे  में
 लोगों  से  कोई  शिकायत  प्राप्त  हुई  है  और  यदि
 हां,  तो  उस  पर  सरकार  द्वारा  क्या  कार्यव।ही

 की  जा  रही  है  ?

 निर्माण  जौर  ध्ावास  तथा  पूति  और
 पुनर्वात  मंत्री  (श्री  सिकत्वर  बल्त) :.  (क)
 से  (ग).  जी,  नहीं  ।  निर्माण  के  दौरान  निर्माण
 संबंधी  कोई  मुश्य  ल्ुटि  नहीं  पाई  गईं  है  ।
 तथापि,  श्रावंटन  के  बाद  कुछ  मकानों  में  छोटी-
 छोटी  त्रूटियां  बताई  गई  थीं।  दिल्‍ली  विकास
 प्राधिकरण  द्वार  इन  त्रुटियों  को  समय  समय  प
 दीक  किया  गया  था  ।
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 Appointment  of  Inspector  General
 of  forest

 4539,  SHRI  AHMED  HUSSAIN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  _  pleased  to
 state:

 (a)  whether  a  Junior  person  belong-
 ing  to  the  Indian  Forest  Service  cadre
 has  been  appointed  ag  Inspector  Gen-~
 eral  of  Forest  in  the  Union  Depart-
 ment  of  Agriculture,  superseding  a
 number  of  senior  incumbents:

 (b)  if  so,  the  circumstances  under
 which  he  has  been  appointed  in
 supersession:  and

 (९)  recruitment  rules  prescribed
 and  that  followed  for  appointment  to
 this  post  during  the  last  ten  years?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI  SUR-
 JIT  SINGH  BARNALA):  (a)  to  (०).
 A  copy  of  the  —  recruitment  rules  in
 making  this  appointment  —  followed
 during  the  last  ten  years  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib.
 rary.  See  No,  LT-270/78].  Ac-
 cording  to  the  approved  rules,  the  post
 is  to  be  filled  on  a  deputation  basis,
 from  among  the  (i)  the  Heads  of  For-
 est  Departments  in  States  and  Union
 Territories  (ii)  President,  Forest  Re-
 search  Institute  and  Colleges,  Dehra-
 dun.  Accordingly.  all  incumbents  of
 the  above  posts  were  considered  for
 appointment  to  this  post.

 Since  short-term  appointments  in
 senior  posts,  particularly  at  the  level
 of  Head  of  Organisation/Department.
 are  not  favoured,  selection  was  made
 from  among  those  eligible  officers  who
 were  due  to  retire  after  a  period  of  2
 years  or  more.

 Allotment  of  Lang  to  Scheduled
 Castes  and  Scheduled  Tribes  during

 VI  plan
 4540.  SHRI  MADHAVRAO  _  SCIN-

 DIA:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state;
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 (a)  whether  the  proposal  for  giv-
 ing  agricultural  land  to  landless  per-
 song  belonging  to  SC  and  ST  has  been
 inciuded  in  the  Draft  6th  Plan;  and

 (b)  if  not,  what  steps  are  being
 taken  to  provide  land  to  the  persons
 of  the  community  during  the  next
 five  years?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).  It
 has  always  been  the  policy  of  the
 Government  to  give  priority  in  the
 allotment  of  ceiling  surplus  land  to
 the  Scheduled  Tribes  and  Scheduled
 Castes.  Most  state  laws  and  regula-
 tions  also  provide  for  such  priority  in
 allotment  to  the  Scheduled  Castes  and
 Tribes.  This  policy  will  be  continued
 during  the  next  five  years  also.

 Link  Roads  in  rural  areas  of  Gujarat

 4541.  SHRI  F.  P,  GAEKWAD:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  approach  of  Government  to
 the  problem  of  providing  roads  in
 rural  areas  and  linking  villages  hav-
 ing  a  population  of  750  and  above
 with  all-weather  roads,  in  the  con-
 text  of  Government  policy  towards
 rural  development.

 (b)  number  of  villages  having  a
 population  of  500  and  above  and  with
 a  population  between  750  ang  7500
 which  required  to  be  connected  with
 all-weather  Roads  in  Gujarat;

 (c)  whether  Government  accepts
 the  fact  that  road  communication  in
 rural  areas  assumes  greater  impor-
 tance  for  all-round  development  of
 village  economy;  if  so,  whether  Gov-
 ernment  intends  to  link  these  villages
 with  all-weather  roads  during  the  VI
 Plan  period;  and

 (d)  the  outlay  required  to  be  made
 ३0  achieve  this  purpose;  and  the  pro-
 vision  made  for  the  same  during
 1978-79  in  the  Central  Sector?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA.
 TAP  SINGH):  (a)  In  the  context  of
 Rural  Development  Programme,  the
 Rural  Roads  are  proposed  to  be  assign-
 ed  a  comparatively  higher  priority  so
 as  to  bring  villages  into  the  national
 main-stream.  During  the  five  years
 (978—83)  it  is  proposed  to  cover  the
 remaining  villages  with  a  population
 of  above  1500  and  above  with  a  link
 road.  In  addition,  about  half  the
 number  of  villages  that  have  a  popu-
 lation  between  000  to  3500  will  be
 provided  with  the  link  road,  the  re-
 maining  half  will  be  covered  in  the
 period  (l983-—88).

 (bd):  The  information  is  as  follows:—

 Population  size  Th-  no,  of  villagess
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 (a)  the  total  expenditure  incurred
 in  the  Chatham  Saw  Mill,  Andaman
 and  Nicobar  Islands,  during  last  three
 years,  year-wise;

 (b)  the  total  income  earned  by  the
 said  mill  during  last  three  years;

 (९)  the  total  mandays  lost  in  vari-
 Ous  sections  of  the  mill,  section-wise
 due  to  breakdown  of  machinery  state
 details  of  such  break  down;  and

 (d)  the  proposal
 working  of  the  mill?

 to  improve  the

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  total
 expenditure  incurred  in  Chatham  Saw
 Mill  of  the  Andaman  and  Nicobar  Is-
 lands  during  the  last  three  years  is  as
 foillows:~— category  remaining  to)  be  conn-

 ceted  with  ना  all-wea-
 ther  road  as  on  tog 78

 (i)  4§00  and  above  r099
 (ii)  §00-1500  2835

 (c)  Yes,  Sir.  As  already  stated  in
 reply  to  part  (a)  above,  it  is  proposed
 to  cover  the  remaining  villages  having
 a  population  of  1500  and  above  with  a
 link  road  during  978—83.  In  addi-
 tion,  about  half  the  number  of  villages
 that  have  a  population  between  000
 to  3500  will  be  provided  with  the  link
 road  during  978—~83,  the  remaining
 half  will  be  covered  in  the  period
 (983—88).

 (ay  A  provision  of  |  Rs.  800  crores
 has  been  made  in  the  Plan  (978—83).
 A  special  Centrally  Sponsored  Scheme
 for  construction  of  roads  in  tribal
 areas  is  heing  started  in  view  of  the
 pressing  necd  for  developing  these
 areas;  this  will  supplement  the  outlay
 of  Rs.  275  crores  in  the  State  Sector.

 Chatham  saw  mill,  Andaman  and
 Nicobar  islands)

 4542.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 Year  ‘Total
 expenditure incurred

 Rs.

 4975-75,  04 64  lakhs

 £976-77  75°  89  lakhs

 78+  66  lakhs 1997-78

 (9)  The  total  income  earned  by
 Chatham  Saw  Mill  during  the  last
 three  years  including  sales  of  Swan
 Timber  through  Andaman  Govern-
 ment  Timber  Depot  at  Calcutta  and
 Madras  is  as  follows:—

 Year  Total  income
 earned

 Ra.

 1975-76  6g.  43  lakhs

 1976-77,  ७  *  Bo  98  lakhs

 1977-78  e  69°  6g  lakhs
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 (८)  Loss  of  mandays  due  to  breakdown
 of  machinery  in  the  Mill  Section  of  the
 Saw  mill  has  been  as  follows:—

 Year

 1975-76,  Nil

 1976-77,  I725  mandays
 1977-78  4880  mandays

 There  has  been  no  loss  of  mandaya
 in  other  Sections  of  the  Mill  due  to
 breakdown  of  machinery.

 (d):  The  proposal  of  the  Andaman
 Administration  for  replacement  of  8-
 feet  Band  Saw  Mill  with  a  2.82  M  12")
 Hearing  has  been  accepted  by  Govern.
 ment  and  foreign  exchange  to  the  ex-
 tent  of  Rs.  13,51,989°  for  the  import  of
 the  machinery  from  U.K.  has  been  re-
 leased.  Government  is  also  consider-
 ing  modernizing  the  Chatham  Saw
 Mill  replenshing  the  old  machinery  by
 modern  machinery.

 Jute  Production

 4543.  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  _  pleased  to
 state:

 (a)  the  approximate  production  of
 Jute  in  the  country  at  pzesent;

 (b)  whether  the
 has  declined;

 jute  production

 (c)  if  so,  the  reasons  therefore:

 (d)  the  annual  consumption  of  jute
 in  the  country;  and

 (e)  the  measures  taken  by  the  Gov-
 ernment  to  meet  the  demand?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  to  (c).  The
 production  of  jute  during  ‘1977-78  has
 been  placed  at  53.4  lakh  bales  of
 80  kgs.  each.  Jute  production  fs
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 marked  by  fluctuations  but  the  over-
 all  trend  indicates  a  growth  rate  of
 .62  per  cent  per  annum  between  the
 triennium  ended  970-7l  and  that  end-
 ed  1977-78.  The  production  of  mesta
 which  supplements  jute,  hag  registered
 a  growth  rate  of  6.2  per  cent  per
 annum  during  the  above  period.  The
 combined  production  of  jute  and  mesta
 in  1977-78  has  been  7.8  lakh  bales.

 (d)  The  annual  consumption  of  jute
 and  mesta  has  been  estimated  at  70  to
 ॥]  lakh  of  bales  of  80  kgs.  each  dur-
 ing  1977-78,

 (e)  The  main  effort  of  the  Govern-
 ment  is  that  the  entire  demand  for
 jute  and  mesta  is  met  from  indigen-
 ous  production.  A  comprehensive
 Centrally  Sponsored  Scheme  of  inten-
 sive  Jute/Mesta  District  Programme  is
 being  implemented  in  20  selected  dis-
 tricts  of  6  major  jute/mesta  growing
 States.  The  strategy  adopted  relates
 to  demonstration  of  improved  package
 of  practices  in  rainfed  and  irrigated
 areas,  motivational  campaign  for  use
 of  essential  inputes  at  recommended
 doses  through  larger  flow  of  institu.
 tional  credit,  extension  of  jute  under
 irrigation,  adoption  of  suitable  crop-
 ping  schedules  and  provision  of  im-
 proved  grading  and  warketing  facili-
 ties.

 Effect  of  Bio-Gas  Plant  on  use  of
 Firewood

 4544.  SHRI  RAMACHANDRAN
 KADANNAPPALLI:  Will  the  Mini-
 ster  of  AGRICULTURE  AND  IRRI-
 GATION  be  pleased  to  state:

 (a)  whether  the  Government  are
 aware  that  the  consumption  of  about
 330  million  tonnes  of  firewood  require
 cutting  down  a  few  million  trees
 every  year  for  burning  alone;  and

 (b)  whether  Government  see  any
 prospect  of  using  bio-gas  from  litter
 as  fuel  by  giving  facilities  to  the  peo-
 ple  through  Energy  Ministry?
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 THE  MINISTER  OF  AGRICULTURE
 ANR  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Yes,  Sir.

 (h)  Prospect  of  producing  bio-gas
 from  litter  will  only  be  confined  to
 areas  near  to  forests.  However,  no
 suitable  design  has  been  developed  so
 far  in  the  country  for  production  of
 hio-gas  from  litter.  As  such  the  ques-
 tion  of  providing  facilities  to  the  peo-
 ple  does  not  arise  at  the  present  time.

 भारपरकार  नस्ल  की  गायों  का  समाप्त  होना

 4545.  श्री  एस>  एस>  सौमानी  :  क्या
 कृषि  शोर  सिचाई  मंत्री  यह  बताने  की  प्पा
 करेगे  कि  :

 (क)  क्या  बाड़मेर  जिले  में बानवर
 नस्ल  की  गायों  की  संख्या  नगण्य  vz  गई  है
 तथा  इस  नस्ल  के  सांड,  जो  किसी  समय  दक्षिण
 भारत  में  प्रसिद्ध  थे,  लगभग  समाप्ल  हो  गये

 हैं  ;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं,  तथा  इस  समय्र  उस  नस्ल  के  सांडों  शीर
 गायों  की  संझगा  किलनी  है;  और

 (ग)  इस  नस्ल  को  समाष्त  हाने  से  बचाने

 एकत्र  की  जा  “हैं  है  श्र  प्राप्त  होते  ही  सभा-
 पटल  द्  ्य  दी  जाएगी।

 जूमागढ़  (गुजरात)  में  केंद्रीय  विद्यालय

 खोला  जाना

 4546,  श्री  धर्मेसिह  भाई  पटेल  :  कया
 विक,  समाज  कल्याण  और  संस्कृति  मंत्री
 यह  बताने  की  श््पा  करेंगे  कि  :

 (क)  गुजरात  में  उन  नंगरों  के  नाम
 क्या  हैं  जहां  केन्द्रीय  विद्यालय  संगठन,  नई
 दिल्‍ली  द्वार  केन्द्रीय  विद्यालय  चलाये  जा
 रहे  हैं  तबा  ये  कब  से  चलाये  जा  रहे  हैं  ;
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 (@)  कपा  यह  सच  है  कि  गुजरात  शाज्य
 के  सीराष्ट्र  प्रदेश  के  जूनागढ़  नगर  के  हिन्दी
 समाज,  जनागढ़  ने  20  जनवरी,  1975,
 6  अप्रैल,  1975,  4  श्रगस्त,  977,  i2

 सितम्बर,  977  और  7  जुलाई,  1978  को
 एसिस्टेंट  कमिश्नर,  केन्द्रीय  विद्यालय,  नई
 दिल्‍ली  को  भ्रावेदन  पत्र  भेज  थे  जिनमें  यह  मांग
 की  गई  थी  कि  जुनागढ़  नगर  में  पहली  से
 बारहवीं  कक्षा  तक  का  केन्द्रीय  वियालय
 खोला  जाये  ;

 (ग)  यदि  हां,  तो  उक्त  प्रत्येक  आवेदन
 पत्र  में  उल्लिखित  मांगों  का  ब्यो।रा  बेथ;  हैं  ;
 श्ीर

 (घ)  जुनागढ़  में  बेतद्रय  च्थि.लय
 खोलने  श्रथवा  उसकी  मंजूरी  देने  में  विलम्ब
 के  क्या  कारण  हैं  तथा  इस  सम्बन्ध  में  कब
 तक  मंजूरी  दे  दी  जायेगी?

 शिक्षा,  समाज  कल्याण  तया  संस्कृति
 मंत्रालय  में  राज्य  मंत्रों  (भ्रोमती  रंणुका  देवी
 बरकटकी  )  :  (क)  बाय  सेना  स्टेशन  जामनगर

 (l963),  अहमदाबाद  (l964),  बढ़ीदा
 (i965),  शजकोंट  (1965),  सरत
 (1965),  बल्लभ  विद्यानगर<  (1967),
 घारंगधणा  (1971)  गाधी  सगर  (1971).
 श्राई०  पन०  एस०  बलसूड़ा,  जामनगर
 (1972)  4

 (ख  )  हिन्दी  समाज,  जूनागढ़  से  जूनागढ़
 शहर  में  केन्द्रीय  विद्यालय  खोलने  के  लिए
 प्रस्ताव  प्राप्त  हुआ  था।

 (ग)  शरीर  (घ).  संगठन  के  नियमों
 के  अनुसार,  केस्द्रीय  विद्यालय  खोलने  का
 प्रस्ताव  केन्द्रीय  सरकार  के  किसी  विभाग
 या  राज्य  सरकार/संध  शासित  क्षेत्र  प्रशासन
 द्वारा  प्रायोजित  होना  चाहिए।  इन  प्रयोजक
 अ्रधिक*णों  में  स ेकिसी  से  भी  श्भी  तक  कोई
 प्रस्ताव  प्राप्त  नहीं  हुआ  है।  इसके  प्रलावा
 केन्द्रीय  विद्यालय  रक्षा  कामिकों  सहित,  मद्यत:
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 स्थानान्त“णीय  केन्द्रीय  सटकारी  कर्मचारियों
 की  शैक्षिक  श्रावश्यकताओं  को  पु.)  करने  के
 लिए  होते  हैं।  योंकि  केन्द्रीय.  विद्यालय
 खोलने  के  लिए  विभिन्न  स्टेशनों  से  बड़े  संखया
 में  प्रस्ताव  प्रप्त  होते  हैं,  वरीयता  ऐस  स्थानों
 को  दी  जातो  है  जहां  ा  स्थानान्त/गीय
 केप्री 4  rence  कर्मबारी  श्रविक  मंख  में
 हते  हों।

 Drinking  water  in  Maharashtra

 4547.  SHRI  BAPUSAHEB  PARU-
 LEKAR.  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 State:

 (ay  number  of  villages  with  names
 which  have  been  identified  in  Rat.
 nagiri  district  in  Maharashtra  under
 centrally  sponsored  scheme  for  supply
 of  drinking  water,

 (b)  if  no  villages  from  Ratnagiri
 distriet  are  so  identified.  the  reasons
 for  the  samc;  and

 (c)  will  Government  consider  the
 inclusion  of  villages  from  Ratnagiri
 district  jn  Maharashtra  under  the  said
 scheme?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (c).  The  villages  in
 Ratnagiri  District  identified  and  ap-
 proved  for  grant-in.aid  assistance
 under  the  Centrally  sponsored  Accele-
 rated  Rural  Water  Supply  Programme
 are  as  under:--

 A.  Villages  identified  and  for  which
 water  supply  schemes  approved  in
 1997-78;
 l.  Bore-well  schemes:

 Padave
 Nargoli

 के
 2

 कत+

 Kongale
 Wavaghar
 Methegujar
 Sanghar
 Pure  Kh.

 >
 ma

 na
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 8.  Posare  Kh.
 9.  Asore

 10.  Ranvai
 il.  Mandavkheri
 12.  Manjutri
 13.  Pathe
 14,  Bhirkande
 ibe  Tale
 16.  Muradpur
 7  Purnagad
 18.  Chinchanti
 49.  Nivashi
 20.  Vezurle
 2).  Yeravande
 22.  Penkhale
 23.  Chouke
 24.  Shejawali
 25,  Shivane  Bk
 26.  Kushewaghotan
 27.  Omhal
 28.  Shevare
 29.  Kankavli
 30.  Malvan
 3l.  Gele
 a2.  Gharap
 33.  Shirwal

 34.  Bhikekonal
 35.  Phansavde
 36.  Vivdi
 37.  Naneli

 Il.  Piped  water  supply  schemes  ap-
 proved:

 l.  Tiware
 2.  Mhapral

 B.  Villages  identified  and  for  which
 schemes  have  been  approved  during
 ‘1978-79;

 t.  Palgad
 2.  Sondeghar
 3.  Nanoshi
 4.  Panchavati
 5.  Veduali
 6.  Matwan
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 7.  Tangar
 8.  Kankavali

 अध्य  प्रदेश  स  भारतोय  ere:  निगम  के  प्रन्तंगत
 भण्डार  गृह

 4548.  श्री  हुकम  खन्द  कहछुवाय  :  क्‍या
 कृषि  और  सिचाई  मंत्री  मध्य  प्रदेश  में  भारतीय
 खाद्य  निगम  के  अन्तगंत  भण्डार  गृहों  के  बारे
 में  27  मार्च,  1978  के  अता शंकित  प्रश्न
 संध्या  4422  के  उत्तर  के  संबंध  में  यह  बताने
 की  कपा  करेंगे  कि:

 (क)  क्या  मध्य  प्रदेश  में  भारतीय
 खाद्य  निगम  के  अन्तगंत  भण्डा!  गृहीं  की  संया
 इस  समय  बहुत  ही  कम  है  अर:  यदि  हां,  तो
 इस  समय  सरकारी  क्षेत्र  तथा  गै“-सनकारी
 क्षेत्र  के  प्रन्तगंत  उक्त  निगम  को  कितने
 गोदामों  की  आवश्यकता  है  बीर  मांग  पूरी
 करने  के  लिए  क्या  कार्यवाही  करन  का
 प्रस्ताव  है  ;  ग्र।*

 (ख)  सधवा  दाना  अब  तक  लिये  गये
 प्राइवेट  पार्टियों  के  20  भण्डा&-गृहों  की  शर्ते
 क्या  हैं  भ्ौर  उनके  साथ  किस  प्रका“  का  करार.
 किया  गया  हैं  बौर,  इन  भण्डा!  गृहों  के  लिए
 कितना  किराया  दिया  जाता  2  ?

 कृषि  झोर  'सिथाई  मंत्रालय  में  राज्य
 मंत्री  (को  भानु  प्रताप  सिह):  (क)  जी

 नहीं  ।  भारतीय  खाद्य  निगम  वसली,  वितरण,
 संचलन  श्रोर  अन्य  संबंधित  जरूरतों  को
 ध्यान  में  रखकर  समय  समय  प  भण्डारण
 संबंधी  जरूशतों  की  समीक्षा  करता  है।  निगम

 के  पास  मध्य  प्रदेश मे ं(30-6-1  78 को  कुल
 ii.  06  लाख  मीटरी  टन  क्षमता  के  गोदाम

 थे  जिनमें  अपने  शरीर  विभिन्न  स्रोतों  से  किर।ये
 पर  लिए  गए  गोदाम  भी  शामिल  है।  4.  59
 लाख  मीटरी  टन  की  अतिशिकक्‍त  क्षमता  के
 गोदाम  बनाने  की  भी  योजना  है।

 (ख)  भारतीय  खाद्य  निगम  ने  गारंटी-
 योजना  के  अ्रधीन  अपने,  इस्तेमाल  के  लिए
 68,520  मीटरी  टन  क्षमता  के  20
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 भाण्डागार  1-3-1978  को  लिए  &  गारंटी
 की  झवधि  5  वर्ष  तक  है  ब्योरे  प्रत्येक  गोदाम
 का  किश्या  भिन्न  भिन्न  है।  ग्रामीण  इलाकों
 में  स्थित  गोदामों  के  मामले  में  अधिकतम
 देय  किया  40  पैसे  प्रति  बग  फुट  प्रतिमास
 है  बौर  शहरी  क्षेत्रों  में  स्थित  गोदामों  के  लिए
 50  पैसे  प्रति  बर्ग  फुट  प्रतिमास  तक  है।

 Government  accommodation  to
 House  owners

 4549.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  5.  M.  BANATWALLA:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  ques-
 tion  No,  33  dated  एप  July,  978
 regarding  change  of  rules  of  allotment
 of  Government  Accommodation  to
 House  Owners  and  state:

 (a)  whether  an  allottee  of  Govern-
 ment  accommodation  can  purchase  a
 D.  D.  A.  flat  or  construct  a  private
 house  and  can  also  retain  the  Govern-
 ment  accommodation  after  the  pur-
 chase  of  such  a  house;  and

 (b>)  if  so,  why  qa  house  owners’s  pri-
 ority  date  has  been  changed  to  his
 disadvantage  to  I-6-  977  ag  qa  result
 of  which  he  cannot  be  allotted  a  Gov-
 ernment  acommodation  till  his  retire-
 ment?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  Priority  date  of  house-owing
 Officers  will  from  Ist  June,  977  on-
 wards  as  they  were  made  eligible  from
 this  date.

 Absence  of  sewer  lines  in  Asalat-
 pur,  New  Deihi

 4550.  SHRI  SUSHIL  KUMAR
 DHARA:  Will  the  Minister  of  WORKS
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 ‘RD  AND  SUPPLY  AND
 REHABILITATION.  be  pleased.  to
 refer  to  the  reply  given  to  Unéstarred
 Question  No.  5227  on  the  3rd  April,
 78  and  state:

 (d)  whether  it  is  a  fact  that  in  the
 absence  of  sewer  lines  in  Asatatpur
 village,  the  whole  area  surrounding  it
 fy  Janakpuri,  New  Dethi  has  been
 turneg  into  a  health  hazard  with  .the
 imminent  danger  of  outbreak  of  dis-
 eases;

 (by  whether  the  residents  Associa-
 tions  of  the  area  and  other  public
 men  have  drawn  the  attention  of  the
 authorities  to  this  danger;  and

 (c)  if  30,  the  stepg  taken  to  con-
 struct  the  sewer  line  there  and  save
 the  area  from  the  danger?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  A  complaint  in  this  regard  was
 received  by  the  Delhi  Development
 Authority  from  a  Social  Worker.

 (c)  A  scheme  for  laying  sewer  lines
 in  this  village  was  drawn  up,  but  could
 net  be  taken-up  so~-  far  for  want  uf
 funds.

 Chitka  fish  Culture  (Marine  and
 inland)  project  in  Orissa

 4551.  SHRI  PADMACHARAN  SA-
 MANTASINHERA:  Will  the  Minister
 of  AGRICULTURE  AND  IRRIGATION
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  888  dated  the
 4699  April,  978  regarding  Develop-
 ment  of  fisheries  in  Chilka  lake  and
 state;

 (a)  whether  the  Chilka  @evelop-
 ment  fish  culture  (marine  and  inland)
 project  in  Orissa  is  dtarting  in  1978-79;
 if  so,  what  ig  the  total  estimated
 amount;  and

 (b)  the  amount  provided  during  the
 year?

 2586  LS—~3.

 THE  MINISTER  OF  AGRICULTUR
 AND  IRRIGATION  (SHRI  SURAT
 SINGH  BARNALA):  (a)  The  Chilka
 development  fish  culture  (marine  and
 inland)  project  in  Orissa  ie  recem-
 mended  for  inclusion  in  the  Second
 Country  Programme  (i979~—83)  of
 UNDP.  The  UNDP  will  study  and
 advise  preparation  of  suitable  projéct
 for  development  of  Chilka  lake  fishe-
 ties.  The  tentative  estimate  as  indi-
 cated  by  the  State  Government  is
 Rs.  28.i0  crores  but  this  may  have  to
 be  reviewed  in  the  light  of  expert
 opinion  in  respect  of  some  techmical
 aspects.

 (b)  The  question  does  not  arise.

 Seheme  for  allotment  of  houses,
 flats,  plots  etc.  for  Indian  abroad

 4552,  SHRI  K.  LAKKAPPA.  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILL
 TATION  be  pleased  to  state:

 (a)  whether  there  is  any  scheme
 for  allotment  of  houses,  flats  and  plots
 of  land  to  the  Indians  abroad;

 (b)  if  so,  details  thereof;

 (c)  what  is  the  total  amount  to  be
 paid  for  house/plot  and  how  much  in
 advance;  and

 ¢«d)  the  area  where
 plots  are  allotted?

 such  houses/

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  There  is  a  scheme  onty
 for  allotment  of  plots  to  non-resident-
 Indiang  living  abroad.

 (b)  An  Indian  living  abroad  who
 does  not  own  any  residential  plot  or
 house  in  Delhi/New  Delhi  either  in  his
 own  name  or  in  the  name  of  his  fami-
 ly  members  as  defined.  under  Urban
 Land  (Ceiling  and  Regulation)  Act,
 4976  is  entitled  to  allotment  of  plot.
 under  this.  scheme.  The  premium  for
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 and  and  the  cost  of  construction  is
 payable  in  foreign  exchange.

 (c)  The  total  cost  of  a  plot  is
 Rs,  80,000  which  is  to  be  paid  in
 foreign  exchange.  The  applicant  is
 required  to  send  a  bank  draft  for  a
 sum  of  Rs.  10,000  in  foreign  exchange
 a8  earnest  money  alongwith  the  appli-
 cation.  Before  the  construction,  the
 applicant  is  to  deposit  foreign  exchange
 in  advance  with  the  Reserve  Bank  of
 India  for  full  coverage  of  two  and  a
 half  floors.  It  is  permissible  for  an
 allottee  to  deposit  foreign  exchange
 equivalent  to  the  cost  of  construction
 for  full  coverage  on  ground  floor  only,
 if  he  wishes  to  construct  only  one
 floor  in  the  first  instance.  However,
 the  allottee  will  be  required  to  de-
 posit  additional  foreign  exchange  in
 advance  when  he  decides  to  take  up
 additional  construction  upto  the  per-
 missible  limit.

 (ad)  The  area  in  which  these  plots
 will  be  allotted  is  situated  in  South
 Delhi  on  Mehrauli,  Badarpur  Road
 near  Malavia  Nagar  Extension,

 रायसीन  जिलें  क  लिये  सिचाई  परियोजनाय

 4553.  ष्  राधवजी :  क्या  कृषि  शौर

 सिलाई  मंत्री  यहू  बताने  की  कपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  के  रायससीन  जिले  की
 उन  सिंचाई  परियोजनाओं  के  नाम  क्या  हैं
 जो  केन्द्रीय  सरकार  के  पास  स्वीकृति  हेतु
 अनिर्णीत  पड़ी  हैं  तथा  ये  परियोजनायं  कब
 से  श्रनिर्णीत  पड़ी  है;  भ्ोर

 (ब)  इन  परियोजनाओं  के  बारे  में
 केन्द्रीय  सरकार  ने  है. 6  तक  कया  कार्यवाही
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 की  है  भौर  उन्हें  कब  तक  स्वीकृति  दिये

 जाने  की  सम्भावना  है?

 कृषि  शर  सिंचाई  संत्री  (६  सुरक्षोत
 सिंह  बरमाला):  (क)  झोर  (ख).  एक

 _ बृहद  परियोजना  नामशः  हलासी  सिंचाई
 वे  बाढ़  नियंत्रण  परियोजना  (विदिशा  पौर
 रायसेन  जिले)”  भ्रौर  एक  झन्य  संशोधित

 हद  परियोजना  नामश:  गबन,  परियोजना

 (रायसेन
 भौर  सिहोर  जिले)'  तकनीकी  जांच

 की  विभिन्न  प्रवस्थाओों  में  है।  हलाली  पर
 रिपोर्ट  केन्द्रीय  जल  पझ्रायोग  में  27-11—

 977  को  आप्त  हुई  थी  भौर  उक्त  रिपोर्ट  पर
 टिप्पणियां  राज्य  सरकार  को  9-i-78
 को  भेजी  गईं  थीं।  टिप्पणियां  के  उत्तर
 I9-5-978  को  प्राप्त  हो  गए  थे  भ्रौर  इन

 उत्तरों  की  झागे  जांच  की  जा  रही  है।

 बर्ना  परियोजना  पर  संशोधित  रिपोर्ट
 I39-5-75  को  प्राप्त  हुई  थी  भौर  उक्त

 रिपोर्ट  पर॒  टिप्पणियां  11-975  झोर
 7-12=76  को  राज्य  सरकार  को  भेजी

 गई  थीं।  इन  टिप्पणियों  के  उत्तर  y2-7-
 77  फर  21~-3-78  को  प्राप्त  हुए  थे  और
 उनकी  भी  भागे  जांच  की  जा  रही  है।

 जैसे  ही  भ्रनिर्णीत  मामलों  को  राज्य
 सरकार  द्वारा  तय  कर  लिया  जाएगा  वैसे  ही
 उपर्युक्त  परियोजनाओं  की  मंजूरी  के  लिए
 तकनीकी  सलाहकार  समिति  को  प्रस्तुत  किया
 जायेगा।

 परियोजनाझों  की  मंजूरी  इस  बात  पर
 निर्भर  करेगी  कि  टिप्पणियों  में  निहित
 झनिर्णीत  मामलों  को  राज्य  सरकार  कितनी
 शीघ्रता  से  तय  करती  है।
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 Metabers  of  U.G.C.,,  L.C.8.5.3.,  and
 Ando-US  Joint  Education  Commission

 4554.  SHRI  VIJAY  KUMAR
 MALHOTRA:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  when  does  the  term  of  the
 present  members  of  the  UGC,  ICSSR
 and  Indo-U.S,  Joint  Education  Com-
 mission  expire;

 (b)  what  is  the  selection  criteria
 for  filling  up  vacancies  in  UGC,
 ICSSR  and  Indo-U.S,  Joint  Education
 Commission;

 (c)  whether  fast  growing  dis-
 ciplines,  like  education,  Jaw,  com-
 merce,  geography  etc.  find  any  re-
 presentation  in  UGC  and  ICSSR;  and

 (da)  by  which  time  the  new  mem-
 bership  of  the  UGC  is  expected  to  be

 -announced?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  University  Grants
 Commission  is  composed  of  the  Chair-
 man,  the  Vice-Chairman  and  0  other
 Members.  The  term  of  the  present
 Chairman  expires  on  ‘14-1-1981  and
 that  of  the  Vice-Chairman  on  1-6-1979.
 In  the  case  of  9  other  Members,  the
 term  of  6  Members  expires  on
 20-1-1979°  and  of  the  remaining  4
 Members  on  ‘1-2-1979,  24-I-980,
 3i-5.980  and  6-5-98I.

 The  Indian  Council  of  Social  Science
 Research  is  composed  of  the  Chair-
 man,  8  Social  Scientist  Members,  6
 Government  representatives  (out  of
 whom  5  are  filled)  and  one  Member-
 Secretary.  The  present  term  of  the
 Chairman  expires  on  7th  July,  980
 and  that  of  the  Member-Sceretary  on
 31-3-1981.  Amongst  the  Social
 Scientist  Members,  the  term  of  6
 Members  expires  on  (81-3-1979,  of
 another  6  Members  on  31-3-1980  and
 of  the  remaining  6  Members.  on
 33-3-98L
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 The  Government  representatives  on
 the  Council  hold  their  membership  in
 ex-officio  capacity.

 There  is  no  Indo-U.S,  Joint  Educa-
 tion  Commission  as  such.  There  is,
 however,  Indo-U.S.  Joint  Commission
 consisting  of  the  Foreign  Ministers  of
 the  two  countries  set  up  in  October,
 +1974,  Four  Sub-Commissions  were
 set  up  under  the  aegis  of  the  Joint
 Commission  for  dealing  with  bilateral
 relations  in  their  respective  spheres.
 One  of  them  is  the  Indo-U.S.  Sub-
 Commission  on  Education  and  Cul-
 ture.  The  composition  of  the  mem-
 bers  of  the  Indian  delegation  to  each
 meeting  of  the  Sub-Commission  is
 decided  before  such  meeting  by  the
 Ministers  of  External  Affairs  and
 Education  by  mutual  consultation,  and
 their  term  expires  as  soon  as  the
 meeting  is  over,

 (b)  and  (c).  The  composition  of  the
 members  of  the  University  Grants
 Commission  is  governed  by  the  pro-
 visions  of  Section  5  of  the  University
 Grants  Commission  Act,  1956.

 The  composition  of  the  Indian
 Council  of  Social  Science  Research  is
 as  follows: —

 (1)  Chairman:  An  eminent  social
 scientist  nominated  by  the  Govern-
 ment  of  India.

 (2)  Social  Scientists:  8  Social
 Scientists  nominated  by  the  Gov-
 ernmnt  of  India.

 (3)  Government  Representatives
 6  persons  representing  Government,
 nominated  by  the  Government  of
 India  which  include  one  representa-
 tives  each  of  the  Ministry  of  Educa-
 tion  &  Social  Welfare  and  the  Mini-
 stry  of  Finance,

 (4)  Member-Secretary;  Appointed
 by  the  Government  of  India.

 The  78  Social  Scientists  Members
 are  nominated,  keeping  in  view  the
 various  disciplines  they  are  going  to
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 represent,  The  discipline  of  geography
 is  represented  by  Prof.  M.  Shafi,
 Economics  including  Commerce  _  is
 represented  by  Prof,  Balwanth  Reddy,
 Prof.  D.  M.  Nanjundappa  and  Prof.
 M.  Datta  Chaudhary.  Of  the  six
 Members  representing  the  Govern-
 ment  on  the  Indian  Council  of  Social
 Science  Research  only  five  are  in
 position  at  present.  There  is  thus  one
 varahcy  and  it  is  possible  that  Law
 may  soon  find  a  place  when  _  this
 vacancy  is  filled.

 In  the  case  of  the  Indo-U.S.  Sub-
 Commission  on  Education  and  Culture,
 the  membership  ig  decided,  as  already
 stated  in  reply  to  part  (a)  above,  be-
 fore  each  meeting,  having  regard  to
 the  functional  needs  and  the  agenda
 fo,  that  meeting.

 (a)  The  earliest  date  by  which  the
 vacancies  in  the  present  membership
 of  the  University  Grants  Commission
 are  due  to  occur  is  the  20th  January,
 1979.  The  question  of  announcing  the
 new  members  of  the  Commission  does
 not  arise  at  present.

 Type  IV  Quarters  in  D.LZ.  are
 allotted  to  Ministerial  Staff

 4555.  SHRI  MAH}  LAL:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  number  of  type  IV  quarters  in
 DLZ.  area,  square-wise,  allotted  to
 the  personal  staff  of  the  Minister  and
 Chief  Ministers  of  the  previous  Gov-
 ernment  who  were  taken  on  depu-
 tation  from  lower  category  of  posts
 during  Emergency  without  consider-
 ing  their  entitlement  of  accammoda-
 tion:

 (b)  if  so,  the  number  of  such
 allottees  square-wige  who  are  not  now
 entitled  for  type  TV  accommodation
 B:  a  result  of  change  of  Government
 and  their  subsequent  reversion  to
 their  lower  posts  in  their  parent  office;
 and;
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 (९)  whether  Government  propose.
 te  arrange  for  vacation  of  Type  Th
 accommodation  from  such  officials
 and  allotting  them  their  entitled  type
 (type  II  or  II]  as  the  case  may  bey  at

 an  early  date  so  that  persons  awalting
 type  IV  accommodation  for  long  may
 get  their  entitled  type  of  quarters?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Nil.

 (b)  and  (c).  Does  not  arise.

 Amendment  to  North  Eastern  Hill
 University  Act.

 4556.  SHRI  P.  A.  SANGMA,:  Will
 the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 rey  whether  Government’s  atten-
 tion  has  been  drawn  to  the  news  item
 published  in  the  ‘Assam  Tribune’  on
 26th  July,  978  under  the  caption
 ‘Amendment  to  NEHU  Act  suggested’;
 and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN.
 DER);  (a)  Yes,  Sir.

 (b)  The  suggestions  received  from
 the  Chief  Minister,  Meghalaya  88  also
 the  Government  of  Mizoram  for
 amendment  of  certain  provisions  of
 the  North-Eastern  Hill  University  Act
 would  be  discussed  with  the  State
 Government/Union  Territory  Adminis-
 tration.
 Units  Heensed  to  manufacture  maited

 Milk
 4557.  SHRI  _KIRIT  BIKRAM  DEV

 BURMAN;  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  the  names  of  units  licensed  to
 manufacture  malted  milk  giving  the
 details  of  their  licensed  capacity  and
 their  production  during  the  last  three
 years,  year-wise;
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 iby:  whether  “there.  is  any  propasal
 under  Government's  consideration  tu
 place  malted  milk  food  industry  under
 the  ‘small  scale  sector;  and

 qc)  if  not,  what  measures  Govern-
 ment  propose  to  take  to  protect  the
 stial]  scale  units  manufacturing  malt-
 ed  milk  food  against  the  competition
 by  the  multinationa)  companies  like
 ‘Hindustan  Milkfood  manufacturers
 and  Cadbury  Fry  (India)  Ltd.?

 BHATIA  $,  7900-46AKA)
 -

 THE  MINISTER  OF-  AGRICUL-
 TURE  AND  IRRIGATIQN  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  A
 statement  is  attached.

 (९)  Government  do  not  have  any
 uch  proposal  under  consideration.

 (९)  Does  not  arise  as  Malted  Milk
 Food  is  not  an  article  reserved  for  the
 small  scale  sector.

 Statement

 St.  Licensed  Production  (in  tonnes)
 Ne.  Name  of  the  unit  pacity

 3975  7976  977

 |  [s  Kaira  District  Cooperative  Milk  Pro-
 ducers  Union  Limited,  Anand  35०0  ~  68  440

 2  M/s.  Cadbury  Milk  Limited,  Bombay  1,008,  3.539,  3,804  3.703
 3  M/s.  Hindustan  Milk  food  Manufacturers

 Limited,  Nabha  and  Rajamundry  10,800  8,644  9,268  12,298

 4  M/s.  Jagajit  Industries,  Hamira  4,800  2,239  1,300  32  t  5

 5  M/s.  Cocoa  Products  and  Beverages.  Madras.  750  +1307,  5  Nit
 6  Mis.  Alvitone  Laboratories,  Madras  060  no  9  Nia

 7  Mis.  Vitalone  Research  Institute,  Madras  360  Nil  Nil  Nil

 &  M/s.  Foods,  Fats  &  Fertilizers  Y.imited.
 Padepallipudam  a.  हि  हि  600  उ5  6  Nit

 9  M/s.  Jiwan  Milk  &  Allied  Specialities  Limited  a  na? Kapurthala  .  500  il  il  Nil

 Andhra  Pradesh  Dairy  Development  Co!  *
 to

 Atidon  Lid,  Proddytur,  AP.
 Ps  220०  Nil  Nil  Nil

 बाढ़ों  के  कारण  क्ति

 4558.  श्री  झोम्‌  प्रकाश  त्यागी:
 अया  कृषि  और  सिचाई  मन्त्री  यह  बताने  की
 ककषा  करेंगे  कि  :

 (क)  1976  से  जुलाई,  7978  तक
 अधेधार  नदियों  में  बाढ़  के  कारण  धनुमानतः
 कितनी  वित्तीय  हानि  हुई;

 ख)  उक्त  अवधि  के  दौरान  बाढ़
 प्रभावित  क्षेत्रों  को  राहुत  देने  क ेलिए  विभिन्न
 राज्यों  को  केन्द्रीय  सरकार  द्वारा  कितसी
 वित्तीय  सहायता  दी  गई;

 (ग)  क्या  प्रत्येक  वर्ष  बाढ़ों  से  देश  को

 हीरे  बाली  जान  माल  की.  हानि  की  रोकने  के
 जिए  किये  गये  क्मावों  से  सरकार  सन्तुष्ट
 है;  भौर
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 (थ)  यदि  नहीं,  तो  भविष्य  में  बाढ़ों
 पर  नियन्तण  पाले  हेतु  सरकार  कोई  नई
 ओजना  बना  रही  है  ?

 कृषि  और  सिंचाई  मंत्रों  शी  सुरजीत

 सिह  खरनाला)  :  (क)  फसलों,  मकानों  भोर

 जन-सुविधाशों  को  हुई  कुल  क्षति  इस  प्रकार

 है  -

 1976 के दौरान :  888.  753  करोड़  रपये

 977 के  दौरान  :  43i.57  करोड़  रुपये
 (इसमें  अाँध  प्रदेश,  केरल

 ओर  तमिलनाडु  में

 चक्रवातों  द्वारा  हुई
 क्षति  भी  शामिल  है)

 3978  के  दोरान:  29.78  करोड़  रुपये

 (जुलाई  के  झ्न्त  तक  (प्रारम्भिक)  )
 प्राप्त  सूचना  के

 अनुसार)

 (@)  1976-77,  के  दौरान  राज्य

 सरकारों  को  झ्राबंटित  अग्रिम  योजना  सहायता
 संलग्न  विवरण  में  दी  गई  है  v

 (ग)  भौर  (घ).  1954  %  राष्ट्रीय
 बाढ़  नियन्त्रण  कार्यक्रम  के  बनाये  जाने  के  वाद
 से  राज्य  सरकारों  ने  केद्रीय  सरकार  की  मदद
 और  सलाह  से  देए  भें  9.38  मिलियन

 हैक्टेयर  बाढ़  श्रगण  क्षेत्र  की  समुचित  बचाव
 व्यवस्था  की  है।  यह  काम  10,370  किलो-
 मीटर  आाढ़-तटबन्धों  के  निर्माण  17,850

 76

 किलोमीटर  से  झ्रधिक  लम्बी  निकास-चैमलों
 की  खुदाई  भौर  महानदी,  दामोदर  शौर  उसकी
 सहायक  नदियों,  तापी,  सतलुज,  व्यास,
 रामगंगा,  प्रादि  पर  जल  संचाय  जलाशयों  के
 निर्माण  द्वारा  किया  गया  है|  इसके  भ्रतिरिकत,
 नदियों  पर  कटाव-रोधी  कार्य  और  अैनलों  में

 सुधार  किए  गए  ।  केन्द्रीय  सरकार  सभी
 प्रन्पराज्यीय  नदियों  पर  बाढ़ों  की  पूर्व  सूचना
 देने  की  व्यवस्था  कर  रही  है  जिससे  राज्य
 सरकारों  को  आने  वाली  बाढ़ों  के  बारे  में
 चेतावनी  देने,  लोगों,  पशुभों  श्रौर  चल  सम्पत्ति
 को  प्रभावित  क्षेत्रों  से  बाहर  निकालने,
 सहायता  झौर  बचाव  कार्यों  की  व्यवस्था  करने
 ग्रौर  बाढ़  नियन्त्रण  तथा  श्र्न्य  इंजीनियरी
 कार्यों  की  निगरानी  करने  की  उचित  व्यवस्था
 करने  में  मदद  मिलती  है  ।

 सहायता,  बचाव  झौर  पुनर्वास  कार्य
 करने  और  आवश्यक  प्रग्रिम  कारंवाई  करने  के
 बारे  में  राज्य  सरकारों  द्वारा  भ्रपनाए  जाने  वाले
 मार्गदर्श  सिद्धान्तों  को  जारी  किया  जा

 चुका  है  ।

 देश  में  ह.  तक  किए  गए  बाढ़  निमन्तण
 उपायों  का  पुनवलोकन  करने  श्र  भविष्य
 में  बाढ़  नियन्त्रण  समस्याभों  के  समाधान  के
 लिए  अपनाए  जाने  वाले  समन्बवित,  एकीकृत
 और  वैज्ञानिक  तरीके  तैयार  करने  के  लिए
 राष्ट्रीय  बाढ़  प्रायोग  का  गठन  किया  गया  है  ’
 यह  प्रायोग  976  में  गठित  किया  गया  था
 शौर  उसके  द्वारा  i979  के  भ्ल्त  तक
 अपनी  रिपोर्ट  दे  दिए  जाने  की  सम्भावना
 है।
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 बाढ़ों  से  उत्पन्न  स्थिति  से  निपटने  के  लिए  केन्द्र  द्वारा  राज्य  सरकारों  को  भ्ावंटित
 झग्नमिम  योजना  सहायता  :

 1976-77 ऋम  राज्य  1977-78  1978-79
 Ho  (31  जुलाई,

 978  को )

 l.  सम  2.59  4.  98  —

 2.  बिहार  0.95  —  —

 3.  गुजरात  4.25  l0.43  ~—

 4.  हरियाणा  l.00

 5.  हिमाचल  प्रदेश  न  2.70

 6.  केरल  3.64  (चक्रवात  ell
 के  लिए  दी  गई  सहायता

 भी  शामिल है)
 7.  मणिपुर  0.  445  —  ~

 8.  उड़ीसा  ——  8.52  =

 9.  राजस्थान  3.  32  7.97  —

 10.  त्रिपुरा  1.11

 Ll.  उत्तर  प्रदेश  I4.25  0.00

 12.  पश्चिम  बंगाल  _  4.4]  =

 झनाज  भी  आवंटित  किया  गया  ।

 ~
 केनीय  स्कूलों  में  'कमंचारी

 4559.  भी  हीरा  भाई  :  क्‍या  शिक्षा,

 समाज  कल्याण  झोर  संस्कृति  मंत्री  यह  बताने

 की  छुपा  करेंगे  कि:

 (क)  क्या  यह  सच  है  कि  केन्द्रीय
 स्कूलों

 मं  काम  करने  वाले  भ्रधिकतर  कर्मचारी

 इसके  अतिरिक्त,  बाढ़  से  प्रभावित  लोगों  में  मुफ्त  भनाज  * झनाज  बांटने  के  लिए  कुछ  ज्यों  को

 केन्द्रीय  विद्यालय  संगठन  के  कर्मचारियों  के
 सम्बन्धी  हैं;  शौर

 (ख)  यदि  हां,  तो  पदनामबार  उनका
 ब्यौरा  क्‍या  है?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति
 सम््रालय  मे  राज्य  सम्त्रो  (ओमतो  रेणुका
 देथी  बरकटको)  :  (क)  शौर  (ख).  सूचना
 एकत्न  की  जा  रही  है  तथा  सभा  पटल  पर  रख'
 दी  जाएगी।



 Adminisirative  system  of  Indian
 Mountaineering  foundation

 4560,  SHRI  BIJOY  MODAK:
 SHRI  ROBIN  SEN:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 fa)  what-are  the  details  of  the
 administrative  system  of  the  Indian
 Mountaineering  Foundation;

 (b)  whether  the  President  is  elected
 or  nominated

 (c)  if  nominated  by  whom;  and

 (d)  what  are  the  terms  and  condi-
 tions  of  the  present  incumbent?

 THE  MINISTER  OF  EDCUATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (d).  Indian  Mountaineer-
 ing  Foundation  ig  g  Private  Body
 registered  under  the  Societies’  Regis-
 tration  Act  of  860  as  ‘amended  from

 According  to  the  infor- time  to  time.
 ma:ion  furnished  by  the  Foundation,
 its  Executive  body  is
 Committee  comprising  2  members—6
 well-known  mountaineers;  2  Secreta-
 ries  to  the  Government  of  India;  and.
 ‘4  persons  actively  associated  with  the’
 development  of  mountaineering  acti-
 vity.  Its  President  is  elected  by  the
 General  body  for  a  period  of.  two

 yeers..The  last  election  was  held  on’
 §-8-978.  The  President  functions  in
 an  honorary  capacity.
 Office  bearers  of  Indian  Mountaiueer-

 ing  Foundation

 4561,  SHRI  ROBIN  SEN;  Wil)  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state

 (a)  the  names  of  the  present  office
 bearers  of  the  Indian  Mountaineering
 Foundation  and  since  when.  they  .are
 ‘holding  the  present  post

 (b)  whether  any  of  the
 द
 office

 hearers  recetve  any  type  of  remunera-
 tion;
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 (c)  if  so,  the  details  thereof;

 {d)  whether  Government  have  any
 proposal  to  nominate  some  M.Ps.  of
 both  Houses  of  Parliament  to  the
 LMLF.-  and  sot

 (e)  if  not  the  reasons  therefor?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (e),  Indian  Mountaineer-
 ing  Foundation  is  a  private  body
 registered  under  the  Societies’  Regis-
 tration  Act  of  860  as  amended  from
 time  to  time.  According  to  the  infor-
 mation  furnished  by  the  Foundation,
 its  present  office  bearers  are  Shri  H.C.
 Sarin,  President—holding  this  office
 since  966  and  Shri  R.  M.  Chakravarty,
 Hony.  Secretary  since  ‘1964.  No  re-
 muneration  ig  paid  to  them.  As  this
 is  a  private  body,  the  Government  is
 not  proposing  to  nominate  any  person
 to  the  Indian  Mountaineering  Founda-
 tion,

 Prosecution  of  Jeypore  Sugar  Com-
 pany,  Orissa

 4562,  SHRI  M.  R.-  LAKSHMI-
 NARAYANAN:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  the  management  of
 Jeypore  Sugar  Company,  Orissa  will
 be  prosecuted  under  the  Esserttial
 Commodities  Act  for  filling  false
 returns  and  cheating  the  Central
 Government;  and

 (b)  whether  the  Government  have
 prosecuted  the  concerned  party  or
 not;  if  not,  the  reasons  for  the  delay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b).  The
 cate  relating  to  alleged  diversion  of
 fair  price  sugar  to  free  sale  by  the
 Jeypore  Sugar’  Company  ‘Limited,



 Chagallu,  Andhra  Pradesh  during  the
 period  i-l-972  to  30-€-972,  when  the
 scheme  of  voluntary  distribution  of
 sugar  was  in  operation,  hag  been  re-
 ferred  to  the  Central  Bureau  of
 Investigations  for  canducting  -neces-
 aary  investigations  and  taking  suita-
 dle  action,

 Clearance  to  shootingbali  Federation
 of  India  for  participation  in  Indo-Pak

 Teurnaments

 4563.  SHRI  VASANT  SATHE:  .Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE’  AND  CULTURE  be
 pleased  to  state.

 (a)  whether  it  is  a  fact  that  the
 Shootingbail  Federation  of  India  was
 invited  by  Pakistan  Shooting  Volley-
 ball  Federation  and  Asian  Club  Kara-
 chi  in  the  month  of  July,  1978  for
 Participation  in  Indo-Pakistan  Shoot-
 ing  Voileyvall  tournament  at  Rawal-
 pindi;

 (9)  if  so,  whether  the  above
 Federation/Association  ‘approached
 the  Ministry  of  Education,  Govern-
 ment  of  India  for  the  grant  of  clea-
 ramce  to  participate  in  the  tournament
 and  the  ground  on  which  the  request
 was  turned  down;

 (९)  the  criteria,  laid  down  by  the
 Government  for  giving  clearance  to
 the  Sports  Federation/Associations  for
 sending/inviting  teams  abroad  from
 abroad  in  their.  respective  gumes  and
 whether  this  criteria  was  relaxeq  in
 certain  cases  and  the  justification
 therefor;  and

 (d)  whether  the  Shootingbail
 Federation  of  India  have  sought  per-
 mission  of  the-  Government  for  parti-
 cipating  in  Indo-Pakistan  Shooting
 Volleyball  Tournament  at  Toba-Tek
 Singh  District  Faisalabad  (Pakistan) from  éth.to  6th  October,  978  and  the
 decision  taken  by  the  Government  in
 the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUATION,  SOCIAL
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 DHANNA  SINGH  GULSHAN).  (a)
 arid  Ab)  On  an  invitation  *  received
 from  the  Asian  Chib,  Karachi;  ‘one  of
 the  parallel  Shootingball  Federations
 of  India  of  which  Shri  N,  U.  Siddiqui
 is  the  Secretary  General  at  present,
 sought  Government's  clearance  for
 participation  in  the  Indo-Pak  Shoot-
 ing  Volleyball  ‘Tournament  which  wes
 scheduled  to  be  held  at  Rawalpindi
 in  July,  1978,  In  pursuance  of  the
 recommendation  of  the  Executive
 ‘Committee  og  the  All  India  Council  of
 Sports,  .it  was  decided  that  until  the
 Federation  in  question  ig  accorded
 recégnition  its  request  for  grant  of
 clearance  could  not  be  considered.

 (c)  On  the  'recornméndation  of  the
 Executive  Committee  of  All  India
 Council  of  Sports  made  at  its  meeting
 held  on  ‘16-2-1978,  it  was  decideg  that
 as  a  general  policy  Government
 clearance  should  not  be  given  in  res
 pect  of  proposals  sponsored  by  un-
 recognised  sports  bodies  except  in  the
 case  of  cultural  or  commercial  -organi-
 sations  like  the  United  Planters
 Association  of  India  etc.  which  are
 not  sports  bodies  as  such.  In  their
 cases  the  proposals  for  holding  private
 matches  as  opposed  to  public  tourna-
 ments  coulg  be  considered  on  the
 recommendation  of  the  concerned
 National  Sports  Federations/Associa-
 tions.  No  relaxation  has  been  mage
 by  Government  since  the  above  deci-
 sion  was  taken,

 (d)  Yes,  Sir.  The  Federation  of
 which  Shri  Siddiqui  is  the  Secretary General  at’  present  hag  been  informed that  until  it  is  recognised  by  Govern-
 ment  its  request  for  permission  for
 sending  a  team  to  Pakistan  cannot  be
 agreeq  to

 झाकिटेक्चर  %  ट्रेड  परीक्षा

 4564.  शी  रस  चिलास  चासंबान :
 क्या  िका,  समाज  कल्याण  झपेर  संस्कृति
 मंत्री  भाकिटेक्चरल  एसिस्टेंट  डिप्लोमा-होल्ड्से
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 एसोशिएशन  के  सम्बन्ध  में  24  जुलाई,
 978  के  झ्रताशंकित  प्रश्न  संदया  05i

 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  का  विचार  प्राकि-
 टेक्चर  ट्रेड  में  लगे  व्यक्तियों  से  डिग्री  स्तर
 पर  ट्रेड  परीक्षा  लेने  का  था  ;

 ख)  यदि  हां,  तो  झ्राकिटेक्चर  और
 रीजनल  प्लानिंग  सम्बधी  भ्रखिल  भारतीय
 तकनीकी  अध्ययन  बोर्ड  द्वारा  4  दिसम्बर,
 2972  को  लिए  निर्णय  को  क्रियान्वित  करने

 के  लिए  भारत  सरकार  ने  क्‍या  प्रयास  किए

 हैं  ;

 (ग)  कया  सरकार  को  इण्डियन  इन्सटी-

 द्यूट  भाफ  भाकिटेक्ट  की  बोर  से  झना  वश्यक
 विलम्ब  करने  से  हुई  हानि  के  बारे  में  जानकारी

 हैं;  भौर

 द)  इस  सम्बन्ध  में  सरकार  ने  गया

 प्रयास  किए  हैं  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति
 मंत्री  (डा०  प्रताप  चना  चना)  :  (क)  जी,

 नहीं  t

 (ख)  भारत  सरकार  ने  इण्डियन

 इन्सटीट्यूट  भ्राफ  भ्राकिटेक्ट  से  वास्तुशिल्पीय
 कार्मिकों  के  लाभ  के  लिए  डिग्री  स्तर  पर

 वास्तुशिल्प  में  व्यावसायिक  परीक्षा  यथा

 सम्भव  शीघ्र  प्रायोजित  करने  का  भनुरोध
 किया  है।

 ग)  शौर  (घ).  स्थिति  का  पता  लगाने
 के  लिए  संस्थान  से  पूछताछ  की  जा  रही  t
 और  जो  भी  सूचना  प्राप्त  होगी,  सभा  पटल

 पर  रख  दी  जाएगी।

 AUGUST  28,1078  ‘Written:  Answers  By

 केसीय  ऊन  उत्पादन  तथा  चिफ्णन
 योजना

 4565.  भ्रो  छब्राम  गेल :  क्‍या  कृषि

 =
 सिंचाई  मती  यह  बताने  की  कपा  करेंगे

 (क)  क्या  संयुकतराष्ट्र  विकास  कार्यक्रम
 कार्यालय  जो  केन्द्रीय  ऊन  उत्पादन  तथा
 विपणन  योजनाकार्य  कों  समन्वित  करने  में
 सहायता  करता  था  देश  के  झाठ  राज्यों  में  ऊन
 के  क्रय-विक्रय  का  प्रबन्ध  करता  था,  विश्व
 बक  द्वारा  सहायता  बन्द  कर  दिये  जाने  के
 कारण  बन्द  कर  दिया  गया  था  ;

 ख)  यदि  हां,  तो  क्या  उक्त  योजना
 के  प्रन्तगंत  विभिन्न  राज्यों  तथा  केन्द्र  द्वारा
 करोड़ों  रुपये  को  राक्षि  व्यय  की  गई  है  ;

 (ग)  क्‍या  मध्य  प्रदेश  में  i0  लाख

 भेड़े  हैं  जिनसे  570  टन  ऊन  प्राप्त  होती  हैं
 तथा  राजस्थान  से  500  टन  ऊन  प्राब्त

 होती  है;  शौर

 (घ)  कया  सरकार  का  विचार  उत

 योजना  के  भझन्‍्तर्गत  उचित  वर्गीकरण  तथा

 विपणन  प्रवन्धों  में  सहायता  देने  तथा  भेड़

 पालकों  के  लाभ  के  लिये  उक्त  कार्यालय

 को  मध्य  प्रदेश  भर  राजस्थान  में  खोलने

 का  है?

 कृषि  जौर  सिंचाई  मंत्री  (ओ  सुरणोत

 सिह  बरसाला)  :  (क)  भारत  सरकार  द्वारा

 संयुक्त  राष्ट्र  विकास  कार्यक्रम  के
 साथ  किए

 गए  करार  के  भ्नुसार  सयुकत  राष्ट्र  विकास
 कार्यक्रम  के  कार्यालय  ने  974  में  यह
 कार्यक्रम  बंद  कर  दिया  |

 (ख)  इस  योजना  पर  2,95  करोड़
 रुपया  व्यय  किया  था।
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 (9)  ऊत  का  उचित  श्रेणीकरण
 तथा  विपणन  करने  व  भेड़  पालकों  की  सहायता
 करने  के  लिये  भारत  सरकार  का  विभिन्न
 राज्यों  में  ऊत  बो्डों  को  स्थापित  करने  का
 प्रस्ताव  है।  इस  प्रकार  का  एक  बोर्ड  राज-
 साथान  में  पहले  से  चल  रहा  है।  मध्य  प्रदेश
 सरकार  ने  इस  योजना  का  कोई  लाभ  नहीं
 उठाया  है।

 पुनर्थास  कालोलियों  में  डो०  डी०  To  के
 न्लैठ

 4566.  ह , 2  लालओं  भाई:  क्या
 निर्माण  शौर  झाजास  तथा  पृ्ति  शौर

 पुनर्वास  मंत्री  यह  बताने  की  कपा  करेंगे
 कि:

 (क)  जया  दिल्‍ली  विकास  प्राधिकरण
 ने  कम  मूल्य  पर  लोगों  को  फ्लैट  देने  के  लिए
 पुनर्वास  कालोनियाँ  में  क्लैट  का  निर्माण
 किया  था  तथा  क्‍या  यह  सभी  पलट  ग्राहकों
 के  अभाव  में  भ्रभी  भी  खालो  पड़े  हैं;
 और

 (ख)  यदि  हां,  तो  क्‍या  सरकार  इस
 मामले  की  जांच  कर  रही  है  ?

 निर्माण  और  झावास  तथा  पृति  शौर
 मंत्री  (भो  सिफन्‍दर  बचत )  :

 (क)  दिल्‍ली  विकास  प्राधिकरण  ने

 सुचित  किया  है  कि  प्राथिक  दृष्टि  से
 कमज़ोर  वर्गों  के  लिए  4583  टेनामेष्टों
 का  सिर्माण  कार्य  भ्रारम्भ  किया  गया  था
 जिनमें  से  4066  टेनामेण्ट  पूर्ण  हो  गए
 थे।  i488  टेनामेण्ट  पहले  ही  भाबंटित

 किए  जा  चुके  हैं  तथा  शेष  टेनामेष्ट  खरीद-
 दारों  की  कमी  के  कारण  खाली  पड़े  हुए  हैं  1

 (य)  जी,  नहीं  ।

 तकनीकी  संरथान  की  र्थ पला  करना

 4567.  थी  बया  राम  शोबय :.  क्या
 शिक्षा,  समाज  कल्याण  झौर  संस्कृति
 मंत्री यह  बताने की  कृपा  करेंगे कि  :

 (क)  क्‍या  यह  सच  है  कि भारत  सरकार
 की  झोर  से  इलाहाबाद  विश्वविद्यालय
 का  एक  प्रतिनिधि  मण्डल  फरवरी/मार्च,
 978  में  तकनीकी  संस्थान  की  स्थापना

 के  सम्बन्ध  में  ईरान  गया  था  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  भारत
 सरकार  की  पूर्व  स्वीकृति  लिए  बगैर  ही
 ईरान  सरकार  के  प्राधिकारियों  के  साथ
 किसी  करार  पर  हस्ताक्षर  किये  गये  थे
 और  वहां  से  लौटने  के  बाद  भी  इस  बारे
 में  सरकार  को  कोई  सूचना  नहीं  दी  गईं
 थी  भौर  भ्रब.  ईरान  सरकार  उपरोक्त
 करार  के  कार्यान्वयन  के  लिए  जोर  डाल
 रही  है;  भर

 (4)  यदि  उपरोक्त  भाग  (क)  शर

 ख)  का  उत्तर  स्वीकारात्मक  है  तो
 इस  मामले  में  जांच  कराने  भौर  दोषी
 पाये  गये  व्यक्तियों  को  दण्ड  देने के  लिए
 सरकार  ने  क्या  कदम  उठाये  हैं?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति
 संत्री  (दा०  प्रताप  द... ज  चामा ) :
 (=)  जी,  नहीं

 (a)  ate  (ग),  प्रश्न  नहीं
 उठता
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 4568.  भी  छोतू  भाई  गामित  :
 क्या  कृषि  और  सिलाई  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सब  है  कि  भ्रादिवसी

 क्षेत्रों  में  अनेक,  सहुकारी  समितियों  ने
 काम  करना  बन्द  कर  दिया  है  जिसके  परिणाम-
 स्वरूप  आदिवासी  किसानों  को  ऋण  नहीं
 मिल  रहे  हैं;

 (ख)  यदि  हां,  तो  प्रत्येक  राज्य  में
 ऐसी  समितियोँ  की  संख्या  क्‍या  है  तथा
 ने  पर  कितना  ऋण  बकाया  है;  श्रौर

 (ग)  उनमें  काम  बन्द  होने  के  क्‍या
 कारण  हैं  तथा  कया  भारत  सरकार  ने  उनको
 पुनर्जीबित  करने  के  लिए  कोई  योजना  बनाई
 है  ताकि  किसानों  को ऋण  मिल  सके  ?

 कृषि  दौर  सिचाई  मंत्रालय  में  राज्य
 संत्री  (शो  सानु  प्रताप  सिह ) :  (क)
 से  (ग).  निष्किय  सहकारी  सोसायटियों,

 Writteh  damage:  ag

 जितमें  विभिन्न  राज्यों  के  भ्रादिवासी  जेत्रों
 में  कार्य  कर  रहीं  सोसार्यटियां  ह 16  शामिल
 हैं,  के  बारे  में  रियित  भारतीय  रिजर्ब  बेक
 द्वारी  अतिवये  प्रकाशित  सहकारी  आन्दोलन
 से  सम्बन्धित  सांडियकोय  विवरण  (भाग-
 i—  er  सोसायटियां)  में  की  गईं  हैं।

 माल  झादिवासी  क्षेत्रों  में सहकारी  सोसाव-
 टियों  के  बारे  में  सुचना  उपलब्ध  नहीं  है  ।
 सथापि,  आाविवासियों  द्वारा  प्रपेक्षितं
 एकमुश्त  सेवाशों  को  पूरा  करने  के
 उद्देश्य  से  430  नई  बड़े  भ्राकार  वाली
 बहुउद्देश्यीय  सहकारी  सोसायटियां,  जिनहें
 सामान्वतवा  लम्ब्स'  के  नाम  से  झना
 जाता  है,  विभिन्न  राज्यों  के  प्रमुख  रूप  से
 आदिवासी  शैत्रों  में  30-6-77  को  गठित
 की  गईं  थीं  झनुशुचित  प्रादिवासियों
 की  सदस्यता  तथा  सहकारी  सोसायटियों  द्ाश

 दिए  गए  ऋणों  में  भी  बृड्धि  हुईं  हे  जिले
 नीचे  दिए  गए  आंकड़ों  में  दर्शाया  गया
 है  :--

 at  प्राथमिक  सोसायटियों
 की  सदस्यता

 [संखया  लाख  में  )

 दिए  गए  ऋण

 प्रल्कालीन  मध्यकालीन

 (लाख  रुपये  में  )

 1974-75  26.  32  419,  33  2.60
 1975-76  30.78  26.37  2.73

 सहकारी  पश्रान्दोलन  के  सम्बन्धित
 सांबिपिकोय  विवरण  (भाग  2--ऋण )
 में  सदस्यता  तथा  अग्रिमों  के  राज्यवार

 ब्यौरे  दिये  गये  हैं।

 घामिक  पुस्तकें

 4569.  भी  केशव  राज  धोडग :
 क्या  शिक्षा,  समाज  कल्याण  जोर  संह्कृति
 मंत्री  यह  बताने  की  हुपा  करेंगे  कि:

 (क्र)  क्या  यह  सच  है  कि  हिन्दू
 चर्म  की  बहुत  सो  धामिक  पुस्तकों  में  जाति

 ड्यवस्था,  तथा  भस्पृश्यता  श्रादि  को  देव-
 तिमित  बताया  गया  है  श्रौर  बर्गाधम
 व्यवस्था  का  प्रचार  करके  इन  धाभिक

 पुस्तकों  में  जाति-ध्यवस्था  ौर  अस्पृश्पतां
 को  प्रोत्साहन  दियागया



 (at)  यदि  हूं, तो  समानता  विरोधी:

 इन  पुस्तकों से  ऐसे  विले  दिचार  मिकालतें
 खा  ऐसी  घाभिक  पुस्तकों  पर  प्रतिबन्ध
 गाने के के  बार ेमें  सरकार  को  क्या  नीति

 हैं।  भोर

 (ग)  क्या  सरकार  का
 लोगों  को  संरक्षण  प्रदान  करने  का  है  जी
 समानता  की  श्रपनी  मांग  के  समर्थन  में
 इक  पुस्तकों  सो  विरोध  स्वरूप  जसायें
 झौर  यदि  नहीं,  तो  इसके  क्‍या  कारण

 हैं

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति
 मंज्रालय  में  राज्य  संत्री  (ओच्षती  रेणुका
 देखो  बरकटकफों)  :  (क)  यह  तो  व्याण्या/
 मत  का  मामला  है।

 (ख)  प्राचीन  धामिक  पुस्तकों  पर  कोई
 प्रतिबन्ध  नहीं  लगाया  जा  सकता।

 (ग)  धाभिक  पुस्तकों  को  जलाने
 से:  शान्ति  भंग  होने  की  स्थिति  पंदा  हो
 सकती  है  और  स्थानीय  प्राधिकारियों  को

 कानून  के  प्नुसार  कार्रवाई  करनी  पड़
 सकती  है  1

 Salwan  School,  Delhi

 4570.  SHRI  C.  टू,  CHANDRAPPAN:
 SHRI  MADHAVRAO

 SCINDIA:
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a).  whether  some  teachers  have
 been  dismissed  by  the  management  of
 Salwan  High  School,  Pusa  Road,
 Delhi;

 (b)  whether  teachers  have  been  on
 dharna  and  agitating  for  reinstate-
 ment  of  these  teachers;

 (०)  if  so,  the  details  thereof;
 ¢d).  whether  Dethi  Education

 Department  hag.  taken  note  of  these
 developments;  and
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 i  (७)  ig,  Mie  steps  taken  ‘by:  the
 Department..af  Education  ang  the
 Government?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 HRIMATE  RENUKA  DEVL
 BARAKATAKI):  (a)  and  (b).  Yes,
 Sir.

 (ec)  to  (e).  According  to  the  in-
 formation  furnished  by  the  Delhi  Ad-~
 ministration  the  services  of  two
 teachers,  Smt.  A.  S.  Vyas,  Assistant
 Teacher  and  Smt.  S.  Luthra,  TGT
 and  Compounder  Sis  Pal  were  termi-
 nated.  The  students  of  the  school
 started  an  agitation  against  the  illegal
 termination  of  services  of  the  emplo-
 yees.  Consequently  the  Chairman  of
 the  School  had  decided  to  close  down
 the  schoo]  for  an  idenfiite  period
 since  7th  August,  1978.  The  Manage-
 ment  of  the  school  has  already  been
 directed  by  the  Education  Directorate,
 Delhi  Administration  to  reinstate  the
 employees  of  the  school  whose  servi-
 ces  were  terminated.  The  school  has
 now  reopened  on  6th  August,  1978.
 It  is  understood  that  the  Management
 has  now  taken  back  the  three  dismiss-

 ed  employees  in  the  school.

 Taking  over  of  S.D.  Polytechnic  at
 Baijnath

 4571,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  EDUCATION,  SO.
 CIAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  are  aware  that  the  Himachai
 Pradesh  Government  have  recently
 acquired  the  properties  of  8.9.  Poly-
 technic  in  Baijnath;

 (b)  whether  the  Central  Govern-
 ment  have  asked  the  State  Govern-
 ment  the  details  regarding  acquisition
 of  the  saiq  properties;  and

 (c)  if  so,  at  what  cost  and  for  what
 purpose  the  properties  have  been
 acquired?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-



 1  Written.  Answers

 DER):  (a8)  to  (ec).  The  State  Gov-
 ernment  has  been  asked  to  furnish  the
 details.  The  information  will  be
 placeq  on  the  Table  of  the  House
 ‘when  it  is  received.

 Amount  required  for  sanitary  works
 by  D.M.C.

 4572.  SHR]  G.  YY,  KRISHNAN:  will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news
 item  published  in  ‘Indian  Express’
 dated  the  2ist  July,  978  that  an
 Inter-Ministry  dispute  at  the  Centre
 has  deprived  the  Delhi  Municipal  Cor-
 poration  of  the  much  needed  money
 for  carrying  out  sanitary  works  in  the
 city;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDER
 BAKHT):  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  will  be
 Jaid  on  the  Table  of  the  Sabha.

 P.M’s  appeal  to  U.S.  Businessmen
 to  invest  in  rural  development

 4573.  SHR]  T.  A.  PAI:
 SHRI  DURGA  CHAND:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  Prime  Minister
 appeaicd  to  the  American  businessmen
 to  invest  in  Rura]  Development  in
 India:  and

 (b)  the  nature  of  participation  he
 suggested?

 AGRICUL-
 (SHRI

 THE  MINISTER  OF
 TURE  AND  IRRIGATION
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 SURJIT  SINGH  BARNALA):  (ad
 and  (b).  No,  Sir.  However,  in  reply
 to  a  Question  as  to  how  the  Govern-
 ment  would  like  the  mejor  compa-
 nies—Indian  ang  non-Indian—to-  con-
 tribute  in  the  efforts,  the  Prime
 Minister  only  said  that  if  these  com-
 panies  could  help  in  the  rural  deve-
 lopment,  he  would  be  happy.

 पग्रामोण  जिकास  कार्यक्रल  के  झम्तगंत
 रोजगर  देने  के  लिए  चुने गए  ब्लाक

 4574.  श्री  यमुना  प्रसाद  शास्त्री  :
 क्या  कृषि  झोर  सिंचाई  मंत्रो  यह  बताने
 की  कृपा  करेंगे  कि:

 (क)  क्या  देश  में  उन  2700  विकास
 ब्लाकों  के  नामों  का  निर्णय  कर  लिया
 गया  है  जिनको  ग्रामीण  विकास  कार्यक्रम
 के  अन्तर्गत  पूर्ण  रोजगार  देने  क ेलिए  978—
 79  के  लिए  चुना  जाना  है  झोर  यदि  हां,

 तो  उनके  चयन  के  लिए  क्‍या  कसौटी  भ्रपना ईं
 गई  है  ;

 (ख)  क्‍या  केवल  उन्हीं  विकास
 ब्लाकों  को  ही  इस  योजना  के  भ्रन्तर्गत  लिया
 जा  रहा  है  जिनमें  पिंछली  सरकार  ने  या
 तो  लघु  किसान  विकास  योजना  लागू
 की  थी  अथवा  सूखाग्रस्त  प्रभावित  क्षेत्र
 विकास  योजना  के  प्रन्तगंत  लिया  था
 झौर  यदि  हां,  तो  क्‍या  पिछली  सरकार
 के  काल  में  जिला  तथा  विकास  ब्लाकों
 को  राजनैतिक  कारणों  से  विकास  कार्यक्रमों
 के  काम  से  वंचित  रखा  गया  था  शौर  क्‍या
 वर्तमान  सरकार  भी  उनको  पूर्ण  रोजगार
 की  योजना  के  लाभ  से  वंचित  रखना  चाहती
 है;  भौर

 (+)  यदि  ऐच्छिक  संस्थायें  शब  तक
 उपेक्षित  रहे  पिछड़े  जिलाँ  और  विकास
 ब्लाकों  में  निर्धन  व्यक्तियों  को  जीवनोपाजं  न
 के  साधन  उपलब्ध  कराने  के  लिए  काय



 क्या  सहायता  दी  जायेगी  ।

 fe  और  सिंचाई  मंन्रालय  म  राज्य
 संत्री  (शनी  भाग  प्रताप  सिंह  )  ः  (क)
 1978-79  के  दौरान  खण्डों  के  गहन
 विकास  के  माध्यम  से  समन्वित  ग्राम
 विकास  का  एक  कार्यक्रम  उन  क्षेत्रों  के
 2,000  खण्डों  में  शुरू  किया जा  रहा  है
 जिन्हें  लघु  कृषक  विकास  ऐजेंसी,  सूखाग्रस्त
 क्षेत्र  कार्यक्रम  तथा  कमाण्ड  क्षेत्र  विकास
 के  चल  रहें  तीन  मुख्य  ग्राम  विकास  कार्यक्रमों
 के  अ्न्तगंत  हाल  ही  में  लाया  गया  है  1
 इन  खण्डों  का  राज्यवार  आवंटन  विवरण
 में  दिया  गया  हैं।  महाराष्ट्र,  मेघालय,
 राजस्थान  तथा  तमिलनाडु  को  छोड़कर
 झ्य  सभी  राज्यों/संच  शासित  क्षेत्रों  ने
 कार्यक्रम  के  झन्तगर्त  लाए  जाने  बाले
 खण्डों  के  नामों  को  भ्न्तिम  रूप  दे  दिया  है।
 खण्डों  का  चयन  करते  समय,  राज्य  सरकारों
 से  निम्न  मापदण्हों  को  ध्यान  में  रखने  के

 लिए  अनुरोध  किया  गया  था  :---

 Q)  लघु  कृषक  विकास  एजेंसी,
 सूखाग्रस्त  क्षेत्र  कार्यक्रम  तथा  कमांड
 क्षेत्र  बिकास  के  झन्तगत  फिलहाल
 लाए  गए  प्रत्येक  जिले  के  लिए  प्रायः

 यथानुपात  आधार  पर  खण्ड  भावंटित
 करना  तक॑-संगत  होना  चाहिए।

 (2)  20  प्रतिशत  से  अधिक

 अनुसूचित  जाति  की  जनसंख्या  वाले
 खण्डों  को  पहले  लिया  जाना  चाहिए।

 (3)  यदि  प्रांकड़े  उपलब्ध  हाँ,
 तो  बेरोजगारी  तथा  भ्रल्परोजगार
 के  श्रधिक  प्रभाव  को  ध्यान  में  रखा
 जाना  चाहिए  ।

 (4)  तैयार  किए  गए  विंकास
 तथा  सगठतात्मक  ढांचे  के  लिए
 सम्भाव्यता  ।

 (5)  कम  कृषि  उत्पादकता  |

 (6)  गरीबी  के  स्तर  से  नीचे के
 लोगों  का  कम  उपभोज्य  स्तर  तथा

 आहुल्य  |
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 wer  विकास  के  लिए  शुरू  किए  गए

 इन  2,000  खण्डो ंके  प्रलावा,  वर्ष  978—

 79 से  आरम्भ  होने  वाली  पांच  वर्षोंकी
 भवधि  के  लिए  गहन  खण्ड  स्तरीय
 झायोजना  तथा  विकास  हेतु  प्रतिब्ष  300
 अन्य  खण्डों  को  शुरू  करने  का  प्रस्ताव

 है।  इन  300  खण्डों  राज्यवार  आवंटन
 को  योजन।  आयोग  के  परामशं  सेटभन्तिम  कप

 दिया  जा  रहा  है  तथा  शीघ्र  ही  राज्यों/
 केन्द्रशासित  क्षेत्रों  को  सूचित  कर  दिया

 जाएगा  ।  इन  खण्डों  के  चयन  के  लिए
 आधार  ये  होंगे  :--

 (t)  गहन  विकास  कार्यों  के

 लिए  शुरू  किए  जाने  वाले  प्रस्तावित

 2000  खण्ड  देश में  कुल  खण्डों की की
 संख्या  के  लगभग  40  प्रतिशत

 है।  उन  राज्यों,  जहां  2000

 खण्डों  को  संविभाजित  करते  समय

 40  प्रतिशत  खण्डों  को  नए  कार्यक्रमों
 के  भन्तर्गत  नहीं  लाया  गया  है,  को

 1978=79  के  कोटा  में  अतिरिक्त
 300  खष्डों  में  से  श्रपेक्षित  संख्या

 झाजंटित  की  जाएगी  ताकि  कमी  को

 पर्रा  किया  जा  सके  तथा  इसे  40

 प्रतिशत  के  कार्यक्षेत  तक  लाया  जा

 सके  ।

 (2)  देश  में  प्रत्येक  जिले,  जिसके

 पास  कोई  विशेष  कार्यक्रम  नहीं  है,
 को  सध्यकालीन  योजना  के  दौरान

 प्रतिवर्ष  एक  खण्ड  अझावंडित  किया

 जाएगा  ।
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 (3)  इसके  श्ागें  प्रतिवर्ष  प्राबंटन
 विशिष्ट  रूप से  यह  सुनिश्चित  करने
 के  लिए  किए  जाएँगे  कि  कार्यक्रम
 में  इस  योजना के  दौरान  तथा  भधिमानत:
 'ययाशीघ्र देश  के  उन  सभी  खण्डों  को

 लाया  जाता  है  जिनमें  20  प्रतिशत
 से  अधिक  जनसंस्या  भनुसूचित
 जातियों  की  है।

 (4)  शेष  को  राज्यों  के  बीच
 उनकी  ग्रामीण  जनसंख्या  के  अधार  पर
 बांटा  जाएगा।

 इस  तरह  2,300  खण्ड  होंगे  जिन्हें
 1978-79  के  दौरान  समन्वित  ग्राम

 विकास  कार्यक्रम  के  श्रन्तगंत  शुरू  किया  जा

 रहा  है

 (ख)  कार्यक्रम  के  अन्तरगत  शुरु  किय
 जा  रहे  2000  खण्ड वे  हैं  जिन्हें  लघु  कृषक
 विकास  एजेंसी,  घुखाग्रस्त  क्षेत्र  कार्यक्रम
 तथा  कमाण्ड  क्षेत्र  विकास  के  चल  रहे  तीन
 विशेष  मुख्य  ग्राम  विकास  कार्यक्रमों  के
 झन्तगंत  हाल  ही  में  लाया  गया  है  ।  तथापि,
 अन्तगत  नलाये  गये  खण्डों  को  इस  कार्यक्रम
 के  लाभ  से  बचित  नहीं  किया  जाएगा।
 वास्तव  में,  कार्यक्रम  क्रमिक  ढंग  से  शुरू
 किया जा  रहा  है।  देश  में  5004  खण्डों
 में  से  लगभग  3000  खण्डों  को  चल रहे

 उपर्युक्त  तीन  विशेष  कायेत्रमों  में  से
 एक  या  अधिक  के  प्रन्तर्गत  लाया  गया  है
 at  से,  1978-79  के  दौरान  2000

 वाष्दों  को  समन्दित  प्राम  विकास  कार्यक्रम
 के  झन्तगत  शुरु  किया  जा  रहा  है।  तथापि,

 1978-79  से  भारम्भ  हो  रहे  गहन
 झायोजना  तथा  विकास  के  लिए  प्रत्येक

 चे  शुरू  किए  जाने  वाले  300  अलिस्कत
 खक्ड  उन  क्षेक्ों  से  होंगे  जिन्हें  लग,  कृषक

 विकास  एजेंसी,  सुखाब्रस्त  क्षेत्र  कार्यक्रम  तथा

 कमाण्ड  क्षेत्र  विकास  के  तीन  विशेष

 कार्यक्रमों  के  -अ्न्तगंत  नहीं  लागा  गया  है।
 इस  प्रकार  चालू  योजना,के  अम्तिम  वर्ष

 तक  समन्वित  ब्राम  विंकास  कार्यक्रम  के

 प्रन्तगंत  3500  खण्डों  को  लाया  जाएगा।
 शेष  खण्डों  को  ग्रागामी  योजना  के  दौरान

 लिया  जाएगा  ताकि  io  वर्षों  की  भ्रवधि
 में  ग्रामीण  क्षेत्रों  में पूर्ण  रोजगार  का  उद्देश्य

 _ शुरा  किया  जा  सके।

 (ग)  सरकार  की  नीति  यह  है  कि
 ह

 खण्ड  योजनाओं  के  गठन  तथा  कार्यान्वयन

 दोनों  में  स्बेल्छिक  संगठनों  को  शामिल  किया

 जाए  t  सिवधारमण  समिति  जिसने

 खण्ड  योजनाभों  में  सहयोग  देने  वाली  स्वेज्छिक

 संगठनों  के  सभी  पहलुओं  की  जांच  की  थी,
 ने  अपनी  रिपोर्ट  प्रस्तुत  कर  दी.  है,  जिसकी

 जांच  की  जा  रही  है।  लण्ड  योजनाप्रों
 के  गठन  कार्यावन्‍यन  मेँ  स्वैल्छिक  संगठनों

 को  उपलब्ध  कराई  जाने  वाली  सहायता
 के  सम्बन्ध  में  विचार  सिवारमण  कमेटी

 की  रिपोर्ट  की  जांच  करने  तथा  इसकी
 सिफारिशों  पर  निर्णय  लेने  के  पश्चात

 किया  जाएगा।
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 Bropipition tn  tribal  areas of.  Andhra

 4575.  SHR,  P.  RAJAGOPAL  NAT
 DU;  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  Government  sug-
 gested  to  Andhra  Pradesh  State  Gov-
 ernment  to  introduced  prohibition  in
 the  tribal  areas  in  that  State;  and

 (b)  whether  the  Government  pro-
 mised  financial  assistance  to  help  to
 introduce  prohibitian  as  suggested  by
 the  Government  ?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  State  Government
 hag  been  requested  to:

 (i)  take  steps  for  discontinuance
 of  vending  of  country  liquor
 in  the  tribal  ereas  wherever
 they  still  remain,  with  effect
 from  1-4-1979,  if  not  within
 the  current  financial  year  it-
 self;

 Gi)  in  87888  where  prohibition  is
 not  in  force,  the  tribal  peo- ,  ple  should  be  alloweg  to
 prepare  their  beverages  for
 individual  end  social  pur-
 poses,  but  not  for  commercial
 purposes,  wherever  tradition-
 al  practice  prevails.

 (b)  It  has  been  decided  by  Gov-
 ernment  of  India  that  in  general  the
 States  be  compensated  to  the  extent
 of  50  pe;\.cent  of  the  established  loss
 of  excise  revenue  resulting  from  the
 introduction  of  Prohibition  in  each
 year,  commencing  from  ‘1978-79,  trat-
 ing  the  actual  excise  revenue  of  1977.
 78

 mal

 the  base.  The  compensation  will
 be  paid  ufto  1983-84,

 on  Cow  Slaughter
 4876.  DR.  VASANT  KUMAR  PAN-

 DIT:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  several  social  organi-
 sations  have  written  to  Government

 Weiften  aes  193

 requesting  total  ban  on  cow  slaugh-
 ter;  a  0  Beate.  ae
 _—-

 (b)  whether  Akhil  Bharatiya  Krish!
 Goveva  Samiti  has:  orgenised  a  com-
 paign  viz.  ‘Govamsharaksha  Paksha’
 between  September  4  to  ii,  7978  to
 create  public  opinion  on  this  issue;
 and

 (c)  what  is  the  policy  of  the  Gov-
 ernment  broadly  on  cow  slaughter  in
 the  country,  as  per  the  directive

 principles
 of  the  Constitution?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.

 (b)  Government  is  not  aware.

 (c)  The  Government  have  accept-
 ed  in  principle  the  imposition  of  ban
 on  the  slaughter  of  cow  in  the  Union
 Terirtories  end  have  accordingly  ini-
 tiated  action  in  this  behalf.  The  State
 Govts.  are  also  being  advised  to  con-
 sider  enactment  of  legislatoin  impos-
 ing  ban  on  cow-slaughter  in  accord-
 ance  with  Article  48  of  the  Constitu-
 tion  as  the  subject  of  preservation,
 protection  and  improvement  of  stock
 comes  under  Entry  48  of  List  II  of
 the  7th  Schedule  of  the  Constitution
 and,  therefore,  is  a  State  subject.

 wa  सम्पति  के  जिदोहन  के  लिए  ग्रोजना

 4577.  भी  सुभाष  झाहुजा :  क्‍या
 कृषि  और  सिंचाई  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  झाविवासी  णिशिजनों  के

 हितों  को  ध्यान  में  रखते  हुए  सरकार  वत
 सम्पत्ति  के  विदोहन  के  लिए  कोई  योजना
 बना  रही  है  ;

 (ख)  यदि
 ब्यौरा  क्या  है  ;  और

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण

 है?  *

 हां,  तो  तत्सम्वन्धी
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 कृषि म्  लिचाई  मंत्री  ्  सुरणोंत
 सस्  चरग्ाला )  +

 .  (क)  के.  द्ग)
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 जानकारी  एकल  कीटजा  रही है  दौर
 प्राप्त.  होते ही  .संभा  वड्ल  पर  रख  दी
 जाएंगी  4

 Namber  '0  Indians  wetit  abroag  for
 atady

 4578.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  how  many  Indians  have  gone
 to  foreign  countries  in  77  and  978
 for  study  purposes;

 (b)  what  are  the  statistical  figures
 of  these  students  in  individual)
 foreign  country;  and

 US
 tne  thay

 fine
 tof  ee

 which  maxim  of  students
 Weve  gone?  |

 THE  ‘MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER)  )  According  to  the  latest
 available  information  3854  and  3762
 Indian  students/trainees  went  abroad
 tor  studies/training  during  the  year
 1975-76  end  1976-77  respectively.

 (b)  statement  I  giving  statistical
 figures  of  the  students  who  have  gone
 abroad  for  study  is  enclosed.

 “(c)  Statement  II  reveals  that  the
 Engineering  is  the  main  subject  of
 study  in  which  maximum  number  of
 students  have  gone  abroad,  is  enclos-
 ed.

 Statement  I
 Number  of  Stuudents/Trainses  who  went  abroad  Country-wise  distribution

 S}.  Year
 No.  Country

 1979-76  1976-77

 I  2  3  4

 i.  Australia  35  84
 2.  Austria  ty  2
 3  Belgium  8  go
 ry  Brazil  1  15,
 s  Bulgaris  4
 6,  Canada  aig  32g
 7.  COzechoslovak's  ar  6r

 8.  Denmark  .  .  १9  34
 9.  Egypt  oF  2

 10.  Federal  Republic  of  Germary  9५7  926
 ti.  Finland  |
 ia.  Fizi  -  i
 Ag.  France  .  107  577
 34.  Ger  Democratic  Republic  8  26



 I  2  noe  a  4

 ३5.  Greece  ee  ८»  5
 16.  Holland  .  oo)  ©  w@  =  @  7०  3
 «7.  Hongkong  ‘  .  ‘  .  6  t
 i8,  ,  Hungary  .  *  .  .  .  .  4  9
 ag.  Iran  .  .  4  7
 20,  Ireland  ४  9  t  im
 ai.  Itlay  -  न  e  e  *  ,  ‘  t  7a  85
 @a.  Japan.  -  न  .  न  .  700  85
 23.  Korea  .  नि  नि  a  2
 24.  Mauritius  ;  :  :  1  5
 25.  Netherlands  न  .  39  50
 26.  Newzealand  +  :  5  5  .  2  4

 27.  Norway  >  2  .  ७  3  2
 28.  Philippines  .  ड़  26  ;  23
 29.  Poland  .  .  न  कर  23  aa

 go.  Romania  .  2  ’
 3  Singapore  .  8  4
 g2.  Spain.  .  oe  3
 33.  Sri  Lanka  oe  |  r

 94.  Sweden  .  .  ३6  Ty

 35+  Switzerland  .  36  66

 36.  Thailand  .  .  9  5

 37.  Turkey  .  .  I  6

 38.  U.K.  858  618

 39+  U.S.A.  डे
 /  1,663  1,668,

 40.  U.BS.R.  *  66  8

 gt.  Weat  Indies  -  _  zw
 ge..  5  fr  ene  शप.  ?

 43:  Others/Not  specified  .  os  3  Br

 ihe ae  Tora  5.854  gy768
 aabitiicetnctnteipnenaatane 3  -  atm  canta  AI  .  .  re  an
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 Sentemene  a

 Number  of  Students|TZrainess  whe  went  obroad  :  Subjectwise  distributios

 SNe.  Subject  ——  ओ
 3975-76  1976-77

 4  2  3  4

 te  Arts  द  ©  8  ७  @  o  ०  6  204  agt

 a  Science  .  .  697  524

 3.  Education  o  -  e  6  -  .  45  56

 co  Engineering  =.  न  .  न  1,066  3,079,

 5.  Architecture  &  Design  .  न  के  .  न  ‘  Fi  go  Ba

 6  Technology  &  Industry  .  ‘i  ‘  573  648

 Te  Medicine  898  300

 8,  Veterinary  Science  .  6  au

 a  Agriculture  &  Forestry  .  53  6

 to.  Law  20  28

 si.  Commerce  नि  ड़  205  9४१

 ARs  Banking  &  Insurance.  .  7  .  @

 1g.  Fine  Arts  +  .  3  3

 ह  Nursing  .  .  rs]  26

 ts.  Library  Science  .  .  4  4

 16.  Other  Subjects/Subject  not  specified  2  75  3०9

 Total  38sq  3,768

 Alleged  Irregularities  in  Appointments
 in  Kendriya  Vidyalayas.

 4570.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  EDUCATION,  SOCIAL

 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  ft  la  a  fact  that  @  good
 number  of  near  relatives  of  Kendriya
 दि... क  Sengethen  are  employed  in|
 Kendriya  Vidyalayes;



 10:  ‘Written Anewery  BHATIA  4  3000  (AKA)

 (b)  if  so,  details  ‘thereet  and  the
 complaints  redeived  x  @hy'in  this  re-
 gerd:

 (९)  what  action  is  being  taken/pro-
 posed  toe  be  taken  to  ensure  that  the
 irregularities  an@  है... ह  ह...  dealt
 with  effectively  end  results  thereof;
 and

 (a)  how  many  vacancies  have  been
 filled  in  during  the  lest  one  year  under
 the  Sangathan  and  the  manner  of
 selection,  complaints  received  in  thts
 regarg  ang  how  these  have  been  dis-
 posed  of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  to  (da).  The  information
 is  being  collected  and  wil)  be  placed
 on  the  Table  of  the  Sabha.

 ft  ढी०  (०  के  फला  आायंडित  किए
 हुए.  बलद

 4580.  थी  सा  भव  1 fg  :  क्‍या
 ह... ह  झर  wre  तथा  चि  बॉर  बुनबॉस

 मंत्री  बहू  बताने  की  कृपा  करेंत  किः

 (क)  क्‍या  दिल्‍ली  की  विभिन्न

 कालोमियों  में  निम्न  झाय  में  शोर  मध्यम

 प्राय  न  के  बहुत  ले  कीं को को
 काफी  सम्य[से

 झा्बटित  नहीं  किया  जया है  ;

 ्)  बदि  हां,  तो  30  जूंग,  ors.

 को  निम्न  हाय  यें  शौर  मध्यम  साथ

 “ae  पृथक

 prin  मंत्री

 मसल  Amewers  110.

 कितवी  थी  शोर  किन  कारणों ले  दें,
 क... 2  झायंटित  भहीं  किया  जो  सका  था;

 शौर

 (१)  इससे  ढी  0  fo  ०0  को  भव  तक
 कितनी  क्षति  उहानी  पड़ी  है?

 जिर्माण|  सौर  wre  तथा  पृ्ति
 wie  पुमर्थास  मंत्री  (जो  लिफन्दर  बचत )  :

 (क)  जो  नहीं  ।

 थि)  शोर  (ग)
 उठता  |

 प्रश्न  ही  [नही

 फेमीय  मंत्रियों  के  धंचलों  के  झनुरकाण
 पर  हुआ  यय

 458.1  थ्बी  धर्जून  हि  जरोरिया  :
 क्या  ह  बौर  arent  तथा  ft  शोर
 चुनंबास  मंशी  यह  बताने  की  कृपा  [करेंगे
 कि  जून,  977% जून,  978 तक  की
 झवधि  के  दौरान  केबिनेट  शौर  राज्य

 संक्षियों में  से  अबेक  मंत्री  के  बंधलो ंके  बनीचों,
 साज-सामान,  सजावट,  ध्तिरिक्‍त  भिर्माण

 झौर  परिषतंत  तथा  झनुरक्षण  पर  कितना
 व्यय  किया  गया  है  शौर  किस  मंत्री  के

 बंगले  पर  सबसे  भ्रधिक  ध्यय  हभा है  ?

 लिरयाज  जौर  काान  तथा  फ्ल  जोर

 (थी  सिरन्दर  बचत )  s

 जून,  077  से  जून,  978  के  दोशन

 मंजियों  के  मियास-स्थालों पर  किए  गए,  क्च
 का  एक  विवरण  संल्ग है। है।
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 Admission  in  Central  Schools  at  Delhi
 4682.  BEERI  FAQIR  ALI  ANGARK

 Will  the  Minister  ef  EDUCATION,

 be  pleased  to  state:
 (a)  the  number  of  students  in  each

 of  the  Central  schools  functioning  in
 Delhi  and  there  locations;

 (b)  the  criteria  adopted  for  admis.
 sion  to  these  schools;

 (०)  the  number  of  children  of  busi-
 nessmeh  in  each  such  school;

 (ad)  whether  the  criteria/principles
 laid  down  for  admission  to  these
 schools  is  strictly  adhereg  to;  and

 (e)  if  not,  the  reasons  and  the  action
 proposed  to  be  taken  against  the  offi-
 cers  for  the  violations?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI:  RENUEA  DEVI):  (a)  to
 (c).  A  statement  is  attached.

 (d)  Yes,  Sir.  The  criteria  laid  down
 for  admission  heve  been  strictly  fol-
 lowed.  _—“!

 (e)  Does  not  arise.

 Statement  .
 (a)

 Names  of  the
 t

 dayal
 2४

 as
 located  in  the  Union  Territory
 of  Delhi  and  their  location  of

 ‘  2  3
 t.  Kendriya  Vidayalays,  Sa-

 dar  Bazar  Road,  Delhi
 Cantt—2:00I0

 a.  Kendriya  Vidyalaya,
 CRP.  Campus,  Jharo-
 dakalan,  New  Delhi-2:0043

 3
 Kendrive

 Vidalsya,  Sec
 tor-II,  R.K.  Puram,
 New  Delhi-rr00a2—.  t,695

 Kendriya  Vidyala  Sec- +
 VILL  R.K.  Param, New  Delhi-rpoosa  .  तु  1,679

 ‘Wriittin  Answers  ne

 5-
 कार  +  4  a  arb

 °
 . i

 0  tor KK:
 Botan

 ,
 ३70029  579

 6.  Kendriya  Vidy:  .  An-
 drewsganj,  New  Baik!  330049  940

 7.  Kendriya  Vid:  a,  Law-
 rence  Road,  we,
 Dethi  giz

 8.  Kendriya  Vidyalaya,  Ro-
 berts  §

 aire
 Gole  Market,:

 New  Delhii-:j  poor  1,896

 Kendriya  Vidyalaya,  I-L.T.
 bd  Haus  Kika,  Aurobindo

 Marg,  New  Belizi«s  7049  2,04

 ०.  Kendriya,
 Vidyalaya

 LN.A. ,
 0)  New  sr  t0023  860

 3,  Kendriya  Vidyalaya,  Janak-
 puri,  New  Delhi-r  2०038  1,986

 ta.  Kendriya  Vidyalaya,
 Tagore  Garden,
 New  Delhi-t:0027.—.  A  1,859

 Gaanv  ToTaL  16;  990

 In  addition,  there  ig  a  Visesh  Ken-
 driya  Vidyalaya  with  enrolment  of
 about  04  students  located  in  Janak-
 puri,  New  Delhi  which  caters  for
 students  belonging  to  Ladakh  and
 other  Himalegan  border  areas.

 (b)  The  sole  ctiterion  for  admis-
 sion  is  the  tranafétability  of  the
 parent  subject  ‘to  the  clilld:  qualifying
 in  the  test.  Siabe  the  demend  for
 admission  is  much  larger  than  the
 seats  available  in  the  Vidyelayas  the

 Sengethan  tes  laid  down  priorities
 as  under

 Kenériya  6  in  Defence »
 and.  Civit  Sectors  ix.  cl)  Kendriya
 ‘Viddyatayae  in  Dethi-  except  -  Rene
 ह... अ  Vidayalaya  ELT.  Bethi'
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 Admission  of  children  of  trans-
 .ferable  Central  Government  em-
 ‘ployees  including  the  Defence/
 CRPF/BSF  personnel  is  determined
 by  the  test  of  transferability  of  the
 parent  ie!-the  number  of  times  the
 parent  has  been  transferred  during
 the  last  seven  years,  subject  to  the
 child  qualifying  in  the  admission

 test.

 “2  Transferable  Employees  of  Auto-
 momous  Bodies:

 Next  priority  is  given  to  the  chil-
 dren  of  transferable  employees  of
 autonomous  bodies|Public  §ector
 Undertakings  fully  financed  by  the
 ‘Central  Governmént  depending
 upon  the  number  of  transfers  of  the
 employees  and  the  availability  of
 seats,

 ‘Il.  Kendriya  Vidyalayas  in  Institu-
 tions  of  Higher  Learning  i.e.

 Kendriya  Vidyalayas,  LLT.,  Dethi.

 Ll  In  Vidyalayas  opened  so  far  in
 the  Institutions  of  Higher  Learning
 where  land,  building  and  equipment
 are  provided  by  the  Institution  con-
 cerned,  the  priority  is  given  to
 ‘the  clilldren  df  the  employees  of  the
 Institution.

 2,  The  second  priority  is  given  to
 the  wards  of  all  transferable  Central

 Government  employees  including  Def-
 ence/CRPF/BSF  personnel  depend-
 ‘ing.  aporn:‘their  number  of  transfers
 during’  the  preceding  7  years.

 3.  The  third  priority..goes  to  chil-
 -dren.of  transferable  employees  of  au-
 tonomous  bodies  and  public  sector
 Undertakings,  fully  financed  by  the
 Central  Government  depending:  upon

 ‘thete:  number  of  transfers  Curing  the
 ‘preceding  7  years,  subject  to  avail-
 ability  of  séats.

 im  Adwtisston  “of  chiliren  of  -  non- *  “trantferable  ‘Céntral’  Government
 employees  and  others.

 2  Kae  एड  eA HE  Wee  Anstbers’  =  730

 Where  séats  for  fresh  admission
 are  stil}  avnilable..-in‘  a  class  after
 meeting:  she’  demand  of  higher  prio-
 tity  category,  admission  may  be  made
 from  amongst  the  following  catego-
 Ties  in  the  order  given  below:—

 (i)  Children  of  non-transferable
 Centra]  Government  employees  in-
 cluding  Defence/CRPF/BSF  person~
 nel,

 (ii)  Children  of  floating  popula-
 tion,  that  is,  those  whose  language
 is  different  from  that  in  the  State
 where  the  Kendriya  Vidyalaya  is
 lecated.

 IV.  Reservation  for  Scheduled  Castes/
 Scheduled  फंछसा  Children

 5  per  cent  and  7-i/2  per  cent  of
 the  fresh  admissions  in  a  Kendriya
 Vidysieya  will  be  from  amongst  the
 SC/ST  children  of  transferable  Cen-
 tral  Government  employees  respec-
 tively.  Vacancies  reserved  for  Sche-
 duled  Castes  are  not  transferable  to
 Scheduled  Tribes  candidates  or  vice
 versa,  Further  these  percentages  will
 apply  to  total  admissions  in  a  Vidya-
 laya  every  year  and  not  to  the  num-
 ber  of  admissions  in  each  class.

 (c)  Break  up  of  463  students  be-
 longing  to  Categories  other  than  those
 of  the  children  of  transferable  Cen-
 tral  Government  Employees,  Pub-
 lic  Sector  Undertakings  and  Autono-
 mous  Bodies  fully  financed  by  the
 Central  Government  etc.

 7  Kendriya  Vidyalaya,
 Tagore  Garden  .  83

 a,  Kendriya  Vidyalaya,
 Janakpuri  .  Cy  45

 Kendriya  Vidyalaya 5  INA  Colony  ,  .  3

 ra  Kendriya  Vidyalaya,  L.-T.  Nil

 §.  Kendriya  Vidyalaya,  oe
 Gole  Market  ren  ai

 6.  Kendriya  Vidyalaya,
 Lawrence  Roa  toe  Nil

 ‘»,  Kendriya  Vidyalaya,
 ewaganj  Ni)
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 8.  Kendziya  Vidyalaya,
 Masjid  Moth  a  Nal

 Vast,  K.  Puram  3)
 10  Kendriya  Vidyalaya, Sector  II,  R.K.  Peram  Nil
 ri.  Kendriya  Vidyalaya

 Jheroda  Kalan.  ON
 r2.  Kendriya  Vidyalaya,

 Deke  Na

 765

 Wheat  Loan  to  Pakistan

 4583.  SHR]  M.  N,  GOVINDAN
 NAIR:

 SHRI  JANARDHANA
 POOJARY:

 SHRI  ड्,  K.  KODIYAN:
 SHRI  RAJKESHAR  SINGH:
 DR.  BALDEV  PRAKASH:
 SHRI  EDUARDO  FALEIRO:
 SHRI  CHHITUBHAI  GAMIT:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  World  Bank  have
 approached  the  Union  Government  to
 supply  one  milo,  tonnes  of  wheat  to
 Pakistan  to  meet  their  shortage;

 (b)  whether  the  Pakistan  Govern-
 ment  have  made  any  request  in  this
 regard;  and

 (c)  Government's  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  The  World
 Bank  has  not  made  any  request  to
 the  Government  of  India  to  supply
 one  million  tonnes  of  wheat  to  Pak-
 istan  to  meet  the  shortage  of  wheat
 in  that  country.

 (b)  There  has  been  no  request  from
 Pakistan  in  this  connection.  How-

 Written:  Anitere  “iza

 aver,  in  March,  f078,  the  Pakistani:
 Embassy  made  an,  explor,  ene
 QUiry  ४9०7६  the  ‘possibili  oa
 ing  whegt  frem  India.  ‘This  bras  ‘not.
 been  followed  up  subsequently,

 (c)  Does  not  arise.

 ऐसिहासिक  इसारतों  /  खण्डहरों  को मरम्मत

 4584.  भी...  राजेना  छुसार  शर्मा:
 क्या  शिक्षा,  ae  कल्याण  झोर  संस्कृति
 मंत्री  यहू  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  इस  बात  की
 जानकारी  हैं  कि  के  द्वारा  सुरक्षित
 प्राचीन  ऐतिहासिक  इमा  रतें/  खण्डहर  ढह
 रहेहैं;

 (ख)  क्या  सरकार  ने  हम  प्राचीन
 इमारतों  की  मरम्मत  की  है  जिससे  अधिक
 विदेशी  पर्यटक  प्राकथित  हो  सकें  ;  शौर

 | ef
 (+)  यदि  हां,  तो  दिल्‍ली  में  ऐसी

 प्राचीन  इमारतों  और  किलों  की  संध्या
 कितनी  है  जिनकी  मरम्मत  की  जा  रही
 है  भौर  गत  वर्ष  इनकी  मरम्मत  पर  कितनी
 घन  राशि  व्यय  हुई  झौर  ष  i978-79
 में  इस  कार्य  के  लिये  कितली  धनराशि  का
 प्रावधान  है  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति
 मंत्री  (डा०  ब्रताप चना.  चाना ) :.  (क)
 हाल  की  भारी  वर्षा  के  कारण  केन्द्र  द्वारा

 सुरक्षित  कुछ  ऐतिहासिक  इमारतों  को
 क्षति  पहुंची  धौर  भारतोय  पुरातत्व
 सर्वेक्षण  क्षति  की  पूर्ति  के  लिए  उपमुक्‍त  उपाय
 कर  रहा  है।

 पख)  जी  हां,  सांस्कृतिक  सम्पदा  को

 सुरक्षित  रखते  की  दृष्टि  से  स्मारकों  को
 संरक्षित  किया  जाता  है,  जो  विदेशी  पर्यटकों
 को  भी  आकर्षित  करता  है।
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 (१)  1977078  के  दौरान  दिल्‍ली  में

 सत्तर  प्राचीन  स्मारकों  ब्ौर  चार  किलों  की

 अरमण्मत  को  गई  है  भौर  इसपर  क्रमशः  fo

 16,  46,184/-  और  ko  4,69, 261/-
 की  घमराशि  व्यय  हई  है।  i978-79
 के  लिए  so  2,58,000/-  की  धनराशि

 का  प्रावधान  किया  गया  है।

 Guidelines  on  Demarcation  of
 Fishing  Zones

 4585.  SHRI  AMRUT  KASAR:
 SHRI  K.  द  KOSALAM:

 Will  the  Minister  of  AGRICUL-
 ‘TURE  AND  IRRIGATION  be  pleased
 to  refer  to  answer  given  to  Unstarred
 ‘Question  No.  5304  dated  3706  April,
 978  regarding  Amendment  in  Indian
 Fisheries  Act,  897  and  state:

 (a)  main  features  of  guidelines
 issued  to  maritimes  States  and  Union
 ‘Territories  for  demarcation  of  fishing
 areas  to  protect  interest  of  traditional
 fishermen;

 (b)  the  response  from  these  States
 and  Union  Territories;  and

 (c)  the  machinery
 those  guidelines?

 to  implement

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SSURJIT  SINGH  BARNALA):  (a)  The
 main  features  of  the  guidelines  are

 -as  under:

 (i)  Non-mechanised  traditional
 fishing  crafts  should  be  allowed  to
 operate  freely  without  any  restric-
 tion,  ‘but  waters  upto  5  kilo-meters
 from  the  shore  may  be  reserved
 exclusively  for  such  fishing  crafts.

 (it)  Mechanised  fishing  vessels
 should  operate  beyond  five  kilo-
 meters  limit  from  the  coast.

 (iii)  Off-shore  and  deep  sea  fish-
 ing  vessels,  ie.,  vessels  of  25  gross
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 tonnes  and  above  which  require  to
 be  manned  by  skippers  under  exist-
 ing  statutory  rules,  should  operate
 beyond  30  Kilo  meters  from  the
 shore.

 (b)  Maharashtra  and  Andhra  Pra-
 desh  have  accepted  the  guidelines  and
 communicated  the  same  to  the  execu-
 tive  agencies.  Government  of  Tamil!
 Nadu  has  fixed  3  mile  limit  for  the
 traditional  fishermen  and  has  issued
 comprehensive  instructions  to  vari-
 ous  executive  agencies.  Some  State
 Governments/Union  Territories  have
 stated  that  no  such  problem  has  risen
 to  in  their  territory.  Reaction  from
 other  States  is  awaited.

 (c)  Information  is  being  obtained
 from  State  Governments.

 Licences  given  for  Sugar  Mills

 4586,  SHRI  BALWANT  SINGH
 RAMOOWALIA:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  the  number  of  sugar  mill  licen-
 ces  given  in  the  country,  State-wise
 during  last  three  years;  and

 (b)  the  number,  if  any,  out  of  this,
 given  to  Punjab?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  A
 statement  showing  State-wise  break-
 up  of  number  of  industrial  licences
 issued  (both  for  substantial  expan-
 sions  and  new  factories)  for  manu-
 facture  of  sugar  during  the  last  3
 years,  le.  ‘1975,  4976  and  977  is  at-
 tached,

 (b)  Six  (two  new  units  and  four
 expansions).
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 Stateowise  brpatoup  dadustrial  |  Sadaries  and  substantial  expansii
 ade  tape  wren  of  papa  4  ae  an  977  om

 9  7970  7977
 No

 “NemeofSats
 New =  New  Sube-  New  Subs-
 Units  tantial  Units  tantial  Units  tantial

 expansions  expansions

 t.  Andhra  Pradesh  3  a  |  1
 a,  Bihar  |  2
 se  Gujarat.  ७  3  3  t

 he  Haryana  2
 5.  Karnataka  r  3  2
 6  Maharashtra.  3  2  |  3
 7.  Punjab  2  |  3
 a  Rajasthan  r

 ow  TamilNadu  =  5  3  I  z
 to.  Uttar  Pradesh  t  3  2  3  a

 Tome  9  32  8  75  5  24

 ससवबद्ध॒  झावास  कार्यक्रम

 4587.  ज्ी  युवराज  :  क्‍या  सिर्भाण
 झोर  प्रावास  तथा  क्ति  जौर  पुनर्वास  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  झ्रावास  समस्‍या  को  जो  एक
 मूल  समस्‍या  है,  हल  करने  के  लिए  कोई
 समयबद्ध  कार्यक्रम  तैयार  किया  गया  है  ;

 (@)  क्‍या  जनसंख्या  में  मिर्तर  व्द्धि
 जौर  क्षतिश्रत्त  पुराने  मकानों  के  कारण  देश  में
 प्रति  वय  आवश्यक  दो  करोड़  मकानों  के
 झतिरिक्त  60  लाख  और  मकानों  की  प्रति
 वर्ष  आवश्यकता  होगी  ;

 (7)  क्या  ग्रामीण  झावास  की  समस्या
 को  निम्न  आय  वर्ग  के  अस्तगत  ग्रामीण  क्षेक्षों

 में  कम  लागत  के  मकानों  का  निर्माण  कर  हल
 किया  जा  सकता  है  ;  शौर

 (घ)  यदि  हाँ,  तो  देश  से  बेरोजगारी
 और  निर्धनता  को  दूर  करने  के  लिये  तैयार
 किये  गये  समयबद्ध  कार्यक्रम  जसे  कार्यक्रम
 तैयार  कर  भावास  समस्या  को  कब  तक  हल
 किया  जाएगा  ?

 निर्माण  झौर  झावास  ह. ह  पूर्ति  शौर
 पुनर्वात  मंत्री  11.  सिकन्दर  बचत  )  :  (क),

 (ख)  जौर  (घ).  देश  की  शभ्रावास  समस्या
 को  हल  करने  के  लिये  कोई  समयबद्ध  कार्यक्रम
 नहीं  प्रपताया  गया  है।  तश्रपपि,  20  वर्ष  की
 भाषी  झवधि  के  भीतर  ग्राव!सीय  समस्या
 को  हल  करने  का  प्रस्‍्ताव  है।  भावी  का  यंक्रम
 की  मुख्य  बातें  हस  प्रकार  है  :--

 (i)  सरकारी  निषियों  के  प्रयोग  को
 निम्न  शाप  वर्ग  के  लिये  सीमित
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 करना  ताकि  इस  क्षेत्र  &  ह; ह
 निर्धारित  साधनों  के  साथ  बड़ी
 संख्या  में  रिहायशी  एककों  का
 निर्माण  किया  जाए।

 (ii)  बड़े  पैसाने  पर  मकान  बनाने  के
 लिये  गैरसरकारी  क्षेत्र  को
 प्रोत्साहन  देने  को  व्यवस्था  ।

 उपलब्ध  झ्लांकड़ों  के  झाधार  पर  राष्ट्रीय
 भवन  निर्माण  संगठन  ने  यह  प्रनुमान  लगाया
 है  कि  क्यों  पंचवर्षीय  योजना  के  झारम्भ  में
 अर्थात  1  प्रप्रैंल,  974  को  देश  में  झाविस  की
 कुल  कमी  i56  लाख  रिहायशी  एकक  यी--
 ग्रामीण  क्षेत्ञों  3248  लाख  एकक  भोर  नगरीनय
 क्षेत्रों  में  38  लाख  एकक  |  भ्रनुमान  है  कि  वर्ष
 979 में  मकानों  की  कमी  X9,  लाख
 रिहायशी  एककों  की  वृद्धि  हो  जाएगी--
 ग्रामीण  क्षेत्रों  में 148  लाख  एकक  और
 नगरीय  क्षेत्रों  में  49  लाख  एकक  |

 पंचवर्षीय  योजना  (1978-83)  के
 भसौदे  में  झावासीय  समस्या  को  20  वर्ष  की
 सम्भावित  भ्रवधि  में  हल  करने  पर  विचार
 किया  गया  है,  इसमें  निम्नलिखित  बातों  को
 ध्यान  में  रखा  गया  है  _—

 (i)  जनसंख्या  की  वृद्धि  के  कारण
 अतिरिक्त  मकानों  को  संखगा;

 (ii)  डन  मकानों  के  प्रतिस्थापन  की
 आवश्यकता  जो  श्रप्रयुक्तप्राय:  हो
 गये  हैं;  और

 (iii)  पिछली  कमी  को  पूरा  करना।
 प्लान  के  श्रनुसार,  ऐसे  लक्ष्य  की
 प्राप्ति  के  लिये  प्रतिवर्ष  45
 लाख  मकामों  के  निर्माण  की
 आावध्यकता  होधी--सगरीय
 क्षेत्रों  में  2  लाख  मकान  भौर
 ग्रामीण  क्षेत्रों  में  33  लाख  ।

 (ग)  जी,  हां।  काफी  भ्रधिक  सीमा
 तक  I

 ue”  केसीय  जिश्वविद्यालययों  के  कर्मचारियों
 vo

 4588.  नथी  हस्थोजिन्द  ह... द  7
 क्या  शिक्षा,  समाज  कल्याण  झौर  संस्छति
 मंत्री  यह  बलाने  की  कृपा  करेंगे  कि

 (क  )  427  यह  सच  है  कि  सरकार  ने
 केन्द्रीय  कमंचारियों  की  तरह  केन्द्रीय  विए्य-
 विद्यालयों  के  कर्मचारियों  को  भी  भवन
 निर्माण  ऋण  देने  का  निर्णय  किया  है  ,

 (ख)  यदि  हां,  तो  कया  केन्द्रीय  विश्व-
 विद्यालयों  को  ऐसे  आदेश  भेज  दिये  गये  हैं  ,
 और

 (ग)  यदि  नहीं,  तो  विलम्ब  के  क्‍या
 कारण  हैं  और  भ्रादेश  कब  तक  जारी  किये
 जाने  की  सम्भावना  है  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्री

 (ढा०  प्रताप  चन्दा  चना) :  (क)  से  (ग).
 केन्द्रीय  विश्वविद्यालयों  क ेकमचारियों  को  गृह
 निर्माण  ऋण  देने  का  प्रस्ताव  झ्भी  तक  सरकार
 के  विचाराधीन  है  ।

 Rehabilitation  of  Handicapped

 4589.  SHRI  JANARDHANA
 POOJARY:

 SHR]  SURENDRA  BIKRAM:
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  have
 drawn  up  2  National  Plan  for  Reha-
 bilitation  of  handicapped  in  the  coun-
 try;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (०).  Rehabilitation  of
 the  handicapped  is  the  primary  res-
 ponsihility  of  State  Governments.
 However,  the  Department  of  Social
 Welfare  recently  convened  a  Nation-
 al  Seminar  on  Rehabilitation  Research.
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 In  pursuance  of  the  recommendations
 of  this  Seminar,  action  has  been  ini-
 tiated  to  draw  up  a  National  Rehabi-
 litation  Plan  in  consultation  with  ap-
 propriate  voluntary  agencies  and  the
 State  Governments.

 Cost  of  production  of  raw
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 (a)  what  were  the  available  esti-
 mates  of  the  average  cost  of  produc-
 tion  of  raw  jute  while  recommending
 its  price  during  the  years  ‘1974-75  to
 1978-79;  and

 (b)  whether  all  the  considerations
 mentioned  in  part  (a)  of  the  reply
 were  taken  in  view  while  recommend-
 ing  the  price  of  raw  jute  for  the  year

 jute

 4590.  SHR]  L.  L.  KAPOOR:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Qnestion
 No.  श  on  ३7  July,  978  regarding
 basis  of  fixation  of  price  by  Agricul-
 tural  Prices  Commission  and  state:

 is

 ‘1978.79?
 THE  MINISTER  OF  AGRICULTURE

 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Information

 given  at  Statements  I  and  IT.

 (b)  Yes,  Sir.

 fstunates  of  Averuge  Gost  af  Production
 wtatement  I

 of  Raw  Jute  apailat  le!made  «  vatolle  to  the  Agric  Ltiacl  Prires
 Commission

 Lateat  Estima  ec
 Crop  year  to  which  State  for  which  cost  of  year  Lo  Variety  Cost  of
 Report  of  the  Commission  —  production  data  were  which  the  Productio®

 for  raw  jute  related  available  to  the  cost  of”  (Rs./
 Commission  production  quirital)

 data
 related

 ee  (2)  (को  4)  (5)
 TOSS  and  1075-76,  ©:  0)  Anam  WCCE-FQ®  Cap  sudaris  +133°02

 1969-70"  Capsularis  118-91
 (ii)  Bihar  1965 -668*  Capsularis  54°73

 Olitorius  46°  73
 1966-67°*  Capsularis  73°  78

 Olitorius  62°29
 (iii)  West  Bengal  1965-60%*  Capsularis  87°20

 Olitorius  59°27
 1966-67"  Capsularis  Tog"  89

 Olitorius  83:30,
 967-68t  Not  specified  ‘tog?  58

 1976-77,  ह  {  (i)  Orissa  973°-74@  77°33
 (ii)  West  Bengal  1973°74@  103°  43

 1997-78  (i)  Assam  1974-75@  89°99
 (ii)  West  Bengal  1974-758  336°  47

 1978-79  (i)  Assam  3975°78G,  tr0°  64
 (ii)  West  Bengal  975°76@  492°63
 (iii)  Bihar  1974-75  400°  7!
 (iv)  Orissa  1974-75E  I0ll4

 *Source:  Studies  in  the  Economics  of  Farm  Management  in  Nowgong  District  (Assam),

 **Source:
 Directorate  of  Economics  and  Statistics,  Ministry  of  Agriculture.

 Obtained  from  Institute  of  Agricultural  Rescarch  Statistics.

 ¢Source:  Study  on  Farm  Management  and  Cost  of  Production  of  Crops  in  West  Bengal,
 Government  of  West  Bengal.

 @Source:3  Comprehensive  Schem
 Directorate  of  Economics  and  Statistics,

 2586  LS—5.

 2  for  Studying  the  Cost  of  Cultivation  of  Principal  Crops-
 Ministry  of  Agriculture  and  Irrigation.
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 Seatement

 Estimates  of  Cost  of  Production/Cultinativn  ef  Raw  Jute  based  upon  information  made  available  ta  the  Agri- Vo!
 cultural  Prices  Commissien  hy  the  State  Gooernments  of  Important  Jute  Growing  States  and  the  Directorate

 r  of  Jute  Development,  Ministry  of  Agriculture  and  Irrigation

 Year  to  which  State  Reference  —  Variety/Method  Fstimates  of  Cost  of
 Report  of  the  Year  of  Cultivation  Production/Cultiva-

 Commission  related  tion  of  raw  jute
 (Rupees)

 Q)  (2)  (3)  (4)  (5)

 1974-75,  Assam  N.S.  72°00  per  quintal
 Bihar  N.S.  Local  4456°00  per  hectare

 N.S.  |  Timproved  2445°00  per  hectare

 Orissa  N.S,  figs  2  per  quintal
 West  Bengal  N.S.  }40°30  per  quintal

 i975°76  .  Assam  974  Traditional  I42°cu  per  quintal
 1974,  Tmproved  tr2°0o  per  quinta)
 9974°75  426°  70  per  quintal®

 Bihar  N.S.  Local  3230°09  per  hectare
 NS,  Improved  2045°00  per  hectare

 7974-75  6° 66  per  quintal@

 Orissa  N.S.  Li0foo  per  quintal
 West  Bengal
 Nadia  Distt.  I974-75  Tt0°  20  per  quintal®®
 Murshidabad  Vist.  197475,  73°37  per  quintal®*
 tooch-Behar  Distt.  3974°75  323°97  Per  quintal

 1978-77 nm  Assam  974  Traditional  7427  0०  per  quintal
 Improved  442°00  per  quintal

 Bihar  N.S.  Local  4430°  00  per  hectare

 Improved  2045° 00°  per  hectare

 N.S.  Not  sp.:cificd.
 *Estimate  (cost-C)  supplied  by  the  Directorate  of  Jute  Development,  Ministry  of  Agri-

 culture  &  Isrigation,  relates  to  Darrang  district.

 (Estimate  (cost-C)  supplied  by  the  Dte.  of  Jute  Development,  Ministry  of  Agriculture
 and  Irrigation,  relatcs  to  Purnea  district.

 **Estimate  (cost-C)  supplied  by  the  Dte,  of  Jute  Development,  Ministry  of  Agriculture
 and  Irrigation,



 Orissa  NS.  995,  per  quintal
 West  Bengal  1973-74  479°50  per  quintal

 1976-77  363°9i  per  quintal@@

 4977-78,  Assam  NS.  Improved  98°63  per  quintal

 Bihar  N.S.  Local  1130" 00°  per  hectare

 Improved  2060°  00  per  hectare

 Orissa  N.S.  Around
 135°,  00  to

 140"  00  per  quintal
 West  Bengal  1966-77  763९  97  per  quintal

 t97%e7g  Assam  N.S.  Traditional  163>  09  per  quintal

 Improved  {t2°40  per  quintal
 Bihar  N.S.  Local  1255  00  per  hectare

 Improved  2000°  00  per  hectare

 Orissa  N.S,  344"  00  per  quintal
 West  Bengal  1976-77  397°  73  per  quintal

 977878  344°  34  per  quintal

 @  ®  Estimates  by  the  West  Bengal  Governme.t  keeping  the  physical  inputs  same  as  in
 1973-74.

 Central  Government  buildings  in  major
 cities

 4591.  SHRI  VIJAYKUMAR  N.  PA-
 TIL:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  what  is  the  number  of  Central
 Government  Buildings  located  in  the
 major  cities;

 (b)  the  amount  allotted  for  repair
 of  these  buildings  for  the  last  three
 years  and  the  criteria  for  allotrnent  of
 funds;

 (९)  whether  the  Government  are
 aware  of  the  fact  that  quite  a  large
 number  of  Central  Government  build-
 ings  in  the  states  are  in  a  utter  state
 of  disrepair  and  whether  the  authori-
 fies  have  sought  more  funds  for  carry-

 ing  out  the  repairs  and  details  there-
 of;  and

 (d)  what  action  has  been  taken  by
 the  Government  for  grant  of  more
 funds  to  carry  out  repairs/major  re-
 pairs  and  on  the  proposals  for  cons-
 truction  of  new  buildings/extension
 of  the  existing  buildings?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-~
 HABILITATION  (SHRI  SIKANDAR
 BAKHT);:  (a)  and  (9).  Informatian  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha.

 (९)  Instructions  have  been  issued  to
 C.P.W.D,  to  do  white-washing  and
 color-washing  every  alternate  years
 and  painting  of  doors  and  windows
 every  third  year  to  keep  buildings  in
 proper  shape.
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 (a)  During  1978-79  additional  funds
 to  the  extent  of  Rs,  68  lakhs  have
 been  provided  over  the  revised  esti-
 mates  of  1977-78  for  the  repairs  and
 special  repairs  of  the  residential  /non-
 residential  buildings.

 As  regards  the  new  buildings  the
 funds  allocated  are  also  being  in-
 creased  every  year.  For  the  General
 Pool  accommodation  Rs.  438  crores
 were  provided  in  1977-78  whereas  dur-
 ing  the  current  financial  year  Rs,  26
 crores  havg  been  provided.

 Restoration  of  Education  in  State  List

 4592,  SHRIMATI  PARVATHI
 KRISHNAN;

 SHRI  P,  K.  KODIYAN:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  a  meeting  of  the  State
 Education  Ministers  sponsored  by  West
 Bengal  Government  has  made  a  strong
 plea  for  restoring  education  to  the
 State  List;  and

 (b)  if  so,  who  are  the  ministers  who
 attended  the  conference  and  what  is
 the  Union  Government’s  reaction  to
 the  demand  made  thereon?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  A  conference  of  Education
 Ministers  of  States  and  Union  Terri-
 tories  was  convened  by  the  West  Ben-

 ‘gal  Government  on  27th  July  978  in
 Calcutta.  The  resolution  adopted  at
 the  Conference  indicates  that  while
 differing  views  prevailed,  the  consen-
 gus  of  the  Conference  was  in  favour
 of  transfer  of  education  to  the  State
 List.

 (b)  The  Ministers  of  Education  of
 Andhra  Pradesh,  Bihar,
 Madhya  Pradesh,  Manipur,  Punjab,
 Tamil  Nadu,  Tripura  and  West  Ben-
 gal,  including  the  Chief  Minister  of
 Meghalaya  and  the  Development  Com-
 missioner  of  Arunachal  Pradesh  at-
 tended  th>  Conference.
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 The  Constitution  (Forty-fifth  -Am-
 endment)  Bill,  978  seeks,  inter-alia
 to  restore  to  Education  the  position
 as  it  obtained  prior  to  the  Constitu-
 tion  (Forty-Second  Amendment)  Act,
 1976,  and  hence  no  further  action  Is
 called  for.

 Offices  and  Godowns  of  Central  Board
 of  Secondary  Education

 4593.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  EDUCATION,  SO
 CIAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  the  offices  and  godowns
 of  the  Central  Board  of  Secondary
 Education  are  situated  in  the  rented
 buildings;

 (b)  if  so,  the  full  details  thereof,
 and  the  monthly  and  annual  rent  be-
 ing  paid  for  each  building  separately:

 (c)  the  total  amount  paid  by  Board
 so  far  as  rent  and  whether  Govern-
 ment  have  made  available  any  plot  for
 the  Board  for  its  own  buildings:

 (d)  if  so,  the  location,  area  and
 price  thereof  and  the  action  taken  or
 proposed  to  be  taken  by  Government
 for  the  construction  of  Board’s  own
 building  especially  in  view  of  huge
 amount  being  paid  as  rent  by  Board:
 and

 (e)  the  reasons  for  delay  for  not
 constructing  Board's  own  building  so
 far?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir,

 (b)  A  statement  is  attached.

 (c)  Rs.  17,73,000  from
 962  to  date.

 the  year

 A  plot  of  Tend  :ncasurin:,  about
 0.258  acre  was  allotted  by  the  Land
 and  Development  Office  in  the  Insti-
 tutional  area  Rouse  Avenue  of
 9-7-1969,  but  possession  of  the  land  has
 not  yet  been  given  to  the  Board,  by
 the  Land  and  Development  Office.
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 (d)  and  (e).  Phot  No.  17,  Institu-
 tional  area,  Rouse  Avenue,  New  Delhi.

 -  Price  paid  Rs.  25,500  in  1968-69.  Area
 0.258  acre.  The  Board  has  not  yet
 been  given  possession  of  this  plot  by
 the  Land  and  Development  Office.
 Therefore,  it  has  not  been  possible  to

 $  construct  the  buliding.  The  Delhi
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 Development  Authority  has  also  been
 approached  to  allot  a  plot  to  the
 Board  but  it  has  not  allotted  any  land
 so  far.  The  Board’s  authorities  are

 making  best  possible  efforts  to  get
 land  as  early  as  possible  and  construct

 their  own  building.

 Statement

 |  Address  Covered  Monthly  Annual
 Area  rent  rent

 =  a  t.  Miin  0524  7B,  Indraprastha  Estate,  New  Delhi.  7  I3500

 Sq.ft.  Rs.  Rs.

 74050  768600

 2.  Branch  Offite  at  2/42,  Ansari  Road,  Daryaganj,  New  Delhi  4700  6200  74400

 *3.  Godown  No.  r  at  Government  Boys  Higher  Secondary
 School,  Lodhi  Road,  New  Delhi

 +4  Godown  No.  2  near  Government Boys  Higher  Secondary  S  423  5076
 School,  Matiala  (Najafgarh)  हि  5

 ToraL  ANNUAL  RENT  AT  PRESENT  248076

 *  Accommodation  at  Sl.  Nos.  3  and  4  above  was  given  to  the  Board  by  the  ?Directorate  of
 Elazatioa,  Delhi  to  keep  the  stocks  of  paper  and  answer  books.  The  Directorate  now  requires
 the  6  roomsof  Government  Boys  Higher  Secondary  School,  Lodi  Road,  for  accommodating
 adlitiora!  sections  of  Govrnment  Boys  Higher  Secondary  School,  Lodhi  Road,  and  therefore,  this
 accommodation  is  to  be  vacated  by  the  Board.  At  Matiala,  the  rooms  in  possession  of  the  Board  are  in
 a  dilapidated  condition  and  are  not  suitable  to  keep  the  paper.  The  Board  is,  therefore,  negotia-
 ting  with  the  Delhi  Small  Industries  Development  Corporation  (Government  undertakings)  for  rent-
 ing  its  basemen  measuring  5500  sq.  ft.  in  the  Wazirpur  Industrial  Area.  Monthly  rent  of  this
 basement  will  be  Rs.  8259/-approximately  atthe  rate  ofRs.r,50  persq.f.  The  Boafd  may  soon
 vacite  the  solowns  atSl.Nos.3  and  4  aboveand  shiftits  Statesin  this  basement.  The  rent
 p2id  by  the  Board  with  then  increse  by  Rs.8000/-  per  month  from  next  month.

 Basic  Amenities  in  Pitampura  Residen-
 tial  Scheme  Colony,  Delhi

 ह  4594.  SHRI  KACHARULAL  HEM-
 RAJ  JAIN:  Will  the  Minister  cf
 WORKS  AND  HOUSING  AND’  SUP-
 PLY  AND  REHABILITATION  be  plea-

 id  seq  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  826  on  the  6th
 March,  978  regarding  provision  of
 basic  facilities  in  Pitampura  Residen-
 tial  Scheme  Colony;  Delhi  and  state:

 (a)  the  nature  of  developments  of
 the  park  measuring  3.5  acres  which

 £  is  said  to  have  been  developed;

 (b)  whether  the  designs  of  sump-
 well  and  oxidation  ponds  etc.  for
 interim  disposal  of  sewage  have  since
 been  finalised  and  if  so,  the  parficu-
 Jars  thereof;  and

 (c)  the  details  of  the  primary  school
 facilities  which  is  said  to  have  been
 provided?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  park  has  been  de-
 veloped  by  planting  saplings,  shrubs,
 trees  and  grass,

 (b)  No,  Sir.

 (०)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Subranarekha  Flood  control  project

 4595.  PROF,  SAMAR  GUHA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:
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 (a)  when  the  Subarnarekha  flood
 Control  Project,  benefitting  Orissa
 and  West  Bengal  was  sanctioned  by
 the  Planning  Committee;  \

 (b)  what  was  the  expenditure  fixed
 for  the  implementation  of  the  original
 project;

 (c)  whether  the  implementation  of
 the  original  project  was  started,  and
 if  so,  when  and  why  it  was  given  up
 thereafter;

 (9)  whether  the  Government  de-
 cided  to  re-orient  the  whole  project;

 (e)  if  so,  salient  features  of  this
 re-oriented  project;

 (f)  whether  the  Government  of
 Orissa,  West  Bengal  and  Bihar  have
 finally  agreed  to  work  it  out;

 (g)  the  final  position  regarding  the
 plan  and  schemes  of  the  Subarnarekha
 project,  including  the  amount  that
 will  be  required  for  its  implementa-
 tion;  and

 (h)  when  the  work  of  the  project
 will  be  started?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to
 (h).  Irrigation  Ministers  of  West  Ben-~
 al,  Orissa,  on  the  basis  of  a  joint  ins-
 pection  carried  out  by  engineers  of
 Orissa,  West  Bengal  and  Central  Water
 Commission,  decided  in  2969  that  a
 coordinated  scheme  for  flood  control
 in  the  Subarnarekha  basin  should  be
 drawn  up.  The  scheme  prepared  by
 the  West  Bengal  Government  for  Rs.
 .24  crores  for  protecting  a  gross  area
 of  2.43  lakh  hectares  in  Midnapur  dis-
 trict  was  approved  by  the  Planning
 Commission  in  April  1971,  subject  to
 its  implementation  in  a  coordinated
 manner  with  the  scheme  in  Orissa.
 The  scheme  prepared  by  Orissa  Gov-
 ernment  at  an  estimated  cost  of  Rs.
 40.43  crores  for  benefitting  0.8  lakh
 hectares  in  Ballasore  district  involved
 rehabilitation  of  the  population  of
 52,800  in  173  villages  lying  within  the
 embankments.  Taking  into.  account,
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 the  opposition  to  the  construction  of
 the  embankments  by  the  local  popu-
 lation  and  also  the  increased  depth
 of  inundation,  it  was  suggested  that
 the  possibility  of  construction  of  stor-
 age  reservoirs  in  the  upper  reaches
 for  moderation  of  floods  lower  down
 in  the  river  should  be  investigated.
 The  Technical  Experts  Committee  ap-
 pointed  by  the  Government  of  India,
 reviewed  the  schemes  prepared  by
 the  State  Governments  for  flood  con-
 trol  and  also  the  possibility  of  flood
 moderation  by  storage  reservoirs  and
 inter.alia  recommended  provision  of
 flood  storage  of  0.34  million  ac.  {t.  in
 the  multipurpose  project  on  the  river
 at  Chandil  in  Bihar,  construction  of
 embankments  on  the  left  bank  :n
 West  Bengal  and  on  both  banks  in
 Orissa  for  moderated  flood  discharge,

 Based  on  these  recommendations,
 West  Bengal  submitted  a  scheme  for
 Rs,  .27  crores  in  March,  ‘1975.  The
 Government  of  Orissa  objected  to  this
 Proposal  on  the  grounds  that  cons-
 truction  of  embankments  in  West
 Bengal  without  corresponding  coordi-
 nated  construction  in  Orissa  would
 adversely  affect  areas  in  Orissa.  The
 Railways  have  intimated  that  these
 embankments  should  be  constructed «
 only  after  the  construction  of  Chandi!
 dam,  a  modified  scheme  js  still  await~’
 ed  from  the  Orissa  Government.

 The  Government  of  Bihar  have  for-
 mulated  the  scheme  for  construction
 of  Chandi]  dam  wherein  a  provision
 of  0.34  million  ac.  ft,  for  flood  stor-
 age  has  been  envisaged.  Approval
 to  thig  multipurpose  project  benefit-
 ting  the  three  States  of  Bihar,  West
 Bengal  and  Orissa  was  kept  pending
 till  a  settlement  was  reached  by  the
 three  concerned  States  on  the  shar-
 ing  of  the  waters  of  the  river  for  be-
 neficial  purposes.  An  agreement  has
 been  reached  between  the  three  States,
 which  was  signed  at  New  Delhi  on
 1-8-1978.  This  agreement  paves  the
 way  for  clearance  of  the  Subarna-
 rekha  multipurpose  project  by  the
 Centre  and  taking  up  of  the  projects

 |
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 by  the  State  Governments  for  imple-
 mentation.

 किराए  के  भवतों  में  केसव  सरकार  के
 कार्यालय

 4596.  थ्री  झन्नम्त  राम  जायसवाल:
 क्या  निर्माभ  और  झा तस तथा पूति  शौर

 खुनस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  सरकार  के  अनेक
 कार्यालय  किराये  के  भवनों  में  स्थित  हैं  भोर
 इससे  सरकार  को  करोड़ों  रुपया  किशये  के
 रूप  में  खर्च  करना  पड़ता  है;  और

 (ख)  यदि  हां,  तो  ऐसे  कार्यालयों  के
 नाम  क्या  हैं पोर  उनमें  से  प्रत्येक  पर  प्रतिवर्ष
 किराये  के  रूप  में  कितनी  धनराशि  खर्चे  की
 जाती  है  ?

 मिर्माण  और  झावास  तथा  पूति  और

 पुनर्वास  मंत्रों  (श्रो  सिकन्‍्दर  बढ़त)  :  (क)
 श्रीर  (ख)  सूचना  एकत्र  की  जा  रही  है  तथा
 सभा  पटल  पर  रख  दी  जाएगी।

 कार्बनिक  खाद  के  उपाए  गए  खायाओं  में
 राखायनिक  तत्व

 4597.  ओ  शम्भू  नाथ  खतुवेंदो  :  क्या

 कृषि  और  सिखाई  मंत्री  यहू  बताने  [की
 कूप  करेंगे  कि  :

 (क)  कया  सरकार  ने  कार्बनिक  खाद
 के  उपयोग  से  उगाये  गये  देशी  किस्मों  के
 खाद्यान्नों  तथा  रासायनिक  उर्वरकों  तथा
 कीटनाशी  प्रोषधियों  के  उपयोग  से  उगाये
 गये  अधिक  उपज  देने  बाले  झ्रायातित  किस्मों
 के  खद्यान्नों  के  रासायनिक  तत्वों  का  तुलना-
 ट्मक  प्रध्ययन  श्रौर  भ्रनुसंघान  किया  है  ;

 (ख)  यदि  हां,  तों  उसके  बया  परिणाम
 निकले  ;  भोर

 (+)  क्‍या  कुछ  विकसित  देशों  में  यह
 पता  लगा  है  कि  बाव  वाली  किस्म  के  खाद्यानों

 में  कुछ  बिचले  तत्व  प्रवेश  कर  जाते  हैं  जिससे
 उन्हें  बाने  वाले  लोगों  में  केसर  और  अन्य
 ऐसी  ही  बीमारियां  होने  की  भ्रधिक  सम्भाव-
 नाएं  हो  जाती  हैं  ?

 कृषि  और  सिंचाई  मंत्री  धी  सुरजीत
 सिह  बरनाला) :  (क)  जंबिक  खाद  के
 उपयोग  से  उगाये  गये  देशी  किस्म  के  खा्चात्नों
 तथा  रासायनिक  उर्वरकों  शौर  कीटनाशी
 झौषधियों  के  उपयोग  से  उगाये  गये  धिक
 उपज  देने  वाले  ग्रायातित  किस्मों  के  खाद्यानों
 की  रासायनिक  बनावट  का  तुलनात्मक
 श्रध्ययन  प्रस्तावित  रूपरेखा  के  अनुसार  नहीं
 किया  गया  है।

 (ख)  कुछ  नहीं  ।

 (ग)  साहित्य  में  कीटनाशक  भ्रवशिष्टों
 के  हानिका रक  प्रभावों  का  उल्लेख  विस्तार
 से  किया  गया  है।  तथापि,  सिफारिश  किये  गये
 स्तरों  पर  धासायनिक  उर्वंरकों  का  उपयोग
 करने  पर  हानिकारक  प्रभावों  को  मानमे
 की  कोई  स्पष्ट  साक्ष्य  नहीं  है
 Area  under  Cashew  cultivation  and

 Central  Grantg  therefor

 4698.  SHRI  D.  B.  PATIL:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  in  view  of  the  fall  in
 imports  of  cashewnuts,  the  Central
 Government  have  decided  to  encou-
 rage  States  to  bring  more  Jand  under
 cashew  plantation;

 (b)  if  so,  nature  of  assistance  given
 by  the  Central  Government  to  State
 Government  (State-wise)  by  way  of
 Joans  and  grants  for  the  purpose;  and

 (c)  what  is  the  estimated  additional
 area  likely  to  be  brought  under
 cashew-plantation  in  ‘1977-787

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA);  (a)  Yes,
 Sir.
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 (b)  A  Centrally  Sponsored  Scheme
 aiming  at  area  expansion  under
 cashewnut  had  been  taken  up  from
 ‘1976-77  in  departmenta)]  (that  is,
 State  Government)  lands  and  in  non-
 departmental  (i.e.  private)  areas.  A
 subsidy  of  Rs.  500  per  hectare  for  de-
 partmental  areas  and  Rs,  300  per  hec-
 tare  for  non-departmental  areas  is
 provided  under  this  scheme.  The
 scheme  envisaged  covering  an  area
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 of  60,000  hectares  of  departmental
 lands  and  85,000  hectares  in  non-de-
 partmental  areas  with  cashew  over  a
 Period  of  6  years  in  a  phased  man-
 ner,  in  different  States.  The  alloca-
 tion  of  subsidy  for  the  different

 States,  in  relation  to  the  physical  tar-
 get  of  coverage  for  the  six-year  pe-
 riod  from  1976-77  to  98l-82  is  given
 below:

 Name  of  State  Departmental  Non  departmental
 Physical  Amount  of  Physical)  Amount  of

 target  subsidy;  target  subsidy
 (hectares)  (Rs.in  lakhs)  (hectares)(Rs.in  lakhs)

 Kerala.  .
 2.  Karnataka  नि
 3.  Tamil  Nadu  .

 ro  Andhra  Pradesh  .

 5.  Orissa
 6.  Maharashtra

 .7.  Goa.  .  a
 ‘Tor  ७७५

 19,000  50  25000  75
 5,000  a5  70000  30
 5,000  25  40000  30

 10,000,  5०0  १900  5

 25,000  125,  30000  go
 «  20000  60

 5.000  25  5000  t5
 60,000,  300  B5a00  255

 (९)  Under  the  above  scheme.  the
 estimated  additional  area  likely  to  be
 brought  under  cashew  plantation  in
 ‘1977-78  is  26250  hectares  under  non-
 departmental  and  2950  hectares  under
 departmental  sectors.

 Kendriya  Madhyamik  Vidyalaya
 Parishad

 4599,  SHRI  PURNANARAYAN
 SINHA:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  propose
 to  form  a  Kendriya  Madhyamik  Vida-
 laya  Parishad  or  Central  School  Board
 in  place  of  Kendriya  Vidyalaya  San-
 gathan  Society  and  bring  it  to  the  po-
 sition  and  status  of  a  Secondary  Edu-
 cation  Board;  and

 (b)  if  not,  whether  Government
 proposed  to  introduce  a  rational  trans~

 fer  anq  promotion  policy  of  the  near-
 ty  2.000  teachers  serving  in  258
 Kendriya  Vidyalayas  of  the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 ({SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):;  (a)  There  is  no  such  pro-
 posal  under  consideration  at  present.

 (b)  Rules  have  been  framed  for  the
 promotion  of  teachers  of  all  catego-
 ries,  by  the  Sangathan  and  are  being
 followed  strictly.  Approved  guide-
 lines  for  transfer  have  been  laid  down
 and  followed.
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 ster  बर  बुकानों  से  सप्लाई किए  गए
 गेहूं  की  श्रेणियां

 4600.  Sto  लक्ष्मीनारायण  पांडेय  :
 गया  कृषि  झौर  सिंचाई  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 .(क)  क्या  सरकार  द्वारा  किसानों  से

 बसुली  के  लिये  सामान्यतः:  गेहं  को  दो  श्रेणियों
 में  बांदा  जाता  है  ,

 (ख)  यदि  हां,  तो  क्या  भाग्य.  खाद्य
 निगम  के  गोदामों  से  उपभोक्ता  में  वित-
 रण  के  लिये  उचित  दर  दुकानों  को  सप्लाई
 करने  के  लिये  उसी  गेहूं  को  चार  श्रेणियों  में
 बांटा  जाता  है  ;  शझौर

 (ग)  यदि  हां,  तो  इसकी  श्रेणियां  बढ़ाने
 के  प्राघार  और  का  रण  क्या  हैं  ?

 कृषि  और  सिचाई  मंत्रों  (क्रो  सुरजोत  सिह
 बरनाला)  :  (क)  से  (ग).  विजातोय  पदार्थ,
 नमो-तत्व,  क्षतिग्रस्त,  घुने  हुए  ब्रीर  दूटे  हुए
 अनाजों  झ्रादि  जैसे  विभिन्न  वर्तनों  के  ग्राधार
 पर  दो  ग्रेडों  में  गेहूं  की  वुली  की  जाती  है  1
 इस  प्रकार  बश्ुल  किये  गये  स्टाक  -को  भंडारों
 की  प्रवस्‍्था  में  घुने  हुए  अनाजों  की  प्रतिशतता
 के  आधार  पर  4  श्रेणियों  भ्र्थात  क,  ख,  ग  भौर
 च॒र्मेंबांठा  जाता  है।  क  भौर  ख  श्रेणी  के  स्टाक
 को  उचित  मूल्य  की  दुकानों  के  लिये  निर्मुकत
 किया  जाता  है।  ग  शौर  घ  श्रेणी  के  स्टाक  को
 उचित  सफाई  करने  और  मिश्रण  करने  के  बाद
 क  झौर  ख  शरणी  के  साथ  साथ  गेहूं  उत्पाद
 तेबार  करने  के  लिए  रोलर  प्राटा  मिलों  को
 दिया  जाता  है!

 Amount  for  Encouraging  of.  Primary
 Education

 4601.  SHRI  GANANATH  _PRA-
 DHAN;  Will  the  Minister  of  EDUCA-

 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  the  amount  sanctioned  by  the
 Central  Government  to  each  State  for
 the  purpose  of  encouraging  primary
 education;

 (b)  the  States  which  have  proposed
 to  make  primary  education  compul-
 sory;  and

 (c)  by  what  time  that  proposal  will
 be  implemented?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  Central  Government
 @o  not  sanction  any  amount  specifical-
 ly  for  primary  education  beyond  what
 is  made  available  to  the  State  Govern-
 ments  as  biock  grants  for  the  State
 Plan  as  a  whole.  However,  in  the  An-
 nual  Plan  discussions,  requirements  of
 the  States  for  primary  education  are
 duly  taken  into  consideration.

 (b)  and  (c).  Legislation  for  compul-
 sory  primary  education  is  available  in
 all  the  States  except  Bihar,  Manipur,
 Maghalaya.  Nagaland,  Sikkim  and  Tri-
 pura,  among  the  Union  Territories  such
 legislation  is  available  for  A  &  N  Is-
 Jands,  Chandigarh  and  Delhi.  How-
 ever,  as  the  probiems  of  universalisa-
 tion  of  elementary  education  are  mainly
 socio-economic,  compulsion  may  not
 be  desirable.  Government  would  pre-
 fer  to  wniversalise  primary  education
 on  voluntary  basis.  The  draft  Five
 Year  Plan  ‘1978 --83.  provides  for  enrol-
 ment  of  90  per  cent  of  age  group  6—~l4
 by  982—83.

 Delay  in  Completing  Irrigation
 Schemes

 4602.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  he  has  written  to  the
 Chief  Minister  about  delays  in  com-
 pleting  irrigation  schemes;

 (b)  whether  the  States  had  built  up
 infra-structural  facilities  to  complete
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 the  irrigation  target  set  for  them  in
 the  Sixth  Plan;  and

 (९)  if  not,  what  the  Central  Govern-
 ment  propose  to  do  to  improve  this
 infrastructure?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Yes,  Sir.

 (b)  and  (c).  It  has  been  impressed
 on  the  States  that  creation  of  a  large
 potential  of  47  का.  ha.  during  the
 Medium  Term  Plan  978—83,  of  which
 8m.  ha.  are  to  be  contributed  by
 Major  and  Medium  Schemes.  calls  for
 an  Herculean  effort  in  the  planning
 and  execution  of  irrigation  projects.
 And  delays  and  slippages  in  the  con-
 struction  schedule  could  upset  the
 entire  development  effort.  This  neces-
 sitates  that  the  details  of  the  projects
 are  carefully  and  meticulously  plan-
 ned,  the  construction  programmes  are
 prepared  in  advance  and  faithfully  ex-
 ecuted  and  bottlenecks  if  any,  are
 identified  in  time  and  timely  corrective
 actions  taken  to  remove  these  bottle-
 necks  and  to  make  up  shortfalls.  It
 is,  therefore,  essential  to  set  up  suita-
 ble  high  level  machinery  at  the  State
 and  project  levels  exclusively  for
 monitoring  purposes  to  ensure  effec-
 tive  watch  on  progress  and  identifica.
 tion  of  the  problem  areas.  This  as-
 pect  has  also  been  emphasised  in  the
 State  Irrigation  Ministers’  Confernce
 held  in  November,  ‘1977.  The  response
 from  the  States  has  been  good.

 Agricultural  land  owned  by  Central
 Government  Employees

 4603.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  amount  agricultural  land
 owned  by  the  Central  Government  em.
 ployees  in  general  and  those  Ministry
 of  Agriculture  and  Irrigation  in  parti-
 cular  till  the  date,  facts  in  details:

 (b)  whether  the  employees  owning
 agricultural  land  are  essentially  ab-
 sentee  landlords  and  parasits  on  the
 rural  economy;
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 (९)  whether  the  Government  would
 follow  the  principle  of  ‘one  man  one
 job’  and  release  either  job  or  land  for
 its  proper  use;  and

 (d)  if  so,  when  and  if  not  why  not?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (b).
 There  are  lakhs  of  |  Central  Govern-
 ment  employees  spread  all  over  India.
 The  land  owned  by  them  will  be  locat-
 ed  in  villages  in  practically  all  corners
 of  the  country.  It  will.  therefore,
 take  enormous  time  and  will  also  in-
 volve  huge  expenditure  of  public  funds
 besides  deployment  of  extra  manpower
 to  collect  the  above  information.  The
 time,  money  and  manpower  to  he
 spent  in  collecting  the  information
 will  not  be  commensurate’  with  the
 results  to  be  achieved.

 (c)  The  policy  of  ‘one  man  one  job’
 is  already  being  followed.  However.
 a  person  employed  by  the  Govern-
 ment  can  own  land  like  any  other  in-
 dividual  and  this  is  not  considered  a
 second  job.

 (d)  In  view  of  the  reply  to  (e)
 above,  the  question  does  not  arise.

 छोटे  शौर  सोमन्‍्त  किसानों  को  भूमि
 की झधिकतम  सोमा  में  बंद

 4604.  शी  सुखेख  सिह:
 को  एस०  झार०  रेही:

 क्या  कृषि  और  सिचाई  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  क्या  सरकार  छोटे  शौर  सीमान्त
 किसानों  की  क््षि  भूमि  की  श्रध्चिकतम  सीमा.
 बढ़ाने  के  प्रस्ताव  १रविचार  कर  रही  है;  श्रौर

 (ख)  यदि  हाँ,  तो  तत्संबंधी  ब्यौरा  क्या
 है?
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 कृषि  और  लिचाई  अंजालय  में  राज्य  मंत्री

 (भो  सानु  प्रताप सिह  ):  (क)  भौर  (ख).
 छोटे  तथा  सीमान्त  किसानों  को  पहचानने
 के  लिये  भूमि  जोतो  की  उच्चतम  सीमा  को
 बढ़ाने  हेतु  प्रस्तावों  की  समय-समय  पर  पुन-
 रीक्षा  की  जाती  है  झ्ौर  उन  पर  गुण  दोषों  के
 आधार  पर  विचा र  किया  जाता  है|

 लू  कृषक  विकास  एजेंसी  परियोजनाओं
 के  प्रन्तर्गत  छोटे  किसानों  |सीमान्त  किसानों
 की  पहचान  करने  के  प्रयोजनों  हेतु  दो  हैबटेयर
 से  कम  की  असिचित  भूमि  की  जोतों  वाले
 किसानों  को  छोटे  किसानों  के  रूप  में  परि-
 भाषित  किया  जाता  है।  भूमि  उच्चतम  सीमा
 विधान  में  परिभाषित  श्रेणी-]  की  सिचित

 भूमि  के  मामलों  में  उच्चतम  सीमा  एक
 हैक्टेयर  होगी  ।  एक  हैक्टेयर  तक  की  भ्रसिचित
 भमि  की  जोतों  बाले  किसानों  को  सीमान्त
 किसानों  के  रूप  में  परिभाषित  किया  जाता
 है।  राज्य  के  भूमि  उच्चतम  सीमा  विधान  में
 परिभाषित  श्रेणी-]  की  सिचित  भमि  के
 मामले  में,  उच्चतम  सीमा  0.  50  हैक्टेयर
 होगी  t  जहां  कहीं  श्रेणी-]  की  सिचित  भूमि
 उपलब्ध  नहीं  है,  एजेंसियों  को  राज्य  के  भूमि
 उच्चतम-सीमा  विधान  में  परिभाषित  परि-
 बर्तन  भ्रनुपात  को  अपनाने  की  भ्नुभति  दी
 गई  है  ।  प्रांध्र  प्रदेश,  गुजरात,  हरियाणा,
 कर्नाटक,  महाराष्ट्र,  राजस्थान  और  जम्मू
 तथा  कश्मीर  जैसे  राज्यों  के  कुछ  जिलों  में
 भूखाग्रस्त  क्षेत्र  कार्यक्रम  के  श्रन्तगत  उच्चतम
 सीमा  की  प्रनुमति  दी  गई  है।

 ह. ल  भी,  कमजोर  वर्ग  को  सहायता
 पहुंचाने  की  विशेष  मोजना  को  चलाने  के

 विभाजन-विन्दू  में  कृषक  समुदाय  का  काफी
 बढ़ा  वर्ग  शामिल  है।  i970-77  की  कृषि
 गणना  के  प्रनुसा र,  सभी  श्राकार  वाली  जोतों
 की  कुल  संख्या  704,  93,  000  है  जिसमें  से  2
 हैबटेयर  से  कम  के  झाकार  वाला  वर्ग  लगभग
 70  प्रतिशत  &
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 Construction  on  D.D.A.  Anctlened
 Plots

 4605.  DR.  BAPU  KALDATE:  Will.
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  the  Delhi  Development
 Authority  has  auctioned  allotted  plots.
 in  Delhi  to  people  who  have  resided
 in  Delhi  for  more  than  five  years;

 (b)  whether  these  plots  are  fully
 developed;  *

 (९)  whether  any  restriction  has
 been  placed  on  the  allottees  of  the
 plots  to  construct  the  houses  within  8
 specified  time;

 (d)  whether  Government  have
 noticed  that  many  of  the  areas  have
 not  been  fully  developed  and  the  al-
 lottees  are  forced  to  construct  the
 houses  to  save  the  penalties;

 (e)  what  steps  the  Government  have
 taken  to  provide  building  material  to
 these  plot  holders  to  construct  their
 houses  within  their  limitations;  and

 reo)  whether  the  housing  loan  system
 will  be  further  simplified  to  enable
 the  plot  holders  to  construct  the  houses
 before  the  time  limit?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (c).  Yes,  Sir.

 (a):  Some  areas  in  new  colonies  are
 in  the  process  of  development.  No
 penalty  has,  however,  been  demanded
 so  far  from  any  allottee  in  such  areas
 for  not  constructing  houses.

 (e)  Building  material  other  than
 cement  and  bricks  are  available  in  the
 open  market.  The  Food  4nd  Supplies
 Department,  Delhi  Administration,
 have  evolved  a  distribution  system  for
 cement  and  bricks  for  the  convenience
 of  plot  holders.

 (ft):  The  House  Building  Advance
 Rules  in  regard  to  employees  of  Cen



 व  58  Written  Answers

 tral  Government  have  been  simplified
 recently.

 As  regards  persons  who  are  not
 employees  of  Central  Government,  the
 Delhi  Administration  have  intimated
 that  there  is  no  difficulty  in  granting
 loans  under  L.I.G.  Housing  Scheme
 within  4—6  weeks  of  the  receipt  cf
 complete  application.  Ags  regards  loan
 under  Middle  Income  Group,  efforts
 are  being  made  by  the  Administration
 to  obtain  additional  funds.

 Academic  Standard  in  Colleges  and
 Universities

 4606.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  U.G.C.  have  taken  any
 concrete  steps  during  1976,  977  and
 3978  to  improve  and  strengthen  acade-
 mic  standards  and  excellence  in  col-
 leges  and  Universities  all  over  India;

 (b)  if  so,  full  facts  thereof;

 (c)  the  financial  alioeations  and
 actual  expenses  incurred  during  the
 said  three-vear  period:  and

 (d)  actual  results,  if  any,  accrued
 as  a  result  of  such  steps  having  been
 taken?

 THE  MINISTER  OF  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CUANDRA  CHUN-
 DER):  (a)  and  (b),  With  a  view  to
 improving  the  standard  of  teaching  and
 research  in  universities,  the  Universi-
 ty  Grants  Commission  has  been  imple-
 menting  a.  series  of  programmes.
 These  include  improvement  in  under-
 graduate  teaching  in  science  and
 humanities  through  experiments  with
 new  educational  ideas,  teaching  me-
 thods  and  evaluation  techniqucs,
 strengthening  post-graduate  teaching
 and  research  through  programmes  of
 Centres  of  Advanced  Study,  Special
 Assistance  to  selected  Departments.
 development  of  Pre-Ph.  D.  programmes,
 etc.;  restructuring  of  undergraduate
 courses,  examination  reforms;  grant  of

 AUGUST  28,  978  Written  Answers  7  43

 autonomy  to  selected  colleges;  Facul-
 ty  Improvement  Programmes;  support
 for  research  activities,  etc.  Besides
 these  specific  programmes  of  quality
 improvement,  the  general  develop-
 ment  support  provided  by  the  Com-
 mission  to  strengthen  the  infrastruc-
 ture  facilities  in  universities  and  col-
 leges  has  also  an  impact  on  standards
 of  teaching  and  research.

 (c)  Out  of  a  total  development  out-
 lay  of  about  Rs.  42.00  crores  for  all
 the  programmes  of  University  Grants
 Commission  during  these  three  years,
 the  actual  expenditure  on  quality  im-

 provement  programmes  was  approxi-
 mately  Rs.  24.56  crores.

 (dy  Improvement  of  standards  is  a
 continuous  process  to  which  the
 various  programmes  contribute  indi-
 vidualiy  as  well  ag  collectively.  Vari-
 ous  committee  appointed  by  the  Com-
 mission  review  the  impact  and  effec-
 tiveness  of  these  programmes  from
 time  to  time.

 गेहूँ  का  पुरारा  भप्डार

 4607.  श्री  लक्ष्मीनारायण  नायक:

 ब्या  कृषि  टझौर  सिंचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  30  जून,  978  को  भाश्तीय

 खाद्य  निंगम  के  पास  पहले  खरीदे  गये

 गेहूँ  का कितना  भंडार  था  और  वर्ष  977

 चथा  इस  से  पहले  वर्षों  में  इस  भंडार  के  लिए
 कितना  गेहूं  खरीदा  गया  ;

 (ख)  पुराने  भंडार  को  ध्यान  में  रखते

 हुए  बप  978  में  कितनी  मात्रा  में  गेहूं  खरीदा
 जायेगा  ;  भौर

 (ग)  गेहूं  के  पुराने  भंडार  को  जो  श्रव

 खराब  हो  रहा  है  उपयोग  में  लाने  के

 लिए  सका २  से  क्या  उपाय  किये  हैं  भौर  क्‍या

 सरकार  का  विचार  इस  मेहूं  को  मजदूरों  को
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 सस्ती  दर  पर  बेचते  का  है.  ताकि  इसे
 :  फेंकने  के  बजाय  इसका  उपयोग  गरीब  लोगों

 द्वारा  किया  जा  सके  ?

 कृषि  भ्रौर  सिंचाई  चतरी  (शो  सुरजोत
 सिह  बरनाला)  :  (क)  भारतीय  खाद्य
 निगम  के  पास  30-6-1978  को  86
 लाख  मीटरी  टन  गेहूं  का  स्टाक  था।भारतीय
 खाद्य  निगम  प्रत्येक  वर्ष  में  प्रभिगृहीत  स्टाक
 से  दिए  जाने  वाले  स्टाक  का  कोई  प्रलग
 लेखा-जोखा  नहीं  रख  रहा  है  ।  चत:
 i977  तथा  पिछले  वर्षों  में  खरीदे  गये  स्टाक

 जिसे  (30-6-1978  के  कुल  स्टाक  में
 शामिल  किया  हुआ  है,  को  बताना
 संभव  नहीं  है

 (a)  गेहूं  की  बसूली,  समर्थन  मूल्य  के
 उपाय  के  रूप  में  की  जाती  है  शौर  सरकारी
 एजेंसियां  किसानों  द्वारा  विहित  निर्दिष्टियों  के

 प्रनुरूप  पेश  की  गई  सारी  माताएं  खरीद
 लेती  हैं  -  त:  चालू  रबी  विपणन  मौसम
 I978—798  aye  की  जाने  वाली  माता

 के  लिए  को,  लक्ष्य  निर्धारित  नहीं  किया
 गया  है  ।  19=8-1978  तक  लगभग
 55  लाख  मीटरी  ठन  गेहूं  की  वद्युली
 की  गई  हैं  ।

 (ग):  गेहूं  के पुराने  स्टाक  का  उपयोग
 करने  के  लिए  सरकार  ने  सावजनिक  वितरण
 प्रणाली  से  ईसके  उठान  में  वृद्धि  करने  हेतु
 अनेक  पग  उठाए  हैं  ।  केन्द्रीय  भण्डार  से

 गेहूँ.  के  आवंटन  के  लिए  राज्य  सटका रो  की
 मांगों  को  पूर्णतया  पूराकिया  जा  रहा  हैं  |
 उपभोकताप्रों  के  गेहूं  के  कोटे  में बद्धि  कर
 दी  गई  है  ।  चाढ़े  |  तूफान  से  प्रभावित
 क्षेत्रों  में  मुफ्त  तथा  अन्य  राहुत  कार्यों  क ेलिए
 राज्य  सरकारों  को  गेहूं  भी  उपलब्ध  किया

 पजा  रहा  है  भतिरिक्‍त  रोजगार  के

 वसर  पदा  करने  के  लिए  काम  के  लिए
 “भोजन”  कार्यक्रम  हेतु  राज्य  सरकारों  को

 गेहूं  को  सप्लाई  किया  जा  रहा  है  ।  इस
 के  झलावा,  कुछ  मित्र  देशों,  जिन्हें  कमी  की

 स्थिति  का  प्ामना  करना  पड़  रहा  है,  को
 नेहूं  सुलभ  किया  जा  रहा  है  ।  रूस  से

 उधार  में  प्राप्त  गेहूं  की  शेष  मात्रा  को  भी
 गेहूं  के  रूप  में  वापस  किया  जा  रहा  है।

 Research  work  of  LOSS.  on  Sche-
 duled  Tribes  of  Himacha]  Pradesh

 4608.  SHRI  BALAK  RAM:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  Indian  Council  of  Social
 Science  Research,  New  Delhi  has  done
 any  research  work  on  the  Scheduled
 Tribes  of  Himachal  Pradesh;

 (b)  if  so,  salient  features  of  the
 research  work  so  done;

 (c)  whether  a  research  project  was
 proposed  to  be  started  in  Himachal
 Pradesh;  and

 (d)  if  so,  the  time  by  which  the
 said  project  is  likely  to  be  sanctioned
 and  funds  allocated  tor  implementa-
 tion?  a”

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 «DR,  PRATAP  CHANDRA  CHUNDER)
 (a)  to  (d).  In  ‘1973-74,  a  grant  of

 Rs.  4.000  for  a  research  project  entitl-
 ed  “Social  and  Connected  Aspects  of
 the  Life  of  Scheduled  Tribe  ०  Hima-
 chal  Pradesh”  was  sanctioned  by  the
 Indian  Council  of  Social  Science  Re-
 search  to  Shri  Thakur  Sen  Negi  of  Par-
 vatiya  Adamjati  Sewak  Sangh,  Hima-
 chal  Pradesh.  The  project  report,  pub-
 lished  by  Shri  Negi  himself  in  976
 under  the  title  “Scheduled  Tribes  of
 Himachal  Pradesh—A  Profile”,  covers
 such  aspects  as  districts  of  concentra-
 tion,  their  history,  kinship,  language,.
 religious  belief  and  social  habits.

 Fine  and  Superfine  Rice  to  Central  Pool

 4609.  SHRI  SARAT  KAR:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:
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 (a)  the  names  of  the  States  which
 have  offered  fine  and  superfine  rice

 ‘to  the  Central  Pool  from  the  current
 year  procurement,  and

 (b)  what  were  the  targets  for  the
 Government,  State-wise,  in  this  re-
 gard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  ta)  Punjab,  Haryana,  Uttar
 Pradesh,  Andhra  Pradesh,  Madhya
 Pradesh  and  Orissa  States  have  offer-
 ed  fine  and  superfine  rice  to  the  Cen-
 tral  Pool  from  the  current  year’s  pro-
 curement.  ar

 (9)  No  target  was  fixed  by  the  Cen-
 tral  Government.

 Requests  from  States  for  Granting
 Licences  for  New  Sugar  Mills

 4610.  SHRI  AMARSINH  V.  RATHA-
 WA:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  certain
 State  Governments  have  pleaded  for
 granting  the  licences  for  opening  new
 Sugar  Mills  in  their  States;

 (b)  if  so,  the  names  of  such  States;
 and

 (९)  the  action  taken  by  the  Govern.
 ment  of  their  request?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH)  (a)  Yes,  Sir.

 (b)  Uttar  Pradesh,  Maharashtra,
 Punjab,  Madhya  Pradesh  and  Andhra
 Pradesh.

 (c)  The  Working  Group  on  Sugar
 industry  has  been  reconstituted  with
 enlarged  terms  of  reference  and  _  its
 final  recommendations  are  yet  to  be
 made.  The  final  policy  decision  re-
 garding  future  licensing  in  the  suger
 industry  would  be  taken  thereafter  by

 AUGUST  28,  s078°
 °"  Written  Answers  96

 the  Government,  as  pert  of  the  ‘exer-
 cise  of  finalising  the  Plan  for  fhe
 period  978—83.

 N.D.M.C.  Shopping  Complex  in  Con-
 naught  Place,  New  Delhi

 46iit.  SHRI  RAJKESHAR  SINGH:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  construction  of  N.D.M.C.
 Shopping  Complex  in  Connaught  Place
 is  complete;

 (b)  the  original  estimate  and  actual
 expenditure  incurred  on  this  construc-
 tion;

 (९)  yardstick  adopted  for  fixing  rent
 ranging  between’  Rs.  11  per  sq.  fit.
 and  Rs.  8  per  sq.  ft.;

 (d)  how  many  shops  in  the  complex
 are  proposed  to  be  allotted  on  appli-
 cations  and  tenders  separately;  and

 (e)  the  reasons  for  allotment  on  ten-
 ders  resulting  in  higher  rent,  when
 hundred  of  small  shopkeepers  in  the
 Dhabas  and  outskirts  of  Connaught
 Place  have  submitted  applications  for
 allotment  of  shops?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  The  original  estimate  for  this
 project  was  Rs.  2,24,89,000.  An  ex-
 penditure  of  Rs.  2.04  crores  has  been
 incurred  on  its  construction.

 (९)  The  shops  in  this  Complex  are
 not  identical  in  respect  of  facilities.
 As  such  they  have  been  divided  into
 various  categories  and  the  reserved
 rate  of  licence  fee  to  be  charged  has
 been  worked  out  on  the  basis  of  the
 following  factors  viz.,  floor  area,  loca-
 tion,  facilities  of  lift  ancillary  facili-
 ties  like  water  and  sewer  connection
 to  individual  shops,  frontal  verandahs
 etc,

 (d)  Out  of  306  shops  in  the  Shopping
 Complex,  98  Shops  have  been  reserved
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 for  allotment  to  Panchkulan  Road  Stall
 holders  on  application,  77  shops
 have  bee  put  to  tender.  For  31  shops
 reserved  for  Scheduled  Castes  and
 Scheduled  Tribes  and  political  victims
 of  MISA  or  DIR  during  emergency
 and.  handicapped  persons,  the  mode  of
 allotment  is  under  consideration  of
 the  New  Delhi  Municipal  Committee.

 (e)  Since  the  Shopping  Complex  has
 been  partly  termed  as  commercial,  the
 shops  other  than  those  reserved  as  at

 (d)  above  are  proposed  to  be  allot-
 ted  on  tender  basis.

 Avea  to  be  Irrigated  in  Koraput  and
 Kalahandi  by  Indravati  Project,

 Orissa

 4612,  SHRI  K.  PRADHANI:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Minister  is  aware  of
 the  fact  that  on  22nd  June.  !97l  the
 then  Depufy  Minister  of  Irrigation  and
 Power  in  reply  to  Question  No.  2838
 stuted  that  the  preliminary  proposal  of
 Orissa  Government  had  proposed  to
 irrigate  2,83,000  and  2,22,000  acres  of
 land  in  Koraput  and  Kalahandi  Dis-
 trict  respectively  from  the  proposed
 Indravati  Project:

 (b)  if  so,  what  forced  the  Govern-
 ment  to  change  the  stand  completely
 in  support  of  complete  diversion  of
 water  to  Kalahandi  depriving  Koraput
 District  a  predominantly  tribal  area
 having  not  less  than  56  per  cent  of
 tribal  population  and  which  had  the
 privilege  of  schedule  area  since  the
 pre-Independence  period;

 (c)  whether  the  Government's  stand
 at  present  in  this  respect  is  in  any
 manner  against  provisions  of  Article
 46  of  the  constitution;

 (d)  ig  the  State  Government  is  re-
 considering’  about  this  now;  and

 (e)  if  so,  the  details  thereof?.

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI

 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.

 (b)  to  (e).  Irrigation  is  a  State
 subject  and  irrigation  projects  are
 plenned,  investigated,  formulated  and
 executed  by  the  State  Governments.
 The  Upper  Indravati  Project  Report
 as  finally  formulated  and  submitted
 by  the  Government  of  Orissa  to  the
 Central  Water  Commission  for  ap-
 proval  by  the  Planning  Commission
 envisaged  irrigation  to  areag  in  Kala-
 handi  District  of  the  State  only  and
 there  was  no  provision  to  provide
 water  for  irrigation  in  Koraput  Dis-
 trict.  This  Project  has  been  approv-
 ed  by  the  Planning  Commission  on
 3rd  May,  ‘1978.  No  proposal  for  any
 revision  in  the  scope  of  this  approved
 Project  has  so  far  been  received  by
 the  Centre  from  the  State  Govern-
 ment.

 Eviction  proceedings  against  Ex-M.Ps.
 4613.  SHRI  HARI  VISHNU  KA-

 MATH:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 refer  to  his  reply  to  Unstarred  Ques-
 tion  No.  696l  given  on  I7th  April,
 978  regarding  eviction  proceedings
 against  ex-M.Ps.  and  state:

 (a)  whether  further  progress  has
 been  made  in  the  eviction  proceedings
 against  the  ex-M.Ps.;

 (b)  if  so,  the  details  thereof  together
 with  the  figures  for  rent  paid  by  each
 of  them  during  their  unauthorised
 occupation;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  Out  of  the  five  Ex-MPs.  ac-
 commodation  from  8/Shri  Jambu-
 want  Dhote  and  Kartik  Oraon  has
 since  been  got  vacated.  Shri  Shankar
 ण  Giri  has  been  granted  stay  orders
 by  the  Supreme  Court.  Efforts  to  get
 the  ‘Government  accommodation
 vacated  from  the  remaining  two  Ex-
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 M.Ps.,  are  continuing.  A  statement
 of  rent  paid  by  each  of  the  five  Ex-

 AUGUST  28,  1978  Written  Answers  I  60

 MPs.  ig  enclosed.
 (०)  The  question  does  not  arise.

 Statement
 Details  of  Balances  Recogerable  fromEx-M.Ps.  As  on  3t-7-78

 S.No.  Name  of  Ex-M.  P.  Amount  Amount  Balance
 Due,  Paid

 SfShri
 3.  Shanker  V.  Giri  £7,934"  46  §,786- 02  £2,448-44
 a.  S.  M.  Banerjee  14,028: 73,  7612-17  6,476:  56"
 a  Jambuwant  Dhote  22,384°9%  Nil,  22,:84°9I
 ro  Kartik  Oraon  .  48,:94°47  t,523-09  16,671°  08

 5.  Tul  Mohan  Ram  29,248° 32  Nil,  29,248- 32  ब«

 ry}  १5087  Banerjce  paid  Rs.  3,200/-  in  cash  on  16-8-78.
 Finance  for  construction  of  School

 Buildings  in  States

 4614.  SHRI  S.  R.  REDDY:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Government
 to  increase  the  Central  Government's
 contribution  for  financing  the  construc-
 tion  of  school  buildings  in  the  States;
 and

 (b)  if  so,  whether  any  consideration
 has  been  made  regarding  the  construc-
 tion  of  school  buildings  in  rural  areas
 only?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Central  Government  do
 not  give  separate  grants  and  aid  to
 States  for  construction  of  school
 buildings  under  the  plan.  The  Cen-
 tral  assistance  under  the  Plan  ‘s  given
 as  block  grants  for  the  State  Plans
 as  a  whole.

 (b)  The  general  policy  of  the  Gov-
 ernment  is  to  plan  for  primary  school
 buildingg  in  such  a  way  that  the  rural

 areas  particularly  disadvantaged  and
 depressed  areas  get  priority.  Actual
 implementation  however,  rests  with
 the  State  Governments  since  school
 educations  is  primarily  a  State  res-
 ponsibility.

 Keeping  the  needs  of  the  rural  areag
 in  view,  the  Government  of  [India  in
 the  Planning  Commission  and  the
 Department  of  Rural  Development,
 have  approved  construction  of  pri-
 mary  school  buildings  as  an  accepted
 item  of  the  Rural  Devclopment  Works
 Programme.

 Legal  Notice  to  D.D.A.  for  Discrimina-
 tion

 46i5.  DR.  RAMJI  SINGH:  Will  the
 Minister  ofp  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  DDA  has  received  legal
 notices  from  certain  allottees  of  MIG
 Flats  of  Mayapuri  for  refunding  the
 amount  of  subsidy  charged  from  the
 allottees  of  MIG  Flats  during  Decem-
 ber,  976/January  497  on  the  ground
 of  ‘Discrimination’  and  ‘Confiscation
 of  Property  (Under  Article  4  and
 3)’,  and  having  not  been  authorised  to
 Surcharge  under  any  provision  of  the
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 Delhi  Development  Act,  ‘1957  or  under
 any  rules/regulations  made  thereun-
 der;

 (b)  whether  the  same  have  been  re-
 plied  to  and  if  so,  the  details  there-
 of;  and

 (c)  if  not,  the  reasong  for  not  re-
 plying  the  legal  notices  sent  through
 the  advocates?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  No,  Sir.
 (c)  The  suit  will  be  contested,  as

 and  when  it  is  filed  in  the  Court.
 Construction  by  H.U.D.C.O.

 4616.  CHOWDHRY  BALBIR  SINGH:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE.
 HABILITATION  be  pleased  to  state:

 (a)  the  number  of  houses  construct-
 ed  by  the  Housing  and  Urban  Develop-
 ment  Corporation  in  each  State  and
 Union  Territories  and  the  estimated
 expenses  incurred  on  each  one  during
 the  last  three  years,  year-wise;

 (b)  how  much  amount  was  disburs-
 ed  to  other  Private  and  Public  and
 autonomous  bodies  on  each  state  and
 autonomous  bodies  for  the  construc-
 tion  of  houses  during  the  above  period
 (year-wise);

 (ec)  what  is  the  plan  and  estimate
 for  construction  of  such  houses  during
 1978,  3979  and  1980;  and
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 (d)  how  many  _  houses  out  of  the
 above  have  been  given  or  earmarked
 for  low  and  middle  income  group,
 poor,  Adivasis,  Harijans  and  Sche-
 duled  Castes,  Tribes,  minority  com-
 munities,  weaker  section  of  the  gocie-
 ty  during  975  to  977  and  during
 978  to  19807,

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  HUDCO  does  not  nor-
 mally  undertake  actual  construction  of
 houses.  It  provides  funds  and  techni-
 cal  guidance  to  the  construction  agen-
 cies  all  over  the  country  for  under-
 taking  housing  and  urban  develop-
 ment  projects.  However,  the  details
 of  HUDCO’s  loan  sanctions  during
 ‘1975-76  to  ‘1977-78  to  various  ayas-
 and  union  territories  and  also  the
 money  released  are  given  in  state-
 ment  I.

 (b)  The  details  of  HUDCO  loans
 released  to  the  public  sector  end  auto-
 nomous  agencies,  etc.  during  1975-76
 to  1977-78  are  also  enclosed  at  State-
 ment  I.  No  funds  were,  however,
 released  to  the  private  sector  agen-
 cies  during  these  years.

 (९)  A  tentative  estimate  of  the
 houses  that  will  be  sanctioned  during
 1978-79,  1979-80  and  980-8i  is  as
 follows:

 Tentative  Plan  for  1978-79  to
 980-8i

 Years  No.  of  dwelling  units  that  are  likely  to  be
 sanctioned  in  the  years

 I978-79  हे

 a  979-80  हे
 t980-8:,

 92,000

 के  1,411,000

 1,33,000_

 2586  LS—6.
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 (4)  Incomecategory-wise  dwellings  sanctioned  and  their  interse  proportion  is  as  follows:

 Year-wise  Category-wise  dwellings
 Sanctioned

 Year
 Category

 1975-76  1976-77  1977-78

 EWS  36797  28050  ‘V1T502
 (46-20)  (50°33)  (78°77)

 LIG  १५७४००५  39804  ४7008
 (33°82)  (35°53)  (146-4),

 MIS  5875  7386  7676
 (16-  16)  (¥2+  89)  (कर  42)

 HIG  3997  698  I367
 (3:  82)  (t+  25)  (u-97)

 Tora.  36358  55738  747555
 (500°90%  (300°00%,)  (100+  00°,,)

 Nore:—Figures  within  bracket  represent  precentages.
 Thus  80  to  93  percent  of  HUDCO  १80)  years  also,  the  over-whelming

 sanctioned  dwellings  are  reserved  for
 families  with  monthly  family  income
 not  exceeding  Rs.  600.  HUDCO  con-
 templates  that  in  future  (1978,  "9,

 majority  of  dwellings  sanctioned  by
 it  will  be  reserveg  for  families  with
 family  income  not  exceeding  Rs.  600
 p.m.

 Statement—I

 Statewise,  Agency  wise  Loan  Disbursed  by  Hudco  during  1975-76  to  1977-78.

 (Rs.  Crores.)

 StatefU.T.  Agency  1975-76,  '976-77,—'977-78

 Andhra  Pradesh  Housing  Board  (O-3r  o-7%  0°  32

 Developmsnt  Authority  0°53
 Improvement  Trust.  0°10  0109,
 Municipal  Corporation.  (0°53
 Public  Sector  Undertaking  ०539  0°  34  rag

 Totau  0-60.  1958  2°06
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 State/U.T.  Agency  1975-76  1976-77,  1977-78

 Assam  .  Housing  ‘Board. .

 Bihar  +  Housing  Board.  :  मु  0°73  0°95  ०९24

 Gujarat.  Housing  Board  198  0°88  3°22
 Municipal  Corporation  ae  28  I*25  157
 Public  Sector  Undertaking  o-  72  0°  48  ०-25
 Cooperative  Society  नि  है  0°05  0०2

 Tora.  3°98  2°66  5°06

 Haryana.  Housing  Board.  >  के  79  *  98  261

 Development  Authority  0°02  or0g
 Public  Sector  Undertaking  O'Ig

 Tora,  3°  86  2°00  2:70
 Himachal  Pradesh.  Housing  Board.  ow  38  0°55  o-2r

 Jammu  &  Kashmir  Development  Authority  ०.०8  0-22  (0907,
 Karnataka.  Housing  Board.  i°  63  2°97  746

 Development  Authrity  OF  30  7°08  o'5i

 Municipal  Corporation  .  org  O-+30  0°32
 Public  Sector  Undertaking  0-05
 Cooperative  Societies  .  ०००4  ०५०8

 Tora...  213,  4°23  2.29

 Kerala  +  Housing  Board  =  .  ७१80  016  ०*  53
 Public  Sector  Undertaking.  0°07  0°94  ०१०9

 Toran...  87  tO

 Madbya  Pradesh  Housing  Board.  3°55  886.  3°52

 Development  Authority.  Oo  32

 Improvement  Trust.  or09  07  0
 State  Govt.  Fi  oO  26  og

 Bota,  नि  3°90  3°99  कीव

 Maharashtra...  Housing  Board.  :°28  2°00  I°45
 Public  Sector  Undertaking  7  58  2°22  2°67

 Cooperative  Societies.  i066

 Foran  =  2°86  4°22  5°:8
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 State/U.T.  Agency  1975-76  1976-77,  1977-78

 Orissa  Housing  Board.  0°27  0°37  0°42
 Improvement  Trust.  0°07  o:9  0°  36
 Municipal  Corporation  0°06

 ToTaL  o  a  ०50  0 Bg
 Punjab  Housing  Board.  0°90  2°06  r°38

 Improvement  Trust  0°  44  0  70  ovat
 ToTaL  I°34  2°6  °59

 Rajasthan  Housing  Board,  4°03  3°05  479

 University  ovr  0०.०9

 ०7४०८  4774  3°05  q°20™
 Tamil  Na  lu  Housing  Board.  "3°94  4°24  756  fe

 Development  Authority  0°32
 Public  Sector  Undertaking  ०१9  oO  20

 Cooperative  Societies.  (0107  o0  O07
 Tora  4'  74  4°34  B15

 Uttar  Pradesh  Housing  Board.  t-50  4°02  4°38
 Development  Authority.  3°69  2°I9  95

 University  0°  06  0°02  0°05
 ToTaL  §°25  6-23  618  |

 West  Bengal  Housing  Board.  rot  r°28  269  *

 Union  Torvitories.

 Chandigarh  Housing  Board.  org  o  78

 Delhi.  Development  Authority  99  0°  60

 Cooperative  Societies.  o*29  2°0g

 Torar  7°99  0°89  2  ae
 Goa,  Daman  &  Diu  Housing  Board  कु  0°  08

 Pondicherry  Housing  Board.  ‘  o  02

 Att  Inpia  Totan  35°60  40°08  48°78

 Note:  Housing  Boards  include  Slum  Clearance  Boards  also,

 2.  Municipal  Corporations  include  Municipalities,  Municipal  Ceurcils  also.
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 Housing  for  self  occupation

 4617,  PROF.  R.  K.  AMIN:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  despite
 call  from  the  Works  and  Housing  and
 Supply  Minister,  salaried  employees  in
 the  country  are  not  encouraged  to
 build  their  own  houses  for  self-occupa-
 tion  in  view  of  no  relief  under  I-T.
 Rules  2-A;

 (b)  whether  Government  is  taking
 any  steps  in  this  direction  to  encour-
 age  employees  to  solve  the  ever  rising
 housing  problems  in  the  country;  and

 (c)  if  so,  details  of  proposals?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (c).  The  Minister
 for  Works  &  Housing  &  Supply  and
 Rehabilitation  has  off  and  on  called
 upon  the  general  public  to  revive
 and  stimulate  building  activity  in
 India  with  the  object  of  reducing  the
 housing  shortage.  Sizeable  amount
 of  allocations  made  out  of  LIC  funds
 for  housing  are  used  by  salaried  em-
 ployees  of  low  income  and  middle  in-
 come  groups.

 Rule  2-A  of  the  Income  Tax  Rules,
 3962  mentions  the  limits  for  the  pur-
 poses  of  exemption  under  Section  70
 (I8A)  of  the  Income  Tax  Act.  Sec-
 tion  0(I8A)  exempts  an  assessee
 from  payment  of  Income  Tax  on
 amount  actually  incurred  on  payment
 of  rent  subject  to  limits  laid  down
 in  Rule  2-A.  However,  those  owning
 houses  but  occupying  it  themselves
 get  relief  under  Section  23(2)  equal
 to  50  per  cent  of  the  letting  value  of
 the  house  or  Rs.  1,800|-  whichever
 is  less.

 Inspection  of  Universities  and  Colleges
 for  raising  standard  of  Education

 46i8.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:  Will  the  Minister  of
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 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  Government  are  con-
 templating  to  inspect  universities  and
 colleges  through  the  University  Grants
 Commission  for  raising  the  educational
 standard  in  the  country;  and

 (b)  if  so,  the  detailg  in  this  regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  Under  the  Uni-
 versity  Grants  Commission  Act,  1956,
 the  Commission  is  empowered  to
 cause  an  inspection  of  a  University
 (including  Colleges)  for  the  purpose
 of  ascertaining  its  financial  needs  or
 its  standards  of  teaching,  examina-
 tion  and  research.  In  exercise  of
 these  powers,  the  Commission  has
 been  assessing  the  development  of
 various  Universities  and  selected  Col-
 leges  in  the  country  during  each  plan
 period,  and  suggesting  measures  for
 improvement  of  standards.  The  basis
 for  assessment  of  the  development  of
 Universities  during  978—83  has  not
 yet  been  finalised.

 Prices  of  Food  Items

 4619,  SHRI  D.  AMAT:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  What  is  the
 prices  of  food  items
 three  years,  and

 extent  of  rise  in
 during  the  last

 (b)  the  steps  taken
 rise?

 to  check  the

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  A  statement  giving  index
 numbers  of  wholesale  prices  in  res-
 pect  of  important  food  items  for  July,
 4978  and  July,  975  and  the  extent
 of  rise  or  fall  over  the  period  is
 placed  on  the  table  of  the  House.

 Tt  will  be  noted  that  whereas  there
 has  been  a  decline  in  the  prices  of
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 rice,  wheat,  cereals  and  foodgrains  in
 general  as  well  as  vanaspati,  some
 rise  has  been  registered  in  the  prices
 of  pulses,  fruits  and  vegetables,  fish,
 eggs,  meat  and  edible  oils.  Govern-
 ment  has  been  taking  vigorous  steps
 to  increase  the  production  of  these
 commodities.  Particular  emphasis  has
 been  laid  on  augmenting  the  produc-
 tion  of  pulses  and  oilseeds  which  are
 in  short  supply  in  the  country.  Steps
 are  also  being  taken  to  increase  the
 production  of  livestock  products  and
 fish  through  introduction  of  improved
 practices  supported  by  improved  mar-
 keting  facilities.  Besides,  the  follow-
 ing  steps  have  been  taken  to  arrest
 undue  rise  in  the  prices  of  some  of
 the  important  food  items:

 (i)  Large  scale  imports  of  edible
 oils  are  being  continued  to
 supplement  domestic  produc-
 tion.  The  supply  of  import-
 ed  oil  to  the  vanaspati  indus-
 try  has  been  raised  from  75
 per  cent  of  the  requirement.

 (ii)  Ban/restrictions  have  been
 imposed  on  the  export  of
 certain  agricultural]  items  like
 HPs  groundnut,  pulses,  fresh
 vegetables,  potatoes,  turmeric
 and  living  cattle.

 (iii)  Efforts  are  being  made  to
 import  larger  quantities  of
 pulses  from  abroad.  Import

 Statement
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 (iv)

 (vi)

 (vii)
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 of  pulses  has  been  placed  on
 OGL,
 National  Agricultural  Co-
 operative  Marketing  Federa-
 tion  Limited  ang  National
 Consumers  Cooperative  Fede-
 ration  have  enlarged  their
 operations  in  regard  to  pur-
 chase  and  sale  of  pulses  at
 reasonable  prices.  They  have
 together  procured  about  42
 thousand  tonnes  of  pulses.
 Steps  are  being  taken  to  in-
 crease  the  production  of  Poul-
 try  and  eggs.  The  marketing
 of  eggs  and  poultry  at  natio-
 Na}  and  regional  levels  has
 been  entrusted  to  the  Natio-
 nal  Agricultural  Cooperative
 Marketing  Federation  of  India
 Limited  (NAFED)  and  State
 Level  Federations.

 Slaughter  House  Corporations
 are  being  set  up  with  Cen-
 tral  assistance  by  various
 States  to  undertake  procure-
 ment  and  slaughter  of  animals
 and  marketing  of  meat  to
 ensure  remunerative  price  to
 livestock  farmers  and  rea-
 sonable  price  to  consumers.
 Ceiling  has  been  placed  on
 the  export  of  mutton  and
 live-sheep  and  goats.

 Index  numbers  of  wholesale  prices  in  India
 (Bose  :  ‘1970-71  300)

 Commodity/Group  July,  1978  Julv,3975  Percentage
 (Provisic-  variation

 nalt  in  July,
 4978 over

 July,
 4975,

 Rice.  मु  I65°0  I97°6  —6°5
 Wheat.  749°3  t60-4  65
 Cereals  '59'°5  11:11  5's

 Pulses  ane  पर  18367  eo

 Foodgrains  492°9  18754  77
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 Commodity/Group  July,  7978  July,  7975  Percentage
 (Provisonal  )  variation  in

 July,  3978 over  July,
 ३975

 Fruits  and  Vegetables  7753  148  3  +38°2
 Milk  and  Milk  Products  7076  168,  5  +  78

 Fish,  Eggs  and  Meat  25774  rBie4  +  20°0
 Condiments  and  Spices  r84°4  t80°9  4  9
 Edible  Oils  I60°7  45°5  +  0D

 Vanaspati  7620  '73°2  65
 Sugar,  Khandsari  and  Gur  अलुएगा  26°29  -29°6

 दिल्‍लो  विश्वविद्यालय  सें  विदेशी  छात्रों
 का  प्रबेश

 4620.  श्री  सुरेण्द  सुमन:  क्‍या
 शिक्षा,  समाज  कल्याण  बौर  संस्कृति  मंत्री  यह
 बताने  को  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  बिश्व-
 विद्यालयों.  में  शिक्षा  पाने  के  लिये  भाश्त  में
 जाने  वाले  विदेशी  छात्रों  की  संख्या  में  विशेष

 ब्द्धि  हुई  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  उनमें से
 प्रधिकांश  छात्र  दिल्‍ली  विश्वविद्यालय  में  प्रवेश
 पाना  चाहते  हैं  जिस  के  परिणाम  स्वरूप
 प्रवेश  पाने  के  इच्छुक  इस  देश  के  विद्याथियों
 की  समस्या  गंभीर  होती  जा  रही  है  ;
 झौर

 (ग)  कया  सरकार  का  विचार  देश  के
 विभिन्न  विश्वविद्यालयों  में  विदेशी  छात्रों  की
 शिक्षा  के  लिये  प्रबन्ध  करने  हेतु  कार्य  वाही  करने
 का  है  ;  भर  यदि  हां,  तो  तत्सम्बन्धी
 ब्यौराक्या  है?

 शिक्षा  ,  समाज  करथाण  हथा  संरब हि हि

 (ख)  दिल्‍ली  विश्वविद्यालय  विदेशी
 छात्रों  में  प्रपनी  ऊँची  प्रतिष्ठा  के  का रण  लोक-
 प्रिय  है।  तथापि,  यहां  विदेशी  छात्रों
 के  प्रवेश  में  कोई  समस्या  खड़ी  नहीं  होती
 क्योंकि  उन  की  संछ्या  कुल  नामांकन  के
 एक  प्रतिशत  से  भीकम  है  1

 (ग)  संथकार  देश  के  विभिन्न  विश्व-
 विद्यालयों  में  उन  विदेशी  छात्रों  के  प्रवेश
 की  व्यवस्था  पहले  ही  कर  रही  है  जिनके
 आवेदन  पत्र  विदेशस्थित  भारतीय  भिशनों
 तथा  भाश्त  स्थित  विदेशी  मिशनों  के
 माध्यम  से  भेजे  जाते  हैं।

 Class  I  Posts  in  DDA
 4621.  SHRI  RAMJILAL  SUMAN:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  number  of  class  I  posts
 alongwith  their  designation  and  scales
 of  pay  created  in  D.D.A.  from  968
 till  today  and  the  name  of  Authority
 which  created  these  posts,  giving  se-
 parately  details  of  the  posts  created  or
 up-graded  during  Emergency;  and

 (b)  the  names  of  persons,  appointed
 to  the  posts  as  under  para  l  by  direct

 cr  &  recruitment/absorption/promotion  er
 मंत्री  (we

 अत  द... थ  ष्द्म्द्र  )  हु  (क  )  deputation  and  the  name  of  the  Autho-
 जी,  नहीं  ।  rity  which  made  these  appointments?
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 THE  MINISTER  OF-  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  informa-
 tion  ig  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 दिल्‍ली  के  स्कूलों  में  स्थारहयों  कक्षा
 में  शाखिला

 4622.  श्री  फूलचन्द  बरमा :  क्‍या
 शिक्षा,  समाज  कल्याण  और  संस्कृत  मंत्री

 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जिन  छात्रों
 ने  सम्पूर्ण  श्रंकों  में  50  प्रतिशत  बरीन  33
 प्रतिशत  से  कम  अंक  प्राप्त  किये  हैं  उन्हें
 सभी  विययों,  एक  वियय  अथवा  अ्रधिक
 विषयों  में  अनुकम्पा  जंक  दे  क४  दिल्‍ली  के

 स्कूलों  में  ग्यास्हवों  कक्षा  में  केवल  कुछ  ही
 छात्रों  को  दाखिला  दिया  गया  है।

 (ख)  क्‍या  यह  भी  सच  है  कि  इन
 छात्रों  को  पिछले  वर्ष  की  तरह  इस  वर्ष  भी
 पास  याफेल  घोषित  नहीं  किया  गया  है
 और  यदि  हां,  तो  उन्हें  ग्यारहवीं  कक्षा  में
 प्रवेश  न  देने  के  क्‍या  कारण  हैं  ;  शीर

 (ग)  ब्या  50  प्रतिशत  से  कम  अंक
 प्राप्त  करने  व/ले  कुछ  छात्रों  को  कूल  5  झनु-
 कम्पा  अंक  दे  कर  ग्यारहवीं  कक्षा  में  प्रवेश
 पाने  के  लिए  पात्र  चोषित  किया  गया  है,
 बव  977  की  तरह  इस  वर्ष  भी
 दिल्‍नी  प्रशासन  द्वापव  कुल  मिलाकर  30
 प्रतिशत  प्रंक  प्राप्त  करने  वाले  बहुत  से
 छातों  को  विशेष  छूट  न  दिये  जाने  के
 क्या  कारण  हैं  ?

 शिज्ञा,  समाज  कल्याण  लया  संह्कृति
 मंत्रालय  सें  राज्य  मंत्री  (श्लरीमतो  रेभुका
 देखो  अरकटकों  2  क)  दिल्‍ली  प्रश सन
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 द्वारा  दी  गई  सूचना  के  अनुसार  कई  हजार
 छात्रों  को  एक  झथवा  भ्रधिक  विषयों  में
 मिलाकर  5 झंकों  की  छूट  देकर  XI  at
 कक्षा  में  दाखिले  की  अनुमति  दी  गई  थी।
 छात्रों  की  सही  संख्या  विभिन्न  स्‍कूलों  से
 अभी  प्राप्त  होनी  है  1

 (ख)  केन्द्रीय  माध्यमिक  शिक्षा  बोर्ड
 द्वारा  माध्यमिक  स्कूल  परीक्षा  में  गत  वर्ष
 की  भांति  इस  वर्ष  पास  |  फेल  की
 कोई  प्रणाली  नहीं  भ्रपनादे  गयी  थी  t
 दिल्‍ली  प्रशासन  द्वारा  दाखिले  के  लिए  नियम
 किए  गए  मानदण्ड  के  प्रनुसार  कल
 योग  750  में  से  कम  से  कम  250  श्रंक
 शीर  श्रलग-ध्रलग  विषयों  Hisokt  से
 50  भंक  प्राप्त  करने  वाले  छात्र  विभिन्न

 विषयों  में  दाखिले  केलिएपात  थे।  बाद
 में,  उन  छात्रों को  ,  जिन्होंने  कुलयोग  में  250
 अंक  प्राप्त  किए  थे,  एक  भ्रथवा  अधिक
 विषयों  में  सिलाकर  5  अंकों  की  छूट  दी
 गश  थी  1

 (ग)  पिछले  ह उ  शुरू  में  विभिन्न  विषयों
 के  सम्मिश्रण  (कम्बीनेशन्स  )  के  लिए
 ग्रलग-पलग  प्रतिशतताएं  निश्चित  की  गई  थी

 किन्तु  इस  बात  को  ध्यान  में  रखते  हुए  कि

 यह  0,2  प्रणाली  के  अन्तर्गत  वीं
 कक्षा  की  परीक्षा  का  प्रथम  वर्ष  है,
 बाद  में  वाणिण्य  द्रौर  मानविंकी  के  लिए
 श्ंकों  को  प्रतिशतता  में  रिंयायत  दे  दी  गयी
 थी  t  इस  वर्ष  केवल  एक  ही  मानदण्ड
 अर्थात  कुलयोग  शौर-प्रलग-झसग  विषय
 वर्गों  में  33  प्रतिशत  निर्धारित  किया  गया
 था  और एक  अथवा  पग्रधिक  विषयों  में  मिला-
 कर  5  प्रंकों  की  छूट  की  भनुमति  के  भ्रलावा
 कोई  झौर  छूट  देना  वांछनीय  नहीं  समझा
 गमा  था  |
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 D.D.A.  Flats

 4623.  SHRI  V.  TULSI  RAM:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  people
 registered  with  the  D.D.A.  as  early
 as  969  to  97l  have  not  yet  been  al-
 lotted  flats;

 (b)  if  so,  what  are  the  month-wise
 year-wise  figures  of  the  registrants
 with  dates  of  deposit  payment  for
 these  years  who  are  yet  on  the  active
 register  of  D.D.A.;

 (c)  how  does  D.D.A.  justify  the  re-
 tention  of  arbitrary  number  of  flats,

 %n  colonies  meant  for  the  general  pub-
 lic,  for  staff  accommodation  on  subsi-
 dised  rental  basis  as  has  been  done  in
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 the  recent  allotments  in  Munirka  in
 addition  to  the  preferentia]  allotment
 of  5  per  cent  of  flats  for  ownership
 to  DDA  staff;  and

 (d)  what  is  the  total  number  of
 flats  category-wise  and  locality-wise
 that  DDA  has  thus  retained  to-date  for
 its  staff  accommodation  in  colonies
 meant  for  general  public,  despite  DDA
 having  staff  quarters  in  the.  colonies
 earmarked  for  the  purpose?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  It  is  presumed  that  the  Hon’ble
 Member  desires  to  know  the  details
 relating  to  969—-7l.  The  year-wise
 details  are  as  under:—

 rst  Regn.  (1969-70)
 and  Regn.  (:970—72)

 MIG  LIG  Janta/CSP)  Tou)

 428  220  i72  820

 443  752  228  कात

 4859  972  400  323:

 (c)  Diversion  for  staff  quarters  is
 vresorted  to  when  it  is  necessary  to

 meet  the  staff  requirements  of  DDA.
 However  so  far  the  DDA  has  divert-
 edonly  498  flats  out  of  33115  allotted

 by  them  so  far.  In  Munirka  20  MIG
 flats  and  0  LIG  flats  were  converted
 as  staff  quarters  out  of  252  MIG  flats
 and  743  LIG  flats  allotted  in  that  lot.

 (a)  The  details  are  as  under:—

 Name  of  Scheme  MIG  LIG  Janta  Toral

 Safdarjung  क  756  456

 Lawrence  Road  98  198
 Pankha  Road  48  48

 Munirka  20  0  yo

 Ber  Sarai  64  64

 Usha  Niketan.  .  .  2  Ps

 ToTar  कफस  320 rr  a  re
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 चिकित्सा  भ्रष्यापकों  के  लिए  कार्य  के  घंटे

 4624.  श्यो  राम  लाल  राही :  क्या

 शिक्षा,  समाज  कल्याण  झौर  संस्कृति  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  विश्वविदयालय  अनुदान  आयोग

 ने  चिकित्सा  श्रध्यापकों  के  लिये  एक  सप्ताह

 में  कार्य  के  लिये  is  घंटे  निर्धारित  किये  हैं
 जबकि  उन्हें  भ्रध्य  पन  तथा  उपचार  कार्यों  में

 कई  गुने  अघिक  घंटे  लगाने  पड़ते  हैं  जिसका

 कोई  अतिरिक्त  मसा  इन्हें  नहीं  दिया  जाता

 है  ;  जोर

 (ख)  यदि  हां,  तो  इसके  क्या  कारण  हैं  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति
 मंत्री  (डा०  प्रताप  चन्द्र  चन्द्र):  (क)  जौर  (ख  )
 वेतनमानों  के  संशंधरन  की  योजना  से  सम्बद्ध
 एक  शर्त  के  अनुसार  शिक्षकों  का  कार्यभार

 वही  होगा  जैसा  कि  विश्वविद्यालय  अनुदान
 झ्ायोग  द्वारा  निर्धारित  किया  आयेगा  ।  इस
 शर्स  के  अनुसरण  में,  आयोग  ने  विश्वविदया  लय।
 को  ऐसा  कार्य  मार  निर्धारित  करने  का  सुझाव
 दिया  है  जिससे  यह  सुनिश्चित  हा  सके  कि  एक
 शिक्षक  कम  से  कम  प्रति  सप्ताह  20  घंटे  तक
 उपस्थित  हे  शीर  वह  छ्द्रों  को  (उपलब्ध
 हो  और  यह  कि  किसी  भी  शिक्षक  से,  किसी
 भी  दिन  3घंटे  से  अधिक  लैक्चर  देने  की  श्राशा
 नहीं  की  जा  थेगी  1  यद्यपि  वेतनमानों  के  संशोधन
 की  योजना  के  प्रन्तगगंत  मेडिकल  कालेजों  के
 शिक्षक  नहीं  भ्राते,  तथ।पि  कुछ  विश्वविद्‌या लयो
 नें  जो  कि  सीध  मेडिकल  कालेजों  को  संचालित
 कर  रहे  हैं,  मेडिकल  शिक्षकों  के  लिए  भी  इस
 योजना  को  अपना  लिया  हैं  |  जो  भी  हो,
 कार्यभार  सभी  मामलों  में,  सम्बन्धित  विश्व-

 दुयालयों  दान  हो  विर्धान्ति  किया  जाता
 है  1

 AUGUST  28,  978  Written  Answers  .  I80:

 Selection  grade  to  Laboratory  Assis-
 tants  of  Governments  Higher  Secon-

 dary  Schools  of  Delhi

 4625.  SHRI  M.  SATYANARAYAN
 RAO:

 SHRI  K.  MALLANNA.
 SHRI  RAJSHEKHAR

 KOLUR:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (8)  how  many  Laboratory  Assis-
 tants  working  in  Government  Higher
 Secondary  Schools  of  Delhi  Adminis-
 tration  have  been  granted  slection
 grade  from  Ist  September,  1971  to
 8ist  December,  1973;

 (b)  whether  the  Laboratory  Assis-
 tants  belonging  to  Scheduled  Castes
 and  Scheduled  Tribes  were  given
 selection  grade  in  accordance  with  the
 roaster  of  Government  of  India  during
 this  period;

 (c)  whether  the  Laboratory  Assis-
 tants  belonging  to  higher  castes  were
 given  the  selection  grade  with  effect
 from  5th  September,  97]  while  those
 belonging  to  SC/ST  were  deprived  of
 it;  and

 (a)  if  reply  to  part  (b)  and  f{c)  is  in
 negative,  the  reasons  thereof  and  by
 what  time  Government  propose  to
 complete  the  quota  of  the  SC/ST  in
 this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI:  (a)  According  to  the  infer-
 mation  furnished  by  Delhi  Adminis-
 tration  59  Laboratory  Assistants  had
 been  granted  selection  grade  from  Ist
 September,  1971  to  3ist  December,
 1973,
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 (७)  Yes,  Sir.

 (c)  Selection  Grade  was  given  to
 Laboratory  Assistants  including  those
 belonging  to  SC/ST  from  the  same
 date.

 (d)  Does  not  arise.

 Suru  Irrigation  and  power  project
 Ladakh

 4626.  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  Government  of
 India  engineers  have  approved  Suru
 irrigation  and  power  project  in
 Ladakh:

 (b)  if  so,  when  the  construction  of
 the  said  project  woulq  be  taken  in
 hand:  and

 {c)  the  reasons  for  the  delay  in  im-
 plementing  the  scheme?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to
 (c).  No,  Sir.  The  Government  of
 Jammu  and  Kashmir  is  investigating
 a  number  of  projects  on  the  Suru
 River  in  Ladakh,  but  schemes  have
 net  yet  been  formulated.

 Cotton  improvement
 Bijapur

 scheme  in

 4627.  SHRI  K.  B.  CHAUDHARI:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  86  pleased  to
 state:

 (a)  whether  five  talukas  in  Bijapur
 namely  Bagalkot,  Badami,  Bilagi,
 Mudhol  and  Jamkhandi  have  been
 taken  under  Cotton  Improvement
 Scheme:

 (b)  whether  the  Government  pro-
 pose  to  take  whole  of  Bijapur  Dis-
 trict  under  Cotton  Improvement
 Scheme:  and

 (९)  if  so,  when  the  job  is  likely  to
 be  completed?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  Gov.
 ernment  of  India  has  sanctioned  a
 Centrally  Sponsored  Intensive  Cotton
 District  Programme  to  cover  20,000
 ha.  of  unirrigated  cotton  in  Bijapur
 district  of  Karnataka.  According  to
 the  proposal  from  the  State  Govt.
 the  programme  is  being  taken  up  in
 Bagalkot,  Hungund,  Badami  and
 Bilagi  talukas  of  Bijapur  district.

 (b)  and  (c).  Coverage  of  some  ad-
 ditional  area  in  district  Bijapur  is  be-
 ing  proposed  under  the  next  Five
 Year  Plan.

 केन्द्रीय  विद्यालय/दिल्ली  में  अनुसूचित
 जाति,  अनुसूचित  जनजाति  के  छात्र

 4628.  श्री  ध्ार०  एल०  कुरोल:  क्‍या
 शिक्षा,  समाज  कल्याण  और  संस्कृति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क  )  टिल्ली  में  केन्द्रीय  विद्यालय  में  इस
 समय  कुल  कितने  विद्यार्थी  हैं;

 (ख)  उन  में  अनुसुचित  जाति/म्रनु-
 भ्ूच्रित  जनजाति  के  छात्रों  की  संख्या  कितनी
 है;

 (ग)  यदि  इन  समुदायों  के  छात्रों  की
 संख्या  कोटे  के  भ्रनुसार  नहीं  है  तो  इसके
 क्या  कारण  हैं,  और  कोटे  को  भरने  के  लिये
 क्या  कार्यवाही  कीजा  रही  है  ;  बौर

 (घ)  क्‍या  दाखिले  के  समय  इन  समु-
 दायों  के  छात्रों  की  अहंता  शकों  में  कुछ
 श्थायत  दी  जाती  है,  झौर  यदि  नहीं,
 तो  इसके  क्या  कारण  हैं?

 शिक्षा,  समाज  कल्पाण  तथा  संस्कृति
 मंत्रालय  में  राज्य  मंत्री  (झोसती  रेजका
 बेबी  बरकटकी)  :  (क)  दिल्‍ली  संघ
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 शासित  क्षेत्र  में  स्थित  2  केन्द्रीय  विश्वा-
 ल्ल्यों  में  0-s—i978 को  छात्रों  की  संख्या
 16,990  है  |  इस  के  अतिरिक्त,  जनकपुरी

 स्थित  विशेष  केन्द्रीय.  विद्यालय  में  304
 छात्र  दाखिल  हैं  ।  यह  क्यालय
 लद्ाख  और  हिमालय  के  अन्य  सीमावर्ती
 क्षेत्रों  के  छात्रों  की  आावश्यकताएं  पूरी
 करता  है  t

 (a)  अनुसूचित  जाति  शौर  झनुसूचित
 जनजाति  के  छात्रों  की  संख्या  क्रशमः
 670  और  77%  ।

 (ग)  संगठन  के  शासी  बोर्ड  ने  यह
 निर्गय  किया  कि  शैक्षिक  चर्ब  i976-
 77  से,  अनुसूचित  जातियों  के  छात्रों  के

 मामले  %i5%  तक  और  अनुसूचित  जन-
 जातियों  के  छात्रों  के  मामले  में  73%
 तक  दाखिलों  में  स्थान  आरक्षित  रखें
 जाहंगे  ।  इससे  पहले  कोई  स्वतः  आरक्षित
 स्थान  की  व्यवस्था  नहीं  थी,  हालांकि
 झनुसूचित  जाति/प्रनुधुचित  जनजाति  के
 छात्रों  को  प्ररथमिकता  वाली  प्रत्येक  श्रेणी
 के  प्रन्तगंत  करीयता  दी  जाती  थी  t  इसके
 परिणामस्वरूप,  शैक्षिक  सत्र  976-77  &

 'पहने,  अनुसूचित  जाति/ग्रनूस॒चित  जनजाति
 से  सम्बन्धित  कवल  कुछ  छात्रों  को दाखिल
 किया  जा  सका  ।  शैक्षिक  सत्र  i976-
 77  से  लेकर,  अनुसूचित  जाति  से  सम्बन्धित

 केन्द्रीय  सरकार  के  स्थानान्तरणीय  कर्म-
 चारियों  का  दाखिला  प्रत्येक  चबं  किया  गया
 है  जर  दिल्ली  के  केन्द्रीय  स्कूलों  में  5%  का
 आरक्षित  कोटा  1: 2  रूप  से  भरा  गया  है।
 किन्तु  झनुसूचित  जातियों  के  छात्रों  के  aY%
 कोटे को  भयेक्षित  सोमा  तक  नहीं  भरा  जा
 सका;  क्योंकि  भ्रनुसुचित  जनजाति  से  सम्बन्धित
 पर्थाप्त  मात्रा  में  छात्र  दिल्ली  स्कूलों  में  दाखिले
 के  लिए  उपलब्ध  नहीं  हैं।

 (घ)  जी,  हां  ।  उनके  लिए  योग्यता
 में  दी  गई  शियायतों  का  पालन  किया
 जाध्हाहै।
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 Employment  on  forged  certificates
 in  work  Deptt.  of  I.  T.,  Dethi

 4629.  SHRI  D.  G.  GAWAI:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  plea-
 seq  to  state:

 (a)  whether  it  is  2  fact  that  per-
 sons  got  employment  in  works  Depart-
 ment  of  I.  I.  T.  Delhi  during  1963-64
 by  producing  certain  certificates  which
 have  been  proved  forged;  and

 (b)  if  so,  what  action  has  been
 taken  or  are  being  taken  against  such
 persons?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  One  person  secu-
 red  employment  in  the  Indian  Insti-
 tute  of  Technology.  Delhi  in  963  by
 producing  a  forged  ‘No  Objection’
 and  ‘No  Demand’  certificate  purport-
 ing  to  be  from  his  previous  employer.
 The  Central  Bureau  of  Investigation,
 inter-alia,  investigated  the  charge  of
 producing  forged  certificates  against
 this  person  and  recommended  depart-
 mental  action  against  him.

 A  departmental  inquiry  was  held
 against  the  official  by  the  I.  I.  T.
 Delhi  and  on  the  basis  of  the  findings
 of  the  inquiry,  a  minor  penalty  was
 imposed  upon  him.  On  ६  representa-
 tion  made  by  the  official  against  the
 penalty  imposed  upon  him,  the
 Board  of  Governors  of  the  Institute
 decided  that  the  penalty  imposed  may
 be  waived.

 Tender  for  appointment  of  Agent
 for  Handling  and  Transport  for

 P,  0.  I.  Godown,  Partapgarh.

 4630.  SHRI  ROOP  NATH  SINGH
 YADAV:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  any  tender  was  invited
 in  February,  March  ‘1978  for  appoint-
 ment  of  agent  for  handling  and  trana-
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 port  for  the  Food  Corporation  Go-
 down  at  Rai  Pratapgarh  (U.P.);

 (b)  if  so,  in  place  of  lowest,  the
 highest  tender  wag  accepted  and  what
 is  the  reason  thereof;

 (e)  whether  a  complaint  regarding
 malpractice  was  made;  and

 (d)  what  is  the  result  of  that  en-
 quiry?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to
 (a),  The  Food  Corporation  of  India
 have  reported  that  tenders  were  in-
 vited  on  4-3-1978,  In  response,  five
 tenders  were  received.  The  lowest
 valid  offer  was  at  the  rate  of  248  per
 cent  above  schedule  of  rates  (ASOR)
 but  it  was  not  accepted  as  the  finan-
 cial  soundness  and  business  compe-
 tence  of  the  lowest  tenderer  were  re-
 ported  to  be  doubtful

 A  complaint  wag  received  from  the
 lowest  tenderer.  The  matter  was  en-
 quired  into  and  no  malafide  inten-
 tions  have  been  established  in  the
 award  of  the  contract.

 केन्द्रीय  जल  झायोग  में  प्रशासनिक
 व्यवस्था

 बि14-  श्री  बीरेसा.  प्रसाद  :  क्‍या
 कृषि  और  [सिंचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  प्रनुशासन  दौर  सुरक्षा
 बनाये  रखने  के  लिए  उनके  मंत्रालय  के  प्रधीन
 केक्रीय  जल  आयोग  में  कोई  प्रशासनिक
 व्यवस्था  है;

 (ख)  चालू  ब  में  जुलाई  तक  दिल्ली
 में  स्थित  उस  आयोग  के  कार्यालयों  में
 चोरी,  गोलमाल,  मारपीट,  मथपान  झादि
 की  कितनी  घटनाएं  हुई  ;  और

 (ग)  क्या  सरकार  का  विचार  इस
 मामले  की  जाँच  करने  तथा  दोषी  पभ्रधि-
 कारियों  को  दण्ड  वेने  का  है  ?
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 कृषि  जझौर  सिचाई  मंत्री  ो  सुरजोत
 सिह  बरमाला  )  :  (क)  जी,  हां  ।
 केन्द्रीय  जल  आयोग  के  सचिव  को  आयोग
 के  कार्यालयों  में  अनुशासन,  सुरक्षा  और
 सतकंता  का  कार्य  सौंपा  हुआ  है  t
 प्रन्य  अ्रधिका  रियों  द्वारा  इन  मामलों  में
 उन  की  सहायता  कीजाती  है  1

 ख)  शौर  (ग).  दो  टाइपराइटरों,
 दो  पदों  और  एक  साइकिल  की  चोरी
 के  तीन  मामलों  का  पता  चला  है।
 इन  सभी  मामलों  की  पुलिस  में  श्पोर्ट  कर  दी
 गई  है  मद्यपान  के  एक  मामले  और
 केन्द्रीय  जल  झायोग  के  कर्मचाश्यों  द्वारा
 मारपीट  के  एक  मामले  की  भुचना  मिली  है।
 मारपोट  जौन  मद्यपान  के  मामले से  संबंधित
 कर्मचारियों  को  सेवा  से  निलम्बित  [सेस्पेंड)
 कर  दिया  गया  है  जौर  उनके  खिलाफ
 सतर्कता  संबंधी  कार्रवाई  की  जा  रही  है  i

 हाल  ही  में  कार्यालय  की  शिफ्टिग  के
 दौरान  केन्द्रीय  जल  आयोग  की  कुछ
 लेखन  सामग्री  को  क्षति  पहुंची  थी  जब
 कि  नए  भवन  के  बेसमेंट  में  पानी  भर
 गया  था।  यह  पानी  बेसमेंट  में  पानी  की
 टंकी  से  पानी  के  शिसने  के  कारण  भरा
 प्रतीत  होता  है  परन्तु  उत्त  रदायित्व,  यदि
 कोई  हो,  निर्धाश्ति  करने  के  लिए  आये
 जाँच  की  जा  रही  है  |

 Hindj  knowing  staff  in  Govern-
 ment  of  India  Presse

 4632.  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister  of  WORKS  AND:

 “HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  total  strength  of  the  staff  in
 different  printing  presses  of  the  Gov-
 ernment  of  India  and  the  number  of
 those  employees  who  are  required  to
 possess  working  knowledge  of  Hindi
 according  to  Official  Language  policy
 of  the  Government;
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 (b)  the  number  of  employees  who
 possess  working  knowledge  of  Hindi
 and  those  who  possess  proficiency  in
 ‘Hindi  separately;

 (c)  whether  the  names  of  the  print-
 ing  presses,  the  staff,  whereof  have
 acquired  the  working  knowledge  of
 Hindi,  have  been  notified  in  the  offi-
 cial  Gazette  in  compliance  with  the
 Rule,  if  so,  the  names  thereof;  and

 (d)  the  steps  taken  or  proposed  to
 be  taken  for  providing  training  in
 Hindi  to  the  employees  not  possess-
 ing  the  working  knowledge  of  Hindi?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHR!  SIKANDAR
 BAKHT):  (a)  and  (b).  The  total
 strength  of  the  staff  in  the  Govern-
 ment  of  India  Presses  under  the  cont-
 ro!  of  Ministry  of  Works  and  Hous-
 ing  is  ‘15,453  (3,2I8  as  industrial  em-
 ployees  and  2,235  as  non-industrial
 employees  of  Group  ‘C’  and  above.)
 Under  the  provisions  of  the  Presiden-
 tial  Order  of  27th  April,  1960,  in
 service  training  in  Hindi  is  not  obli-

 _gatory  for  the  employees  of  industrial
 establishments.  However,  employe-
 es  of  industrial  establishments,
 including  Government  of  India  Press-
 es,  can  be  admitted  to  the  vari-
 ous  Hindi  Classes  of  the  Hindi  Teach-
 ing  Scheme  on  voluntary  basis,  sub-
 ject  to  availability  of  seats,  but  they
 are  not  eligible  for  any  of  the  incenti-
 ves  granted  under  the  Hindi  Teach-
 ing  Scheme  on  successful  completion
 of  the  training.  According  to  the  in-
 formation  available,  449  and  69
 non-industrial  employees  of  Group
 ‘C’  and  above  possess  ‘working  know-
 ledge  of  Hindi’  anq  ‘proficiengy  in
 Hindi’  respectively.

 (c)  No,  Sir,  Data  regarding  num-
 -ber  of  employees  having  working

 knowledge  of  Hindi  in  the  Govern-
 ment  of  India  Printing  Presses  is  be-

 .  ing  coiected  and  action  to  notify
 -  Government  Presses  under  the  Offi-

 cial  Language  Rules  will  be  taken,
 wherever  necessary.
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 (dy  No  steps  are  required  to  be
 taken  for  providing  training  in  Hindi
 to  the  employees  of  Government  of
 India  Presses  not  possessing  the  work.
 ing  knowledge  of  Hindi  as  in  service
 training  in  Hindi  is  at  present  not
 obligatory  for  the  Government  of
 India  Presses,  which  are  industrial  es-
 tablishments.

 बिल्ली  को  सुन्दर  बनाना

 4633.  श्री  हकम देव नारायण वेब  नारायण  यादव:
 क्या  निर्माण  टोर  झावास  तथा  पूति  और
 चुमवसि  मंत्री  यह  बताने  की  कपा  करेंगे
 कि

 (क)  वर्ष  4975  से  977  के  दौरास
 दिल्‍ली  नगर  को  सुन्दर  बनाने  श्रौर  सजाने
 पर  प्रति  वर्ष.  कितना  आवर्ती  व्यय  किया
 गया;  झौर

 (ख)  वर्ष  19758  977%  दौरान
 सशकारी  इमारतों  को  सजाने  पर  प्रति
 बर्थ  कितना  व्यय  किया  गया  ?

 निर्माण  झोर  श्राथास  तथा  पूर्ति  भर
 पुनर्वास  मंत्रो  थी  सिकन्दर  बचत)  :  (क)
 शौर  (ख).  सूचना  एकत्र  की  जा  रही  है
 तथा  सभा  पटल  पर  रख  दी  जायेगी।

 सरकारी  झ्रायास  का  श्ं

 46  34.  भरी  राम  नरेश  कुशवाहा  :  क्‍या
 निर्माण  झोर  प्राजास  तथा  पूर्ति  झोर  पुनर्वास
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  इस  समय  वर्तमान  डाईप-प्ा
 (सामास्य  पूल)  प्रतीक्षा  सूची  में  कितने  कर्म-
 चारी  ऐसे  हैं  जिन्होंने  2)  वर्ष  की  सेवा
 पूरी  कर  ली  है  और  जिनकी  मासिक
 परिलब्धियां  1  जुलाई,  978  को  500
 रुपये  से  झधिक  थी  ;  शौर
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 (ख)  ब्उन  कर्मचारियों  के  हितों  की
 रक्षा  के  लिए  क्‍या  कार्यवाही  की  जा  रही  है
 जो  30  सितम्बर,  1978  तक  दाईप-पा
 आवंटन  जोन  में  हैं  किन्तु  उनकी  परिलब्धियों
 में  वृद्धि  के कारण  बे  अक्तुबर,  978
 के  बाद  टाईप-]][]  क्वार्टरों  के हकदार  हो
 जायेंगे  जिसके  परिणाम  स्वरूप  उनको
 टाईप-ा  के  क्यार्टरों  के  अप्रावंटन  में  प्रनेक
 बप  लग  जायेंगे  जब  कि  उन्हें  निकट  भविध्य  में
 टाशप-]ा]  के  क्वार्टर  झ्राबंटित  किये  जाने
 बले थे  शरीर  क्‍या  ऐसे  कमंचारियों  को
 टाइप-][  के  क्वार्टर  श्राबंटित  किये
 जायेंगे  जिनके  लिए  वे  2  वर्ष  से  प्रतीक्षा
 कर  रहे  हैं  ?

 मिर्माणभ  और  झावास  तथा  पृति  शोर
 पुनर्वास  मंत्री  (शो  सिकन्दर  aur):  (क)
 उन  अधिकारियों  के  द्रावेदन  पत्र  जो
 टाईप-]]  वास  के  पात्र  हैं  भ्रौर  जिनके  नाम
 चालू  प्रतीक्षा  सूची  में  शामिल  %,  i-3-975
 को  उनकी  परिलब्धियों  को  दर्शाते  हैं  ।  शत:
 उन  ब्रधिका  र्यों  को  संख्या  के  बारे  में  सुचना
 जिनकी  मासिक  परिलब्धियां  ॥  जुलाई,
 978  को  500  रुपये  प्रतिमास  से  प्रश्चिक  है,

 झोर  जिनके  नाम  टाईप-][[  की  प्रतीक्षा  सूची
 में  शामिल  हैं,  उपलब्ध  नहीं  है।

 (@)  ऐसे  प्रधिकारियों  जिनके  नाम
 ढाईप-],  IT  और  TEE  की  प्रतीक्षा

 चूची  में  शामिल  थे  लेकिन  उन्हें  मकान  भा-
 बंटित  नहीं  किये  गये  क्योंकि  उनकी  प्राबंटन
 कीबारी  नहां  भ्राई  थी  और  नये  झाबंटन
 वर्ष  के  प्रारम्भ  होने  पर  वे  उच्चतर  टाइप  के

 पात्र  ही  गये  थे,  के  प्रभ्यावेदनों  पर  टाइपों  के
 झोवंटन  के  लिये  विचा र,  उन  निम्न  टाइपों  के
 लिये  उनकी  झपता  की  तारीखों  के  झाधार
 पर  किया  जाता  है  जिनके  लिये  वे  झ्रावंटन
 वर्ष  के  झ्रारम्भ  से  (वें  पात्र  थे।
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 Criterion  laid  down  for  the  promo-
 tion  of  Draughtsmen

 4635.  SHRI  T.  S,  NEGI:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  what  criterion  is  laid  down  for
 the  promotion  of  the  Draughtsmen
 Grade  III  and  IJ  to  the  posts  of  Gr.
 II  and  Gr.  I  respectively;

 (b)  whether  there  is  any  recommen-
 dation  of  the  Pay  Commission  to  this
 effect  that  these  are  00  per  cent  pro-
 motional  posts;  and

 (ce)  if  the  answer  to  part  (b)  is  in
 the  affirmative  how  many  vacancies
 have  been  fiileqg  up  from  amongst  the
 Gr,  III  and  Gr.  II  posts  to  the  senior
 posts?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT).  (a)  The  posts  of  Draftsmen
 Grade  I  and  II  in  the  subordinate  offi-
 ces  of  the  C.  P.  W.  D.  are  filled  00
 percent  by  promotion.  Promotion  to
 the  posts  of  Draftsmen  Grade  I  is
 made  from  among  permanent  and
 quasi-permanent  Draftsmen  Grade  II
 who  have  completeg  8  years  service  in
 that  grade  on  the  basis  of  seniority-
 cum  fitness  and  promction  to  the  post
 of  Draftsmen  Grade  II  is  made  from
 among  Draftsmen  Grade  III  with  3
 years  service  in  that  grade  subject
 to  their  qualifying  in  a  Departmental
 test,  on  the  basis  o{  seniority-cum-
 fitness.

 (b)  Does  not  arise  in  view  of  the
 above.

 (c)  The  number  of  vacancies  filled
 during  last  3  years  is  30  and  89  in
 the  grade  of  Draftsmen  Grade  ]  and
 II  respectively.

 Pakistani  refugees  in  Kutch

 4636.  SHRI  ANANT  DAVE:  Will  the
 Minister  of  WORKS  AND  HOUSING
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 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  there  are  more  than
 5,000/-  Pakistani  refugees  staying  in
 Government  camp  in  Kutch  district
 Since  last  6  years;

 (b)  whether  Government  have  de-
 cided  to  give  the  citizenship  to  them,
 who  are  all  refugees  of  97]  Pakistan
 War;

 (९)  whether  Kutch  §  district  is  on
 Border  area  and  there  are  lakhs  of
 acres  of  vast  land;  and

 (d)  if  so,  whether  there  is  any  pro-
 posal  to  give  this  land  to  these  refu-
 gees?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  About  4,600  persons
 are  residing  in  the  camps  in  Kutch
 District,

 (b)  Yes,  Sir.  After  a  case  by  case
 examination.

 (c)  and  (d).  Yes.  Sir,  Gujarat  State
 Government  has  submitteq  a  scheme
 for  the  settlement  og  574  families
 in  28  villages  in  Kutch  District.

 गीवसपुरी  शाहदरा  में  नागरिक  सुविधायें

 4637.  श्री  भनोहर  लाल:  क्या  निर्माण
 झौर  झ्रावास  तथा  मूति  और  पुनर्वास  मंत्री
 यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  क्‍या  वर्षा  के  कारण  शाहदरा-
 दिल्‍ली-53  में  स्थित  यमुना  पार
 कालोनी,  गौतमपुरी  के  निवासियों  को
 गम्भीर  कठिनाइयों  का  सामसो  करना  पड़
 यहा  है;

 (ख)  क्‍या  यह  देखा  गया  है  कि
 वर्षा के  दौरान  मकानों  के  आस-पास  श्रत्य-
 थिक  पानी  जमा  हो  जाता  है  जिस के
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 कारण  इन  के  गिरने  का  निरन्तर  खतरा
 बना  रहता  है;

 (ग)  क्या  मंत्नालय ने  इस  बात  की  जांच
 कराई  हैकि  जहां  पर  वर्षा  का  पानी  भौर
 तालियों  का  गन्दा  पानी  जमा  हो  जाता  है
 शरीर  वे  नालियां  इंटो  की  बनी  हुई  नर
 हैं  जिससे  कि  मकानों  के भास  पास  पानी
 जमा  न  हो  सके  ताकि  इन  मकानों  को
 कोई  क्षति  न  हो;  भौर

 (घ)  यदि  हां,  तो  इस  बारे  में
 रसार्कार  का  विचार  क्या  कार्यदा  ही
 करू  नता  है  श्र,  इस  कालोनी  के  निवा-
 सियों  को कब  तक  नागरिक  सुविधायें
 उपलब्ध  कराई  जायेंगी  ?

 निर्माण  झोर  ग्रावास  तथा  प्रति  और

 पुनर्थास  मंत्री  (भी  सिकन्दर  बचत )  :  (क)
 इस  अनधिकृत  कालोनी  में  मलजल  व्ययन
 की  व्यवस्था  न  होने  के  कारण  कठिनाई
 है  1

 ख)  निचलो  सतह  वाले  क्षेत्रों  में  स्थित

 कुछ  मकानों  के  इर्द-गिर्द  पानी  रुका  हुआ  है  ।
 तथापि,  स्थिति  उस  समय  ज्यादा  खराब  हो
 जाती  है  जब  गोकलपुर  एस्केप  से  पानी
 पीछे  की  ओर  बहने  से  पानी  और  ज्यादा
 जमा  हो  जाता  है  ny

 (ग)  निचली  सतह  वाले  क्षेत्रों  में  वर्षा
 का  पानी  इकट्ठा  हो  जाता  है  क्योंकि
 उस  क्षेत्र  की नालियोँ  के  पानी  तथा  मन्दे
 पानी  को  निकालने  के  लिये  कोई  पर्याप्त
 व्यवस्था  नहीं  है

 (a)  गौतमपुरी  पभ्रनधिकृत  कालोनी
 होने  क ेकारण  दिल्‍ली  नगर  निगम  प्पने
 राजस्व  में  से  फर्ण  डालने,  नालियों,
 सम्पर्क  मार्गों,  मिट्टी  की  भराई  श्रादि
 जैसी  मूलभूत  सुख  सुविधाओं  की
 व्यवस्था  कर  रहा  है  ।
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 संयुक्त  गदों  बेसिन  जल  के  उपधोग  के

 कर ेमें  लिहार  और  पश्चिम  बंगाल

 के  बोच  करार

 4638.  भी  राम  सेवक  हजारी  :  क्‍या
 कृषि  और  सिचाई  मंत्री  यह  बताने की
 कपा  करेंगे  कि  :

 (क)  क्‍या  संयुक्‍त  नदी  बेसिन  जल
 के  उपबोग  के  बारे  में  बिहार  और  पश्चिम
 बंगाल  के बीच  कोई  कशर  हुआ  है  ;

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्या  है  ;  और

 (य)  किन-किन  क्षेत्रों  को  सिंचाई
 सुविधा  मिलेंगी  ?

 कृषि  जौर  सिचाई  मंत्री  ी  सुरजीत
 सिह  बरनाला  ye  (क)  से  (ग).  जी,  हां।
 (i)  दामोदर,  बारकर,  भ्रजय,  मयूर/क्षी,

 सिद्धेश्वरी,  नून  बोल  श्रौर  महानन्दा  नदी
 बेसिनों,  जिन  में  बिहार  शौर  पश्चिम
 बंगाल  सह-बेसिम  शज्य  हैं  श्रौर
 (2)  स्वर्ण  रेखा  खरकई  बेसिन  के  जिसमें
 पश्चिम  बंगाल,  बिहार  ब्रौर  उड़ीसा  सह
 बेसिन  राज्य  हैं,  जल  संसाधनों  के

 समुपयोजन  के  बारे  में  पश्चिम  बंगाल
 शौर  बिहार  शाज्यों  केबीच  9  जुलाई,
 I978  को  दो  प्नलग-झलग  का  हुए  थे  1

 मूलकरारों  की  प्रतियां  उपाबंध-
 एक  ब्रौर  उपाबन्ध-दो  केरूप  में  सभा-
 पटल  पर  रख  दिये  गये  हैं।  [प्रन्यालय
 में  रखा  गया  ।  देखिये  संख्या  एल.टो-
 —27i  /78]

 'चिदोथ  दिप्परित:  करारों  का  हिन्दी  रूपाम्तर
 म्रथासमव  लोक  सभा  सर्जिवालय  के

 पुस्तकालय  में  रख  दिया  जाएगा_।
 2586  L.S.—?
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 Lien  of  Farakka  Barrage  project

 4639.  SHRI  R,  P.  DAS:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  lien  of  Farakka
 Barage  project  staff  transfer  to  Ganga
 Basin  Water  Resources  Organisation
 is  properly  maintained;

 (b)  if  so,  whether  permanency  of
 the  said  employees  on  the  strength
 of  their  length  of  services  is  being
 considered;

 (c)  if  not,  the  reasons  thereof;

 (a)  whether  any  of  the  said  em-
 ployees  has  been  reverted  to  the
 Farakka  Barrage  project;

 (e)  if  so,  on  what  basis;  and

 (f)  whether  similar  cases  of  will-
 ing  candidates  will  be  considered?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Lien  of  quasi-permanent  staff  of
 Farakka  Barrage  project  tranferred
 to  Ganga  Basin  Water  Resources  Or-
 ganisation  was  maintained  for  two
 years  as  per  Government  rules,

 (b)  Such  staff  will  be  considered
 for  confirmation  in  the  Ganga  Basin
 Water  Resources  Organisation  in  ac-
 cordance  with  their  seniority  there.

 (c)  Does  not  arise.

 (d)  and  (e).  Yes,  Sir.  Qne  em-
 ployee  was  reverted  back  to  Farakka
 Barrage  project  as  he  had  applied
 within  the  period  his  lien  wags  kept.

 (f)  Only  those  employees  who  had
 applied  within  the  period  their  lines
 were  kept  were  allowed  to  revert,
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 लेच्रीय  विद्यालय  के  शिक्षकों  के  संध  को
 मास्यता  देने  के  लिए  अ्युरोध

 4640.  श्री  नवाब  सिंह  चोहान  :
 प,  शिक्षा,  समाज  कल्याण  शोर  संस्कृति
 मंत्री  यहू  बताने  की  बकृपा  करेंगे  कि  :

 (क)  क्‍या  केन्द्रीय  विद्यालय  के  शिक्षकों
 के  संघों  ने  सरकार  से  इन  संघों  को
 सान्‍्यता  देने  के  लिए  प्रनुरोध  किया  है
 झौर  इस  के  लिए  शिक्षकों  का  जनमत  संग्रह
 कराने  के  लिए कहा  है  ;

 Ld
 >

 (a)  यदि  हां,  तो  क्‍या  सरकार  ने

 जनमत-संग्रहू  कराने  के  लिए  कोई  प्रयास  किये
 हैं झोर  यदि  नहीं,  तो  उसके  क्या  कारण
 हैं;  भौर

 (ग)  क्या  सकार  को  किसी  संघ  के
 पदाधिकारियों  द्वारा  किए  गए  श्रप्टाचा<  के
 बारे  में  शिकायतें  मिली  हैंझर  यदि  हां,
 तो  क्या  इन  शिकायतों  की  जांच  कीगई
 थी  धौर  इस  के  क्या  पाशणाम  रहे?

 शिक्षा,  समाज  कल्याण  तथा.  संस्कृति
 संत्रालय  सें  राज्य  मंत्री  (श्रोमतोी  रेणुका
 देवी  बरकटकों  )  :  (क)  जी,  हां  av

 (@)  जी,  नहीं।  दिसंत्रर,  974  8
 अखिल  भारतीय  केन्द्रीय  विद्यालव  शिक्षक  परि-
 ध  को  विशिष्ट  शर्ते प्री क(्न  पर  बस्तत्रिक
 सान्‍्यता  देने  का  निर्णय  लिया  गया  था  ।
 इस  तर  की  मान्यता  दिये  जाने  से  पहले  एक
 ही  मम  की  दो  परिषदें,  शौर  दोनों
 स्वयं  को  शिक्षकों  की  एक  मात्र  प्रतिभिधि
 होने  का  दावा  करतीहुई  सभने  झायीं
 इन  में  से  कोई  परिषद्‌  पंजीकृत  संस्था
 नहीं  है  i  प्रतः  इन  में  से  किसी
 पश्चिद्‌  को  वास्तविक  मान्यता  देने  के  प्रश्न
 पर  आगे  कोई  कारंव।ईं  नहीं  की  जा  <ही  है।
 चूंकि  ये  स्वैच्छिक  परियषदें  हैं,  अत:  केन्द्रीय
 विधालय  संगठन,  इन  परियदों  की  कार्य-
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 प्रणाली  में  किसी  तरहका  हस्तक्षप  करना
 प्रथवा  इस  सम्बन्ध  में  जनमत  संग्रह  करामा
 बांछगीय हू ,  |  नहीं  समझता  +

 (ग)  जी,  हां  t  तथापि,  केन्द्रीय
 विद्यालय,  संगठन  उपरोबतत  स्बैच्छिक
 पश्चिदों  के  भ्रांतरिक  मामलों  में  हस्तक्षेप  नहीं
 करना  चाहता  1

 शाहररा,  बिल्ली में में  भ्रतधिकृत  कालोनियों
 को  नियमित  किया  जाना

 4641.  श्री  गोविन्द  मुंडा:
 शो  सरत  कार:

 बम  रोतलाल  प्रसाद  धमा  :

 क्या  निर्माण  शौर  झ्राथास  तथा  पति  जौर
 पुनबास  मंत्रों  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  दिल्‍ली  में  सम्पूर्ण  शाहदरा
 क्षेत्र  श्रनधिक्त  है  ,

 (ख)  यदि  नहीं  तो  किन-किन
 भ्रधिन्‍श्त  कालोनियों  को  दागरिक  सुवि-
 धायें  प्राप्त  हैं;

 (ग)  क्या  उपरोक्त  क्षेत्र  में  भ्रनधि कृत
 कालोनियों  को  नियमित  किया  जा  रहा  है  ;

 च)  यदि  हां,  तो  इन  कालोनियोँ
 को  कब  तक  नियमित  किया  जायेगा;
 श्रौर

 (38)  यदि  नहीं,  तो,  उन  के  मुख्य
 कारण  कया  हैं?

 निर्माण  और  झावास  त्था  of:
 पुनर्वास  संत्री  थी  सर्वर  धएत  )  :

 (क)  जी,  नहीं  t

 (a)  सूची  विवरण  मेंदी  गई  है
 (ग)  जी,  हां  1
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 (जे)  इन  कासोमियों  को  2  बे  की
 अवधि  के  अन्दर  नियमित  करने  के  लिए
 ब्रयसन  'फिए  जा  रहे  हैं।

 (४)  प्रश्त  ही  नहीं  उठता  t
 है।

 विवरण

 शाहदरा,  दिल्‍ली  में  श्रधि  कृत/नियमित

 (_लोनियों
 की  नथी

 l--8O  ye

 2--विश्वास  नगर

 3  ज्वाला ला  नगर

 _  ज--पंडित  पार्क

 -
 5  नगर  लोनी  रोड  पर

 6--ब्रिटिश  इंडिया  कालोनी

 7--ऋुलदीप  नगर

 8-  “मोती  पार्क

 9--हूरी  छाप्ण  नगर  (नवीन  शाहुदरा
 एक्सटेंशन  )

 »

 0—-hFaaH  कालोनी

 i—-30  नगर,  जी०  टी०  रोड
 (शाहदशा  इंडस्ट्रियल  कालोनी  )

 #
 t  2-“नवीन  शाहद

 ७  ३--रोहताश  नगर

 14--कबूल लल  नगर

 15--उत्तरी  गांधी  नगर

 I6--487¢  पुर
 व--कलाश  नगर

 18--रंजीत  पार्क

 I9——8TF  पर्क
 20--धर<म  पथ
 21--दक्षिणी  गांधी  नगर
 22--भोला  नाथ  नंगरननयू
 23--भोलानाथ  नगों  Ii
 24--बलबी<  नगर

 25--आ्रजाद  नगर ए
 26--प्राजाद  नगर  “बी”

 27.--भ्राजाद  मगर  सी
 28--शंक<र  नगर  ए'
 29--शंक<  नगर  बी
 30--शिव  पुरी
 81--गोल्डेन  पार्क

 32--शर्षे  पुरी
 33--सिल्वर  पार्क  बोर  चांद  नगर

 34--हँजारा  पार्क

 35--टाम  नगर

 36-—TF  गढ़
 37-7  लपार्क  |

 38--गोबिन्द  पुरा

 39--न्यू  गोबिन्द  पुरा
 40--<शीद  मार्केट

 4 1--प्रनारकली  (पार्ट--ं)
 42->ग्यान  पार्क

 43--लच्छमन  पार्क

 44--इनन्‍द्रा  पार्क

 45--भ्रीटा  म  नगर

 798

 46--गोपाल  पाक  खुरेजी  खास  सेक्टर
 न०  }

 47.  लायलपुर  खास  सेक्टर  नंग  T
 48--ग्योंन  पार्क  खुरेजी  खास--ें

 49--शिव. री  एक्सटेंशन  खु  रेजो  खास-]्‌
 50--बलदेव  पार्क  खुरेजी  खास-- 11

 51--बुजपुरी  खुरेजी  खास--प1

 52--सुभाष  पार्क  नवीन  शाहुदरा  के  पास

 53--पंचशील  गार्डन  नवीन  शाहदरा
 के  पास

 54--ढ्वा  रकापुरी  उत्दानपुरी
 55--बलबी<  नगर  एक्सटेंगन
 56——"1  लीमा  €  पार्क,  भोलानाथ  नगर
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 57--म्वाला  लंगर,  मुकेश  तगर  (महा  रथी
 कालोनी  )

 58--नाम  नगर  लोगी  रोड  पर

 59--मानसरोधर  पार्क  ब्रिटिश  इंडिया
 कालोनी  &  पास

 60--कुन्दन  नगर

 61[---विश्वास  नगर  (छोड़ा  गया  क्षेत्र  )

 62——-ATTO  प्रार०  ब्लाक  शौर  ए०
 शार०  ब्लाक  (छोड़ा  गया  ),
 जी०टी०  रोड  ,  शाहदरा

 63--शास्त्री  पार्क,  खुरेजी-]

 64--राधेश्याम  पार्क,  खुरेजी  खास-ता

 65--लक्ष्मी  माकिट  बस्ट  (झावासीय
 कालोनी  )

 66--शाम  नगर  (खुरेजी  खास)

 67.--चौहान  बंगर  जाफराबाद

 68--प्र्जुन  नगर  खुरेजी  खास-]

 69 ry  गोबिन्द  पुरा|
 70--प्रना  रकली  साउथ  खुरेजी  खास-तं
 7  नाचन्दर  पाक  |
 72--शास्त्री  नगर  पटपड़  गंज  रोड  पर

 73--9नर्वास  कालोनियों  :--

 (i)  कल्पाणपुरी
 ii)  ब्रिलोकपरी

 (iii)  गोकुलपुरी
 liv)  we  नगरी

 (v)  जिचड़ीपुर
 (vi)  सीलम१२
 (vii)  सीमापूरी

 प्4--विवेक  बिहार--चरण  i  शौर  ii

 75--गीता  कालोनी

 76--यमुना१ुरी
 77--झह्विलमिल  इन्डस्ट्रियल  कालोनी

 78०  -विभिन्न  काऔपरेटिव  हो  उस  बिल्डिंग

 AUGUST  28,  Written  Anawers*  200

 सोसाइटियों  हारा  विकसित  की  जा
 रही  43  कालोनियां  t

 79--सावं  जनिक  प्रावास
 (i)  शिलमिल  में  सी०  एस०्पी०

 मकान  ।
 (ii)  निर्माणाधीन  मकान

 (क)  दिलशाद  गार्डन
 (@)  तिलोकपुूरी
 (ग)  नई  दिल्‍ली  नगर  पालिक
 द्वारा  निम्न  झाम  बग  /मध्यम
 झाय  वर्ग  ।

 Irrigation  Projects  pending  Clearance

 4642,  SHRI  S.  6.  MURUGAIYAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  major  and  minor  irrigation
 projects  pending  with  the  Union  Gov-
 ernment  for  ita  clearance  for  a  long
 time  because  of  inter-State  water
 disputes;

 (b)  whether  Government  has  cal-
 led  propose  to  call  a  meeting  of  the
 concerned  Chief  Ministers  to  resolve
 the  various  outstanding  _inter-State
 water  disputes;  and

 (९)  if  so,  the  details  and  with  what
 results?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  |
 The  main  pending  disputes  relate  to
 ‘Narmada,  Godavari,  Cauvery  and
 Yamuna  basins.  The  details  of  the
 major  and  medium  irrigation  pro-
 jects  in  these  basins  pending  clear-
 ance  with  the  Central  Goyernment
 due  to  inter-State  aspects  involved
 are  given  in  the  attached  Statement.
 The  minor  irrigation  projects  are
 sanctioned  by  the  State  Govern-
 ments  themselves.

 (b)  and  (c).  The  disputes  relating
 to  Narmada  and  Godavari  waters  are
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 being  adjudicated  upon  by  the  Tri-
 bunals  set  up  under  the  inter-State
 Water  Disputes  Act,  1956,

 With  regard  to  the  use  and  deve-
 lopment  of  Cauvery  waters,  an  Un-

 ‘derstanding  amongst  the  concerned
 States  namely,  Karnataka,  Kerala
 and  Tamil  Nadu  was  reached  at  an™

 sinter-State  meeting  held  by
 Union  Minister  of  Agrieulture  and
 Irrigation  in  August,  1976.  In  pursu-"

 &  ance  of  this  Understanding  two  com-
 mittees,  namely,  a  Committee  of  Sec-
 retaries  and  a  Committee  of  Techni-
 cal  Officers  were  set  up.  A  number
 of  meetings  have  been  held  by  these

 the.
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 Committees  but  they  could  not  fin-
 alise  their  deliberations.  An  inter-
 State  meeting  was  convened  by  the
 Union  Minister  of  Agriculture  and
 Irrigation  on  5th  August,  978  to
 confirm  the  Understanding  reached
 earlier  and  to  take  further  steps  for
 ‘its  implementation.  The  discussions
 were  inconclusive  and  will  be  resum-
 ed  in  September,  ‘1978.

 Detailed  studies  about  the  Yamuna
 basin  have  been  carried  out  in  con-
 sultation  with  the  concerned  States
 and  the  matter  is  under  discussions
 with  them  at  Officers’  level,

 Statement

 I-rigstion  Projscts  pending due  to  inter-State,  Aspectsin  Narmada,  Godavari,  Cauvery  and  Yamura  Basins
 |  nee  ae  —

 Basin  Name  of  Project  State  dl

 t  2  3  4

 GODAVARI  de  ManjraLife  .  द  Karnataka  न.  Major

 NARMADA  +  Navagam  न  Gujarat  Major
 a.  Narmadasagar  .  न  «  Madhya  Pradesh  Major
 3-  Bargi  Do,  Major
 a  Onkareshwar  >  .  Do.  Major

 N  5.  Gurda  Nala  Tank  नि  Do.  Medium
 €AUVERY  co  Kabini  (Revised)  न  Karnataka  Major

 Yagachi.  .  .  .  Do.  Major

 .  3  K.RS  Right  Bank  Canal  Stage-l  Do,  Major
 4  Hemavathi  .  Do,  Major

 5.  Harangi  .  .  Do.  Major
 6.  Hospatna  Lift  Do,  Major

 9.  Changavadi  Do,  Medium
 8  Ghicklihole  न  Do,  Medium

 g.  Suvarnavathy  .  Do.  Medium
 ro.  Iggalure  नि  Do.  Medium
 ir.  Kudergrundihalla  Reservoir.  .  Do  Medium



 203  Written  Answers  AUGUST  28,  7078  Written  Answers  204

 3  2  3  4

 i2,  Uduthorehalla.  Karnataka  Medium
 न  Arkavathi.  Do,  Medium
 a4  Modernisation  of  Cauvery  Delta  Tamil  Nadu  Major
 15.  Kollimelai  .  e  °  *  Do.  Medium
 16.  Kodaganor  Reservoir.  न  .  Do,  Medium

 1  Varadhamanadi  .  हे  नि  न  Do.  Medium
 YAMUNA  t.  Paisuni  Canal  Scheme  (Banda)  Uttar  Pradesh  Major

 g.  Construction  of  Okbla  Barrage  .  Do,  Major
 3.  Parallel  Eastern  YamunaCanal  Do,  Major
 4.  Augmentation  of  W.J.C.  System  —  of

 Tubewells  .  Haryana  Majoe
 5.  Sewani  Lift  W  &  UI  क  .  Do.  Major
 6.  LohauLliftIE  2.  2.  2  Do.  Major
 7.  Remodel  and  Lining  Sunder  Sub-

 Branch  Do.  Major
 8.  Construction  of  Munek  Canglan  Link

 Channels  a  न  Do.  Major
 g.  Remodelling  &  Lining  of  Branch  RD-

 68000  of  Hansi  Branch  .  .  Da,  Major
 ro.  Sewani  Stage  I.  हा  Do.  Medium
 tt.  Remodelling  Butana  Branch  and

 Sundar  Sut-Branch  .  Do.  Medium
 t2,  Construction  of  —  additional  Head

 Regulator  complex  at  Dadu-  -
 pur  Do,  Mediur

 Sale  of  Vikas  Minar,  Delhi

 4643.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  .AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  Government  have  a
 proposal  under  consideration  to  sell
 the  2i-storeyed  Delhi  Development
 Authority  building  in  the  Indrapras~
 tha  Estate;  and

 (b)  if  so,  the
 therefor?

 details  and  reasons

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  Does  not  arise,
 Seed  storage  facility

 4644.  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Government  have  any
 proposal  to  set  up  a  large  scale  seed
 storage  facility  in  the  country;

 (b)  if  so,  details  thereof;  and
 (c)  whether  Government  was  offer-”

 ed  any  financial  help  from  outside
 for  setting  up  a  seed  storage  facility
 within  the  country?

 THE  MINISTER  OF
 TURE  AND  IRRIGATION

 AGRICUL-
 (SHRI
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 SURJIT  SINGH  BARNALA):  (a)
 to  (c).  The  National  Seeds  Program-
 me  envisages  substantial  additional
 production  of  foundation  and  certifi-
 ed  seeds  and  this  would  involve  aug-
 mentation  of  storage  facilities,  In  ad-
 dition,  the  National  Seed  Corporation
 would  also  operate  a  reserve  stock
 scheme.  According  to  this  scheme,  a
 portion  of  the  estimated  requirement
 of  foundation  and  certified  seeds
 would  be  held  in  reserve  to  meet
 shortfalls  in  supply  and  also  to  meet
 the  demand  of  areas  affected  by  na-
 tural  calamities,  Under  the  National
 Seeds  Programme,  a  provision  of

 Rs.  258.30  lakhs  has  been  made  for
 the  Reserve  Stock  Scheme.  The
 National  Seeds  Programme  js  being
 financed  by  a  loan  from  the  World
 Bank.

 Non-disposal  of  sugarcane  by  farmers

 4645.  SHRI  SHYAM  SUNDER
 GUPTA:  Will  the  Minister  of  AG-
 RICULTURE  AND  IRRIGATION  be
 pleased  to  state;

 (a)  whether  it  is  a  fact  that  far-
 mers  have  been  facing  great  difficul-
 ties  in  Northern  States  of  India  due
 to  the  fall  in  the  price  of  sugarcane;

 (b)  whether  it  is  also  a  fact  that
 farmers  could  not  dispose  of  their
 sugarcane  even  after  the  end  of  June,
 ‘1978;  and

 (c)  whether  Government  propose
 to  make  good  the  loss  suffered  by
 such  sugarcane  growers;  and  if  not,
 the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  So  far  as
 sugar  factories  in  the  organized  sec-
 tor  are  concerned,  the  prices  for  su-
 garcane  paid  by  them  to  the  growers
 this  year  are  at  about  the  same  level
 ag  last  year.  However,  due  to  the
 large  production  of  sugarcane  this
 year,  the  khandsari  and  gur  sector

 have  not  been  able  to  absorb  the
 cane  in  the  same  proportion  and
 hence  the  prices  paid  to  growers  by
 them  are  reported  to  be  lower.

 (b)  The  sugar  factories  have  ab-
 sorbed  nearly  40  per  cent  of  the  cane
 grown  as  against  the  usual  33  per
 cent,  However,  the  gur  and  khand-
 sari  units,  being  in  the  unorganized
 sector,  are  not  under  the  control  of
 the  Government  and  they  have  not
 been  able  to  rise  upto  the  increased
 supply  of  sugarcane.  Hence  some
 cane  growers  have  been  affected  in
 regard  to  supply  of  their  cane  to  the
 sectors,

 (c)  There  is  no  scheme  either  with
 the  Central  Government  or  the  State
 Governments  to  pay  compensation  to
 those  sugarcane  growers  whose  6&u-
 garcane  crop  remains  undisposed  of.
 The  Government  cannot  take  direct
 responsibility  of  disposal  of  any  com~
 modity  which  is  perishable  and  also
 consumed  in  high  proportion  by  un-
 organised  sectors,  as  Gur  and  Khand-
 sari  in  the  case  of  sugarcane.

 N.O.L.D.A.  Housing  Schemes

 4646.  SHRI  प्,  G.  HANDE:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  the  amount  earmarked  by  the
 Housing  and  Urban  Development  Cor-
 poration  for  financing  the  LIG/MIG
 Housing  Scheme  of  New  Okhla  Indus-
 trial  Development  Agency,  Delhi;

 (b)  whether  it  is  a  fact  that  the
 rules  governing  the  N.O.I.D.A.  Hous-
 ing  Scheme  have  not  been  approved
 by  the  Central  Government;

 (c)  if  so,  the  reasons  therefor;

 (d)  the  number  of  applications  re-
 ceived  under  each  category  and  the
 estimated  number  of  houses  proposed
 to  be  constructed  under  this  scheme;
 and
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 (e)  whether  it  is  fact  that  the
 earnest  money,  registration  and  pos-
 Session  amount  of  Rs.  400  has  not
 been  included  in  the  cost  of  each
 house;  and  if  s0,  the  reasons  therefor
 and  the  remedial  action  Government
 propose  to  take  to  check  this  mal-prac-
 tice?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  A  loan  application  for
 Rs.  8i.60  lakhs  for  construction  of  679
 EWS  and  250  LIG  dwelling  units  re-
 ceived  from  the  New  Okhla  Industrial
 Development  Authority,  is  under  con-
 sideration  of  HUDCO.

 (b)  The  rules  governing  the  New
 Okhla  Industrial  Development  Autho-
 rity  Housing  Scheme  are  not  to  be
 approved  by  the  Central  Government
 because  NOIDA  is  U.P.  Governtnent
 Undertaking  and  housing  is  a  State
 subject,

 (९)  Does  not  arise.

 (da)  The  number  of  applications  re-
 gistered  under  each  category  is  as
 under:

 (i)  EWS:  7092  (Provisional)
 (i)  LIG:  8086  (Provisional)

 92  units  of  EWS  and  50  of  LIG  are
 under  completion.  The  first  loan  ap-
 plication  for  an  amount  of  Rs.  8.60
 Jakbs  has  been  submitted  to  HUDCO
 for  construction  of  679  EWS  and  250
 LIG  Houses,  Construction  of  these
 units  will  be  taken  up  as  soon  as
 HUDCO  loan  is  sanctioned.  NOIDA
 proposes  to  submit  more  scheme  to
 HUDCO  as  soon  as  the  schemes  pend-
 ing  with  them  are  cleared.

 (e)  No,  Sir.

 Delay  in  the  publication  of  Govern-
 ment  of  India  Notifications

 4647.  SHRI  HALIMUDIN  AHMAD:
 Will  the  Minister  gf  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:
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 (a)  whether  Government  are  aware
 of  the  fact  that  the  Publication  Divi-
 sion  of  the  Government  delays  the
 publication  of  the  notifications  of
 public  importance  to  benefit  the  pri-
 vate  publishers  and  some  Govern-
 ment  officials  are  directly  involved
 and  any  request  made  of  the  Kitab
 Mahal  or  the  Government  Press  for
 early  arrangement  of  such  notifica-
 tions  are  not  taken  into  considera-
 tion.  '

 (b)  whether  Government  are  aware
 of  the  fact  that  only  such  notifications
 are  delayed  which  are  important  for
 the  public  and  the  public  are  not
 given  cooperation  by  the  Govern-
 ment  Press  and  the  people  fail  to  get
 Notifications  in  time  and  the  rules
 are  unknowingly  violated;

 (c)  if  so,  the  steps  to  be  taken  by
 Government  to  see  that  the  impor-
 tant  notifications  are  brought  to  the
 public  at  the  earliest;  and

 (d)  if  not,  the  time  taken  in  pub-
 lication  of  notificationg  during  last
 two  months  and  the  date  when  these
 were  made  available  to  the  public  in
 the  Kitab  Mahal  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  No,  Sir.

 (c)  and  (da).  Instructions  have  al-
 ready  heen  issue  to  ensure  that
 notifications  in  the  Gazette  of  India
 are  brought  to  public  at  the  earliest.
 The  Government  of  India  Presses  will
 be  asked  again  to  follow  those  ins-
 tructions,

 Crash  Programme  for  building  of
 Government  Quarters  in  Delhi

 4648.  SHRI  BHANU  KUMAR
 SHASTRI:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND
 SUPPLY  AND  REHABILITATION
 be  pleased  to  state:
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 (a)  whether  a  crash  programme  for
 building  15,000  residential..  quarters
 for  Central  Government  employees  in
 Delhi  has  been  launched  or  is  pro-
 posed  to  be  launched  soon;

 (b)  if  so,  what  are  the  various
 phases  and  areas  earmarked  in  order
 of  priority  for  accomplishment  of  this
 erash  programme,  particularly  in  lo-
 calities  e.g.  DIZ  area  in  Gole  Market,
 etc.  where  existing  structures  have

 ito  be  demolished  for  reconstruction
 purposes;  and

 (c)  the  likely  dates  by  which  re-
 construction  works  at  those  phases/
 areas/sites  would  commence,  phase-
 wise?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir,  Government
 have  recently  sanctioned  construction
 of  15,300  quarters  for  general  pool
 in  Delhi.  Construction  work  is  yet
 to  be  taken  up.

 (b)  and  (९).  The  quarters  are  pro-
 posed  to  be  constructed  in  the  under
 mentioned  areas;

 qd)  Lodhi  Road.
 (2)  Badarpur-Mehrauli  Complex

 —Sectors  HI,  IV,  त्  and  VII.
 (3)  R.  KX.  Puram  (near  Moham-

 madpur  village)
 (4)  Timarpur.
 (8)  D.IL.Z.  Area,  Sectors  I,  II,  II

 +  and  Iv.
 (8)  Hanuman  Road.
 (7)  Aram  Bagh
 (8)  Dev  Nagar

 The  intention  is  to  commence  cons-
 truction  of  all  the  15,300  quarters  im-
 mediately  and  therefore  no  area-wise
 Priority  or  programme  for  phasing
 the  construction  has  been  drawn  up.
 ‘Vacant  land  is  available  in  the  first
 four  localities  mentioned  above;  in
 the  remaining  four  localities  vacation
 of  old  quarters  is  involved.  Action  for
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 getting  the  quarters  vacated  has  been
 initiated.  It  ig  expected  that  cons-
 truction  work  will  be  commenced  in
 all  or  most  of  the  localities  by  the
 end  of  this  year  or  early  next  year.
 Ban  on  Establishment  of  New  Colleges

 4649.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  EDUCATION,  ‘so-
 CIAL  WELFARE  AND  CULTURE  be
 Pleased  to  state:

 (a)  whether  the  Government  pro-
 Pose  to  ban  the  establishment  of  new
 colleges  for  some  few  years  to  come;
 and

 (b)  if  so,  the  reasons  therefor?
 THE  MINISTER  OF  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  The  rate  of
 growth  in  enrolment  in  University
 level  courses  has  been  declining
 during  the  last  few  years.  As  many
 as  50  per  cent  of  the  total  number
 of  colleges  in  Arts,  Science  and  Com-
 merce  continue  to  be  non-viable
 with  an  enrolment  of  less  than  400.

 Notwithstandings  these  facts,  the
 number  of  colleges  has  continued  to
 increase.  A  Working  Group  appointed
 by  the  University  Grants  Commission
 recently  had,  therefore,  recommended
 that  no  new  colleges  should  be  estab-
 lished  during  the  next  five  years.
 Two  regional  Conferences  of  Vice-
 Chancellors  held  in  May  and  July,
 978  generally  endorsed  this  view.
 The  U.G.C.  considered  the  matter  in
 August,  978  and  agreed  that  nor-
 mally  no  new  college  should  be  estab-
 lished  during  the  next  five  years.
 However,  in  backward  areas  where

 there  was  a  felt  need,  proposals  for
 opening  new  colleges  could  be  con-
 sidered  after  a  proper  survey  of  the
 facilities  available  in  the  district.

 Effect  of  price  of  milk  of  D.MS.

 4850.  SHRI  8.  R.  DAMANI:  Will
 the  Minister  of  AGRICULTURE  AND

 IRRIGATION  be  pleased  to  state:
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 (a)  the  present  price  of  milk  per
 litre  charged  by  the  DMS  and  what
 it  used  to  be  before  the  price  was
 enhanced;  2

 (७)  whether  the  supply  of  toned
 milk  which  used  to  be  available  at
 lesser  price  is  stopped;  and  if  ‘80,
 the  reasons  thereof;

 (c)  to  what  extent  this  has  affect-
 ed  the  common  man  who  ig  not  in  a
 position  to  meet  the  higher  cost  of
 milk  supplied  these  days;  and
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 (da)  steps  Government  are  taking
 to  reduce  the  price  of  milk  to  en-
 able  the  common  man  to  buy  his
 normal  quantity  as  before?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 the  selling  prices  of  milk  being  mar-
 keted  by  Delhi  Milk  Scheme  prior  to
 price  increase  and  the  present  prices
 are  indicated  83  below:  #  art

 Type  of  Milk

 Toned  milk

 Doubte  Toacd  milk

 Selling  prices of  milk  (in  Rs.)/litre
 Upto  165-73  Wes.  2-5-78  Weeef.  tyes?  «

 (b)  No,  Sir,

 (९)  and  (d).  On  an  average  the
 sale  of  Toned  Milk  since  the  price
 rise  has  decreased  by  about  54,000
 litres  daily.  The  price  of  double  ton-
 ed  milk  has  already  been  restored
 to  the  previous  Government,  Since
 the  present  selling  price  of  Toned
 Milk  is  lower  than  its  actual  cost  of
 production  the  question  of  reduction
 in  the  selling  prices  of  milk  marketed
 by  the  Delhi  Milk  Scheme,  does  not
 arise,

 Price  of  milk  of  D.M.S.

 4651.  अन्तप्ा  NIRMAL  CHANDRA
 JAIN:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  _  be
 pleased  to  state;

 (a)  whether  it  is  a  fact  that  un  ac-
 count  of  the  rise  in  the  price  of  milk
 of  Delhi  Milk  Scheme,  the  sale  of
 milk  han  been  reduced  to  50  pet
 cent;

 ‘1.30  1.80,

 0.70  0.99  0.70

 (b)  the  details  of  pre-price  rise
 and  post-price  rise  sale  of  milk;  and

 (e)  would  the  Government  decide
 to  restore  the  previous  price?

 THE  MINISTER  OF  AGRICUL;
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  |  (a)
 No,  Sir.  {

 (b)  The  average  daily  sale  of  milk
 prior  to  price  rise  was  3,48,015  litres
 (during  April,  1978).  It  has  been

 2,983,574  litres  per  day  on  the  average
 during  August,  ‘1978.

 (c)  The  selling  price  of  Toned
 Milk  is  lower  than  its  actual  cost  of
 production,  Therefore,  the  questiun  of
 reducing  it  to  the  earller  level  does
 not  arise.  However,  it  may  be  menyz,
 tioned  that  the  price  of  Double  Ton-
 ed  Milk  has  already  been  reduced  to
 the  earlier  level  cf  0.70  paise  per
 litre  with  effect  from  14-5-78,
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 कद,  अंग,  जेली  पौर  ण्य  झाथि  बनाने
 थाले  कारखानों  को  स्थापना

 4652.  शी  eto  एस०  नेवी:  क्या
 कृषि और  सियाई  मंत्रो  पह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  उत्तर  प्रदेश  के  पहाड़ी  क्षेत्रों
 में  फ्रंट,  जैम,  जैली,  स्क्‍वेश  अादि  बनाने
 वाले  कारणानों  की  स्थापना  की  जा  सकती
 है  जिससे  इन  क्षेत्रों  को  प्रनेक  लाभ  मिल
 सकते  हैं  ;  शौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरका<  कया  कार्यवाही  कर  रही  है  !

 कृषि  झौर  सिचाई  मंत्रालय  में
 राज्य  मंत्री  (श्री  भानु  प्रताप  सिह  )  :  (क)
 श्ौर  (ख).  फैक्ट्रियां  स्थापित  करने  से
 इस  क्षेत्र  में  पैदा  किए  जा  ष््हे  फलों  का  ठीक-
 ठीक  इस्तेमाल  करने  में  मदद  मिलेगी  ।
 झविक्रेय  अधिशेष  श्ौरए  नीचे  गिरे  शौर  घटिया
 किस्म  के  फलों  का  इस्तेमाल  करने  के  लिए
 उत्तर  प्रदेश  राज्य  कृषि  श्रौद्योगिक  लिगम  ने

 पहले  ही  उत्तर  प्रदेश  के  पहाड़ी  क्षेत्रों  में
 स्थित  रायगढ़  (नैनीताल)  कोसी  (भ्रल्मोड़ा)
 शौर  कोटब।र  (पौड़ी)  में  फल  'विधायन

 फैकिटरयां  स्थापित  कर  दी  हैं।  यह  बताया
 गया  है  कि  उत्पाद  की  कम  भांग  होने  के
 कारण  ये  यूनिट  इस  समय  श्रपनी  पूरी:  क्षमता
 पर  कार्य  नहीं  कर  व्ही  हैं

 फलों  ब्रीए  सब्जियों  का  विपणन  ओर
 विधायन  करने  सम्बन्धी  कार्य  को  बढ़ावा
 देने  के  लिए  उत्तर  प्रदेश  बागवानी  उत्पाद
 विपणन  भ्नौर  विधायन  निगम  स्थापित
 किया  गया  है

 Recommendations  of  working  Group
 on  employment  of  children

 4653.  SHRI  6.  M.  BANATWALLA:
 SINGH SHRI  MUKHTIAR

 MALIK:

 BHADRA  6,  900  (SAKA)  Written  Answers  =  234

 SHRI  SHYAM
 GUPTA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  have
 since  considered  the  recommendations
 of  the  working  group  on  Employment
 of  Children;  and

 SUNDER

 (ए)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  by  Government  in
 this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI):  (a)  and  (b).  The  recom-
 mendations  of  the  Working  Group  on
 Employment  of  Children  pertain  to

 a  number  of  Ministries  of  -Govern-
 ment  of  India  and  call  for  continuous
 action  to  implement  them.  The  main
 recommendations  of  the.  Working
 Group  on  Employment  of  Children
 and  the  action  taken  on  them  are  as
 follows:—~

 Recommendations  Action  taken

 .r  Betterenforcement  This  recommendation
 of  existing  provi-  is  primarily  _  the
 sions  in  law  in  re-  concern  of  the  State
 gard  to  child  Governments.  The
 workers.  State  Govern-

 ments  are  the  imp-
 lementing  .authori.
 tics,  The  Ministry
 of  Labour  is,  how-
 ever,  pursuing  action
 on  this  recommen-
 dation  which  has
 been  discussed  at  the
 Conference  of  the
 Chief  Inspectors  of
 Factories  convened
 by  that  Ministry.
 The  Ministry  of
 Labour  has  also
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 a  An  in-depth  study of  aie  legisla- tions  relating  to
 children  should  be

 addressed  the
 State  Govern-
 ment  8s  in  the
 matter.

 The  National  Institu-
 te  of  Public
 eration  and  ‘Chika d ev  t

 taken  up  and  ch-
 anges  proposed wherever  necessary

 3.  The  suggestion  to
 have  a  National
 Children’s  Code, which  would  lay dewn  minimum
 standard  =  regula- tions,  also  giving

 Pp  bed initiating  a  pilot
 study  of  one  Act  in
 the  course  of  the
 current  year,

 The  National  Institu-
 te  of  Public  Coo
 eration  and  Chi  Ta Development  is
 examining  the  ques-
 tion  of  the  feasibili-
 ty  of  formulating  a

 scope  tothe  adminis  National  Children’s
 trative  machinery to  suit  local  con-
 ditions,  may  be
 examined.

 In  view  of  the  fast
 changing  technolo. by,  itis

 =
 tial  to

 Code.  For  this  pur- ose  the  Institute
 ts  considering  the
 advice  of  the  experts in  the  fields  of
 Yaw  and  child  wel-
 ware.

 In  regard  to  Factories
 Act,  1948,  the

 ३०  ha:  octu-
 pationsin  the  Fact-
 ories  Rules  are
 constantly  under
 review  by  the
 State  Factories.  In-

 Reet
 rates  and  the

 General  ;
 Factorics  Advice
 Service  and  Labour
 Institute  and  ifany
 operation  or  process is  found  to  be  hazar-
 dous,  it  is  added  to
 thelist.  DGFASLI
 also  brings  out  re-

 Ea
 papers  and

 lets  toindicate
 various  tteps  to  be
 taken  by  the  mana-
 gements  and  work-
 ersin  this  regard. The  susceptility  of
 youn;  poston

 to
 such  th  hazards
 is  taken  into  consi-
 deration  while  mak-
 ing  the  suggestions or  recommenda-
 tions.

 The  Employment  of
 Children  Act,  1938,
 has  recently
 been  amended
 and  employment  of
 children  in  the
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 7  folle  Occupa-
 tions ei  ibited  :—

 (a)  Cinder,
 picking,

 द
 ring  of  ah pits,  construction

 and  building  op-
 eration,  etc,  int  he
 railway  premises.

 (6)  Work  in  catering establishments  at
 railway  stations  in-
 volving  the  move-
 ment  of  vendors
 and  other  vow es  of  the  fond lish-
 ment  from  one  plat form  to  another  or
 into  or  out  of  the
 moving  trains  ;  and

 (c)  Work  in  connec-
 tion  with  the
 construction  of  rail-
 way  stations  or

 ia

 proximity
 to  or

 ween  the  rail-
 way  lines.

 5-  The  minimum  age
 employmentin

 y'
 not  possible  for  In-
 dia  at  the  present

 no.  198,  it  sheuld
 be  taken  as  rorm
 to  be  progressively achieved.

 Tt  has  already  been
 decided  to  d
 the  plantation,  lab-
 eur  Act,  195)  to

 enhance  the  age limit  for  children.
 The  present  age limit  under  the  Act

 ts  12  years.  In
 regard  to  the  Shops and  Establishments
 Acts,  the  State  Gov-
 vernments
 been  addreseed  285५
 lier  by  the  Ministry of  Labour  on  a  sug-
 gestion  made  by  the
 Committee  on  Con-
 ventions,  toenhance
 the

 existing
 age  of

 उच्र  years.  The  Tri-
 partite  Committee
 on  Conventions

 Secretary  as  =  the
 Chairman  had  at
 its  meeting  held  in
 September,  976
 come  to  the  conclu-
 sion  that  while  it
 would  not  be  possi-
 ble  to  ratify  the
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 6,  Concerted  efforts
 should  be

 =
 to

 Conventian  at  this
 stage,  efforts  should

 “be  made  to  increase
 the  minimum  agein sectorsin  which  the
 requirements  of  the

 Sonves
 tion

 a not  comp!
 with.  The  Commit-
 tee
 wie

 that  only  by
 =  gradual  steps
 cou  ‘ibi-  = od

 a
 possibility  of  even-
 tually  ratifying  the
 Convention.  The
 Ministry  of  Labour
 iskeeping  this  sug-
 gestion  in  view  to
 take  necessary  act-
 tien  as  and  when
 found  feasible.

 The  Department  of
 Rural  Development
 has  forwarded  the retain  c  in

 the  school  कुह
 by  educating  and
 motivating  parents to  keep  the  child-
 ren  in

 commendations  to
 the  State  Govern
 ments/Union  Terri-
 tory  _Administra-
 tions.  The  Ministr:
 of  Information  an
 Broadcasting  has
 also  publicised  the
 fact  of  widespread
 entry  of  children
 from  low  income
 group  into  employ-
 ment  market  to
 motivate  parents to ut  their  children
 into  schools,

 The  tment  of
 Education  has  deci-
 ded  to  accord  top-
 most  priority  to
 the  programme  of
 universalisation  of
 elementary  educa-
 tion  for  children  of
 the  age  group  Garg
 (Classes  |  to  VIIT)
 under  the  new  plan
 3978—83.  The  pro-
 gramme  and  strate-
 tegy  for  achicving
 the  goal  of  universa-
 lisation  suggested
 by  the  Working
 Group  on  Univer-
 salisation  of  Elemen-
 tary  Education  are
 in  line  with  the
 recommendations  of
 the  Working  Group
 on  Employment  of
 Children.  Special
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 tention  of  enrolled
 children

 plete t  complete
 os  ViT/VITT. Such  nop-enrolled

 reasons,  are  propos-
 ed  to  be  Covered
 by  a  large  pr:  mi
 me  of  non  al
 part  time  cduca-
 tion  suiting  the
 needs  and  convene
 ienece_  of  children
 of  various  target
 groups  m

 an,
 pea

 oc
 and  timings

 thout,  however
 towering  the  stend-
 ards  or  education
 offered  under  the
 part-time  progra-
 mme,  Large  incen-
 tive  programmes arc  also  proposed for  weaker  sections
 of  the  community.
 Besides  programmes for  isoproving  the
 quality  of  education
 relating  curriculum
 tothe  environment
 and  making  the
 school  attractive
 and  interesting  have
 been  proposed.

 7.  Servicesforchildren  The  Department  of
 inneed  of  care
 and  _  protection
 may  be  expanded.

 Welfare  has  taken
 steps  tocontinuously
 expand  the  scheme

 of  welfare  of  child.
 ren  innecd  of  care
 and  protection.

 Vacancies  in  the  Government  of  India
 Press,  Koratty

 4654.  SHRI  K,  P.
 et

 UNNIKRISH-
 NAN:  Will  the  Minister  60९  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  *  to
 state;

 (a)  whether  the  Government  Te-
 ceived  complaint  against  decision  of
 the  Government  Press,  Koratty,  Ma-
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 nagement  to  fill  up  the  vacancies  by
 transferring  employees  from  other
 Presses  and  delay  the  chances  of  pro-
 motions  and  local  recruitment;

 (b)  if  so,  what  steps  were  taken  on
 the  complaints;  and

 (c)  the  steps  taken  to  resist  the
 Jocal  management  to  resort  to  such
 anti-labour  practice?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  and  (०).  Each  Government  of
 India  Press  hag  got  its  separate  cadre
 and  maintains  its  seniority  roster  se-
 parately.  Recruitment  Rules  for  vari-

 ous  Presses  were  amended  in  Novem-
 ber,  (1977  to  provide  for  inter-Press
 transfers  in  public  interest  or  on
 compassionate  grounds  subject  to
 certain  conditions.  The  general  policy
 about  inter-Press  transfers  is  applica-
 ble  to  all  Government  of  India  Pres-
 ses,  including  Government  of  India
 Press,  Koratty.

 One  direct  recruitment  post  of  Bin-
 der  Grade  I]  was  filled  by  transfer

 of  an  individual  from  Government  of
 India  Press,  Coimbatore,  on  compas-
 sionate  grounds.  The  person  trans-
 ferred  to  Koratty  is  not  to  get  the
 benefit  of  service  rendered  by  him
 in  the  Press  from  where  he  was
 transferred,  for  purposes  of  seniority
 in  the  Government  of  India  Press,
 Koratty.

 Vacancies  ia  Government  of  India
 Presg

 4655.  SHRI  छू,  P.  UNNIKRISH-
 NAN:  Will  the  Minister  of  WOKKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  many  posts  in  the
 Government  of  India  Press,  Koratty
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 is  proposed  to  be  filled  by  transfer
 from  other  Presses;

 (b)  if  so,  the  reasons  for  such  pro-
 posal;  and

 (c)  whether  any  such  decision  will
 create  resentment  among  the  worker
 as  they  are  being  denied  the  chance
 of  promotions?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.
 Appointment  of  Junior  Malis  among

 the  SC/ST  in  CPWD
 4657.  SHRI  M.  RAM  GOPAL  RED-

 DY:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  the  number  of  junior  Malis
 employed  in  the  Horticulture  Depart-
 ment  as  on  3lst  March,  ‘1978;

 (b)  the  number  of  Scheduled  Cas-
 tes  and  Scheduled  Tribes;

 (c)  the  number  of  junior  Malis
 confirmed  during  ‘1977-78  and  how
 many  were  Scheduled  Castes  and
 Scheduled  Tribes;

 (da)  whether  some  of  the  junior
 Malis  have  superceded  at  the  time  of
 confirmation;  and

 (e)  if  so,  the  reasons  therefor?
 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  ‘1445,

 (b)  596.
 (९)  129,  Out  of  them  46  were  Sche-

 duled  Castes  and  Scheduled  Tribes.
 (a)  No,  Sir.
 (e)  Does  not  arise.

 Area  under  Cultivation

 4658.  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pieased  to
 state:



 22r  Written  Answers.  BHADRA  8,  ‘1900,  (SAKA)

 (a)  the  total  area  of  .  Jand  .under
 cultivation  in  the  country,  State-wise

 (b)  whether  there  is  any  scope  to
 increase  cultivable  land;  and

 (c)  if  so,  the  details  thereof  and
 the  measures  taken  by  the  Govern-
 ment  in  this  regard?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 A  statement  is  enclosed  giving  total
 éultivated  area  in  different  States
 during  ‘1975-76

 (b)  Yes.  It  may  be  possible  to  re-
 claim  about  50  lakh  ha  comprising
 oughly  25  per  cent  of  the  cultivable
 wastes  and  fallow  other  than  current

 “Tallows  (including  ravine  and  alka-
 ling  Jands).

 (c)  Two  schemes,  namely,  Central
 Scheme  of  Pilot  Projects  for  Amend-
 ment  of  Alkali/Acid  Soils  and  Pilot
 Project  for  protection  of  Table  Lands
 and  Stabilisation  of  Ravinougs  Areas
 are  in  operation.  An  area  of  28,000
 hectares  of  alkaline  soils  and  11,000
 hectares  of  ravine  lands  have  been
 reclaimed  or  improved  for  cultiva-
 tion.

 Statement
 CULTIVATED  AREA  IN  INDIA

 1975-76,  (PROVISIONAL)

 (Thousand  Hectares)

 State  Cultivated
 arcat

 :
 Andhra  Pradesh  13420,
 Assam.  2,712
 Bihar  हे  हे  ‘10,071
 Gujarat.  10,077"
 Haryana  मु  35749

 htimachal  Pradesh.  6545

 Jammu  &  Kashmir  799

 wan  डर  हर  “T1310.
 Kerala.  हे  25225,
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 State  Cultivated
 area

 Madhya  Pradesh  19,466,

 Maharashtra  ‘19,107

 Manipur@  .  749

 Meghalaya  .  229

 Nagaland  7  :  5
 Orisa,  ढ़  6,692
 Punjab.  :  4  45994
 Rajasthan.  17,038
 Sikkim.  N.A.

 Tamil  Nadu.  .  7405
 Tripura.  245
 Uttar  Pradesh  78,:85
 West  Bengal  6,:85°
 All  India  154,726

 *Estimated
 ‘@,  Ad-hoc  estimate.

 N.A.  Not  Available
 ¢Comprises  of  net  area  sown  and  cur-

 rent  fallows

 Regularisation  of  temporary  teachers
 of  Delhi  University

 4659.  SHRI  MOHINDER  SINGH
 SAYIAN  WALA:  Will  the  Minister
 of  EDUCAITON,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 temporary  teachers  of  Delhi  Univer-
 sity  are  agitating  for  extension  and
 regularisation  of  their  services;  and

 (b)  if  so,  the  steps  being  taken  in
 this  regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  According  to  the
 information  furnished  by  the  Univer-
 sity  of  Delhi,  its  Executive  Council
 considered  this  matter  in  its  meetings
 held  on  14th  April,  978  and  28th
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 April,  3978  and  decided  that  certain
 categories  of  temporary  teachers  be
 regularised  and  that  in  other  cases,
 pending  final  settlement,  one  year’s
 extension  be  given.  The  University
 Grants  Commission  has  informed  that
 it  proposes  to  discusg  the  question  of
 the  number  of  teachers  admissible
 according  to  the  prescribed  teacher-
 pupil  ratio  with  University  and  others
 concerned,

 रामशिला,  प्रेतशिला  और  ब्रह्म  पोनि
 पहाड़ियों  में  'लिस्कोटन  ओर  खबन

 4660.  भी  ईश्वर  चोधरी  :  क्या
 शिक्षा,  समाज  कल्याण  फझौर  संरकृति
 मंत्री  यह  बताने  की  हृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारतीय

 पुरातत्व  विभाग  के  सर्वेक्षण  विभाग  के  महा-
 निदेशक  ने  बहुमूल्य  राष्ट्रीय.  पुरातत्वीय
 सम्पदा  के  संरक्षण  झौर  दे  पत्थरों  को  लाने
 ले  जाने  पर  तत्काल  रोक  लगाने  के  विचार
 से  गया  में,  जो  तीथेंयात्रा  का  एक  प्राचीन
 स्थल  है,  रामशिला,  प्रेतशिला  झ*  ब्रह्म-
 योनि  पहाड़ियों  में  विस्फोटन  ौर  खनन

 तुरम्त  बन्द  करने  के  लिए  दिनांक
 27  जनवरी,  975  #  पत्र  द्वार  बिहार
 सरकार  के  मुख्य  सचिव  को  निर्देश  दिए
 थे;

 (ख)  क्या  विधि,  भर  न्याय  मंत्रालय
 में  तत्काली  राज्य  मंत्री  ने  भी  दिनांक  8
 सितम्बर,  97]  के  श्रपने  घ  सरकारी
 पत्र  द्वारा  इन  पहाड़ियों  में  श्रनधि३/त  खनन
 को  रोकने  के  लिए  बिहार  के  तत्कालीन  मुख्य
 मंत्री  को  पत्न  लिखा  था;  और

 (ग)  यदि  उपरोक्त  भागों  का  उत्तर
 स्वीका  रात्मक  है,  तो  तीर्थयात्रा  के  स्थल  पर
 झनधिकृत  खनन  को  रोकने  और  इन  पहा  ड़ियोँ
 के  संरक्षण  के  लिए  सरकार  द्वारा  क्‍या
 कार्यवाही  करने  का  प्रस्ताव  है  श्रौर  कब
 तक?
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 सिख!  समाज,  कलथाज  हया  संस्कृति
 मंत्री  (te  प्रताप  नन  चा ) :  (क)
 भारतीम  पुरातत्व  सर्वेक्षण  के  महानिदेशक
 ने  इस  संदर्भ  में  बिहार  सरकार  के  मुख्य
 सचिव  से  खनन,  विस्फीटन  तथा  इन  पवित्र
 पहाड़ियों  से  पत्थर  ले  जने  पर  रोक
 लगाने  के  लिए  लिवेदन  किया  था  ।

 खे)  विधि,  न्याय  श्रौर  कम्पनी  कार्य
 मंत्रालय  से  पूछताक  करने  पर  पता  चलाए
 है  कि  दस  वियय  से  सम्बन्धित  कोई
 कागजात  उस  मंत्रालय  के  पास  नहीं  है  i
 संभवत:  तत्कालीन  राज्य  मंत्री  ने  ब्यक्तिगल
 कप  से  यह  चत  लिखा  होया ।

 (ग)  राज्य  सरकार  से  मिली
 रिपोर्ट  के  प्रनुसार  रामशिला  पहाड़ियों  शौर!
 प्रेशिला  तथा  ब्रह्मययोनि  पहाड़ियों  के
 झारक्षित  क्षेत्रों  में  विस्फोटन  और  खनन
 कार्य  पहले  ही  बन्द  करा  दिये  गये  हैं।
 इन  पहाड़ियाँ  पर  मिलने  वाले  भ्वशेष  राष्ट्रीय
 महत्व  के  महीं  समझे  जाते  झ्लौ८  इसलिए  ने
 केन्द्रीय  संरक्षण  के  योग्य  नहीं  है  तथापि
 शामशिला  पहाड़ियों  के  प्राचीन  अवशेषों
 के  सम्बन्ध  में  भाश्तीय  पुरातत्व  सर्वेक्षण
 पहले  से  ही  राज्य  पुरातत्व  विभाग  बके
 स्थल  के  संरक्षण  ब्रौर  बिखरी  पड़ी  मूतियों
 को  सुरक्षित  करने  के  लिए  लिख  चुका
 है  t

 Flats  to  an  Official  of  the  Janata
 Parliamentary  Office,  New  Delhi

 4661.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  Government  has  pro
 vided  accommodation  from  the  Central
 Government  pool  to  a  Research  OM
 in  Janata  Party  Perliamentary  meek,

 (b)  if  so,  what  are  the  details  there-
 of;
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 (c).  whether  Government  have  any
 such  provision  to  provide  accommoda-
 tion  to  a  person  who  does  some  re-
 search  work  privately;

 (d)  whether  Government  have  pro-
 videq  accommodation  to  any  such  per-
 son  cirhier  under  this  provision,

 (९)  what  ure  the  details  thereof;  and

 (f)  if  the  answer  to  part  (d)  be  in
 negative  in  what  capacity  Mr.  C.  B.
 Gautam  has  been  allotted  accommoda-
 tion  by  the  Government?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  S'KANDAR
 BAKHT):  (a)  to  (c).  Some  accommo-
 dafien  from  the  general  pool  is  placed
 at  the  disposal  of  the  Political  Parties
 in  Parliament  for  allotment  to  their
 staff.  No  accommodation  is  allotted
 by  the  Government  direct  to  the  staff
 of  the  Political  Parties  in  Parliament.

 (d)  Government  has  not  provided
 any  accommodation  directly  to  any
 person,  in  consideration  that  he  does
 research  work  privately.

 {e).  Does  not  arise.

 (f)  Shri  fom  B.  Gautam  was  allotted
 Government  accommodation  in  his
 capacity  as  P.A.  to  the  then  Deputy
 Minister  of  Indusfrial  Development.
 On  terminaton  of  his  service,  the  allot.
 ment  stands  cancelled  with  effect  from
 24th  March,  A977.  Action  to  get  the
 premises  vacated  under  the  Public
 Premise.  (Eviction  of  Unauthorised
 Occupants)  Act,  ‘1971  is  in  progress.

 Prices  of  Protein  Food

 4662.  SHRI  RAMACHANDRAN
 KADANNAPPALLI):  Will  the  Minis-
 ter  of  AGRICULTURE  AND  IRRIGA-
 TION  be  pleased  to  state:

 (a)  whether  if  is  a  fact  while  prices
 of  rice  and  other  essential  cammodi-
 ties.  continue  to  be  within  reasonable
 2586  LS—8.
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 limits,  the  prices  of  protein  foods  (fish,
 Eggs  and  Mutton)  gradually  rising;
 ang

 (b)  if  so,  the  steps  taken  to  check
 up  the  price  rise?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  and
 (b).  Yes,  Sir.  While  the  prices  of
 muny  essential  commodities  such  as
 rice,  wheat  and  other  cereals  have  been
 within  reasonable  limits,  there  has
 been  some  rise  in  prices  of  fish,  eggs
 and  meat  ot  the  order  of  24.2  per  cent,
 3.4  per  cent  and  7.9  per  cen{  respec-
 tively  over  the  last  year.

 The  main  thrust  of  policy  to  check
 a  Yise  in  prices  is  to  increase  their
 production  through  rumerous  develoo-
 ment  programmes  under  ‘he  Plan.  In
 addition,  steps  are  also  being  taken  to
 protect  the  interests  of  the  consumers.
 These  measures  include:

 (i)  The  marketing  of  eggs  ond
 poultry  at  national  and  regional
 levels  hag  been  entrusted  to  the
 National  Agricultural  Cooperative
 Marketing  Federation  of  India  Limit-
 ed  (NAFED)  and  State-level  Federa-
 tions.

 (ii)  Slaughter  House  Corporations
 are  being  sct  up  with  Central!  assist-
 ance  by  various  States  to  undertake
 procurement  and  slaughter  of  ani-
 mals,  ang  marketing  of  meat  to  en-
 Sure  remunerative  price  to  livestock
 farmers  and  reasonable  vrice  to  con-
 sumers,

 (iii)  Ceilings  have  been  placed  on
 the  export  of  mutton  and  live  sheep
 and  goats.

 of  Apprentices  Act

 4663.  SHRI  RAMACHANDRAN
 KADANNAPPAULI:  Will  the  Minister
 of  EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 Implementation)
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 (a)  whether  Government  are  aware
 that  under  the  Apprentices  Act,  06l,
 the  scheme  was  implemented  in  the
 year  965  to  promote  training  and  em-
 ployment  opportunities  among  the
 youngsters  of  the  poorer  and  weaker
 section,  but  recently  the  Ministry  of
 Railways  issued  directions  to  the
 Indian  Rallways  to  suspend  functions
 of  the  schemes;  and

 (b)  if  80,  the  reasons  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  Ministry  of  Railways
 had  stopped  the  recruitment  of  app-
 rentices  in  all  categories  wnder  the
 Apprentices  Act  !96l.  However,  tais
 decision  was  reviewed  in  case  of  gra-
 duates  and  diploma  holders  and  app-
 renticeship  facilities  have  been  renew-
 ed  for  the  vear  ‘1978-79.

 (b)  During  the  pre-Emergency  days
 the  Railways  trained  4  to  6  thousand
 apprentices  annually  under  the  App-
 renticeg  Act,  ‘1961  and  a  reasonable
 number  of  the  trained  apprentices  used
 to  be  absorbed  in  the  Railways.  During
 Emergency  the  recruitment  was  step-
 ped  up  considerably,  far  beyond  the
 absorption  capacity  of  the  Railways
 posing  several  problems.  The  Minis-
 try  of  Railways,  therefore,  suggested  to
 the  Ministry  of  Labour  who  administer
 the  Apprentices  Act,  to  permit  the
 Railways  to  recruit  only  that  number
 of  apprentices  which  had  reasonable
 chance  of  being  absorbed  on  comple-
 tion  of  training,

 Abolition  of  Liquor  Shops  in  Tribal

 Areas

 4664.  SHRI  GIRIDHAR  GOMAN.
 GO:  Will  the  Minister  of  EDUCATION, SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:
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 (a)  whether  the  States  having  tribal
 areas  agitéed’  in  principle  to  abolish
 liquor  shops  in  tribal  areas;

 (b)  if  so,  the  steps  taken  Ly  the
 States  to  abolish  the  shops  so  far;

 (c)  total  number  of  shops  opened  in
 these  areas  and  abolished  and  propo-
 8als  to  abolish  so  far,  State-wise;  and

 (d)  excise  revenue  by  the  States
 from  these  areas  and  agreement  in  this
 regarg  by  the  States  with  the  Centre?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (a).  Information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 Triba]  Songs  and  Dances

 4665,  SHRl  GIRIDHAR  GOMAN-
 GO:  Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  schemes  approved  and  funds
 provided  for  the  collection  and  preser-
 vation  of  folk  and  tribal  songs  and
 dances  of  India  by  Sangeet  Natak  Aka-
 demies  at  Centre  and  in  the  State:

 (b)  names  of  the  tribal  songs  and
 dances  so  far  collected,  State-wise;  and

 (c)  the  steps  taken  by  the  Ministry
 to  encourage  the  tribal  songs  and
 dances  of  India?

 ®
 THE  MINISTER  OF  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN.
 DER):  (a)  Information  in  respect  of
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 the  schemes  of  the  Sangeet  Natak  Akademi  is  given  below:—

 Name  of  the  Scheme  Amount  spent  in  the  Fifth  Plan  period
 upto  31-39-1978

 (दी  Scheme  of  documentation  of  music,  dance  and
 drama.

 (ii)  Preservation  and  promotion  of  rare  forms  of  art

 (iti)  Grants  for  preservation  and  Promotion  of  folk
 and  tribal  dances,  music  and  theatre

 Rs.  40  "34  lakhs

 Rs.  10-05,  lakhs.
 Rs.  2-87  lakhs...

 The  State  Akamemies  ure  the  con-
 cern  of  the  respective  State  Gevern-
 ments,  but  the  State  Akademies  of
 Orissa,  Madhya  Pradesh  and  Uttar
 Pradesh  have  been  approached  by  the
 Sangeet  Natak  Akademi  to  undertake
 surveys  of  various  forms  of  music  pre-
 valen!  in  the  tribal  belts,  for  which

 the  Sangeet  Natak  Akademic  proposes
 to  give  a  small  subsidy,

 (०)  The  names  of  the  tribes  whose
 songs  and  dances  have  been  recorded
 by  the  Sangeet  Natak  Akademi  झक
 Bives  below.  State-wise  :—

 Andhra  Pradesh
 Arunachal  Pradesh
 Assam
 Bihar
 Goa

 Gujarat
 Himachal!  Pradesh
 Karnataka
 Kerala

 Madhya  Pradesh

 Maharashtra

 Manipur.
 Mizoram

 Nagaland
 Orissa
 Tamil  Nadu

 Tripura
 Uttar  Pradesh
 West  Bengal

 (6)  As  at  (a)  above.

 Lambadi,  Earja,  Mathuri,  Rajgond,  Siddis.
 Khasi,  Jayantia,  Adi,  Longchang,  Bangri.
 Khasi,  Kachari,  Mising,  Bodo.
 Oraon,  Gond,  Munda,  Ho.
 Perni,  Deccani,  Dhalo.

 Bhil,  Siddi,  Garasia.
 Gaddi,  Kinnauri.

 Pannar,  Nalke,  Holeya.
 Pulayan,  Mapla.
 Abhuj  Maria,  Bison-horn,  Maria,  Pradhan, »  Oraon,  Baiga,  Korku.
 Warli,  Kokna,  Koli.
 Kabui  Naa.
 Mizo.

 Angami,  Naga,  Ao  Naga,  Cheksang  Naga.
 Santha],  Ordon,  Parja.
 Trula,  Toda.

 Riang.
 Tharu,  Jaunsari,  Ghasia,
 Sax  thal.



 234  a  Written  Answers

 Adult  Education  in  Tribal  Sub-Plan
 Areas

 4666.  SHRI  GIRIDHAR  GOMAN-
 GO:  Will  the  Minister  of  EXUCATION,
 SOvL:AL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  schemes  prepared  and  submitted
 to  his  Ministry  by  States  for  considera-
 tion  for  adult  education  in  tribal  sub-
 plan  areas:

 (b)  funds  earmarked  ty  the  Centre
 and  States  for  the  year  1978-79  for
 these  areas;

 (c:  the  languages  to  be  adapted  to
 teach  to  the  tribals:  and

 id)  the  agencies  and  the  persons
 Proposed  to  be  employed  in  these  areas
 to  implement  the  schemes?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN.
 DER):  (a)  and  (b),.  The  Central  Gov-
 ernment  had  appointed  a  Working
 Group  on  Adult  Education  for  the
 Medium  Term  Plan  978—83,  which
 has  in  its  Report  recommended  that
 adult  education  for  the  tribal  areas
 should  be  given  the  highest  prority.
 After  consideration  of  this  recommen.
 dation  in  the  Conference  of  Education
 Ministers,  this  recommendation  has
 been  accepted.  The  State  Govern-
 ments  and  Union  Territory  Adminis-
 trations  have  been  advised  to  prepare
 their  respective  State  Adulf  Education
 Plans,  indicating  separately  the  pro-
 &ramme  they  propose  to  take  up  in
 tribal  areas.  Preliminary  drafts  have
 been  received  from  a  few  States,  but
 they  are  yet  to  be  finalised.  Besides,
 a  number  of  voluntary  agencies  have
 shown  interest  in  taking  up  adult
 education  programme  in  {re  tribal
 areas,  Farmarking  of  funds  in  the
 Medium  Term  Plan  Period  vould  be
 considered  after  State  Adult  Educa-
 tion  Plans  have  been  prepared.  Since
 the  National  Adult  Education  Pro-
 gramme  aim:  at  extension  of  educa-
 tonal  facilities  to  all  illiterate  adults
 in  the  5-35  age-group,  it  is  hoped  that
 the  entire  population  In  this  age-group,
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 including  the  tribal  people,  would  be
 covered  by  it.

 (c)  The  learners  will  te  taught  in
 the  spoken  language  of  the  tribal  po-
 pulation,  as  far  as  possible;  otherwise
 it  woulg  be  the  regional  language  of
 the  area.

 (dp  The  instructional  agencies  to  be
 employed  to  implement  the  programme
 would  include  village  youth  or  work-
 ets,  school  teachers,  students  of  Higher
 Secondary  level,  developmental  func-
 tionaries,  retired  personnel  etc.  The
 organisational  responsibility  of  the
 Programme  will  rest  with  Govern-
 ment,  voluntary  agencies,  educational
 institutions  etc.

 Language  Script  of  Savar  Tribes  of
 Orissa

 4607.  SHRI  UIRIDHAR  GOMAN-
 GO:  Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  fo  state:

 (a)  whether  his  Ministry  are  aware
 of  the  fact  that,  in  Koraput  district  of
 Orissa  the  Savar  tribes  invented  the
 script  of  their  own  language;

 (by  if  so,  whether  they  applied  for
 financial  help  to  Government  of  India
 for  the  development  of  script  and  lite-
 rature  of  the  Savar  tribe:  end

 te)  financial  assistance  provided  by
 the  Centre  to  different  tribal  langu-
 ages  inchiding  the  tribal  Savar  script
 so  far?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MAT]  RENUKA  DEVI  BARAKAT-
 AKT):  fay  to  (ce),  Some  individuals
 have  promoted  a  new  script  for  the
 Savar  language  of  the  Savar  tribe.  No
 request  has  been  received  hy  this
 Ministry  for  the  development  of  this
 scrip!.  No  assistance  has  keen  pro-
 vided  56  far.  Further.  no  assistance  is
 earmarke4  for  tribal  languages.  Cent-
 ral  Institute  of  Indian  Languages,
 Mvsore  fc.  however,  engaged  fn  the
 task  of  promotion  and  development  of
 tribal  Jnanguages.
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 fe  खरीदते  के  पलिए.  हुडको  ह्वारा
 सहायता

 4668.  श्री  धर्मेसिह  भाई  पटेल:
 क्या  निर्माग  दौर  झ्रावास  तथा  पूति  और

 चुनरबास  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (कर)  मकानों  के  निर्माण  के  लिए  भुमि
 खरोदने  24  आवास  तथा  नगरीय  विकास
 निगम  (हुडकों)  द्वारा  'शितनी  राशि  तक
 की  सहायता  दी  हातीं  रही  तथा  क्या
 उस  सोमा  को  बढ़ा  दिया  गया  है  ब्रोन  यदि
 हां,  तो  इसे  कब  बढ़ाया  गया  था  तथा
 अब  दस  कार्य  के  लिय  कितनी  धनराणिदी
 जानो  है;

 (ख)  गृजशात  राज्य  के  लिए  कितनी
 योजनाओं  को  मंजूर  किया  गया  है  श्रथवा
 करने  का  विचार  है  तथः  प्रत्येक  मामले  में
 कितनी  धनराशि  निहित  है.  तथा  उनमें
 से  प्रत्येक  योजना  को  कब  मंजूर  किया
 गया  था।

 (ग)  क्‍या  सरकार  को  कोई  ऐसी  योजना
 है  कि  गरीब  लोगों  को  उचित  किराये  पर
 तथा  सम्बद्ध  एजेन्सियों  के  द्वारा  सड़कों,

 «  मल  निकासी,  पानी  ट्रीगर  'निजली  जैसी

 सुविधाएं  दिला  कर  मकान  दिए  जाएं,  यदि

 ह.  तो  तत्सम्बन्धों  व्यौरा  क्या  है;  शोर

 (घ)  इन  योजनाभ्रों  के  लिए  दिए  जाने
 वाले  ऋण  पर  किस  दर  से  ब्याज  बबुल

 किया  जाता  है  तथा  कितने  वर्षों  के  लिए
 ऋण  दिया  जाता  है  तथा  तल्सम्बन्धी  व्यौरा
 क्‍या  है?

 निर्माण  और  झावास  तथा  पति
 और  पुनर्वास  मंत्रों  भो  सिकन्दर  बहत )  :

 (क)  भूमि  विकास  तथा  आवास  निर्माण
 योजनाझों  को  वित्त  व्यवस्थाशों  के  लिए
 हुडको  सस्‍लाइंडिंग  स्केल  पर  ऋण  सहायता
 देता  है।  मकान  या  प्लाट  की  कुल  लागत
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 जितनी  कम  होती  है  हुडको  द्वारा  उतनी
 ही  अधिक  ऋण  सहायता  दी  जाती  है  ।

 (29-3-1978  तक  हुडकों  ह-10 ह
 वित्त  व्यवस्था  करने  के  निम्नलिखित  मामदण्ड
 प्रचलित  थे  —

 (i)  जिन  पश्योजनाओं  में  मकान
 को  कुल  मिला  कर  लागत  प्रति
 एकक  5000  रुपये  से  अधिक
 नहीं  होती  है  उन  परियोजनाओं
 के  लिए  i00  प्रतिशत  ऋण
 सहायता  ।

 (ii)  जिन  परियोजनाओं  में  प्लाट
 को  कुल  मिला  कर  लागत  प्रति
 एकक  600  रुपये  से  अधिक
 नहीं  होती  है  उन  परियोजनाओं
 के  लिए  i00  प्रतिशत  ऋण
 सहायता

 तथापि,  हुडको  ने  30-3-1978  को
 उपर्युक्त  (i)  में  उल्लिखित  शर्तों  मे  परिवर्तन
 नहीं  किया  लेकिन  प्लाट  की  कुल  लागत
 प्रति  एकक  i00  प्रतिशत  ऋण  -सहायता
 के  लिए  पात्रता  बढ़ा वए  2700  रुपये  तक
 कर  दी।

 (@)  बय  :97I-72  से  1978—
 79-(3-8-978)a%  के  बीच  गुजरात
 राज्य  के  लिए  कुल  मिला  कर  i.  योजनाएं
 मंजूर  की  गई हैं  जिनके  3817.42  लाख
 रुपये  की  धनराशि  स्वीकृत  की  गई  है  ।
 इन  योजनाओं  के  लिए  स्वीकृत  धनराशि
 346.  71  लाख  रुपये  से  लेकर  0.27
 लाख  रुपये  तक  पृथक  पृथक  है।

 इसके  अतिश्क्‍त  गुजरात  रॉज्य  को
 263.8  लाख  रुपये  के  ऋण  की
 i2  योजनाश्रों  को  हुडको  द्वारा  जांच  की

 जा  रही  है।  इनके  लिए  प्रस्तावित  धन-
 शशि  50.52  लाख  रुपये  से  लेकर
 3.82  लाख  रुपये  तक  भिन्न-भिन्न  है।
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 (a)  और  (घ).  जहां  तक  हुडको
 का  सम्बन्ध  है,  यह  सांविधिक  निकायों  दौर
 सार्वजनिक  तथा  निजी  क्षेत्र  के  सामुहिक
 नियोक्‍्ताओों  को  उनके  कमंचारियों  के  लिए
 किराया  झाधघार  पर  आवास  योजनाएं  भ्रा  रम्भ
 करने  हेतु  ऋण  सहायता  देता  है।  इसके
 अतिरिक्त  हड़को.  द्वारा  झाम  जनता  के  लिए
 किशया  आवास  योजनाएं  भी  स्वीकृत  की
 जाती  हैं।  दोनों  प्रकार  की  योजनाप्रों
 में  इनकी-  जांच  करते  समय  यहू  सुनिश्चित
 किया  जाता  है  कि  सड़कों,  जल,  सीवर
 सप्लाई,  बिजली  की  मूलभूत  सुख  सुविधायें
 उपलब्ध  की  जाए  V

 इसके  ब्यौरे  निम्नलिखित  हैं:---

 (I)  किराया  स्टाफ  श्राबास  योजना  :

 इस  योजना  के  भ्रधीन  सभी  अ्ाय  बगों
 के  कमचारियों  के  लिए  मकान  बनाए
 जा  सकते  हैं।  हुडको  द्वारा  प्रोजेक्ट  की  कुल
 लागत  के  70  प्रतिशत  तक  वित्तीय.  सहायता
 दी  जाएगी।  शुद्ध  ब्याज  दर  i2  प्रति-
 शत  है  तथा  वापस  भुगतान  की  भवधि
 7  वर्ष  है।

 (IT)  जनता  के  लिए  किराया  आवास  :

 इसके  ब्यौरे  निम्नलिखित  है  :--

 वापस  भुगतान
 शुद्ध  ब्याज  की  अवधि

 (वर्ष )

 प्रतिश्त
 ई०डब्ल्यू.०एस०  5  20
 एल०आ्राई०जी०  7  5

 qromtos  (i)  9.5  2
 णमा  Pot  (ii)  0.5  i2

 एच०आई०जी  ०  il.5  0

 00  प्रतिशत  ऋण  सहायता  उन
 मामलों  में  दी  जाती  है  जिन  मामलों  म  मकान
 की  लागत  प्रति  एकक  5000/-  रुपए
 से  ज्यादा  नहों।
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 quem  तद  के  कुझों  के  खारें  पानों  को
 मीठे  पाणों  में  बदलता

 4669.  भरी  धर्म सह  भाई  बेल, :.
 क्या  कृषि  और  सिंचाई  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  गुजरात  के  सोराष्ट्र  प्रदेश
 के  समूद्र  तट  से  2  से  6  किलोमीटर  के  अन्दर
 कृषि  प्रयोजनों  के  लिए  i6,000  कुभों  का
 पानी  खारे  पानी  में  बदल  गया  है  जिसके
 कारण  किसानों  को  भीरी  हानि  हुईं  है  और
 क्या  गुजरात  सरकार  नें  इस  पानी  को
 मीठे  जल  में  बदलने  के  लिए  केन्द्रीय  सरकार
 को  एक  योजना  प्रस्तुत  की  है  ;

 (ख)  यदि  हां,  वो  केन्द्रीय  सरकार
 को भ्रन्तिम  रूप  में  यह  यौजना  कब  प्रस्तुत
 की  गई  थी  शरीर  तत्सम्बन्धी  व्यौरा  क्‍या
 है;

 (ग)  इस  योजना  पर  कितनी  राशि
 खर्च  को  जायेगी  और  इसे  किस  प्रकार
 पूरा  किया  जायेगा  और  इस  योजना  के
 कार्यासवयन  हेतु  बार्य  कब  शुरू  किया  जायेगा
 झौर  यह  कब  तक  पुरा  हो  जायेगा  ;

 (घ)  क्‍या  यहू  योजना  इस  बीच  भनु-
 मोदित  कर  दी  गईं  है  और  यदि  हां,  तो
 कब  शौर  किस  रूप  में  यह  पग्रनुमोदित  की
 गईं  हैभौर  यदि  यह  प्रनुमोदित  नहीं  की  गई
 है,  तो  उसके  क्‍या  करण  हैं;  भौर

 (2)  उपरोक्त  कुझों  का  पानी  कब
 और  किस  प्रकार  मीठा  बनाया  जायेगा  ?

 कृषि और  सिच्चाई  मंत्री  ी  सुरणोत
 सिह  बरनाला  )  :  (क)  गुजरात
 के  सोराष्ट्र  क्षेत्र  में  समुद्र  तक  से
 2  से  6  किलोमीटर  के  झन्दर  कुभों  का

 पानी  खारा  हों  गया  है।  प्रभावित  कहो
 की  ठीक-ठीक  संख्या  मालुम  नहीं  है.।
 केन्द्रीय  भूमिगत  जल  मंडल  ने  पानी  की
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 क्बॉलिंटी  का  सूधार  करने  की  :दृष्टि  से,
 शज्य  सरकार  की  सलाह  से  कृतिम  रिचार्ज
 की  सम्भाव्यता  का  अध्ययन  करने  के  लिए
 एक  मागदर्शी  परियोजना  तैयार  की  है  1

 (ख)  केस््रीय  भूमिगत  जल  मंडल  ने
 भार्गदशी  परियोजना  को  गुजरात  सरकार
 की  सलाह  से  भ्रन्तिम  रूप  देने  के  बाद  अप्रैल,
 i978  #  प्रस्तुत  किया  था।  इस  परि-
 योजना  में  मक्‌ तरी  और  हीरन  2  नहूरों  से
 कार्यक्षेत्र  तक  दो  सम्पन  शहरों  की  खुदाई
 करने  ,  l0  किलोमीटर  क्षेत्र  में  जल-वाहि-
 कां  का  निर्माण  करने  तथा 15  पर्यवेक्षण
 कुभों  का  बंधन  करने  का  विचार  है  1

 (ग)  और  (घ).  योजना  आयोग
 के  परामर्श  से  परियोजना  की  जाँच-पड़ताल
 की  जा  रही  है।  इस  परियोजना  को
 केन्द्रीय  भूमिगत  जल  मंडल  द्वारा  संयुक्त
 राष्ट्र  विकास  कार्यक्रम  तथा  गुजरात
 सरकार  के  सहयोग  से  कार्यान्वित  करने  का
 प्रस्ताव  है  ।

 (63  प्रस्तावित  मार्गदर्शी  परियोजना
 का  उद्देश्य  जलभरा  प्रणाली  में  ताज़ा  पानी
 भरने  की  विधियाँ  की  सम्भाव्यता  का  मुल्यां-
 कन  करना  है,  ताकि  कुभ्ों  में  पानी  की
 बवालिटी  में  सुधार  किया  जा  सके  1

 गुजरात  में  फसल  तथा  डोर  बीमा

 4670.  शी  धमेसिहू  भाई  पटेल  :

 क्यो  कृषिं  ौर  सचाई  मंत्रों  यह  बताने को
 कृपा  करेंगे  कि  :

 (क)  फसलों  तथा  ढोरों  का  बीमा
 करने  के  लिए  लागू  की  जा  रही  प्रथवा
 ण  1978-79  में  लागूकी  जाने  वाली

 केन्द्रीय  सरकार  की  योजनाप्रों  का  ब्यौरा

 क्‍या  हैं;
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 ्)  गूजरात  में  लागू की  जा  रही
 फसल  तथा  ढोर  बीमा  ग्रोजनाओं  का  ब्योरा
 क्यो  है  राथा  उनको  किन  जिलों  में  लागू  किया
 जा  रहा  है  तथा  कब  से  लागृ  किया  जा  रहा
 है;

 (ग)  वर्ष  1978-79  में  गुजरात  में
 अपनी  फसल  तथा  ढोरों  का  बीमा  कराने
 वाले  किसानों  झर  कोर  पालकों  की  जिला-
 बार  संख्या  क्‍या  है  भोर  वर्ष  1977-78
 में  इनकी  संख्या  कया  थी;  और

 (घ)  क्या  केन्द्रीय  सरकार  ने  गुजरात
 में  फलल  तथा  कोर  बीमा  कार्य  को  उचित
 रूप  से  चलाने  के  लिए  कोई  योजना  बनाई
 है  भौर  यदि  हां,  तो  उसका  ब्यौरा
 क्या  है  ओर  यदि  नहीं,  तो  उसके  क्या  चारण
 हैं  शौर  ऐसी  योजना  कब  बनाई  जायेंगी
 तथा  बनाई  जाने  वाली  योजना  का  ब्यौरा
 क्या  है?

 कृषि और  सिचाई  मंत्रालय  में  राज्य  मंत्री
 (श्री  भानू  प्रताप  सिह):  (क)  और
 (घ).  केन्द्रीय  सभ्कार  प्रत्यक्ष  रूप  से  बीमा
 का  व्यवसाय  संचालित  नहीं  कश्ती  है  ।
 पशु  तथा  फसल-बीमा  का  व्यवसाय  भारतीय
 सामान्य  बीमा  निगम  :  तथा  उसकी  सहायक
 शाखाओं  द्वारा  सबालित  किया  जा  रहा  है।
 निगम  ने  निम्नलिखित  योजनाएं  तैयार
 की  हैं--

 l,  फसल  बोसा  (प्रत्यक्ष  रूप  से
 सामान्य  बीमा  निगम  द्वारा  संचालित  )

 (1)  प्रायोगिक  फसल  बीमा  योजना
 (1978-79)  ।  इस  योजना

 के  झन्तगंत  कृषि  जलवायु
 सदृश  क्षेत्र  के  किसान  एक  समान
 दर  पर  बीमा-किस्त  का  भुग-
 तान  करेंगे  तथा  क्षतिपूति
 प्राप्त  करेंगे  जिसे  पिछले  दस
 वर्षो  में  फसल  उपज  की  परि-
 वर्ततशीलता  के  शझ्लाधार  पर
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 निर्धारित  किया  जाना  है,
 राज्य  सरकार  सह-बीमा  कर्ता  श्नों
 के  शव  में  चाग  लेगी  तथा
 बोमा-किस्त  तथा  क्षतिपुरति
 में  25  प्रतिशत  तक  हिस्सेदार
 होगी।  योजना  पर  राज्य
 सरकारों  द्वारा  विचार  किया
 जा  रहा  है।

 (2)  मफतलाल  ग्रुप  कम्पनियों  के

 सहयोग  से  कार्यान्वित  की  जा
 रही  प्रारम्भिक  प्रौद्योगिकी
 को  पना  कर  गुजरात  तथा

 महाराष्ट्र  के  छोटे  /मोमान्‍्त
 किसानों.  द्वारा  उगाईं
 जाने  वाली  एच-4  कपास  हेतु
 प्रायोगिक  फसल  बीमा  योजना।

 2.  पशु  बोसा  (सामान्य  बीमा  सिगम
 को  सहायक  शाखाओं  द्वारा  संचालित  )

 (1)  भारतीय  किस्म  के  सांडों  और

 दुधारु  पशुओं  के  बीमाहेतु  मारे
 देश  में  कार्यान्वित  सामान्य
 योजना  1

 (2)  रियायत्री  वोमा-किस्त  दर  पर

 लघू  तथा  सीम.न्‍त  किसान
 एजेंसी  सूखा  ग्रस्त  क्षेत्र  कयेक्रम

 क्षेत्र  क ेपशुप्नों  कं.  लिए  विशेष
 योजना  ।

 (3)  भारतीय  एपग्रो-इंडस्ट्रीज  फाउण्डें-
 शन  की  एक  मिलियन  दुधाद
 गायों  के  कार्यक्रम  हेतु  विशेष
 योजना,  जिसके  प्रन्तगंत

 दोगली  किस्म  की  गायें  तथा
 कृत्रिम  गर्भाधान  की  गईं  गायें
 आती  हैं।

 (4)  श्रमुल  डेरी  हेतु  विशेष  योजना।

 (5)  मेहसाना  डें  री  हेछु  विशेष  यो  जना  1

 (ख)  भारत  सरकार  के  पास  उपलब्ध
 सूचना  के  झनुसार  एच-4  कपास  बीमा
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 योजना  खरीफ  978-79  से  सुरेन्द्र  नगर
 जिले  में  कार्मान्वित  को  जा  रही  है।  फ्श
 बीमा  की  सामान्य  योजना  के  भलावा,  अ्रमुल
 नथा  मेहसाना  डेरियों  के लिए  विशेष  योजनाएं
 खेड़ा  तथा  मेहसाना  जिलों  में  क्रश:  जुलाई,
 1977  तथा  सितम्बर,  977  से  कार्या-

 न्वित  की  जा  रही  हैं  t

 (ग)  केवल  एक  जिले--सुरेन्द्र  नगर
 में  एच-4  कपास  बीमा  योजना  .978  #
 कार्यान्वित  की  गई  है  तथा  298  किसानों  ने
 अपनी  फसलों  का  बीमा  कराया  है|  पशु
 बीमा  की  विशेष  योजनाश्रों  के  भ्रन्तगंर्त
 977  का  अन्तिम  तिमाहीं  में  मेहसाना

 डेरी  के  i8522  पशुभ्नों  का  बीमा  किया
 गया  था।  19-77  से  27-6-7  8  तक

 प्रमुल  डेरी  के  बीमा  किए  गए  पशुश्नों  की
 संदया  00,121  थी  |  सामान्य  योजनाओं
 के  प्रन्तग्गंत  बीमा  किए  गए  पशुझों  के  जिला-
 बार  आ्ांकड़े  तथा  योजना  में  भाग  लेने  वाले

 पशुपालकों  की  संब्या  उपलब्ध  नहीं  है  1

 Request  from  Former  Maharaja  of
 Rewa  for  Return  of  White  Tiger

 467l..SHRI  K.  MALLANNA:
 SHRI  SUKHENDRA  SINGH:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  former  Maharaja
 of  Rewa  (Madhya  Pradesh)  has  re-
 quested  the  Government  of  India  to
 give  him  his  share  of  white  tigers  from
 the  Delhi  Zoological  park;

 (b)  whether  a  deal  was  struck  bet-
 ween  Maharaja  and  the  Government
 in  862  that  the  progeny  of  the  white
 tigers  would  be  shared  equally  the  first
 female  cub  going  to  the  former  Maha-
 raja  who  was  at  liberty  to  sell  his
 stock  to  foreign  zoological  parks:

 (c)  whether  it  is  also  a  fact  that
 Maharaja  had  written  to  the  Delhi
 Zoological  park  @  couple  of  years  ago
 asking  for  his  share;  and

 (d)  if  so,  the  reaction  of  Government
 thereon?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  No.

 (b)  Yes,  there  was  an  cgreement
 between  the  former  Maharaja  of  Rewa
 and  the  Government  of  India  in  3963
 by  which  he  gifted  four  of  his  white
 tigers  to  the  Government  of  India
 while  four  were  retained  as  his  perso-
 nal  property  for  disposal  abroad.  The
 litter  of  the  two  pairs  of  white  tigers
 which  were  the  property  of  the  Gov-
 ernment  of  India  were  to  be  equally
 shared  between  the  tormer  Maharaja
 of  Rewa  and  the  Government  of  India.

 (c)  Yes,  the  Delhi  Zoological  Park
 did  receive  a  letter  from  the  Comptrol-
 ler  of  the  Household  of  Maharaja  of
 Rewa  regarding  share  of  white  tigers
 and  he  was  informed  that  no  share
 Was  pending.

 (a)  AS  per  agreement  no  further
 tiger  cubs  were  due  to  the  Maharaja
 as  the  original  pairs  had  long  since
 died  or  had  become  too  old  to  litter.

 Revision  of  Pay-Scales  of  Employees
 in  Andaman  and  Nicobar  Islands

 4672.  SHRI  MANORANJAN  BHA-
 KTA:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  certain  left  out  categories  of  Gov-
 ernment  employees  whose  pay-scales
 were  not  revised  after  revision  of  last
 Pay  scales  such  ag  Laboratory  Assist-
 ants  Master  Serving  etc.  in  the  Union
 Territory  of  Andaman  and  Nicobar  Is-
 lands  and  representations,  recommenda-
 tians  of  the  Union  Territory  Adminis-
 tration;  and

 (b)  if  so,  what  are  the  details  and
 what  action  Government  contemplate
 to  take?

 THD  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-

 MATI  -RENUKA  DEVI  BARAKAT-
 AKI):  (a)  and  (b).  The  information  is
 being  collected  from  Andaman  and
 Nicobar  Administration  and  will  be
 placed  On  the  Table  of  the  House  as
 soon  ag  possible.

 Insanitalion  in  N.D.M.C,  Area

 4673.  SHRI  RAMVILAS  PASWAN:.
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  be  pleased  to  refer  to
 the  ariticles  appearing  in  the  ‘Hindus-
 tan  Times’  dated  the  i0th  and  i5th
 July,  3978  regarding  deplorable  health
 and  sanitation  Conditions  in  the
 NDMC  area  and  state:

 (a)  whether  it  is  a  fact  ihat  posts  of
 Medical  Officer  of  Health  and  Assist-—
 ant  Medical  Officer  of  Health  have been  lying  vacant  for  a  long  time;

 (b)  if  so,  the  reasons  therefor:
 (९)  by  when  the  posts  are  hkely  to

 be  Aled;  and
 (d)  the  steps  being  taken  to  improve Sanitary  conditions  in  the  NDMC area?

 THE  MINISTER  OF  WORKS  AND
 HOUSING:  AND  SUPPLY  AND  REHA-.- BILITATION  (SHRI  SIKANDAR BAKHT):  (a)  Yes,  Sir,  apart  from  one post  of  Assistant  Medica)  Officer  of Health  which  was  only  created  in
 August,  1978,  हु

 (0)  For  the  post  of  Medical  Officer of  Health,  a  few  names  were  consider-
 ed,  but  none  wag  found  suitable.  The posts  of  Assistant  Medical  Officer  of
 Health,  according  to  the  previous  Re-
 cruitment  Rules,  were  fo  be  filled  up hy  officers  on  deputation.  In  spite  of best  efforts  no  suitable  names  with  CR
 Dossiers  were  available  for  selection.

 (c)  As  regards  the  post  of  Medical
 Officer  of  Health,  further  efforts  are
 being  made  to  get  a  suitable  person, Two  posts  of  Assistant  Medical  Officer of  Health  have  since  been  filled  up, and  for  the  8rd  post  an  offer  has  been
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 sent.  For  the  fourth  post,  crested  in
 August,  978  Recruitment  Rules  are
 yet  to  be  framed.

 (d)  The  NDMC  has  partially  me-
 chanised  its  sanitation  for  which  it  has
 placed  orders  for  buying  tracior
 trailer,  with  bins,  which  are  to  be
 delivered  shortly.  More  vans  for  col-
 lection  of  garbage  are  being  added  to
 the  present  fleet.

 झ्रापात  स्थिति  के  दौरान  दिल्‍लो  विकास
 प्राधिकरण  द्वारा  निर्मित  दिशा  सूचक

 बोर्ड

 4674.  शी  भारत  सिह  जोहान:
 क्या  मिर्माण  जौर  प्रावास  तथा  पृत्ति  झौर

 पुनर्थास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 .  (क)  क्‍या  यह  सच  है  कि  आपात
 स्थिति  के  दौरान  दिल्‍ली  विकास  प्राधिकरण
 में  कुछ  दिशा  सुचक  बो्डों  का  निर्माण  किया
 था;

 ख)  यदि  हां,  तो  इन  दिशा  सूचक
 बोर्डों  की  संख्या  कितनी  है  शौर  इन  पर
 कितनी  राशि  खर्च  की  गईं  ;

 (ग)  क्या  यहुसच  है  कि  इस  मामले
 में  गवबन  सम्बन्धी  कोई  शिकायतें  प्राप्त

 हुई  हैं;  भौर

 (थघ)  यदि  हां;  तो  सरकार  नें  इस
 बारे  में  क्‍या  कार्यवाही  की  है?

 निर्माण  और  झ्रावास  तथा  ह.  और

 ह...  मंत्री  नी  सिकन्दर  wer)  :  (क)
 जीहां  |

 (ख)  16,51,287  रुपये की  लागत से
 723  नामपट्ट  लगाए  गए  थे  |

 (ग)  जी,  नहीं  ।

 (घ)  प्रश्न  ही  नहीं  उठता  ।
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 4675.  श्री  झोस  प्रकाश  त्यागी  :
 क्या  कृषि  जझौर  छसिथाई  मंत्री  मह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  भारत  के  प्रमुख  नगरों में में  ड्
 सप्लाई  योजना  चलाने  के  लिए  कुल  कितने
 बुध  की  श्रावश्यकता  है

 (ख)  देश  के  अन्दर  कितनी  माज़ा
 में  दूध  उपलब्ध  है भर  शभ्रायातित  क्रीम
 जिकाले  हुए  दूध  के  पाउडर  दौर  बटर  धायल
 की  मांग  पूरा  करने  में  कितना  उपयोग
 होता  है;  और

 (ग)  दुग्ध  सप्लाई  में  भारत को  भात्म-
 निर्भर  बनाने  के  लिए  क्‍या  कार्यवाही  की
 जा  रही  है  बौर  करने  का  प्रस्ताव  है  ?

 कृषि  शौर  सिंचाई  मंत्री  (भो  सुरजोत
 सिह  बरनाला )  :  (#)  झभौर
 (@):  वर्ष  977-78  के  दौरान  कलकत्ता

 बम्बई,  दिल्‍ली  और  मद्रास.  के  4  महा  नगरों  में
 सरकारी  क्षेत्र  की  डेरियाँ  की  प्रतिष्ठापित
 क्षमता  प्रति  दिन.  25,00,000  लिटर  दूध
 की  व्यवस्था  करने  की  थी  a  इस  प्रतिष्ठा-
 पित  क्षमता  में  से  इन  डेरियों  में  ह... क  977-.
 78  के  दौरान  प्रति  दिन  भौसतन  10,  80,098

 लिटर  दूध  की  अधिप्राध्ति  की  गई  शौर
 18,86,117  लिटर  दूध  प्रति  दिल  का

 वितरण  किया  गया  ।  डस  बर्ष...  के  दौरान
 20,537  मीटरी  ह. ह  झायातित  स्त्रटा

 कगघ  चूर्ण  तया  6431  मीटरी  टन  बटर
 झायल  इन  डेरियों  को  सप्लाई  किया  गया
 था  t

 (ग)  देश  में  वृध  के  उत्पादन  में  वृद्धि
 के  लिए  निम्नलिखित  कार्यवाही  की  गईं।
 कौजा  रही  है  i oneal
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 a)  eer  पशु  जिफास  परियोजना

 इस  समय  पूरे  देश  में  90  ऐसी  परि-
 योजनाशों  पर  कार्य  चल  रहा  है।  इन
 परिवोजनाओं  के  प्न्तर्गत  गलगंभ  8,000
 कल़िम  गर्भाधान,  उप-केन्द्रों  के  माध्यम  से
 लगभग  90  लाख  प्रजनन  योग्य  गोजातीय

 पशु भाते  हैं!  इन  परियोजनाओं  में  चारा
 ब्िक्रास  कार्यक्रम,  पशु  स्वास्थ्य  तथा  दूध
 का  विपणन  काये  भी  होती  है।

 (2)  झाइश  श्राम  खण्ड

 लगभग  550  एसे  ब्लाक  हैं  जिनमें
 लगभग  5,000  कुलिम  गर्भाधान  उपकेन्द्र
 हैं  भोर  जिनके  तहत  लगभग  60  लाख
 प्रजनन  योग्य  गोजातीय  पशु  झा  जाते  हैं  1

 (3)  केनीय  टझौर  राज्य  पशु  प्रजनन  फार्म

 विभिन्न  शाज्यों  में  लगभग  i70  पशु
 प्रजनन  फार्म  हैं  जो  कि  निम्नलिखित  कार्य
 करते  हैं  tm

 (क)  स्थानीय  स्टाक  को  उन्नत  करने
 के  लिए  पशु  विकास  परि-
 योजनाञरों  में  वितरण  के  लिए
 देशी  नस्लों  के  बढ़िया  सांडों
 की  उत्पत्ति  |

 (ख)  देशी  गायों  के  संकर  प्रजनन
 में  व्यस्त  परियोजनाझों  को
 सप्लाई  के  लिए  विदेशी
 डेरी  की  किस्म  के  प्रजनन
 साड़ों  को  पालना  ।

 (4)  इसके  अतिरिक्त,  केरल,  पंजाब,
 बगंलोर,  मण्डी,  ग्रल्मोडा,  हरियाणा  ओर
 असम  में  पशु  प्रजनन  कार्मे  स्थित  हैं।  इस
 कार्यक्रम  को  हिमित  बीयें  बैंकों की  स्थापना
 और  शुद्ध  नस्ल  वले  पशुओं  के  केन्द्रों  के
 रुख-रखाव  ह्वाणा  औौर  समर्थन  प्राप्त  हुआ
 है  i

 (5)  उपर्युक्त  के  भ्रतिश्क्ति  “झ्राप्रेशन

 _ फ्लड”  योजना  के  प्रन्तगत  शुग्ध  उत्पादन

 बढ़ाने  का  कार्यक्रम  झान  प्रदेश,  तमिल  नाडु,
 बिहार  ,  पश्चिम  बंगाल,  उत्तर  प्रदेश,  राज-
 स्थान,  गुजरात,  महाशपष्ट्र,  पंजाब,  हरियाणा
 के  इन  i0  राज्यों  के  57  जिलों  और  संघ
 राज्य  क्षेत्र  दिल्ली  में  भ्रारम्भ  किया  गया  है।
 इस  कार्यक्रम  में  लगभग  7000  डेरी  सहकारी
 सच  गठित  किए  गए  हैं  जिनके  प्रंन्तगंत
 इनके  प्रचालन  क्षेत्र  के  6.8  लाख  दुग्ध
 उत्पादक  झा  जाते  हैं

 (6)  विश्व  बेंक  की  प्रन्तर्राष्ट्रीय  विकास
 एजन्सी  की  सहायता  को  कर्नाटक,  मध्य  प्रदेश
 तथा  राजस्थान  के  3  राज्यों  में,  जिनमें  कुल
 22  जिले  शामिल  हैं,  समेकित  डेरी  विकास
 परियोजनाझों  के  लिए  उपग्योग  में  लाया
 गया  है।  0  डेरी  संयंत्रों  को  स्थापित  कश्ने
 का  कार्य  शुरू  कर  दिया  गया  है  और  लगभग
 300  दुग्ध  उत्पादकों  की  सहकारी  संस्थाएं

 गठित  की  गई  हैं।  दुग्ध  उत्पादन  बढ़ाने
 के  लिए  प्रजनन  सुविधाएं,  दाना  तथा  चाश,
 पशु  चिकित्सा  सहायता,  कृषक  प्रशिक्षण
 तथा  विस्तार  जैसी  सुविधाझों  क ेलिए  इन
 सोसायटियों  को  तकनीकी  आदान  कार्यक्रम
 के  अनन्‍्तगंत  लाया  गया  है।

 (7)  सरकार  ने  जाप्रेशन  फ्लड  2  के
 नाम  से  एक  वर्षीय  (1978-1985)
 डेरी  विकास  कार्यक्रम  के  कार्यान्वयन  की
 स्वीक्षति  दे  दी  है  जिसका  लक्ष्य  दुग्ध  उत्पादन
 तथा  विपणन  में  वृद्धि  करना  है।  आाप्रेशन
 फ्लड  2  में.  उच्च  तथा  किफायती  दुग्ध  उत्पादन
 शक्यता  के  25  देशी  दुग्ध  क्षेत्र  शामिल  हैं।
 इस  परियोजना  में  25  क्लस्टर  फेडरेशन  और
 4  सोलस  जिलों  का  ब्रिकास  करने  की  व्यवस्था

 है,  जिनमें  i00  लाख  ग्रामीण  दुग्ध  उत्पादक
 परिवार  भोर  50  लाख  दुधारू  पशु  जाते
 हैं।  यह  भी  प्रस्ताव  है  कि  4  महाज़गर,  के
 अलावा  लाख  से  प्रध्तिक  की  जनसंख्या  वाले

 44  नगरों  में  दुग्ध  सप्लाई  योजनाएं  चाल
 की  जाएं।



 247  Written  Answers

 दुर्ध-उत्पादन  में  वृद्धि  के  लिए  मुख्य
 चल  दुख  क्षेत्रों  में  हिमित  बोय  तकनीकी
 का  उपयोग  करके  विदेश।  डेरी  नस्लों  के
 द्वारा  पशुओं  के  संकर  प्रजनन  पर  दिया
 जाएगा  ।  इसके  साथ-साथ  भैंस  विकास
 कार्यक्रम  में  भी  तेजी  लाई  जाएगी।

 पेन  “77”  की  किस्म

 4676.  श्री  लालजोी  भाई  :
 क्‍या  कृषि  ओर  सिंचाई  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कर्मचारियों
 एवं  अधिकारियों  को  लापराही  तथा
 झसावधानी  के  काशण  शीतल  पेय  “777
 “की  किस्म  दिन-प्रतिदिन  गिल  “ही  है  और
 न्य  पेय  अ्रधिक  से  भ्रधिक  लोकप्रिय  हो
 रहे  हैं;  झोौर

 (ख)  यदि  हां,  तो  क्या  सरकार  इस
 स्थिति  से ध्वगत  है?

 कृषि  शीर  सिचाई  मंत्रालय  में  राज्य
 मंत्री  पी  सानु  प्रताप  सिह ) :  (क)  जी
 नदीं  ।

 (@)  प्रश्न  ही  नहीं  उठता  ।

 Amount  on  Vocational  Education  out
 of  Amount  Meant  for  Adult  Education

 4677.  SHRI  .BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  KDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  there  is  any  roposal
 before  the  ‘Government  that  out  of
 huge  amount  of  Rs.  200  crores  sanc-
 tioneq  for  Adult  Education,  some
 amount  should  be  spent  for  the  yoca-
 tional  education  io  improve  the  educa-
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 tion  system  and  with  a  view  to  mini-
 Mise  the  unemployment;  and

 ay  १  se,  the  facts  ‘hereof?

 THE  MINISTER  OF  EDUCA@QION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN.
 DER):  (a)  and  (b).  The  Plan  alloca-
 tion  of  Rs.  200  crores  is  meant  for
 being  utilised  exclusively  for  crganis-
 ing  large  scale  intensive  and  nation-
 wide  adult  education  programmes  for
 the  benefit  of  nearly  0  crore  itliterate
 adults  mainly  in  the  age-group  5—35
 as  envisaged  under  the  National  Adult
 Education  Programme.  Functional  up-
 gradation  is  an  essential  corsponent
 of  this  programme.

 Water  Supply  during  Summer  in  Delhi

 4678  SHRI  con  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 State:

 (a)  whether  the  water  supply  posi-
 tion  in  Delhi  deteriorates  during  the
 summer  every  vear;

 (b)  if  so,  whether  Government  have
 formulated  any  scheme  for  continued
 supply  of  water  during  summer  and  to
 increase  the  water  supply  for  longer
 hours  to  the  consumers;  and

 (ce)  if  so,  the  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA.
 BILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Residents  in  some  parts
 of  South  Delhi  experience  shortage  of
 water  during  summer  season.

 (b)  Schemeg  have  been  framed  for
 augmentation  of  water  supply  and
 work  on  some  of  them  is  in  progress.

 (c)  Details  of  the  Schemes  under-
 taken  or  to  be  undertaken  ire  indicat-
 ed  below:—

 Water
 Haiderpur  is

 l.  The  capacity  of  the
 Treatment  Plant  at
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 A  The  capacity  of  the  Water
 Treatment  Plant  at  Haiderpur  is
 being  increased  from  50  Mgd  to  100,
 Med.

 2.  A  new  water  treatment  plant
 at  Shahdara  of  90  Mad.  capacity  is
 ६0  be  constructed.

 3.  A  Scheme  to  augment,  as  an
 interim  measure,  the  supply  of  water
 by  5  Mgd.  from  Ranney  Wells  is
 under  consideration.

 4.  Additional  tubewells  have  been
 sunk  and  booster  pumps  installed  to
 improve  pressure  in  affected  areas.

 5.  Under-ground  tanks  are  propos-
 ed  to  be  construcieg  in  affected  colo-
 nies  to  receive  and  distribute  water
 equitably.

 Demands  of  country-boat  fishermen
 4679.  SHRI-C.  R.  MAHATA:  Will  the

 Minister  of  AGRICULTURE  AND
 IRRIGATION  he  pleased  to  state

 (a)  whether  Government  have  con-
 sidered  {he  demands  of  the  all  coun-
 try-boat  fishermen  of  India  submitted
 in  the  past:  and

 (9)  if  so,  what  are  the  demands  and
 the  reaction  of  the  Government
 therein?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALIL.A):  (a)  Yes,  Sir.

 (by  The  demands  of  Catamarn  and
 country  boat  fishermen  include  estab-
 lishment  of  protected  area  of  20  Kms.
 patrolling  the  protected  area  by  Navai
 Coast  Guard.  prohibition  of  anchorage
 of  trawlers  in  non-harboured  area,  net
 regulation,  registration  of  mechanised
 boats,  penalty  for  violation  of  protect-
 ed  area,  cancellation  of  licences  for
 mechanised  net-weoving  industry  and
 control  of  pollution.  The  Government
 has  constituted  a  Committce  to  re-
 commend  measures  for  demarcation
 of  fishing  zones.  The  Report  of  the
 Committee  is  awaited.  In  the  mean-
 while,  the  Government  have  issued
 guidelines  for  the  consideration  of  the
 State  Governments  to  protect  the  inter-
 ests  of  coastal  fishermen  and  to  avoid
 conflicts.
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 Uniformity  in  Jand  ceiling

 4680.  SHRI  rom  K,  JAFFER  SHARIEF  :
 Wiil  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  ie  pleased  toa
 state:

 (a)  whether  different  Slate  Govern.
 ments  have  placed  different  limits  on
 land  ceiling:

 (b)  if  so,  the  reason  therefor:  and
 (c)  the  steps  contemplated  by:

 Government  to  bring  uniformity  im
 the  matter?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 to  (c).  The  National  Guidelines  on
 Land  Reforms  provide  that  the  ceiling
 for  the  best  category  of  land  with
 assured  irrigation  and  cupable  of
 yielding  at  least  two  crops  a  year
 should  be  within  the  range  of  0  to  48
 acres.  A@highcr  ceiling  for  inferior
 land  was  suggested.  All  State  legisla-
 tions  have  fixed  the  ceiling  within  the
 range  suggested  by  the  National
 Guidelines.

 Drinking  Water  in  Villages

 4681.  SHRI  5.  NARASIMHA  REDDY
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  what  is  the  Government's  plan
 regarding  drinkin;  water  supply  to
 villages:  and

 (b)  within  how  many  years  Govern-
 ment  propose  to  give  drinking  water
 to  all  the  villages  in  vur  country?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  S'KANDAR’
 BAKHT):  (a)  to  (b).  Provision  of
 safe  drinking  water  is  the  responsi-
 bility  of  the  Siate/Union  Territory
 Governments.  Supply  of  safe  drink-
 ing  water  in  rural  areas,  particularly
 to  problem  villages  is  being  arranged.
 by  the  State  |  Governments/Union
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 ‘Territory  Administrations  under  the
 Minimum  Needs  Programme  which  is
 in  the  State  Sector  of  the  Plan.

 In  order  to  accelerate  the  pace  of
 provision  of  safe  drinking  water  to
 problem  villages  (whose  estimated
 number  as  on  ist  April,  4977  was
 -1,13,000)  in  the  country,  the  Govern-
 ment  of  India  also  launched  a  Central-
 ly  Sponsored  Accelerated  Rural  Water
 Supply  Programme  during  ‘1977-78
 under  which  Rs.  48.29  crores  were  re-
 Jeased  to  States/Union  Territories  as
 cent  per  cent  grant-in-aid  assistance.

 During  the  current  year.  Rs.  60
 crores  have  been  provided  in  the
 Central  budget  for  giving  grant-in-
 aid  for  rural  water  supply  schemes
 taken  up  by  the  States/Union  Terri-
 tories  under  the  Centrally  Sponsored
 Accelerated  Rural  Water  Supply  Pro-
 gramme.  Together  with  the  provision
 made  in  the  Minimum  Needs  Pro-
 gramme  of  the  State  Plan  _  for  rural
 water  supply,  the  total  c&Werage  of
 problem  villages  with  safe  drinking
 water  would  go  up.

 It  is  proposed  that  all  the  identified
 problem  villages  will  be  provided  with
 safe  dtinking  water  by  1983-84.

 Basic  facilities  in  Ghonda  development
 Scheme,  Delhi

 4682.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  slate:

 (a)  whether  it  ig  a  fact  that  many
 houses  have  come  up  in  Ghonda
 Development  Scheme  when  plots  were
 sold/allotted  by  D.D.A.;

 (०)  whether  it  is  a  fact  that  in  spite
 -of  the  fact  that  many  people  have
 started  living  there.  there  igs  delay  in
 -supplying  drinking  water,  road  lights
 and  sewerage,  and

 (c)  if  so,  steps  being  taken  to  pro-
 vide  these  facilities  in  different
 blocks?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT);  (a)  and  (b).  Yes,  Sir,

 (c)  (i)  Water  Supply:  The  Delhi
 Development  Authority  have  reported
 that  internal  distribution  lines  have
 been  laid  ‘Partly,  and  six  tube  wells
 have  been  sunk  for  interim  water
 supply.  As  regards  permanent  ar-
 rangement,  necessary  design  for  water
 supply  lines  is  being  prepared  by
 them

 Gi)  Road  Light:  Action  to  deposit
 the  amount  with  Delhi  Erectric  Supply
 Undertaking  for  executing  the  work
 of  electrification  is  being  taken  by  the
 Delhi  Development  Authority.

 Giiy  Sewerage:  Shallow  sewer  lines
 have  already  been  laid  partiy  in  the
 aret  and  the  award  of  work  for  some
 por':on  is  under  process.  The  design
 for  sewerage  scheme  has  been  sent  by
 the  Delhi  Development  authority  to
 the  Municipal  Corporetion  of  Delhi
 for  approval.

 Alleged  Copying  in  Delhi
 University  Examinations

 4685  SHRI  MOHINDER  SINGH
 SAYIANWALA:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  Academic  Council
 of  Delhi  University  has  levelled  serious
 charges  regarding  the  conduct  of
 examinations  alleging  that  heavy
 copying  was  done  by  the  students  and
 it  wag  allowed  by  the  invigilators;

 (b)  if  so,  whether  similar  reports
 have  been  received  from  other  Urti-
 versities  also;

 (c)  if  so,  his  reaction  in  the  matter,
 and

 (a)  the  steps  that  are  being  taken
 to  check  this  evil  growing  year  after
 year?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN.-
 DER):  (a)  and  (b).  At  a  meeting  of
 ‘the  Academic  Council,  while  an  item
 pertaining  to  recommendations  made
 by  the  Examinations  Reforms  Com-
 mittee  of  the  University  was  under
 consideration,  some  members  mention-
 ed  that  the  standard  of  conduct  of  the
 University  examinations  had  ‘een
 deteriorating  and  that  there  had  heen
 cases  of  lack  of  proper  supervision
 and  invigilation  at  the  University
 examinations  leading  to  mass  copy-
 ing.  These  members  have  been  asked
 to  send  specific  cases  in  writing.  Diffi-
 culties  in  invigilation  and  mass-copy-
 ing  have  been  faced  by  a  number  of
 universities.

 (b)  and  (d).  The  Academic  Council
 of  the  University  has  asked  the  Re-
 gistrur  and  the  Controller  of  Exami-
 Nations  to  prepare  a  comprehensive
 note  indicating  the  defects  and  diffi-
 culties  being  faced  in  the  existing
 system  of  conduct  of  examinations  and
 suggest  remedial  measures  which
 could  be  adopted  in  the  conduct  of
 future  examinations.  The  University
 Grants  Commission,  State  Govern-
 ments  and  the  Universities  themselves
 have  been  considering  ways  and  means
 of  conducting  examinations  in  a  satis-
 factory  manner.

 Demand  for  white  paper  on  National
 Education  Policy

 4684,  SHRI  K.  MALLANNA:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Institute  of  Human  Resources  Develop-
 ment  has  called  upon  the  Government
 to  issue  a  white  paper  on  the  National
 Education  policy  to  help  clear  the  con-
 fusion  in  the  country’s  education  sys-
 tem;  and

 (b)  if  so,  the  detaiis  regarding  the
 clarification  made  by  Government  in
 this  regard?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  and  (b).  According  to  the  avail-
 able  information  no  request  from  the
 Institute  of  Human  Resources  Develop-
 ment  seems  i9  have  been  received.
 However,  the  Government  of  India  has
 already  prepared  a  draft  national
 policy  on  education  which  had  been
 placed  before  the  Conference  of  State
 Education  Ministers  held  on  3  and
 l4th  July,  1978.  Detailed  comments
 of  most  of  the  State  Governments  are
 awaited.
 Allotment  of  wheat  under  ‘Food  for

 Work’  Programme  to  3.7.

 4685.  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Andhra  Pradesh  Gov-
 ernment  hag  requested  the  Centre  to
 allot  50,000  tonnes  of  wheat  under  the
 ‘Food  For  Work’  Programme;  and

 (b)  ig  so.  the  reaction  of  the  Gov-
 ernment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  Yes,  Sir.

 (७)  There  is  an  allocation  of  55,000
 M.T.  of  wheat  for  Andhra  Pradesh  for
 the  current  financial  year  1978-79.
 Against  this  allocation,  .000  M.Ts.
 has  been  released  to  the  State  (includ-
 ing  000  M.T.  as  balance  from  last
 year  allocation).  Further  allocations
 will  be  made  depending  on  utilisation.

 Request  from  Haryana  for  speocily
 despatch  of  wheat

 4686.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  ‘be
 pleased  to  state:

 (a)  whether  Haryana  Government
 has  requested  the  Centre  for  speedy
 despatch  of  wheat  procured  in  the
 State;  and  o
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 (b)  if  so,  the  decision  of  the  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OP  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU_  PRA-
 TAP  SINGH):  (a)  Yes.  Sir.

 (b)  On  the  Ist  April,  1978,  the
 Haryana  State  Government  had  no

 stock  of  Wheat  for  the  Central  Pool.
 As  on  i-4-l978  the  Food  Corporation
 of  In‘lia  in  Haryana  had  7.33  iakh
 tonnes  of  foodgrains  in  the  depots
 (5.97  lakh  tonnes  Wheat.  132  lakh
 tonnes  rice  and  0.04  lakh  tonnes  coarse
 grains).  The  total  procurement  of
 foodgraing  in  Haryana  has  been  about
 6.7  lakh  toneng  (7.4  Rice  from  977.78
 crop  and  9.3  Wheat  from  ‘1978-79  crop).
 After  providing  for  Local  issues  against
 monthly  =  allocations  ot  fomigreing,
 given  by  the  Depariment  of  Food
 (Goverument  of  India)  only  about  5
 lakh  tonnes  of  foodgrains  would  re-
 quire  inter-State  movement  during  the
 year  at  a  monthly  average  rate  of  !.25
 lakh  tonnes,  per  month.  During  the
 period  April  to  July  1978.  4.93  lakh
 tonnes  of  foodgrains  (Wheat  3.6]  rice
 4.32)  was  moved  by  rail  averaging  1.23,
 lakh  tonnes,  per  month.  The  inter-
 State  movement  of  sponsored  food-
 grains  from  the  Punjab.  Haryana  and
 U.P,  has  to  be  coordinated,  keeping  in
 view  the  available  rail  transport  capa
 city  and  its  equitaule  distribution  to
 the  ether  two  States  and  the  han:ling
 capacity  at  the  despatching  and  re-
 ceiving  ends.  Inter-State  movement
 of  sponsored  foodgrains  from  Haryana
 during  the  remaining  8  months  (August
 78  to  March  79)  will  +e  ensured  at
 about,  i.25  lakh  tonnes,  on  an  average
 per  month,  for  the  stocks  as  on  1-4-179
 not  40  exceed  the  stocks  as  on  L-4-978
 as  for  as  possible.  The  stocks  in
 Haryana,  on  ‘l-8-i978,  were  about  255
 lakh  tonnes  (7.70  lakh  tonnes  Wheat,
 4.69  lakh  tonnes  rice  and  0.6  lakh
 tonnes  coarse  grains)  as  compared  to
 32.02  lakh  tonnes  on  1-8-1977.  Move.
 Ment  of  about  7  lakh  tonnes  of  food-
 grains  is  ‘being  planned  during  the
 period  August  to  December,  1978.  Thus
 it  wili  be  seen  that  every  effort  has

 “AUGUST  er

 heen,  and  is  being  made  to  increas:
 the  tempo  of  despatches  of  foodgrains
 from  Haryana,

 Government  accommodation  to
 accredited  Press  Correspondents

 4687.  PROF.  DILIP  CHAKRAVARTY:-
 Wil:  the  Minister  of  WORKS  AND
 HOUSING  AND  St’PPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  who  are  the  accredited  Press
 Correspondents  so  far  allotted  Govern-
 ment  ftats/Houses  from  the  Press
 Pool  and  the  Genergi  Poul,

 (०)  who  are  the  Accredited  Press
 Correspondents  siill  on  the  waiting
 list  and  for  how  many  years;

 (c)  how  many  Accredited  Press
 Correspondents  own  houses/flats  and
 how  many  of  them  have  vacated  their
 Government  Quarters  after  they  have
 built  their  own  houses:

 (d)  whether  the  Government  will
 ask  the  Accredite?  Correspondents
 who  own  houses  e‘ther  to  vaccte  their
 Government  Quarters  or  to  pay
 market  rent,  and

 (e)  whether  the  Government  con-
 templates  tc  enlarge  the  Press  Pool  to
 accommodate  the  Accredited  Corres-

 _pondents  on  the  waiting  list?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Stu  scment  I  showing
 the  accredited  Press  Correspondents
 and  Photogrephs;s.  who  are  ‘n
 occupation  of  accommodation  allott-
 ed  from  the  Press  Pool  and  General
 Pool  js  attached

 (>)  Statement  IT  is  attached.  The
 earliest  date  from  which  a  corres-
 pondent  is  waiting  in  the  waiting  list
 is  22-12-1977.

 (ec)  and  (d).  There  were  i4  lhouse-
 owning  Press  Correspondents.  i2  of
 them  vacated  the  Government  accom-
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 modation.  In  the  remaining  2  cases,
 fle’  correspondents  have  been  asked  8.  No.  Name
 to  vacate  the  accommodation.

 (e)  No,  Sir.  8/Shri
 Statement  I  34.  छ  N.  Nair

 PRESS  POOL  35.  Kumar  Dev
 36.  S.  K.  Das

 8.  No.  Name  37.  A.  N.  Satwik
 38.  K.  D.  Sarkar

 S/Shri  L,  39.  8,  Sarkar
 l,  A.  KN.  Das  40.  S.  Jogarao

 2.  S.  Shankar  Pillai  4l.  M.  Cholapati  Rao
 3.  R.  B.  Bedi  42.  Sailen  Chaterjee
 cn  V.  फ्,  Esvaran  43.  G.  S.  Chawla
 5.  R.  Ramaswamy  4  44.  S.  Sethuraman
 6.  G.  K.  Reddy  45.  8.  Dutta
 7.  ५.  K.  M.  Kutty  :  46.  Kewal  Verma
 8.  D.  Nandi  47.  Kishore  Chand
 a  N.  0.  Shah  48.  N.  Thyagrajan
 10.  A.  Goswamy  can  49.  K.  P.  Srivastava  Loa
 il.  L.  P.  S.  Srivastava  50.  P.  Dayal
 12  A.  G.  George  5l.  द  Prabhakar
 13.  8.  Thakur  52.  Ashim  Chaudhuri
 14,  0.  P.  Sabharwal  53.  T.  8.  Satyan  |
 i5.  R.  Sundram  54.  P.  K,  Naresh
 16.  Y.  K.  Bhatnagar  55.  J.  N.  Shukla
 in  R.  P.  Chadha.  56.  G.  Shukla.
 18.  8.  Neelakantan  57.  B.  8.  Saxena
 19.  K.  Srinivasan  4  58.  Satinder  Singh
 20.  K.  Natarajan  59.  K.  V.  8.  Rama  Sarma
 ai.  D.  G.  Kulkarni  60.  M.  Mulukal
 22.  J.  Pp.  Chaturvedi  6l.  T.  प  Venkatachalam
 23.  E.  P,  Radhakrishnan  62.  Raghubansh  Sahai.
 24.  A.  Raghavan  63.  0.  L.  Chandrakar
 25.  D.  K.  Joshi  64.  Krishna  Kumar

 4B.  K,  Joshi.  hot  65.  N.  B.  Lale
 27.  P.  N.  Vajpai  66.  Pran  Sabharwal
 28  R'Ratifarajan  67.  K.  C.  Nigam
 29.  N.:.Chakraverti  68.  8.  K.  Bom:  coe
 30.  0.  Mathur  moe  69.  Chandrakant  F.  Shah
 3i.  M.  Shubhan  70.  ्  P.  Ramachandran
 38:  PK:  3.  Kufty 2  TM  N.  K.  Trikha
 33  Ariwar.  Abnied  72.  छू,  N.  Menon
 TT  24  ना
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 S.No.  Name  ite.  Name

 ;

 S/Shii
 73.  R.  C.  Pande  niaue
 n  Rejendra  Kapur

 ——  a

 .  Mhan  Ram* 75.  Dipak  B.  R.  Chaudhuri
 76.  &  6.  Roy
 77.  8,  S.  Padmanabhan
 78.  Hari  Pratap  Singh
 79.  Raj  Gill
 80.  B.  R.  Biswas
 81.  B.  P.  Aggarwal
 82.  B.  B.  Mathur
 83.  M.  L.  Kotru
 84.  Pouly  Parackal
 85.  A.  C.  Saxena

 86.  द  छ,  Sanghavi
 87.  J.  M.  Deb
 88.  H.  K.  Dua
 89  V.  M.  Saluja
 90.  O.  V.  Vijayan
 9l.  Chetan  Chadha
 92.  M.  G.  Tapasvi
 93.  Sadhan  Mukherjee

 M.  C.  Ramaswamy
 P.  ट,  Varadarajan
 R.  ्,  R.  Shenoy
 Dipta  Sen
 H.  Ranganathan*®

 10.  C.  N.  Reddy
 l.  8.  L.  Das
 12.  K.  L.  Vyas
 ९  4  N.  Gopinathan  Nair®
 14,  G,  K.  Pande®
 15.  P.  Neelakantiah
 36  P.  K.  Kumaran
 7.  Samir  Paul
 18.  oO.  P.  Pandit
 i9.  8.  K.  Mathur

 20.  George  K.  Mad¢utkichathedom
 2l.  Cecil  Victor
 22.  M.  G.  Srinath

 ड

 or

 #
 w

 94.  Smt.  Manu  Hari  Pathak  Il,  Cameramen

 ee  l.  R.  K.  Sharma
 S  2.  Kulwant  Roy

 S.  No.  Name  3.  1.  M.  Sharma

 8/Shri  प्रा,  Out  of  turn
 l.  Virendra  Kumar  (Acbredited)  $.  ्,  R.  Chopra  (Correspondent)
 2.  Raghu  Rei  —de—  2  $  K.  Chadha  (Catrerama@)
 3.  Upendra  Bagged  igo  *Applications/particniars  awaited.
 4.  Sitanshu  Dag  —do—
 5.  प  D.  Chopra  —do—
 6.  N.  Ramachandran  _म-फछ--  शाहुइरा,  चिश्लो  में  heen,  wt  मिनधि
 प्‌.  8.  L.  Dhingra  do  .

 4688.  थी  भारत  ह... $  चौहान «८.

 tatement  Gf  क्या  शिक्षा,  समाज  कंज्जण  और  संस्कृति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 S.  No.  Name  a
 B/arai  (क)  क्‍या  पह  स्  कि  दिल्‍ली

 l.  I,  Gopalakrishnan*  शाइदरा  क्षेत्र  मे ंशारीदिक  लिका  के  शिए्‌
 2.  Nerayen  Swamy?  dea  हेतु कोई  स्टेडियम  नहीं है;  at  8
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 श)  नि  हां,  तो  कया  सरकार  क
 विचार  ऐसा  स्टेडियम  बसाने  का  है

 (ग)  यदि  हां,  तो  उसका  ब्यौरा  क्या  है;
 श्योर

 (%)  यदि  नहीं,  तो  उसके  क्‍या  कारण
 है?

 शिक्षा,  समाज  कल्याण  जोर  |  मस्सत
 संजालय  में  राज्य  मंत्री  भी  धन्ना  सिह
 सुलशव)  :  .(क)  से  (घ).  दिल्‍ली  प्रशाशन
 ले  शूनित  किया  हैकि:

 (i)  दिल्‍ली  क्राहदरा  प्  में  खेल
 का  कोई  स्टेंडियम  भहीं  है,

 (ii)  ae  क्षेत्र  में,  इस  प्रयोजन  के
 लिए  श्यूमि  उपलब्ध  म  होगे
 शौर  बम न  होने  के  कारण

 को  ल-स्टेडियम  का  निर्माण  करने

 का  कोई  बस्ता ब दिल्‍ली a  दिल्ली  प्रशासम

 के  विधाराधीन  नहीं  है;  प्ौर

 Gil)  यमुना पा रक्ेत्र पार  ज्षेत्र  में  इसके  बिस्ता २-
 आऋयंकलाप  के  च्प  में  ae
 पश्सिर/सण्डंप  विकसित  करने
 और  पूरे  है;  जाने  प:  इन्हें
 'दिल्ली  कऋ्रशासन  को  भ्रनुरक्षण
 के  लिए  प्लूपुद  करने  का  एक
 प्रस्ताव  दिल्‍ली  विकास  ह;

 कऋरण  के  विद्ाशाओ्रीन  है।

 दिल्ली कै  लिए  yates  gan  sore

 4689.  श्यो  भारत  ह... $  चौहान  :
 प्व्या  निर्माण  नौए  प्रागास  बा  ति  ब्रोर

 द्र
 मती  यह  बतासे  की  हृपा  करेंगे

 नकी  ६. (ह  विल्सी  में  अंतभान'भ्राथास
 सस्वी  eae  रखंते हुए  तथा  इसका
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 pared  करते  के  लिए
 gh

 योजना  तैयार की  जा  पह  है;

 (लि)  यदि  हां,  तो  इस  सम्बन्ध  में
 जनता  के  स्थैनीय  प्रतिनिधियों  |  सहयोग
 प्राप्त  किया  जा  रहा हैं;

 भौर

 (ग)  यदि  हां, सो  किस  रूप  में  ?

 बनिर्माण,  और  ्ायास  war  git  ओर
 पुनर्वास  मंत्री  भी  सिकम्दर  बचत)  :  (क)
 ह.  200  लक  को  नई  फर्क्रिकय  बोलना
 व्यार  करते  समग्र  झावास  समस्य्रा  को  ध्याव
 +  रख  शाषणगा ।

 (ल)  शौर  (ग)  प्रस्तानों  के  प्रारूप
 पक्  वियार  विमसे  के  जरिए  तथा  सुझाव  ।
 क्राक्षेप  भ्रामन्खित  करके  स्कानीस  प्रक्तिनिष्तियों
 से  'फ्शामर्श  किया'  जाएगा  |

 दिल्‍ली  जिकास  प्राधिकरण  बनाने  का
 द... 6

 (*an0.  ण्नों  rarer  fig  ह... औ  :  कया
 retin और  सायात  तया  पूर्ति और

 जुनकॉस  सढ्ी  यह  बताने  की  कृपा  करेंगे
 कि“

 (क)  क्‍या  दिल्‍ली  विकास  प्रांधि-
 करण  को  दिल्‍ली  की  आवास  समस्या  का
 समाधान  करने  के  लिए  बनाया  गया  था;

 (ख)  ग्दिद्ां हां,  हो-क्‍्या  फहर  प्राधिकरण
 समस्या  का  समाधान करने  में  सफन्न  रहा  है;
 झौर

 at  (ग)  गरदि  नहीं,  तो  इसके  कया  कारण
 हैं?  7

 विमान,  शौर  झावास  सथा  ति  शौर
 कु्ताँस  मंत्री  (णी  सिफफहर  बढ़त)  :  (क)
 'दिख्लीविकासअधिमियम,  4957  (1987
 का  67)  को  धारा  6  के  अनुसार,  दिल्ली



 विकास  प्राधिकरण  का  उद्देश्य  योजना  के

 झनुसार  दिल्‍ली  के  विकास  को  बढ़ावा  देना

 तथा  उसका  विकास  करना  है  T

 (a)  ste  (ग),  निश्चियों  तथा  भवन
 निर्माण  की  सीमाझों  के  भीतर  दिल्ली
 विकास  प्राधिकरण  मे  अब  तक  मध्यम
 झाय  वर्ग,  मिम्त  झाय  वर्ग  शौर  जनता।
 सी०  एस०  पी०  द्गों  के  व्यक्तियों  के  लिए
 33238  फ्लेंटों  का  निर्माण  किया  है  ।
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 Fauity  designing  of  roofs  in  India

 4691.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  WORKS.  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state

 (a)  whether  according  to  Prof.  V.
 Zielnski  international  expert  on
 Low-Cost!  housing,  foofs  of  almost
 all  the  buildings  in  India  are  wrongly
 designed  causing  accumulation  of
 water  and  frequent  leakage;  and oe

 er  ee  pee  Feat
 (b)  if  so,  what  are.the  facts  thereof

 and  Government’s  reaction  thereto?
 ‘THE’  MINISTER  97  ‘WORKS  AND

 HQUSING  , AND  SUPPLY  RE-
 HABILITATION  (SHRI  S  AR
 BAKHT):  (a)  The  Ministry  of  Works
 and  Housing  is  not  aware  of  any  such
 opinion  expressed  by  Prof.  ्  Z.
 Zielnski.

 (b)  Does  not  arise.

 Building  of  D.MLC.  schools

 4692.  SHRI  JYOTIRMOY  BOSU:
 SHRI  G.  Y.  KRISHNAN:
 SHRI  SARAT  KAR:
 SHRI  K.  PRADHANI:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a)  whether  it  has  been  alleged  that
 most  ofthe  1500,  ‘and  odd’  primary
 schools  run  by  the  Delhi  -  Municipal
 Corporation

 are  in  bad  shape;

 avoysr  ew  2078  Pre Q  my
 (b)  whether  about  300  of  those

 schools  dé  not  have  ‘thety  buildings
 and  hold  classes  in  hired  tents;

 (c)  if  so,  what  are  the  details  there-
 of;  and

 (ad)  what  action  if  any  is  being
 taken  to  get  the  situation  improved?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCAION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  SBARAKA-
 TAKI):  (a)  Yes,  Sir.

 (b)  No,  Sir.  Schools  at  50  sites  are
 running  wholly  in  hired  tents.  Schools
 at  30  sites  are  running  partly  in  ‘hired
 tents  and  partly  in  buildings.

 (c)  List  lai@.  on  the  Table  of  the
 House.  [Placed  in  Library.  See  Na.
 LT—27i2/78]}

 (a)  At  such  places  where  the  owner-
 ship  of  sites  has  been  obtained  by  the
 Municipal  Corporation  of  Delhi,
 class-rooms  are  under  constructior,
 and  it  is  expected  that.tented  accom-
 modation  will  be  replaced  by  class-
 rooms  in  the  near  future.

 Bogus  Land  Corporatiens
 4693.  SHRI  JYOTIRMOY  8080:

 Will  the  Minister  of  WORKS  AND

 win  son  be

 HOUSING  AND  SUPPLY  AND  RE.  ,
 HABILITATION  be  pleased  to  state:

 (a)  whether  it  has  been  alleged  that
 bogus  land  and  finance’  corporations
 have  sprung  up  in  almost  every  big
 colony  in  Delhi

 (b)  whether  advertising  in  the
 news-papers  these  bogug  Land  Cor
 porations  offer  plots  of

 inp
 indus-

 trial  and  résidentia  aaa  at
 attractive  prices;

 (c)  whether  in  this  process  gullible
 buyers  are  cheated;  and

 (d)  if  so,  what  are  the  details  there-
 of  and  action  taken  thereto?

 MINISTER.  OF  WORKS  AND
 HOUSING  AND.  SUPPLY  -AND..RE- ty  ह
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 HABILIFATION  (ARI  SIKANDAR
 BAKHT):  (ay  No,  iy

 (b)  to  (d).  Three  cases  have’  come
 to  flotite,  the  detailé  of  whith  are  ‘as
 under: —

 (i)  Delhi  Administration  have
 stated  that  a  Land.  and  Trading
 Corporation  sold,  through  wide
 publicity  in  1993  plots  to  about  300
 persons  by  false  representation  that
 the.  colony  had  been  approved  by
 the  authorities.  Four  partners  of
 the  Corporation  have  been  arrested
 and  the  case  is  under  investigation.

 (ii)  A  firm,  as  reported  by  the
 Delhi  Administration,  -collected
 money  in  foreign  exchange  on  false
 representation  from  some  persons  re-
 Siding  in  Germany  for  sale  of  one
 acre  Farm-House  plots,  The.  case  is
 under  investigation  by  police.

 (iti)  A  firm  offered  by  adyertise-
 ment  in  newspapers,  plots  of  land  in
 Loni  (U.P.).  Necessary  action  is
 to  be  taken  by  the  State  Govern.
 ment.

 Supply  of  batter  of  Delhi  NBlk  Scheme
 4694.  SHRI  YAGYA  DATT  SHARMA:

 ‘Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  white  butter  of  Delhi
 ‘Milk  Scheme  is  not  available  for  a
 very  long  time;

 (०)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  or  proposed  to
 ‘be  taken  for  regular  supply  of  milk
 products  by  the  D.M:S.?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  INGH  BARNALA):  (a)
 and  (b).  Manufacture  and  sale  of
 white  bufter  have  been  suspended  due

 ‘to  overall  fat  shortage.  during  the  last
 suramer  months.  Butteroil  and,  white
 butter  have  been  uséd  to  maintain
 mill  “supplies  for  fluid.  consumption.

 (c)  Milk  production  is  seasonal  in
 mature  and  the  question  of  manufac-

 ture  and“sale  of  products  by  the
 D.M.S.  can  be'  corieidered  only  when
 surplus  milk  .is  available.

 Discontentment  among  scientists  of
 LCAR.

 4695.  SHRI  SAUGATA  ROY:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  there  has’  been  large
 seale  diseontentment  among  scientists
 of  ICAR  against  bossism  in  the  orga-
 nisation;  and

 (b)  if  so,  steps  taken  by  the  Gov-
 ernment  to  remove  this  discontent-
 ment?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  No,  Sir.  However,  complaints
 were  made  by  some  scientists  against
 the  lack  of  research  facilities  and  pro-
 per  working  conditions  in  their  res-
 pective  Institutes  besides  representa-
 tions  on  various  service  matters.  Each
 such  complaint/representation  is  ex-
 amined  on  merit  and  remedial  action
 taken  in  accordance  with  the  procedure
 laid  down  by  the  Council  in  this  re-
 gard.

 Sale  of  quarters  to  Industrial  Workers
 On  hire  purchase  basis

 4696.  SHRI  BHAGAT  RAM:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  the  Government  has
 taken  a  decision  to  sell  the  Industrial
 workers  Quarters  to  the  Industrial
 workers  occupying  them  on  hire-pur-
 chase  basis;

 (b)  if  so,  what  are  the  details  of
 the  scheme  and  whether  instructions
 have  been  issued  to  the  State  Govern-
 ments  and  Union  Territories  in  this
 regard  and  whether  the  scheme  has
 been  implemented  by.  the  State  Gov-
 ernments  and  Union  Territories:

 (c)  whether  Government  2  have
 ceived  any  representation  from  thé
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 workers  welfare  society  sector  30,
 Chandigarh  sequesting  for  stay
 against  forcible  eviction  of  quarters.
 by  Chandigarh  administration;  and

 (d)  if  so,  what.  action  has  been
 taken  by.  the  Government?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  Govern-
 ment  of  India  have  taken  a  decision
 to  permit  the  sale  of  houses  built  for
 the  industrial  workers  under  the
 Integrated  Subsidised  Housing  Scheme
 for  Industrial!  workers  and  Erconomi-
 cally  Weaker  Sections  of  Community,
 to  the  existing  occupants,  and  this
 decision  has  already  been  communi-
 cated  te  all  the  State  Governments
 and  Union  Territories  §Administra-
 tion.  The  decision  envisages  that  the
 price  payable  will  be  80  per  cent  of
 the  original  cost  and  hire  purchase
 facilities  will  be  available.  Before  a
 tenement  is  sold  under  this  conces-
 sion,  the  occupent  will  have  ta  clear
 all  arrears  of  rem  ‘and  other  dues.  He
 will  net  be  allowed  to  resell  the
 tenement  within  40  years  from  the
 date  of  purchase.

 According  to  information  received
 from  various  State  Governments,  no
 houses  have  been  sold  under  this
 scheme.  The  matter  is  however,  under
 consideration  at  various  stages  of  the
 State  Governments.

 (c)  Yes,  Sir.

 (a)  The  eviction  ‘proceedings  against
 the  occupants  have  been  stayed  by  the
 ‘Chandigarh  Administration.

 AUGUAT  3,  १४8  te,
 a

 ॥...  Gemre  wien BY]  aft  चोदो  हें:
 झायंबियों  हारा  बिक  च्य्य  को  ह 4

 4697.  श्री  गंगा  भक्त  सिह  :  क्या
 विन्तण  शोर  भ्रायस  wer  पूर्ति  और

 पुनर्वास  मंत्री  यह  बताने  को  कृपा  करेंगे
 किः

 (8)  क्या  सरकार ने  जनता  से  दिल्ली
 विकास  प्राधिकरण  के  फ्लैटों  को  दास्तविंक
 बश्मत  से  भ्रिक  कीमत  सो  है  शौर  दिल्ली
 में  कालोमियों  के  विभिन्न  संगठनों  ने  इस
 घनराक्षि  क्रो  अपरू  क्‍्रदायशों  के  लिए  आपन
 चिया  है;

 ु)  गवि हां,  तो  उन  संगठनों  एवं
 एसोसिएशनतों  के  मान  क्या  है  जिन्होंने  30,
 L978a8  इस  प्रयोजन  के  लिए  शापन

 दिए;  शौर
 (ग)  क्या  सरकार  ने  फ्लैटों  को  वास्त-

 बिक  लागत  का  पता  लगाने  के  लिए  दिल्‍ली
 विकास  प्राश्षिक रण  के  कार्य  कारणी  की  जाँच
 का  कार्य  सौंपा  है  शोर  क्‍या  सरकार  का
 विवार  दिल्ली  विकास  ब्राधिकरण  के  फ्संटों
 के  लिए  अधिक  बबूल  को  गईं  राशि  को  वापस
 कर्म  का  हैं  और  दि  महीं,  तो  उसके  क्या
 कारण  हैं?

 मिर्माज  शौर  झावास  तथा  सृत्ति  और

 युनर्थास  मंत्री  द्थ्ी  सिकन्दर  बचत )  :  दिल्‍ली
 'दिकास  प्रप्तिकरण  ने  4  मध्यम  झ्राय  वर्ग
 आवास  गोजनाझों  में  वास्तविक  सागत  से
 प्रधिक  मूल्य  लिया  है  शौर  इत  कालोमियों  को
 अंलफेयर.  एजेंसियों  ने  इस  राशि  को  लौटाने

 के  लिए  कहा  है।
 (ख)  बैसफेयर  एजेंसियों  के  नाम

 इस  प्रकार  हैं:---
 (i)  लाहन्स  रोड  ेबीबॉंट्स  कैल-

 फेयर  एसोसिएशन  (मध्यम  न्ञाव  वर्ग  सी/2
 पाकेट  ye

 (४)  रेजीडेंटस'  वेलक्रेबर  शुकषोसिएशन
 ब्री-3  पाकेट  लाइन्स  रोद।

 बैल (idl)  प्रशोक  बिदार  रेच्रीडेंडस  hid
 फेमर  एशोसिएशन,  3-मंजिले कलैदस (बजीर कलैदश  (बजीर-

 २,  प्रशोक  बिहार  )t
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 (IV).  संग्रकाड़,  RR Te  77,
 ' अरसाद  नगर  (मध्यम  बोय  गे)  क्लटस  ।

 (६)  रायरी  wer  वेशीडेट्स
 कशफंवर  द्भाती  (273)  ee  Wo  हल
 मध्यम  प्राय  वर्ग  फ्लट्स  जी-ह  क्षेत्र)

 (ग)  जी'  नहीं,  क्योंकि  राशि  कहीं
 झम्प  फ्लटों  कीं  लगत  चटाने  में  प्रयोग
 में  लाईं  गह  थी।

 आरतोत  खास  मिनण,  ewe  हार
 करहर  को  सप्लाई  को  Ged  कबर  [ण्

 क्क्  qe.

 4698.  थी  अलग  भबोौरिया :
 क्या  कृषि  और  fewrg  मत  हु  बताने  की
 कृपा  करेंगे  कि

 (क)  क्‍या  भारतीय  खाद  निगम,
 मुरादाबाद  (उत्तर  प्रदेश)  में भप्रैल  978
 में  ध्रहर  की  सप्ज़ाईंके  लिए  ट्ैंडरझाम॑तित
 किये

 (थे)  इसके  लिए  कितने.  हैदर  प्राप्त
 हुए  झौर  उसमें  से  कितने  हैकर  हस्ताक्षर
 युक्त  भे,  खोर  सब  से  कम  दर  वाजे  टैंकर
 भेजने  वाले  व्यक्तियों  क ेनाम  क्या  थे-भौर

 (ग)  क्‍या.  इस  मामले  में  थोटाले  के
 बारे  में  भारतीय  खाद्य  निगम;  मुरादाबांद
 के  जिला  मनेजर  को  अभ्यावदन  दिये  गये
 थे  शौर  यदि  हां,  तो  इस  सम्बन्ध में  क्या
 कार्यवाही  कीं  है?

 चि  और  सियाई  में  राज्य
 ह...  (जी  क्ल्यु  -  सिह):  हुक)
 1977-78  शौर  i978-790  के  दौशन
 भारतीय  खाद्य  तिगम  ने  मुरादाबाद  क्षेत्र
 (उत्तर  प्रदेश)  में  अरहर  अडहर  आल  की
 सप्लाई  के  सिए  टेंडर  झामतित  नहीं  किए
 थे  t

 fe)  और  ईको  5  जश्न  ही  हीं
 उठते

 Binencial  “  for.  २०२७  enitieaiion.  ta
 hare.

 4990  SHRI  MN.  GOVINDAM  NAIR:  -
 Will  the  Minister  of  AGRICULTLAE AND  IRRIGATION  be  pleased  to

 (a)  whether  any  fmancial  assiatance has  been  sought  for  है! उ  coms prehensive  programme  for  extention
 of  cultivation  of  Coco  in  Kerala  from
 the  Centre

 (b)  what  are  the  details.  of  the  pro- jects;  and

 (c)  Union  Government’
 thereta?.

 reaetian

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI SURJIT  SINGH  BARNALA):  (a)
 Yee,  Sir.

 (b)  The  scheme  for  development  of
 Cocoa  envisages  cultivation  of  cocoa

 in  25000  ha.  as  an  tater  exep  in  coco-
 nut  and  erecanut  ह... 8  during  a
 period  of  7  years  from  1978-79,  with
 an  estimated  cest  of  Rs.  ११.338  lakhs
 During  1978-79  the  expenditure  is
 estimated  at  Rs.  7,838  lakhs.  The
 ete  Government  heve  asked  for
 Central  assistance  and  have  requested to  sanction  the  scheme  as  a  Centrally
 Sponsored  one.

 (e)  The  Government  of  India  is
 already  assisting  the  @tate  Govein-
 ment  for  establishing  -  en  $  ha,  Cocga
 seed  garden  under  the  Centrally
 Sponsored  Scheme  and  888  sanctioned
 a-sum  of  Ra  3.I88  lakhs  for  three
 years  from  1976677,

 ‘With  regard  to  the  request  now  re-
 ceived  from  the  State  Gavernment,  ६
 wag.  told  that  further  assistance  for
 Cocoa  development  programmes  dur-
 ing  éth  Plan  is  yet  to  be  finalised  and
 as  soon  as  the  Planning  Commission
 approves  the  6th  Plan  Programme  and
 the  pattern  of  assistance  fer  various
 crops,  the  State  Government  wilt  tbe
 informed  of  the  extest  to  which
 Government  of  India  can  render
 assistance  for  the  scheme.  The  ‘Slate
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 year  programme  of  i#tplementation  of
 the  scheme  during  1978-79  as  a  State
 Sector  scheme  at  a  cost  of  Rs.  7.838

 प्रादेशिक  भाथाझों  के  भ्रध्यापयन  को  सुजिधाएं

 4700.  ्मी  राजेला  कुमार  शर्मा  :  क्‍या
 शिक्षा,  समाज  कल्याण  झौर  संस्कृति  मंत्री

 यह  बताने  की  कृपा  करेंगे  किः

 (क)  हिन्दी  भाषी  राज्यों  के  छात्रों
 की  गैर  हिन्दी  भाधी  क्षेत्रों  की  प्रादेशिक
 भाषाओं  को  पढ़ाने  के  लिए  क्‍या  वित्तीय
 सहायता  दी  ग४  है  भौर  क्या  अन्य  सुिधायें
 दी  गईं  हैं;

 ु)  हिन्दी  भाषी  राज्यों में  प्रादेशिक
 अध्यापकों  द्वारा  प्रोदेशिक  भाषा  में  पढ़ाने
 के  लिए  क्या  प्रबन्ध  किये  गये  हैं;  नझौर

 (ग)  हिन्दी  भाषी  क्षेत्रों  के  छात्रों को
 भाषाएँ  सोखते  के  लिए  गैर  हिन्दी  भाषी
 क्षेत्रों  में भेजने  के  लिए  क्या  क्षुविधायें  दी  गई

 देवी  बरकटफी)  2  (क)  से  (म)  :  यह
 मल्ालय  न्य  क्षेत्रों  की  क्षेत्रीय  भाषाओों  की
 पढ़ने  वाले  हिस्दी  भावी  राज्यों  के  छात्रों  को
 कोई  वितीय  सहायता  नहीं  कता  है।  तथापि,
 केन्द्रीय  भारतीय  भाषा  संस्थान,  मैसूर  के
 माध्यम  से  शिक्षकों को  प्रशिक्षित  किया  जाता
 है  तथा  छात्रों,  के  उपयोग  के  लिए  उपयुक्त
 सामग्री  तैयार  की  जाती  है।  शिक्षको  की
 तैनाती  राज्य  सरकारों  द्वारा  की  जाती  है  ।
 माध्यमिक  स्कूलों  के  उन  हिन्दी  भाषी  छातों
 के  लिए  राष्ट्रीय  एकता  शिविर  प्री  प्रायोजित

 किए  जाते  हैं,  जो  हिन्दी  के  झलावा  झस्य
 क्षेत्रीय  भाषाशोों  का  भ्ध्ययन  कर  रहे  हैं  ।
 संस्थान  में  प्रब  तक  24  भाषा  पर्याग रण
 शिविर  भ्रायोजित  किए  हैं,  जिनमें  are
 छात्रों  ने  भाग  लिया  है  1

 AUGUST  “38  78
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 470i.  थी  रचेगा  कलार  शर्मा:  कया
 कृषि  शौर  सिलाई  मंत्री  महू  चताने की  हुपा

 करेंगे  कि

 (क)  या  इस  वर्ष  प्राम  को  फसल
 बहुत  खराब  हुईं  है  ;

 पप्  क्‍या  सरकार  को  इस  बात  की
 जानकारी  हैं  कि  सर  प्रदेश  में  ऐसा  किसी
 जहरीली  गैस  के  विशमान  होने  के  कारण

 हुआ  है;  भौर

 (ग)  यदि  .हां,  तो  क्‍या  ,तरकार  का
 विचार  यह  सुनिश्चित  करने  के  लिए  कार्यवाही
 करने  का  है  कि  भविष्य  में  इस  गैस  के  कारण
 झाम  की  फसल  प्रभावित  न  हो  भोर  इसके
 सत्पादन  में बद्धि  हो  ?

 कृषि  शौर  सिचाई  मन्त्री  (शो  सुरणीत
 सिंह  अरगाला):  (क)  इस  वर्ष
 चिहार,  गूजरात,  महा  राष्ट्र,  कर्माटक,  उडीसा
 पंजाब,  उत्तर  प्रदेश  और  गोबा  राज्यों  ने
 आभ  की  कम  फसल  होने  की  सूचना  दी  है  1

 (ल)  उत्तर  प्रदेश  के  कुछ  भागों  में
 इंटों  के  भट्टे  के  धुएं  से  शाम  पर  कुप्रभाव
 पड़ा  है।

 (ग)  उत्तर  प्रदेश  सरकार  आम  के
 फलोचानों  के  निकट  ईटॉ  के  पुराने  बनाए
 ज्षट्टों  क ेनियमन  तयों  गये  भट्टी के  स्थापना
 करने के  विषय  में  एक  विधेवक  बताने  के जश्न

 "फ्र  विचार  कर  रही  है।

 खिला  भरेडियर  प्रकाशित  करना

 4702.  थी  राजेस  कुमार  (शर्मा:  क्या

 यह  बताने  की  कृपा  करेंगे  कि:



 ही...  Welle’  tnnvers  BRADRA‘O"{000°CHARAT  —Written:Annwers  74

 (क)  पॉचयीं  पंचवर्वीय  भींजनों  के
 झन्त  तक  राज्य-बार  कितने  गड्जेटियर

 |

 प्रकाशित  हुए  थे  भ्ौर  कितने  प्रकाशित  होने
 शेष  थे  ;

 (ख)  क्या  इन  शेष  गज़ेटियरों  को  छठी
 यंथवर्वीय  योजना  में  शामिल  कर  लिया  गया
 है  भोर  यदि  हां,  तो  क्‍या  छठी  पंचवर्षीय
 योजना  में  सभी  जिला  गड्ञेटियरों को  प्रकाशित
 कर  दिया  जायेगा  ;  भौर

 (ग)  जिला  गजेटियर  योजना  के  लिए
 छठी  पंचवर्षीय  मोजना  में  कितनी  धन-
 राशि  रखी  गई  है  ?

 विवरण

 शिकों,  सभाज  कल्याण  तथा  संस्कृति
 wonrert  में  राज्य  य््री  (भमतो  रेणुका
 देवो  बरकठकी)  :  (क)  विवरण  संलग्न  है।

 (ख)  जी,  हां  ।  जिला  गड्डेटियरों
 का  मुद्रण,  राज्य-सरकारोँ  की  जिम्मेदारी  है,
 जिन्हें  कार्य  जल्दी  पूरा  करने  के  लिए  कह
 दिया  गया  है।

 (ग)  4.06  लाख  र्पंवे  |

 राज्य/संघ  शसित  प्रकाशित  किये  राज्यों/संघ  शासित  प्रकाशित  मुद्रणाधीन,  तैयार  किये
 क्रम  क्षेत्र  का  नाम  जाने  वाले  जिला  क्षेत्रों  द्वारा  किये  गये  जिला  जा  रहे

 खंडया  गजिटियररी  की  पूरे  किये  जिला  गजेटियरों  की  जिला

 संबपा  गये  जिला  गजेटियरों  की  [संख्या  गजेटियरों की
 गजेटियरों  की.  संद्या  संध्या

 संब्या  *

 है।  2  Co  3  4  5  6  7

 l  wi  प्रदेश  20  20  है|  9
 2  झसम  8  6  2  4  2
 3  बिहार  37  6  5  4
 4  गुजरात  8  i8  4  4
 5  हरियाणा  9  2  2  7
 6  हिमाचल  प्रदेश  2  7  5  2  5
 7  जम्मू भर  कश्मीर  3  3  oe  3
 8  कर्नाटक  9  4  4  5
 9  केरल  0  9  9  al

 i0  wet  प्रदेश  43  36  3  23  7
 ll  महाराष्ट्र  26  25  23  2  ]
 i2  मणिपुर  I  q  t  ‘Se
 13  मेभालय  2
 l4  नागालैण्ड  6  27  कु  oe
 1  &  उड़ीसा  1  3  9  ‘te  “sea  श्र  हु.  ता
 6  पंजाब  १2  su  2  3
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 SD  ET. ES
 3  4  ह: ह  .@  4

 ६7  राजस्थान  2B.  24  7  20  4  >
 i8  .  सिर्क्किम  a
 49  तमिलजनाडु  3  3  &  7
 20  खिपुरा :  7  ]  व.  to
 24  उतर प्रदेश...  54°  47  33  34  प्र

 :  22  पश्चिम  इंगाल  6  3  7  6.  3
 23  झन्दमान तथा  |

 निकोबार  Poy  te  :  l
 24  पभ्ररुणाचल  प्रदेश  5  2  2  3
 25  चमिगढ़  जा  l
 26  दादशा  तथा

 नागर  हवेली  wo  |
 27  दिल्‍ली  ]  I
 28  गोझा,  दमन  भर

 दीव  L  a  l
 29  ae  din,  acd  l-  1
 30.  मिजोरम  I  l
 31  _ पाण्डिचेरी  I  a

 कुल  343  296  68  08  67

 पब्लिक  स्कूलों  शोर  कान्वेंट  स्कूलों को  दी  गई
 अनराधि

 4793.  श्री  राजेसा शुमार शर्मा : कुमार  शर्मा  :  क्‍या

 यह  बताने  की  $पा  करेंगे  कि  :

 (क)  देश  में  राज्यवार  कितने

 पब्लिक  स्कूल  शौर  कास्वेंट  स्कूल  हैं  ,

 (@)  1977-78  में
 नि  े

 रूप
 में  इन  स्कूलों  को कितनी  धनरोशि  दी  गईं;
 और

 - बसबान्य  कप  से  दे  सकल  होते  हैं  जो  इण्डियन

 (ग)  1978~79  के  लिए  कितनी
 घनराशि  मंजूर  की  गईं  है  ?

 शिका,  समाज  कल्याण  लया  संस्कृति  7

 संत्रालय  में  राज्य  मंत्री  (भोमली  रेजुका  देवी
 बरकटकी) :  (क)  पण्थिक  स्कूल:

 पब्लिक  स्कूल  कांफ्रेस  के  सदस्य  होते  हैं  t
 देश  भर  मेँ  इस  समय  54  स्कूल हैं  जो  इस
 कॉफ्रेंस  कै  सदस्य  हैं।  राज्यवार  ब्यौरा
 इस  प्रकार  है  :—

 wee  प्रदेश  4

 बिहार  z

 गुजरात  3

 हिमाचल  प्रदेश  2

 हरियाणा  ok

 जम्मू  तथा  कश्मीर

 कर्नाटक  ng

 ,  केरल  a

 भदा  शष्ट्र  ay
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 मध्य  प्रदेश  5

 उड़ीसा  ]

 पंजाब  3

 राजस्थांन  प्र

 तमिलनाडु  2

 उत्तर  प्रदेस  6

 पश्चिमी  बंगाल  {

 दिल्ली  4

 कुल  54

 (ख)  शौर  (a).  शिक्षा  मंत्रालय
 किसी  भी  पब्लिक  स्कूल  को  कोई  श्रनु  रक्षण
 अनुदान  नहीं  दे  रहा  है।  तथापि,  कुछ
 राज्य  सरकारें  उनके  अपने-अपने  क्षेत्रीय

 अधिका  ऐें  में  स्थित्न  कुछ  पब्लिक  स्कूलों  को

 अनुदान  दे  रही  है।  मोतीलाल  नेहरू
 खेल  संस्थान,  राई,  जो  54  प्रब्लिक  स्कूलों
 में  से  एक  है  एक  राज्य.  सरकारी:  संस्था  है
 तथा  इस  स्कूल  का  पुरा  खर्चा  हस्यिाणा  राज्य

 सरकार  द्वा्श  वहन  किया  जा  रहा  है।

 मिलिट्री  स्कूल,  जो  इंण्डियन  पब्लिक  स्कूल
 कांफ्रे।  के  सदस्य  हैं,  रक्षा  मंत्रालय  के

 अन्तगंत  हैं  और  उनका  खर्चा  रक्षा  सेवा

 प्रावकलनों  में  से  किया  जाता  है  ।  जहां  तक

 सैनिक  स्कूलों  का  सम्बन्ध  है  केन्द्रीय  सरकार
 द्वारा  इन  स्कूलों  को  कोई  आवर्ती  अनुदान
 नहीं  दिए  गए  हैँ।  तथापि,  भवनं-निर्माण,
 उपस्करों  की  खरीद  और  फर्नीचर  इत्यादि
 सम्बन्धी  कुछ  जिम्मेवारियों  को  पुरा  करने

 के  लिए  छात्रवृत्ति  संस्वीक्ृति  प्राधिकारियों

 द्वारा  कुछ  सैनिक  स्कूलों  को  तदथे  अनुदान
 दिए  गए  हैं  ।

 जहां  तक  काच्वेण्ट  स्कूलों  का  सम्बन्ध  है,
 इस  मंत्रालय  के  पास  कोई  क्ुचना  नहीं  है।

 उन्हें  इस.  मंत्रालय.  से.  कोई  अनुदान  नहीं
 मिल  रहा  है।.
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 Guidelines  for  Voluntary  Agencies:
 Engaged  in  Adult  Education

 Programme

 4704.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  EDUCATION,  SOCIAL.
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the.
 Prime  Minister  at  a  recently  held
 State  Education  Ministers’  Conference
 in  New  Delhi  in  July,  978  has  stated.
 that  the  voluntary  agencies  engaged
 in  propagation  of  education  be  made:
 free  from  Government  control  except
 the  proper  utilisation  of  grants  sanc-
 tioned  by  the  State  Governments  to
 these  agencies;

 (b)  if  so,  the  details  of  the  state--
 ments  made  by  the  Prime  Minister  in
 this  respect  at  the  conference;

 (c)  whether  any  guidelines  in  this
 respect  have  been  issued.  to.  the,  State:
 Governments;  and

 (d)  if  so,  what  are  the

 sons  therefor?

 THE  MINISTER  OF  EDUCATION,.
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-.
 DER):  (a)  to  (d).  The  Prime  Minis-
 ter,  in  the  Conference  of  State  Educa-
 tion  Ministers  held  in  New  Delhi  in.
 July,  1978,  had  said  that  educational
 institutions  should  be  free  from  Gov-
 ernment  contro]  and  that  Government.
 should  only  ensure  that  financial
 assistance  given  for  education  was  not.
 misused.  The  involvement  of  volun-
 tary  agencies  in  the  National  Adult
 Education  Programme  is,
 speaking,  on  these  terms.  The  State
 Governments  are  not  expected  to
 undertake  routine  inspections  of  the
 work  of  voluntary  agencies.  but.  the:
 work  of  the  latter,  as  of  other  agen-
 cies  implementing  this  programme,  is
 to  be  systematically  evaluated.  It  is.
 also  intended.  to  ensure  that  voluntary
 agencies  do  not  engage  themselves  in
 activities.  which  are  at

 details:
 thereof,  and  if  not,  what  are  the.  rea--

 broa  dly-:

 divergence:

 |

 ||
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 Policy
 Statement  on...  Adult  ped tion  and
 the  conditions  of  grant

 A705,  SHRI  DURGA  CHAND:  Will
 ithe  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-

 red  to  state:...

 (a)  whether  it  is.a  fact  that  the
 ‘voluntary  agencies  which  sre  engaged
 in  :propagation  of  primary  education

 -are  not  given  cent  per  cent  grant  and
 some  State  Governments  give  only
 25  per  cent  to  30  per  cent  grants  to
 that:  account,

 (b)  whether  the  Centra]  Govern~
 ment  have  asked  the  State  Govern-
 ments  to  furnish  the  details  of  the
 percentage  of  grants  givetito  such
 agencies  for  primary  education;

 (6)  if  ry  what’.  are  the  details
 thereof}.  and:

 (d)  whether  any  guidelines  are  be-
 ing  issued  to  State  Governments  for
 Vberalising  the  formula  of  grants  for
 primary  education;  if  so,  what  are
 ‘the  details  thereof?

 ‘THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 'DER):  -(a)  to  (d).  School  education
 including  primary  education  is  pri-
 ‘marily  managed  by  the  State  Govern-
 ments.  The  Government  of  “India
 have  not  issued  any  guidelines  to  the
 State  Governments  in  the  matter  of
 quatitum  of  assistance  to  voluntary
 agencies  engaged  in  primary  educa-

 'Matitenance  of  Fiata  by  DDA

 4706,  SHRI  RAM  VILAS  PASWAN
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION.  be  pleased  to  refer

 to  the  reply  given  to  USQ.  No,  160,00 00 the  1th  July,  978  regarding  mein-
 ‘tenance  of  flats  by  DDA  and  also  the

 AUGUST  28,  978  Written  Anewers,  280
 aad  8

 details  appended  to  reply  given  to
 USQ  No.  777  dated  27th  February,
 १978  regarding  break  up  price  of
 DDA  flats  wherein  it  has  been  shown
 that  the  cost  of  the  fats  includes
 meintenance  charges  also,  and  state
 which  of  the  two  repHes  is  correct;
 the  action  Government  propose  to
 take  against  the  erring  officers  for
 giving  wrong  information?

 ‘THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  Information  is  being  col-
 lected..  and  wil]  be  placed  on  the
 Table  of  the  Sabha.

 दिल्‍ली  विकास  प्रांधिंशरण  के  फ्लेटों  पर
 * ' मनमाना  अ्रधिषार  लगाया  जाना

 iar  4707  थी  राम  चि  तास  पासवान :  कया

 निर्माण  और  झाजास  तथा  कूलि  जौर  पुनरवास
 & द  बिल्ली  विकास  प्रक्षिकरण  के  फ्लैटों
 के  सस्यस्ध  में  विक्रय  ल्म  तथा  झम्तिम
 'कृप  से  वसूल  किए  जाने  वाले  मूल्य  में
 झस्तर  के  बारे  में  24  जुलाई,  1978  के
 झतारांकित  है. ६...  संध्या  7:80-H%  उत्तर  के
 सम्बन्ध  में  यह  बताने की  कृपा  करेंगे  कि:

 (क)  उपयुक्त  प्रश्न  का  उत्तर  7

 जुलाई,  978  को  दिए  गए  प्तारांकित
 प्रश्त  संया  i6%  उत्तर  से,  कि  भ्रधिभार
 कालोनी  की  स्थिति  और  लोकप्रियता  को
 ध्यान  में  रखते  हुए  लगाया  जाता  है,  बसे
 मेल  खाता  है  सौर  क्‍या  स्थिति  भोर  लोक-
 प्रियता  का  सिद्वान्त  कालोनी  को  केवल
 एक  गली  पर  लागू हो  सकता  है  ्य  पर  नहीं;
 श्लौर

 (कं)  इस  बात  को  ध्यान  में  रखते  हुए
 कि  ज्ापात  स्थिति  के  दौरान  प्रधिनियम  के
 झस्तेंगंत  बिने।  अधिकार  के  मनंगाने  भरे
 1. उ  रूप  से  ग्रधिकार  लगांयां  गया  भा,
 इसे  अलाटियों  को  कब  तक  लौटाया  जावेशा  ?
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 निर्माण  और  कॉबस  शया  ह. ... ६  और

 ह...  बगलों  पनी  ference  wer)  :  (क)
 दिनांक  24  जुलाई,  i978  के  .  प्रश्न
 संख्या  180  के  उत्तर  में  उल्लिखित  फ्लैट

 पुनरीक्षित  मुल्य  निर्धारण  नीति  के  भनुसार
 सितम्बर,  977  के  बाद  बेचे  गए  थे  भौर
 दिनांक  17  जुलाई,  978  के  प्रश्न  do
 6  के  उत्तर  में  उल्लिखित  फ्लैट  तत्कालीम

 मूल्य  निर्धारण  नीति  |  अर्थात  पुनरीक्षित
 किए  जामे  से  पहले  लागू  मुल्य  निर्धारण  नीति
 के  अनुसार  बेचे  गए  थे।  झतः  दिए  गए
 उत्तरों  में  कोई  असं्मात  नहीं  है।

 (ख)  जिस  मूल्य  पर  फ्लैट  बेचे
 गए  थे  उस  मुल्य  का  कोई  भाग  वापिस

 करने का  कोई  प्रस्ताथ  नहीं  है।

 भारतीय  खाद्य  निगम,  लखनऊ  हारा  झरहर
 दाल  का

 कुड्ोकार  किया
 जाता  bee

 (4708;  ओ'हरणोविन्द  wats  :  क्या
 कृषि  जौर  सिखाई  मंत्री  यह  बताने की  कृपा
 करेंगे  कि  :

 (=)  या  भारतीय  ह 1। (ी  सियम  के

 लखनऊ  तथा  कानपुर  कार्योलर्वों  ने  रक्षा
 मंत्रालय  के  लिए  अरहर  को  दास  सप्लाई
 करने  का  भादेश  एक  ही  मिल  को  दिया

 था ;

 ख)  क्या  निगम  के  कानपुर
 कार्यालय  ने  दाल  के  घटिया  होने  के  का  रण
 सप्लाई  रह  कर  दी  थी

 (ग)  क्‍या  बही  दाल  लखसऊ  कार्यालय
 द्वारा  स्वीकार  कर  ली  गई;  हौर

 (घ).  यदि  हां,  तो  .इसके  क्यों  कारण
 हैं?

 gfe vite frend और  सिंचाई  मंत्री  (लो  सुरणीत
 लिए.  बरगाला )  (क)  भारतीय  लात

 निगम,  लखनऊ  ने  रक्षा  मंत्रालय  को

 BHADRA  6  3900  (SAKA)
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 सप्लाई  करने हेतु  अरहर  से  भरहर को  दाल
 तैयोर  करते झा  लिए  कानपुर  का ति पिनिषन:
 फसलों को  दो  हैके  दिए  मे  ae

 (ज)  जी  नहीं  ny

 200)  गर्ल ही  नहीं  उठता  to

 (भ)  ह,  ही  नहीं  उठता 4

 भारतीय ete  पिनण  हारा,  ह... | उ  |  मन्दालव
 'को  बालों  करें  संब्लाई

 7  6709.  श्री.  हर्फोक्दि  जर्मा  :  a  ear
 कृषि  झोर  सिंचाई  मंत्री  यह  बताने  की  कृपा:
 करेंगे  कि

 (क )  भारतीय  aT  निम्रम;  सलजतऊ

 घोर  कानपुर  द्वाश  रीच  977578
 दौरान  रक्षा  मंत्रालय  को  किन  दरों  प*दाख
 सप्लाई  ककी  गई  थी

 s  हाल  छ!  द1  PWT  ST

 (a)  कया  बाजार  द्  भार  भारतीन
 खाद्य  निगम  की  दरों,  जिन  पर  दालों  की
 सम्लरई:  की  गई  ली,  में  काफी  झस्तर  है
 बौर

 (ग)  ग्रदि  हां,  तो  .उसके  क्या  करण
 हैं  ?  eee  ey  pe  pe

 “gfenite  लियाई!अभ्यालय में  कय बग्यी
 (झो  भानु  प्रताप  Tee):  (क)  1977~78-
 के  दौरान  भारतीय  खाद्य  निगम  द्वारा

 सुरक्षा  सेबाशों  को  शप्लाई  को  ay
 wet  के  दामों  को  खाय  विभाग के  मुख्य
 निर्धारण  बोर्ड  ने  भ्रभी  तक  अन्तिम कूप रूप;  ही!
 दिया  है।

 ण)  ौर  (ग)  अस्त  ही.  जहाँ:
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 “दिल्ली  विंकास  प्राधिकररण  में  एक्जोंक्यूटिव
 इंजीनियरों  का  प्रतिनियक्ति  को  श्वधि  स  माप्स

 होने  के  बाद  भी  वहां  नियुक्त  रहना

 4710.  श्री  हरमोविन्द  वर्मा  :  क्‍या
 “निर्माण  और  श्रावास  तथा  पूति  और  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली
 विकास  प्राधिकरण  में  बाहर  से  प्रतिनियुक्ति
 'पर  नियुक्त  एग्जीक्यूटिव  इंजीनियरों  को
 'उनकी  प्रतिनियुक्ति  की  अवधि  समाप्त

 होने  के  बाद  भी  वार्पिस  नहीं  भेजा  गया  है;
 और

 (ख)  यदि  हां,  तो  उनकी  संख्या  क्‍या  है

 तथा  प्राधिकरंण  इस  प्रकारे  उन  पर  प्रति
 “मास  कितना  अतिशिक्त  व्यय  कर  रहा
 हैं  ?

 निर्माण  ओर  झ्ावास  तथा  पति  और

 युनस  सन्‍त्री  (श्री  सिकन्‍दर  बखत)  :  (क)
 'जी,  हां  ।

 (ख)  ऐसे  कार्यपालकके  इंजीनियरों
 की  संछ्या  दो  है।

 जहां  तक  अतिरिक्त  मासिक  व्यय  का
 'सम्बंन्ध  है,  सूचना  एकत्र  कीजा  रही  है
 तथा  सभा  पटल  पर  रख  दी  जायेगी  t

 .APplications  for  AHotment  of  Govern-
 ment  Accémniodation

 47Il.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 fresh  applications  for  the  allotment

 ‘of  Government  Quarters  from  the
 ‘Central  Government  employees  have
 ‘been  asked  for  by  the  Estate  Office;
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 (b)  ‘years  upto  which  applications
 were  called  for  previously  in  category
 ‘A’,  ‘B’  and  ‘

 Cc’;

 (c)  what  are  the  reasons  for  ask-
 ing  the  fresh  applications  while  Estate
 Office  could  not  provide  accommoda-
 tion  to  the  employees  who  had  earlier
 applied;

 (d)  if  so,  is  it  not  a  wastage  of
 manpower  and  a  lot  of  stationery;

 (९)  what  are  the  expected  dates  of
 priority  in  category  ‘A’,  ‘B’  and
 ‘C’  that  the  E'state  Office  will  cover
 during  1978;  and

 (f)  number  of  quarters  under  con-
 struction  in  category  ‘A’,  ‘B’  and  ‘C’
 which  will  be  completed  and  handed
 over  for  allotment  in  1978?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  New  classification  of  quarters,
 ramiely  Type  ‘A’,  ‘B’,  ‘C’,  etc.  is  being
 introduced  w.ef.  Ist  October  1978.
 Previously,  the  classification  was  type
 I,  Il,  Ill,  etc.  Priority  dates  upto
 which  applications  were  invited  last
 in  974  were  as  follows: —

 Type  I  3i-2-68

 Type  II  31-12-62

 Type  III  3l-2-60

 (c)  and  (d).  With  the  passage  of
 time,  officers  have  become  entitled  to
 different  types  of  quarters.  Rules
 provide  for  periodical  invitation  of
 applications  for  allotment.  Further,
 entitlements  of  officers  are  proposed
 to  be  revised  and  quarters  reclassified.
 Government  is  embarking  on  a  crash
 programme  of  construction  of  quarters
 in  Delhi.  Invitation  of  fresh  applica-
 tions  has,  therefore,  become  necessary.

 (९)  No  likely  dates  can  be  indicated
 at  present.
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 Type  I  632

 _  Type  वात  806

 सोया-दूध  की  बिक्री  और  मूल्य

 47l2.  श्री  दयाराम  शाक्य  ४:
 2  क्या  क्रैँषि  और  सिंचाई  मंत्री  यह  बंताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  एक  किलोग्राम  सोयाबीन
 +  से  i0  किलोग्राम  सोया  दूध  तैयार  होता

 है  और  यह  दूध  लोगों  को  3  रुपये  प्रति  किलों-

 आम  की  दर  से  बेचा  जाता  है  ;

 (ख)  यदि  हां,  तो  चन  डेरियों  के  नाम

 क्‍या  हैं  जो  इस  समय  सोयाबीन  का  दुध
 बनाती  तथा  बेचती  हैं  तथा  क्विटल

 सोयाबीन  से  दूध  तैयार  करने  में  कितना

 खर्चे  आता  है;  और

 (ग)  क्‍या  केन्द्रीय  सरकार  का  विचार

 सोयाबीन  से  दूध  तैयार  करने  तथा  बेचने

 वाले  अत्यधिक  लाभ  कमाने  वाले  लोगों  के

 5".  विरुद्ध  कार्यवाही  करने  का  है,  और  क्‍या

 सरकार  का  विचार  सोयाबीन  के  दूध  का

 मूल्य  कम  करने  का  है  ?

 कृषि  और  सिंचाई  मन्त्री  श्री  सुरजीत
 सिह  बरनाला)  (क)  और  (ख). »
 देश  में  कोई  सरकारी  डेरी  सोया-दूध  नहीं
 बना  रही  है।  तथापि,  गोविन्द  बल्‍लभ

 पन्त  विश्वविद्यालय,  पन्त  नगर  में  किए  गये

 अनुसंधान  कार्य  से  ज्ञात  हुआ  है  कि  एक
 किलोग्राम  सोयाबीन  से  i0  किलोग्राम

 सोया-दूध  तैयार  किया  जा  सकता  है  और

 उत्पादन-लागत  2  रुपये  प्रति  किलोग्राम  से

 कम  बैठेगी  ।  तथापि,  कुछ  प्राईवेट  पार्टियां

 ,... छोटे  पैमाने  पर  सोया-दृध  तैयार  कर  रही
 +

 हैं  और  उनकी  स्थानीय  तौर  पर  बिक्री  की

 जा  रही  है।  देश  में  सोया-दृध  का  कोई

 ६:

 ”
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 संगठित  उत्पादन  नहीं  होता  है  और  सरकार

 इसके  मूल्य  को  विनियमित  नहीं  कर  रही

 है

 (ग)  प्रश्न  ही  नहीं  उठता  |

 राज्य  की  क्षारीय  और  लवणयुक्त  भूमि  क

 सुधार  के  लिएं  उत्तर  प्रदेश  के  किसानों  की

 केन्द्रीय  सहायता

 4713.  श्री  दयाराम  शार्कय  :  क्या

 कृषि  और  सिंचाई  मंत्री  यह  बताने  की  क्रपा
 करेंगे  कि  :

 (क)  |  जून,  977  के  बाद  उत्तर

 प्रदेश  सरकार  को  क्षारीय  और  लवणयुक्त

 भूमि  में  सुधार  के  लिए  केन्द्रीय  सरकार  द्वारा

 दी  गई  सहायता  में  से  3  हैक्टर  से  कम  और

 3  हैक्टेर  से  ज्यादा  भूमि  बालें  किसानों

 की  पुथक-पृथके  दी  गई  सही यंता  की  राशि

 का  जिला-बार  ब्यौरा  क्‍या  है;  ओर

 (ख)  न्यु  संहायँतां  किस  सरकारी

 संस्था  के  माध्यम  से  किसानों  को  दी  जाती

 है?

 कृषि  और  सिंचाई  मन्त्री  (श्री  सुरजीत

 सिह  बरनाला)  :  (क)  ओर

 (ख).  उत्तर  प्रदेश  सरकार  से  जाने-

 कारी  एकत्र  की  जा  रही  है  ब्रौर  प्राप्त  होने  पर

 सभा  पंदेले  प॑*  शश्खं  दी  जाएगी  |

 भू-संरक्षण  अनुसंधान  प्रदर्शने  और  प्रशिक्षण

 केन्द्र,  चतरा  द्वारा  पौद  का  वितरण

 4714.  श्री  दयारास  शाक्य :  क्‍या

 कृषि  और  सिचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (कं)  क्‍या  भू-संरक्षण  अनुसंधान,
 प्रदर्शन  और  प्रशिक्षण  केन्द्र  चतरा  ने  काजू
 और  अनानास की  पौद  के  वितरण  पर  2.  23
 लाख  रुपये  खर्च  कियेथे।
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 (a)  यदि  हैं,  तो  किसानो  भौर  भूंत-

 पूर्दे  सैनिकों  को  वितरित  पौद का  रोज्यवार

 ब्यौरा  क्‍या.  है;  बौर .

 (ग)  क्‍या  उक्त  केन्द्र  से  झनानास

 काजू,  नाहियल  झादिकी-पौद  की  सप्लाई
 के  लिए  अ्यजस्था  करने  का  चिनार  है?

 कृषि  झौर  सिच्ाई  मन्त्री  |  (भी  सुरजीत

 सिंह  बरमालों)
 :  a

 (के)  जी  नहीं।

 (ख)  प्रश्न  ही  नहीं  होता

 (मे)  कैनद्र  द्वारा  भारतीय  दूतावास
 के  चराने  (नेपाल)  स्थित  बेतन  एवं  पेंशम

 के  कार्यालय  के  माध्यम  .से  भारतीय  -  सेना

 के  भूतपूर्व  सैनिकों  को  तथा  स्थानीय  कृषकों
 को  निशुल्क  वितरण  करने  के लिए एक  हुजार
 रुपये  कें  'बाविक  'ध्यर्य  से  केन्द्र  की  हरी  में

 काजू  तथा  “अनानास  के  पौधों  को  उगाया

 जाता है ।

 हिप्फकफ  of  Text  Books  to  Scheols  in
 +

 peéthi
 i

 $715.  SHRI  JANARDHANA
 POOJARY

 SHRI  SHANKARSINGHJI
 VAGHELA

 SHRIMATI  PARVATHI
 ‘KRISHANAN:  os  ae

 SHRI  0.  0.  DESAI

 Wil,  the  Minister  of,  EDUCATION
 SOCIAL  WELFARE  AND  CUtTORE
 be  pleased  to  state:

 (a)  whether  It  is  ्  fact:  that  NCERT
 hag  not  been  able  to:  supply  some  of
 the  text  booker  ta’  several  .schowls  in
 Delhi;  end

 Qe)  if  8०,  the  reasons  therefor,  and
 steps  taken  to  make  available  the
 books  to  the  students?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No,  Sir.  In  fact  NCERT
 does  not'supply  ite  textbepks  direct~
 ly  to  the  schools  in  Delhi.  The  text~-

 ks  ere  distributed  in  Delhi  by
 NCERT’s  National  Distributors,  the
 Publications  Division’  éf  ‘te  ‘Ministry
 of  Information  and  Broadcasting.  All
 the  textbooks  required  for  the  acade-
 mic.  session.  ‘1978-79  .  have  been  sup-
 plied  by  the  NCERT  to  its  National
 Distributors  who  ‘had  made  them
 available.

 .  4b)  Does  not  arise.

 iserimination  in.  Foed.  Subsidy  -

 4716  SHRI  JANARDHANA  POOs-
 ARY;  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 plensed  to  state:  *

 (a)  ‘whether  Government's  atter-
 tion  has  been  invited  to'the  statement

 the.  Qhief  Minister  of  Kerala  and
 published  in  Patriot  of  l4th  July,
 1978  Centre  is  pursuing  a  policy’  of
 discrimination  in  regard  to  food  sub-
 sidiysgnd's  FY

 (b)  if  so,.  the,  reaction  of  the  Gov-
 ernment  thereon?

 ie  MINISTER  OF  STATH  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND,  IRRIGATION

 BEAN PRATAP  SINGH):  (a)  Yes,

 Yb)’  Phe”  suggestion  of  the  Kerdle
 Chyet  Minter  will  be  teken.  into  scons
 sideration  while  formulating.  the.  pro-.

 a
 Cree  tacit  ade hiecing mi  of
 99G+79,;:
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 'छठी  पंचनर्थीय  योजना  में  गुणरात  के  लिये

 सिचाई  योजवाएं

 412  भओ  धर्मोसह  साई  चढेल :
 क्‍या  कृषि और  सिचाई  मंत्रो  यहू  बताते
 की  कृपा  करेंगे कि  :

 (क)  कया  गूजरात  सरकार  ने  छठी
 पंचवर्षीय  योजना  में  सिचाई  योजनाश्रों
 को  भारत  सरकार  को  प्रस्तुत  किया  है  ;

 ख)  यदि  हां,  तो  गुजरात  सरकार
 द्वारा  केन्द्रीय  सरकार  को  कार्यक्रम  भ्रथवा
 योजनायें  कब  भेजी  गए  हैं  शौर  छठी  पं  चवर्षीय
 योजना  में  गुजरात  के  लिए  कितनी  सिंचाई
 योजनायें  शामिल  की  गईं  हैं  भ्लोर  उसमें  शामिल
 को  गई  बड़ी,  मध्यम  तथा  लघु  योजनाओं
 की  अ्रलग-प्रलग  संख्या  क्‍या  है  ;

 (ग)  इनमें  से  प्रत्येक  बड़ी,  मध्यम  तथा

 खब  योजना  का  नोम  क्‍या  है  और  उसको
 अनुमानित  लागत  क्या  है  ;  भौर

 (घ)  छठी  पंचवर्षीय  योजना  में

 जुजरात  को  इन  योजनाप्रों  के  बारे  में  केन्द्रीय
 सरकार  ने  प्रब  तक  क्‍या  निर्णय  लिये  हैं

 अथवा  निणय  लिये  जाने  हूँ  प्लोर  यदि  सिर्भन
 *

 नहीं  लिये  गय ेहैं  तो  कब  तक  लिये  जायेंगे ?

 कृषि  और  सियाई  मन्त्री  थो  सुरबोत

 सिह  बरनाला ) :  (क)  से  (ग)
 गुजरात  सरकार  ने  छठी  पंचवर्षीय  योजना

 के  लिए  सिंचाई  स्कीमों  सम्बन्धी  अपने

 अनन्तिम  प्रस्ताव  भ्रगस्त|सितम्बर,  977%

 दौरान  भेज  दिए  थे।  उन्होंने  डन  ब्रस्तावों

 में  1977-78  के  भ्नन्‍्त  तक  पहले  से  मंजूर
 की  गई  स्कीमों  के  भ्रलावा  i0  नईं  बृहद
 शौर  3:  नई  मध्यम  सिचाईं  स्कीमों  को

 शामिल  किया  है।  राज्य  सरकार

 से  प्राप्त  गुजरात  की  स्कीमों  का  ब्यौरा,

 जिनकी  भ्राजकल  केन्द्रीय  जल  आयोग  में

 संवीक्षा  की  जा  रही  है,  संलग्न  विवरण  में

 दिया  गया  है।

 (@)  छठी  योजना  के  भ्रस्तावों  को

 झभी  भरन्तिम  रूप  दिया  जाना  है।

 जियरण

 क्रम  स्कीम  का  जिला  प्रनुमानित  लागत  जांच  की  स्थिति
 स०  नाम  (लाख  रुपयों  में  )
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 मई  स्कोर्म

 हद  का
 .  सीप  बनासकंठा  ‘1872.67  संशोधित  प्रस्ताव  राज्य  से

 24-7-78  को  प्राप्त  हुए
 थे  शभौर  इनकी  जांच  की
 जा  रही  है।  पग्रांशिक  टिप्पी-
 णियां  राज्य  को  17-8-78
 को  भेज  दी गईं  हैं



 &

 030.34  राज्य  को  टिप्पणियां  5~9-1975
 जलाशय

 3  भादर  राजकोट  47.29

 4  बतरक  साबरकंठा  1000,  00

 5  नवगाम  बरोच  296i.00

 store
 1  हारमाबे  सायरकंठा  90.35

 चरण  दो

 2  भादर  पंचमहल  336.  42

 झौर  30-6-1976  को  भेजी  मई
 थीं  |  जल-विशान  निदेशालय  की
 झौर  टिप्पणियां  8-35-78  को
 भेजी  गईं  थीं।  उत्तरों  की
 प्रतीक्षा  है।

 राज्य  को  और  टिप्पणियां  22--2-7 8
 को  भेजी  गईं  थीं।

 टिप्पणियां  राज्य  को  22-7-78
 को  भेजी  गईं  थीं

 राज्य  सरकार  द्वारा  परियोजना
 के  विस्तार  को  भ्रन्तिम  रुप
 नमंदा  नन्‍्यायाधिकरण  के  पंचाट
 के  संदर्भ  में  दिया  जाना  है  ।

 7-7-76  की  हुई  भ्रन्तर्राज्जीय
 बैठक  में  लिए  गए  निर्णयों  के
 श्राघार  पर  संशोधित  रिपोर्ट
 राज्य  सरकार  से  प्रभी  प्राप्त
 नहीं  हुई  है  ।

 संशोधित  परियोजना  रिपोर्ट  अभी
 प्राप्त  नहीं  हुई  है।  राजस्थान
 के  साथ  भन्तर्राज्यीय  पहलू
 निहित  है  t

 Area  under  Cotton  and  its  Production

 47i8.  SHRI  VASANT  SATHE;  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  what  is  the  area  under  cultiva-
 tion  of  cotton  State-wise,  for  ‘1976-77,
 ‘1977-78  and  ‘1978-79  and  the  estimated
 production  for  ‘1976-77  and  ‘1977-78;

 (b)  the  quantum  of  cotton  import-
 ed  during  these  years  ahd  the  esti-
 mated  cost  thereof
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 (c)  whether  the  Government  haver
 formulated  integrated  scheme  for  iri-
 creasing  production  of  cotton  in  the
 country  and  details  thereof  along-with
 financial  and  physical  achieveynents,
 year-wise,  for  the  last  3  years;  ‘4

 (d)  whether  the  Government  have
 taken  action  to  ensure  fair  return/
 remunerative  prices  of  the  cotton  to
 the  cotton  producers  in  the  country
 and  detail;  thereof;  and

 (e)  whether  the  Government  have
 received  aNy  proposal  in  this  regard

 4



 seeking  Central  Assistance  and  the
 reaction  of  the  Government  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Statements  (I  and  I)  showing  State-
 wise  fine]  estimates  of  area  and  pro-
 duction  of  cotton  for  the  year  ‘1976-77
 and  preliminary  estimates  of  area
 under  the  crop  in  ‘1976-77  and  1977-78
 are  placed  on  the  table  of  the  House.
 [Placed  in  Library.  See  No.  LT-273/
 78).  Similar  information  for  1978-79,
 hag  not  yet  become  available.  The
 area  under  cotton  in  India  during
 3977-78  is  higher  by  ३0.7  per  cent
 compared  to  the  corresponding  esti-
 mate  for  1976-77.  According  to  the
 current  assessment,  the  production  of
 cotton  (lint)  in  India  during  ‘1977-78
 is  likely  to  be  around  69  to  70  lakh
 bales  of  70  Kgs.  each  as  against
 57.8]  lakh  bales  in  the  previous  year.

 (b)  During  the  cotton  season  1976-
 77,  the  Cotton  Corporation  of  India
 contracted  for  import  of  44.6  lakh
 bales  of  cotton  valued  at  Rs.  38
 crores.  Out  of  this,  8.8  lakh  bales  of
 cotton  was  imported  during  ‘1976-77
 and  spill  over  quantity  of  2.07  lakh
 hales  of  cotton  has  been  received  dur-
 ing  ‘1977-78.  As  regard  ‘1978-79,  there
 is  no  proposal  at  present  to  import
 cotton.

 (c)  For  increasing  cotton  produc-
 tion  in  the  country,  a  comprehensive
 Intensive  Cotton  District  Programme
 (ICDP)  sponsored  by  the  Govern-
 ment  of  India  is  being  implemented
 in  al]  the  major  cotton  growing  States
 ince  1971-72.  During  1978-79,  this

 programme  is  being  implemented  in
 24  districts  (8  irrigated  and  6  rain-
 fed)  in  nine  major  cotton  growing
 States  at  a  total  cost  of  Rs.  5.50  crores.
 During  the  current  year,  a  production
 target  of  75  lakh  bales  has  been  fixed.
 Cotton  ig  also  sought  to  be  introduced
 in  non-traditional  areas  like  West
 Bengal,  Orissa  and  Bihar.  The  pat-
 tern  of  financial  assistance  provided
 under  the  scheme  and  physical  and
 financial  targets  and  achievements
 made  from  ‘1978-76  to  ‘1977-78  as  well

 as  targets  for  1978-99  are  given  in  the
 Statement,  (III  .and  FV)  placed.  on
 the  Table  of  the  House.  [Placeg  in
 Library.  See  No.  LT-273/78].

 (a)  and  (e).  With  a  view  to  pro-
 tecting  the  interests  .of  cotton  pro-
 ducers  in  the  country,  the  Govern-
 ment  have  been  fixing  minimum  sup-
 port  price  for  cotton  (Kapas)  on  the
 recommendations  of  the  Agricultural
 Prices  Commission  which  inter  alia,
 considers  the  available  estimates  of
 average  cost  of  production  of  ‘the
 crop,  possible  changes  in  input  ‘prices
 and  the  changes  effected  in  the  admin-
 istereq  prices  for  competing  crops  and
 the  various  suggestions  made  by  the
 State  Governments.  For  the  1977-78
 cotton  season,  the  Government  of
 India  fixed  a  minimum  support  price
 of  Rs.  255  per  quintal  for  the  Punjab
 American  320-F  variety.  Consequent
 on  the  decline  in  the  prices  of  cotton
 generally  since  March  1978,  इशू
 sentations  from  Gujarat,  Karnataka,
 Andhra  Pradesh  and  Punjab  etc.  were
 received  by  the  Government  request-
 ing  that  Cotton  Corporation  of  India
 should  make  purchases  of  cotton  lying
 unsold  in  the  market.  The  matter
 was  considered  at  the  highest  Tevel
 and  the  Government  permitted  the
 C.C.I.  to  intervene  in  the  market  not
 only  when  the  market  prices  fall  to
 support  levels  but  even  when  they
 @re  approximating  support  prices.
 The  C.C.l.  has  been  asked  to  make
 purchase  of  cotton  both  for  sale  to
 N.T.C.  and  non-N.T.C.  mills.  The
 Government  has  also  inereased  the
 limits  of  cotton  stocks  that  can  be
 held  by  the  mills

 Financial  ald  for  Agricultural  Uni-
 versities  in  Maharashtra

 47i9,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state;

 (a)  scheme-wise  details  of  pro-
 posalg  submitted  by  the  Agricultural
 Universities  in  Maharashtra  to  the
 .C.A.R.  seeking  financial  assistance
 during  1978-79  and  the  number  of
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 proposals  cleared,  amount  sanctioned
 ‘and  the  number of  proposals  under
 consideration  university-wise  with
 Yreasong  for  not  clearing  the  proposals;

 (b)  the  financial  assistance  receiv-
 ed  by  the  Agriculture  Universities  in
 Maharashtra  during  ‘1976-77,  ‘1977-78
 and  1978-79  university-wise  and  how
 does  it  compare  on  an  average  with

 "the  universities  in  other  parts  of  the
 country;  and

 (c)  whether  the  Agricultural  Uni-
 versities  have  submitted  fresh  pro-
 posals  during  the  current  year  to  the
 I.C.A.R.  and  the  action  taken  thereon?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to
 (c).  The  information  is  being  col-
 lected  and  will  be  placed  on  the  table
 of  the  Sabha.

 @.G.C,  Grants  to  Universities  and
 acational  Organisations

 4120.  SHRI  VIJAY  KUMAR  N.
 PATIL;  Wil]  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  what  type  of  grants/special
 ‘essistance  is  provided  under  various
 schemes  to  the  universities  and  other
 educational  organisations  in  the
 States  by  the  University  Grants  Com-
 mission  and  details  thereof  alongwith
 the  State-wise  details  of  assistance
 sought  during  ‘1976-77,  1977-48  and
 the  current  year  and  the  amount
 actually  released,  by  the  U.G.C.;  and

 (b)  University-wise  details  of
 assistance  sought  and  actual  assis-
 tance  received  by  the  universities  and

 ne  AUGUST  26,  098.

 the.  other  organisations  in.  Meba-
 rashtra  from  the  period  mentioned
 above  with  reasong  for  refusing.  the
 grant  /assistance  sought?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  The  requisite
 information  is  being  compiled  and
 will  be  laid  on  the  Table  of  the  Sabha.

 Water  Logging  in  Shahdara,  Delhi

 4721,  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  467  on  25th  July,  ‘1977  re-
 garding  conversion  of  Kachcha  Nala
 in  Shahdara  and  state:

 (a)  the  further  action  taken  in  the
 matter  50  that  thousands  of  poor
 people  may  not  suffer  any  more;  and

 (b)  if  no  action  has  been  taken,  the
 reasons  therefor  and  by  what  time
 the  problem  of  water  logging  in
 several  square  kilometres  of  area
 would  be  solved  and  action  proposed
 to  be  taken  in  the  matter?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  infor-
 mation  igs  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Shahdara  Storm  Drainage  Project

 4722.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  refer
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 to  replies  given  to  Unstarred  Question
 No,  8i9  on  27th  June,  1977  and  Un-
 starred  Question  No.  4628  on  25th
 July,  1977  regarding  draining  out  of
 stinking  water  in  Trans-Yumuna  area
 of  Delhj  ang  state:

 (a)  the  progress  80  far  made  in  the
 work  of  Shahdara  Storm  Drainage
 Project  during  the  last  one  year  and
 the  work  to  be  done  during  the  current
 year;

 (b)  the  time  by  which  the  work  of
 the  project  would  be  completed;  and

 (c)  steps  taken  or  proposed  to  be
 taken  to  drain  out  the  stinking  water
 near  Kanti  Nagar  and  Azad  Nagar  in
 severa]  square  miles  of  rea  til]  the
 project  is  completed  so  that  lakhs  of
 people  could  get  a  relief?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  From  1-4-1977  to
 3i-3-978  an  expenditure  of  Rs.  3.6
 lakhs  was  incurred.  From  ‘14-1978,
 to  3i-7-978  an  expenditure  of  Rs.  30.22
 lakhs  was  incurred.  The  total  expendi-
 ture  so  far  incurred  on  the  execution
 of  Shahdara  Drainage  Scheme  is
 Rs.  475.6  lakhs,  The  provision  for
 the  current  financial  year  for  the  said
 scheme  is  Rs,  60  lakhs.

 (b)  It  is  expected  that  the  project
 will  be  completed  by  the  end  of  1962,

 (९)  The  information  is  being  collect.
 ed  and  wil  be  laid  on  the  Table  of
 the  Sabha,  es

 जिम  लोगों  को  भूमि  प्रांटित  को  गई  थी
 उसको  सुविधाएं  बेना

 (4723.  भी  छीवृभाई  गामित  :  क्‍या

 कूजे  शौर  सिंचाई  मंत्री  यह  बताते  की  कृपा
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 करेंगे  कि  :

 (क)  क्या  सरकार ने  उन  लोगों के
 बारे  में  बिशेष  कर  समाज  के  कमजोर

 बर्गों  के  उन  लोगों  के  बारे  में  कोई  संजय

 किया  है  जिन्हें  फालतू  भूमि  का  आावंडन

 किमा  गया  था  भौर  जिन्हें  भूमि  की  जुताई

 के  बारे  में  कठिनाइयां  हो  रही  हैं;  भोर

 (एख)  यदि  हां,  तो  सरकार  द्वारा  उन्हें

 दी  जाने  बाली  सुविधा्रों  का  व्यौरा  ह. द

 है?

 कृषि  और  सिंचाई  मन्त्री  पो  सुरजणीत

 सिह  बरनाला)  :  (क)  जी,  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  उठता  |

 Effect  of  Tornado  on  buildings  in
 Delhi

 4724.  SHRI  CHHITUBHAI  GAMIT:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  had  set

 up  any  Committee  to  study  the  effect
 of  tornado  on  the  buildings  in  Delhi;
 and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT);  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.
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 हासदेव बांधो  परियोजवा

 ०.  ३५१25.  भो  कंच  लाल  हेगराण  ज ेन  :
 *  डाज  जकनी  नारायण  बांडेय  :

 क्या  कृषि  शोर  सिचाईं  मंत्ो  वह  बंताने

 की  कृपा  करेंगे  कि:

 (क)  क्या  केन्द्रीय  जल  आयोग  ने

 इस  बीस  मध्य  प्रदेश  को  हासदेव  बांगों

 परियोजना  सम्बन्धी  रिपोर्ट  का  तकनीकी

 अध्ययन  पूरा  कर  लिया  है  ;

 (ख)  यदि  हां,  तो  कब  भौर  योजना

 आयोग  द्वारा  इस  बारे  में  मंजूरी  में  क्‍यों

 किलम्य  किया  जा  रहा  है  ;

 (ग)  क्‍या  विलासपुर  जिले  में  महानदी
 के  कितारे  को  लाखों  एकड़  भूमि  में,  जो

 अक्सर  शभृखाग्रस्त  रहती  है,  इस  बांगों

 परियाजता  के  पूरा  होते  पर  सिवाई  हो
 सकेगी  :

 (थ)  क्या  इसके  शीघ्र  पूरा  किये  जाने

 के  कोरबा  के  मिकट  स्थित  विजजो  घरों

 के  विस्तार  के  लिए  शोर  नये  बिजली  चर

 स्थापित  करने  तथा  भारी  उधोग६ों  को  जल  की

 सप्लाई  करने  में  सहायक  होगी;  ध्रौर

 (2)  इस  राष्ट्रीय  महत्व  की  बड़ी
 परियोजना  को  केन्द्रीय  सरकार  कब  तक

 मंजूरी  देगी  ?

 कृषि  और  सिंचाई  ह. 4  (ओ  सुरकषीत

 अ  बरनाला) !  (क)  जी,  हां।

 ब)  परियोजना  को  स्वीकृत  करने
 सेपहले  जिन  मुख्य  बातों  के  बारे  में  फैसला
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 किया  जान  है,  वे  हैं,  प्रस्तावित  स्कीम  के
 जलाशय  में  क्रोयला-भणप्डारो  का  जलमब्द
 हो  जाना  झोर  जलाशय  के  झास-पास  के क्षत्र
 में  कोयले  की  खुदाई  में भाने  वाली  कंडि-

 नाई  i

 (ग)  दस  परियोजना  से  बिलासपुर
 और  रायगढ़  जिलों  में  श्रतिवर्ष  3.20

 लाख  हैक्टेयर  क्षेत्र की सिचाई  हो  सकेगी।

 (घ)  जी,  हां ।

 (8)  उपयुक्त  (ख)  के  उत्तर  में

 उल्लिखित  मामले  का  पभ्रध्ययन  किया  जा  चका

 है  शौर  इस  बार ेमें  शीक्र  ही  फैसला  करने
 के  लिए  सभी  प्रयत्न  किए  जा  रहे  हैं  ।

 साही  बजाज  सागर  बांध

 4726.  भी  कलर  साल  हेमराज  जन  :

 Clo  लक्ष्मो  नारायण  पांडेय  :

 क्या  कृषि  शोर  सिंचाई  मत्री यह  बताने
 को  कृपा  करेंगे कि  :

 (क)  माही  बजाज  सागर  बांध  का
 प्रस्तावित  भ्रधिकतम  जल  स्तर  क्‍या  है  तथा

 इस  समय  प्रस्तावित  जल  स्तर  इतना  ऊंचा

 है  कि  इससे  मध्य  प्रदेश में  लगभग  2स े9
 एकड़  अ्रतिरिक्‍्त  भूमि के  जलमग्न  होने की
 सम्भावना  है  ;

 (ख)  यदि  हां,  तो  क्या  इस  पुनरीक्षित
 योजना  को  केन्द्रीय  जल  प्रायोग  ने  मंजूरी
 दे  दी  है;

 (ग)  क्या  इस  पुनरीक्षित  योजना  पर
 मध्य  प्रदेश  सरकार  की  श्रहमति  प्राप्त  कर  सी

 गईं.  है;
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 (5)  पा  इस  परियोजना  .  से  होने
 वाले  विद्युत  उत्पादन  में  मध्य  प्रदेश  का
 आग  निर्धारित  कर  दिया  गया  है

 (8)  क्या  भध्य  प्रदेश  ते  यह  प्रस्ताव
 किया  है  कि  माही  तियंत्रण  बोड  में  उसका
 अतिनिधि  सम्मिलित  किया  जाये  तथा  क्‍या
 इसे  स्वीकार  कर  लिया  गया  है;  और

 पच)  उपर्युक्त  परियोजना  के  निर्माण
 न्क्र्य  के  बारे  में  वर्तमान  स्थिति  क्या  है  ?

 कृषि  और  लिचाई  मन्त्री  (क्रो  सुरजोत
 ह...  बरमाला)  :  (क)  से  (ग).  योजना
 आयोग  द्वारा  माही  बजाज  सागर  परि-
 योजना  को  नवम्बर,  i97]  में  मंजूरी
 दी  गई  थो;  इसमें  यह  व्यवस्था  थी  कि  बांध
 का  अधिकतम  जल  स्तर  28.33  मीटर
 (923  फुट)  तथा  पुणे  जलाशय  स्तर
 380.  72  मोटर  (92  फुट)  होगा।

 i96i  में  बनाए  गए  प्रारम्भिक  अनु-
 मानों  के  भ्राधार  पर  राजस्थान  सरकार
 का  अनुमान  था  कि  राजस्थान  में  माही
 बजाज  सागर  बांध  के  निर्माण  से  92  फुट
 के  पूर्ण  जलाशय  स्तर  पर  मध्य  प्रदेश  में
 लगभग  85  हैक्टेयर  (209  एकड़)
 क्षेत्र  जलमग्न  हो  जाएगा  t  राजस्थान
 सटकार  द्वारा  92l  फुट  के  पूर्ण  जलाशय
 स्तर  वाले  माही  बजाज  सागर  बांध  के
 निर्माण  के  बारे  में  मध्य  प्रदेश  सरकार  की
 सहमति  प्रात्त  कर  ली  गई  थी  ओर  भष्य
 प्रदेश  सरकार  ने  मध्य  प्रदेश  में  जलमग्न

 होने  वाले  85  हैक्टेयर  (209  एकड़)
 इलाके  का  भन्‍्तरण  करना  मान  लिया  था।
 972  में  मध्य  प्रदेश  सरकार  ने  राजस्थान

 सरकार  द्वारा  मध्य  प्रदेश  में  जलमग्न  होते
 वाले  क्षेत्र  का  सर्वेक्षण  किए  जाने  को  भ्रनुमति
 दे  दो  थी।  हाल  में  राजस्थान  सरकार ने
 शृजित  किया  हूँ  कि  92  फुट  के  पूर्ण  जला-
 आय  स्तर  पर  भध्य  प्रदेश  में  622  हैक्टेयर
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 _(2538.q65)  क्षेत्र  जलसरत  दोगा  जिस्म
 44  औक्टेयर  {358  एकड़)  ज्क्मि  गैर-
 सरकारी  है  भौर  477  हैक्टेयर  (1180
 एकड़)  भूमि  सरकारी  है।  i97.  में
 योजना  भागोग  द्वारा  प्रनमुमोदित  करियोजना
 में  परिकल्पित  पूर्ण  जलाशय  स्तर  भ्थवा
 झ्रधिकतम  जल  स्तर  में  कोई  परिवतन  नहीं
 किया  गया  है।

 (ज)  इस  परिप्रोज़ता  से  उस्पादित
 बिजलो  में  से  मध्य  प्रदेश  को  कोई  हिस्‍सा
 दिए  जाने  की  परिकल्पना  नं  को  गई
 है  t

 (६2  मध्य  प्रदेश  सरकार  ने  इस  तर्क
 के  भ्राधार  पर  कि  माही  नियंत्रण  बोर्ड  को
 गतिविधियों  में  उतको  गहरी  रुचि  है  ग्पने
 प्रतिनिधि  को  नियंत्रण  बोड़ें  में  शामिल
 किए  जाने  का  प्रस्ताव  किया.  है।  भारत
 सरकार  द्वारा  इस  मामले  की  जांच  की
 गई  थो  शौर  यह  महतूस  किया  गया  था  कि
 खूंकि  मध्य  प्रदेश  माहो  बजाज  सागर
 परियोजना  से  लाभान्वित  होने  वाला  राज्य
 नहीं  है  इसलिए  नियंत्रण  बोर्ड  में  उस
 राज्य  के  प्रतिनिधि  को  शामिल  करना  जरूरी
 नहीं  है।

 (च)  परियोजना  के  यूनिट-एक  (बांध)
 झौर  यनिट-दो  (नहरें)  के  निर्माण  कार्यो
 पर  काम  चल  रहा  है।  बांध  पर  लगभग
 82  प्रतिशत  मिट्री  का  काम  और  65
 प्रतिशत  चिनाई  तथा  कंक्रोट  का  काम  पूरा
 हो  चुका  है।  जहां  तक  नहर  प्रणाली  का
 सम्बन्ध  है दाई  भुख्य  नहर  का  56  प्रतिशत
 मिट्टी  का  काम  और  बाएं  किनारे  की  नहरे
 का  47  प्रतिशत  काम  परा  हो  चुका  हैं।
 परियोजना  के  यूनिट-तीन  (वियत)  का  कासे
 भी  हाथ  में.  लिया  जा  चुका  है।
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 शुन्दरणढ़  के  किसानों  हारा  फोफलंगा  बांध  में
 काती  का  बहाव  रोका  जाना

 4727.  भी  कचरुलाल  हेमराज  जेग  :
 डा०  लक्ष्मी  नारायण  पांडेय  :

 क्या  कृषि  और  सिचाई  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  क्या  उड़ीसा  में  सुन्दरगढ़  के
 किसानों ने  वर्ष  1976-77 aT तथा  1977-78
 के  दौरान  मध्य  प्रदेश  सरकार  द्वारा  रायगढ़
 जिले  में  बनाये  गये  कोयलंगा  बांध  पर  मध्य-
 ब्रदेश  सरकार  की  झनुमति  प्राप्त  किये  बिना
 शक  कच्चा  बन्ध  बनाया  था  जिससे
 माले  का  पानी  रुक  गया  ;

 (ख)  यदि  हां,  तो  क्या  उससे
 अध्य  प्रतेश  में  कोयलंगा  बांध  से  पानी  ने
 मिलसे के  कारण  रबी  की  फसल  को  क्षति

 पहुंची  है;  भौर  i

 (गे)  क्या  यह  तथ्य  केन्द्रीय  सरकार
 के  ध्यान  मेंलायागया  था  झौर  यदि  हां,
 सो  इस  पर  क्‍या  कायवाही  की  गई  श्रौर
 क्या  यह  वात  सुनिश्चित  कराई  जायेगी
 कि  उड़ीसा  केलोग  ह. द  कच्चा  बन्ध  नहीं
 जनायेंगे  ओर  भविष्य  में  ऐसी  स्थिति
 बैदा  नहीं  होगी  ?

 कृषि  शोर  सिचाई  मम्त्रीं  ी  सुरणीत
 सिह  बरनाला)  :  (क)  झौर  ख).
 मध्य  प्रदेश  सरकार  ने  शूचित  किया  है  कि
 उड़ीसा  के  किसानों  ने  1976-77  में
 ौर  फिर  977-78% उनकी  भ्रनुमति
 के  बिना  कोयलंगा  ब्यपव्तेन  |  वियर
 के  प्रतिप्रवाह  में  एक  अस्थाई  बग्घ  बनाया
 था  और  कोयलंगा  वियर  के  जल  के  उप-
 लब्ध  न  होने के  कारण  राज्य  में  रबी की
 फसलों  को  भारीक्षति  पहुंची।
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 (4)  जी,  हां  ।  मध्य  प्रदेश  सरकार
 ने  भारत  सरकार  को  उपयुंक्त  स्थिति  से

 अवगत  कराया  था  ।  इस  मामले  को

 केन्द्र  द्वारा  उड़ीसा  सरकार  के  साथ  उठाया

 गया  था।  उड़ीसा  सरकार  ने  मई,  978

 में  केन्द्र  को  सूचित  करते  हुए  मध्य  प्रदेश

 सरकार  को  शुचित  किया  कि  कोयलंगा

 नाला  के  प्रतिप्रवाह  में  अस्थाई  बंध  के

 निर्माण  से  मध्य  प्रदेश  के  क्षेत्र  में  कोयलंगा

 व्यपवर्तत  वियर  के  भ्ननुप्रवाह  की  नहर  में

 जल  की  सप्लाई  पर  कोई  प्रभाव  नहों  पड़ा

 है  तथा  सुन्दरगढ़  जिले  (उड़ीसा)  के

 कलक्टर  ने  रायगढ़  जिले  के  झपने  समकक्ष
 भ्रधिकारी  से  सम्पर्क  स्थापित  किया  था

 शरीर  परस्पर  विचार-विमर्श  के  बाद

 उन्होंने  दोनों  शोर  के  ग्रामीणों  के  मध्य

 पदा  हुईं  गलतफहमी  को  सौहादंपूर्ण  ढंग  से

 सुलझा  लिया  है  |

 Construction  of  Government  Quarters

 4728.  SHRI  KACHARULAL  HEM-
 RAJ  JAIN:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND
 SUPPLY  AND  REHABILITATION  be
 pleased  to  state  how  many  ‘C’  &  D>
 Type  Quarters  were  constructeq  in
 New  Delhi  during  1977-78  and  how
 many  are  under  construction  at  pre-
 sent?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  During  the  year  1978-79,
 94  Type  III  and  68  Type  IV  quarters
 were  constructed  in  general  pool  in.
 New  Delhi.  567  Type  II]  anq  234
 Type  IV  quarters  are  under  construc-
 ticn,  From  the  next  allotment  year  to
 commence  from  Ist  October,  1978,  these
 types  would  be  classified  as  type  ‘C™
 and  ‘D”  respectviely.
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 Outstanding  problems  tn  the  Rehabili-
 tation  of  East  Pakistan  Refugees  in

 West  Bengal,  ह... ह  and  Assam

 4729,  PROF,  SAMAR  GUHA:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  the  Government  of
 West  Bengal,  Tripura  and  Assam  have
 placed  schemes  and  projects  for  deal-
 ing  with  the  outstanding  problems  of
 Rehabilitation  of  the  former  East
 Pakistan  refugees;

 (b)  if  5०,  details  of  the  facts  about
 the  schemes  ang  projects  submitted
 by  them;  and

 (c)  the  reaction  of  the  Government
 thereabout?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (ec).  The  Central
 Government  have  received  communi-
 cations  from  the  Governments  of  West
 Benga]  and  Tripura  regarding  re-
 siduary  problems  of  rehabilitation  of
 migrants  from  former  East  Pakistan.
 No  communication  has  been  received
 from  the  Government  of  Assam.

 The  salient  points  in  the  Memoran-
 dum  submitted  by  the  Government  of
 ‘West  Bengal  are:  conferment  of  right
 and  title  to  lang  allotted  to  refugees
 in  the  Government  sponsored  and
 squatters’  colonies;  rehabilitation  of
 rehabilitable  families  in  P.L.  Homes
 in  West  Bengal;  economic  rehabilita-
 tion  of  refugees;  utilisation  of  vacant
 plots  in  Government  sponsored  colo-
 nies;  remission  of  non-type  loans;
 and  rehabilitation  of  refugees  of  mis-
 cellaneous  categories.

 The  Government  of  West  Bengal
 have  been  advised  that  the  economic
 uplift  og  the  displaced  persons  who
 thave  now  become  part  of  the  normal
 population,  will  need  to  be  considered
 by  the  State  Government  alongwith
 other  weaker  sections  of  the  popula-
 tion  within  the  framework  of  its  own
 State  Plan  for  grea  development  pro-

 grammes;  that  the  Central  Govern-
 ment  would  provide  funds  for  the  re-
 habilitation  of  rehabilitable  families:
 in  P.  L.  Homes  pending  further
 arangements;  that  the  vacant  plots  in
 Government  colonies  could  profitably
 be  utilised  to  meet  the  present  obliga-
 tions  of  the  State  Government  to
 provide  alternative  sites  either  to  dis-
 Placed  persons  at  present  residing  in
 Tequisitioned  houses  or  to  those  who
 are  squatting  on  costly  lands;  that
 there  is  no  justification  for  remission
 of  non-type  loans  which  were  ad-
 vanced  to  displaced  persons  whose
 economic  condition  was  much  hetter
 than  that  of  the  recepients  of  type
 loans;  and  that  the  families  occupying
 private  houses  but  protected  from
 eviction  could  be  rehabilitated  on  the
 vacant  plots  jn  Government  sponsored
 and  approved  colonies.

 The  Government  of  West  Bengal
 have  also  recently  urged  upon  the
 Seventh  Finance  Commission  to  grant

 Rs.  500  crores  to  the  State  during
 979-—-84  for  tackling  the  problem  of
 the  displaced  persons  in  the  State;
 they  have  also  requested  that  the
 entire  amount  of  rehabilitation  loans
 outstanding  for  repayment  to  the  Gov-
 ernment  of  India  should  be  written
 off  in  full  and  the  remission  scheme
 extended  to  all  relief  and  rehabilita-
 tion  Joans  which  are  not  recoverable.
 This  matter  is  under  examination  by
 the  Finance  Commission.

 Information  about  the  contents  of
 the  Tripura  Government’s  communica-
 tion  have  already  been  Iaid  on  the
 Table  of  the  Sabla  on  (24-7-1978  in
 reply  to  Unstarred  Question  No,  078
 ang  again  on  31-7-1978  in  reply  to
 Unstarred  Question  No.  2153,

 Cashewnut  and  Coconut  Development
 in  Contai,  West  Bengal

 4780.  PROF,  SAMAR  GUHA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Union  Minister  of
 State  visited  Contai  area  of  West
 Bengal;
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 (b)  if  s0,  whether  he  found  much
 potentiality  of  development  of
 cashewnut,  and  coconut;

 (c)  if  so,  whether  the  Centra]  Gov-
 emment  will  extend  help  for  develop-.
 ment  wurk  there;  and

 (d)  if  so,  assistance  proposed?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA);  (a)  Yes,
 Sir.

 ¢b)  It  is  proposed  to  send  a  team
 of  scientists  to  visit  the  Contai  area
 to  study  the  potential  and  problems
 of  that  area  and  suggest  plans  for
 develoment.

 (९)  and  (d)  Any  decision  would
 be  possible  only  after  the  team  of
 Scientists  has  been  received,

 Publication  of  Bodkg  on  Mahatma
 Gandhi,  Jawaharlal  Nehru  and  Netaji

 Subhash  Chandra  Bose

 4731,  PROF,  SAMAR  GUHA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  Whether  Government  have
 undertaken  publication  of  books  on
 Mahatma  Gandhi,  Pt.  Jawaharlal
 Nehru  and  Netaji  Subhash  Chandra
 Bose;

 (b)  if  so,  names  of  the  publications
 so  far  brought  out  by  the  Government
 on  these  great  personalities;

 (ce)  if  80,  whether  ail  these  public.-
 tions  have  been  brought  out  in  various
 Indian  languages;  and

 (d)  if  ३०,  facts  thereabout?

 THE  MINISTER  OF  EDUCATION,
 ‘SOCIAL  ‘WELFARE  AND  CULTURE
 (DR.  ‘PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  Information  is

 being  collected  and  will  be  laid  on  the
 Table  of  the  Lok  Sabha  jn  due  course.
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 Modis  of  Instruction  ia  Coatesi.;
 Schools  i

 4782,  PROF.  SAMAR  GUHA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  in  Central  Schools
 English  and  Hindi  are  used  as  media
 for  instruction;

 (b)  if  so,  whether  complaints  have
 been  received  that  only  Hindi  is  being
 forced  as  the  only  medium  of  instruc-
 tion  by  some  Central  schools  in  various
 States;

 (c)  if  so,  facts  thereabout;  and

 (dd)  whether  such  complaints  have
 been  reported  by  Calcutta  press  re-
 garding  Central  Schoo!  functioning
 in  West  Bengal?

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKA-
 TAKI):  (a)  English  is  used  as
 medium  of  instruction  for  teaching
 Science  and  Mathematics  and  Hindi
 for  Social  Studies.

 (b)  Some  complaints  have  been  re-
 ceived  recently  from  the  Parents’
 Association  of  the  Kendriya  Vidyalaya,
 Salt  Kake  City,  Calcutta,

 (c)  and  (d).  The  complaints  and
 Tepresentations  made  related  to  the
 and  demand  for  teaching  subjects  of
 Social  Studies  through  English.  The
 demand  made  in  the  representations
 could  not  be  accepted  ws  it  was  con-

 trary  to  the  policy  of  the  Kendriya
 Vidyalaya  Sangathan  regarding  the
 medium  of  instruction.
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 'केलीय  विद्ञालय,  भोल  मकोंड,  गई  दिल्ली  में
 केय  जल  की  व्यवस्था

 4733.  श्री  चतुर्भुण  :
 श्री  महो  लाल:

 ह. ड  राम  कंबर  बेरवा  :

 क्या  शिक्षा,  समाज  कल्याण  जौर  संस्कृति
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  बिश्यालय,  गोल
 माफिट,  नई  दिल्‍ली  पेब  जल  को  कोई
 अ्यवत्वा नहीं  है  जिस  के  कारण  वियाभिवों
 को  पासी  के  बिता  प्यासा  रहना  पड़ता
 है;

 ्)  क्या  पानी का  टैंक  मिट्टी  तथा
 यहां  तक  कि  किटाणुश्रों  क ेका रण  गंदा  हो  गया
 है  और  इसे  साफ  करने  की  आर  अ्रभी  तक
 कोई  ध्यान  नहीं  दिया  गया  है  और
 इसका  पानी  स्वास्थ्य  के  लिए  हानिकारक
 हो  गया  है  ;

 (ग)  क्‍या  इस  विद्यालय  में  झ्रध्यापकों
 के  लिए  पानी  मिट्टी के  घड़ों  में  रखने
 की  व्यकसथा  है  ओर  विशधार्ियों  को  उस
 वे  से  पाती  पीने  नहीं  दिया  जाता  है;
 झोर

 (भ)  यदि  हां,  तो  इस  केन्द्रीय
 पिद्यालय  के  विद्यार्थियों  के  पीने  के  पानी
 'के  संकट  को  दूर  करने  के  लिए  सरकार
 जया  कार्यवाही  कर  रही  है  ?

 शिक्ष,  समाज  कल्याण  शोर  संस्कृति
 बलबालय में में  राज्य  मस्ती  (भोमतो  रेजका  दबी
 अरकटकी  )  (क)  स्केल  का  सभय
 श्ात  8.  30  बजे  से  दोपहर  3.  00  बजे  तक
 का  हैं  |  इसक्षोत्र  मेंप्रातः0.  00  बजे
 है साय  4.00  बजे  तक  नलों में  पानी
 ज्हीं  धाता  है  ।  तंदनुसार,  4
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 न्बड़े  ह... . क  सा  बढ़े  मिट्टी के  चड़ों में में
 पेय  जल  को  भरकर.  रखा  जाता  है  १
 प्रत्येक  दिन  इन  पात्रों  को  भरने  तथा
 वियमित  रूप  से  इनकी  सफाई  करने  के
 लिए  एक  पानी  -पिलाने  वाला  व्यक्ति  नियुक्त
 किया  गया  है  ।  प्रत:  छात्रों  को  पेय जल
 की  सप्लाई  के  लिए  पर्याप्त  व्यवस्था
 विद्यमान  है  ।

 (ख)  जी,  नहीं  ।  जल  क ेटैंकों  को
 स्वच्छ  रखा  जाता  है  श्रोर  उन  की  धुलाई
 निवर्मित  रूप  से  की  जाती  है  1  जल
 का  एक  टैंक  चुने  लगा  था  र इसके
 स्थान  पर  नया  टैंक  रख  दिया  गया
 है

 (ग)  जी,  नहीं  ।  शिक्षक  तथा
 छात्र  इन्हीं  पात्रों  से  पानी  लेते  हैं  1

 (ष)  गरमियों  में  पानी  को  सप्लाई
 ग्रवानक  रुक  जाने  को  छोड़कर,  पेय
 जल  को  कमी  नहीं  होती  है  t

 Inquiry  against  Principals  of
 Kendriya  Vidyalayas

 4734.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  C.B.I.
 is  investigating  into  some  cases  of
 corruption  in  Kendriya  Vidyalaya
 Sangathan;

 (b)  which  are  the  Vidyalayas  and
 who  are  the  Principals  being  inquired
 into;  and

 (c)  the  reasons  why  the  teachers
 who  assisted  C.B.I.  were  suspended
 and  transferred?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKA-
 TAKI):  (a)  Yes,  Sir.

 (b)  Kendrya  Vidyalaya  Saugor  and
 Kendriya  Vidyalaya,  Srinagar
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 ..Dr.  G.  S.  Shukla,  now  working
 as  Principal  Kendriya  Vidyalaya
 Mathura  Refinery.

 2.  Shri  G.  ए.  Jauhari,  now  work-
 ing  as  Principal  Kendriya  Vidyalaya

 Armapur,  Kanpur.

 (c)  No  teacher  hag  been  suspended
 or  transferred  solely  for  the  reason
 that  he  assisted  the  C.B.I.

 Compiaints  against  Medical  Officer,
 Government  of  India  Press,  Koratty

 4735,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  the  Government  re-
 ceived  complaints  against  the  Medical
 Officer  of  the  Government  of  India

 Press,  Koratty;  and

 (b)  if  so,  what  steps  have  been
 taken  on  the  complaints?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  हा
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No  complaint  from
 any  employee  of  the  Government  of
 India  Press,  Koratty  has  been  received.
 However,  complaints  have  been  re-
 ceived  from  two  Unions  of  the  Press.

 (b)  The  complaints  were  looked
 into.  One  complaint  related  to  a  per-
 sonal  transaction  between  the  Medical
 Officer  and  an  employee  of  the  Press.
 Since  this  has  been  settled  by  them
 mutually  and  ag  there  was  no  formal
 complaint  from  the  employee  to  the
 Management,  no  action  was  taken.
 ‘The  other  romplaints  have  been  found
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 to  be  either  vague  or  incorrect  on
 verification  by  the  Manager.  No  ad-
 ministrative  action  was,  therefore,
 taken,

 Recruitment  in  N.B.C.C,  Ltd.,
 New  Delhi

 4736.  SHRI  हू.  LAKKAPPA:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  persons  for  the  post  of  Sr.
 Draftsman  and  Sr,  Planning  Assistant
 were  interviewed  during  the  last
 quarter  of  the  year  977  and  early
 978  by  National  Buildings  Cons-
 struction  Corporation  in  respect  of  an
 urgent  demand  in  the  Cérporation;

 (b)  if  so,  whether  a  panel  of
 successful  candidates  has  been  prepar-

 ed  and  the  selected  candidates  have
 been  asked  to  join;  and

 (c)  ig  not,  the  reasons  therefor  and
 by  what  time  the  persons  selected  for
 these  posts  are  likely  to  be  appointed;
 and  number  of  posts  to  be  filled  ete.,
 giving  full  details  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RB-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (c),  The  National
 Buildings  Construction  Corporation
 Limited  being  a  Commercia]  Orga-
 nisation  have  to  keep  panels  of  suit-
 able  condidates  ready  for  its  anticipat-
 ed  requirements  of  Various  posts  so
 that  the  candidates  are  appointed  on
 the  existence  of  a  vacancy  without
 loss  of  time.  The  Corporation  had,
 therefore,  advertiseq  the  following
 posts  against  their  normal  anticipated
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 requirement  and  interviewed  candidates  for  preparation  of  panels:—

 Date  of S.No.  Name  of  the  Post  No.of  Date  of
 posis  advertise-  interview

 ment  7

 r.  Sr,  Planning  Assistant  :  2  July,  7977  ‘Ag-11-1977
 2.  Sr.  Draftsman  (Structural).  हि  3  July,  7977  567
 3०  Sr.  Draft  (Progr:  aroming  Scheduling)  $  ‘Nov.,  7977  9-2-1978

 Panels  have  been  prepared  in  res-  (c)  whether  Government  have
 pect  of  the  3  categories  of  the  posts
 mentioned  above  and  the  3  posts  of
 Senior  Draftsman  (Programming  and
 Scheduling)  have  since  been  filled

 Up  from  amongst  the  empanelled  can-
 didates.  In  the  case  of  remaining  2

 ‘categories  viz.  Senior  Planning  Assis-
 tant  and  Senior  Draftsman  (Struc-
 tural)  no  vacancy  has  yet  occurred
 due  to  shrinkage  in  workload.  The
 panels  will  remain  operative  for  a
 periog  of  one  year  from  the  dates  of
 interview.  As  and  when  any  vacancy
 occurs  during  the  validity  period  of

 the  panels  it  will  be  offered  to  can-
 didates  on  the  panels,

 *  Demand  for  Allotment  of  DDA  Flat
 for  Members  of  Parliament

 +
 4737,  SHRI.  =GANGA  BHAKT

 SINGH:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state.

 (a)  whether  Government  are  aware
 that  many  Members  of  Parliament
 who  do  not  possess  any  house  or  plot
 in  Delhi  have  made  a  demand  there-
 for;

 (b)  if  80,  the  concrete  action  taken
 by  Government  in  this  regard  and  the
 percentage  of  the  middle  income  group
 houses  reserved  by  Government  for
 allotment  to  the  Members  of  Parlia-
 ment;  and

 under  their  consideration  any  proposal
 for  construction  of  houses  in  a  sepa-
 rate  colony  and  if  so,  the  details

 a
 and  if  not,  the  reasons  there-

 ‘or?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a):  Government  are
 aware  that  some  Members  of  Parlia-
 ment  have  made  requests  for  allot-
 ment  of  flats  built  by  the  DDA.

 (b)  4३  per  cent  of  flats  are  to  be
 reserved  for  allotment  to  the  Members
 of  Parliament  on  their  turn  in  the
 serial  order  as  their  application.

 (c):  There  is  no  such  proposal  under
 consideration,  as  it  ig  not  considered
 necessary.

 Survey  for  New  Variety  of  Jute
 4738.  SHRI  AMAR  ROYPRADHAN:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleaseq  to
 state:

 (a)  whether  Government  propose
 to  conduct  the  survey  for  new  variety
 of  jute;  and

 (b)  if  so,  when?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  Department  of  Agriculture  is  not
 aware  of  any  such  proposal  to  con-
 duct  the  survey  for  new  variety  of
 Jute.

 (b)  Does  not  arise,
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 PAPERS  LAID  ON  THE  TABLE

 Review  anp  ANNUAL  Rerort  or  RE-
 HABILITATION  INDUSTRIES  CORPORATION
 Lm.,  Cacurra  For  1976-77  with
 SSATEMENT  FOR  DELAY  AND  URBAN  LAND
 @eminc  anp  REGULATION)  (SIXTH

 Amot.)  Russ,  978

 THE  MINISTER  OF  WORKS  AND.
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  |  beg  to  lay  on  the  Table:

 ay  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  subsection  (l)  of  section
 6l9A  of  the  Companies  Act,  956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  Rehabilita-
 tion  Industries  Corporation  Limit-
 ed,  Calcutta,  for  the  year  1976-77.

 (ii)  Annual  Report  of  the  Re-
 habi:itation  Industries  Corpora-
 tion  Limited,  Calcutta,  for  the
 year  ‘1976-77,  along  with  the  Audit-
 ed  Accounts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.

 (2)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  iy  laying  the  above  papers.
 [Placed  in  Library,  See  No,  LT-
 2697/78).

 (8)  A  copy  of  the  Urban  Land
 (Ceiling  and  Regulation)  (Sixth

 Amendment)  Rules,  398  (Hindi
 and  English  versions)  published  in
 Notifiaction  No.  G.S.R.  0]6  in
 Gazette  of  India  dated  ithe  2th
 August,  ‘1978,  under  sub-section  (3)
 of  section  46  of  the  Urban  Land
 (Ceiling  and  Regulation)  Act,  ‘1976,
 together  with  an  explanatory  memo-
 randum.  [Placed  in  Library.  See

 _No,  LT-2698/78).

 NortricATion  UNDER  PREVENTION  oF
 Cruetty  To  ANIMALS  AcT,  960  AND
 Detur  AcricuLturRAL  Propuce  MARKET-
 iInG  (ELEecTIoN)  Runes,  978  with

 STATEMENT  FOR  DELAY

 Papers  Dele  §i¢

 THE  MINISTER  OF  AGRICUL
 TURE  AND  IRRIGATION  (GEERT
 SURJIT  SINGH  BARNALA):  I  beg
 to  lay  on  the  Table  a  copy  each  of
 the  following  Notifications  (Hindi  and
 English  versions)  under  sub-section
 (4)  of  section  38  of  the  Prevention  of  .
 Cruelty  to  Animals  Act,  :960:—

 qa)  The  Prevention  of  Cruelty  to
 Animals  (Application  of  Fines)
 Rules,  1978,  published  in  Notification
 No.  4-2/76-LD.I  in  Gazette  of
 India  dated  the  27th  May,  1978,

 (2)  The  Transport  of  Animals
 Rules,  ‘1978,  published  in  Notification
 No,  8-6/70-LD.I  in  Garettte  of
 India  dated  the  27th  May,  1978.
 [Placed  in  Library.  See  No,  LT-
 2699/78).

 (3)  (9  A  copy  of  the  Delhi  Agri-  '
 cultura)  Produce  Marketing  (Elec-
 tion)  Rules,  978  (Hindi  and  English
 versions)  published  in  Notification
 No.  F.6(  )/77-DAM/2323  in  Dethi
 Gazette  of  India  dated  the  4th  May,
 ‘1978,  under  sub-section  (8)  of
 section  63  of  the  DeThi  Agricultural
 Produce  Marketing  (Regulation)
 Act,  ‘1976,

 (ii)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  above  Noti-
 fication.  [Placed  in  Library.  See'
 No,  LT-2700/78].

 Aupitev  Accounts  oF  Saar  JUNG
 MustuM  BoaRp,  HYvFRABAD,  FOR
 ‘1976-77  UGC  (Frtngss  oF  TECHNOLOGI-
 CAL  UNIVERSITIES  FoR  GRANTs)  Rutss,

 ‘1978,  ETC.,  ETC.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  I  beg  to  lay  on  the  Table:

 (l)  (i)  A  copy  of  the  Audited
 Accounts  (Hindi  and  English  ver-
 sions)  of  the  Salar  Jung  Museum
 Board.  Hyderabad,  for  the  year
 1976-77.

 (Gi)  A  Statement  (Hindj  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  above
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 Arcounts,  [Placed  in  Library.  See
 Wo,  LT-276/78].

 (2)  A  copy  of  the
 Grants  Commission  (Fitness  of
 Technological  Universities  for
 Grants)  Rules,  i978  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No.  G.S.R.  785  in  Gazette  of
 India  dated  the  77  June,  1978,
 under  sub-section  (3)  of  section  25
 of  the  University  Grants  Commission
 Act,  1956.  [Placed  in  Library.  See
 No,  LT-2702/78}.

 University

 (3)  (i)  A  copy  of  the  Certified
 Accounts  of  the  Indian  Institute  of
 Technoloy,  Kharagpur,  for  the  year
 1976-77  along  with  the  Audit  Re-
 port  thereon,  under  sub-section  (4)
 of  section  23  of  the  Institutes  of
 Technology  Act,  1961,

 Gi)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 (a)  for  delay  in  ijaying  the  above
 decument  and  (b)  for  not  laying
 simultanevusly  the  Hindi  version
 thereof.  {Placed  in  Library,  See
 No.  LT-2703/78],

 (4)  (i)  A  copy  of  the  Annual  Ac-
 counts  (Hindi  and  English  versions)
 णी  Banaras  Hindu  University,
 Banaras,  for  the  year  ‘1974-75  to-
 gether  with  the  Audit  Report  thereon,

 iii)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  above  docu-
 ment.  [Placed  in  Library.  See  No.
 LT-2704/78).

 (5)  A  copy  of  the  Report  (Hindi
 and  English  versions)  of  the  work-
 ing  Group  on  Art  and  Culture  for
 Sixth  Five  Year  Plan.  [Placed  in
 Library.  See  No.  LT-2705/78}.

 (6)  (i)  A  copy  of  the  Certified
 Accounts,  (Hindi  and  English  ver-
 sions)  of  the  Jawaharlal  Nehru
 University,  New  Delhi  for  the  year
 1976-77.

 (ii)  A  statement  Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  above  docu-

 ment.  [Placed  in  Library.  See  No.
 LT-2706/76}.

 Avorr  Report  on  Account  or  Rusaer
 Boarv,  KorravAM  For  ‘1976-77,  AND
 CarpAMoM  (LICENSING  AND  MARKET-

 ING)  AMpt,  RULES,  978

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  beg  to  lay  on  the  Table:

 (L)  A  copy  of  the  Audit  Report
 (Hindi  and  English  versions)  on  the

 Accounts  of  the  Rubber  Board,
 Kottayam,  for  the  year  (1976-77
 along  with  the  statement  of  Accounts,
 {Placed  in  Library.  See  No,  LT-
 2707/78}.

 (2)  A  copy  of  the  Cardamom
 (Licensing  and  Marketing)  Amend-
 ment  Rules,  978  (Hindi  and  English
 versions)  published  in  Notification
 No.  G.S.R,  000  in  Gazette  of  India
 dated  the  l2th  August,  1978,  under
 sub-section  (3)  of  section  33  of  the
 Cardamom  Act,  1965.  [Placed  in
 Library.  See  No,  LT-2708/78].

 (Interruptions)
 MR.  DEPUTY  SPEAKER:  Mr.

 Jyotirmoy  Bosu,  you  cannot  get  up  and
 raise  like  that.  It  will  not  go  on  re-
 cord.  We  will  look  into  it.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  On  a  point  of  order.

 MR,  DEPUTY-SPEAKER:  What  is
 your  point  of  order.

 SHRI  SAUGATA  ROY:  This  is
 with  regard  to  rule  334A.  It  says:

 “A  notice  shall  not  be  given  pub-
 licity  by  any  member  or  other  per-
 son  until  it  has  been  admitted  by"
 the  Speaker  and  circulated  to  Mem-
 bers,”

 In  today’s  paper  it  is  said  that  a  no-
 trust  motion  in  Lok  Sabha  is  to  be
 moved  on  Monday  by  the  Leader  of
 the  Opposition,  Mr.  C.  M.  Stephen:
 the  Congress  (I)  Parliamentary
 Party  js  understood  to  have  issued  &
 whip  to  all  its  members  to  be  present
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 {Shri  Saugata  Roy]
 in  the  House  at  Zero  Hour.  I  do  not

 -know  whether  such  a  motion  has  been
 moved  or  given  notice  of.  It  was  not
 ‘eirculated  along  with  the  list  of  busi-
 ness  tody.  But  I  find  in  the  papers
 that  a  no-trust  motion  is  being  put...

 MR.  DEPUTY-SPEAKER  :  It  is  the
 ‘business  of  the  Party  concerned  whe-
 ther  they  want  to  move  or  not.

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  Have  you  got  any  notice?

 MR.  DEPUTY  SPEAKER:  On  the
 one  hand  you  say  that  it  should  not
 ‘be  divulged  to  the  press,  this  and  that
 and  on  the  other  hand  you  are  asking
 in  the  House  whether  I  have  received
 notice  (Interruptions)  Mr  Vayalar
 Ravi.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  am  rising  to  seek  a  clarifica-
 tion  from  you.  I  have  given  notice  of
 breach  of  privilege  against  Shrj  Raj
 Narain—under  rule  334A—because  Mr.
 Raj  Narain  made  a  statement  that  he
 ‘was  moving  a  motion  of  privilege
 against  the  Prime  Minister.  I  have
 nothing  against  that,  he  can  do  what-
 ever  he  wants...

 MR.  DEPUTY-SPEAKER  :  I  have
 received  your  notice.  I  have  to  go
 through  the  newspaper  report  which
 you  have  mentioned.  Without  going
 through  that,  I  cannot  take  a  decision.
 I  shall  revert  to  it  tomorrow.

 PARLIAMENTARY  COMMITTEES—
 SUMMARY  OF  WORK

 SECRETARY  :  Sir,  I  beg  to  lay  on
 the  Table  a  copy  of  the  ‘Parliamentary

 ‘Committees—Summary  of  Work’
 (Hindi  and  English  versions)  pertain-
 ing  ६०  the  period  28th  March,  977  to
 Bist  May,  1978,

 MR.  DEPUTY  SPEAKER:  Now,  we
 take  up  the  call-attention..,  (Inter-
 ruptions)  I  will  have  to  look  into  it
 ‘before  you  can  raise  it  in  the  House.
 There  are  so  many  notices,  and  I  will
 have  to  look  into  the  notices  and  take

 Harijans  in  Rohtak  Distt.  (CA)
 decisions  on.them.  Some  of  them  havg
 been  receiveq  only  this  morning.
 Please  do  not  rise  up  in  the  House  and
 try  to  air  your  notices.  Notices  are
 notices  ang  they  will  be  taken  notice
 of,  and  only  after  they  have  been  taken
 notice  of  that  decisions  will  be  made.

 Now,  We  take  up  the  Call-Attention.
 Mr.  Sarsonia.

 2.05  hrs.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  INCIDENT  OF  TWO  HARIJANS
 HAVING  BEEN  SHOT  DEAD  IN  VILLAGE

 Morkuerr  (HARYANA)

 st  शिव  नारायण  सरसूनिया  :  (करोल
 बाग)  :  झघ्यकष  महोदय,  मैं  भ्रबिलम्बनीय
 लोक  महत्व.  के  निम्नलिखित  विषय  की
 झोर  गृह  मंत्री  का  ध्यान  दिलाता  हूं
 शरीर  प्रार्थना  करता  हूं  कि  वह  इस  बारे  में
 एक  वक्तव्य  दें  —_

 “ग्राम  मोरबेडी,  जिला  रोहतक
 (हरियाणा  )  में  दो  हरिजनों  के  गोली  से
 मार  दिये  जाना  और  कंई  न्य  के
 चायल  हो  जाने  की  घटना  का  समाचार!

 गृह  मंत्रालय  में  राज्य  मंत्रों  (भो
 धलिक  लाल  अण्डल)  :  महोदय,
 सरकार  23  भगस्त,  978  को  हरियाणा
 के  जिले  रोहतक  के  मोरखेड़ी  भांव  में
 टी  घटना  जिस  में  दो  हरिजन  मारे  गये
 तथा  छः:  पभ्रन्य  घायल  हुये  की  निन्‍दा  करती
 &  शझौर  शोक  प्रकट  करतो  है  1

 हरियाणा  सरकार  सेप्राप्त  सूचना  के

 अनुसार  मोहल्ले  के  दो  खाली  प्लाटों  पर
 पिछले  तीस  सालों  से  एक  दिवानी  मुकदमा,
 एक  पोर  सर्वश्री  समे,  चन्दन  जो  भव-

 सुचित  जाति  केये  झौर  दूसरी  शोर  उसी
 गांव  के  एक  सवर्ण  हिन्दू  श्री  उदय  सिंह  के
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 मुंकद्म  का
 में  ही  गया  जिसने  इस भटना  के  लगभग
 दो  महीने  पहले  एक  भार  दीदारी.  ,ब्नवाई
 शी  ।  श्री  चन्दन,  जिस ने  प्रथम  हूचना
 रिपोर्ट  दर्ज  करवाई  थी  क॑  प्नुसार  इस
 चार  दोवारी  ने  उन्हें  उनके  मकानों  में
 जाने  से  रोक  दिया  था।  22  झगस्त,
 978  कीरात  केलगभग  11 बजे  श्री

 समे  तथा  सात  भ्रन्य  जिसमें  उन्तकी
 पत्नी  .श्रीमती  गर्वी  तथा  दो  प्रन्य

 महिलायें  शामिल  थीं  .इस  चार
 दीवारी  को  गिराने  लगे  1  उदयसिह  के

 पुत्र  श्री  जयपाल  झोर  राजपाल  ने
 अपने  मकान  की  छत  से  चिल्ला  कर

 कहा  कि  यदि  वे  पीछे  नहीं  हूटेतो
 वे  उन  पर  गोली  चला  देंगे  ।  इस  के

 पश्चात्‌  उदय  सिंह  ने  छत  से  दो  गोलियां
 चलाई  जिस  में  एक  महिला.  बिमला

 सहित  पांच  व्यक्ति  घायल  हो  गए  ॥
 फि  उदय  सिंह  जौर  उस  के  बो  पुन्न  नोचे
 उतर  कर  प्लादीं  पर  भ्राए  और  5-6
 गोलियां  चलाई  जिस  के  फलस्वरूप  श्री
 समे  जौर  उनकी  पत्नी  रसनी  की
 घटनास्थल  पर  मृत्यू हो ह्  गई  t  एक  अन्य

 महिला  पानों  को चोटें  भ्राई  ।  इस
 प्रकार  इस  दुर्भाग्यपूर्ण  घटना  में  कुल
 मिला  कर  दो  व्यक्तियों  को  जानें  गई  और
 छः  श्रन्य  के  चोटें  आई ।.

 श्री  खन्दन'  की  शिकायत  पर  सांपला
 थाने  #2.  प्रगस्त  को  प्रामंस  एक्ट  को
 घारा  27/54/59  के  साथ  पठित  भारतोय
 दंड  संहिता  कीधारा  302/307/34% के
 अधीन  एक  कैस  दर्ज  किया  गवा  1  लीभ

 प्रभियुगत  व्यक्तितयों  को  गिरफ्तार  किया
 जा.  चुका  है  भौर  बन्दुक  जब्द  कर्ली
 गई  है  ।  डिप्टी  कमिश्नर  प्रोर  वरिष्ठ

 पुलिस  भ्रधीक्षक  .मोकेपर  हो  माए हैँ  ।

 इस.  चटनत  में  .  मारे  गये  व्यकितयों
 के  झाभितों  को  ता  चित्र  भोदें  आई

 है  ला  उदयर्सिह  के  पक्ष
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 हैं.  उत  को  कलअहूमुर्ंकः  आगुवान  राहुत
 दी  गई  है.

 हरियाणा  सरकार  के  प्रनुसार  स्थिति
 नियंत्रण  में  है  ।  गांव  में  पुलिस  बल
 को  तेनात  कर  दिया  गया  है

 sit  शिवनारायण  सरसूतिवा  :  उपाध्यक्ष
 महादय,  बह  भ्रभी  ो  बक्तव्य
 पढ़ा  गया  है,  उस  के  बारे  लें  में  कहना
 चाहता  हूं.  क्योंकि  मैं  मौकेपरजा  कर

 झाया हूं  भौर  हमारे  साथ  पांच  पौर  भी  संसद
 सदस्य  नगेए  थे  |  जिस  जबह  यह
 घटना  हुई  है  वहां  पर  पहले  से  तय  करके
 उन  को  इस  तरह  से  मारा  गया  है  क्योंकि
 उस  शाव  में  जानेका  एक  तरफप्ले  रास्ता
 पहले  ही  जलमरन  था,  केवल एक  रास्ता
 बाकी  था,  वह  भी 19  तारीख  को  वहां
 की  नहर  काट  कर  गांव  वालों  मे
 पहले  ही  जलमर्न  कर  दिया  था  ।  यह  गांव
 वालों  ने  बताया  कि  वह  रास्ता  पहले
 ही  नहर  काट  कर  पानी  से  डुबाया
 गया  ।  इस  से  यह  सिद्ध होता  है  कि

 पहले  ही  दिन  से  साजिश  बन  गई  थीं।
 उस  दिन  एक  रैली थी  पधोर  उस  रेलो  से
 ये  बापस  झाए  भे।  इन्होंने बहां  पर  जाकर

 कहा  कि  मोर  रजी  देसाई जो  प्रधान  मंत्री
 हैं  उन  के  बकतब्य  जो  लाल  किले  से
 दिया  गया  को  मैं  बधाई  देता  हूं  कि

 उन्होंने  एक  बच्छा  स्टेप  लिया  था।

 डस  की  दोहाई  देते  हुए  कि  वह  हाई कोर्ट
 के  बडिक्ट  को  भी  नहीं  मानते  और

 हमारे  हक  में  यहू फैसला  हुभा  है,
 इस  लिए  इस  जमोन  पर  हम  इस  तरह  से
 कब्जा  भरेंगे,  यह  कहते  हुए  वहां  पर  जाकर

 इन्होंने  मोलियां  चला  कर  लोगों  को  भून
 दिया  ।  सारी  रात  वहां  पर  गोली  ख़रूती

 रही  ।  मिनी  कर्फ्यू,  लगा  रहा  ।  कोई
 भी  झपबमी  वहां  पर  गांव  कर  ५  से  बाहुर
 नहीं  निकला  ।  हम  दोनों  पक्षों  के
 पाल  गए  हैं,  बहा  के  जाटों  के  पास  -भी  बौर
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 'हरिजनों  के  पास  भी।  जाटौ  ने  स्वयं
 इस  बात  को  माना  कि  उसरातशाम  को  8
 बजे  से  सबेरे  6  बजे  तक  बराबर  गोली
 चलती  रही  ।  इसलिए  पुलिस  के  ह्वारा  या
 सरकार  की  तरफ  से  महू  जो  बताया  गया
 है  कि  वहाँ पर  केवल  पांच  गोलियां  चलीं,
 यह  ठीक  नहीं  है।  वहां  तो  रात  भर
 गोलियां  चलतो  रही,  यह  वहां  के  दुसरे
 स्थानीय  लोग  भी  बताते  हैं  t

 बुसरी बात  --  यह  भी  कहते  हैं  कि  उन

 को  पझनुग्रह  को  राशि दी  गई  1  यह
 रेडियो  पर  हम  ने  सुना  श्रौर  श्रलवारों में
 पढ़ा  कि  पांच  पांच  हजार  रुपया  मृतकों
 के  परिवार  को  बौर  एक  एक  हजार  रुपया
 जो  कहते  हैं,  तीन-तीन  हजार  तक
 बढ़ा  दिया  गया  है,  इस्जड  को  दिया
 गया  ।  साथ  ही  पांच  पांच  सौ
 रुपया  डिप्टी  कमिश्तर  ने  रेडक्रास से  दिया
 है  ।  लेकिन  में  बताना  चाहता  हूं  कि
 झभी  तक  उन  को  एक  धेला  भी  नहीं
 दिया  गया  1  सब  झूठ है.  ।

 इस  के  साथ  साथ  यहां  को  हमारी
 एक  संसद  सदस्पा  ने  भ्रखबारों  में  यह  स्टेट-
 मेंट  दिया  है.  कि  उन  को  यहू  राशि  न
 दी  जाय  v  मैं  पूछना  चाहता  हूं  कि

 बहू  राशि  जो  एनाउंसकी  है,  मुड्य  मंत्री
 में  उन  संसद  सदस्या  से  पूछ  कर  क्‍यों  महीं
 एनाऊंस  की?  यह  अ्रखबारोंमें  भाषा . है,
 उन्होंने  कलम  किया  है  कि  जब  तक  यह
 फैसला  ने  हो  जाय  कि  प्रयुक्त
 कौन  था  तब  तक  उन  को  यह
 राशि  न  दी  जाय  t  क्या  इसी
 कारण  से  शशि  रुकी  हुई  है?
 (ब्यथधान)  वहां  के  एम०  एंल०  ए०  हैँ

 श्री  संत  कुमार  जिनका  इस  प्रकार

 बयान  अखबार  में  झाया  है  धौर  उस
 दिन  जो  रैली  हुई  थी  उसे  को  यहां  की
 एक  संसद  सदस्या  ते  ए  ड्रेस  किया  |  (ज्यवंधान)

 Distt.  (C.
 wren  नहौचय  श्राप  मुझे  शुडेस

 कीजिए  ।

 शी  शिववारायण  सरसूनिया  :  वहां
 पर  पोस्टर  लगे  हैं--  खुली  दुकान  हमारी
 शौर  बन्द  दुकान  तुम्हारी  t  इसप्रकार
 की  स्थिति  वहां  प८थी  जिससे  प्रेरित
 हो  कर  उन्होंने  कहा  कि  देखें,  प्रधान
 मंत्री  किस  तरह  से  बचाते  हैं?  यह  कह
 कर  उन  लोगों  को  गोली  से  मारागया।
 इतना  ही  नहीं,  उन  लोगों  ने  सारी  रात
 गोली  चलाई  ।  जो  पति  पत्नी  थे,
 जिन  के  साथ  सन्‌  50  से  मुकदमा  चल
 रहा  था  उसका  लोवर  कोर्ट  ने  पहले
 हरिजनों  के  हक  में  फैलला  दियाथा।  में
 में  वहाँ  पर  जाकर  मौका  देखा
 है,  हरिजनों  के  धर  से  जाने  के  लिए  केवल-
 मात्र  एक  रास्ता  वही  था  जिस को  उन्होंने
 दीबा<  खड़ी  कर  के  रोक  दिया  1  यह
 ठीक  है  कि  सन  73या  74  में  हाई  कोर्ट
 से  उदय  सिंह  के  हक  में  फैसला  हुभा  था
 लेकिन  तब  से  दीवार  नहीं  बनाई
 गई  थी।  वह  दीवार  एक  विशेष
 प्रक्रिय  में  बनाई  गई  1  (ब्यबण न)
 जिस  समय  यहू  दीवार  खड़ी  की  गई  उस
 समय  भी  हरिजनों  ने  कहा  था  कि  आप
 हमारा  रास्ता  रोक  देना  चाहते  हैं,
 हम  किस  तरह  से  अपने  धरों  में  जायेंगे  ?

 ह्म  दीवार  नहीं  बनने  देंगे।  उस  के
 ऊपर  07  शौर  is.  में मुकदमा  दर्ज

 हुभा  ।  मुकदमे  के  हिसाब  से,  जिस  अभि-

 युगत  ने  बहां  पर  दीवार  खड़ी  की  है
 उस  से  बन्दूक  ले  लेनी  चाहिए  थी  लेकिन
 अभी  तक  उसी  तरह  से  उसको  बस्कूंक

 दे  कर  रखो  गई  है  शौर  उसका  यह
 परिणाम  निकला  ।  इस  तरह  से  यह  एक
 बड़ी  भारी  साजिश  थी  झौर  एक  लहर
 की  कड़ी  थो  1  ककझायला  में  जो  कोड
 चल  रहा  है  उसके  साथ  सवाल यह  खड़ा
 होता  हैं  कि  श्रांज  तक  जो  कल्याण  के  प्रावधान
 हग  हैं  या  बॉमीन  सुधार  के  जो  कानून
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 dent  he  हबी  शचि!  में  हॉरेजर्नी
 ह अ  जॉं  बायें  किए  गए  8°  क्यों

 [ई  संसद  और  सरकार  मुकर
 7°  war  इस  तरह  से  देश  में

 जो  लोग  दीवारें  बादी  कर  रहे  हैंउन से
 सख्ती के  साथ  'मिपट  कर  उन  को  इसे
 बात  केलिंए  तैयार  किया  जायेगा
 कि  वे  संविधान  को  मानकर  इस  के  भ्रगुसार
 आ्राचरण  करें  ?  (  व्यकथान )  मेँ  यह
 इस  लिए  बता  रहा हूं  कि  एक  जगह  पर
 यहां  जो  खून  बहाया  गया  है  उसके
 बाद  और  भी  जगहों  पर  खून  अंहाया
 जायेगा  ।  (  व्यकधान  )  ।

 उपाध्यल  महोबव :.  आप  दस  मितट
 बोल  चुके  हैं।

 ह , |  शिवनारायम  सरसूनिया
 :  मेरे

 पास  दिल्‍ली  के  बीसों  गांवों  से  रिप्रेजेंटेशन
 आाए  हैं  ।  उन  को  1118  जा  रहा  है,
 उन  केवच्चों  कोमाराजा  रहा  है

 MR.  DEPUTY  SPEAKER:  Mr.  Sar-
 sonia,  you  will  have  to  end  it.  You  can
 only  ask  for  clarifications.  But,  you
 cannot  go  on  making  a  speech.

 wt  शिवतारायण  सरसूतिया  :  में
 झाप  से  मांग  करता  हूं  कि  जितने  भी
 इस  तरह  के  सम्मेलन  शोर  रैलियां  हैं
 खत  के  ऊपर  मिपंत्रण  किया  जाये  जौर
 दिल्‍ली  तथा  हरियाणा  के  जितने  देहात
 हैं  जहां पर  इस  तरह  की  लहर  चल  रही हैं
 और  हरिजनों को  दवाया  जा  रहा  है  वहां
 पर  फौरी  तौर  से  जितने  भी  हुथि-
 आर  हैँ  उसके  लाइसेंस  रहकर  के  सारे

 द अ  जमा  करवायें  जांय  t  उपाध्यक्ष
 महोदय,  ,  उत्  को...  पंदुंगिहनर[शिं  अभी  वक
 a  Oe  t  ‘7  कग्रोंकि  में  उनके

 Dilett,  (Ca)
 पास  :प्रस्कहाल  में...  मिल.  कर.  आया

 a 3  a  उनके  भर  सी  गंगा  था;  हर  एक
 शादेमी  से  वहाँ  मिला  शौर  वहाँ  जितने  लोग

 :  के।  सब  से  पही  बतलाया  कि  पति  जौर  फ्स्वी
 के  गोली  से  मरने  के  बाद  कुछ  लोगों  से  उनको
 बरछे  से  काटा  ।  यह  यहां  प्रासों.  लोगों  ने
 बतलाया  a  लेकिन  जब  हम  एस०  एस०  to
 से  मिले  झौर  उनसे  पूछ!  कि  यह  पोस्टमार्टम
 रिपोर्ट  कैसे  बनी  एक  बागे  |... |  कर  &. ६  तैयार
 की  गई,  यह  गलत  है  ।

 उपाध्यक्ष  सहोदषय  :  सरसूमिया  जी,  भाप

 बोले  जा  रहे  हैं.  (व्यकधान)  .

 ो  शिवनारायण  सरसूनिया  :  क्‍या  हम
 जीवित  रहें  या  मर  जायं--यह  प्रश्न  है  ।
 शाज  हिन्दुस्तान  भर  में  इस  तरह  का  वातावरण
 बन  रहा  है.

 उपाध्यक्ष  महोदध  :  यह  ठीक  है  कि  शाप

 बहुत  भ्च्छे  बोलने  वाले  हैं--आप  सुनिये

 शी  शिवनारायण  सरसूमिया:  इन्होंगे
 तीन  प्रादमियों  को  गिरफ्तार  किझा  है  ;  मैं

 पूछना  चाहता  हूं  कब  गिरफ्तार  किया  है.

 MR.  DEPUTY  SPEAKER:  Please
 take  your  seat  now.  I  know  it  is  a  very
 serious  issue  and  I  will  allot  time
 according  to  that.  Please  resume  your
 seat  now.  Nothing  will  go  on  record.

 (Unterruptions)**

 MR.  DEPUTY  SPEAKER:  Let  me
 make  it  very  clear  to  the  other  hon’ble
 Members  that  just  because  a  certain
 sections  gets  up  and  makes  some  kind
 of  demonstration,  I  am  not  going  to
 break  the  rules.  You  can  take  it  from
 me.  I  know  the  seriousness  of  the
 isaug  being  discussed  and  accordingly
 I  know  how  much  time  ig  to  be  silot-
 ted.  There  is  no  use  just  trying.  to
 pressurise  me.

 SHRI  RAM  DHAN  (Lalganj):;  You
 should  adhere  to  the  rules  for  evury
 person.

 ame
 “Not कन्द हब्स एए एएए



 बा  आम
 MR.  DEPUTY.

 SPEAK
 ER:  Mr.  Ram

 Dhan,  at  Yar  és  I  cofideriéd  1  will
 abide  bythe  sules  fer  every  persen.
 You  have  made  very  uncharitable. re-
 mark.  {  kndw  you  do  hot  mean  it.
 दु शेठ  not  make  any  distinetion  Between
 member  apd  member  to.  whatever,  per-
 ty  he  belongs  even  at  the  cost  of  be-
 coming  angry.  Piease  take  your  seat

 (interruptions)

 “आती  चलबती  :(सिवानी )  :  इन्होंने
 मेरा  नाम  लिया  है.

 MR.  DEPUTY  SPEAKER  ;  There  are
 only  five  names  and  your  name  is  not
 there.

 sft  घमिक  लाल  मण्डल  :  उपाध्यक्ष

 महोदय,  इस  घटना  के  बाद  जो  सकंमस्टेंस
 हूँ----उसको  लिया  जाय,  तो  उससे  इस  बात
 का  झाभास  नहीं  मिलता  है  कि  यह  घटना  पू्व-

 . चिधोण्ित  थी  ।  महोदय,  ai  we  रात  में,
 जैसा  मैंने  कहा--अह  जो  प्लाट  शाक्  लैड

 है,  जिस  पर  हाईकोर्ट  का  फैसला  हो  चुका  था
 शरीर  उदय  सिंह  के  पक्ष  में  हो  चुका  था  और
 जिस  पर  दीवार  खड़ी  थी--वार-पांच  फुट
 ऊंची,  उसको  गिराने  का  प्रयास  किया  गया
 आर  जो  समे  साहब  हैं  जौर  चन्दन

 ...! ह  ह...  (देवरिया  )  :  वह  रिपोर्ट
 गलत  है  a  (श्ाक्षघान)

 एक  'मावलीय  सदस्य  :  हमने  वहां  जाकर
 स्थिति  को  देखा  है--बन्दूक  से  गोली  चला

 कर  हरिजनों  को  मार  कर  गिरा  दिया  गया--
 झाप  कहना  क्‍या  चाहते  हैं.  अुस्पवघाक) .. ..

 ह  धणिक  Ba haial  :  अच्छी  तरह  से
 जांच  कर  ली  गयी  है,  सभी  सम्बन्धित
 सोम्ों  मरे  पंच  कर  को  असो  है  ।  हटा  इस
 अकार है  यहां  बकमिंग दी दी  बयी,  ने  नहीं  हरे,
 इसलिए  नीचे  उतर  कर  अन्दूक  अलायी  ny  दो
 आादमियों  की  मृत्यु हुई  न्ौर  6  व्यक्ति  घायल

 ड्  ।  कुल  जिला  कर  आार्ठ  फायर हुए
 ।  वह

 बात  गलत  है  कि  रात  भर  गोली  चली  है  d

 ऐक्  आत  अहीं. है.  |S  ै झाठ  हार
 हुए  जिक््में  | अ  प्राशषमियों की  सत्य  हुई  छोर  छः
 झछमों  घायल-जुए  +  यह ,शड़ड़े  की  मछ्ाना
 कहत  दिनों  से  अल  रहा  था  d  बीस  1...“ ड  मे
 सह,  मामला  कोटे.  में  था  ।  1976  में.  कोर्ट छै
 फैसला  हुआ  a  झभी दो दो  महीने  पहले  उस  AT
 दीवार  बनी  थी.।  यह.  कहूसा  कि  यह  घढ़दा

 पूरब.  नियोजित  थी,  यह  प्रतीत  नहीं  होता  है  1

 इस  घटना  को  कंहालला  घटना:  से  या  रोहतक
 में  जो  क्रिसान  दली  हुई,  उससे  जोड़ता  ी
 ढोक  नहीं  लगक़ा  है।  यह  गांव-रोहतक से  35
 किलोमोटंर  पर  है  (came)  मैं.  कह  रहा

 हूं  कि  ऐसा  नहीं  लग  रहा  है  t

 sit  श्याम  सुम्बर  लाल  (बयाना)  :  यह
 सारे  अ्रखबारों  में  लिखा  हुमा,  है  कि  वहां

 बहुत  टेंशन  है,  इसके  लिए  श्राप  क्‍या  कर

 रहे हैं?
 MR.  DEPUTY-SPEAKER:  Mr.

 Shyam  Sunder  Lal,  please  don't  get
 excited.

 ज्वाध्यक्ष  महौदय  :  ये  कह  रहे  हैं  ऐसा
 नहीं  लग  रहा  है।  प्राइम  मिनिस्टर  ।

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI)  :  I  can  understand
 the  anger  of  my  hon.  friends  on  this
 matter.  it  is  not  section  against  sec-
 tion  but  it  is  person  against  person.
 Regarding  whatever  is  going  on  in
 Kanjhawala,  we  are  taking  full  steps
 to  see  that  if  any  wrong  is  done,  it
 will  be  met  very  sternly  and  properly.
 I  have  given  strict  instructions  to  the
 Police  Commissioner  and  the  Police
 Officers  about  it.  In  the  whole  area
 there  ig  something  going  on  es  it
 appeared  from  the  papers  and  we  are
 alive  to  it.  Whatever  steps  are  necessary
 we  will  take  to  see  that  they  are  not
 able  to  do  mischief.  That  is  what  we
 sha]]  do.  But  this.  was  a  long-stand-
 ing  case.  Then,  if  the  wall
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 asked  him  to  take  immediate:  steps  and  झौर  सरकार  ऐसा  करने  की  हजा यति
 the  persons  concerned  have  been  ar-

 नहीँ  देगी।  वैसा  [.... उ  भी ध ये  लॉच

 rested.  प्रधान  मंत्री  जौ  के  यहाँ'भी  पहुंच  एए  1  क्यीं
 एक  मांगनीय  सदस्य  :  कहाँ  24  फांयरें  इस  तरंह  की  जो  चरनायें  घटती  हैं  हो

 हुए  हैं  बनीय'  मंत्रिमंदल  के  लॉग  चटनी  स्थल  परे
 पहुंचते  हैं.  या ंकोई  के  ट्रीयटीस'  घटना  स्थल
 पर  जाती  है  ?  प्रगर  नहीं  तो  क्‍या  यह
 सही  नहीं है  कि  राज्य  संरका८  जो  रिपोर्ट
 दे  देती है  उसी  की  यहां  पंढ़  कर  सुना  दियों
 जाता  है  मैं  समझता  हूं  कि  यदि
 केन्द्रीय)  झध्ययन  दल  वहाँ  जाए  रतो  ह्
 वस्तु  स्थिति  का  दूसरे  तरीके  से  पता  थ्ग्गा
 करके  झांपको  बता  संकंतां  है  ब्रौरे  झाप
 इस  सदन  को  जानकारी  दे  सकते  हैं  शरीर
 उस  के  दूसरे  रिजल्ट  निकल  सकेते  हैं  t

 SHRI  MORARJI  DESAI:  There:  is
 always  a  little  time-lag  in  this  matter.
 But  when  I  had  talked  to  him,  I  talk-
 ed  to  him-on  the  very  day  iMfappeared
 in  the  papers.  That  is  how  I  learnt
 about  it}  otherwise  I  would  not  have
 learnt  about  it.  That  very  day  he  told
 me  that  they  were  arrested.  Then
 he  has  given  some  help  but  I  am  told
 that  it  has  not  reached  them.  We  will
 see  that  it  reaches  them  quickly.  There
 is  no  question  of  anybody  saying  that
 help  should  not  be  given.  No  other
 view  is  going  to  prevail.  All  steps  will
 be  taken  to  see  that  that  is  not  extend-
 ed  to  any  other  area  nor  anything
 done  like  that.  Whatever  hard  steps
 have  to  be  taken  will  be  takén.

 sit  राम  विजारु  पासबान  (हाजीपुर):
 एक  कहावत  है  “ज्यों  ज्यों  wer  की  मर्ज
 बढ़ता  गमा”  ।  इसी  सदन  में धव

 शुरू  में  कहा  गया  था  प्रधान  मंत्री  जी  के
 हारा  कि  जहां  कहीं  भी  हुच्जिनों  के  ऊपर
 भत्याचार  किए  जाएंगे  वहां  के  जो  भारकी
 अधीक्षक  झथवा  जिला  भ्रधिकारी  हैं  उनको
 दंडित  किया  जाएगा  a  मैं  जानना  चाहला  हूं
 कि  क्‍यों  आज  तक  पूरे  देश  के  विभिन्न  भागों  में

 हम  लोगों  का  कुछ  कहने  में  भी  नहीं  बनता

 है  ।  जब  भी  हम  प्रश्न  पूछते  हैं  तो  कहा
 जाता  है  किहूम  हमेशा  रिपीट  करते

 हैं  प्रौर॑यंही  जबाब  देदिया  जाता  हैं  ।
 यदि  रोज  घटनायं  घट,  रोज  हृत्यायें
 हों  तोकया  पूछा  जाए  ?  डिसकशन
 भी  इस  पर  चलता  .  है  -  में  प्रन्नान  मंत्री
 जी  से  पूछना  चाहता  हूं,  गृह

 राज्य,  मंत्री जी  से,  पूछता  चाहता.  डंक
 सदन  में  जो.  आश्वासन  दिए  जाते  हैं.  क्या

 इम्प्लेमेंटेंडन  भी  होता  है  |

 पपहा  ध्यान  किलाना  चाहता  हूँ.  कि

 इस  सदन,  में  आंझावल/  के.  सम्बन्ध,  में.
 अासाक्रपेग  प्रस्तन:  ,में  मेने  पूछा  था
 पक  wT  सरकार:  इस  पर  ध्यान  दे

 sats  हैः।  किः  ह...  1. ३  खंगछित  जोकाएं :

 eon: पर!  प्रहार!ग  कर  सभे
 2  ह...

 प्रत्येक  राज्य  में  नहीं  तो  क्या  वहुसंख्यक
 राज्यों  में  इस.  तरह  की.  बढनाएं--शढ़ी  हैं.
 क्या  किसी  भी  पुलिस  पअ्रधिकारी  को,
 आारक्षी  प्रधीक्षक  को  या  जिला  अभ्रधिकारी
 को  झाज  तक  दंडित  किया  गधा  है  यो  नहीं
 किया  गया.  है  ?

 302  के  जितने  मुकदमे  इन  केसिस  में
 चलाए  जाते  हैं  देखने  में  भागा  है।  कि  शैड-
 यह  कोईंटंस भौर  ट्राहब्ज  कमिएंनर  की  रिपोर्ट
 पह  होती  है  कि  पांच  प्रतिशत  लोग  भी
 दोषी  नहीं  पाए  जाते  हैं  शौर  सभी  लोग  छट
 जाते हैं  ।  हाई कोर्ट,  सुप्रीम  कोर्ट  तक  जाति
 जाते  सभौ  लोग  बरी  हो  जाते  हूर  इसका
 मंतीजा  यह  होता  है  कि  हृप्यायें  होती
 रहूतीहैं।  यह  जो  घटेने भौ  की  सिंलासलॉ
 चल  रहा  है  म सेमी

 हूँ
 कि  |  इसी
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 {eft  राम  बिसात,  पासवात]
 सरह  से  चलता  रहेगा  t  भविष्य में  जहां
 कहीं  भी  इस  अ्कार  को  मटना  होती  हों
 क्या  श्राप  तुरम्त  केन्द्रीय  दल  भेजेंगे  ?

 साथ ही  सरकार  म ेजो  यह  कहा था  कि
 जिला  झशिकारी,  एस०  पी०  प्रादि  को

 तुरन्त  सस्पेंड  किया  जाएगा,  डिसचार्ज
 कर  दिया  जावेगा,  क्या  बह  इस  को  भी
 करेगी?  जहां  तक  कोर्ट का  मामला  है
 क्या  झाप  स्पेशल  कोर्ट  बिठा  करके  डुरन्त
 जजमेंट  दिलाने की  व्यवस्था  करेंगे  ?

 ह । अ  धनमिक  लाल  मण्दल  :  कंशझावला
 की  जो  बात  माननीय  सदस्य  ने  उठाई  है
 उस  के  सम्बन्ध  में  म॑ ने  जो  भ्रोश्वा सन  दिया
 था  उस  पर  में  झब  भी  कायम  हूं  ।  वहां  पर
 सभी  प्रकार  के  प्रिवेंटिव  मैजज  लिए  जा  रहे
 है  ताकि  इस  तरह  की  कोई  दुर्घटना  न  घटने

 पाए  |

 एक  माननीय  कत्व  :
 जमा  कश्या  ली हैं?

 भी  धनिक  लाल  मण्डल  :  यह  भादेश  दिया
 जा  चुका  है  कि  जहां  कहीं  भी  तनाव  है
 We.

 we  बगेरह

 oft  श्यान  सुन्दर  लाल  :
 वहां  बहुत  तनाव

 है 1

 धनिक  लाल  -:  इस  के  बारे
 में  बझादेश  भी  हैं  भोर  ऐसा  करने  का  विचार
 भी चल  रहा  है  |

 यह  भी  पूछा  गया  है  इस  तरह की
 बटताओों की  जांच  के  लिए  या  किया  जा
 रहा  है  t  इस  को  स्पष्ट  कर  दिया  कया  है  1
 ाप  तो  जामते ही  हँंकि  जहां  कहीं भी
 ऐसी  चटना  हुई  हैं  वहां या  तो  ज्यूडिशल
 इसनवायरी हुई  है  या  पालियामेंट.  की  जो
 स्टडिंग.  कमेटी  है  शैडयूल्ड  कास्ट  शौर
 ट्राइम्य  को  उसको  इजाजत  भिली है  खाने
 की  t  इसको  ध्ापजावते  भी  है।.

 §HRI  MORARJI  DESAI

 cca’
 ade  con  feere  ह... 2  qq  मलाजन

 से  कोई  टीम  जाती  हैया  जहीं?

 स्पेशल  कोर्ट  के  सम्बन्ध में  मैने  पूछा  हैं,
 भी  जवाब  नहीं  मिला  है  ।  समरी  ट्रामल
 की  व्यक्स्था  क्या  प्राप  करेंबे- ०१:  एश्र०पी०
 झादि  को  ससपेंड  करने  की  बात  का  भी  जबाब

 नहीं  मिला  है

 जो  जैनिक  लाल  नल  मेने  कटा  है
 कि  जहां  कहीं  भी  हरिजनों  पर  झत्याचा  र  की
 चटना  होती  है  जिस  में  मृत्यु  होती  है  तो  उस

 चटना  की  जांच  के  लिए  यदि  राज्य  सरकार

 उ्यूडिशल  इनक्वायरी  की  व्यवस्था  नहीं
 करती  हैतो  यहां  से  पालशियामेंट  की  जो

 स्टैंडिग  कमेटी  है  उसको  जाने  की  इजाजत
 दी  जाती  है  झौर  वी  गई  है

 (इंटरप्शंज)  ।

 लो  श्याम  सुन्दर  लाल:  एस०  पी०  को
 कया  कभी  झापमे  ससपेंड  किया  है  ?

 SHRI  MORARJI  DESAI:  The  hon.
 Members  are  spoiling  the  case  by  ex-
 citement.

 MR.  DEPUTY-SPEAKER  ;  Yes,  that
 is  what  I  do  not  understand.

 It  is  a
 murder  case,  which  is  going  to  be  tried
 by  a  sessions  court.  How  can  there  be
 any  further  and  a  different  inquiry?
 That  ought  to  be  understood.  ‘The

 prosecuted  with  whatevér  speed  is
 necessary,  That  will  be  done,  but  thre
 cannot  be  a  judicial  inquiry  inte  this.
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 aft  भषत  राम.  (छिल्तौर)
 महोदय,  अमतेषपुर  में  शादियातियों  के
 हत्याकांड  के  बाद  रोहतक जिले  के  मोरखेड़ी
 गांव  में  हंर्जिों  का  बहुत  ही  दर्देनोक  कत्ल
 हुआ  है धौर  इसमें  दो.  हरिजनत,  जिनके
 मोम  श्री  समे  भौर  उसकी  पत्नी  मती
 रतवनी  है,  यह  गोलियों  की  बौछार  से

 मारे  गये  हैं  जौर  6  लोग  जण्मी  हुए
 हैं।  जो  जडु्मी हुए  हैं  वह  बुरी  तरह  अल्मी.
 हुए  हैं,  उन  के  जगह,  जगह  गोली  लगी  हैं
 हम  5  झ्रादिसभियों  की  एम०पीज़७  की
 टीम  उन  को  देख कर  झायी  है  ।  किसी
 के  मुंह  में,  किसी  के  कान  में,  किसी  के  हाथ
 में,  भौर  किसी के  पेट  में  गोलियां  लगी  हैं  t
 wet  तक  कि  |...  में  एक  i4,  5  साल की
 बच्ची  है  शौर  एक  लड़की  गर्भवती  है  ।
 जो  स्टेटमेंट  यहां  दिया  गया  है,  जो
 स्टेटमेंट  स्टेट  गवर्नमेंट  की  तरफ़  से
 गृह  मंत्रालय  को  भेजा  गया  है  यह
 बहुत  ही  गलत  है  ।  इस  में  बहुत से
 फैक्ट्स  छिपाये  गये  हैं।  मैं  इसी  रिपोर्ट को
 लेकर  झ्रापकों  बताना  चाहता  हूं,  यहां
 पर  यह  बताया  गया  है  कि:

 “The  civil  case  was  decided  in
 favour  of  Uday  Singh  who  then
 constructed  the  boundary  wall  about
 two  months  prior  to  this  incident.”

 झोर  जब  (उन्होंते  चारदिवारी  शींचो  थी  तब
 भी झगड़ा  हुआ  था  भौर  107/151
 का  केस  दर्ज  हुआ  था  थाने  में  जो  इस  में
 गहाँं  नहीं  बताया  गया  है  t  बगर  यह
 बता  दिया  जाय  तो  पुलिस  उभ्रधिकारियों
 की  सापरवाही  साबित  हो  जाती  है,  सरकार
 की  लापरबाही  साथित  हो  जाती  है।

 Distt.  (CA)
 ear  कि  इनक्लूटिय  fare,  चसके  कि
 शौरत  बतामा  बया  है।  aw. कि  यह  कोई
 झौरव नहीं है बल्कि नहीं  है  बल्कि  23,.40Tw की  मासूम
 बच्ची  है  जिसको  बुरी  तरह  से  गोलियों  से
 भूय  दिया  गया  है।  झौर  यह  थो  बलावा
 गया है  कि  5,  6  शाउन्ड  वहां  गोली  चली.
 है,  ऐसा  नहीं  हैं।  बहा  पर  हमें  बताया  गया:
 कि  5,  6  शाउग्ड  नहीं  बले  अल्कि  इतने  राउन्ड
 श्ले  हैं  कि  सारी  रात  is,  20  मिनट  के

 बाद  गोली  चलतो  रही  1  एक  तरह  से  मिनी
 करफ्य  लगा  रहा।  इस  बात  को  स्टेटमेंट
 में  छिपाया मया  हैं।  हमें  वहां  से  पता  बला
 हैं  कि  बाद  में  जो  मृतक  हैं  उनको  गंडासे  से
 काटने  की  कोशिश  की  गई।  लेकिस  पुलिस
 इसको  छिपाने  की  कोशिश  कर  रही  है।
 पनवई  या  पन्नों  नाम  की  लड़की  का  वहां
 पर  मेंका  है  झौर  अपने  भाई  को  राखी  आंधने
 झायी  थी  झौर  गर्भवती  है,  शौर  जब  पेशाब
 करने  के  लिये  निकली  तो  गोलियां की  बौछार
 की  गई  झौर  सारी  की  सारी  छलती  कर  दी
 गई ।

 यह  भी  बताया गया  है  कि  यह  केस  22
 को  रजिस्टर  कर  लिया  गया  ।  हौ  जो
 कलप्रिट्स हैं  उन  को  72  घंटे  के  बाद  पकड़ा
 गया  है,  यह  इससे  नहीं  बताया  गया
 है  ।  झौर  भी  बहां  पर  कुछ  लोग  हैं  जिनको
 पकड़ा  नहीं  गया  हैं  ।  यह  हमें  वहां
 लोगों  ने  बताया  है  tv  इसमें  धागे यह  भी
 बताया  गया  है  कि  डिप्टी  कमिश्नर  शौर!
 सीतियर  एस०  पी०  हां  पर  गये।  यह  थ्ये
 जरूर  हैं  1  लेकिन  कब  गये?  23
 ताशीश्ष  को  गये।  कितने  मंकी  बात  है
 कि  हां  का  एम०एल०ए०  भी  भभी  तक
 बटमास्थल पर  नहीं  पहुंचा  है,  ने  कोई
 मंत्री  पहुंचा  है  बौर  म  मुख्य मत्ती  पहुंचे  7
 यह  भी  कद्दा  गया  हैकि  उनको  श्ाम्ट  दी  गईं
 है  ।  हमें  बताया  बया  है  कि  कोई  बन्ड  उनको
 महीं  दी गईं  है।  मैं  इस  के  बारे  में  बताना
 चाहता  हूं.  कि  यह  जो  घटना  है  यह स्व
 झपने  भाप  में  एक  व्यक्ति  का  फर्स्  ब्कषित
 पर  हमला  तहीं  है,  बल्कि  प्रीप्लास्ड
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 जयंती  है.  प्रौर  इसका  पिछला  इतिहास
 है.।  इस  के  पीछे  जैसा  कि  मेरे  से  पहले  बोलने
 कले  श्री  सरश्निया  जी'  में  कह,  एक
 बड़ी  लम्बी  कहानी  है  1  यहूं सब  प्री-
 प्लैन  था।  बगर  प्री-प्लैन्ड न  होता  तो
 इतने  आदमी  न  मरते।  मेरी  वह  भो  मान्यतत
 है  कि  जनता  पार्टी की  फूट  भी  इसमें एक
 कारण  है  ।  कंशाक्ला  में  जो  घटना  ही
 रही  है  वहभोयहां एक  कारण  है  in  श्राप
 श्री'  सन्‍्त  लाल  एम०एल०ए०  और  श्री
 बेबीलाल  का  स्टेटमेंट  देखिये,  वह  क्‍या
 कहते  हैं  ।  यहां  के  लोग  वहां  लैटर  भेज
 रहे  हैं  t  यहां  की  घटना  उसका  हो  रिक्‍्लै-
 कशन  है  ।  जनता  पार्टी  के  झगड़े  इस  को
 बचाया  दे  रहे  हैं।  बे  संघर्ष  को  यह
 कॉस्टथार  जाट  और  हरिंजनों  के  झगड़े  का
 रंग  दिया  जा  रहा  है  ।  ऐसी  घटनाएं  हमा रे
 देश के  लिए  बढ़ी  श्मंनाक  हैं।

 MR.  DEPUTY  SPEAKER:  You  will
 have  to  end  now.

 श्री  भगत  राम  :  प्रधान  मंत्री  जो  ने  इन
 घंटनाओं  को  दवाने  के  लिये  कुछ  ऐलान
 किये  हैँ,  वह  भ्च्छे  हैं,  लेकिन  मैं
 समझंता  हूं  कि  इन  थोड़े  से  ऐलानों  से  कुछ
 होने  वाला  नहीं.  है  ।  इन  शगड़ों  को

 बुनियाद  में  जाना  चाहिये।  तभी  यह  हल
 हो  सकते  हैं.।

 जिसने  शी  हच्िनों  के:इस  प्रकार  के
 झगड़े,  हैं  उन  सब  को  ले  _रॉनिये,  कगभाग
 सह.  में  गरीब  हरिजकों.  शौर  खेतिहर
 मजदूरों के  वेतत  भर  जमोब का मामला ही का  मामला  ही
 झाक:  है  1  जज  कभी:भमीन  का  अंटवा रा
 ठीक  नहीं:।:  होवा,  ऐसे:  झपकें  होशे' हैं  4
 सैंचल्स व:  की.  जमीन  जेतोइरों:  को  नहीं  दी.
 जाली:  इसीसियेशबढ़ा:  होता  हैं?  a  यह:

 यह आफकल्लोस की  बात:  है:  करिशुसारी  क्षरकार:

 ध्यान  :  :नहीं:  दे  रही-'  है

 Distt,  (CA)
 MR.  DEPUTY  SPEARER:  व  ‘have

 been  nepentewiy  telling  .you  fio  that
 you  can,  wind  up,

 थी  रत  सम :  जो  teat  mat
 &  ,  उनको.  उत्स्स हू.  मिस्ड  रह  है  सरकार,
 के.  फैसलों  से  te  इसलिये  मैं.  सस्कार  से
 ्रकोल  करूंगा  कि  बहू  इनकी  बुनियाद  में.
 जायें  ।  (mara),  |

 MR.  DEPUTY  SPEAKER:  I  do  not
 know  why  you  are  getting  up.  There.
 is  no  provocation  for  you  to  get  up.
 Mr.  Bhagat  Ram,  you  wing  up  in  one
 or  two  sentences,  Otherwise,  abruptly
 I  will  ask  you  to  sit  down.

 ही  भात  राम  :  पोलिटिकल  पार्टीज
 के  लोग  भोऐसे  झगड़ों  में  हिस्सा  लेते  हैं.
 मैं  सरकार  शौर  पोलिटिकल  फांटिधों  से
 निवेदन  करूंगा  कि  जो  भो  पोछिष्टिकल
 पार्टी  के  लोग  इस  तरह  के  झगड़ों  मैं

 हिस्सा.  लें,  उनके  साथ  बुरी  तरह  से  पेश:
 आया  जाये।

 MR.  DEPUTY-SPEAKER:  Please
 take  your  seat.  If  you  persist,  nothing
 will  go  on  record,  I  have  been  warn-
 ing  you  again  and  again  that  you
 should  wind  up  your  speech.  I  have
 told  you  a  dozen  times.  I  must  make
 it  clear.  na}  only  to  you  but  to  all  hon.
 members.  concerned,  I  haye  given  you
 ample  warning,  When  I  say  you  should
 wind  up,  I  give  you  another  minute.
 Again  I  say  you  should  wind  up  and  I
 give  you  another  minute.  But  if  you
 persist,  I  cannot  tolerate  it.  You  could
 have  wound:  up,  but  now  you  have  to
 end.abruptly.  Please  sit  down.  Nothing
 will  go  on  record.  Don’t  take  down

 CUnterruptions)**  है

 शी,  अमिक़,  लत्य  Ed  :  उपह्सक्ष:
 महका:  पहु  -  फक्‍टया.  ah  ह... ;
 रातः  tat  बटो  --सुबहु,  को:
 रिपोछे:  होती.  है  a  दूसरे  रोज,  2,.तादीख:-
 को,“  eos  रकंह:  के  छोी०एसन  Ro  भर

 =m  aa  a  a  Se  ea  नगण  लका  पगा  गा  काश  eee **Not  recorded

 एसक  fin  अहां-फटुं  करते.  1  यह  सही  :  है।कि:
 bs  bid  aia
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 fe dora «  ०23  acre  को  फ्क्  चते  हैं,
 ढी  fre  को  झौर  जो  भी  ह  जमरेंट्स थे  |
 इसलिए:  ऐसा  महीं  भागा:  ह. छ  सकता  है
 फकिइस  में  प्रशासन  को  झोर  से  कोई  ढिलाईं
 बरती  गईं  है।  जहां  तक  रिलीफ़  देसे  को
 बाल  है,  में  ने  कहा  है  कि  पांच  पांच  सौ
 रुपये  पांचों  परियारंं  को  25  तारीख  को
 डो०  स०  ने  दे  दिये,  जो  रेडक्रास  सारयंटी
 से  मिले  थे  पांच  पांच  हुआर  रुपये  मृतकों'
 के  परिवारों  क ेलिए  झौर  तोन  तीन'  हजार
 रुपये  सीरियसली  इन्जड  के  लिए  हैं
 बाकी  जो  घ(यल  हैं,  उन  में  से  प्रत्येक के  लिए
 एक  एक  हजार  स्पये  बा  पेमेंट  भ्राज
 कर  विया  जायेगा  1  डो०सी०  को  26
 तारीख  को  रुपया  मिल  चुका  है।  श्रम
 बह  उन  को  पेमेन्ट  कर  दिया  जाय्रेगा।

 लो  नानू  कुमार  शास्त्री  (उदयपु:):
 उपाध्यक्ष  महोदय  ,  मेटा  व्यवस्था  का  प्रश्न
 है  ।  यह  सही  है  कि  इस  विधय  पर  वही
 माननीय  सदस्य  प्रश्न  पूछ  सकते  हैं  ,  जिन
 के  माम  इस  कालिंग:  एटेस्शन  नोटिस में
 हैं।  लेकिन  मैं  पह  जानना  चाहता  हूं  कि
 माननीय  सदस्य  जो  मुद्दे  उठा  रहे  हैं,  माननीय

 मंत्री.  उन  के उत्तर  नहीं  देते  हैं;  तो  क्या
 सारा  हाउस  मूक  दशेंक  न्ब्न  कर  देखता
 रहेगा.  ?  कया  हम यह  नहीं  कह  सकते  हैं  कि

 मंत्री  महोदय  उन  प्रश्नों  के  उत्तर  दें  ?  मत्री
 महोदय  ने  बताया  हैकि  उन  लोगों  को
 इतना:  इतना  द्फ्या  दिया  गया  है।
 लेकिन  यह  रुपया  उस.  लोगों  कोःनहीं
 मिला:  है  ।  मंत्री"  महोदय  इस.  आंत  काः
 जबाब  दे  1
 MR.  DEPUTY-SPEAKER:  He  is

 giving  whatever.  information  he  has.
 with  him,  You  ‘are  satisfied,  that  is
 evident.  If  he  is’  detiberately  trying
 not  to  answer;  I  will  intervene.  -  You
 canngt  havea  say  ugder  the  guise  of  @
 point  of  order.

 at  wo’  to  गंधई  (बुलडोनाएे
 सपाध्यका  महोदय  मोरेंही  में  जी
 झपते  दुखद  धटतेर्थटी हैं,  उसके  बारे
 सिवन  में  कालिंग”  ऐटेरश्  मौरिस  के

 Distt.  (CA)
 रूप  में  बहस  चल  रहो है  ।  हुँग।मोर-
 लेहो  में  गये थे  ौर  मासमीश  समस्य  हमारे...
 साथ  ये।'  हम  दोनों साइड  के.  ोवॉ-न
 हरिजतों  प्रौर  आटों  --से  मिले.1:.  वहां  पर
 हम  ने  सही  बात  को  जानने  की.  पुरी  पूरी
 कोशिश  की  |  पझ्रप्तीमंज्ी  महोदय  ने  किततला
 झूठा  उत्तर  है,  इसमें  मैं.  नहीं
 जाना  चाहता  हूं  welt  महोदय  &
 बताना  हैकि  यह  जगह  का  मामला  हैं  t
 यह  सहो  है  कि.  जगह  का  मामला  बहुत  दिलों.
 से  कोर्ट  में  बल  रहा-  था  हाई  कोर्ट  ने
 गोली  चलाने  वालों के  पक्ष  में  निर्णय  क्या
 था  t  हम  ने  हरिजनों  के.  घरों  में  जाकर
 देखा  ।  उनकेचारों  के  भरों  में  खाने  के  लिए.
 दाता  नहीं  है,  पहनने  के  लिए  कपड़ा  नहीं
 है,  ऊप्रर  से  नीचे  पानी  न  जाये,  इसकी
 कोई  सुविधा  नहीं  है  t  वें  बंदुकधारियों
 का  मुकाजला  किस  तरहू-कर  सकते.  हैं  ?
 नहीं  कर  सकते  हैं।

 जब  निर्णय  दूसरे  लोगों  के  पक्ष  में  हो
 गया,  तो  हरिजन  लेलारे  चुप  बैठ गये:  वे
 विमती  करते  २हे,  रिक्‍्वेस्ट  करते  रहे  कि
 हमारे  जाने  के  लिए  सस्ता  दिया  जाये,
 हम  झगड़ा  नहीं  चाहत ेहैं  ।  उदय  शौर
 उस  के  लड़के  ने  हवा  में  फ़ार्य रिंग  को  प्रौर
 उन  लोगों  कोडरशया  ।  वे  कुछ  करने
 के  लिए  तैयार  नहीं  थे,  लेकिन  उनको
 डराया"  गया.  ।  वहां  एक  दोबार  खींची
 गई  |  उन्होंने  उसको  रोकने  को  कोशिश-
 नहीं  की  ।  उन्होंने  यह  नहीं  कहा  कि  यह-
 दीवार  न  बताशो  ।  यह  सवाल
 नहीं  उठाञ्ना  ।  द्  तारीख  को  यह  भठना
 हुईं  उपाध्यक्ष  महोदय,  आाप
 जल्दी  एंटी  ने  बजायें

 MR.  DEPUTY-SPEAKER:  But  do.
 not  waste  your  time  by.  saying  all  this:
 It  ts  only  going  to  eat  inte-your  time,

 नी  डी०  कोठ  गयई।  उसी:  तारीख
 को  रोहतक  में  एक  जलसा  हुमा,  जिस मैन
 जनक"  फी  केसीन  कनिवर:  चेप):  अ्राषण
 देखेके  क्ति  मो  गो  कोशश प्रकिलानें हिलाने  के  ६: अ  ६:



 उस  के  मास  मेरें  पास  हैं--रवि  राग  हैं।
 जनेश्यर  मिश्र  हैं  in  खन्द्रांयती  जो  हैं,एम  ०

 पी०  |  इन्होंने हां  पर  भाषण  दिए  ।  भाषण  में
 उन  जमौंदारों  को  जोश  दिलायां  गया  कि

 जमीन  के  मालिक  तो  हम  होते हैं,  हमारे

 पास  सें  जमीन  कोई  छीनने  वाला  नहीं  हैं  V

 हम  मोरार  जीको  भो  नहीं  मानेंगे

 मोरारजी  हस्जिनों  को  ब्रहुत  फंसिलिटीज

 दे  रहे  हैं,  बहुत  सहूलियतें  दे  रहे  है।  हम

 मोरार  जी  की  भी  विरोध  करेंगे।  उस

 जलसे  को  सुन  कर  विजय  भौर  उन  के  जो

 लड़के  थे  शोर  दूसरे  लोग,  उनके  3

 नाम  मेरे  पास  हैं,  यह  मेरे  पास  उन  की

 लिस्ट  है,  मैं  नाम  बता  सकता  हूं,  वह  लोग

 गांव  में  झ्ाए।  रोहतक  से  झानें  में  उन  को

 ]  बज  गये  ।  रोहतक  से  झाएं,  उन  के

 सिर  पर  भूत  सवार  था  हरिजनों  को  मारने

 का।  वें  आए  हाथ  में  बन्दूर्क  लिए  हुए  प्रोर

 उन्हेंनि  ग्राबाज़  दी  कि  भ्रगर  कोई  मां  का  पूत  है

 हरिजनों  में  तो  बहू  हमारे  सामसे  झा  जाय,

 हम  उस  को  सीधा  कर  देते  हैं।  ये  लोग

 बेचारे  दव  गए।  वह  सम  धामथा  जिस का
 चर  उस  उदय  के  घर  के  सामने  है।  जिस  पर

 दीवार  खींची  है  उस  के  बाज में  सम  राम  का

 भर  है।  वह  बेचारा  खाट  पर  बंठा  हुआ  या

 तो  उस  गगे  ऊपर  से  गोली  मार  दी  ।  गोली

 की  झावाज  आई  v  वह  बेचारा  चाथल

 हो  गया  ।  उसकी  भौरत  पकड़  को  झाई,

 वह  बचानी  घबड़ा  गई।  उस को
 भी  गोली

 मारदी।  उस  को  गोली  मारने  के  बाद  सारे
 हुरिजनों  ¥  घरों  पर  फार्यारंग  चालूहो गई

 ।

 हमारे  रदस्यनण  गए  थे  वहां  पर  1  ऐसे

 ऐसे  होल  बन  गए  हैं  दीवारों में।  योलियां

 घुस  गईं  हैं  दीवारों में।  उस  के  बहुत से
 समिशास  हैं.  धोर  हमारे  मंत्ती  महोदय  बोलते

 हैं,  कि  पांच  भोलियां चलीं।  वहां  पचास
 भोलियां  चली  हैं,  पत्रास  गौलियों  के  होल  हैं,
 निशान  हैं।

 सने  राम  मरा  नहीं;  ऐशा  उस  को  बहम
 हो  गया  कि  सम  राम  तो  जिन्दा  है,

 उस  की.  झौरच  ह: ... ड  है;  सो  फरसी मे कर। के  कर;
 गए  उस  ey  दश्थाजे में  बौर.  बोनों  के  हाथ
 काट  लिए  |  थे  दोनों बे  चारे  भर  भये  1  जिस
 खाट  पर  सम  राम  बैठा  था  उस  खाट
 गोली  लगी,  गह  झून  से  कचपर  हुई  उसके
 सीचे  जो  गरीब  की  गृषड़ी थी,  कोई  अ्रच्छा
 कपड़ा  नहीं  था,  उस  गवड़ी  के  ऊपर  भी  खून
 चारों  बाजू  में  लगा  हैं  ।  मैंने  बहू
 गूदड़ी ला  कर  गेट  पर  रुख  दी  है।  झगर
 सदन  देखना  भाहैं  तो  से  दिखा  सकता  हूं  ।

 यहां  सदन  में  में  उसे  नहीं  लाया  हूं  1

 हमारे  मंत्री  बोलते  हैं  कि  उन्होंसे
 दीवार  गिराना  चालू  कर  दिया  था  तब
 गोली  अली।  उन  भूले  लोगों में  इतनी
 हिम्मत  थी  कि  वे  दीवार  गिरा  सकते  थे  ?
 गोली  तो  भीतर  चली,  गोली  तो  घर  से  चली
 शौर  गिन  गिन  कर  हरिजनों  पर  गोली  चलाने
 की  साजिश  की  गई  झौर  वह  बोलते  हैं  कि
 दीवार  गिराने  लगे  तब  गोली  ललीं  ।  बया
 झाप  इस  केस  को  कुछ  न्र  झलग  रूप  देना
 चाहते  हैं था झर  इस  देश  में  हरिजनों  को
 मरवाता  चाहते  हैं  hee  (ewer).
 ठीक  है  में  जल्दी  खत्म  करूंगा।  क्या  झाप
 झौर  इस  देश  के  हरिजनों  को  मरवाना  या  हूते
 हैं?  क्या  इन  शोगों  में  जो  भाषण  दिया

 रोहतक  मैं,  इन  लोगों  के  ऊपर  झाप  कोई
 कार्यवाही  करने  जा  रहे  हैं  कि  'जिग्होंने
 जमीदारों  को  बहकामा  ?  वहां  णो  चूम
 बह  भया  है,  जो  सड़कों  पर  पड़ा है,  चप्पे
 अप्पे पर  पड़ा  है,  पत्थर  पत्थर पर  पड़ा  हैं,  क्या

 उस  खून  की  कोई  कीमत  सदन  को  नहीं  है?
 किसी  सदस्म  को  उस  खूस  की  कोई  कीमत
 नहीं  हैं?  प्लाप लोग  झापस  में  बात  करते

 हैं  लेकिन  हरिजनों  का  खून  बहुंता  है  तो
 क्यों  महीं  बहां  जा  कर  देश  कर  झाते  हैं  कि
 गहां पर  अपने  देशबर्दुी  का,  अपने  देश-
 भाइयों  का,  झपने  प्रोदमियों  का  खून बहु  नया
 है,  चलो  जरा  देखते  को?  गम  कांग्रेस  बाते
 जाते  हैं  भ  जनता  वाले  जाते  हैँग  (जाई).
 क्रिस  काले  जाते  हैं,  9  सी०  tte  एस०
 बाले  जाते  ©  9  te  te  साई०  वादे



 542,  Shooting

 wed  L  mee  8  |
 कि  कया  हो  रहा  है?  कस  ब्यपतेश में लारे च  सा  रे
 हंरिजमों,  को  .मसंरकाना  चाहते.  हैं.
 (weer)  .क्‍्यों  नहीं  शाप  सोग  ध...
 जाते  .?.  यों,  सहीं  जा  कर  देखते  हैं  ?

 (न्यक्यान)  यो  मैं.  मंकी  महोदव  .से
 बिनती  करूंगा,  2.3  नाम  हैं  जिय  लोगों  ते
 उन  लोगों  पर  हमला  किया,  उन  के  ।  में

 यह  चाहता  हूं,  प्रधान  मंजी,  जी.  से  विचती
 करता  हूं,  हाथ  जोड़  कर  विनती  करता  हूं
 कि  इस  देश में  हरिजन  का  भविष्य  ठीक
 नहीं  है।  और  वहां  पर  मुझे  मालूम  हुभा
 जब  में.  रोहतक  ह्ास्पिटल  गया,  वहां पर
 कुछ  किसान  खड़े  हुए  थे  उन्होंने  कहा
 मोर  रजी  के  भरोसे  पर झाप  मत  कूदिए  ।
 हम  हरिजतों को  गांव  में  घुसने  नहीं  देंगे  ।
 मेरे  साथ  25  झादमों  4,  मैंते  कहा  ठीक  है,
 हमारे  ऊपर  प्राप  हमला  कर  देंगे  तो  हम  मी

 यहां  के  हो  जायेंगे  |  .  (व्यवधान)  हम
 गाड़ी  में  बैठे  हुए  थे  भौर  फिर  हम  चले  भाये  |
 तो  इसके  बारे  में  माननीय  मंत्री  जी

 कुछ  कारयेवाही  करें,  वहां  के  भाजू-बाजू
 के  लोग  भबराये  हुए  हैं।  प्राज  30  लोग
 मेरे  पास  शाये  हुए  हैं,  मैंने  उतको  भासरा
 दिया  है,  मे  गांव  में  जाना  नहीं  चाहते  हैं।
 जो  माणू  बाजू  के  कस्बे  के  लोग  हैं  ब ेभाग  रहे
 हैं।  तो  कृपा  करके  झाप  इस  देश  के

 हरिजनों  को  बचायें  उन  पर  शाप  दया  करें
 शौर  उनको  इस  देश  से  मिटाने को  कोशिश
 बकरें।  मैं  माननीय  प्रधान  मंत्री  जी  से.

 रक्षा  मंत्री  जी  से,  सभी  मंत्रियोँ  से  भौर
 संसरसदस्यों.  से  हाथ.  जोड़  कर  विनती
 करता.  हूं  भौर  इसी  के  साथ  भाषण  समाप्त
 करता  हूं।

 भी  जनेश्वर  ६... ह  (इलाहाबाद  )  :
 उपाध्यक्ष  महोदय,  चूंकि  मेरा  मास  लिया
 गया  है  इसलिए  मैं  व्यक्तिगत  स्पष्टीकरण
 हैना  चाहता  हूं.  मेरे  ऊपर  यह  .झारोप

 लगाया  ग्था  है  कि  मैंने  शमीदारों को  उसेजित
 किया  कि  जाघो,  हरिजनों  को  सताभो  |

 dgadof,.t99  BHADRA  3  ‘WMD ASAKA)  :  Barticas  का
 ta  अर

 मैं.  समझता:  मेरे  सारे  ह; ड  के  किए  बह
 कलक  .  है,  इस  पर.  मुझे  -  स्पस्दीक  रखः  केसे
 का  मौका  मिलना  ही  ऋटिए  +

 MR,  DEPUTY-SPEAEER:  There  is
 a  procedure  for  that

 शबी  अमेश्कर  लिया. :.  यह.  आरोप
 मिथ्या  है,  शरार्तपूर्ण  है  प्नौर.जान-यूझ  कर

 मुझे  .हरिजनों  के  बीच  में.  झोर  देश  के  बीच  में
 बद्ताम  करने  के  लिए  लगाया  गया  है.।.  मैं
 उस  मीटिंग  में  गया  था  वहां  पर  कहीं  किसी  ने
 भी  जम्रोदारों  को  हरिजनों  पर  जुल्म  कदने
 के  लिए  नहीं  उकसाया  जितनी  देर  कि  में
 वहां  पर  रहा  ौर  न  प्रधान  मंत्री  की  शान
 के  खिलाफ़  कोई  बात  कही  गई।  यह  सही
 हैकि जब  से  इस  देश में  जनता  पार्टी  में  किसान
 झोर  कारणानेदारों  के  बीच  संघर्ष  छिड़ा  है
 तब  से  जानबूझ  कर  किसानों,  हरिजनों को
 लड़ाने  के  लिए  का  रखानेदारों  भौर  सर्माये-
 दारों  ने  साजिश  चला  रखी  है  7

 (व्यवधान)  ।
 और  कल्याण  जन  (इंदौर  ):  उपा-

 ध्यक्ष  महोदय,  ुन्यचधान)
 DR.  SUSHILA  NAYAR  (Jhansi)  :

 on  a  point  of  order,.
 MR.  DEPUTY-SPEAKER:  Mr.  Jain,

 please  take  your  seat.  J  do  not  know
 why  you  are  standing.  This  is  not  the
 way.  You  cannot  get  up  like  that.
 Nothing  that  you  say  will  go  on  re-
 cord.

 Dr.  Sushila  Nayar.
 DR.  SUSHILA  NAYAR:  I  want.  to

 know  under  what  rule  are  other  peo-
 ple  beside  the  five  whose  names  have
 come  in  the  ballot  giving  explanations
 and  intervening  in  the  call  attention
 notice  debate  like  this,  (Interruptions)

 ‘MR.  DEPUTY-SPEAKER:  Some
 Member  took  the  name  of  Mr.  Janesh..
 war  Misra  and  somebody  else,  They
 are  answering  Op  personal  explanation,
 That  is  the  end  of  it.  Now,  Mr.  Min-
 ister  will  answer  tp  Mr.  Gawai.

 भी  धविक  लाल  अंदर:  महोदण,
 %  जब.  इस  घटला का  वर्णन  क्या  तो
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 उसे  मेरी  कहीं  बह  मीधिये  नहीं  थी  कि जिन
 लोगों  में  गोली  चलोई  उनका  &  समेत  कर

 रहा  हू  वा  उनका  जचाव  कर  रहा  हूं।  मैंते
 स्वहट'  कर!  चिक  है  कि  जिन्हॉनि'  भी  गोली
 चलाई  है  भोर  मारा  है  उनके  खिलाफ
 कार्यवाही  की  जायेगी।  मैंने  केवल  घटना
 का  वर्णन  किया  था।  यदि  दीवार  गिशा
 रहे  थे  या  नहीं  गिरा  चहिये,  उनको  बन्दूक
 खलाने  का  कोई  भ्रधिकार  नहीं  था।  उसकी
 कानून  'प्रपनें  हाथ  में  लेने  का  कोई  प्रधिकार
 नहीं था,  यह  स्पष्ट  है  श्री  A  इसको  मानता  हूं  ।

 जहां  तक  उन्होंने  दूसरी  बातें  कहीं  हैं
 कि.  देश  भर  में  हरिजनों  पर  प्रत्याचार
 हो  (हे  हतों  उसके  लिए  जो  भी  सम्भव  प्रयत्न
 हैं. वह  सगे  उठाए  जा  रहे  हैं।  एडमिनिस्ट्रे-
 शन  को  तरफ  से  सारे  प्रयत्द  किए  जा  रहे
 हैं  और  उसमें  हम  सभो  माननोय  सदस्यों
 और  विराध  पक्ष  के  नेत्ाशों  का  सहयोग
 चाहते  हैं।  क्‍योंकि  पह  इतना  बढ़ा  कयम  है,
 जो  बिना  सब  के  सहयोग  के  सम्भव  नहीं
 होगा  और  इसी  सन्दर्भ  में  मैं  कहना  चाहुता
 हुं---स्थिति  को  शौर  ज्यादा  तनावपुर्ण  बनाने
 के  वआय,  स्थिति  नॉमेलवर्माई  जा
 सकती  है--इस  में  सब  के  सहयोग  की
 आवश्फकता  है।

 wht  शिव  नारायण  सरधूनियां:  मिनिस्टर
 मे  झपने  स्टेट्मेण्ट  में  कह  हैं  कि  उन को
 झनुप्रह  राशि  दे  दी  गई  है,  लेकिन  बाद में
 इन्होंने  यह  कहा  हैं  किआजदी  जायेगी।
 जिएं  लोगों  ते  यहू  गलत  रिपोर्ट  'बसवाई'  हैं,
 ह 6  के  खिल।फ़  क्या  का  पे वाही को  जायेगी  ?

 थीं  अरनिक  लाश  मष्टेल':  मैंने  कंहां है.
 कि  5007500  सपा  -प्रति-व्यक्ति  जो
 रेइ-कास  सेभिला' वा,  बहु की  सीके
 के दिया  है।

 कैदी  कायत

 थी  ध्रॉर०  एुलेंठ  कुरील
 गेज)  प्रॉदेरेणीय  उपीध्यक्ष  महोदय
 हम  कुंछें  एंमें०पी०  मॉरंखीडी गाव गये गांव  गये  थे  |

 इसके  झतिरिक्त  जिस  राशि
 की  ऐलान  किया  गया  है,  बू प्राज  उत  को

 ts  (मोहनलाल.

 Distt.  (CA)

 हूँग में  बही  स्थिति  की  देखो  झोर  लोगों से
 पूंछों  |  जैसी  गंबेई  साहूँब ने  बतलीयो  हैं

 दूसरें  मेम्बर  ते  बंतेशाया  हैः  में  उन  में
 पूरी  तरहँसे  सहमंत  हूं।  हम  को  मालूम
 हुआ  कि  वह  दीवार  हुरिजनों के  द्वारा  नहीं
 गिराई  गईं,  बह  उन्हीं  लोगीं  के  द्वारा  गिरोई
 गई।  गोली  से  मारने  के  बाद  जब  उन्होंने
 देखा  कि  ह. द  क्या  बहाना  लें,  तो  उन्होंने
 उस  के  बाद  उस  दोवार  को  गिरा  दिया  t
 हमें  यह  भी  बताया  गया  कि  रोहतक  में  जो
 मीटिंग  हुईं  थी,  उस  के  प्रोवोकेशन  से  वें  लोग
 वहां  आये,  वहाँ  झा  कर  गालियां  दीं  ऑर
 उस  के  बाद  गोलियां  लाईं ।  जसा  मंत्री
 जी  ने  कहा  कि  वे  दीवार  मिशा  रहे  थे

 यहू  बात  संटासर  झूठी  है,  इस  में  कोई  सत्यता
 महीँ  है।  जहाँ  तक  श्रच्छी  तरह  से  जांच
 कराने  की  वात  है--इस  तरहु  की  जाँच  तो

 पुलिस  डिपार्टमेंट  की  तरफ़  से  हुमा  ही
 करती  है,  इसे  में  कोई  विशेध  बाते  नहीं  हैं।

 शब  मेरा  निवेदन  है  कि  सेण्टर  की  तरफ़
 से,  इस  की  इन्कबायरीं  को  जानी  चाहिए  |
 झाज  हमारी.  सुरक्षा  हू  जगह  खतरे में  है  ।
 यह  .केवल  यहीं का  काण्ड  नहीं है,  हँस  देखते

 हैं,  लगादार  हर  दिन  कह्दी-न-कढ़ीं  ऐसे
 काण्ड  हो  रहे  हैं।.  चूंकि  हसारे  वर्ग  के  लोग,

 शेक्ष्यूलड  कास्टस  ौर  शेडप्ुल्ड  द्राइड्प  के
 लोग,  कीड़े-सकोड़ों  को  तरह  से  मरने  के  लिए

 दे,  हुए  औँ--इसलिए  यह  कोई  नई  ब्रात  नहीं
 है--शहां  तक  हमारी  समस्याप्नों  का  सवाल  है--
 The  problems  of  Scheduled  Castes  and
 Scheduled  Tribes  are  for  sale.  बिकी  के

 लिये  हैं।  वहां  पर  हमें  लोगों  न ेबतल।यो--
 रात  भर  गोलियां

 कही
 यहां  बयान  में

 बताया  गया  कि  6  ,  जबकि
 L0  निशान  गोलियाँ  के  दीके।<  में  हम  ने

 स्वयं  देखें  ।  उन  को  गोलियों  से  - छलनी
 कर  दिया'  गदा दो दो
 हीपर  कादे  गये,  ऐसा  दु्यंबंहा

 र  बह
 हुंभी ।
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 ara को.  शब्द  करनी  िजि-श  हुए.
 जगह  से,  हर  ब्यँविति  से  कितसे  फायर
 ास्द्ध  उसे  के  भात्त हैं,  मे  आद  =  पर  जे
 जायें,  न.  हर्रिजिनों  ह...  ह, अ  जौर"
 किसी  झन्य को  दिए  ज.यें  7  उठ  के  बाद
 लाठी  का  मुकाबला  वे  कर  लेंगे--इस  में
 कोई  सन्‍्देह  नहीं  है।.  भ्रगर  भाप  वास्तव  में
 उन  को  संरक्षण  देना  चाहिते  हैं  तो  किसी
 भी  व्यक्ति को  सुरक्षा  कें नाभ से से  किसी भी
 तरह  इतर्म्क  मे  दयि  जा्थ  )  ये  लोग
 सुरक्षा  के  भाल  से  आम्ज  ले-कर  श्कलियों
 श्रौर  करल  करवाती  हैं।  उन  को  उत्पीड़न
 करते  हैं।  हमने  देखा  है--जहांन्जही
 शेडयूल्ड  कास्ट्स  और  शेडयूल्ड  ट्राइब्स
 के  लोग  रहते  हैं,  उन  को  भपनी  मर्जी के
 हिसाब  से  माया.  जाता.  है,  जब  .उन  की  मर्जी
 ध्राती  है,  तब  मारते  हैं।  इसलिए  इन  को
 रिहेबिलिटेट  किया  जाय  t  पापुलेशन  के
 हिसाथ  से  उन  को  भप्रजन  जगह  दे  दी  ज्यय,
 दो  या  तीन  प्रान्तों  में  जिसने में  ये  आते
 हों,  उन  को  जगह  दे  दी  जाय  वहां  पर
 हर  एक  चीज़ उन  को  दे  दी  जाय,  झ्राप  हमें
 ऊसर  दे  दीज़िए,  सेय्रिस्तान  दे  दीज़िए
 हुबारे  लोग  मेहनत  से  उस  को  भी  ठीक़  कर
 लेंगे,  लेकिन  वहां  का  पूरा  एडमिनिस्ट्रेशन
 उन के  हाथ  में  दीजिए  शभ्राज  एडमिनिस्ट्रे-
 है 1. ह  हमारे  हाथ  में  न  होते  से  हमारे  साथ
 न्याय  नहीं  होता  है।  जितने  कानून  बने

 हुए  हैं--वे  बड़े  प्राद्मियों  के  लिए  हैं,  गरीबों
 को  उत  मे  व्याय  नहीं  िलता  है,  केवल

 पैसे  बाशों  को  मिलता है।  झाल हुस को ह्म  को
 कोई भी  सिक्‍्मोरिंटी  हासिल  सहीं  है।

 हमारी  रक्षा  खतरें  में  है।  हम भाज॑
 गुलामों  Cs  सेजी  रहे  हैं।  हमें

 शांतिपूंक  नहीं  रहने  दिक्वा.फाता है।  झाज

 हुं  इंकम  यहीं  माता  जा  हा  है।  प्रह

 एक  प्राति  की  ही  गले  नहीं  हैं।  कुसते,  दिह्लियों

 कौ  तह से  हुमे  गोरा  जां  रहा  है।

 कितनी  विडम्ददा.>को बाक  है  t  मारे
 ऊपर  जब  इस  प्रकार  के  भरत्याचार  होते
 हैं  तो  उन  पर  क्यों  नहीं  झाप  विचार  करते
 हैं?  एक  सभय  गोरे  लोगों  मे  भारतीयों
 को  काले  लोग  कहा  था  जिस  पर  सारा  हिन्दु-
 स्तान  मरने  तक  के  लिए  उठ  खड़ा  हुआ.
 था  t  सारे  हिन्दुस्तान.  ने  झाज़ादी  के  लिए
 लड़ाई  शूरू  कर  दी  .थी।  झाज  हुंमारे
 ऊपर  थार  हो  रहे  हैं,  हम  लोगों  पर  जुल्म
 हो.  रहे  हैं  परन्तु  फिर  भी  हम  चुप  हैं
 इस  समय  सारा  देश  वोल्केनों  के  ऊपर  खड़ा
 है।.  मैं  आप  के द्वारा  सरकार  से  पूछना
 चाहता  हूँ पौर  झ्राग्रह  करना  चाहता  हूं  कि
 वह  इस  पर  विशेष  ध्यान  दें  शौर  सर  भया-
 नक  स्थिति को  रोके  -  अगर  इस  स्थिति
 को  झाज  नहीं  रोका  गया  तो  एक  दिन
 यह  स्थिति  अझौर  भी  भयानक  हो  जायेगी।
 झाज  हरिजनों  की  स्थिति  बहुत  खराघ  है  1
 इसलिए  मेरा  निवेदन  है  कि  इंसके  लिए
 झाप  व्यवस्था  करें  जिससे  भविष्य  में  इस
 तरहू  के  कोई भी  अत्याचार  न  हाँ,  इस  तरह
 से  लोगों  को  न  मारा  जाय,  यह  मेरा  निवेदन
 है।  प्रगर  इस  तरह  से  प्रत्यात्रार  होते
 रहे  तो  बहुत  ही  भयानक  स्थिति  भ्रा  जाएगी  Y

 3  hrs,

 मैं  फ्छना  चाहता  हूं  के  ब्हां  लोगों को
 क्या  दिया  गयां  ?  जब  हम  मोरखलेड़ी
 थाने  में  पहुंचे वा  मोलूम  हुआ  कि  एक  भी
 देखा  किसी  को  नहीं  मिस्र  ।  लोगों को  एक
 भी  सना  खाने को  नहीं  भिला।  |  यहां  लीग

 मजदूरी  करने प्री  वंहीं जा  सकते  हैं  t
 झातंक  छाया  हुआ  है।  झाज  उनकी  रहा
 करती  है।  प्ाज़  बढ़ां  के  जाट  लोग  उनसे.
 we  रहे  हैं  कि  बहा  से  भरग  काथो  हम
 देखेंगे  कि  कंध  लक  यहां  गए  भुलिस  पड़ी  रहेंगी)
 मेश  निवेदन  है  कि  इस  पर  विशेष  बयीनि
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 fear  जाए  और  उसकी  .  ह. ! ह  करने  का  है  एफ,
 झ्राश्वासन'  दिया  जाएं,  झश्योरेंस  दिया  जाए  —_—  cme

 /
 ताकि  भविष्य  में  दुबारा  ऐसी  बटना]  ने  HAVING  BEEN  =  mean,  IX re wt

 थी  भोरारणी  देसाई :  सब  से  पहले
 नो  सम्मानित  सदस्यों  से  मेरी  प्रार्थना  है
 कि  जिस  भाषा  का  प्रयोग  उन्होंने  किया  है
 असी  भाषा  का  प्रयोग वे  न  करें  इससे  किसी
 को  मदद  नहीं  पहुंचेगी  ।  वहां  इतनी
 धमकियां  दीं,  ये  बहां  जा  कर  सुरक्षित  कैसे
 वापस  आझाये,  यहू  मेरी  समझ  में  नहीं  भ्राया  ।
 इसलिए  ऐसी  भाषा  का  प्रयोग  करने  से  क्‍या
 फायदा  है?  यह  बात  बहुत  खराब  हुई  है।
 इस  तरह  से  करना,  बन्दूक  मारना,  बहुत
 खराब  हुआ  है  ।  इससे  कोई  इंकार  नहीं
 कर  सकता  ।  लेकिन  ऐसा  कहुना  कि  सारे
 हिस्दुस्तान  में  लोग  लाठियों  से  मुकाबला
 करेंगे,  इस  से  क्या  फायदा  होगा  ?  इसलिए
 मेरा  कहना  है  कि  मेहरबानी  करके  ऐसी
 भाषा  का  प्रयोग  ब  करें  ौर  जो  काम  हम
 करना  चाहते  हैं,  उस  काम  में  हमारी  मदद
 करें।  यही  मेरी  उन  से  प्राथंना  है  ।

 ee

 “BUSINESS  ADVISORY  COMMITTEE

 TWENTY-FOURTH  REPORT

 THE  MINISTER  OF  PARLIAMEN-
 ‘TARY  AFFAIRS  AND  LABOUR
 (8HRI  RAVINDRA  VARMA):  I  move:

 “That  this  House  do  agree  with  the
 Twenty.fourth  Report  of  the  Busi-
 ness  Advisory  Committee  presented
 to  the  House  on  the  4405  August,
 1978.”

 MR.  DEPUTY  SPEAKER:  Just  a
 minute.  Shrimati  Chandravati  wants
 ‘to  make  her  personal  explanation.  Smt.
 Chandravati

 een

 Moaxnrsr  (Haryawa)—Contd.

 ओोजती  चन्हायती  (लिवासी  ):  जनाव
 मेरा  माम  लिया  गया।  ्जनाव  मैं  कहुता
 चाहती  हूं  कि  ला  एण्ड  स्‍झ्ोरडर की  जिसकी
 जिम्मेदारी  है,  जो  सा  एण्ड  झार्डेर  रखने
 के  लिए  जिम्मेदार  हैं,  अगर दे  इसे  नहीं
 संभाल  सकते  हैंतो  इस्तीफा  दे  दें।

 जनाब  मैं  जल्से  के  बारे  में  बताना  चाहती
 हूं।  बह  जल्सा  बहुत  ही  ग्रनप्रोबोकेटिव  सा।
 कई  लोग  बहां  गये  थे,  झोर  के०  मिश्र भी
 गये  थे,  मैं  भी  वहां  गई  थी।  किसी ने  भी
 वहां  कोई  प्रोवोकेटिक  स्पीच  नहीं  दी  ।
 गांव  के  लोग  गरीब  हैं,  वे  भी  जिन्दा  रहना
 चाहते  हैं।  उन  लोगों  का  गन्ना  सस्ता
 बिका,  कपास  सस्ती  विकी।  तम्याक्‌  सस्ती
 बिकी  ।  उन्होंने  एजीटेशन  किया  है  कि  उनको
 ठीक  भाव  मिलें।  लेकिम  झाज  मैं  कहना
 चाहती  §—

 ‘weverey  महोदय  :  झापने  जो
 सजेशन  देना  था  दे  दिया  हैं।

 ओमतो  चमाबती:  कुछ  पूंजीपतियों
 के  अखबार  हैं,  उनके  एजेंट  हैं  जो  चाहते हैं
 ह अ  गांव  की  जो  कम्पूनिटीश  हैं  ये  ापस
 में  बड़ें  ।  उन  में  घृणा  पैवा  को  जाए  ।
 गांव  में  चमार हैं,  बनिया हैं,  प्रहौर  हैं,
 ब्राह्मण  हैं,  जितनी  भी  कम्यूमिटीज़  हैँ  थे

 हां  सदियों  से  असंती  |  रहीं  हैं।  हमारे
 दादे  परवादे  बहां बसे  थे  और  हम  सब  वहां
 बसे हुए  हैं  तेकिस  |  एक  बदिकुलार:
 संगठन  है  कुछ  लोग  हैं  जो  वहाँ.  बैर  भाव
 फैला  रहे  हैं,  को  बस्द  होना
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 omer  i  7  जो  ओवोकेटिव काम  हो  at
 है  इससे  देश  का  भजा  नहीं  हो  सकता है  1
 ये  लोग  गांव के  लोगों  को  लड़ाना  चाहते
 हैं।  में  पोल  करती  हूं  कि  ऐसे  भ्रनारू<
 को  बन्द  झापकों  करना  भाहिये।  जो  गांव

 के  लोगों को  पड़ा!  चाहते  हैं,  जो  गांवों के
 गरोब  लोगों  का  शोषण  करना  चाहते  हैं,
 जो  पूंजीपतियों  के  एजंट  हैं  उनको  झाप  बन्द
 करें  if

 ait  शिव  ताराभभ  सरसूतिया  (करोल-
 जाग  )  :  इम्होंने खुद  कहा  था  कि  हिम्मत
 कैसे  हो  गई  अखबार  की  यह|खबर  छापने
 की

 33.07  hrs

 BUSINESS  ADVISORY  COMMITTEE
 —Contd,

 TWENTY-FrourRTH  Rerort—Contd.

 SHR]  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  have  been  try-
 ing  my  level  best  to  have  discussion
 on  five  very  important  things.  One  is
 about  de-control  of  sugar.  De-control
 of  sugar  has  put  the  weaker  sections
 of  the  society  all  over  the  country  in
 serious  distress.  Secondly,  mills  have
 now  been  exempted  from  the  obliga-
 tion  of  producing  cheap  and  standard
 textile  cloth.  This  is  ong  of  the  worst,
 misdeeds  of  the  present  government.
 We  want  8  discussion  on  the  same.
 Thirdly,  now  they  have  removed  the
 price  preference  which  the  public  sec-
 tor  undertakings  were  enjoying  in  the
 matter  of  quoting  rates  for  government
 works  execution  and  supply.  Price
 preference  for  the  public-sector  under.
 takings  has  been  removed.  As  a  re-

 ‘guilt,  there  is  domination  of  private
 sector  in  the  business.  Fourthly,  they
 have  now  surreptitiously  given  an  ad-
 Gitional  export  incentive  allowance
 “which  will  mean  beyond  the  Rs.  400

 Fifth,  cently,
 to  my  notice  that  ४६  least  4.000  sailors
 from  virjous  ships  andl  neiehtishenests of  Indian  Navy.  werg  or  im-
 .prisoned  on  the  ground  that  they  were
 suspected  to  have  protesteg  in.
 human  service  conditions.  These
 sailors  were  brought  to  Red  Fort  and
 put  in  solitary  confinement  for  one
 year.  In  Red  Fort  they  were  threaten-
 ed  with  dire  consequences  in  case  of
 their  refusal  to  make  confessional
 statements.  Most  of  these  sailors  were
 sentenced  to  three  months  rigorous
 imprisonment,  without  giving  any  op-
 portunity  of  self-defence.  An  ex-
 leading  telegraphist,  as  per  my  infor-
 mation  committed  suicide  in  Tihar
 Central  jail,  Sir,  it  is  a  very  serious
 matter  and  I  want  the  Defence  Minis-
 ter  to  make  a  statement  in  this  respect.
 Cinterruptions)

 थी  हकम  चन्द  कलबोाय :  (उर्ज्जन)
 एक  बज  चुका  है  ।  क्‍या  झाज  लंच  भावर
 नहीं  ह  ?

 MR.  DEPUTY-SPEAKER:  Therg  is
 no  lunch  hour.

 SHRI  ्  M.  SUDHEERAN  (Allep-
 pey):  Mr.  Deputy  Speaker,  Sir,  the
 hon’ble  Labour  Minister  has  made
 statement  on  the  question  of  boms  on
 22ng  August.  That  statement  is  totally
 inadequate  and  unsatisfactory.  We
 are  getting  so  many  complaints  and
 there  are  many  deputations  from  the
 various  groups  of  trade  unions  in  the
 country.  I  would  like  to  know  from
 the  Minister  one  thing.  The  P&T  and
 the  Defence  employees  and  Railway
 employees  are  constantly  demanding—
 bonus  and  of  course  the  Janta  Party
 and  the  Hon.  Minister  are  committed
 to  it.  I  woulg  urge  upon  the  Minister
 to  come  out  with  a  comprehensive
 statement  and  to  fix  some  time  for  a
 full  and  detailed  discussion  in  this
 matter.

 Another  thing  which  I  would  like  to
 know  from  the  Minister  is  this.  In
 this  session  Government  has  iritrodus.
 थ्त  @  Bill  for  the  formation  of  a  Coco-
 nut  Development  Board.  Sir,  it  is  @
 vital  question  as  far  as  Kerala  is  con-
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 |  ह...  page
 [Shri  ्  Sudheeran  MR.  DEPUTY-SPEAKER:  Don't

 ieétried  and  also  38  Yar  ra  Katnstaka
 Taintineity  éqncérned.  “They,

 “are  “all'-cdpomit:growtig  ‘atéas.  Gov-
 ernment  hak  -ytomised  that  they  will
 have  a  diséussion  ‘and  that  the  Bill  will
 ‘come  in  this  session.  Unfortunately  the
 ‘BAC  has  nét  provided  any  time  for
 it.  I  urge  upon  the  Minister  to  allot
 some  “time  for  the  discussion  on  this
 Bill  regarding  the  Coconut  Develop- merit  Board.  ‘He  should  concede  the
 ‘demands  of  the  coctnut  cultivators  in
 this  country.

 SHRI  ‘SAUGATA  ROY  (Barrack-
 pore):  With  regard  to  the  Twenty-
 fourth  report  of  the  Business  Advisory
 Committee,  the  third  item  is  this
 among  those  items  which  are  to  be
 discussed.  You  have  discussion  on  the
 motion  given  notice  of  by  Shri  Unni
 krishnan  ang  Shri  Vayalar  Ravi  re-
 Garding  the  collection  of  election  funds
 for  which  some  ‘hours  have  been  allot-
 ted.  This  subject  is  very  important  as
 it  is  very  topical  and  very  relevant,
 and  in  view  of  the  disclosures  made  by
 Shri  Madhu  ‘Limaye  and  Shri  0.  B
 Gupta,  about  collection  of  ejection
 funds.

 MR.  DEPUTY  SPEAKER:  Please
 don't  go  into  it.

 SHRI  SAUGATA  ROY:  I  just
 want  to  make  only  one  submission,
 Bir.  I  want  that  the  time  should  be
 extended  by  two  hours  and  a  more
 comprehensive  motion  taken  up  te~
 eause  this:is  a  very  serious  matter,  It
 has  been  stated  that  there  was  inter-
 vention  by  the  Prime  Minister  on  be-
 half  of  an  er-ruler.

 MR.  DEPUTY-SPEAKER:  Don't
 bring  in  extraneous  things

 SHRI  SAUGATA  ROY:  Mr.  Chan-
 drappan  raised  ft  in  the  last  week
 when  the  BAC  report  war  presented
 that  the  Prime  Minister  had  writte,  te
 the  Andhra  Chief  Minister  for  exerupt-
 ing  a  Raja  in  Andhra  Pradesh  from
 the  stipulation  of  2,000  acres  of  sugar-
 cane  land.  The  newspapers  have  re-

 rted  that  2,000  actes  of  sugarcane ind  were  involved.  a

 _ing,  to
 erninent  and  St  sedis,  the  Government

 look  at  this  whe  wd  thet  side,  Pivase
 address  .me.

 SHRI  SAUGATA ROY  :  I  want  that
 discussion  should  be  held  on  this  item
 which  has  already  been  raised  by  my
 colleague  Mr.  Chandrappan,  Lastly  I
 want  to  say  something  about  tte  Busi-
 ness,  Sir.  (Interruptions)

 MR.  DEPUTY-SPEAKER:  I  will
 call  everybody  who  has  given  notice.
 You  cannot  just  stand  up  and  say,  out-
 of-turn,  I  have  given  notice.  If  you
 have  given  ‘notice,  ‘your  name  :will  be
 there.  I  will  call  you  according  to
 your  turn.  (Interruptions)

 SHRI  SAUGATA  ROY:  The  time
 for  the  discussion  of  the  motion  given
 notice  of  by  Shri  Unnikrishnan
 and  Shri  Vayalar  Ravi  may  be
 raised  to  ten  hours,  This  is  my  sub-
 mission.  We  should  discuss  all  these
 matters  including  the  intervention  by
 the  Prime  Minister  oy,  behalf  of  the
 ex-ruler,  Then,  with  regard  to  the
 Business  of  the  House....

 MR.  DEPUTY  SPEAKER  :  ‘You  can-
 not  bring  in  all.the  subjects  under  the
 sun  just  now.

 SHRr  SAUGATA  ROY:  Only  one
 minute.  It  has  been  said  that  the
 session  will  last  upto  Slst  of  August.
 Sir,  I  am  told  that  from  today  the
 Rajya  Sabha  is  taking  up  the  Consti-
 tution  Amendment  Bill.  Suppose  it  is
 accepted  with  amendments  there,  the
 Bill  hag  to  come  back  to  Lok  Sabha.
 I  want  to  know  from  the  Parliamén-
 tary  Affairs  Ministér  what  steps  he  is
 taking  to  meet  this  contingency.

 MR.  DEPUTY-SPEAKER:  0  think
 the  Parliamentary  Affairs  Minister
 may  look  imtg  it.  Perhaps  it  was.  pre-
 cisely  for  this  reason  that  extension

 get  #  8

 is  not  cothing  forward  and

 A
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 last  week  of  the  session.  It  was  in  the
 Jast  week  that  the  Minister  presented
 the  Report.  I  mentioned  about  the
 subject  which  my  friend,  Shrj  Saugata
 Roy,  has  just  now  mentioned.  The
 rime  Minister  should  be  like  Ceaser’s

 rife,  above  suspicion,  but  it  has  been
 alleged  that  the  Prime  Minister  had
 written  repeated  letters  to  Shri  Ven-
 gal  Rao,  whey  he  was  the  Chief  Minis-
 ter  and  to  Shri  Chenna  Reddy,  who  is
 now  the  Chief  Minister  for  giving  ex-
 emption  to  the  Raja  of  Challapalli
 from  the  Land  Ceiling  Act  of  Andhra
 Pradesh.  Sir,  you  are  elected  from
 Vijayawada  and  you  know,  who  the
 Raja  of  Challapalli  is.  The  Prime
 Minister  seems  to  have  used  his  office.
 rather  misused  his  office,  to  influence
 the  State  Government  to  exempt  that
 Raja  from  the  Land  Ceiling  Act  of
 Andhra  Pradesh.  The  matter  is  very
 serious  and  I  wanted  two  things  to  be
 done.  First,  a  statement  should  be
 made  so  that  it  is  known  whether
 what  has  been  alleged  is  true  or  not.
 Secondly,  the  concerned  letters  or
 copies  of  the  letters  should  be  placed
 on  the  Table  of  the  House;  there  is  no
 reason  whatsoever  for  the  Govern-
 ment  to  refuse  this.  If  they  refuse,  the
 whole  world  will  have  to  believe  what
 the  Andhra  Pradesh  Assembly  has  de-
 bateq  about  two  weeks  ago.  The  hon.
 Minister  at  that  time  had  said  that  he
 would  consider  about  making  a  state-
 ment,  but  he  is  silent.

 Then,  Sir,  about  the  reported  deal
 for  deep  penetrating  strike  aircraft.  It
 has  been  reported  in  the  press  that
 people  in  high  places  connected  with
 very  high  offices  in  the  country  are
 involved  in  this  deal  and  five  per  cent
 slash  money  has  been  there  in  the
 deal  of  Jaguar  aircrafts.  The  Defence
 Minister  should  state  whether  it  is
 necessary  for  India  to  go  in  for  these
 aircrafts  which  are  considered  to  be
 obsolete....

 MR.  DEPUTY-SPEAKER:  That  does
 not  arise  out  of  the  report.

 SHRI  C.  K,  CHANDRAPPAN:  We
 have  already  an  agreement  with  the

 2586  LS—l2
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 Soviet  Union  and  they  have  one  of  the
 excellent  aircraft  like  MIG-25.  We
 would  like  to  know  whether  the  Gov-
 ernment  is  negotiating  with  them.

 Lastly,  the  hon.  Minister  had  pro-
 mised  a  full-fledged  debate  on  the
 foreign  policy,  the  so-called  genuine
 non-alignment  policy.

 I  want  these  to  be  clarified.

 श्री  राज  नारायण  (राय  बरेली  )  :

 उपाध्यक्ष  महोदय,  मेश  व्यवस्था  का  प्रश्न

 है,  इसका  क्‍या  होगा,  यह  तो  बोलते  ही  चले'

 जा  रहे  हैं  ?

 उपाध्यक्ष  सहोदय  :  इसी  पर

 है  ?

 श्री  राज  नारायण  :  जीहां,  मेरा

 व्यवस्था  का  प्रश्न  यहु  है  कि  23  तारीख  को

 जगवार,  विगेन  और  मिराज,  इन  तीनों

 तरह  के  जहाजों  के  खरीदने  के  सम्बन्ध  में

 हमने  नियम  377  के  तहत  एक  नोटिस  दिया  ।

 उसे  स्पीकर  साहब  ने  मंजूर  नहीं  किया,
 अज  फिर  नोटिस  दिया,  इसको  कहना

 चाहते  थे,

 MR.  DEPUTY-SPEAKER:  As  far  as
 matters  to  be  raiseqd  under  Rule  377
 are  concerned,  I  have  not  got  any
 notice  from  you.

 श्री  राज  नारायण  :  यह  कैसे

 है?

 उपाध्यक्ष  महोदय  :  पता  नहीं
 यह  आपने  पिछले  हफ्ते  दिया  था,
 स्पीकर  साहब  ने  उसको  नामंजूर  कर  दिया

 था  |

 श्री  राज  नारायण  नहीं  साहब,
 पिछले  हफ्ते  दिया  था  और  आज  फिर  दिया

 है  |

 उपाध्यक्ष  महोदय  :

 आया  है  |
 वह  मेरे  पास  नहीं
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 -  की  राज  नारायण  :  ाप  पता  खगाइये,
 ज्ब्ह  प्राया  है  या  नहीं।  जाप  भपने  दफ्तर
 बसे  फ्ता  लगाइये।

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara)  :  My  short  notice  question
 is  also  pending.

 SHRI  KANWARLAL  GUPTA
 (Delhi  Sadar):  This  is  the  last

 week  of  the  session  and  I  am  sorry  the
 Minister  has  not  included  some  of  the
 very  important  items  for  discusst.in.

 tt  राज  नारायण  :  मेरा  पायंट
 झाफ़  प्राडंर  है।  भाप का  हिन्दी  डिपार्टमेंट
 कहता  है  कि  मेरा  नोटिस  भ्राज  भा  गया  है।
 झगर  वह  हिन्दी  में  श्राया  है,  तो  उन्होंने
 ाप  को  ख़बर  क्यों  नहीं  दी?  में  ने

 9  बजे  भेज  दिया  था।

 MR.  DEPUTY-SPEAKER:  If  it
 has  been  given  today,  it  will  come  be-
 fore  me  at  4  0”  clock.  प्राज कक  रूल  377

 के  नोटिस  सुबह  सिलेक्ट  हो  जाते  हैं
 we  भाप  का  नोटिस  उसके  बाद
 झाया  हो,  तो  वह  4  बजे  मुझे  दिखाया
 जायेगा  ।  उसके  बाद  उसके  बारे  में  फ़ैसला
 होगा।'  हि

 श्री  राज  मारावण  मुक् प्राप  कहा
 कि  मेरा  नोटिस  आया  ही  नहीं।  उन्हें  कह
 दीजिए  कि  हमारे  साथ  ऐसा  ट्रीटमेंट  न  करें।

 हमने  झूठ  पकड़  लिया  v

 MR.  DEPUTY-SPEAKER:  There  is
 8  procedure.  When  you  give  notice
 it  does  not  automatically  mean  it  will
 immediately  strike  me.  Jt  has  to  come
 through  the  office.

 sit  राज  नारायण  :  हमने  0  बजे
 दिया  ।  उस  दिन  भो  .0  बजे  दिया
 था |

 MR.  DEPUTY-SPEAKER:  I  have
 already  told  you  I  have  not  seen  it..

 (Interruptions)  This  is  not  the  way  to
 waste  the  time  of  the  House..  This  is
 not  a  matter  to  be  discussed  on  the.

 sea
 of  the  House,  but  in  the  Cham-

 r.

 SHRI  KANWARLAL  GUPTA:  You
 are  well  aware  thst  the  Gavernment.
 promised  to  hive  a  discussion  on  the
 autonomy  of  Akashwani  and  Door-
 darshan  in  the  last  session  and  in  this
 session  also.  There  is  the  Verghese
 Committee  report  and  he  is  not  finding
 time  for  that.  Secondly,  the  hon.
 Minister  of  Home  Affairs  introduced
 the  Constitution  47th  Amendment  Bill
 1978.  The  Government  of  Union  Ter-
 ritories  Bill  provides  for  legislative
 assembly  and  a  council  of  minister-  om
 the  Union  Territory  of  Delhi.  «given
 i5  months  the  Government  jdkrishnan
 ducing  the  Bill  and  people  «  may  be
 want  to  get  it  passed  at  the  $  my  sub-
 We  want  unified  authority  arall  these
 ponsible  government.  Inspite  ontion  by
 duction,  we  afe  very  much  disnof  the
 to  find  that  the  government  did  nuthe
 find  time  for  this  Bill.  May  I  request
 the  government  to  get  it  passed  in  thig
 very  session?  Thirdly  my  motion  on
 the  deteriorating  social,  educational,
 politigal  and  economic  conditions  of
 the  people  residing  in  the  tribaf  areas
 in  the  country  was  accepted  by  the
 Minister  for  discussion  in  the  last
 session  and  in  this  session  also.  They
 are  backward  people  and  no  discussion
 had  taken  place.  May  I  request  the
 hon.  Minister  to  find  time,  at  least
 two  or  three  hours  for  these  poor
 people  so  that  we  may  discuss  some-
 thing  about  them,  Lastly,  I  want  a
 discussion  on  the  Lok  Pel  Bill.  The
 Select  Committee  report  was  given  on
 the  first  day  of:  this  session.  I  do  not
 know  the  reason  why  the  Lok  Pal  Bill
 has  not  come  before  the  House  it
 should  also  come  up  for  discussion.

 SHRI  PURNANARAYAN  SINHA
 (Tezpur):  Sir,  floods  come  and  recede,
 But  they  do  not  vainish.  But  talks  on
 flood  appear  to  have  vainshed  from
 this  House,  The  discussion  thet  we  had
 in  this  House  om  the  flood  situation  in
 the  country  remains  inconclusive.  At-_
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 steps,  Auction  platforms  should  be  in-
 troduced  as  s00n.  as  possible.  It  must
 be  seen  by  the  Tobacco  Board  or  the
 Government  that  there  are  facilities
 for  curing  tobaceo.  Auction  platforms
 should  also  have  godgwns  so  that  to-
 bacco  that.  could  not  be  auctioned  could
 be  kept,  If  the  traders  want,  to  mono-
 polise  the  whole  auction  system  and
 if.  they  do  not  .  want  to  bid  above  a
 particular  minimum  price,  the  govern-
 ment  agency  or  the  STC  or  the  Tobacco
 Board  should  come  forward  to  buy
 tobacco  at  a  certain  price  fixed  by  the
 government  to  assure  the  agricultur-
 ists.  In  case  the  traders  band  them-
 selves  together,  the  government  shoiild
 do  this,  It  is  only  when  precaufions
 like  this  are  taken  that  auction  plat-
 foxms  should  be  introduced,  not  in
 burry-burry,.  Otherwise.there  may  be
 reaction  from  the  traders  and  agricul.
 turists  will  suffer;  they  will  not  be  able
 to  retaliate  are  two  suggestions,
 namely,  providing.  adequate  godown
 facilities  at  the  auction  platforms  for
 the  agriculturists  and  secondly,  govern-
 mental  agency  to  go  into  purchase  if  in
 the  auction  platform  the  traders  aré
 found  to  come  together  .and  bid  too
 low

 With  these  words,  I  thank  the  Minis-
 ter  for  accepting  the  popular  demand
 for  keeping  the  Tobacco  Board  office  at
 Guntur,  I  request  the  Minister  also
 not  to  change  that  decision  in  future.
 It  fg  against  the  policy  of  decentralis-
 ing  offices;  the  government  is  follow-

 g  this  policy,  Everything  should  not
 be  concentrated  in  soife  metropolitan
 Cities  like  Hyderiibad,  Madras,  Banga-
 lore,  Bombay,  Caléutta  and  Delt  as
 athier  places  do  not  develop.  It  may
 be  little  inconvenient  for  a  few  officers
 to  come  and  go  from  Guntur  but  Gun-
 tur  {s  the  accepted  capital  of  tobacco
 trade;  tobacco  trade  is  being  done
 from  Guntur  decades,  Therefore.
 I  réquest  fhe  Minister  not  to  shift  the
 headquarters  from  Guntur  and  I  thank
 him  for  accepting  the  suggestion,

 SHRI  MOHAN  DHARIA:  As  the
 House  is  aware  the  Bill  has  already
 been  passed  by  this  House  and
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 Rajya  Sabha  has  suggested  certain
 changes.  Of  course  some  friends,  ‘some
 hon.  Members  from  “Ar:dbra’  had  also
 made  that  demand.  I-had  already  ex-
 plained  ‘that  it  is  not  ‘the  desire  or  in-
 tention  of  the  government  to  take
 the  Headquarters  outside  Andhra
 State,  The  present  tobacco  board  deals
 with  only  Virginia  tobacco,  As  against
 the  ‘production  of  about  a  lakh  and.
 twenty  thousand  tonnes  of  virgingg’--
 tobacco,  the  country  produces  neatis
 4  lakh  tonnes  of  tobacco,  right  fro¥
 Gujarat,  Karnataka,  Maharashtra,  B-
 har,  Bengal,  Orissa  and  so  many  otha
 areas  in  the  country  where  tobacco  A
 grown,  Naturally  Guntur  is  act  that
 accessible.  We  have  not  taken  a  deci-
 sion  in  haste  to  shift  the  HQ  from
 Guntur.  The  moment  we  took  the  de
 cision  that  the  tobsre>  dost  ‘howls.
 expand  its  activities,  ‘there  should  t
 uitable  headquarters;  it  is  a  rust

 That  was  the  whole  reason;  I  do  stanc
 by  that.  reason.  I  donot  want  to  8५
 into  that  controversy,

 I  teel  that  the  creation  of  auctior
 platforms  is  very  much  ja  the  interes.  :
 of  the  growers.  It  is  the  traders  why:  ‘
 did  not  allow  the  growers  to  get  बोर्ड
 proper  price.  In  case  we  have  au
 platforms,  it  should  be

 Tear sure  that  growers  get  at  ay 4 able  price,  I  share  the  ९९६०१  Bolt
 pressed  hy.  the  hon.  Memb  yy.  in  al
 traders  may  come  together

 ginning, may  not  like  to  give  the  pr
 Commit, and  so  some  agency  should  d  it  be As  the  hon,  Members  are

 =

 year  when  the  government  neil in  giving  all.  possible  cooperat.
 ernment  asked  the  STC  to  pur:
 We  have  already  asked  the  sta
 ernments  that  they  should  en
 their  marketing  cooperatives  and  i
 case  tobacco  is  purchased  qn  the  ac=
 count  of  cooperative  societies  we  have
 assured  them  that  there  will  be
 question  of  funding;  there  would
 be  that  problem,  It  is  the  hounden
 duty  of  the  Government  to  see  that
 remunerative  prices  are  made  available
 to  the  producers  and  it.{s  in  ‘this’  con-
 text.  we,  shall  have  to  strerigtiien  these
 cooperatives,



 359  B.A.C.  Report

 [Shri  Ravindra  Varma]
 is  not  part  of  the  Business  Advisory
 Committee’s  report.  That  is  between
 the  hon,  Member  from  Rae  Bareli  and
 the  Speaker.  Therefore,  I  have  no
 answer  to  give  either  here  or  in  the

 -  chamber.

 My  good  friend  Shri,  Kanwar  Lal
 Gupta  referred  to  some  items  like  the
 autonomy  of  Door  Darshan,  the  Ver-
 ghese  Committee  Report  and  Lok’  Pal
 Bill.  I  wish  to  inform  him,  if  he  is
 not  already  informed,  that  these  items
 were  brought  up  before  the  Business
 Advisory  Committee  week  after  week
 by  the  Government,  but  unfortunately
 because  the  time  of  the  House  is  con-
 sumed  in  different  matters—and  it  is
 not  always  under  the  control  of  the
 Government—it  was  not  possible  to
 find  time  for  them.  I  regret  the  situa-
 tion,  but  this  is  the  unfortunate  situa-
 wD,

 an  on
 in.  DEPUTY-SPEAKER:  The  ques-

 tion  is:

 “That  this  House  do  agree  with
 the  Twenty-fourth  Report  of  the
 Business  Advisory  Committee  pres-
 ented  to  the  House  on  the  24th
 August,  1978.”

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  We  take
 up  fegislative  business.  Bills  to  be
 introduced.  (Interruptions).

 MR.  DEPUTY-SPEAKER:  One  by
 one.  Mr.  Limaye.  i)

 SHRI  KANWAR  LAL  GUPTA:  Be-
 fore  that,  I  have  a_  point  of  order.
 invite  your  kind  attention  to  Rule  98
 which  says:

 “(l)  A  motion  expressing  want  of
 confidence  in  the  Council  of  Minis-
 ters  may  be  made  subject  to  the
 following  restrictions,  namely:  —

 (a)  leave  to  make  the  motion
 shall  be  asked  for  by  the  Member
 when  called  by  the  Speaker;

 (b)  the  Member  asking  for  leave
 shaYl,  )yefore  the  commencement  of
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 the  sitting  for  the  day  give  to  the
 Secretary  a  written  notice  of  the
 motion  which  he  proposes  to
 move.  =

 (2)  If  the  Speaker  is  of  opinion
 that  the  motion  jig  in  order  he  shall
 read  the  motion  to  the  House  and
 shali  request  those  Members  who  are
 in  favour  of  leave  being  granted  to
 rise  in  their  places  errs

 There  was  a  lot  of  publicity  in  the
 press,  as  was  read  out  by  my  friend,
 that  the  Cong.  (I)  people  are  moving
 a  no  confidence  motion,  and  in  this
 way  they  are  maligning  our  party.
 Rule  98  says  that  the  moment  you
 receive  the  motion  of  no  confidence,
 it  is  your  duty  to  read  it  out.

 MR.  DEPUTY-SPEAKER:  We  are
 now  on  fke  iatroduction  of  Bills.

 SHRI  KANWARLAL  GUPTA:  Be-
 fore  that  you  see  the  Order  Paper.

 MR.  DEPUTY-SPEAKER:  There  is
 no  item  on.the  Order  Paper  except  the
 introduction  of  Bills.  Therefore,  we
 are  taking  up  the  introduction  of  Bills,
 and  I  have  called  Dr.  Chunder  to
 move  for  leave  to  introduce  the  Bill.

 (Interruptions).

 श्री  कंवर  लाल  सुप्त :  आज  तक

 ऐसा  कभी  आडंर  पेपर  पार  नहीं  आया  है
 अरब  आपके  पास  कोई  चारा  नहीं  है  सिवाय

 इसके  कि  आप  नोटिस  को  पढ़े  ।  पचास

 आदमी  इनके  पास  नहीं  हैं  इसलिए  ये

 लाना  नहीं  चाहते  हैं  -  इस  तरह  से

 फ्िवलस॑  चाजेंज़  लगा  कर  एक  पार्टी  को

 मेलाइन  करना  यह  बहुत  गलत  बात  है  ।

 They  are  misusing  the  House,,  they
 are  misusing  their  rights.  (Interrup-
 tions).

 MR.  DEPUTY-SPEAKER:  I  have
 hearg  you.  enough.  There  is  nothing
 on  which  you  can  raise  a  point  of
 order.  I  am_  asking  the  Minister  of
 Education  to  move  for  leave  to  intro-

 a
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 MR.  CHAIRMAN:  The  question  ‘is:

 “That  the  .  amendment  made  by
 Rajya  Sabhg  in  the.  Bil)  be  agreed

 ‘to.
 The  motion  was  adopted,

 MR,  CHAIRMAN:  We  will  now  take
 Up  discussion  on  the  Press  Council
 Bill

 14.55  kev.

 PRESS  COUNCIL  BILL
 THE  MINISTER  OF  INFORMATION

 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  Mr.  Chairman,  I  beg  to
 move®,

 “That  the  Bill  to  establish  a  Press
 Council  for  the  purpose  of  preserv-
 ing  the  freedom  of  the  Press  and  of
 maintaining  and  improving  ‘the
 standards  of  newspapers  and  news
 agencies  in  India,  as  passed  by  Rajya
 Sabha,  be  taken  into  consideration.”
 As  the  House  is  aware,  the  Press

 Council  was  set  up  in  pursuance  of  a
 recommendation  made  by  the  Fress
 Commission.  It  wag  set  up  :n  2906
 and  thereafter  there  had  been  same
 amendments  .nade  in  the  Act  as  pas-
 sed  then.  During  the.  period  of  emer-
 gency,  while  the  Press  suffereq  many
 assaults,  most  of  them  of  an  executive
 and  edministrative  nature,  there  vere
 thrég  enactments  during  that  period
 which  severely  constricted  the  freedom
 of  the  Press.  The  first  was  the  Preven-
 tion  of  Publication  of~Objectionable
 Matters  Act.  The  second  wae  the  one
 that  repealed  the  Feroze  Gandhi  Act
 and  the  third  was  the  enactinent  2¢-
 pealing  the  Press  Council  Act.  While
 this  House  as  well as  the  other  House
 have  undone  the  first  two  anti-press
 laws  which  I.  mentioned,  namely,  the
 Prevention  of  Publication  of  Objection-
 able  Matters  Act  ‘and  the  Parliament-
 ary  Proceedings  Immunity  Act,  the
 third  one  still  remains  to  be  undone
 Government  on  its  part  had  indicated

 BHADRA  2;  )  (SAKA)  Counctt  =  ही
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 right  at  the  outset  that  so  far-as  it:
 concerned,  it  was  committed  to  reyiv-
 ing  the..  Press  Cvuncil  The  ह...
 Council.  Bill  way.  “mt  beiore  the

 ‘House  and  in  its  ¥..om,  Parlianweat
 referred  it  to  q  Joint,Committee.  The
 Joint  Committee  has  done  valuable
 work.  It  has  trieq  to  round  off.  the
 edges  to  arrive  at  a  bread:  consensus
 on  the  more  important  matters  in  the
 Press  Council  Bill  ang  what  has  emerg-
 ed,  I  think,  is  a  very  good  piece  of
 legislation  which  if  enacted  would  go  2)
 long  way  in  fulfilling  the  main.  purposes
 of  the  Press  Council,  namely,  on  the
 one  hand  performing  :the  role  ‘of  self-
 discipline  in  the  presg  circles  and  on
 the  other,  protecting  the  press  from
 various  onslaught,  and  encroachments
 being  made  either  by  the  Government
 or  by  any  other  agency—~by  big:  busi-
 ness,  by  industralists  or  by  any  other
 sector,

 I  may  mention  one  or  ६९०  points
 that  have  emerged  from  the  ‘Jotnt
 Committee’s  deliberations.  There  tids
 been  a  long  debate  as  to  how  the
 Chairman  of  the  Council  slieuld’ be
 nominated  or  whether  ‘he!  slidillg  -be
 nominated  at  all  Two  views  have!
 been  there.  One  view  hag  beer,  why{
 not  the  Press  Council  elect''fts  owrl,
 Chairman?  In  this  way,  Press  ‘Couns
 Members  also  would  pi"  Scipatt-im
 selecting  their  dwn  Chairman.  %
 other  view,  which  has  dominated  poli
 tical  thinking  in  thig  couatry,  in  al’
 sections,  right  from  the  begi!
 from  the  time  of  the  Press  Co
 sion  right  up  to  this  day,  and  ne
 prevailed  even.in  other

 =i

 countries,  where  the  Press  Council  ha
 been  there,  has  been  that  the  kind
 authority  that  we  want  to  invest  in  ६
 Press  Council  would  be  best  ens!
 if  the  Chairman  is  a  nominated  Chair
 man  and  he  ig  not  in  any  way  subject
 to  the  various  pressures  of  politics
 that  do  come  into  operation  in.  an  elec.
 tion.  This  question  was.  debsted  .at..
 length  even  in  the  Jaint.  Select  Com:.
 mittee  and  beth  viewpoints  were  exe.

 *Moved  with  the  recommendation  of “VMoved  with  the  recommendation  ofthe  President,  ©  Jey a gees  i



 pressed,  Ultimately,  the  solution  that
 fie  Joint  Committee  hax  hasmmere?
 out  is,  let  there  be  a  nominated  Chelr-
 aman,  but  instead  of,  a8  proposed  in  the
 Original  Bill,  the  Chief  Justice  nomi-
 nating  the  Chairman,  let  it  be  done  by
 a.  nominating:  pane),  which  should  com-
 prise  of  those  persons—Speaker  of  Lok
 Sabhe,  Chairman  of  Rajya  Sabba  and
 tiie  third  person  being  a.  .nember

 by  the  Press  Council  has  not  been
 completely  accepted,  the  participation
 of  the  Members  of  the  Press  Council

 There  are  other  small  points  also
 that  have  emerged  from  the  Joint  Com-

 orfleagues  in  the  Joint  Committee,  in-
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 plime  ‘should.  ‘be  Jegislated  by:  Parlia-
 meant;  gad  :the  Geyerument  was  think-
 ing  in  terms  of  bringing  a  Bill  to  that
 effect.  may  make  it  clear  that  the
 choice  of  words  in  the  provision  which
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 kindly  listen  to  me?

 ;  SHRI  SAUGATA  ROY:  Shri  Madhu
 Lemaye,  Prof.  Mavafankar  and  hri
 Lakkappa  have  given  notice  of  their
 intention  to  oppose  the  introduction  of
 the  Bill.  There  are  other  members
 who  have’  given  notice....(Interrup-
 tions).

 MR.  DEPUTY-SPEAKER:  Will  you
 Or,  are  you  so

 fond  of  listening  to  yourself?  The
 moment  legislative  competence  of  the
 House  was  questioned  by  Shri  Madhu
 Limaye,  धम  decided  that  every  Member
 who  has  given  his  name  will  be  allow-
 ed  to  speak.  Therefore,  there  is  no

 question  of  one  being  allowed  and  ano-

 Member,  Prof.
 we  want  only  a  ritual  of  a  debate  or

 do  we  want  a  debate  which  would  be

 concerning  itself  with  the  issues  raised

 by  the  hon,  Members  here?

 pulted  into  the  House

 would  be  a
 _Limaye.

 ther  not  being  allowed.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Sir,  I  have  to  make  a  sub-
 mission  in  support  of  what  the  hon.

 Mavalankar,  said,  Do

 The  hon.
 Minister  of  Education  cannot  be  trans-

 formed  all  at  once  into  the  Minister  of
 '  Law,  who  has  conducted  all  the  nego-

 tiations  and  discussions  earlier.  Now
 the  hon,  Minister  of  Education  is  cata-

 as  Minister  of
 Law  to  deal  with  the  points  which  we
 would  be  making  after  a  great  deal  of

 study  and  labour.  So,  what  seems  to
 be  the  intention  of  the  Chair  is  that
 the  matter  should  be  decided  by  the

 physical  process  of  voting,  and  not  by
 the  process  of  ratiocination  and  debate.

 MR.  DEPUTY-SPEAKER:  I  have  al-
 ready  told  you  that  when  Dr,  Chunder

 took  up  the  oviloting  of  the  Bill,  he
 '  must  have  had  full  confidence  that  he

 can  deal  with  the  points.

 SHRI  SHYAMNANDAN  MISHRA:
 Would  it  be  a  right  assumption  by  the

 Chair?  We  want  the  reality  of  debate,
 and  not  a  formal  type  of  debate,

 MR.  DEPUTY-SPEAKER:  I  think  it
 reality.  Shri  Madhu

 Constitution  (48th  BHADRA  6,  900  (SAKA)  Amendment)  Bill—

 a  &

 withdrawn

 श्री  मधु  लिमये  (बांका  )  :  अध्यक्ष

 महोदय;  आज  मैं  लगभग  एक  साल  के  बाद
 बोल  रहा  हूं  ब्र  परिस्थिति  ने  मुझे  मजबूर
 किया  है,  ऐसा  करने  के  लिए।  इसलिए
 मैं  आशा  करता  हूं  कि  आप  मेरी  बात
 गौर  से  सुनेंगे  ।

 उपाध्यक्ष  महोदय,  यह  जो  मैं  बहुस
 उठाना  चाहता  हूं  यह  नियम  72  के  तहत
 है।  नियम  72  इस  प्रकार  है  :--

 “If  a  motion  for  jeave  to  introduce
 a  Bill  is  cpposed,  the  Speaker,  after
 permitting,  if  he  thinks  fil,  a  brief
 explanatory  statement  from  the
 member  who  moves  and  from  the
 member  who  opposes  the  motion,
 may,  ‘without  further  debate,  put  the
 question  :

 Provided  that  where  a  motion  is
 opposed  on  the  ground  that  the  Bill
 initiates  legislation  outside  the  legis-
 lative  competence  of  the  House,  the
 Speaker  may  permit  a  full  discussion
 thereon.”

 इसलिए  मेरी  पहली  मांग  यह  रहेगी

 कि  न  केवल  उन  लोगों  को  जिन्होंने  इस  पर

 बोलने  की  मांग  की  है,  बल्कि  उन  लोगों  को

 भो  इसमें  शिरकत  करने  का  मौका  दिया  जाए
 जिन-जिन  लोगों  ने  इस  पर  बोलने  की  इच्छा
 प्रकट  ,की  है।  उनकी  इच्छा  को  भी  पूरा
 किया  जाए  क्योंकि  यह  मामूली  विधेयक

 नहीं  हैं।  यह  संविधान  की  धारात्ों में

 परिवतेत  करने  वाला  विधेयक  है।  इसलिए
 इस  सें  कुछ  बुनियादी  सवाल  उत्पन्न  हो  जाते

 हैं।  मैं  ऐसा  मानता  हूंकि  इस  विधेयक  को

 पारित  कर  ने  का  या  इस  को  पेश  करने  का

 कानून  मंत्रालय  को  अधिकार  नहीं  है  ।

 43.48  hrs.

 [Dr,  Susnita  Nayar  in  the  Chair]
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 [श्री  मधु  लिमये|

 पहला  प्वाइंट  मेरा  यह  है  कि  कानून  मंत्रालय

 को  इस  बिल  को  पेश  क
 ६ |

 झ्  कोई  श्रघिं-

 कार  नहीं  है।  इसका  कारण  यह  है  कि  जिस

 विधेयक  पर  यह  सदन  विचार  ही  नहीं  कर

 सकता  है,  पारित  भी  नहीं  कर  सकता  है
 उसको  यहां  प्रस्तुत  करना  मैं  मानता  हूं  कि

 संविधान  के  बुनियादी  -सिद्धान्तों  का  हनन
 है

 ‘It  is  against  the  basic  features  of
 the  Constitution,  It  militates  against
 the  fundamental  principles  of  tha
 Constitution,’

 कसे  ?  में  कात्तूत्ती  बहुस  यहां  पर  त्तहीं
 करता  हूं  |  मैं  राजनीतिक  बहुस  करना

 चाहता  हूं,  मैं  सिद्धान्तों  की  बहस  कश्ना

 चाहता  हूं  7  लेकित  चूंकि  मैंते  बेसिक

 फ़ीचर्ज़  का  सवाल  उठाया  है.  इसलिए  ग्रदालतों

 के  दो  निर्णय  उद्धृत  करने  का  मुझे  न  केवल

 अधिकार  है  बल्कि  मैं  जरूरी  भी  मानता

 .हुं।  इसलिए  मैं  केशवानन्द  भारती  केस

 से  प्रारम्भ  करना  चाहता  हूं।  यह  जो

 केशवानन्द  भारती  वाला  निर्णय  हैं  यह  बहुत
 बड़ा  निर्णय  है  इसलिए  पूरा  मैं  नहीं  पढूंगा  |

 लेकिन  इस  निर्णय  के  अन्त  में  सुप्रीम  कोर्ट  के

 नौ  जजों  ने  इस  निर्णय  के  सारांश  को  अपने

 हस्ताक्षरों  से  दिया  है।  उस में  से  दो  म्‌  दों
 को  पढ़  कर  मैं  सुनाना  चाहता  हूं  ।.इस

 पर  इस  तरह  लिखा  .है:

 “The  view  of  the  majority  ,on  these
 writ  petitions  is  as  follows:

 उसमें  नम्बर  दो  मुद्दा  यह  है:

 ‘Art,  368  does  not  enable  Parlia-
 ment’  (which  includes  .  this  House
 also)  ‘to  alter  the  basic  structure  or
 framework  of  the  Constitution’,

 संविधान  के  बुत्तियादी  ढांचे  में,  बुनियादी

 |  सिद्धान्तों  में  परिवर्तन  करने  का  अधिकार

 संविधान  की  धारा  368  के  तहत  इस  सदन

 AUGUST  28,  978
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 को  और  दूसरे  संदन  को  नहीं  है,  पालियामेंट
 को  नहीं  है।  यह  इस  में  कहा  गया  है  1

 दूसरा  अपने  इस  निर्णय  के  आधार  पर
 मेरे  खयाल  में  पहली  बार  सुप्रीम  कोर्ट  ने

 जो  संविधान  संशोधन  का  कानून  पास  हुआ
 था,  कांस्टीट्यूशनल  एमेंडमेंट  एक्ट  उसके

 एक  हिस्से  को  उससे  ऑ्संबैधाधिक  घोषित

 किया  था।  में  उस  धारा  को  पढ़  कर

 सुनाना  चाहता  हूँ।  ग्रभी-प्रभी  हम  लौगों
 ने  जो  संविधान  संशीघ्न  श्रभवों  पाश्ति
 किया  हे  उसमें  ज्ञमत्ते  सुप्रीम  कोर्ट  की  घड  जो

 इच्छा  थी  यहु  जो  आदेश  था  उसका  पालन

 किया  है।  वह  धारा  इस  प्रकार  है।
 34  तसी)  धाशका  जो  हिस्शा  सुप्रीम
 कौरी  ते  असंघेधानतिक  घोषित  किया  है  368

 के  तहत  वह  इस  प्रकार  है  जिसको  हम  लोगों

 ने  काठ  दिया  है:

 ‘And  no  law  containing  a  declara~
 tion  that  it  is  for  giving  effect  to  such.
 policy  would  be  called  in  question  in
 any  Court  on  the  ground  that  it  does:
 not  give  effect  to  such  policy.’

 यह  धारा  थी  कि  अ्रगर  राज्य  का  विधि  मंडल

 केवल  यह  घोषणा  कर  देता  है  कि  फलां

 फला  जो  धारा  है  यह  निर्देशक  सिद्धान्तों  को

 र्यान्वित  करने  के  लिए,  डायरेक्टिव
 प्रिसिपल्ज  को  कार्यान्वित  करने  के  लिए  है
 तो  उसमें  अदालत  दखल  नहीं  दे  सकती

 है  ।  इस  धारा  को  हम  लोगों  ने  काट

 दिया  है  क्योंकि  केशवानन्द  भारती  का  जो

 निचोड़  है  उसको  हम  लोगों  ने  माना  है,
 कि  बेसिक  फीचर्ज़  या  फ्रेमवक  को  बदला

 नहीं  जा  सकता  है।  जब  हम  लोग  जेल  में

 थे  तब  यहां  श्रीमती  इंदिरा  गांधी  के  चुनाव
 का  मामला  सुप्रीम  कोट  के  सामने  आया

 था।  उस  मामले  में  सुप्रीम  कोर्ट  ने  उस

 समय  की  जो  धाश  थी  मेरे  ख्याल  से

 329  एफ  क्लाज़  4,  सभापति  महोदय,

 यह  धारा  इस  प्रकार  थी  :

 बी



 Consuttution  (48th  BHADRA  6,  900  ६8.4703)  Amendment)  Bill— i  =  सतत  ~

 “No  law  made  by  Parliament  be-
 fore  the  commencement  of  the  Cons-
 titution  (Thirty-ninth  Amendment)
 Act,  1975,  in  so  far  as  it  relates  to
 election  petitions  .and  matters  .  con-
 nected  therewith,  shall  apply  or  shall
 be  deemed  ever  to  have  applied  to
 or  in  relation  to  the  election  of  any
 such  person  as  is  referred  to  in  clause
 (l)  to  either  House  of  Parliament  and
 such  election  shall  not  be  deemed  to
 be  void  or  ever  to  have  become  void
 on  any  ground  on  which  such  election
 could  be  declared  to  be  void  or  has,
 before.  such  commencement,  been
 declared  to  be  void  under  any  such
 law  and  notwithstanding  any  order
 made  by  any  court,  before  such  com~
 mencement,  declaring  such  election
 to  be  void,  such  election  shall  conti-
 nue  to  be  valid  in  all  respects  and
 any  such  order  and  any  finding  on
 which  such  order  is  based  shall  be
 and  shall  be  deemed  always  to  have
 been  void  and  of  no  effect,”

 मुझे  पता  नहीं  मेरे  मित्र  श्री  राज
 नारायण  इस  समय  सदन  में  हैं  या  नहीं
 हैं  t

 श्री  राज  नारायण  :

 है|

 थ्रो  मयु  लिपये  :

 (  रायबरेलीं  )

 यह  आपका  मामला
 |

 श्री  राज  नारायण  :  जी  हां

 श्री  मधु  लिसये  :  आपकी  यह  चुनांव
 याचिका  इलाहाबाद  हाई  कोर्ट  में  थी  इसमें

 आपकी  जीत  हो  गई  थी  और  श्रीमती  इन्दिर
 गांधी  को  6  साल  के  लिए  चुनाव  लड़ने
 से  मना  कर  दिया  गया  था  और  उनका  जो

 चुनाव  था  उसको  भी  रह  कर  दिया  गया  था
 तो  एक  व्यक्ति  के  चुनाव  को  बैध  ठहराने  के

 लिए  यह  कांस्टीट्यूशन  अमेंडमेंट  बिल  का

 इस्तेमाल  किया  गया  था।  और  उस  समय

 हम  सब  लोग  जेल  में  थे,  मझे  पता  नहीं  इस
 पर  जब  बहस  हुई  तो  उसमें  क्‍या  हुआ  ?

 370
 withdrawn

 क्योंकि  मुझे  जानकारी  नहीं  थी।  लेकिन

 जो  लोग  बाहर  थे  हमारे  मित्र  उन्होंने
 जरूर  इसका  विरोध  किया  होगा  a  तो

 मैं  यह  कहना  चाहता  हूं  कि  सुप्रीम  कोट

 के  5  जजों में  से  4  जजों  ने,  जिसमें  श्री  ए

 एन०  रे  भी  थे,  उन्होंने  भी  यह  कहा  कि

 संविधन  में  पश्चवितेन  करने  की  जो  शक्ति,
 ताकत  इस  पालियामेंट  की  है.  अण्डर  368

 उसका  इस्तेमाल  यह  जो  याचिकायें  होती  हैं

 जुड़िशियल  केसेज  होते  हैं,  उनका  फैसला

 करने  के  लिए  नहीं  किया  जा  सकता  है
 It  is  beyond  the  competence  of  Par-

 सुप्रीम  कोर्ट  के  चार
 जजेज़  ने,  जिसमें  स्ब  वर्तमान  सुप्रीम  कोर्ट

 के  मुख्य  न्यायाधीश  भी  हैं।  मैंने  यह  दोः

 उदाहरण  इसलिए  दिये  कि  कोई  यह  न॑  कहे
 कि  संविधान  में  मनमाने  ढंग  से  -संशोधन

 करने  का  पालियामेंट  को  अधिकार  है  ।

 क्योंकि  दो  उदाहरण  मैंने  दिए  जिसमें

 संविधान  संशोधनों  को  ही  सुप्रीम  कोर्ट  ने

 पर्द  किया  -  यह  तो  कानूनी  पहलू  हुआ  he

 liament.

 लेकिन  सभापति  महोंदय,  मैं  केवल

 कानूनी  पहलू  की  बात  नहीं  करता  हूं,  और

 मैं  जो आज  बोल  रहा  हूं  यह  भी  ्ाज  की

 परिस्थिति  को  देख  कर  नहीं  बोल  रहा  हूं
 क्योंकि  सिद्धान्तों  की  जहां  बात  आती  है,

 बुनियादी  बातें  आती  हैं  तो  मैं  एक  ही  राय

 हमेशा  रखता  हूं  और  मैं  अवसरवादी  दृष्टि-
 कोण  से  किसी  चीज़  को  नहीं  देखता  ।

 L973H  gal  तरह  का  एक  कानून  संविधान

 संशोधन  विधेयक,  इस  सदन  के  सामने  आया

 था  और  उसकी  जो  मूल  धारा  थी  और  इस

 कानून  की  जो  मूल  धाश  है,  वह  एक  ही  है।
 क्या  जनता  पार्टी  का  और  जनता  सरकार  का

 इतना  पतन  हो  गया  है  सभापति  महोंदय,
 कि  श्रीमती  इन्दिरा  गांधी  की  जो  सरका'र
 उस  सका  ने  जो  विधेयक  यहां  पर  रखा
 ग्रौर  जो  विधेयक  अन्तर्गत  विरोध  के  चलते

 या  विरोधी  दल  के  विरोध  के  चलते  जे
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 a7t  Press  Council  Bill

 [Shri  B  K.  Nehru)
 coong,  The  |  concentration  of  owner-
 ship  of  new  should  be  =  res-
 tricted,  No  one  should  be  allowed  to
 own  more  than  two  or  three  news-

 Pare
 it  comes  about,  an  appro-

 Prjate  action  should  be  teken.

 Then,  there  is  clause  l4  in  regard
 to  compisints,  how  to  deal  with.  com-
 plaints.  A  compisint  is  brought  to
 the  Council  and  it  will  be  discussed
 in  the  Counell.  What  do  they  do
 about  it?  ‘They  express  in  writting
 that  &  warning  may  be  issued.  But
 no  action  is  being  taken  against
 them,  -  So,  this  sort  of  ari  imbelance
 as  regards  the  owners  on  one  side
 and  the  newspapers  on  the  other  side
 should  be  remaved.  The  owners
 of  newspapers  should  dlso  be  resttain-

 Tio aapuld  eapahd  Bache’  -sctivites expand  Vv’
 that  witi  help  ‘tlie  nation

 SHRI  GOVINDA  MUNDA  (Keon-
 jher);  Medam  Chairman,  [  am
 sratetul  to  yew  that  you  have  given

 te  speak  in.  my
 mother  tongye.

 This  Press  Council  Bilt  has  been
 passed  by  the  Rajya  Sabha.  The  hon.
 Minister  for  Information  Broad
 Jap  hes  presented,  thig  Bill  in.  the

 high  ,t  welcome.  After  it  is
 passed  by  Lok  Sabha  if  will.  became
 an  Act

 Madam  Chairman,  I  am  _gied  that
 Government  ia  fulfilling  the  pro-

 mises  they  had  made  during  the  elec-
 tiens.  They  paye  already  passed
 the  Constitution  fFortyfifth  (Amend
 ment)  Bill  and  the  present  Bill  is
 nother  legislation  in  the  same  direc-
 on,  While  supporting  this  Bill  I  re-

 2

 a  the  days  of  emeregncy.  Ma-
 T  was  a  press  reporter.  One

 ght  at  2.00  pm,.the  policemen
 khocked.  at  my  door  and  when  |
 appeared  before  them  they  forced.  me
 to  sign  on  8  paper.  7  am  really  hap-

 y  that  this  Bill  make  an  end  to
 that  black  period,

 SUGUBE  *,  4879  Pub.  Dis,  System  (Realy  372

 प्र  will  agree

 it  is  ‘the  responsitillity  of  the  press:
 correspondents  to  highlight  the
 truth.  a

 MR.  CHAIRMAN:  If  you  require
 more  time  you  can  contintie  on
 Motiday  because  we  have  to  take  up
 Private  Members  Business  now,  The
 House  will  now  take  up  Private
 Members  Business.

 | ceed

 COMMITTEE  ON  PRIVATE  MEM-
 BERS  BILLS  AND  RESOLUTIONS—

 Contd

 TWENTY-THIRD  Reroat

 ही  दास  चिम्ास  1... ड  (हाजीपुर):
 मैं  निम्नलिखित  श्रस्साय  करता  हूं  :  “कि  यह
 eur  गैर  सरकारी  सदस्यों  के  विल्लेसकों  ह... (छ
 संकल्पों  सम्बन्धी  समिति  के  23वें  प्रतिवेश्से
 वे,  जो  23  अगस्त,  978  को  सभ्ना  में  प्रस्तुत
 किया  गंवा  था,  सहमत  है  yy

 MR  CHAIRMAN:  The  question  is:

 ‘Theat  this  House  do  agree  with
 the  .  Twenty-third  Report  of
 Committee  on  Private  Members’
 Bills  and  Resolutions.  presented  to
 the:  House  on  the  23rd  .  August,
 1038."

 The  motion  was  adopted

 bra

 RESOLUTION  RE:  PUBLIC
 TRIBUTION  SYSTEM  TO  CHECK

 RISING  PRICES—Contd.
 MR.  CHAIRMAN:  We  shal]  now

 take  up  further  discussion  on  the  re-
 solution  moved  by  Shrimati  Ahilya
 P.  Rangnekar.  +

 Mr.  Mohan  Dharie

 yre
 original  speech  was  delivered  in  Oriya,



 that  were  saised  by  the  hon.  Mem-
 bers.  I  had  said  this;  and  I  would
 like  to  reiterate,  that  the  ‘Resolution
 moved  by  Mrs,  Ahilya  P.  Rangnekar
 is  of  vital  importance  for  me  because
 it  weiterates  the  faith  of  the  House
 in  the  creation  of  the  public  disrti-
 bution  system,

 As  I  had  placed  before  the  House,
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 {@unt  Dumenomanars  Basv  in  the
 Chair)

 “However,  I  would  like  to  reiterate

 ‘s
 |...  and  make  it  very  clear  that

 we

 =

 ave  found  faith  in  the  public
 igtribution  system  because  if  the

 vances  of  the  people  in  general
 particularly  of  the  weaker  sec-

 tions  of  our  society  and  their  agonies
 are  to  be  properly  dealt  with,  ¢s-
 sential  articles  and  commodities  shall
 have  to  be  made  available  at  reason-
 able  prices,  The  ‘orgatiized  sections  of
 the  society  can  mobilise  themselves;
 if  there  is  any  rise  in  the  cost  of
 living  index,  at  least  they  can  have
 their  agitation  end  secure  some  dear-
 néss  allowance.  “But  it'4s  not  at  all
 péusiblé  for  the  disorganized  sectors;

 they  are  the  Worst  sufferers,  It  is  in

 publie  distribution  ‘system  Which  will
 be  in  a  position  to  render  theétn  jus-
 tice.  When  we  ara  thinking  in  terms
 of  ‘dikt+tbutive  justice  and’  socialism

 in  our  country,  these  ideas  will  have

 {[Dr.  Susumia  Narar  in  the  Chair.]
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 ‘eg  कण  Dis.

 {Shri  Mohan  Dharia]
 the  additional  price  for  these  losses

 shall  incur  on  the  controlled
 eloth....

 AN  HON,  MEMBER:  SHandlooms
 also  have  been  given....

 SHRI  MOHAN  DHARIA:  Hand-
 jooms  are  given  the  opportunity  to
 produce  Janata  cloth.  I  can  say  to  the
 hon.  Members  that  this  has  helped
 in  giving  new  production  capacities
 to  our  handlooms,  For  that  purpose
 also,  a  certain  element  of  subsidy  is
 given;  some  sort  of  expenditure  is
 borne  by  the  Government.  It  is  how
 the  handiooms  are  being  provided
 with  additional  work.

 Today.there  are  hundreds  of  our
 hand@looms  which  are  not  getting  ad-

 -@itional  work,  Nearly  3000  million
 metres  of  cloth,  400  million  metres  of
 controlled  cloth  and  nearly  600  mil-
 Jion  metres  of  Janata  cloth  will  be
 produced  for  the  people  at  large  and
 it  will  be  given  to  them  at  reasonable
 prices.  Therefore,  it  ‘is  extending  the
 system  and  in  no  way  it  is  destroying
 the  system.

 In  case  of  sugar,  |  know....

 “SHRI  DINEN  BHATTACHARYA
 (Seramporey:  What  is  the  guarantee
 that  the  handloom  weavers  will  get
 the  yarn  that  is  required  for  your
 Janata’  cloth?

 SHRI  MOHAN  DHARIA:  All  pos-
 sible  care  hasbeen  taken  since  last
 year.  We  are  making  available  the
 yarn  required  for  the  handloom  pur-

 ‘ose2,  right  from  the  spinning  cen-
 yes,  right  from.  the  spinning  mills

 and  it  goes  to  the  State  Handloom
 corporations  or  the  Apex.  Co-opera-
 tive  Societies  of  these  handloom
 weavers  and  it  is  distributed
 through  them.  I  would  like  to  as-
 sure  the  House  that  not  only  yarn
 but  along  with  yarn,  other  dyes,
 chemicals,  inputs  including  credit  fa-
 cilities  as  are  required  for  the  hand-

 -,loom  purposes’  shall  be  made  avail-
 lane  because  it  is  the  policy  of  the

 ‘AUGUST  4,  t978
 fey
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 government  to  give.  all  possible  en-
 couargement  -to  these  handlooms  be-
 cause  they  have  been  taking  care  of
 thousands  of  our  people  who  are  un-
 employed...  (Interruptions).

 I  am  coming  to  that  and  I  shall
 have  done.

 I  know  hon,  Members  are  agitated
 over  sugar  and  some  of  them  rightly
 feel  that  the  price  shall  have  to  be
 paid  more.  But  this  House  will  kindly
 appreciate  that  barring  two  or  three
 States  all  over  the  country  sugar
 that  was  made  available  as  levy  su-
 gar,  particularly,  to  rural  areas  was
 never  reaching  the  masses.  It  was
 again  doming  to  some  consuming
 centres  and  was  being  sold  at  higher
 prices  and  naturally  along  with  that,
 there  were  distortions,  So  far  as  the
 sugar  cane  growers  are  concerned,
 they  are  not  getting  a  remunerative
 price  for  the  cane  and  the  factories
 that  are  inefficient  are  perhaps  being
 rewarded  as  against  efficient  units.
 Under  the  circumstances  the  govern-
 ment  has  taken  the  decision.  But  I
 would  like  to  make  it  very  clear  to-
 day  that  government  will  not  only
 have  a  strict  watch,  that  the  govern-
 ment  shall  not  only  be  vigilant  jut
 it  has  been  decided  by  the  Cabinet
 that  we  shall  very  much  like  that
 the  price  of  sugar  at  the  consumer
 leve]  is  maintained  below  Rs.  2.75.
 The  moment  the  government  come
 to  know  that:  the  prices  are  not  main-
 tained  at  that  level  and  it  crosses,
 the  government  has  taken  &  decision
 to  iminediately  intervene  and  what~-
 ever  measures  are  necessary,  they
 shall  be  taken.

 Here,  on  the  one  hand  we  have
 taken  care  of  the  prices  and  on  the
 other  band,  let  us  not  forget  that  today
 there  is  surplus  sugar  in  the  country
 and  if  we  do  not  take  care  of  con-
 sumption  here  or  through  exports,  it
 will  not  be  possible  for  us  to  sustain
 this  rate  of  growth  in  our  sugar  pro-
 duction,  We  in  no  way  want  to  bring
 down  the  rate  of  production,  On  the
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 contrary,  we  would  very  much  like
 to  have  better  yields  for  our  far-
 mers  and  also  the  producers  get  re-
 Mmunerative  prices.  Under  the  circum-
 stances,  the  House  should,  as  has
 been  rightly  explained  by  my  col-
 league,  Shri  Barnalaji  in  this  House
 as  also  in  the  other  House,  please  take
 into  consideration  all  these  various
 aspects  and  why  this  new  policy  has
 been  evolved.  That  does  not  mean
 that  we  have  failed  in  our  distribu-
 tion  system.  So  far  as  the  distribu-
 tion  system  is  concerned,  it  is  being
 strengthened  further,  As  I  said,  there
 are  240,000  distribution  centres.  We
 are  not  happy  with  their  functioning.
 We  want  these  180,000  fairprice  shops
 in  the  private  sector  and  nearly
 60,000  fairprice  shops  in  the  coopera-
 tive  sector  to  function  in  a  fair  man-
 her  as  fairprice  shops.  For  that  the
 last  portion  of  the  resolution  is  also
 taken  into  consideration.  We  would
 like  to  have  vigilance  committees.

 There  are  fairprice  shops;  whether
 they  belong  to  the  cooperative  society
 or  to  the  private  traders  we  did  not
 want  to  oust  them  from  the  present
 profession,  But  they  are  expected  to
 have  a  certain  discipline;  they  have
 to  sell  at  reasonable  prices  as  has
 been  prescribed  by  the  Government.
 Also  we  would  like  to  have  vigilance
 committees  as  has  been  suggested  in
 the  Resolution.  For  every  fairprice
 shop,  the  social  workers  from  the  lo-
 cality  will  be  attached  by  way  of  ad-
 visory  committee,  And  if  the  Vigilance
 Committee  has  any  complaint  to  make
 that  the  falr-price  shop  dealers  are
 not.dealing  in  a  fair  way,  on  the  basis
 of  their  recommendations,  the  licences
 given  to  them  shall  be  automatically
 cancelled.  This  is  the  scheme  which
 we  have  evolved  under  this  new  pro-
 duction-cum-distribution:  ‘system.  I
 am  sure  that  without  the  involvement
 of  the  people,  it  shall  never  be  pos-
 sible  for  us  to  meet  this  challenge  in
 our  country.  Today  it  is  being  wit-
 nessed  that  if  onion  {s  produced,  the
 farmers  hardly  get  at  the  production
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 centres  at  30  or  40  paise  per  kg.  and,
 at  the  other  end,  the  prices  are  some-
 where  at  Rs.  2.50  or  2.50  pér  kg.  If
 we  could  have  a  proper  network  of
 the  producers’  cooperatives  and  the
 consumers’  cooperatives  or  the  distri-
 bution  system  by  taking  care  of  these
 middlemen  proprely  and  taking  care
 of  the  middlemen’s  profits  being  eli-
 minated,  then  we  can  give  remunera-
 tive  prices  to  the  growers  and  also
 making  these  essential  articles  or
 commodities  available  at  a  reasonable
 price  to  the  consumers,  This  is  what
 is  envisaged  under  the  new  scheme
 and  this  is  not  only  a  distribution
 system,  We  have  gone  a  step  ahead;
 along  with  the  distribution,  it  is  a
 production-cum-distribution  system.
 Distribution  system  may  be  a  good
 system  but  it  cannot  function  or  ope-
 rate.  What  are  the  essential  commedi-~
 ties  required  by  the  consumers,  the
 common  man  and  what  is  the  present
 production.  We  shall  have  to  take  care
 of  that.  Whatever  is  required  by
 the  country  or  whatever  is  consumed
 by  the  country  is  properly  produced
 ०7  manufactured  within  the  country.
 We  shall  have  to  take  care  of  the  dis-
 tribution  properly.  And  all  possible

 emphasis  has  been  laid  on  production
 I  am  happy  to  say  that  it  is,  for  the
 first  time,  that  the  new  Plan  document
 takes  care  of  the  production  on  8
 priority  basis,  It  has  been  the  resolve
 of  the  Natir..al  Development  Council
 which  met  on  the  20th  March,  978
 that  to  render  the  social  justice,  equit-
 able  justice,  the  production-cum-dis-
 tribution  system  is  a  must,  the  coun-
 try’s  basic  imperative.  They  have
 given  all  possible  emphasis,  upon  it.
 On  these  recommendations,  we  are,
 going  ahead  and  I  trust  this  House.
 will  bear  with  me  that  when  the
 Government  is  going  ahead  on  the
 right  track,  we  would  very  much  like’
 to  have  your  cooperation.  Without
 the  cooperation  ‘and  active  involve-
 ment  of  the  people,  it  shall  never  pe
 possible  for  us  to  implement  this
 scheme,  I.  would  take.  this  opportu~
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 [Shri’Mohan  Diiaria}
 nity—you  will  appreciate  it—through
 you  to  request  the  hon..  Members
 that  in  their  constituencies  they  see
 that  they.take  care  of  the  distribu-
 tion  system  and  see  how  they  are
 functioning  and  to  what  extent  .  .we
 can  mobilise,  consumer  cooperatves
 and  provincial  cooperatives.  It  is  that
 sort  of  involvement  -which  can  ulti-
 mately  take  permanent  care  of  the
 whole  production-cum-distribution
 system.  .  (Interruptions)  You  will  be
 involved  in  the  Vigilance  Committee
 at  ‘the  district  level.  We  have  syg-
 gested  that  Members  of  Parliament
 should  .be  involved  in  the  vigilance
 committee  at  the  State  level  or  at  the
 district  levels  wherever  it  is  possible
 and  even  in  your  own  constituency

 spetiding
 the  time  this  afternoon  hére  you
 better  spend  the  time  for  some  good
 cause  for  the  people,  That  would  be
 better

 Now,  madam,  I  Gealt  with  this  sub-
 ject  at  Breat  length.  I  would  like  to
 Pay  eompliments  to  all  the  hon.
 Members  who  participated  in  the
 debate  because  they  have  kept  up  a
 very  highlevel  of  discussion  and
 thete:.was  nothing  Mke  attacking  .  the
 Government,  So  far  ag  prices  are  con-
 cerned’  we  are  véry  much  aggrieved
 over  iti  we  have  tried  our  level  best.
 It  ie  because  of  that  that  there  ‘are
 certain  areas  where  the  Government
 has  shown  the  results  also.  But,  I  am
 not  happy  utiltes  and  until  all  the
 weaker  sections  are  happy  and  are
 helpéd.  ‘Madam,  Ctelrman,  you  know

 tHe  Gandhian  philoséghy—the  talis-
 \men  given  by  Mahatma  Gandirl.  Thet.
 ig  When  you  get  frustrated,  you  get
 disillusi¢ned.  Please  look  (6  the  poor
 est  of  the  poor  in  the  society:  When
 you  could  look  up.  and  do  something
 for  them,  that  will  ultimately  serve

 the  humanity

 Unless  and  until  we  can  do  same
 thing  for  the  formation  of  the  ‘egiill-
 tariin  society,  Whatever  may  be  dtr
 efforts  and  whatever  be  our  feelings,
 the  cocrect  approach  would  he  to-
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 wards  the  direction  of  the.  Gandhian
 principle,  on  the.  basis  of  the  commit.
 ments.  made  to  society.  When.  we.are
 trying  to  go  ahead,  your  cooperation
 is  very  much  needed.

 I  would  request  the  House  to  give
 that  cooperation  and.  |  would  request
 the  hon,  Member,  Shrimati  Ranguekar
 to  withdraw  her  Resolution.  By  this
 resolution  she  has  rendered  a  great
 service  in  focussing  the  attention  of
 the  country  and  also  of  the  Govern-
 ment  towards  this  matter  of  vital
 importance.

 So,  with  this  much  of  support,  in-
 stead  o¢  having  any  voting  this  way
 or  that  way,  if  she  could  consider
 withdrawing  of  her  resolution,  I  can
 assure  you  here  that  the  feelings  ex-
 pressed  by  her  in  the  speech  as  well  as
 the  Resolution  will  be  properly  res-
 pected  by  the  government.  I  request
 that  she  may  not  press  for  vote.

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor):  Mf.  Chairman,  may  I  seek
 one  clarification  from  the  Minister.
 How  de-contrel  is  going  to  benefit:  the
 sugar-cane  growers?.  My  doubt  is  that
 though  the  factory  owenrs  are  getting
 so  much  money  yet  there  is  no  obli-
 gation  on  their  part  to  pay  it  to  the
 producers.

 SHRI  MOHAN  DHARIA:  While
 ammouncing  the  scheme  my
 hes  made  it  very  clear  that  sugarcarie
 with  8.5  per  cent  recovery.  a  pricé  of
 Re.  0  per  qiintal  will  necéssatily
 be  given.  That  protection  hat  beén
 given  and  any  moinent  we  feél  they
 are  not  giving  it  agdin  government
 will  take  care  of  it

 wo  RT  ge  be,
 रगमेकर

 ही
 ae लोगी  weer  ete  रागनेकर  .  (बम्ब

 सर-भंध्य)  :  सभापति  महोंदय।,  मंत्री  महोद  ये
 के  भाषण  में  बंहुते  कुछ  कहां  है।  गेरे  शब्दों
 से  कांत्र  हो  जाता!तो  बाज  पूरे:  हिल्दुस्तात.
 की  जनेते।  जीर  से  विल्लांती  कि  हैजारा  काज
 सब  हो  गया  है।  उन  की  1  बर है  लैकिने  जति



 SHRI  K..LAKKAPPA:  Mot  interrupt.
 ing,  we  are  making  a  usefuj  contribu-
 tlon  to  the  debates  (interruptions)

 SHRI  SHYAMNANDAN.  MISHRA:
 Madam,  J]  was  submitting  that  when  a
 definite  question  was  posed  through
 the  Chair  to  the  hon’ble  Members  of
 the  various  parties  here,  whether  they
 had  agreed  with  the  Bill,  it  was
 stated  unanimously  by  the  Members
 On  the  other  side  that  it  was  not  go.
 Please  have  a  look  at  the  Statement
 of  Objects  ang  Reasons.  It  amounts
 to  misrepresentation.

 Here,  it  claims  that  it  has  the  agree-
 ment  or  it  has  gone  through  the  pro-
 cess  of  negotiations  with  other  politi-
 tal  parties.  Now,  it  so  transpires  that
 the  other  political  parties  go  not  seem

 ‘to  have  agreed  to  the  Bill  at  all.  So,
 this  is  a_  definite  misrepresentation
 made  to  the  House  and  I  would  leave
 it  to  the  Chair  to  construe  whether  jt
 does  not  amount  to  a  breach  of  privi-
 lege  of  the  House  on  the  part  of  the
 Minister  of  Law  when  he  says  so.

 MR.  CHAIRMAN:  |  must  say  that
 this  is  a  very  strange  point  of  order
 Yaised  by  such  a  senior  Member  as
 Shri  8.  N.  Mishra....  (Interruptions)

 I  request  you  not  to  go  on  doing  this.

 »  I  wish  to  say  that  the  Government
 hag  stated  that  they  consulted  the  lea-
 ders  of  the  political  parties.  It  is  for
 the  leaders;  neither  Shri  Stephen  nor
 Shri  Chavan  is  here....  (Interrup-
 tions)

 SHR  K.  LAKKAPPA:  We  are
 here  on  behalf  of  our  Party.

 SHRI  VASANT  SATHE:
 are  here...  (Interruptions)

 MR.  CHAIRMAN:  ]  would  like  to
 say  to  my  senior  colleagues  that  this
 is  not  the  way  to  ascertain.  the  opinion
 of  the  Members  of  the  opposition  and
 to  ask  them  whether  they  had  agreed
 Or  had  not  agreed....

 ‘SHRI  VASANT  SATHE:  ३  am  autho-

 Yes,  we

 Tised  to  speak...  .(Lnterruptions)
 SHRI  5.  ह  UNNIKRISHNAN:  W

 are  here......

 ger  Conatieution:  yest  BHADRA ‘  I000  (SAKA)  Ainendinent)  a  sai

 MR.  CHAIRMAN:  Will  you.  kindly
 take  your  seats?

 SHRI  VASANT  SATHE:  Please  do.
 not  commit  on  our  behalf.  I  speak  for
 my  Party.  I  told  you  that  we  have
 no  agreed  to  this  Bill)
 e  MR.  CHAIRMAN:  All  that  I  ant
 saying  is  that  consultation  with  par-
 ties  is  not  done  on  the  floor  of  the
 House.

 The  point  of  order  raised  by  Shri
 Mishra  is,  therefore,  overruled....
 (Interruptions)

 DR.  PRATAP  CHANDRA  CHUNDER’
 Tose

 MR.  CHAIRMAN:  Let  me  hear  the
 Minister.

 SHRI  SHYAMNANDAN  MISHRA:
 But  yoy  have  not  heard  my  point  of
 order  -fully.

 SHR]  RAJ  NARAIN:  On  a  point  of
 order.

 MR.  CHAIRMAN:  Under  what  rule?
 SHRI  RAJ  NARAIN:  A  point  of

 order  can  be  raised  at  any  time  when.
 there  is  disorder  in  the  House.

 MR.  CHAIRMAN:  No,  please.
 SHRI  KRISHAN  KANT  (Chandi-

 garh):  Madam,  you  have  made  cer
 tain  observations,  on  which  J  would
 like  the  Government  to  clarify  the
 issue.  You  saiq  that  there  is  neither
 Mr.  Stephen  nor  Mr.  Chavan  present
 here.  Just  as  Dr.  Chunder  has  a  right
 to  represent  the  Minister  of  Law,  Mr.
 Sathe.  Mr.  Unnikrishnan  and  others
 have  a  right  to  represent  their  lea-
 ders......  (Interruptions)

 SHRI  K.  P.  UNNIKRISHNAN:  We-
 have  not  transferred  this  right  to  you.

 interruptions)
 SHRI  KRISHAN  KANT:  The  state-

 ment  of  Objects  and  Reasons  says  that
 it  has  been  examined:  in  consultation
 with  the  leaders  of  the  various  poli-
 tical  parties.  We  would  like  to  know
 whether  the  provisions  of  this  Bill
 were  discussed  with  the  opposition.  .  ...
 (Interruptions)

 SHRI  K.  P.  UNNIKRISHNAN:  Na
 SHRI  K.  GOPAL:  No....(Interrup-

 tions)
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 wears  :  मेंस  व्फेंड  जोक
 झाईर  है।

 साव्ति  महोंश्व  :  एक  प्वाएंट  ब्राफ
 झाड  चल  रहा  है,  उसको  हों  जाने  दीजिए,
 'उतका  जबाब  दे  देने  रीजिए।  उनका

 पहले  है  t
 (interruptions)

 SHRI  K.  GOPAL:  I  would  like  to
 read.  out  the  Jetter  written  by  Mr

 “Y.  B.  Chavan  to  Shri  Ravindra  Varma.
 it  says:
 “Dear  Shrj  Varmaji,

 Please  refer  to  your  d.o.  No.  F.  33
 -()/78-B&C  dated  April  2i,  ‘1978,

 We  agree  in  principle  on  the  desira-
 bility  of  introducing  an  Anti-Defec-
 tion  Bill  and  I  had  already  conveyed
 it  to  you.  However,  we  find  in  the
 note  you  have  sent  certain  depar-
 tures  from  what  we  had  agreed,  it
 is  only  after  the  Bill  is  received  that
 we  will  be  in  a  position  to  formulate
 our  views.”

 SHRI  छू.  LAKKAPPA:
 breach  of  privilege.

 श्री  राजनसारायभ  :
 आइंर  है  ।

 MR.  CHAIRMAN:  Is  thig  in  conti-
 nuation  of  their  point  of  order?

 SHRI  RAJ  NARAIN:  Yes,
 माननीया,  मैं  आप  से  बिन  भरता  से  निवेदन
 करूगा  कि  कृपा  कर  के  ाप  इस  विधेयक के
 उद्देश्यों  को,  धाराध्रों  को  सामने  रखें,  केवल
 हमारी  बात  सुन.  कर  निर्णय  मत  करिये  |

 There  is  a

 मेरा  प्वाएंट  आफ

 रा जमीतिक  दल-कदस  सब  की  ही  चिता
 का  विवय  है।  सरकार  ने  पहले  ही
 त्योचित;  कर  दिया  कि  दल-बदल  को  रोकने
 के  लिए  उचित  वातावरण  बमावेंगी,  एग्रीड  1

 यह  समस्या  किसी  एक  दल  की  समस्या  नहीं
 हैं,  एप्रीड ।  इसके  बारे  में  भी  राजतरीतिक
 दलों  के  नेताभ्रों  से  पररामशे  किया  गया  है|

 we.  we.  किक  फका है?  जहां तका  मेरी
 जानकारी  है,  भोज  सुबह  भी  हुई  थी;  भोर
 इस  बाते  की  जानकारी  झब  भी  अपने  मित्रों
 |... ड  बातों को  फ्  कर  हुई  कि  सभी  चर्स  के
 नेता  इस  विधेयक  की  धाराओं  पर  एंग्रीड
 नहीं:  हैं।  दल-यदल  को  रोकने  पर  एप्रीड
 हैं,  इसकी  धाराभों पर  एग्रीड  तहीं  हैं  t

 [ब्यबधान)

 झदन  को  गुमशह  करने,  केबिनेट  में  प्रसत्य
 बोलते,  केबिनेट  को  गुमराह  करने  का  यह
 प्रश्न  है।  (व्यवधाण)

 SHRI  MADHU  LIMAYE:  This  is  a
 Jettey  by  Mr.  Y.  8.  Chavan.  Where
 is  Shri  Shanti  Bhushan?  I  demand
 that  Shri  Shanti  Bhushan  should  Le
 brought  here.

 शो  राज  नारायण  :  इस  सदन  में  उनके
 खिलाफ़  बिच  आफ  प्रिवलेज,  विशेषाधिकार
 हनन  का  प्रस्ताव  झाना  चाहिए।  [स्ववयान)

 He  should  be  punished  and  removed
 from  the  Cabinet.  It  is  a  breach  of
 privilege.

 MR.  CHAIRMAN:  Will  you  please
 take  your  seats?  Let  the  Minister.
 say  something  before  I  answer  it.

 SHR]  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Let  the  Government  with-
 draw  the  Bill  and  convene  a  meeting
 of  all  the  leaders  of  the  parties  and
 then  tuke  a  final  decision.  Let  the
 Bill  be  withdrawn.

 MR.  CHAIRMAN:  Mr.

 SHRI  SHYAMNANDAN  MISHRA:
 ince  Y  have  raised  this  point,  may  I

 reinforce  what  y  had  seid  earfier?

 MR.  CHAIRMAN:  No,  I  am  hearing
 the  Minister.  now.

 Minister

 SHRI  SHYAMNANDAN  MISHRA
 T  have  raised  a  question  of  pri¥ilbke!
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 withdrawn

 MR.  CHAIRMAN:  Nobody  who
 sspeaks  without  my  permission  will  be
 recorded.

 (Interruptions)  ९९

 sit  राम भूति  (अरेली  )  :  स्टेटमेंट
 झाफ  प्रवक्‍र्जटस  एण्ड  रीजण  में  जो
 लैगबेज  लिखी  गई  है  उसको  आप  पढ़िये  |
 उस  में  लिखा  है:

 ‘It  has  been  done  in  consultation
 with  political  parties’.....(Interrup-

 tions)

 इसके  माने  यह  नहीं  हैं  कि  जो  भी  इस
 में  व्यवस्था  को  गई  है  उस  पर  सब  सहमत
 हैं।  इस  में  यही  कहा  गया  है  कि  इसको
 डिंसंकस  कर  लिया  गया  है,  बातचीत  कर  लो
 गई  है।  इसके  माने  यहू हीं  हैं  कि  सब
 ऐप्रीड  हैं  1

 शनी  मधु  लिमये :  डेमेंटल्श  को  बदल
 देंगे  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  It  is  a  pity  that  serioug  alle-
 gations  are  being  levelleq  against  the
 Law  Minister  Shri  Shanti  Bhushan.
 Some  of  the  esteemed  Members  of  the
 House  have  great  experience  in  this
 House  and  so  I  would  like  them  to
 examine  the  statement  of  objects  and
 reasons  with  some  little  patience.
 What  00९8  it  say?  It  does  not  say  that
 ‘there  is  complete  agreement  among  all
 the  political  parties.  That  illusion  is
 not  in  my  mind  or  in  the  mind  of
 many  Members....  (Interruptions)
 Hon,  Member  Shri  Raj  Narain  said
 that  there  had  been  agreement  with
 tegatd  to  the  first  sentence;  there  had
 been:  agreement  with  regard  to  the
 second  setitence  and  third  sentence;
 but  with  regard  to  the  last  sentence
 ttisre  is  objection.  What  does  this
 Yast  sentence  read:  “It  has  been  exa-
 mineg  in  consultation  with  leaders  of
 political  parties”.  What  does  it  mean?
 ....Unterraptions).  The  hon.  Member

 **Not  recorded,
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 Shri  Chavan’s  letter  was  referred  to.
 There  he  says  that  consultations  have
 been  mide  on  the  matter,  oh  the  subs-
 tance  of  the  Bill,  and  not  the  details.
 Here  the  problem  is  being  examined,
 it  refers  to  the  principles.  It  is  there.
 Th  problem  cuts  across  all  parties;  the
 problem  hag  been  examined  in  con-
 sulfation  with  the  leaderg  of  poli-
 tical  parties.  Therefore,  jt  is  not  right
 to  say  that  the  whole  Bill  was  dis-
 cussed.  The  Bill  ig  placed  before
 the  House  for  discussion...  .(Inter-
 ruption)

 SHRI  SHYAMNANDAN  MISHRA:
 The  way  in  which  it  is  being  interpret-
 ed  is  wrong.

 MR.  CHAIRMAN:  I  have  heatd  you
 all;  various  points  of  order,  various
 aspects  of  the  points  of  order  have
 been  raised.

 SHRI  K.  LAKKAPPA:  Please  hear
 what  we  have  to  say.  Mr.  Gopal  has
 made  it  clear;  the  leaders  had  not  been
 completely  consulted.  on  the  manner,
 on  the  form  of  the  Bill.  It  is  a  clear
 case  of  breach  of  privilege.  That
 right  we  will  keep.

 MR.  CHAIRMAN:  I  have  heard
 you;  I  have  heard  everybody  enough.
 You  can  still  talk  if  you  want  after
 Mr.  Madhu  Limaye;  I  have  got  a  list
 containing  a  few  names.  But  Jet  me
 answer  the  various  points  of  order
 that  have  been  raised.

 Firstly  a  point  of  order  was  raised
 by  Shri  Krishna  Kant  that  if  the  hon.
 Education  Minister  can  take  the  place
 of  the  Law  Minister,  why  cannot  Mr.
 Sathe  take  the  place  of  Mr.  Stephen
 and  somebody  else  take  the  place  of
 somebody  else.  The  Law  Minister  had
 given  in  writing  to  the  Speaker  and
 taken  the  permission  of  the  Speaker
 that  Dr.  Chunder  wifl  speak  on  his  905
 half.  Such  authorisation  is  not  here
 for  others.  (Interruptions)

 Will  you  please  sit  down?  I  have
 Nedra  you.  You  can  speak  afterwards
 again.  will  call  you.

 (Interruptions)
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 MR.  CHAIRMAN:  You  cannot  chal-
 lenge  the  Chair.  (interruptions)

 SHRI  VASANT  SATHE:  You  are  a
 slave  to  the  rules.  You  are  a  servant
 to  the  rules.

 MR.  CHAIRMAN:  Mr.  Sathe,  3
 want  you  to  sit  down.  (Interruptions)
 I  wish  to  submit  to  the  hon.  members
 of  this  House.  With  due  respect  to  all
 of  you  I  wish  you  to  understand  that
 the  dignity  of  the  Chair  is  the  dignity
 of  the  House.  J]  wish  you  (Inter.
 ruptions)

 Mr.  Sathe,  please  sit  down  (Interrup-
 tions).

 Will  you  please  sit  down?

 SHRI  K.  GOPAL:  On  a  point  ot
 order.

 MR.  CHAIRMAN:  I  wish  you  to
 understang  that  you  cannot  challenge.
 It  may  be  a  wrong  ruling  given  by  the
 ‘Chair,  but  you  cannot  challenge  the
 ruling  of  the  Chair.

 (Interruptions)
 SHRI  KRISHAN  KANT:  On  a  point

 of  order.
 I  fully  bow  down  my  head  before

 your  ruling.
 You  have  said  that  Mr.  Sathe  and

 others  cannot  represent.  I  would
 request  you,  let  the  discussion  be  ad-
 journed  till  Mr.  Y.  B.  Chavan  and  Mr.
 Stephen  can  come.

 SEVERAL  HON.  MEMBERS:  No,  no.
 (Interruptions)

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  Government  thought  that
 defection  is  such  a  serious  problem
 (Interruptions)  since  1967.  Then

 again  the  Bill  was  introduceq  in  973
 and  I  find  only  hon.  member  Shri
 Samar  Guha  opposed  at  the  time  of
 introduction.  We  never  thought  that
 there  would  be  such  an  opposition
 from  the  hon.  members.  (Interrup-
 tions)

 MR.  CHAIRMAN:  What  is  this?
 This  is  very  wrong,  Mr.  Raj  Narain

 ‘Bill  is  introduced  F

 AUGUST  2,  I978.  Amendment)  “Bui  988
 withdrawn

 (Interruptions)  I  am
 will  please  sit.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  (Interruptions)  I  seek  your  pet
 mission  to  withdraw  the  motion  for
 leave  ६४)  introduce  this  Bill.

 (Interruptions)
 SHR]  EDUARDO  FALEIRO  (Mor-

 mugao):  Under  Direction  36  of  Direc-
 tions  by  the  Speaker,  this  Bill  cannot
 be  witlidrawn.

 Will  you  kindly  look  to  Direction
 36?

 Direction  36  says:

 standing.  You

 “When  a  Bill  pending  in  Lok
 Sabha  is  sought  to  be  withdrawn
 by  Government,  a  statement  con-
 taining  the  reasons  for  which  the
 Bill  is  being  withdrawn  shall  be
 circulated  to  members  by  the  Minis-
 try  concerned  sufficiently  in  ad-
 vance  of  the  date  on  which  the
 motion  for  withdrawal  is  sought
 to  be  made.”

 (Interruptions)

 MR,  CHAIRMAN:  I  request  you
 to  please  understand  that  Direction
 36  is  dealing  with  a  Bill  that  has  been
 introduced.  Now  so  far  as  this  Bil

 x

 is  concerned,  the  Minister  is  seeking  we
 permission  to  introduce  the  Bill.
 Objection  is  being  taken  to  its  intro-
 duction,  which  is  not  the  usual  prac-
 tice.  Therefore,  the  Minister  is  per-
 fectly  within  his  rights  to  say  that
 in  view  of  the  unprecedented  opposi-
 tion,  he  does  not  want  to  introduce
 the  Bill.  (Interruptions),

 SHRI  EDUARDO  FALEIRO:  It
 says  “When  a  Bill  is  pending  in  Lok
 Sabhe”.  The  motion  has  been  made
 and  the  Bill  is  now  pending  in  Lok
 Sabha.  Nowhere  it  is  said  that  the

 rom  where  do
 you  get  the  idee  that  this  applies
 only  to  Bills  for  which  the  motion  for
 introduction  has  been  passed?  (In-
 terruptions}



 SHRI  SAUGATA.  ROY  We  must
 :be  allowed  to  have  our  say  (Inter-
 ruptions).  I  understand  that  in
 view  of  the  unprecedented  situation,
 the  Government,  after  bringing  in  all
 sorts  of  authoritarian  clauses  without
 consulting  the  opposition  parties,  go-
 ing  behind  the  back  of  the  opposition
 parties,  making  a  wrong  statement  in
 the  Statement  of  Objects  and  Rea-
 sons,  wants  to  withdraw  it.  But  we
 must  have  full  scope  to  expose  the
 Government  for  its  folly  before  that.
 (Interruptions)

 SHRI  K.  GOPAL:  We  started  this
 discussion  somewhere  around  1.40.
 One  day,  Mr.  Sathe  tabled  g  motion
 which  was  to  come  up  for  discussion.
 When  he  withdrew  it,  you  saw  what
 happened  in  the  House.  So  also  Mr.
 Raj  Narain  came  before  the  House  to
 make  a  statement  and  then  he  with-
 drew.  You  saw  what  happened.
 Now,  the  Government,  which  is  sup-
 posed  to  behave  in  a  responsible  man-
 ner,  comes  with  a  Bill  before  the
 House.  They  waste  one  and  a  half
 hours  of  the  time  of  the  House,  giving
 all  false  things.  That  ig  why  7  had
 to  get  up  and  read  the  letter  written
 by  my  leader  saying  that  what  they
 have  said  in  the  Statement  of  Ob-
 jects  and  Reasons  is  false.

 He  has  stated  that  he  had  consulted
 all  the  leaders  of  political  parties  and
 Yas  come  with  this.  It  is  not  so.
 It  is  a  fact  that  Government  consult-
 ed  leaders,  but  we  insisted  on  certain
 things.  This  is  not  the  way  of  doing
 it.  We  wanted  a  draft  Bill,  we
 wanted  to  know  what  exactly  you
 are  going  to  bring.  They  never  did
 it.  Suddenly  we  see  the  Bill  com-
 ing  before  the  House.  The  hon.
 Minister  wasted  one  and  a  half  hours,
 and  now  he  says’  very  frivolously
 that  he  withdraws  it.  I  wish  they
 treated  Parliament  more  _  seriously.
 They  should  have  called  the  opposi-
 tion  leaders  at  least  yesterday  and
 told  them  this  is  what  they  are  going
 #o  do.  So,  every  section  of  the
 House  should  condemn  the  attitude  of
 this  Irresponsible  Government

 PROF.  9.  6.  MAVALANKAR:  I
 fam  rising  on  several  points  of  order

 “89  Constitution’  (48th  BEADEA'6,  $000  (SAKA)  “Amondinesit}  BI  39०
 withdrawn

 mixed  into  one  important  over-all
 point.  of  order.

 I  entirely  agree  with  you  when  you
 say  that  when  any  motion  or  Bill  is
 being  sought  to  be  introduced—when
 it  has  not  yet  been  introduced  but
 only  sought  to  be  introduced—because
 of  the  opposition  in  the  House  ig  the
 Minister  who  is  in-charge,  respecting
 the  opposition  to  the  Bill  from
 various  parts  of  the  House,  wants  to
 withdraw  it,  perhaps  he  is  within  his
 rights  to  do  so,  I  am  not  chellenging
 that  at  all.

 What  I  am  raising  is  a  wholly  dif-
 ferent  set  of  points  of  order.  Firstly,

 I  wish  to  point  out  that  the  entire
 House  is  in  support  of  getting  rid  of
 this  evil  of  defections,  but  at  the
 same  time,  almost  the  entire  House  is
 in  support  of  the  point  that  the  man-
 ner  in  which  it  is  done  is  wrong.  I
 am  making  this  point  because  the
 country  has  the  right  to  know  what
 happeng  in  this  House  today.  It  is
 relevant  because  there  are  three  as-
 pects.  One  is  that  the  country  should
 not  get  the  impression  from  whatever
 happened  just  now  that  all  of  us  be-
 longing  to  different  parties  and  inde-
 pendents  are  not  opposed  to  defection.
 We  are  opposed  to  defection,  but  the

 manner  in  which  it  is  done  is  wrong.

 Secondly,  what  the  Minister  has
 done  is  to  withdraw  his  motion  for
 leave  to  introduce  the  Bill  only  on
 the  basis  of  an  incomplete  and  parti-
 al  exposition  of  his  objection  by  my
 esteemed  friend  Shri  Madhu  Limaye.
 We  who  have  also  given  notices  to
 oppose  this  Bill,  must  go  on

 record  as  to  why  we  are  opposing
 this  Bill,  as  we  have  already
 indicated  in  advance  to  the  chair  that
 we  what  to  oppose  it.  How  is
 my  friend  the  Education  Minister  on
 behalf  of  the  Law  Minister  to  know
 that  my  points  of  objection  would  be
 identical  with  the  points  of  objection
 of  Shri  Madhu  Limaye?  I  may  raise.
 a  different  set  of  objections.  There-.
 fore,  the  House  will  be  deprived  of
 knowing,  and  through  that  the  coun-
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 try  will  be  deprived  of  knowing,  that
 the  opposition’s  grounds  are  different.

 Thirdly,  what  perplexes  and  annoys
 me  is  the  spectacle  that,  in  order  to
 get  rid  of  the  possible  exposure  of  the
 differences  in  the  ranks  of  the  Janata
 Party,  as  a  matter  of  political  tactics,
 the  Minister  hag  done  it.  Let  him  do
 it.  if  be  wants  to  do  it.

 MR.  CHAIRMAN:  You  are  not
 raising  a  point  of  order.  You  are
 making  a  speech.

 PROF.  P.  6.  MAVALANKAR:
 Therefore,  what  I  am  saying  igs  that
 he  may  do  it  only  after  listening  to
 the  various  points.

 Finally,  although  I  happen  to  be  a
 Member  of  the  Privileges  Committee,
 I  am  constrained  to  say  that  my
 considered  view  is  that  this  motion,
 the  very  introduction  of  it,  is  Likely
 te  be  considered  ७  serious  breach  of
 Parliamentary  Privilege.  Therefore,
 kindly  allow  all  of  us  to  have  a  say
 and  then  let  him  withdraw.  We  will
 support  him  to  withdraw,  J  want  him
 to  withdraw.

 SHRI  K.  LAKKAPPA:  I  have  also
 given  a  notice  under  the  Rules  of  Pro-
 cedure  to  oppose  the  introduction  of
 the  Bill  which  is  repugnant  to  the
 Constitution,  and  which  is  beyong  the
 scope  and  competence  of  Parliament.
 But  in  the  meanwhile  Mr.  Madhu
 Limaye  has  raised  a  very  pertinent
 point.  fI  haq  also  the  more  relevant
 points  to  be  raised.  The  first  point
 is  the  sudden  provocation  of  this  Gov-
 ernment  to  withdraw  such,  an  obno-
 sxious  measure.

 MR.  CHAIRMAN:  What  is  your
 point  of  order?

 SHRI  K.  LAKKAPPA:  That  means,
 it  ig  nothing  but  hoodwinking  the
 public,  hoodwinking  this  Parliament
 atid  cheating  the  Parliament.  On  prin.
 ciple  our_Party  never  oppose,  after
 consultation,  bringing  forward  (the
 anti-defection  Bill,  But  unfortunate

 withdrawn
 ly  today.  the  mandér.in  whick  ©  they
 brought  this  Bill  ‘which  is  repugnant
 to  the  ‘Constitution  in  order  not  only
 ta  hoodwink  the  Parliament,  but  iso
 to  bypass  the  spirit  of  the  Constitu-
 tion,  the  basic  structure  and  the  fun-
 damentais  of  the  Constitution  is  de-
 plorable.  Therefore,  you  can  under-
 stand  the  conspiracy  of  the  Govern-
 ment.  So,  would  you  allow  under
 the  Rules  of  Procedure  such  a  thing
 in  Parliament  to  happen?

 MR.  CHAIRMAN:  There  is  no  point
 of  order.

 SHRI  K.  LAKKAPPA:  I  want  to
 know  wether  you  will  allow  such  a
 thing  to  happen  and  also  allow  us.
 to  say  what  we  have  to  say  when
 we  have  given  a  notice  under  the
 Rules  of  Procedure.

 SHRI  ANNASAHEB  GOTKHINDE
 (Sangli);  Madam  Chairman,  the  intro.
 duction  has  been  challenged  on  the
 ground  of  legislative  and  constitutional
 competency  of  the  Government.  I]  am
 challenging  the  moral  competency  of
 the  Government  jin  the  following
 words,

 In  the  Statement  of  Objects  and
 Reasons  of  the  said  Bill  it  is  stated:
 “There  has  been  widespread  concern
 over  the  problem  of  political  defec-
 tions.”  However,  the  recent  ex
 perience  in  Maharashtra  State  has
 proved  that  the  Janata  Party  has  not
 only  encouraged  political  defections,
 but  it  has  solemnised  the  defections
 by  amply  rewarding  the  defectors
 there.  Therefore,  this  Government  led
 by  the  Janata  Party  has.  forfeited  the
 moral  right.  to  introduce  such  a  Bill.  J,
 therefore,  request  the  Minister  ta
 withdraw  the,  Bill.

 SHRI  SAUGATA  ROY:  Please  see
 Directions  36  and  37.  Direction  3?
 says:

 “Where  a  pending  Bill  seeks:  to
 ameng  an  Act  which  is  subsequently
 repealed,.  it  shall  be  removed  fram
 the  Register  ०६  Bills  pending.  in  the
 House,



 Now,  this  “Register  of.  pending  Bille”
 is  very  important.  As  soon  as  any
 छा  is  brought  in  the  list  of  business
 of  the  House,  it  is  included  in  the
 Register  of  Bills  of  this  House.  Now,
 a  motion  for  introduction  of  the  Bill
 is  moved.  Then  this  Bill  is  there  in
 the  Register  of  the  House  and  if  you
 read  Direction  36,  it  says:

 “When  a  Bill  pending  in  Lok
 Sabha  is  sought  to  be  withdrawn
 by  Government,  a  statement  con-
 taining  the  reasons  for  which  the
 Bill  is  being  withdrawn  shall  be  cir.
 culated  to  Members  by  the  Ministry
 concerned  sufficiently  in  advance  of
 the  date  on  which  the  motion  for
 withdrawal  is  sought  to  be  made.”

 ™  Now,  I  refer  to  Shakdher’s  book  on
 Practice  and  Procedure  of  Parliament

 “wherein  it  is  stated  on  page  508:
 “The  Member  in  charge  of  a  Bill

 may,  at  any  stage  of  the  Bill,  move
 for  leave  to  withdraw  the  Bill  on
 the  ground  that—

 the  legislative  proposal  contain-
 ed  in  the  Bill  is  to  be  dropped;  or

 the  Bill  is  to  be  replaced  sub-
 sequently  by  a  new  Bill  which
 subsequently  alters  the  provisions
 contained  therein;  or

 the  Bill  is  to  be  replaced  sub-
 sequently  by  another  Bill  which
 includes  all  or  any  of  its  provi-
 sions  in  addition  to  other  provi-
 sions.

 And  if  such  leave  is  granted,  no  fur-
 ther  motion  is  made  with  reference  to
 the  Bill.”

 So,  I  want  to  know  the  grounds  on
 which  the  Minister  is  making  this
 motion  to  withdraw  the  Bill.

 MR.  CHAIRMAN:  I  have  heard  you.
 Now  Shri  Sathe.

 SHRI  VASANT  SATHE:  Kindly
 refer  to  rule  0  of  the  Rules  of  Pro-
 cedure  and  Conduct.  of  Business  of  Lok
 Sab

 Colustintion  (sth  BHABRAS;  7000  8380  “Amentincht)  But  394°
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 MR.  CHAIRMAN:  Rule  £i0  does  not
 apply.

 SHRI  VASANT  SATHE:  Kindly
 listen  to  me  before  listening  to  some
 other  advice,

 MR.  CHAIRMAN:  |  have  read  it.

 SHRI  VASANT  SATHE:  What  have
 you  read?  It  applies  to  this  Bill.

 MR.  CHAIRMAN:  No,  because  it
 has  not  been  introduced.

 SHRI  VASANT  SATHE:  This  has
 nothing  to  do  with  the  introduction
 of  the  Bill....  (Interruptions)  The
 rule  says  “The  member  in  charge  of
 a  Bill  may  at  any  stage”;  so,  where
 does  the  introduction  busineszs  come
 in?  What  is  the  advice  given  to  you?
 You  are  jumping  at  it.  The  rule  says:
 “at  any  stage”.  So,  it  can  be  even
 before  introduction.  The  member  in
 charge,  that  is  our  hon.  Minister,  who
 has  been  authorised,  delegated,  may
 move  for  leave  to  withdraw  the  Bill
 on  the  grounds  specified  in  the  rules;
 nothing  more.  He  has  to  mention  the
 ground.  The  grounds  mentioned  in
 the  rule  are:

 “(a)  the  legislative  proposal  con-
 tained  in  the  Bill  is  to  be  dropped;”

 he  hag  to  mention  that.  Why  is  this
 relevant?  Madam,  do  not  be  impa-
 tient.  This  is  relevant.  Because,  later
 on  they  should  not  come  and  say
 that  though  the  Bill  was  withdrawn,
 the  legislative  proposal  is  still  there,
 and  we  will  bring  it.  That  is  why.
 they  have  to  say  specifically  that  the
 legislative  proposal  contained  in  the
 Bill  is  dropped.  The  other  grounds
 are:

 “(b)  the  Bill  is  to  be  replaced.
 subsequently  by  a  new  Bill  which...
 substantially  altera  the  provisions
 contained  therein;
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 (ce)  the  Bill  is  to  be  replaced  sub-

 sequently  by  another  Bill  which  in-
 cludes  all  or  any  of  its  provisions
 in  addition  to  other  provisions;

 and  if  such  leave  is  granted  no
 further  motion  shall  be  made  with
 reference  to  the  Bill.”

 In  this  case,  the  Minister  wanted  to
 withdraw  the  Bill  and  we  wanted  to
 oppose  it  from  here.  Now  we  come
 to  the  later  stage.  Kindly  see  rule  III,
 which  says:

 “If  a  motion  for  leave  to  withdraw
 a  Bill  is  opposed,  the  Speaker  may,
 if  he  thinks  fit,  permit  the  member
 ‘who  moves  ang  the  member  who
 epposes  the  motion  to  make  brief
 explanatory  statements  ang  may
 thereafter,  without  further  debate,
 put  the  question.”

 These  are  the  two  rules  tp  be  follow-
 ed.  Therefore,  kindly  ask  him  the
 grounds  on  which  he  proposes  to  with-
 draw  his  motion.

 MR.  CHAIRMAN:  I  have  heard  you
 enough,  Mr.  Sathe.  Now  let  me  hear
 the  other  side  also.

 SHRI  VASANT  SATHE:  Hearing
 alone  is  not  enough.  Understanding  is
 also  required,  (Interruptions)

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  I
 am  on  a  point  of  order.

 SHRI  SHYAMNANDAN  MISHRA:
 I  am  on  a  point  of  order.

 MR.  CHAIRMAN:  He,  Mr.  Danda-
 vate,  is  also  on  a  point  of  order.

 SHRI  SHYAMNANDAN  MISHRA:
 Let  me  state  my  point  of  order.

 MR.  CHAIRMAN:  Let  him  state  his
 point  of  order  first.

 PROF.  MADHU  DANDAVATE:
 Madam,  Chairman,  the  procedure  is
 Quite  simple.  Rule  939  very  categori-
 cally  states  that  a  Member  who  has

 -tmade  a  motion  may  withdraw  the  same
 by  leave  of  the  House.

 drawn,
 AN.  HON,  MEMBER:  What  motion?:.»

 PROF.  MADHU  DANDAVATE:  Any...
 motion.  Let  me  formulate  my  point.  I
 am  asking  your  ruling  and  not  from
 the  hon.  Member.  It  is  applicable  to
 any  motion;  a  Member  who  has  made
 a  motion  may  withdraw  the  same  by
 Leave  of  the  House.

 SHRI  छू.  LAKKAPPA;  It  is  a  Bill.

 PROF.  MADHU  DANDAVATE:
 First  he  has  sought  the  permission  of
 the  House  saying  that  ‘I  want  to  in-
 troduce  the  Bill’.  After  that,  he  has  got
 up  and  made  a  motion  that  he  wants  to
 withdraw  the  motion.  He  is  perfectly
 within  his  right  under  Rule  339  and
 as  far  as  the  provisions  of  Rule  20
 are  concerned,  which  Mr.  Sathe  has
 raised,  I  would  like  you  to  see  Rule
 109,  prior  to  Rule  110,  which  says  that
 at  any  stage  of  a  Bill  which  is  undsr
 discussion  in  the  House,  a  motion  that
 the  debate  on  the  Bill  be  adjourned
 may  he  moved  with  the  consent  of  the
 Speaker  and  then  only  Rule  30  comes.
 Rule  Il0  is  not  at  all  applicable  here
 ang  it  is  only  the  other  Rule  that  is
 applicable  and,  therefore,  he  is  per-
 fectly  within  his  right  to  withdraw
 the  Bill.

 MR.  CHAIRMAN:  Mr.  Mishra.
 SHRI  SHYAMNANDAN  MISHRA  :

 Madam  Chairman,  the  House  must  be
 clear  in  its  mind  about  what  exactly
 the  hon.  Minister  of  Education  has
 sought  to  do,  The  hon.  Minister  of
 Education  made  a  motion  to  introduce
 the  Bill.

 SHRI  JYOTIRMOY  BOSU:  He  did
 not.

 PROF.  MADHU  DANDAVATE:  He
 did.

 SHRI  SHYAMNANDAN  MISHRA:
 The  hon.  Minister  of  Education  made  a
 motion  for  the  leave  of  the  House  to
 introduce  the  Bill,  That  is  the  posi~
 tion.  Cryptically  ang  laconically  it
 might  be  said  that  he  made  a  motion
 for  thé  ‘introduction  of  the  Bill.  (Ir-
 terruptions)  The  leave  of  the  House:..”
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 was  sought  for  the  introduction  of  the
 Bill,  Now  the  hon.  Minister  wants  to
 withdraw  the  motion  asking  for  the
 leave  of  the  House.  At  this  stage,
 there  can  be  no  discussion  on  the
 question,  there  can  be  only  a  significa-
 tion  by  the  House  if  its  pleasure  or
 displeasure  to  allow  it.  Therefore,
 there  cannot  be  any  question  of  going
 into  it.  Madam,  Chairman,  the  posi-
 tion  was  complicated  by  the  Minister
 of  Education  when  he  gave  the  reasons
 for  withdrawing  the  motion  for  the
 leave  to  introduce  the  Bill.  Now  it  is
 not  permissible,  so  far  as  we  are  con-
 cerned,  it  is  not  acceptable  too  that
 the  Minister  should  say  that  those  who
 have  opposed  the  motion  for  the  leave
 of  the  House  to  introduce  the  Bill  were
 not  serious  about  the  problem  of  defec-
 tion.  In  fact,  it  was  the  Government
 whic’,  was  not  quite  clear  and  firm  in
 its  mind  with  the  result  the  Govern-
 ment  at  one  stage  said  that  the  Bill
 could  be  referred  tg  a  Select  Com-
 mittee,  and  at  another  stage,  the  Gov-
 ernment  comes  and  says  that  the
 motion  for  the  leave  of  the  House  to
 introduce  the  Bill  should  be  with-
 drawn.  Therefore,  so  far  as  the  House
 is  concerned  it  is  quite  serious.  Those
 who  have  been  opposed  to  the  intro-
 duction  are  quite  serious  about  this,
 they  were  only  afraid  that  the  remedy
 that  was  being  proposed  by  the  Gov-
 ernment  was  worse  than  the  disease.
 Therefore  they  opposed  it.  (Interrun-
 tions).

 MR.  CHAIRMAN:
 Mr.  Jyotirmoy  Bosu,

 I  have  called

 45  hrs.
 SHRI  JYOTIRMOY  BOSU:  My

 name  is  there,  because  my  party’s
 stemd  was  to  oppose  the  Bill,  because
 my  Party  considers  the  time  totally
 unsuitable  for  the  introduction  of  the
 Bill,  when  political  instabilities  are
 there.  Now,  a  mountain  is  being  made
 of  a  mole-hill.  The  Minister  has  sought
 the  leave  of  the  House  to  move  the
 Bill,  Leave  wag  not  granted  to  him:
 80  it  was  not  before  the  House  to  say
 ‘yes’  or  ‘no’.  At  that  stage  he  decid.
 ed,  on  second  thoughts,  after  under<

 ton
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 withdrawn
 standing  the  ‘mood  of  the  House,  to
 withdraw  the  Bill.  Why  is  it  we  are
 not  gracefully  accepting  it?

 I  would  appeal  to  the  Hon.  Minister
 that,  after  the  Bilt  is  withdrawn,  they
 should  take  all  the  Leaders  of  the
 Parties  into  confidence  and....

 PROF.  P.  G.  MAVALANKAR:  In-
 cluding  Independents  and  not  merely
 Leaders  of  the  Parties.

 MR.  CHAIRMAN:  No,  Mr.  Mava-
 lankar....

 PROF.  P.  G.  MAVALANKAR:  What
 is  this?  Why  only  Leaders  of  Parties?

 MR.  CHAIRMAN:  No,  you  shall  not
 interrupt  like  this.  (Interruptions).

 SHRI  JYOTIRMOY  BOSU:  Leaders
 of  all  parties—and  Mr.  P.  G.  Mavalan.
 kar  may  be  included—should  be  taken
 into  confidence  for  a  thorough  discus-
 sion.  But  what  surprises  me  today  is
 that  those  people  who  proved  them-.
 selves  to  be  the  bitterest  enemies  of
 democracy  between  973  and  1977—
 why  are  sitting  on  my  right  today—
 have  suddenly  summersaulted  and
 become  great  protectors  of  democracy!
 We  are  constant  people,  but  we  con-
 sider  the  time  inopportune  and,  there-
 fore,....  (Interruptions)

 MR.  CHAIRMAN:  Mr.  Sathe,  will
 you  please  sit  down?  Others  have  also
 a  iight  to  speak:  you  cannot  monopo-
 lise  the  House.  What  is  this?

 SHRI  Narendra  P.  Nathwani:

 SHRI  NARENDRA  P.  NATHWAN?
 (Junagadh):  It  is,  at  this  stage,  abso-
 lutely  in  yqur  discretion  to  put  the
 question  to  the  vote  of  the  House:
 Kindly  look  at  Rule  l].  Instead  of
 indulging  in  expressing  our  individual,
 opinions  on  this  question,  let  us  look
 at  the  Rule  Book  itself.  Rule  2  af
 9.  60  is  attracted  at  this  stage-:
 says  te

 ‘Tf  a  ‘motion  fot  leave  to  withdraw
 a  Bill  is  opposed,  the  Speaker  may,
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 {Shy}  Narendra  छ.  Nathwani]
 if  he.thinks  fit,  permit  the  member
 who  moves  and  the  member  who  op-
 poses  the  motion  to  make  brief  ex-
 planatory  statements  and  may,
 thereafter,  without  further  debate,
 put  the  question’.

 So,  it  is  left  to  you.  Kindly  bear  with
 me.  <A  motion  is  now  made  by  the
 Hon.  Minister  to  withdraw  the  Bill.
 Therefore,  it  is  left  to  you,  even  to
 allow  him  to  make  a  statement  or  not,
 and  then  put  the  question  to  vote.

 st  राधवजो  :  (विदिशा  ye  मेडम
 चेयरमैन,  मेरा  ब्वाइट  आफ  झाडर  है।
 आज  की  कायसुची  में  लिखा  हुआ  है  कि
 श्री  शांति  भूषण  प्रस्ताव  करेंगे  कि  भारत
 के  संविधान  का  और  संशोधन  करने  वाले
 विधेयक  को  पुर:स्थापित  करने  की  प्रनूमति
 दी  जाए  1

 सलापति  महोदय  :  झ्रापका
 झाक  आईर  हो  गया  ।

 सपापतिति  सहोषय :.  सुन  लिया  है
 झापको  i  भ्रव  आप  बैठ  जाएं  a

 प्वाइंट

 शी  राघयजी  :  दो  मिनट  में  मैं
 खत्म  कर  देता  हूं  ।

 सभापति  महोदय  :  श्री  कंवर  लाल
 ।

 मी  हंबर  लाल  गुप्त  :  (दिल्ली  सदर  )  :
 सादे  साहब  ने  i0  का  और  एक  झन्य
 साननीय  सदस्य  ने  44)  का  हवाला  दिया

 (ध्यकक्षान)  मुझे  दो  मिनट  सुन  लीजिए.
 जो  मोशन  चन्द्र  साहब  ने  की  है  वह  एप्ली-
 केवल  ही  नहीं  है।  दंडवते  साहव  ने  कहा
 है.  कि  ६... ड  सदमे  की  श्राक्षा  मांगने  की

 इंट्रीडयूस  करने  के  लिये  है।  झब  बहु
 चाशा  नहीं  सांगना  चाहते  हैं।  यही  सीधी
 कहानी  है  |  हू  कहना  कि  सरकार
 डिफैक्टेशन  के  खिलाफ़  नहीं  है  ठीक  नहीं
 -  सरकार  बिन  लाएगी,  नाद  करके

 AUGUBT.  ro  2978

 name.

 when  4

 लाएगी,  प्रपदी  धा  से  सशाह  करके  लाएगी
 झांप  सब  लोगों  से  सलाह  करके  लाएगी
 मोटिव  इस्प्यूट  करना  गलत  है  ।  ख्ल
 339  यह  है:

 “A  member  who  has  made  a
 motion  may  withdraw  the  same  by
 leave  of  the  House.”

 दंडबते  जी  ने  जो  कहा  है  वह  ठीक  हैं।  मोटिव

 इम्प्यूट  करमा  गलत  है।  हम  पहले  भी  भौर
 ऑ्ाज  भी  डिफंकशन  को  खराब  मानते  थे
 भापसे  कांस्टीटयूशन-एमेंडमैंट  बिल  पर
 राय  ली  गई  है।  कई  धाराझ।  के  बारे  में

 मतभेद  थे।  कसेंसस  हेई  थी  ।  आपने
 झपोज  भी  किया  कुछ  धाराप्ोंको।  शब
 मी  आप  से  सलाह  करके  लाएंगे  1

 सभापति  महोबय :  जो  प्वाइंट
 झाफ  ऑाडर  रेज  किए  गए  हैं  उन  में  दो

 मुख्य  बातें  हैं।  एक  तो  यह  कहा  गया  है  कि
 गलत  बयानी  की  गई  है,  हाउस  के  प्रिवलेज
 को  तोड़ा  गया  है,  सलाह  नहीं  की  गई
 लेकिन  कहा  गया  कि  की  गई  है  ।  इसके
 बारे  मैं  जो  भ्रभी  पढ़ा  गया  शभौर  जो  गोपाल
 जी  ने  भी  कहा  उससे  बिल्कुल  स्पष्ट  है  कि
 सलाह  की  गई  लेकिन  पूरी  सहमति  बलाजिड
 पर,  बिल  पर  नहीं  हुई।  यह  बलेम  भो  नहीं
 किया  गया  है

 I  shall  answer  to  the  points  of  order
 now.  My  first  answer  is  that  there
 has  been  no  breach  of  privilege.  The
 question  does  not  arise.  (Interruptions)
 You  cannot  browbeat  me.  My  answer
 to  the  second  point  is....  (Interrup-
 tions)  Please  sit  down...I  am  going  to
 name  you.  I  name  Mr.  Sathe.  I  have
 named  you,  Mr.  Sathe.  (Interruptions)
 I  am  going  to  name  anybody  who
 stands  hereafter.

 SHRI  VASANT  SATHE:  Name;
 (interruptions)

 MR.  CHAIRMAN:  I  heve  named.
 his,  Let  him  be  sent  out.
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 ‘SHRI  RAVINDRA  VARMA:  |  He
 has  resumed  his  seat.  I  hope  you  will
 not  name  him  now.

 MR.  CHAIRMAN:  Let  him  2polo-
 gize.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  He  has
 resumed  his  seat  now.  I  will  plead
 with  you  not  to  name  him  now.

 MR.  CHAIRMAN:  The  Minister  of
 Parliamentary  Affairs  says  that,  as  he
 has  resumed  his  seat,  we  may  not  pro-
 ceed  further....

 SOME  HON.  MEMBERS:  No,  no.
 (Interruptions)

 MR.  CHAIRMAN:  I  severely  depre-
 cate,  and  disapprove  of,  the  action  and
 behaviour  of  Mr,  Sathe.  It  is  unbe-
 coming  of  a  Member  of  Parliament—
 and  leave  it  at  that  (Interruptions)

 SHRI  K.  GOPAL:  You  name  all  of
 us.

 SHRI  K.  P.  UNNIKRISHNAN:  We
 shall  not  allow  you  to  go  beyond  your

 (Interruptions)
 SHRI  छू,  GOPAL:  You  name  us

 one  after  another.....  (Interruptions)

 MR.  CHAIRMAN:  The  second  part
 of  the  ruling  is:

 it  has  been  clearly  stated  in  rule
 72  and  389  that  a  Minister  has  every
 right  to  withdraw  the  motion  which
 he  has  made  for  introducing  the  Bill
 with  the  permission  of  the  House.

 Now,  is  it  the  pleasure  of  the  House
 that  permission  be  given  to  withdraw
 the  motion?

 SEVERAL  HON.  MEMBERS:  Yes.

 SOME  HON.  MEMBERS:  No.

 MR.  CHAIRMAN:  I  think  the  Ayes
 have  it.

 SOME  HON.  MEMBERS:  The  Noes
 have  it.

 (Interruptions)

 SHRI  SAUGATA  ROY:  You  must
 allow  us  to  make  a  statement.

 SHRI  VASANT  SATHE:  I  am  not
 pressing  for  division.

 SHRI  K.  LAKKAPPA  :  I  would  like
 to  submit  at  this  stage  that  when  we
 have  given  our  name  to  oppose  the.
 introduction  of  the  Bill,  it  was  because.
 that  the  Bill  was  not  in  conformity
 with  the  Constitution  and  also  it  is
 against  the  spirit  of  the  basic  struc-
 ture  of  the  Constitution.  Even  with
 all  these  things  you  have  permitted.
 the  Minister  to  withdraw  it

 The  country  should  not  have  the
 impression  that  we  are  opposing  the
 spirit  of  the  Bill.  We.  are  only  oppos-
 ed  to  the  manner  in  which  the  gov-
 ernment  is  bringing  the  Bill,  which  ig,
 opposed  to  every  basic  feature.  There.
 fore,  we  are  not  pressing  the  division.

 MR.  CHAIRMAN:  So,  permission.
 etanted  to  withdraw  the  motion.

 The  motion  was,  by  leave,  withdnawa,

 cee
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 MR.  CHAIRMAN:  Shri  Shanti  Bhu-
 _shan—item  10,  Bill  to  be  introduced.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  I  am  not  moving  for  leave  to
 introduce  that  Bill

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara}:  I  am  entitled  to  seek
 certain  clarifications  from  you  re-
 garding  your  ruling.

 You  had  unfortunately  made  use  of
 certain  words.  In  protest,  I  seek  your
 protection.  There  is  no  breach  of
 privilege.  There  is  no  motion  of  pri-
 vilege  before  you.  (Interruptions).
 Please  listen  to  me.  Do  not  argue
 with  me.  There  is  no  motion  of  pri-
 vilege  pending  before  you;  nor  were
 you  called  upon  to  give  any  verdict
 or  ruling  regarding  any  issue  of  pri-
 vilege.

 I  am  well  within  my  right  to  move
 my  privilege  motion  and  it  should  be
 considered  by  the  House  or  by  the
 Chair  at  the  appropriate  time.  You
 cannot  give  in  advance  a  clean  chit
 to  anybody,  That  is  why  we  seek
 your  protection.  So,  I  still  request
 you  to  withdraw  those  words  because
 they  are  totally  irrelevant.

 MR.  CHAIRMAN:  Mr.’  Mavalankar
 said  that  very  vehemently,  not  once
 but  several  times,  and  my  reply  was
 to  his  statement  that  there  is  no
 breach  of  privilege  and  there  is  no
 need  to  withdraw  the  words.  Shri
 Chaturvedi,

 SHRI  EDUARDO  FALEIRO  (Mor-
 mugao):  Madam,  Chairman,  I  am  on
 a  point  ‘of  order.

 MR.  CHAIRMAN:  I  have  called
 Shri  Chaturvedi.  I  have  not  called
 anybody.  Now,  matter  under  377,

 Amendment)  Bill
 SHRI  EDUARDO  FALEIRO:  Ma-

 dam,  you  must  hear  me.  I  am  on  8
 point  of  order.

 MR.  CHAIRMAN;  There  is  no  point
 of  order.

 SHRI  EDUARDO  FALEIRO:  My
 point  of  order  is  on  Item  10,

 MR.  CHAIRMAN;  All  right.  What
 is  your  point  of  order?

 SHRI  EDUARDO  FALEIRO:  My
 point  of  order  is  this,  The  list  of
 business  must  be  treated  with  respect
 (Interruptions).  This  is  a  very  seri-
 ous  thing.  The  whole  of  the  Business
 of  this  House  depends  on  this.  No
 Member,  no  Minister,  not  even  the
 Speaker,  is  permitted  by  the  conven-
 tion  or  by  simple  logic  to  bypass  the
 list  of  business  without  any  explana-
 tion  for  it.  My  submission  is  that
 the  Minister  was  supposed,  as  per  the
 List  of  Business,  to  introduce  the  Bill
 He  must  give  some  justification  as  to
 why  he  does  not  move.  He  cannot
 take  the  House  for  granted  in  a  ca-
 sual  way.  He  must  give  some  justi-
 fication  for  this.  What  is  your  ruling
 on  this?

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Madam  Chairman,  I  am
 on  a  point  of  personal  explanation.
 You  are  quite  right  in  making  cer-
 tain  remarks.  Those  remarks  do  not
 constitute  any  prejudice  to  any  con-
 tingent  motion  on  this  subject.  But
 my  friend  has  just  raised  a  question
 and  I  ask  you  whether  it  could  be
 considered  a  breach  of  privilege.  I
 submit  a  question  of  breach  of  privi-
 lege  can  be  raised  only  through  a  pro-
 per  notice.  So,  whatever  remarks  you
 are  making  on  this  subject  should  not
 be  construed  prejudicial  to  the  sub-
 ject.  The  question  is:  Has  the  Mem-
 ber  a  right  to  make  a  motion  because
 the  entire  Bill  has  collapsed  on  the
 discovery  of  the  fact  that  there  has
 been  no  consultation?  The  word
 ‘examination’  to  my  mind,  .  means
 something  deeper  than  consultation?
 The  hon.  Member  has  sought  to  ex-



 consultation.
 ‘thing  deeper  than  that.  So,  the  whole
 ahing  collapsed  there.

 Examination  is.  some-

 MR,  CHAIRMAN:  My  answer  is
 ‘that  if  any  fresh  breach  of  privilege
 «comes  in,  it  will  be  considered  on  its
 -merits.  My  ruling  applies  to  the
 day's  proceedings  in  the  context  of
 which  my  ruling  was  given.

 Now,  Shri  Chaturvedi.

 25.I9  hrs.
 MATTERS  UNDER  RULE  377

 (i)  ReporTep  POLLUTION  HAZARDS  TO
 THE  TAJ  AT  AGRA.

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI  (Agra):  Madam,  under  Rule  377

 ३  beg  to  raise  the  following  matter  of
 urgent  public  importance.

 The  Committee  set  up  by  the  Minis-
 try  of  Petroleum  and  Chemicals  to  go
 into  the  pollution  hazards  to  the  Taj
 at  Agra  from  the  emissions  of  the
 Mathura  Refinery  made  an  in-depth
 study  of  the  overall  problem  of  pol-
 lution  threat  to  the  Taj  and  has  ex-
 pressed  its  concern  at  the  existing  le-
 vel  of  pollution  in  Agra  and  conclud-
 ed  that  the  additional  pollution  from
 the  Refinery  would  be  negligible.

 The  committee,  therefore,  recom-
 mended  that  Agra’s  two  Thermal
 Power  stations  should  be  closed  down
 so  as  to  reduce  the  level  of  sulphur
 dioxide  and  particulate  matter  in  the
 city.  The  other  steps  suggested  in-
 clude  transfer  of  foundries  from  their
 present  sites  and  a  ban  on  the  loca-
 tion  of  industries  in  north-west  of  the
 Taj

 All  these  steps  are  bound  to  have
 serious  repercussions  on  Agra’s  indus-
 trialisation.  It  is  true  that  in  the  long
 run  these  power.stations  are  likely  to
 be  closed  down  or  kept  as  ‘stand  by
 But  any  hasty  step  in  this  direction
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 would  simply  spell  ruination  on.  the
 existing  industries,  The  ‘closure  of
 these  units  should  instead  be:  linked.
 with  the  over-all  question  of  ade-
 quate  availability  of  hydel  power
 either  from  Harduaganj  or  some  new
 project  like  600  MVA  Mainpuri  pro-
 ject  and  completion  of  the  grid  and

 =
 Volts  sub-station  on  Agra  Bye

 ass,

 35.22  hrs
 {Surz  Ram  Murtr  in  the  Chair]

 It  is  a  widely  known  fact  that  the
 city  has  been  a  centre  of  foundries
 for  the  last  several  decades,  Has  the
 committee  tried  to  find  out  to  what
 extent  they  have  caused  damage  to
 the  Taj  as  distinct  from  the  power
 houses.  Apart  from  this,  foundries
 are  in  the  process  of  transfer  to  Foun-
 dry  Nagar.  But  here  again,  it  should
 be  decided  once  for  all  whether  the
 newly  allocated  site  also  does  not  in-
 volve  any  pollution  hazards  to  ‘the
 Taj.

 The  committee's  last  recommenda-
 tion  involving  ban  on  new  industries
 in  North  West  zone  is  equally  serious.
 The  refinery  is  expected  to  serve  as
 a  catalytic  agent  for  promotion  of  an-
 cillary  industrial  development  in  the
 adjacent  areas.  Any  such  ban  would
 give  a  death  below  to  this  concept
 and  retard  industrial  growth  of  this
 city.  Hence  this  measure  should  be
 studied  in  greater  details  and  in-
 stead  of  placing  a  general  ban,  only:
 such  industries  producing  excessive
 pollution  hazards  ¢hould  be  discour-
 aged,
 (ii)  REPORTS  DIFFICULTIES  FACED  BY  THE

 ART  SILK  WEAVING  INDUSTRY  IN
 PUNJAB.

 ao  बलदेव  प्रकाश  :  (अ्रमतसर  )
 सभापति  महोदय,  मैं  झाप  की  प्राज्ञा  से
 खरूल377  के  अत्तमंत  सदन  के  सामने  एक
 मह-वपूर्ण  घ्रश्न  को  रखना  चाहता  हूं  1
 'विसकोस  फिलामेंट  याने  से  दयारे  सिल्क
 बनाने  वाले  *  ०००५
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 संभावर्ति  महोदय:  प्रापते  जो  नोटिस
 दिया  है,  भापने  शिफ  उसे  पढ़वा  है  ।

 डा०  बलदेव  प्रकाश  :  पहले मैं  उसे
 पढ़  कला  हूं।

 With  the  rise  of  price  in  viscose  fila-
 ment  yarn  and  its  non-availability  at
 the  ceiling  price  the  art  silk  industry
 in  Punjab  State  is  completely  para~
 lysed.  There  is  imminant  danger  of
 wide  spread  unemp)oyment  in  the  art
 silk  weaving  industry  as  about  fifty
 thousand  workers  will  be  unemploy-
 ed.  It.  is  a  small  scale  industry  and
 the  big  monopolist  spinners  of  the

 yarn  do  not  pay  any  attention  to  the
 repeated  directions  of  the  Government
 to  sell  the  yarn  at  ceiling  price.  Im-
 mediate  steps  to  bring  down  the  price
 and  to  save  the  industry  are  needed.

 सभापति  महोदय,  मैं  एक  बात  कहना
 चाहता  हूं  कि  मंत्री  महोदय  से  इस  बारे  में

 बहुत  दफा  कहा  गया  है  .

 सच्तापति  सहोदय  :  निम्रम  377  के

 मातहत  किसी  सदस्य  ने  जो  नोटिस  दिया
 है,  बह  केवल उसे  पढ़  सकता है

 Bo  असदेवग  प्रकाश:  मैं  सिर्फ  यह
 जानना  चाहता  हूं  कि  इस  देश  में  मानोपलि>
 स्ट्स  राज कर  रहे  हैं  या सरकार कर  रही  है।
 इतना  करते  के  बाद  भी  झगर  कुछ  नहीं  होता
 है,  तो  क्या  किया  जाये

 (iii)  Reporrep  sTRANDING  OF  PILGRIMS
 IN  GARHWAL  REGION,

 SHRI:  DHIRENDRANATH  BASU
 (Katwa):  Sir,  with  your  permission,

 I  beg  to  raise  the  following.  matter  of
 urgent  ‘publie  importance.

 I  would  like  to  draw  the  attention
 of  the  Hon.  Minister  of  Agriculture
 and  Irrigation  to  the  fact  thet.  about

 6,000  yligrims  have  been  stranded  ft:
 the  Garhwal  Region  and  the  niatter':

 serious;  I  am  stating  the  mat-
 ter  in  details  later  on.  Thete  is  an-
 other  serious  situation  arising  out  of
 the  collapsing  state  of  Farakka  bund,
 due  to  rise  in  Ganga  and  Padma
 waters  above  the  danger  ‘level.  If”
 immediate  efforts  are  not  made  to
 prevent  this  kind  of  collapsing  of  the
 bund,  the  flow  of  the  Ganga  and  the
 Padma  waters  will  enter  the  villages
 on  both  sides  of  Farakka,  lakhs  and
 lakhs  of  houses  and  people  of  the-
 State  of  West  Bengal  and  Bihar  will
 be  washed  away  by  the  flood.  There
 will  be  innumerable  loss  of  life  and
 property.  Crops  on  both  sides  of  the
 Ganges  are  already  on  the  verge  of
 destruction  by  the  flood  havoc.  So,
 the  matter  should  now  be  dealt  with
 on  a  war  footing  to  avoid  impending
 dangers  and  unprecedented  disasters.

 About  the  deplorable  conditions  of
 5000  pilgrims  in  Garhwal  region,  8
 delayed  report  from  Tehri-Garhwal
 district  said  that  five  persons,  includ-
 ing  three  children,  lost  their  lives  in
 a  cloud  burst  on  Monday  night  in
 Daldhung  village.  Two  villages  and’
 8  cattle  had  been  washed  away  in’
 the  floods  that  followed.  Four  vil--
 lages  of  the  area  were  completely  cut.
 off  because  of  serious  road  breaches.

 Road  and  Tele-communications  in:
 the  valley,  which  were  badly  hit  by
 heavy  rain  and  the  two  flash  floods  a
 fortnight  ago,  are  still  paralysed  and
 the  only  link  with  the  district  head--
 quarters  is  through  wireless,

 A  pilgrim  from  Calcutta,  who  trek-.
 ked  about  00  K.M.  of  difficult  ter-
 rain,  with  his  family  to  reach  Srinagar
 (Garhwal)  told  UNT  at  Lucknow  that
 the  Telegraph  offices  on  his  way  re-
 ported  their  lines  down  and  he  could
 not  inform  hig.  relatives  about  bis
 welfare,

 While  the:  district  administration
 was  trying  its  best  to  transport  the
 stranded  pilgrims  by  alt  svailabie~
 means,  the  officials  were  finding  %  -
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 -@iffeult  to  move  in  the  area  even  by
 ‘the:  gturdiest  of  vehicles,  as  almost  all
 the  main  roads  have  been  badly
 breached  or  washed  away  in  the
 floods:

 Consideting  the  damage  to  the  brid-
 ges  and  roads  in  the  area,  it  might
 take  quite  some  time  to  restore  road
 communications  in  the  Bhagirathi  val-
 ley.  Thank  you.

 (iv)  REPORTED  ESPIONAGE  AND  SUBVER-
 SIVE  ACTIVITIES  OF  FOREIGNERS.

 SHRI  JYOTIRMOY  BOSU  _  (Dia-
 mond  Harbour):  Mr.  Chairman,  Sir,
 Government  have  very  much  failed
 to  stop  espionage  and  subversive  acti-
 vities  by  foreigners.  These  incidents
 are  again  on  the  increase.  Firstly,

 _they  have  failed  to  clearly  and  final-
 ly  identify  the  saboteurs  belonging
 to  CIA  which  had  been  causing  un-
 precedented  devastation  by  creating
 Bhagirathi  river  blockade  very  re-
 cently,  according  to  reports  published
 last  week  end.

 Although  the  Government  have
 arrested  a  foreign  woman  moving  in

 ‘that  area  without  proper  travel  docu-
 ments,  prior  to  her  apprehension  she
 had  reportedly  thrown  her  passport
 in  Bhagirathi  river  on  the  advice  of
 a  Swami  and  her  identity  had  so  far
 remained  unestablished.  Even  the
 dust  samples.  which  were  collected
 from  the  pits  are  not  now  available
 and  the  geologists  who  were  sent  to
 Bhatwari  on  August  4  have  come
 back  to  Lucknow  on  some  flimsy  pre-
 text.  This  is  a  serious  failure  on  the
 part  of  the  Government,

 Secondly,  some  foreigners  including
 some  Britishers,  and:  others,  secretly
 entered  Zanskar  area  in  Ladakh  after
 trekking  their  way  through  protected
 area  on  their  way  from  Manali.  The
 leader  of  the  group,  one  Mr.  Hughes,
 ‘was  involved  in  an  accident  but  left
 ina  hurry  the  Srinagar  Hospital
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 without  evén  having  ‘been  treated
 fully.

 I  request  the  Government  to  make
 a  staternent  on  these  two  incidents
 immediately.

 35.29  brs,
 PRESS  COUNCIL  BILL—contd,

 MR.  CHAIRMAN:  The  House  will
 now  take  up  further  consideration  of
 the  following  motion  moved  by  Shri
 L.  हू.  Advant'on  the  24th  August,
 ‘1978  namely:

 “That  the  Bill  to  establish  a
 Press  Council  for  the  purpose  of
 preserving  the  freedom  of  the  Press
 and  of  maintaining  and  improving
 the  standards  of  newspapers  and
 news  agencies  in  India,  as  passed
 by  Rajya  Sabha,  be  taken  into
 consideration.”

 Shrj  Govinda  Munda  will  continue
 his  speech.

 *SHRI  GOVINDA  MUNDA  (Keon-~-
 jhar):  Mr.  Deputy  Speaker,  Sir,  the
 other  day  I  had  said  about  the  histo-
 rical  background  of  the  Press  Coun
 cil  Bill.  In  that  context  I  had  narrat-
 ed  how  the  media  had  been  misused
 during  the  emergency.  I  do  not  like
 to  repeat  the  same  thing  today.  Rather
 I  would  like  to  confine  myself  on  the
 composition  of  the  Press  Council.  I
 would  also  like  to  draw  the  atten-
 tion  of  the  hon.  Minister  to  some  sug-
 gestions  thereto.  .

 Sir,  the  composition  of  the  Press
 Council  ig  quite  good  and  justified.
 It  is  mentioned  in  Clause  5(e)  of  this
 Bill  that  there  shall  be  three  mem-
 bers  from  the  Lok  Sabha  and  two.
 members  from  the  Rajya  Sabha.  In
 this  way  five  will  be  taken  as  mem-.
 bers  in  this  Council.  Sir,  the  entire
 House  is  aware  of  the  fact  that  the.
 Adivasis  and  Harijangs  are  always  dy
 neglected.  In  this  context  I  would  oe
 like  to  request  the  hon.  Ministey  ं,
 take  at  least  one  Adivasi  or  Harijin

 *The  original  speech.  was’  Géliverert  in  Oriya.
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 [Shri  Govinds  Munda]
 member  either  from  the  Lok  Sabha
 or  from  the  Rajya  Sabha.  Secondly,
 there  is  certain  provision  in  this  Bill
 to  include  some  members  from  among
 the  Editors  ang  Journalists  of  Indian
 languages,  Oriya,  Bengali,  Telugu,
 Tamil  and  Malayalam  are  also  the
 Indian  languages.  In  this  context  I
 draw  the  attention  of  the  hon,  Minis-
 ter  to  give  due  representation  to  the
 ediorg  and  journalistg  of  the  regional
 languages.

 Sir,  Orissa  is  always  backward  in
 every  respect.  In  Oriya  language
 there  are  certain  newspapers  for
 example  one  is  Samaj  whose  circula-
 tion  is  more  than  50  thousand.  Not
 only  the  people  of  Orissa  but  the
 people  living  in  the  neighbouring
 State  like  Andhra  Pradesh,  Bihar,
 Bengal  and  Madhya  Pradesh  also  read
 this  newspaper  everyday,  So  the  edi-
 tors  and  journalists  of  this  type  of
 mewpapers  should  be  given  due  re-
 presentation  in  this  Press  Council.

 Now  there  are  teleprinters  in  Eng-
 lish  and  Hindi  Devnagri  script.  If
 the  telephinters  had  been  made  in
 Oriya  and  other  Indian  languages  the
 cost  of  newspapers  would  have  come
 down.  Not  much  money  will  be  in-
 curred  if  teleprinterg  will  be  madé  in
 Oriya  language.  The  total  cost  of  25
 teleprinters  in  Oriya  language  will  be
 approximately  one  and  a  half  lakhs
 of  rupees.  The  State  can  use  these
 teleprinters  and  news  can  be  very
 easily  and  quickly  sent  to  the  district
 headquarters  from  the  State  Head~
 quarters.

 Sir,  there  are  four  main  pillars  in
 democracy.  First  is  Executive,  second

 is  Legislative,  third  is  Judiciary  and
 fourth  is  Press.  The  role  of  Press  is
 70  less  important  than  the  other
 three  items.  But  it  is  a  matter  of
 regret  that  the  press  is  in  a  very
 weak  position  now.  We  will  have  to
 strengthen  the  press.  I  am  happy
 that  the  press  Council  shall  preserve
 the  freedom  of  press  and  to  maintain
 ‘and  improve  the  standards  of  news-
 spapers  and  news  agencies  to  maintain

 their  independence.  It-will  build:  up.
 a  code  of  conduct  for  .  newspapers,
 news  agencies  and  journalists  in
 accordance  with  high  professionel
 standards.  Further  this  Bill  will
 ensure  on  the  part  of  newspapers,
 news  agencies  and  journalists,  the-
 maintanance  of  high  standards  of  pub-
 lic  taste  and  for  a  due  sense  of  both
 the  rights  and  responsibilities  of  citi-
 zenship.

 I  support  this  Bill  wholeheartedly.
 With  these  words  I  conclude.

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  (Deogarh):  Mr.  Chairman,  Sir,
 I  rise  to  support  the  Bill.  I  am  glad.
 that  the  hon.  Minister  has  brought.
 this  Bill.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  hope,  you  will  be  folowing
 a  certain  procedure  in  calling  the
 Members  to  speak  on  this  Bill.

 MR.  CHAIRMAN;  It  would  be  fol-
 lowed.

 SHRI  VAYALAR  RAVI:  You  are
 not  following;  it  should  be  one  form
 that  side  and  one  from  this  side.

 MR.  CHAIRMAN:  Not  one  from
 that  side  and  one  from  this  side  but
 two  from  this  side  and  one  from  your
 side.  Mr.  Ravi,  you  will  also  get
 your  chance.
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 SHRI  PABITRA  MOHAN  PRA-

 DHAN:  Mr.  Chairman,  the  Press  is
 called  by  the  society  as  the  fourth
 estate  of  the  nation  or  of  the  adminis-
 tration,  When  these  terms  were
 framed,  the  Press  was  not  so  much
 developed.  Now  it  is  developed  and
 has  other  means  of  communications,
 that  is,  the  radio  and  the  television.
 At  the  same  time,  what  is  happening
 here  is  also  known  to  the  entire.
 world,

 The  Bill  is  meant  to  protect  the-
 freedom  of  the  Press.  Really  the
 freedom  of  the  Press  should  and  must..
 be  protected.  But  I  apprehend  that



 at.  the  time  of  urgency  or  emergency,
 the  Press  is  not  allowed  to  be  free.
 We  know  and  have  experience  how
 the  freedom  of  the  Press  is  curtailed;
 to  what  extent,  I  am  not  giving  into  it.

 ‘The  hon.  Members  and  the  country
 would  expect  that  in  future  a  situa-~
 tion  demanding  something  like  emer-
 gency  may  happen.  When  such  a
 situation  arises,  an  emergency  is
 bound  to  come  either  in  this  form
 or  that  form,  Under  such  circum-
 stances,  the  freedom  of  the  Press  is
 and  will  be  curtailed  to  a  great  ex-
 tent.

 I  expect  and  hope  that  the  hon.
 Minister  while  making  provisions
 under  this  Bill  will  look  into  that.
 Another  purpose  of  the  Bill  is  to
 control  the  Press  which  is  very  in-
 fluential  in  the  soicety  and  in  the
 administration,  It  can  make  a  good
 or  bad  propaganda.  So,  the  Press
 should  be  controlled  to  some,  reason-
 able  extent.

 Mr.  Chairman,  uptill  now,  it  was
 very  difficult  to  check  the  reckless
 publicity  that  was  being  given  some-
 time  by  some  section  of  the  Press.
 And  as  a  result  they  sometimes  do
 immense  harm  to  the  society  and  to
 the  nation,  to  the  administration  also;
 they  do  irreparable  harm  even  to  in-
 dividuals.  So,  the  Press  must  be
 controlleg  to  a  considerable  extent,  I
 see  that  arrangement  rather  provision
 has  been  made  for  control  in  the  Bill
 itself,  Newspapers,  editors,  news
 agencies  and  journals  sometimes
 create  things  which  are  not  at  all  in
 existence;  sometimes  they  make  a
 mountain  of  a  molehill;  at  other  times
 they  make  a  molehill  of  a  mountain.
 They  exaggerate  things  or  hush  up
 things  they  propagate  ag  they  like.
 During  the  time  of  the  emergency  the
 government  took  to  such  tricky
 things.  We  have  experienced  what
 the  previous  government  did  during
 the  twenty  months  of  emergency.
 Therefore,  I  think  the  provisions
 made  in  the  Bill  will  be  sufficient  to
 have  control  over  the  wanton,  arbi-
 trary  and  whimsical  propaganda  of
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 the  Press.  The  Council  is  empowered
 to  warn,  admonish,  and  censure  the
 Pressmen,  newspaper  editors,  journa-
 lists  and  I  think  it  is  sufficient.

 I  want  the  hon.  Minister.  to  give
 specia]  attention  to  one  thing.  Some-
 body  gives  out  a  statement  to  be
 published  in  some  paper;  the  paper
 is  interested  in  that  statement  end
 gives  broad  headlines  or  it  publishes
 it  in  the  editorial  page;  when  a  rebut-
 tal  comes,  it  is  not  at  all  given;  or
 if  it  is  given  at  all  it  is  given  in  the
 advertisement  page  on  which  nobody
 casts  a  look.  Such  rebuttal  should
 also  be  published  in  the  front  page
 or  editorial  page,  in  the  same  bold
 letters.  I  hope  that  when  rules  are
 made  the  suggestions  I  have  given
 will  be  taken  into  consideration.

 SHRI  EDUARDO  FALEIRO  (Mor-
 mugao):  There  are  several  important
 aspects  which  the  Press  Bill  seeks  to
 cover  but  I  shall  Jimit  myself  to  speak
 only  on  two  of  them  about  which  I
 feel  very  strongly.  May  [  draw  your
 attention  to  the  Preamable  or  the
 Long  Title  of  this  Bill  which  says  it
 seeks  to  establish  a  Press  Council  for
 the  purpose  of  ‘preserving  the  free-

 “dom  of  the  Press  and  of  maiteining
 and  improving  the  standards  of  news
 agencies’,  It  is  a  very  pompous  and
 unrealistic  Jong  title  because  you  can
 preserve  only  what  you  have  got.
 Something  which  does  not  exist  can-
 not  be  preserved  or  maintained.
 When  we  talk  of  preserving  freedom
 of  the  Press,  the  question  I  ask  is:
 ‘Is  the  Press  free  today  so  that  you
 may  ‘preserve’  its  freedom?  My  sub-
 mission  is  that  it  is  not.  Before  talk-
 ing  of  preserving  freedom  the  Gov-
 ernment  will  be  well  advised  to  con-
 sider  this;  the  hon.  Minister  will
 have  all  our  cooperation  if  he  does
 first  things  first  and  the  first  thing  to
 do  is  to  create  the  freedom  of  the
 Press  and  ther  to  ensure  the  freedom
 of  the  Press,  To  my  mind,  so  long
 as  the  ownership  of  the  Press  rests
 in  the  business  class—80  per.  cent.  or
 more  of  the  newspapers  are  control-
 led  by  industrialists—so  long  ag  the
 editors,  the  dedicated  editors,  the
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 sificere  journalists,  are  treated  merely
 as  industrial  servants  and  at  the  dis-
 posal  of  the  business  men  who  actual-
 ly  know  nothing  about  journalism,
 who  may  know  a  lot  about  business,
 but  utilise  this  knowledge  to  make
 newspapers  merely  8  vehicle  to  pro-
 pagate  their  business  interests,  so
 long  as  this  situation  continues,  there
 will  be  no  freedom  of  the  Press.  The
 question  of  preservation  of  freedom
 of  the  press  will  not  arise.  My  sub-
 mission  is  that  so  long  as  the  opinion
 created  by  monopoly  press  exists,  the
 question  of  freedom  of  the  press  will
 be  a  moot  point,  will  be  something
 non-existent,  will  be  a  dream,  which
 nothing,  in  to-day's  circumstances
 shows,  that  can  be  achieved.

 Very  often  we  lead  an  onslaughts
 against  large  newspapers,  We  say
 that  the  ownership  of  large  news-
 papers  should  be  diffused.  We  forget
 about  the  smal]  and  medium  news-
 papers.  I  would  like  to  say  that  in
 this  country  a  large  number  of  even
 stnall  and  medium  newspapers  are  in
 the  hands  of  the  business  interests,
 business  families.  in  say  wherever
 yusiness  interests  and  business  fami-
 Hes  control  the  newspaper—it  may  be
 small,  medium  or  large,  their  owner-
 chip  must  be  diffused.  This  is  the
 first  step  that  Government  should
 talve  in  case  they  are  really  interested
 in.  safeguarding  the  freedom  of  the
 press,  in  building  the  freedom  of
 the  press.  My  submission  and  my
 suggestion  is  wherever  a  business
 family  controls  the  newspaper,  owner-
 ship  of  that  newspaper  must  be
 diffused.  25  per  cent  of  the  shares
 ‘nust  go  to  the  Editors,  2  per  cent  to
 the  journalists  and  25  per  cent  to
 other  workers  in  the  newspapers.
 The  remaining  must  be  disposed  of  by
 sale  to  the  public.  Management  or
 the  Editorial  Board  of  this  newspaper
 should  be  in  the  same  proportion—it
 should  contain  individual  from  diffe-
 Trent  categories  and  not  businessmen.
 ‘The  individuals  shoyld  be  pérsons
 Whe  heve  experience  as  educationists,
 journelists  or  eminent  public’  servants.
 The  first  step  is  the  diffusion  of

 ownership  of  newspapers  wherever
 the  newspapers  ate  controlled  by
 business  interests,  We  remember  the
 great  days  struggle  for  freedom.
 There  were,  then  sO0  Many  papers
 which  were  not  controlled  by  busi-
 Nessmen  but  were  run  by  political
 leaders,  Where  are  these  papers  to-
 day?  They  are  nowhere,  There  has
 been  more  and  more  hold  of  business-
 men  over  this  industry.  This  has
 brought  a  bad  affect  for  this  country.
 There  could  not  be  over-embracing
 public  opinion  which  is  required,

 We  very  often  think  about  the  con-
 trolling  influence  of  Governmert  in
 newspapers,  I  say,  so  long  as  business
 interests  control  newspapers,  auto-
 matically  Government  influence  in
 newspapers  will  exist.  Businessmen

 do  not  have  love  for  the  public  opinion.
 They  do  not  have  newspapers  for
 charity,  they  do  not  have  them  for
 social  work,  they  do  not  have  them
 for  contribution  to  culture  of  this
 country,  They  have  them  to  advance
 their  business  interests.  In  exchange
 for  painting  or  pitcuring  a  favourable
 opinion  of  the  Government,  they  want
 to  have  a  greater  award  compartively
 by  way  of  licences  and  other  Govern-
 ment  favours,  So  long  as  the  press
 is  in  the  hands  of  business  interests,
 80  long  as  this  situation  continues,  Go-
 vernment  will  algo  have  a  hold  over
 the  press  and  both  the  things  go  toge-
 them.  The  second  is  implied  in  the  first,
 During  Emergency  many  newspapers
 were  there.  All  these  big  newspapers
 were  there.  During  Emergency  they
 were  all  supporting  that  Government.
 Now  they  have  shifted  loyalties.  To-
 morrow  when  some  other  Govern-
 ment  comes,  they  will  support  that
 Government,  They  are  not  interested
 in  any  ideology,  They

 a.
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 in  knowing  which  ig  the  Government
 of  the  day.  '  They  will  always  sup~
 port  the  Government  of  the  dty.
 They  are  interested  only  in  business
 because  first  and  last  they  are  busi-
 nesément.  On  this  point,  I  would  like  to
 merition  one  instance  to  show  how  &
 paper  which  is  controlled  by  industria,
 lists  and  by  big  business  interests  wil



 हे  7.  सदा
 automatically  support  the  Government
 of  the  day.  Illustrated  Weekly  became
 famous  after  Khuswant  Singh  became
 its  editor.  Till  yesterday  it  was  sup-
 porting  the  Government  of  Mrs.  Indira
 Gandhi.  But  what  happened  when  the
 Government  changed?  In  the  Sunday
 Magazine  dated  20th  August,  1978,
 Pages  36-37  there  is  an  article  written
 by  Mr.  Rahul  Singh,  son  of  Shri  Khus-
 want  Singh,  where  he  describes  in  de-
 tail  why  he  was  dismissed  in  a  very
 un-fair  manner.  He  says:

 “The  cat  came  out  of  the  bag
 when  Ashoke  Jain,  the  Times  of
 India  proprietor,  confessed  to  Khush-
 want  Singh  that  the  Prime  Minister
 himself  had  asked  him  to  find  a  new
 editor.  And,  being  a  businessman
 first,  he  bad  no  option  but  to  comp-
 ly.”

 In  fairness  I  should  say  that  the  Prime
 Minister  has  denieg  this.  But  why
 this  denial  should  be  taken  at  its  face
 value  and  why  what  Mr.  Jain  has  said
 should  not  be  taken  as  correct?  This
 shows  that  so  long  as  businesg  inter-
 ests  are  there,  they  will  suport  the
 Government  of  the  day  and  automati-
 eally  the  Government  will  control  the
 Press.  Therefore,  there  should  be
 diffusion  of  ownership  of  the  Press  not
 only  in  the  case  of  large  newspapers
 but  also  in  the  case  of  small  news-
 papers,  which  are  very  often  more
 subservient  to  the  Government.  So,
 wherever  business  interests  are  involv-
 ed,  there  must  be  diffusion  of  owner
 ship

 Secondly,  a  code  of  conduct  is  sought
 to  be  established  for  newspaper  men
 for  journalists.  But  how  can  we  pre®
 tribe  what  is  good  or  what  is  bad?
 What  is  good  for  me  may  be  baq  for
 you.  J  may  like  a  particular  type  of
 food  which  you  may  dislike.  Nobody
 can  ask  why  I  like  it  and  why  you  dis-
 Yike  tt.  Let  us  forget  food  and  come  to
 art.  I  may  like  a  particular  type  of
 painting  or,  price  of  music  which  you
 May  not  like.  You  may  like  some
 other  painting  or  music.  No  one  can
 ask.  the  reason  for  it.  Similarly,  if
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 some  newspapers  are  written  in  bad
 taste,  in  that  case  the  public  will  be
 the  ultimate  judge.  If  they  indulge  in
 yellow  journalism,  the  people  them-
 selves  will  reject  those  papers.  It  is
 not  for  me  or  for  you  or  for  the  Gov-
 ernment  to  say  what  is  bad  and  what
 the  public  should  or  should  not  read.
 The  point  which  is  sought  to  be  made
 is  that  this  code  of  conduct  will  not
 be  created  by  the  Government  or  by
 the  Presg  Council  but  will  be  evolved
 by  the  journalists.  You  will  remem-
 ber  that  odious  piece  known  as  the
 Code  of  Journalistic  Ethics  brought  out
 during  the  regime  of  the  previous  Gov-
 ernment.  Clearly,  that  this  code  was
 odious  to  me  and  to  you,  but  the  Minis-
 ter  of  Information  and  Broadcasting  at
 that  time,  Mr.  Shukla,  said,  “This  was
 evolved  by  the  All  India  Newspaper
 Editors  Conference  and  it  was  finalis-
 ed  by  this  very  conference!”  The  fact
 that  the  Press  itself  is  evolving  qa  code
 does  not  mean  that  the  code  is  justi-
 filed.  I  strongly  oppose  this  code  and
 strongly  agree  with  the  dissenting
 views  expressed  by  Shri  srikant
 Verma  and  Prof.  Mavalankar  in  the
 Joint  Committee.

 Sir,  7  have  made  two  points.  I  will
 request  the  Minister  to  do  a  favour,
 not  to  me  but  to  the  House  and  to  the
 country,  by  mentioning  what  drastic
 steps  he  is  contemplating  for  diffusion
 of  ownership  of  newspapers  wherever
 they  are  controlled  by  businessmen.
 I  request  him  also  in  all  humility  but
 with  all  the  strength  at  my  command
 that  he  shoulg  withdraw  this  clause
 which  provides  for  the  code  of  conduct,
 which  is  very  bad  and  which  will  de-
 feat  the  very  purpose  which  he  is  try-
 ing  to  serve,  namely,  the  freedom  of
 the  press.

 श्री  कंबर  लाल  गुप्त  (दिल्ली  सदर)  :

 सभापति  महोदय,  प्रेस  कोउन्सिल  पहले
 भी  थी  भौर  जैसे  हजारों  लोग  इमरजेंसी
 का  शिकार  हुए,  प्रेस  फाउन्सिल
 भी  उसका  शिकार  बनी।  प्रव  यह  जो  बिल
 सदन  के  सामने  झाया  है  मैं  समझता  हूं बैस
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 fait  कंबर  साल  गुस्त]

 काउन्सिल  की  दुबारा  पैदाइश  है।  जैते
 देश  में  प्रस  की  आजादी  की  दोबारा  पैदाइश

 हई  है  उसी  तरह  से  प्रेस  काउन्सिल  की  भी
 दोबारा  पैदाइश;  हुई  है।  अभी  मेरे

 प्वाथी  कह  रहे  थे  फ्रोडम  भोाफ  प्रेस  ऐग्जिस्ट
 ही  नहीं  करती  तो  प्रीजर्वेशन  ६06  सवाल  कहां
 भात  है।  मैं  समझता  हूं  कि  जो  कुछ
 उन्होंने  कहा,  शायद  उतका  मतलब  यह  था
 कि  जो  प्रावलम  उन्होंने  पोज  कौ  है,  बहू
 बहुत  बड़ी  है।  लेकिन  इसका  मतलब

 ्ब्हु  नहीं  है,  जनता  पार्टी  ने  5  महान
 मैं  फ्रीडम  प्राफ  प्रंस  के  लिए  जो  कदम  उठाये

 हैं,  वह  हमारे  दोस्त  को  मालूम  हैं  ,  पहले
 जब  यह  भाषण  देते  थे,

 What  was  the  reporting  of  the  press?
 “Mr.  Nebru  also  spoke.”

 There  was  a  censor  officer  also  sitt-
 ing  in  thig  Lok  Sabha  Secretariat.
 Zven  Rabindranath  Tagore's  sayings
 were  censored  even  the  Prime  Minis-
 ter’s  own  speech  was  censored.  That
 was  the  control  over  the  press.

 Now  you  are  free  to  speak,  free  to
 reail,  free  to  think.  That  Press  Ob-
 jection  Bill  is  gone,  there  is  no  control
 but  the  problem  that  you  have  posed
 is  a  serious  one  I  agree.  The  monopoly
 press  should  be  diffused,  there  is  no
 difference  of  opinion  on  that,  but
 how  to  tackle  that  is  a  very  bi

 #  and very  serious  question,  and  opinion
 differs  from  person  to  person.

 You  just  mentioned  one  or  two  cases
 about  business  houses.  May  I  point
 eut  one  thing  about  the  case  of  the
 National  Herald?  This  ig  not  a  vusl-
 mess  house,  thig  is  not  controlled  by
 monopoly  houses.  This  is  controlled
 by  Mrs.  Gandhi.  This  is  an  old  paper
 started  by  Jawaharlal  Nehru,  and  let
 me  quote,  with  your  kind  permission
 from  Sunday.  He  anys:
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 “But.  what  happened  to  Chala’  |
 pethi  Rau  of  the  National  Herald
 into  whose  ‘hoes  Khuswant  Singh
 stepped?  Few  people  could  have
 been  more  loyaf  than  Chalapath}
 Rau  has  been  to  the  Nehru  family
 for  the  past  40  years.  Many  a  time,
 against  his  conscience,  he  stoog  like
 a  rock  not  only  by  Jwaharlal  Nehru
 but  by  his  daughter  also.  The  only
 principled  line  he  drew  was  on  Mr.
 Sanjay  Gandhi:  he  did  not  go  out
 of  hig  way  to  build  up  the  rising
 star  of  the  Emergency.”
 Again  he  says:

 “One  day  last  month,  Chalavathi
 Rau's  stenographer  was  on  leave.
 As  usual,  he  wrote  his  editorial.  But
 the  management  gave  instructions  to
 all  typists  in  the  office  to  refuse  to  *
 type  out  his  editorial.  Chalapathi
 Rau,  like  any  other  journalist,  likes
 to  see  his  writing  in  print,  so  he  ig-
 nored  the  hint  of  the  management.
 He  sent  down  his  handwritten  manw
 script  to  the  press.  But  the  mana-
 gement’s  arm  reaches  a  long  way.
 Instructions  had  been  sent  to  the

 press—the  linotype  operator  refused
 to  compose  the  handwritten  piece,
 The  same  day,  when  Ray  was  leav+
 ing  office,  the  management  did  not
 allow  him  the  use  of  the  office  car.  ..
 The  heart-broken  Chalapathi  was
 geen  off  for  the  last  time  from  the,
 office  over  which  he  had  presided
 for  40  years  by  only  his  peon.”

 What  was  the  reaction  of  the  editor?
 He  says:

 to  forget  National  Herald  ....I  bope
 there  will  be  no  sécond  “crematio#
 of  Jawaharlal  Nehru  under  new  au® ces.

 and  the



 gat.  Prey:  an
 This  is  the  condition,  not  of  the  papers
 under  business  houses.

 SHRI  VAYALAR  RAVI:
 you  surprised?

 Why  are

 SHRI  KANWARLAL  GUPTA:  I  #m
 not  surprised.  This  is  how  Mrs.
 Gandhi  functioned,  this  is  how  ‘he
 Cong.  ()  functioned  and  still  wants  to
 function.  This  is  an  example.  So,  it
 is  not  a  question  whether  only  the
 business  houseg  behave  like  that.  This
 is  a  question  where  politicians  are  be-
 having  like  that....who  are  accusing
 every  day  that  the  press  is  not  free,
 the  radio  is  not  free,  the  Television  is
 not  free  and  how  they  are  -behaving
 with  the  editor,  this  is  a  typical  ex-
 ample  and  I  think  jt  is  an  eye-opener.

 46  bre.  .

 मैं  यह  कहा  चाहता  हूं  कि  प्रेंस  कॉसिल  के
 जरिये  हमारे  प्रेस  के  स्वतन्त्रता  एक  तण्हू  से

 पूरी  हों  गई  है  ।

 Bill  that  even  the  Press  Council  can
 And  I  think  that  this  will  make  the
 for  tne  first  time  in  this  Press  Council
 take  up  the  matter  against  the  State.
 It  was  not  provided  in  the  original
 to  the  Government,  but  responsible  to

 Oe  the  society,  to  the  country  and  it  is
 press  more  responsible—not  responsible
 Bill,  if  I  am  not  mistaken.  I  recollect
 that  when  the  Haryana  Chief  Minis-
 ter  took  certain  action  against  a  paper,
 The  Tribune,  and  when  this  matter  wag
 taken  up  in  the  Lok  Sabha,  what  was
 thie  reply  of  the  then  Minister  of  In-
 formation  and  Broadcasting?  He
 said:  “  I  am  making  an  enquiry  and
 1  do  not  know  the  legal  provision.”

 समापति  सहोदय  :  द:1. ह  मामनीय

 सदस्य  समाप्त  करें

 ou  ऑकेषर लाल  गुंप्लें:  .  प्रेमो तीं  मैंने

 कुक  ही  किया  है।  मुझे  पौढ़ा  भौर  बोलते

 औजिए  1
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 -लधापति  भहोदय  भौर  बहुत  से
 सदस्य  बोलना  चाहते  हैं।

 श्री  कंचर  खाल  गृप्त  :  उन्होंने  कहा  कि
 मुझे  मालूम  नहीं  हैकि  कानून  के  मुताबिके
 इस  वारे  में  क्या  हो  सकता  है---कुछ  नहीं  हो
 रूकता  हैं।  प्राज  पहली  बाग  जनता  पार्दी
 में  कहा  है  कि  प्रगर८  बार  भी  कुछग़लती
 करती  है,  तो  प्रेस  कौंसिल  को  उसे  कहने  का
 भ्रधिक/र  होगा  i

 प्रेस  कॉसिल  एक  सेल्फ-रेयुलेटिग
 प्रोफेशनल  बाडी  होगी,  ौर  इसमें  गवर्नमेंट
 का  कोई  इण्टरफ़ोयरेस  नहीं  होगा,  कोई
 दखल  नहीं  होगा।  मैं  चाहता  हूं  कि  गवर्ने-
 मेट  का  उसमें  दखल  नहीं  होना  चाहिए  a

 This  is  meant  to  build  up  a  code  of
 conduct  for  newspapers,  news  agencies
 ang  journalists  in  accordance  with
 high  professional  standards,  to  help
 newspaper  and  news  agency  to  main-
 tain  their  independence,  to  encourage
 the  growth  of  a  sense  of  responsibility
 and  public  service  among  all  those
 engaged  in  the  profession  of  journa)-
 iam.

 मुझे  प्रैस  बालों  से  भी  थोड़ो  शिकायत

 है,  और  बह  यह  है  कि  आजादी  के  नाम  पर
 येलो  जनंलिज्म  को  बढ़ावा  दिया  जा  रहा
 है।  हम  देखते  हैं  कि  ह  जगह  सेन्सेशनल
 यज्ञ,  सच  या  ग्रलत,  छापी  जा  रहे  हैं  ौर
 पिछले  सबा  साल  से  करेवटर  एसेसिनेशन
 लगातार  चल  रहा  है।

 सभापति  सहोदण  ब  श्राप  समाप्त
 करें।  शापका का  सभय  समाप्त  हो  गया  है

 की  कंबर  लाल  गृप्त  पांच  सात  मिन
 और  दे  दोजिए  & 1:16  कुछ  पायंद्स  कहने
 दीजिए  |

 संभाषति  महोदण  :  पायंदूस  तो  बहुत
 हैं।  दस  मिनट  में  सब  पायंद्स  हीं  कहे
 जप  सभते  हैं
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 att  कंदर  लाल गुप्त :  मेरा  कहना  है
 किप्रैस  एक  बहुत  बड़ी  फ़ोर्स  बन  गया  है
 और  मुझे  प्राशा  है  कि  प्रैस  कौंसिल  इस  का

 रेगुलेट  कर  सकेगी  |  श्री  राजगोपालाचारी
 नें  कहा  था  कि  प्रैस  के  हाथ  में
 इतनी  खतरनाक  ताकत  है  कि  भ्रगर वह  चाहे,
 तो  वह  देश  में  ऐसी  स्थिति  उत्पन्न  कर  सकता  है
 कि  देश  की  सारी  फीज  उस  इनटनेल  डिसटर्वेंस
 को  रोकने  में  लग  जाये।  इस  लिए  मैं  चाहता
 हूँ  कि  प्रैस  कॉंसिल  येलो  जनेलिज्म  को  खत्म
 करने  के  लिए  सख्तों  से  कार्यवाही  करे  ।
 मैं  यह  नहीं  चाहता  कि  प्रस  कॉसिल  को
 परनिशमेंट  के  भ्रधिका<  दिये  जायें,  लेकिन
 बह  सख्ती  से  एक  कोड  ाफ़  कंडक्ट  तयाग
 करे  और  जो  उस  प८  झमल  ने  करे,  उसके
 ख़िलाफ़  कार्यव/।ही  होनी  चाहिए  ।

 सभापति  महोवय :  माननीय  सदस्य
 झप  समाप्.  करें।  बहुत  से  रुब्ध्य  इसपर
 बोलना  चाहते  हैं।

 आओ  कंयर  लाल  गुप्त
 पायंट्स  कहने  हैं।

 मैंने  कुछ

 मैं  इस  बात  का  भी  समर्थन  कर्ता  हूं,
 जो  चेयरमैन  के  एलेक्‍्शन  की  बात  थी,  उस  में

 पहले  मतभेद  था  कि  झाया  चीफ  जस्टिस
 नासिनेंट  करें  या  जर्नेलिस्ट  नाभिनेट  करें,
 उस  में  यह  भ्राप  ने  अच्छा  किया  कि  उसमें

 जर्नैलिस्ट्स  के  नुमाइन्दे  भी  हो  गए,  स्पीकर
 भी  है  और  चाफ  जस्टिस  भी  है,  तोनों  मिल
 कर.  करेंगे  तो  यह  श्च्छा  होंगा ।  मैं  एक
 सजेश्चन  देना  चाहता  हूं  कि  जर्नेलिस्दूस  के

 नुमाइन्दे  तो  रखे,  भ्रौर  सब  के खे  लेकिन
 जो  रीडर्स  हैं  उन  का  कोई  नुमाइनदा  नहीं
 रखा  ।  उन  की  भी  जरूरत  है।  प्रेस

 कंट्रोल  की  बात  जहां  कहो  गई,  मैं  कंट्रोल  के

 हक  में  नहीं  हूं ।  लेकिन  प्रैस  लोगों को
 एजकेंट  क*ने  के  काम  भी  आता है,  इसलिए
 रीडर्स  का  भी  कोई  नुमाइनदा  होना  चाहिए।

 प्रैस  का  एक  काम  यह  भी  है,  जहां  बहू
 सेंसेनेल  बातें  उठाता  है,  वहां  गांव  में,
 देहात  में,  बैकवर्ड  लांगों  में,  द्ाइबल  एरियाणज
 में  जो  कुछ  घटनाएं  घटती  हैं  विशेषतः
 उन  की  एकोन।मिक  कंडीशंस  हैँ,  एजकेशनल
 शोर  सोशल  कंडीशंस  हैं,  उनके  बारे  में
 जो  बातें  बहनी  चाहिएं  उन्हें  वह  हाई  लाइट
 नहीं  कर्ता,  दूसरी  बेकार  की  जो  अजें  हैं
 वह  होई  लाइट  हांतो  है  या  उन  कग  रफेयर
 देवल  शहूरों  तक  ही  होता  हैं  t  लेकिन
 हिन्दुस्तान  शहर  नहीं  है  tv  इसलिए  मैं

 चाहूंगा  कि.  रेडियो,  टेलविशन  प्रस  जितने
 भी  मास  कम्यूनिकेशन  के  साधन  हैं,  इनकी  की
 तथ्फ  भा  घ्यान  दें  ।

 मैं  दप  बात  का  थे  समर्थन  करता
 के  श्राप  ने  बर्नाक्यूलर  पेपर्स  को  ज्यादा
 जे  यन  दिया  है।  उसके  लिए  मैं  धन्यभाद

 देता  हूं ।. भ्रभी  तक  अंग्रेजी  का  ज्यादा
 डासिनेशन  रहा,  शब  वनक्यूलर  पेपस  को
 भी  आप  ने  रेप्रेजेप्टेशन  दिया  है,  इसका
 मैं  समर्धन  चश्ता  हूं

 हू
 रे

 ्
 प्र

 SHRI  GIRIDHAR  GOMANGO
 (Koraput):  Mr.  Chairman,  since  this
 Bill  was  discussed  in  the  Joint  com-
 mittee,  I  will  not  go  into  the  details
 except  to  mention  that  there  was
 some  Note  of  Dissent  which  relates
 to  the  code  of  conduct  for  the  press.
 But  I  could  not  follow  the  objects
 and  reasons  given  for  the  Bill.  On
 the  one  hand,  Government  propose  to
 preserve  the  freedom  of  the  press  and,
 on  the  other,  Government  want  to
 maintain  the  standard  of  newspapers
 and  news  agencies  in  India.  When  the
 Hrets  is  free  what  is  the  necessity
 to  bring  in  certain  standard?  The
 reason  is  to  control  the  press  eo  that
 it  woulg  not  publish  certain  things.
 So,  this  Bily  is  desirable  and  it  has
 to  be  passeq  by  Parliament.  Since
 we  agreed  in  principle  to  almost  all
 the  clauses  of  the  Bil  in  the  Joint
 Committee,  Tam  not  going  into  the
 details  of  the  Bill,  a



 But  I  will  emphasize  only  one  900
 ‘gamely,  that  by  thig  legislation  alone
 Government  cannot  give  freedom  to
 the  press,  because  it  deals  only  with
 very  few  aspects.  If  Government
 propose  to  give  freedom  to  the  press.
 then  they  should  mention  or  adot
 some  procedures  also  as  to  how  the
 monopoly  of  the  presg  would  be  8005
 lished.  They  should  also  mention
 how  they  will  give  freedom  to  the
 press  from  Government  control,  whe-
 ther  direct  or  indirect,  and  freedom
 from  group  of  corporate  pressure,  big
 pusiness  mentality  and  social  biind-
 ness.  These  are  the  things  which
 have  to  be  done  so  that  the  97883
 can  function  freely,  frankly  and  fear-
 lessly.  I  have  already  given  some
 amendments  and  I  will  go  into  them
 in  detail  when  they  are  taken  up.
 But  I  just  want  to  make  some  sub-
 ‘missions  at  this  stage.

 The  papers  carry  the  news  of  the
 cities  only  and  not  of  the  rural]  areas.
 There  are  a  number  of  languages  in
 our  country,  more  than  3600  dialects
 and  the  newspapers  are  being  publish-
 ed  only  in  a  few  languages.  The
 papers  should  carry  the  news  about
 the  people  below  the  poverty  line,
 the  downtrodden  people,  who  are
 being  harassed.  It  is  not  that
 by  publishing  the  nudity  of  a  tri-
 bal  woman  in  a  magazine,  they
 can  say  that  they  have  publicised  the
 economic  conditions  of  the  tribals.  It
 is  nothing  but  an  attempt  to  capture
 the  eyes  of  the  reader  and  to  sell  the
 magazine.  I  want  to  urge  that  type
 of  publications  shoulg  not  be  allowed
 and  the  real  picture  of  the  economic
 condition  of  the  weaker  sections,  the
 scheduled  castes  and  the  scheduled
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 the  scheduled  tribes  are  in  the  Press.  :
 You  will  find,  none  from  these  few
 press  reporters,  may  be  nominated,
 those  belong  to  scheduled  castes  and
 Scheduled  tribes.  This  ig  my  humble
 submission  and  I  hope  the  hor.  Minis
 ter  would  agree  to  this  amendment
 to  appoint  a  representative  from
 scheduled  castes  and  a  representative
 from  scheduled  tribe  in  the  Press
 Council  so  that  at  least  something  can
 be  done  for  the  people  who  have  been
 neglected  by  the  society  so  far.

 With  these  words,  I  conclude.

 SHRI  SIVAJI  PATNAIK  (Bhubanes-
 war):  Mr.  Chairman,  Sir,  the  Press
 Council  came  into  being  in  1966  and
 then  it  was  given  a  goodbye  in  976
 during  the  Emergency.

 As  you  know,  Sir,  the  Press  in  India
 had  to  pass  through  a  period  of  trau-
 matic  experience  during  the  days  of
 Emergency.  It  was  humiliated,  victi-
 mised  and  suppressed.  It  was  asked
 to  join  the  chrons  along  with  the
 psycophants  in  praise  of  the  authori
 tarian  regime.  It  was  not  only  pre-
 vented  from  disseminating  news  but
 was  also  asked  to  misinform  the
 people.  Such  was  the  condition  qu
 ing  the  Emergency.

 It  is  good  that  the  Press  Council  is
 being  revived  and  the  rights  of  the
 Press  are  being  restored.  It  is  better
 to  have  the  Press  Council  than  not
 to  have  it.  But  will  the  press,  the
 fourth  estate,  be  able  to  discharge  its
 responsibility?  Let  us  have  a  look  at
 the  facts.  What  is  the  position  today
 in  our  country?

 If  we  look  to  the  newspaper  cover
 age,  we  see  that  25  per  cent  of  the
 newspapers  in  India  are  English  dailies
 and  3i.2  per  cent  of  them  are  publish-
 ed  in  the  four  metropolitan  cities.
 These  four.  matropolitan  cities  also
 account  for  48.5  per  cent  of  the  cit
 culation  of  these  papers.  Cormrnon
 ownership  of  newspapers  account  for
 8i  per  cent  circulation  of  all  the  metro-
 politan  dalies.
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 It  has  been  mentioned  in  the  objec-

 tives  of  the  Press  Council  that  it  will
 “concern  itself  with  developments,
 such  as,  concentration  ofor  other  as-
 pects  of  ownership  of  newspaperg  and
 mews  agencies  which  may  affect  the
 independence  of  the  press.”  As  to
 how  it  can  discharge  this  responsibi-
 lity,  there  is  no  indication  about  it.

 What  we  see  in  India  is  that  there
 is  not  only  concentration  of  owner-
 ship  of  newspapers  but  there  is  also
 interlocking  of  industry  and  business
 with  press.  Naturally,  its  effects  will
 be  there  and  its  effects  are  there.  The
 press  barons  are  so  powerful  that  they
 even  find  to  dictate  termg  to  the  Gov-
 ernment  by  boycotting  the  wage  board
 for  working  journalists,

 The  renowneq  jurist,  Mr.  M.  C.
 Setalvad,  in  his  Autobiography,  has
 narrated  a  caSe  with  regard  to  a  pres-
 tigious  daily,  the  Statesman  of  which
 he  was  the  Chairman  of  the  Board  of
 Trustees  for  some  time.  He  has  nar-
 rated  how  the  then  editor  was  sacked
 by  the  ownerg  over  the  head  of  the
 trustees  because  he  was  not  in  tune
 with  the  big  business  moves  against
 the  U.  F.  Government  of  West  Benagl
 in  1967-08.

 In  such  a  situation,  the  reporter  or
 editor  becomes  a  prisoner  of  the  views
 of  the  proprietor.  The  earlier  Press
 Commission  Report  has  narrated  a
 number  of  instances  about  them.  The
 Press  Commission  had  coneludeg  on
 this  point  as  follows:

 “It  would  be  rather  naive  to  ex-
 pect  a  newspapersor  periodical  run
 by,  a  leading  Hight  of  a  chamber  of
 commerce  to  advocate  communism
 or  support  a  proposal  for  expso-
 priation  of  capital  It  is,  however,
 legitimate  to  demang  that  in  report-
 ing  news  of  happenings,  it  should
 not  over-emphasise  one  side  of  a
 picture  or  black  out  another,  or
 otherwise  distort  a  despatch  ‘sp  as  to
 mislead  the  reader.”

 But  it  remains  a  pious
 Bir,  there  is  an  inherent  threat  to

 fhe  freedom  of  press  Which
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 from  the  very  system  itself.  press of  a  country  reflects  ‘the  pd,  ot
 society  which  existg  there.  Hence  we witness  in  ‘this  country,  by  and  largp the  press  has  been  weighted  against.
 the  oppressed  people,  against  the
 down-trodden  toiling  people.

 Although  it  has  been  proposed  is
 the  Bil)  that  the  language  newspapers
 will  be  given  adequate  representation
 in  the  new  Press  Council,  the  press
 in  general  as  well  as  the  Press  Coun-_
 cil  continues  to  be  elite-oriented.  What-
 ever  you  do,  it  is  a  question  linked
 up  with  the  system  itself.  Only  when
 the  social  struggles  of  the  masses  wil
 assert  themselves,  the  things  will  be
 otherwise.  New  values  created  through
 these  social  struggles  of  the  people
 will  be  reflected  in  the  press.

 Similarly,  about  the  Government's
 interference,  as  long  as  the  power  of
 patronage  is  there,  you  cannot  avoid
 interference.  The  earlier  Press  Con,
 mission  Report  is  full  such  instances,
 So,  the  point  is  how  far  the  press
 will  be  able  to  resist  it.  That  also
 depends  on  the  values  that  are  created
 in  this  country.  It  the  freedam  of
 press  ig  there,  at  least  there  will
 some  people  who  will  come  forw  ao
 to  resist  it.  Let  us  wish  at.  least  that
 the  formation  of  the  Press  Councl]
 will  help  in  a  process  where  morp  nd,
 more  people  will  come  forward  to  res
 ist  various  types  of  interference  in  the,
 freedom  of  press,

 SHRI  YASHWANT  BOROLE  (Jak
 gaon):  The  Press  Council.  which  re
 mained  in  existence  for  nine  7००७
 was  abolished  by  Mrs.  Indira  Gand&al
 The  abolition  of  such  an  organisaticn
 as  the  Press  Council,  which  is  a  very:
 powerful  instrument  in  the  country,
 has  gone  unwept,  un-Noticed,  unsung.
 and  unchallenged.  from  any  quarter,
 excepting  some  bold  persons  who  came
 forward;  but  they  are  negligible  of,
 compareg  to  the  whole  lot

 Now,  why  was  this  done?  The  सूपककन



 .  ‘dbstacle  in  the  way  of  Mrs.  Gandhi.
 She  knew  very  well  that  the  Press
 exercises  an  enormous  effect  on  ‘he
 public  at  large  that  news  can  spread
 like  the  wind  and  take  to  the  minds
 of  milliong  at  a  time  rather  than  a
 speech  delivered  in  one  city.  So,  the
 enormous  effect  which  is  produced  by
 the  Press  was  felt  by  Mrs.  Gandhi.
 She  did  not  want  that  any  opposition
 should  be  created  in  this  country  to
 Emergency  and  she  did  not  want  there
 should  be  deliberations  throughout  the
 country.  She  wanted  that  the  people
 should  never  think  about  what  is
 going  on  in  the  country.  That  was  the
 basic  idea  and  that  is  why  the  Press
 Council  was  abolished.

 We  know  that  the  Press  Council—
 if  we  go  through  the  provisions  of  the
 particular  enactment  of  965—was  not
 equipped  with  power  sufficient  to  pun-
 ish  anybody.  But  it  had  certainly  the
 basic  ingre  ts  to
 completely  even  those  persons  in
 power.  Of  course,  Niren  De  hag  ad-
 vised  the  Haryana  Government  that
 there  are  no  powers  which  vest  with
 the  Press  Council  at  all  to  challenge
 the  Government  on  any  ground.  Still,
 the  Press  Council's  observations  and
 findings  had  a  tremendous  effect  and
 they  could  produce  a  different’  atmos-
 phere,  at  feast  among  the  literate
 classes  of  the  nation.  That  is  why

 “irs.  Gandhi  thought  that  the  best  way
 was  to  abolish  it,  and  it  was  abolished.

 It  is  surprising  to  note  what  even
 persons  working  and  concerned  with
 the  Press  Council  and  their  organisa-
 tions  like  the  Indian  Federation  Work-
 ing  Journalists  has  to.  say.  If  you.  re-
 member,  what  was  the  verdict  given
 by  it  at  the  time  of  abolition?  It
 said  that  the  Press.  Council  was  fit  to
 be  abolished,  that  the  Press  Council
 had  not  been  able  at’all  to  lay  down
 a  code  of  conduct.  for  newspapera  in
 this  country,  that  it  has  been  a  comp-
 lete  failure.  That  was  what:  was  pro-
 claimed  by  this  organisation.  In.  fact,
 tt  is  wonderful  that  an  organisation
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 which  ought  ह...  encourage  the  Councll
 should  make  observations  of  this  type.
 But  those  days  “were  Itke  that;  We
 fing  that  even  Kuldip  Nayar  has  stated
 that  when  he  want  to  make  a  comp
 laint  to  the  Press  Council,  he  was  not
 accompanied  by  more  senior  journd-
 lists.  That  is  the  statement  he  hes
 made  before  the  Shah  Commisgiori:
 Those  were  days  of  non-freedom  of  ‘thé
 Press.  The  question  pertinent  to  be
 asked  to  my  learned  friends  on  the  op-
 posite  side  is,  where  was  freedom  of
 the  Press  at  that  time?  There  ig  free-
 dom  of  the  Press  today....

 MR.  CHAIRMAN:  Mr.
 please  wind  up.

 SHRI  YASHWANT  BOROLE:  Yes,
 we  should  hurry  up;  it  is  true.  But
 the  hurry  was.  at  that  time:  we  are  at
 liesure  now.  Everybody  at  that  time
 was  in  a  great  hurry:  today  we  are.  at
 great  liesure.

 Borole,

 I  will  make  my  submission  only  on
 few  points:  so  far  ag  the  abolition  of
 the  Press  is  concerned,  it  was  unjudi-
 cial  and  it  was  not  at  all  in  the  interest
 of  a  free  Press.  The  place of  a  free
 Press  has  high  importance  in  any
 country  and  the  immense  influence  it
 exercises  is  also  greatly  felt  by  all
 political,  social  and  economic  organisa-
 tions  in  the  country.

 MR.  CHAIRMAN:  Please  try  to  con-
 clude.

 SHRI  YASHWANT  BOROLE:  The
 present  Bill  reconstitutes  it  now.  i
 want  to  make  certain  suggestions.

 The  first  suggestion  would  be  this.
 The  extent  of  monopoly  in  the  prea
 section  is  of  the  order  of  80  to  Br  per
 cent.  That  affects  the  Press  Council
 also.  Therefore,  8006  arrangemen$ has  to  be  made  so  that  the  Pres#
 Council:  wil  be  in  a  position  to  be
 bold  enough  to  make  its  observations
 and  findings  against  the  monopoly
 houses  working  in  the  press  section:

 My.  second  suggestion.  would  be
 .  regard  to  finance.  Though  there  is  tH
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 be  an  independent  financing  arrange-
 ment  which  wil  be  available  now,
 considering  the  whole  budget  which
 is  available  to  the  Press  Council—
 which  ig  hardly  Rs.  2,40,000—and
 eonsidering  the  work  which  it  has  to
 earry,  I  think  the  budget  is  insuffi-
 eient.  It  is  good  that  now  at  least
 they  have  been  empowered  to  levy  a
 eertain  fee  and  make  a  collection.  If
 mecessary  that  should  be  supplemented,

 My  third  suggestion  would  be  in  re-
 gard  to  the  question  of  delay  before
 the  Press  Council  because  certain
 matters  which  were  taken  up  to  the
 Press  Council  had  lingered  on  for  a
 eonsiderably  long  time.  Therefore,  the
 working  and  functioning  of  the  Press
 Council  will  have  to  be  styled  in  a
 fmanner  80  as  to  curtail  the  delay
 which  may  be  there,  so  that  prompt
 action  will  be  recommended  and  action
 taken  immediately.

 को  ध्याम  सुन्दर  दास  (सीतामढ़ी  ):
 बह  जो  प्रस्ध  काउंसिल  बिल  पेश  किया  गया
 है  इसका  मैं  समर्थन  करता  हूं  ।  प्रेस
 काउंसिल  आ्रापातकाल के  दिनो  में  खास कर
 जब  हिन्दुस्तान  टाइम्ज़  के  सम्पादक  श्री
 बी०  जी०  वरगीज़  का  मामला  उस  के  समक्ष
 गया,  खत्म  कर  दी  गई  थी  ।  वह  उसका
 एक  प्रमुख  कारण भी  रहा  है  ।  इस  प्रेस

 काउंसिल बिल  के  तह॒त  प्रैस  की  स्वतंत्रता  की

 धुर्नेस्थापना  का  प्रयास  किया  गया  है  ताकि
 एक  ऐसी  व्यवस्था  बन  सके  जो  अपने  शाप
 अपनी.  मर्यादाओ्ं  की  रक्षा कर  सके,  प्रेस की

 स्वतंत्रता  को भ्रक्षुण्ण रख्ष सके  ।  लेकिन  कुछ
 ऐसे  मुद्दे  हैं  जिन  पर  मंत्री  महोदय  को
 ध्यान  देना  चाहियेथा।  प्रैसकी  स्वतंत्रता
 का  मुख्यतया  दो  प्रकार  से  हनन  होता
 रहा  है  |  एकतों  प्रोप्राइटर्ज के  द्वारा  होता
 रहा  है  भौर  दूसरे  सरकार  के  द्वारा  ।  इस
 बीसवीं  शताब्दी  में  सब  जगह  'राच्य

 सत्ता  के  सर्ग्राही,  सर्वव्यापक  छत्ता  के.
 शप  में  प्रतिष्ठित  हुई  है  ।  इसलिए इस

 शताब्दी  में  समाज के  जितने  भी  भंग  हैं  उनकी
 रक्षा  न  केवल  सम्पत्तिशाली  वर्ग  से

 होनी  चाहिये  बल्कि  राज्य  की  बढ़ती  हुई
 मिरंकुशता  से  भी  उसकी  पप्  होनी
 चाहिये।  यहां  पर  यह  कहा  गया  है  कि

 सरकार  से  उसकी  रक्षा  की  जाएगी।
 लेकित  पिछली  जो  प्रैस  काउंसिल  थी  जिस
 की  रिपोर्ट  rosot  draws  vaste  काउं-
 सिल  नें  तत्कालीन  सरकार  के  समक्ष

 8  सुझाव  रखे  थे।  i970%  प्रत  काउं-
 सिल  सम्बन्धी  जो कानून  था  जब  उस  में

 संशोधन  किया  गया  तो प्रस  काउंसिल  ने
 जिन  की  शोर  इशारा  किया  था  उन  की
 शोर  ध्यान  नहीं  दिया  गया।

 इस  प्रैस  काउंसिल  में  संभवत:  उन  सिफा-

 रिशों  पर  उतना  जोर  नहीं  दिया

 भया  है  ।  उसका  एक  सामान्य  उदाहरण
 के  रखना  चाहता  हूं  प्रैस  काइंसिल

 ल्
 पावजे  भ्ौर  फकशन्ड  की  जो  यहां  चर्चा

 की  गई  है  उसमेंघारा  ra  सबकक्‍्लाज़  ()
 अौर  उस  की  तुलना  भगर  पाप  करें  बलाज

 15(4)  से,  क्लाज़  1  में  प्रैस,  न्यूज़  ऐजन्सीज,
 जनेलिस्टस  उन  के  प्रति  जो  शिकायत  है

 उस  शिकायत  के  प्रति  प्रैस  काउंसिल  को

 =  झधिकार  दिया  गया  है  कि  प्रैस
 काउम्सिल  इनक्वायरी  कर  सकती  है  ।

 शिकायत  भ्रगर  सही  पायी  जाम  तो
 they  can  warn,  admonish  or  censure.

 लेकिन  जहां  सरकार  श्र  प्रंस  काउंसिल  का

 सम्बन्ध  झाया  है  पह्ां  कितना  .  माइल्‍ड
 हो  गया  हैड।  महीं इतना  ही  दिया
 ब्या  है  कि:



 |  “fhe  Council  may,  |  it  considers
 ‘.  #t  necessary  for  the  purpose  of  cat-

 rying  out  its  objects  or  for  the  ser
 formance  of  any  of  its  functions
 under  this  Act,  make  such  observa-
 tions,  as  it  may  think  fit...."

 wa  14(1)  में  वार्रनग,  ऐडमानिश  नौए
 सैंसट  करने  का  है  ।  लेकिन  जहां
 सरकार  शौर  उस  के  भ्धीन  दूसरी  संस्थाओं
 सें | अगर  प्रस  की  स्वायत्तता  ौर

 स्वतंत्रता  पर  आक्रमण  होता  है  तो  एक
 तो  कहा  गया  है  कि  कोई  शिकायत

 हो  तो  इनक्वायरी  को  जाय  जिसके  मतलब

 है  कि  प्रकारान्तर  में  यह  प्रधिवार

 हो  जाता  है  कि  प्रैस  काउंसिल  को  यह
 झधिकार  है  ।  लेकिन  प्रैस  काउंसिल
 की  i968—69  की  श्पोर्ट  में  जो  सुझाव
 दिये  थे.  उसकी  स्पप्ट  रूप  से  ब्याख्या  हो
 जानी  चाहिये  क्‍योंकि  i970  4  श्री
 नीरे  डे  ने  हरियाणा  सश्का८  की  भोर
 झोर  से  बोलते  हुए  कहा  थाकि  प्रैस
 काउन्सिल  को  राज्य  सरकार  को  अपने  प  रव्यू
 सें  लेने  का  कोई  अधिवार  नहीं  है।  उस
 माने  में  यहां  इतना  ध्यान  नहीं  दिया
 बया  है  t

 दूसरो  चीज़  यह  कि  चैस  काउन्सिल  का
 ो  कम्पाजीशन  है  उस  पर  झगर  ध्यान
 दें  तो  उसमें  28  भ्रादमी  हैं।  6  सम्पादक
 धौर  6  प्रोनर्स  या  मैनेजमेंट  के  झादमी

 हैं  ।  इसतरहसे  1 2 भादमी ऐसे हो जाते जाते
 हैं,  क्योंकि  सम्पादक  की  नौकरी  भी
 मालिकों  कीइच्छापर  निभ  करती है।
 ह्य  26  सेंते  12 झादमी  हैंजो  प्रत्यक्ष
 या  प्रप्रत्यक्ष  रूप  से  मालिकोके  दितो  का
 प्रतिनिधित्व.  करते  हैं  7  मैं  समझता  हूँ
 कि  समूचे  प्रैस  काउन्सिल  की  संरचना  में
 मालिकों  के  हितों  का  प्रतिनिधित्व  ज्यादा

 हो  गया  है  t  दूसरीचीज  यह  है  कि
 जस  काउण्सिल  के  अन्दर  रेडियो  जौ
 de  वी०  को  भी  शामिल  करना  ऊऋाहियेनयोलिः
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 इन  के  माध्यम  से  भो  विचार  मिर्माण  पर
 ज्यादा  प्रसटपड़ता  है  |

 प्राच"ण  सहिंता  के  बारे  में  झन्त  मेंमें  पु

 निवेदन  करता  हूं  कि  तिलंक  कमेटी  को
 जो  श्पार्ट  है  उस  में  आठवे  पेज  पर  लिखा
 है  कि

 “The  Committee  is  of  the  opinion
 that  since  the  Council  is  not  calle?
 upon  to  lay  down  any  code  of  jour-
 nalistic  ethics  for  the  Press,  there
 could  be  no  question  of  vesting  it
 with  the  power  to  hold  an  inquiry:
 into  any  breach  thereof.”

 यहां  लगता  है  कि  जैसे  सेलेक्ट  कमेटी  के
 दिमाग  में यह घारणा  हैकि  प्रसु  काउन्सिल
 किसी  तरह  का  जनेलिस्टिक  ऐथिक्स  कोड
 निर्धाध्ति  नहीं  करनेजा  रहीहै,  लेकिन
 बिल  में  रूका  प्राधधान  है  ।

 सम्तापति  महोदय  :  झ्ाब  भाप  समाप्त
 कोजिये  क्योंकि  बहुत  बोलने  वाले  हैं  ।

 श्री  श्याम  सुन्दर  दास  :  मंत्री जी  ने  कहा
 है  कि  प्रैस  काउन्सिल  कोड  आफ़  कंडक्ट

 ऐडजूडिकेशन  के  प्रोसेस  से  इंवील्व  करेगी  ।
 सेकिम  मैं  चाहता  हूं  कि  इसका  स्पष्ट
 प्रावधान  बिल  भें  होना  चाहिये  ।

 इन  शब्दों  के  साथ  मैं  इस  बिल  का  समर्थन
 करता  हूं  ।
 *SHR]  P.  S.  RAMALINGAM  (Nil-

 giris)  :  Hon.  Mr.  Chairman,  the  Gov-
 ernment  proposese  to  establish  a  Press
 Council  for  the  purpose  of  preserving
 the  freedom  of  the  Press  and  of  inain-~
 taining  and  improving  the  standards
 of  newspapers  and  news  agencies  in
 India.

 Sir,  during  the  past  30  years  _  this
 House  has  discussed  several  times  in
 a  heated  manner  the  need  for  de-link-
 ing  the  newspapers  from  Press  barons
 and  about  diffusion  of  newspaper
 ownership.  The  successive  Ministers
 of  Information  and  Broadcasting  have

 ©The  original  speech  was  delivered  in  Tamil.
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 given  solemn  assurances  oy  the  floor

 :  of  this  august  House  that  a  Bill  to  that
 effect  would  be  brought  forward  by
 the  Government.  But  so  far  there  has
 ‘been  no  marked  change  in  the  policy
 of  newsprint  distribution  and  Gov-~
 ernment  advertisements  to  the  news~
 papers.  In  these  two  matters  the  lan-
 guage  newspapers  are  given  step-
 motherly  treatment.  As  the  poor  peo-
 ple  in  our  country  are  gradually  be-
 coming  paupers  on  account  of  the

 economic  policies  of  the  Government,
 the  language  newspapers  are  marching
 slowly  but  steadily  to  the  stage  of  ex-
 tinction.  Even  if  the  State  Govern-
 ments  condescent  to  give  advertise-
 ments,  these  newspapers  are  short  of
 newsprint,  The  large  newspapers  are
 ‘assuming  monopolistic  proportions
 with  alarming  speed.  As  per  the  sta-
 tistics  supplied  by  the  Registrar  of
 Newspapers,  80  er  cent  of  the  news-
 papers  in  India  is  nournished  by  the
 neo.capitalists.  I  do  not  think  that

 ‘this  Press  Council  will  able  to  realise
 the  laudable  objective  of  preserving
 the  freedom  of  the  Press,  which  is  as
 elusive  ag  an  eel.  Unless  there  is  re-
 volutionary  reorintation  in  the  Gov-
 ernment’s  policy,  it  is  not  possible  to
 raise  the  standarg  of  the  newspapers.
 I  would  like  to  give  a  few  figures  to
 substantiate  my  argument  and  to  sup-
 plement  my  suggestions  which  I  hope
 the  hon.  Minister  will  bear  in  mind  at
 the  time  of  his  reply  to  the  debate.

 76.5  per  cent  of  the  newspapers  in
 the  country  cames  in  regional  langu-
 ages.  68.8  per  cent  of  such  language
 newspapers  is  published  outside  the
 four  metropolitan  cities  of  Calcutta,
 Bombay,  Madras  and  Delhi.  Out  of
 the  total  circulation  of  newspapers  in
 the  country,  54.3  per  cent  circulation  is
 outside  the  four  large  cities.  in  these
 circumstances,  it  will  not  be  possible
 for  the  Press  Council  located  in  Delhi
 to  exercise  its  authority.  Here  it  is
 pertinent  to  point  out  that  the  Press
 Council  is  at  the  moment:  an.  entirely
 nominated  institution,  which  will  ra
 duce  its  impact,

 a.  en  ”

 Tf  the  working  of  the  Press  Council
 fs  not  to  he  in  vain,  I  would

 that  there  should  be  one  Press  Councl
 for  each  regional  language.  If  that  is
 not  ‘feasible,  then  there  can  be
 regional  Press  Councils.  If  that  is
 also  not  practicable,  then  the
 representatives  of  all  the  official
 languages  enumerated  in  the  Constitu-
 tion  must  find  a  place  on  the  Press
 Council.  If  the  Government  does  not
 favour  this  suggestion,  then  I  would
 say  that  the  Press  Council  should  meet
 at  least  once  in  a  year  in  all  the  State
 Capitals  so  that  the  problems  of  the
 language  newspapers  can  be  under
 stood  and  appreciated.

 Sir,  the  newspapers  have  become
 tabloids  of  political  bickerings,  base.
 less  political  rumours,  mocking  polité-
 cal  cartoons,  news  items  which  would
 foment  and  fan  linguistic  and  racial
 hatred  among  the  people.  The  people
 of  the  country  are  not  enlightened  by
 meaningful  political  comments,  but
 they  are  led  on  the  path  of  anger  and
 frustration  by  the  fertile  imagination
 of  newsmen.  In  a  democracy  there  is
 no  place  for  yellow  jow  which
 goes  counter  to  the  concept  of  opes
 society.  The  Press  Council  has  to  exery
 all  its  energy  for  extricating  the  gul- lible  people  from  the  guilese  of  news
 papermen,

 In  this  Bill  there  is  no  provision
 envisaging  co-ordination  between  the
 Press  Council  and  the  Registrar  of
 Newspapers  who  exercises  supervisery
 control  on  about  6000  newspapers.  and
 periodicals,  This  should  be  ensured  in
 the  interest  of  the  Press  Council.
 Similarly,  the  Registrar  of  Newspapere
 should  be  authorised  to  implement  the
 Punishment  awarded  by  the  Press Council  on  the  erring  newspapera

 There  should  also  be  a  National  Re-
 gistrar  of  Working  Jeurnalicts  whith
 will,  go  a  long  way  in  improving  the
 standards  of  newspapers  and  news
 agencies.  Sir,  T  oppoge  the  idea.of  as~
 sociation  of

 .
 Editors  with  the



 Press  Council  because  of  the  fact  that
 the  Managing  Editors  are  none  other
 than  the  proprietors  of  newspapers.

 In  conclusion,  I  hope  that  the  Press
 Council  woulg  become  a  potent  instru-
 ment  for  guarding  the  Press  freedom
 870  not  merely  a  patronising  body.

 SHRI  G.  M.  BANATWALLA
 (Ponnani):  Mr.  Chairman,  Sir,  the

 Press  Council  Bill  is  under  discussion
 iy,  this  House  and  the  Government  de-
 serves  every  credit  for  reviving  the
 Press  Council.  However,  I  am  con-
 strained  to  remark  that  the  present
 measure  is  a  half-hearted  measure
 and  the  Press  Council  proposed  and
 envisaged  in  the  Bill  is  devoid  of  teeth,
 It  is  quite  clear,  Mr.  Chairman,  that
 tbs  concept  of  the  freedom  of  press
 im»lies  that  the  press  should  be  free
 both  from  proprietoral  oppression  and
 government  interference.  When  we
 scan  the  various  provisions  of  the  Bill
 we  find  that  in  both  respects  the  Press
 Council  is  toothless.  As  far  85  the
 management  is  concerned,  there  is  the
 power  of  censure  and  the  matter  ends
 there.  But  as  far  as  government  inter-
 ference  with  press  is  concerned,  it  is
 sad  that  there  are  no  provisions  what-
 soever.  On  the  contrary,  it  is  clear
 that  the  government  is  fighting.shy  of
 the  Press  Council.  There  is  no  provi-
 sion  to  the  effect  that  this  Press  Coun-
 cil  will  have  jurisdiction  with  respect
 to  complaints  about  interference  from
 the  government  in  the  same  manner
 as  it  has  jurisdiction  to  see  the  com-
 plaints  of  proprietoral  oppression,  etc.
 Sir,  if  you  look  at  Clause  i3  sub-
 elause  (2)  (j)  you  will  find  that  this
 Council  can  give  its  opinion  on  such
 matters  as  may  be  entrusted  to  it  ह. अ

 In  other.
 of  the  Press

 the  Central  Government,
 words,  the  tiative
 Council  has  also  been  curbed.  The
 point  I  am  making  is  that  an  important
 aspect  of  the  freedom  of  Press,  name-
 ly,  freedom  from  government  intere-
 renee  hes  ‘been  totally  left  out  from.
 the  jurisdiction  of  the,  Press  Coupeil.

 Chairman,  ane  of  the  objects  of
 Presg  Councilis  to  build  &  20864  en.
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 duct  for  newspapers,  In  so  far.  os  the
 Press  Council.  is  an  agency  created
 and  nominated  by  the  gavernment,  I
 am  afraid,  this  evolution  of  the.  code
 of  conduct  might  in  the  long  run  prove
 a  type  of  veiled  censor  as  far  as  the
 freedom  of  the  Press  is  concerned.

 Sir,  the  body  is  heavily  nominated.
 This  is  a  rather  undemocratic  form,
 and  it  would  have  been  better  if  inr,
 stead  of  nominations  the  principle  of
 election  had  been  given  full  and  fair
 play.

 Lastly,  a  word  about  language  press
 representation.  It  has  been  ensured
 but  it  is  absolutely  necessary  that  the
 language  press  of  all  the  languages
 mentioned  in  the  Constitution  gets  re.
 presented.  This  is  necessary  in  order
 the  the  Press  Council  should  have  an
 adequate  representation.  Therefore,  I
 submit  that  all  the  languages  men~
 tioned  in  the  Constitution  should  be

 roperly  represented.  I  must  specifi-
 cally  make  mention  of  Urdu  because
 that  is  a  language-paper  most  neglect-
 ed  at  the  hands  of  the  government.
 Here  I  may  be  a  little  irrelevant  but  f
 may.  suggest  that  the  location  of  office
 of  the  Registrar  of  Newspapers  in
 India  in  Deltit  is  creating  a  lot  of  in-
 convenience.  Many  Urdu  papers  ar@
 published  from  Bombay  and  for  every
 little  purpose,  declarations  have  to  be
 submitted  to  Delhi  and  then  they
 shuttle  between  Bombay  and  Delhf
 which  causes  a  lot  of  inconvenience  te, them.

 This  is  a  matter  which  must  be  look-
 ed  into,

 I  would  therefore  plead  with  the
 Government  for  the  setting  up  of  re.
 gional  offices,  especially,  as  far  as
 Urdu  is  concerned,  especially  in  Bor
 bay.

 There  are  various  other  mattera,  but
 there  is  no  time.  [  have  given

 ms amendments  on  various  matters  ang  ft
 shall  speak  on  them.  .

 {  wish  to  say  only  one  more  word
 about  Clause?  ह  bafore  i
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 Clause  6  provides  for  the  levy  of  a
 fee  by  the  Council  on  the  registered
 newspapers.  Sir,  I  am  totally  oppos-
 ed  to  this  levy  of  a  fee.  As  it  is,  the
 economy  of  newspapers  is  very  pecu-
 liar.  Let  the  Government  come  for-
 ward  with  the  necessary  amount  re-
 quired  by  the  Press  Council  rather
 than  place  any  burden  whatsoever  on
 the  newspapers  in  our  country.

 With  these  words,  I  conclude.

 श्री  भ्रजभूवज  तिथारो  (खलीलाबाद  ):
 झभापति  महोदय,  यह  जो  विधेयक  आज
 सदन  के  समक्ष  उपस्थिन  हैइसका  स्वागत
 होना  चाहिए  ।  काफी  लोगों  ने  इसका  स्वागत
 किया  है  ।  जनता  सरकार  जब  बनी  उसी
 समय  इस  ने  विचार  किया  था  कि  इस  प्रैस
 कॉसिल  को  हम  प्नर्जीवित  करेंगे  क्योंकि
 2954  में  जो  प्रेस  कमीशन  मुक्त  किया
 भया  था  उसकी  सिफारिश  थी  कि  देश
 में  प्रेस  कॉंसिल  का  गठन  होता  चाहिए।
 उस  के  तहत  1965 में यह ऐक्ट  पास  किया
 नया  1  उसकेबाद  1966 में प्रेस  कौंसिल
 का  निर्माण  हुआ  ।  दस  वर्ष  भी  उस  के
 बाद  बहू  ठीक  तरीके  से  काम  नहीं  कर  पायी,
 4976  में  समेरिली  उस  को  समाप्त  कर

 दिया  गया  ।  तो  यह  तो  एक  श्यच्छा  काम
 है  शौर  इस  के  लिए  मैं  सरकार  शौर  सरकार
 के  माननीय  (चना  शौर  प्रसारण  मंत्री  को
 बघाई  देना  चाहता  हूं  क्योंकि  प्रेस  की  भरा जा  दी
 के  लिए  हम  बचनबद्ध  हैं,  समर्षित  हैं
 पौर  हम  ने  जो  संकल्प  लिया  उस  संकल्प
 को  हम  ने  धूरा  किया  है  t  प्रेस की
 झाजादी  जनतांत्िक  व्यवस्था  में  बहुत  ही
 महत्वपूर्ण  है.  1

 यह  सही  है  कि  सरकार  श्रौर  प्रेस  के  बीच
 में  लगातार  संघर्ष  होते  रहे  हैं  भोर  ये  संघ.
 अ्रमेरिका  में,  इंग्लैंड  'में,  शताब्दी  पहले
 @  चले  भा  रहेहैं।  सम्बा  इतिदास  है  t
 बराबर  माना  प्रकार  के  ऐवगड  पाश्  किए
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 fe  की  झ्ाजादी  को  समाप्त  करने  के,
 उस  को  खत्म  करने  के  लेकिन  वहां
 पर.  प्रबल  जनमत  शीर  वहां  की  जो  भपनी
 परम्पराएं  शौर  मान्यताएं  थीं  बहू  जीवित  रहीं
 जिन  के  बल  पर  हमेशा  प्रेस  को  स्वतंत्र
 झौर  निष्पक्ष  रखने  का  माहौल  बना  रहा  1
 शोज  प्रपने  देश  में  भी  यहू  हालत  मोजूद  है  1
 वाल्टेयर  ने  स्वयं  कहा  थाकि  चाहे  हम
 झाप  से  इत्तफाक  न  करें,  चाह  हम  भापकी
 बात  को  स्वीकार  न  करें  परन्तु  आप  के
 बोलने  की  झ्ाजादी  की  २क्षा  भ्रपनी  जान  को
 भी  दांव  पर  लगा  कर  करेंगे  1  यही
 सब  से  बड़ा  मुख्य  झाधार  है  झअौर  इसी
 झाधारको  लेकर  यह  प्रेस  कौंसल  बनी।
 झब  यह  प्रेस  कॉसिल  इस  समकसबद  को

 कहां  तक  पूरा  कर  पायेगी  इस  के  बारे
 में  कुछ  लागों  ने  शंकाएं  व्यक्त  की  हैं,
 खासकर  यह  लोग  इस  में  ज्यादा  हैं,  जिन्होंने
 इस  प्रेस  'कौंसिल  को  ही  समाप्त  कर  दिया
 शौर,  प्रेसकी  भाजादी  को  ही  समाप्त  कर
 दिया  t  मैंयह  जरूर  चाहूंगा  भपनी
 सरकार  की  तरफ  से  कि  हम  जितना  भी

 वातावरण  इस  के  लिए  इस  देश  में  बना  सके
 कि  ये  जोप्रैस  हैं  इन  को  स्वतंत्र  रूप  स ेकाम
 करने  का  प्रवसर  हो,  उतमा  ही  झच्छा

 होगा  ।  इस  के  लिये  ओ  व्यवस्थायें  भौर
 प्रावधान  किये  गए  हैं  उनकी  खूबियों  का
 बछान  मंत्री  महोदय  ने  भी  किया  है  कि
 इसका  कम्पोजीशन  बौसा  होगा,  इस  के
 अध्यक्ष  का  मनोनयन  किस  प्रकार  होगा  |

 इस  के  भ्रध्यक्ष  सरका र  के  द्वारो  मनोनीत  नहीं
 किए  जाएंगे  ।  इस  के  लिये  एक  लोक  सभा  के

 झघ्यवी,  एक  राज्य  सभा  के  सभापति  भौर

 एक  ऐसा  मैम्बर  जो  उस  कौंसिल  से  चुना
 जायगा,  ये  तीन  लोग  मिलकर  उसका  चयम
 करेंगे  v  उसी  के  साथ-साथ  यह  भी  तय  है
 है! उ  आप  लाख  प्रेस  कॉसिल  बना  लीजिए,
 उस  को  सारे  अ्रधिकार  दे  दीजिए,  मगर  यदि

 उस  की  वित्तीय  स्वतंत्रता  नहीं  होगी,
 आाधिक  स्वतंत्रता  गहीं,  होगी  समर,



 सरकार  के  ही  पैसे  १९  भ्राश्वित  होगी  तो  वह
 कॉौंसिन्न  स्वतंत्र  रूप  से  प्रपने  कर्तव्यों
 का  पालन  नहीं  कर  पायेगी  इसलिए  उसे
 वित्तोय  अधिकार  या  झपने  साधन  जुटाने
 के  शिये  भी  अधिकार  दियागया  है  ।

 तीसरी  बात  जो  बहुत  कही  गई  है,  बढ़

 सही  है  कि  उसको  अधिकार  मिलना

 बाहिए  या  जो  उस  समय  में  नीरेन  डे  साहब
 ने  आपत्ियां  उठाई  थीं  जिनका  रप

 |

 पूरी  तरह  से  नहीं  हो  पाया  शरीर  जो  अ्रपेक्षा

 थी  कि  अगर  सरकार---चाहे  केन्द्र  की  हो
 वा  राज्य  की--प्रेस  पर  या  प्रैस  को  ज्ञाजादी
 पर  हमला  करे,  आक्रमण  बःरे,  केवल
 सरकार  ही  नहीं  कोई  झौश  एजेंसी  हो,  जैसे

 कोई  पॉलिटिकल  पार्टी  या  एडवर्टारईजग

 एजेंसी,  तो  उस  के  लिए  भी  कोई  निदान

 या  उपाय  कॉौंसिल  केलिए  इस  विधेयक
 #  हाना  चाहिए--ऐसा  मैं  मानता  हूं।

 इस  के  साथ-साथ  जो  डी-लिकिग  है,

 थो स्ट्रबचर  है,  वह  बहुत  ही  इमबैलेंस्ड

 है  |  जो  बड़े  अखबार,  हैं,  खास  तौर  पर  जो

 धंप्रेजी  प्रखबार  हैं  उन्हीं  का  सब  से  ज्यादा

 प्रभुत्व  है  ।  इस  के  बजाय  जो  लोकल
 पेपे  हैं,  जो  मातृ  भाषाओं  के  पेपस  हैं,  जोकि
 कि  इस  देश  की  विभिन्न  भाषाओं  में  चलते  हैं
 भौर  णो  कामन  जनता  तक  पहुंचते  हैं---
 ऐसे.  प्रवारों  को  ज्यादा  प्रतिनिधित्व
 मिलता  चाहिए.  ओर  ऐसे  झबनारों के प्रसार के  प्रसार
 को  ज्यादा  भ्यवलत्या  होनी  बाहिये।  साथ

 हैं।  साथ  .डी-लिकिंग  का  जो  बहुत  पुराना
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 सुझाव  है  उस  के  सम्बन्ध  में  कोई  भजबूत-
 भौर  कारगर  कदम  उठाया  जाना
 चाहिए  ।  मैं  समझता  हूँ.  केबल  सर-
 कार  इसको  नहीं  कर  पायेगी,  इस  के
 लिए  प्रबल  जनमत  और  देश  के  सभी  वर्मों
 के  लोगों  का  पूर्ण  समर्थन  भी  भावश्यक
 है  1

 इन  शब्दों  के  साथ  मैं  इस  विधेषक  का
 स्वागत  करता  हूं  1

 SHRI  R.  VENKATARAMAN  (Mad.
 ras  South):  Mr.  Chairman,  Sir,  the
 term  ‘freedom  of  the  press’  has  dif.
 ferent  meanings  to  different  people.  To
 the  proprietors,  it  is  a  right  to  mar-
 ket  their  publications  without  let  or
 hindrance;  to  the  editors,  it  ig  a  right
 to  decide  to  publish  or  refuse  to  pub~
 lish  the  matter  in  the  press;  to  the
 public,  it  is  really  the  right  to  correct
 information  and  fair  comment;  and  I
 may  add  one  more—to  the  politicians,

 it  is  to  have  the  right  to  address  the
 public  through  the  press  and  to  save
 themselves  from  character  assassina-
 tion.  When  the  various  people  exer-
 cise  these  freedoms,  this  brings  about
 a  lot  of  conflict.  In  fact,  Samuel
 Johnson  has  said  very  beautifully  in
 his  book,  Life  of  Milton—it  isa  very
 interesting  passage—

 “If  every  murmurer  at  Govern-.
 ment  may  diffuse  discontent  there  .
 can  be  no  peace;  if  every  sceptic
 in  theology  may  teach  his  policies,  -
 there  can  be  no  religion.  The  dan~
 ger  of  such  unbounded  liberty:  int}
 the  danger  of  bounding it  have  कादरी

 at
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 @uced  a  problem  in  the  Science  of
 Government  which  human  under-
 standing  seems  hitherto  unable  to
 solve.”

 This  is  a  problem  before  the  Minister
 also.  They  have  to  reconcile  the
 freedom  of  the  press  on  one  side  and
 the  rights  of  the  individual  on  the
 other  in  the  conduct  of  the  press.

 There  are  two  dimetarically  op-
 posite  views  on  this  matter.  One
 school  of  thought  maintains  that—free-
 dom  of  the  press  is  incompatible  with
 ita  ownership  by  capitalists  that  pri-
 Wate  enterprise  press  is  merely  the
 channel  through  which  the  opinion
 @nd  the  values  of  its  capitalist
 Owners  are  disseminated  and  that
 the  so-called  freedom  is  really  con-
 fined  to  and  exists  only  for  those  who
 own  and  control  the  press.

 There  fs  a  nothing  diametrically
 epposite  view.

 A  newspaper  is  a  private  enter-
 prise  owing  nothing  whatever  to  the
 public,  which  grants  it  no  franchise
 Rt  is  therefore  affected  with  no  pub-
 Ne  interest.  It  is  emphatically  the
 property  of  the  owner  who  is  selling
 a  manufactured  product  at  his  own
 risk,

 As  the  truth  lies  in  between  the
 two,  naturally  one  has  to  see  that
 public  .responsjbility  of  the  press  is
 ensured  by  a  process.  What  is  the
 process  we  will  see,

 In  Sweden  where  the  press  recei-
 ves  a  subsidy  from  the  Government
 it  ig  subject  the  regime  of  law.
 There  are  a  number  of  laws  govern-
 ing  the  press.  In  West  Germatiy,
 there  is  a  right  of  reply  to  a  citizen
 in:  respect  of  anything  which  appears
 in  the  press

 4  al ae  lish  the  friat-
 ter  Britain  has  earlier  held

 »

 the
 should  have  neither  special  respondi-
 bilities  nor  special  privileges  other

 view  that

 than  what  a  citizen  has.  But  the
 way  in  which  the  press  functioned  in
 the  later  years  and  the  need  for  nat-
 ional  security,  the  need  for  the  safe-
 guarding  the  individual’s  reputation
 and  privacy,  this  has  induced  the
 Royal  Commission  which  had  reported
 in  1977  in  their  report  to  reach  the
 conclusion  that  the  freedom  of  the
 press  cannot  be  absolute  and  that
 there  must  be  some  boundary  to  it.

 The  Press  Council  is,  therefore,  a
 voluntary  institution  in  England  re-
 gulating  its  behaviour  without  any
 statute;  whereag  in  our  country,  we
 had  introduced  this  statute  in  2966
 and  it  was  in  existence  till  1976,
 Now  the  hon.  Minister  had  said
 something  about,  while  introducing
 the  Bill,  most  of  the  clauses.

 MR.  CHAIRMAN:  You  will  take
 some  time.

 SHRI  R.  VENKATARAMAN:  I
 will  take  4-5  minutes,

 MR.  CHAIRMAN:  Then  you  stop
 here,  Today’s  discussion  is  upto  5
 O'clock,  At  5  Prof.  Samar  Guha’s
 motion  is  to  be  discussed.  .Tomor-
 row,  you  can  start  it.  Then  we  give
 preference  to  Prof.  Samar  Guha’s
 motion.

 6.58  bre.

 [Sater  Garvintes  ७४४2४  Soin  Th
 the  Chair}
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 MOTION  RE:  REPORT  (1974)  OF
 COMMISSION  OF  INQUIRY  INTO
 THE  DISAPPEARANCE  OF  NETAJI
 SUBHASH  CHANDRA  BOSE—Contd.

 MR.  CHAIRMAN:  The  House  will
 take  up  further  consideration  of  the
 following  motion  moved  by  prof,
 Samar  Guha  on  the  3rd  August,  1977,
 namely:-

 “That  this  House  do  consider  the
 Report  (1974)  of  the  Commission
 of  Inquiry  into  the  disappearance
 of  Netaji  Subhas  Chandra  Bose
 laid  on  the  Table  of  the  House  on
 the  8rd  September,  1974.”

 Dr.  Vasant  Kumar  Pandit.

 DR,  VASANT  KUMAR  PANDIT:
 (Rajgarh):  Mr.  Chairman,  Sir,  last
 time  the  subject  of  the  motion  was
 discussed  fully  in  the  House  and  I
 was  listening  to  the  facts  which  were
 marshalled  by  my  esteemed  friend
 Prof.  Samar  Guha.  I  know  that  this
 forum  of  parliament  is  not  for  being
 used  for  astrological  predictions.  But,
 fortunately,  I  am  a  professional  ast-
 rologer.  The  questicn  of  Shri  Neta-
 ji  Subhas  Chandra  Bose’s  appearance
 is  80  very  important  from  the  nat-
 ional  point  of  view  that  any  piece  of
 evidence,  any  piece  of  knowledge,
 any  clue,  anything  that  can  Jead  to
 the  finding  of  the  truth  is  welcome
 because  his  life  is  so  valuable.

 शा  hrs.

 He  has  got  his  name  enshrined  in
 diamonds  in  the  history  of  the
 country.  I  sot  my  M.A.  with  Astro-
 logy  in  945  and  my  Ph.  D.  in  Jvotish
 in  949  if  I  am,  therefore,
 in  the  scientific  Astrolozical
 field  since  1949,  It  was  hot  subject
 for  discussion  in  several  astrological
 societies  and  periodicals  and  also
 among  several  astrologers,  ever  since
 the  disappearance  of  Babu  Netaji  Sub-
 has  Chandra  Bose;  that  is,  in  Decem-
 ber  1943,  Thereafter  came  the  very
 sad  news,  suddenly,  in  August  945
 of  the  air  crash  in  which  it  was  alleg-
 ed  that  he  died  in  Taipeh.  That  set
 the  entire  nation  thinking:  what  exact-
 ly  was  the  truth?  During  the  previous
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 discussions  so  much  has  been  said
 about  the  reports  of  Khosla  Commis-
 sion’s  biassed  approach,  then  Shah-
 nawaz  Khan’s  investigations  and  re-
 port,  I  will  not  go  into  those  details
 at  this  stage.  I  would  apply  my  sci-
 entific  knowledge  to  find  out  the  truth
 behind  the  story.  I  have  got  a  horo-
 scope  made  of  Netaji  from  the  birth
 data  which  I  could  collect.  I  re-
 collect  for  about  five  years  from  945
 several  magazines  and  _  astrological
 societies  and  astrologers  were  discus-
 sing  and  if  anyone  opens  any  such
 magazine  you  will  find  it;  no  single
 magazine  nor  any  astrologer  at  that
 time  said  that  Netaji  was  dead.  All
 the  technical  and  astrological  data
 then  available  was  used.  As  astrolo-
 gers  we  determine  the  life  of  a  per-
 son  from  his  longevity  called  ayur-
 daya.  I  am  certain  that  what  is  cal-
 led  puinaayu  or  full  longevity  as  far
 as  Netaji’s  horoscope  was  concerned,
 he  was  ordained  to  live  full  84  and
 half  years.  From  that  point  of  view
 the  conclusion  ig  that  he  has  not  pas-
 sed  away.  However  earlier  to  thig
 purnayu  there  was  what  is  known  as
 ghat  or  gandam  or  gandantor  which
 means  that  one  escapes  ganda  is
 death,  one  touches  death  is  ghat  but
 escapes  death.  After  applving  the
 standards  known  to  us,  I  have  come
 to  the  conclusion  that  he  may  not
 have  been  in  that  plane  which  met
 with  the  fatal  accident.  But  at  the
 same  time  there  was  an  indication  of
 a  sort  of  an  underground  movement
 towards  the  north.  Some  of  my
 friends  asked  me:  what  is  the  present
 position.  My  first  conclusion  is  that
 purnayu  of  Netaji  hag  not  teen  rea-
 ched,  That  he  is  still  alive.  That  is  a
 voga  which  is  called  “sanyasi  yog”  in
 his  horoscope.
 This  is  08116 प्रवज्यायोग  परिव्राजक॑  योग,

 सनन्‍्यास  योग  mav  be  4  ea  fart  Toss  of  meméry-
 a  wandering  life,  because  there  is  a
 definite  indication  of  धामिक.  परिर्वेतन

 a  spiritual  transformation,  a  reorien-
 tation  of  life  style.

 Some  of  us  may  bear  me  ou‘,  what
 the  horoscope  tells,  nameiy  a  strong
 inborn  long  inclinations  for  sprituali-
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 sation,  although  we  have  in  the  entire
 life  of  Netaji  Subhas  Chandra  Bose
 seen  a  virulent  fighter,  The  Dhar-
 mic  trend  must  have  been  there  in
 hjs  family  and  ,  also  witttin  thim,
 Therefore,  his  disappearance  some-
 where  in  the  North  and  North  East
 of  the  country  cannot  be  ruled  out  at
 a  particular  stage  of  health,  both
 mental  and  physical  in  which  he
 should  have  turned  a  yogi.  Therefore,
 I  have  used  the  word  स्मृतिप्नश  =  योग
 loss  of  memory.  He  might  have
 discarded  the  political  life.  He
 may  not  like  to  cume  back.  But
 my  friend  Shri  Guha  was  after
 me  to  know  whether  there  was  any
 chance  of  his  re-appearace.  Right  at
 present  he  is  under  the  cycle  of  शनि
 साइसाती  ang  towards  the  middle  of  साइसाती
 ive.  978  to  March,  980  there  can  be  a
 clue  of  his  existence  somewhere.
 Therefore,  it  is  my  sincere  appeal,
 without  attaching  any  political  colour
 to  the  entire  motion,  to  heed  at  least
 the  scientific  astrologers,  not  me  but
 all  the  astrologers  right  from  1942-43,
 till  to-day  in  various  discourses,  vari-
 ous  articles,  various  newspapers,  the
 opinion  of  all  of  them,  even  today,
 indicating  that  there  was  no  death.
 There  was  an  escape.  There  might
 have  been  an  escape  to  unknown
 destination.  There  is  still  a  chance
 that  you  can  have  the  golden  oppor-
 tunity  to  see  that  leader  who  was  the
 apple  of  eyes  of  the  people  at  that
 time. Before  I  close  my  comments,  I  per-
 sonally  feel  that  the  last  word  has

 ‘not  been  said  in  spite  of  voluminous
 facts,  literature,  reports  and  Com-
 ‘missions.  If  scientific  astrology  has
 some  bearing,  efforts  can  still  be  made
 -¢lues  can  still  be  found  out  that  can
 really  statisfy  everybody's  heart.
 After  all  Netaji  was  an  emotional
 person.  The  entire  nation  was  emo-
 tionally  involved  with  him.  Still
 there  are  many  people  who  consider

 ‘ue
 as  the  national  hero  of  our

 per.  try.  Therefore,  |  will  appeal  to
 Government  not  to  draw  up  the

 ged  san  but  they  to  make  a  fresh  ap Britain  “»  this  problem.

 of  Neta#i  Subhas  Bose  448  *

 SHRI  DHIRENDRANATH  BASU
 (Katwa);  Netaji  Subhash  Chandra
 Bose  is  the  greatest  revolutionary leader.  Why  I  say—is  the  greatest’
 it  is  because  the  people  of  this  coun-
 try  and  abroad  do  not  believe  that  he
 is  dead.  In  the  British  Cabinet  in
 945  the  first  Resolution  was  that
 Subhash  Chandra  Bose  was  to  be
 found  out  and  was  to  be  arrested—
 dead  or  alive.  Those  papers  were  in
 the  hands  of  the  Government  of
 India.  Mr.  Justice  Khosla  has  reported
 that  Netaji  died  in  a  plane  crash.  He
 has  gone  to  Taipeh,  Japan  and  every-
 where.  But  he  hasnotmet  our  Am-
 bassador  or  Consul-General  anywhere
 He  has  made  the  report  according  to
 his  sweet  will.  That  report,  I  can

 tell  you,  is  of  no  value.  That  is  why
 we  want  to  impress  upon  the  Gov-
 ernment  through  you  that  there
 should  be  a  fresh  inquiry  into  the  dis-
 appearance  of  Netaji.  In  942  we
 heard  him  speaking  on  the  radio.  He
 was  one  of  the  greatest  disciples  of
 Mahatma  Gandhi.  His  freedom  st-
 ruggle  and  his  sacrifice  will  ever  be
 remembered  by  the  people  of  this
 country,  not  only  by  the  people  of
 this  country  but  by  the  people  ab-
 road.  When  I  went  to  the  United
 States  of  America  three  years  back,
 ]  found  that  Hobuken  City  near  New
 York  was  named  after  Netaji  for
 three  weeks  from  l5th  August.  Neta-
 ji  is  being  worshipped  everywhere,  but
 unfortunately  on  this  Independence
 Day.  I  did  not  find  his  pic-
 ture  on  the  television  or  Door  Dar-
 shan.  I  would  like  to
 tell  Mr.  LL.  K.  Advani  that  the
 picture  of  Netaji,  who  had  sacrificed
 everything  for  the  liberation  and
 freedom  of  our  country,  who  had  set
 an  example  to  us  as  to  how  discipline
 has  to  be  maintained,  was  not  showa
 on  our  television  on  Independence
 Day.

 Mahatma  Gendhi  called  the  Quit
 India  movement  from  India  in  949
 Netaji  went  out  of  India,  Netaji
 founded  Azad  Hind  Fauj  and  with
 the  Azad  Hind  Fauj  entered  Manipur.  |
 and.  hoisted.  the  ‘national  flag.  Unfor<
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 was.  surprised  .  to  find.  that.on  the
 television  ‘this  year  there  was  no
 mention  of  Netaji  and  no  picture  of
 Netaji  was  shown.  What  have  these
 people  been  doing?  Are  not  the.  per-
 sons  concerned  with  running  of  tele-
 vision  and  Radio  traitors  to  the
 country?  Are  these  people  who  are
 controlling  Door  Darshan  not  trai-

 tors  to  the  people  who  sacrificed  their
 lives  for  the  freedom  of  this  country?
 We  are  celebrating  Netaji’s  birthday
 every  year  and  Jakhs  and  lakhs  of
 people  gather  in  the  meetings.  But
 this  year  I  want  to  draw  the  atten-
 tion  of  four  esteemed  Prime  Minister
 Morarjibhai  to  the  fact  that  on  5th
 August  that  was  no  mention  of  Neta-
 ji’s  name  on  the  radio  and  no  picture
 of  Netaji  was  shown  on  the  TV.
 There  was  not  a  single  word  about
 him.  It  is  really  surprising.

 ‘I  want  to  apeal  through  you  to  the
 Prime  Minister  to  form  a  fresh  en-
 quiry  committee  to  enquiry-into  the
 disappearance  of  Netaji.  Truth  must
 eome  out.  People  of  the  country  do
 mot  believe  that  he  is  dead.  We  do
 not  know  what  has  happened.  Till
 7045  he  was  not  dead.  He  may  be
 kept  somewhere;  we  do  not  know.
 But  fact  has  to  be  found  out,  that  is
 why  we  impress  on  the  Prime  Mini-
 ster  that  a  fresh  inquiry  commission

 should  be  appointed  to  enquiry  into
 the  disappearance  of  Netaji.  He
 had  set  many  examples  to  us.
 He  has  shown  how  the  people  of
 India  can  work  together.  Under  the
 banner  of  the  Azad  Hind  Fauj,  Hind-
 us,  Muslims,  Christians,  Buddhists,
 all  worked  together.  So,  I  would
 like  to  tell  thea  House:  Let.  us  not  for-
 get  Netaji  Subhas  Chandra  Bose.  His
 name  will  be  written  in  letters  of
 gold  in  the  history  of  India.  whether
 the  Government  records  it  or  not.
 ‘Piider  the  previous  Government

 also,  we  have  noticed  that  he  was  ig-
 nored.....I  do  not.  say  that  the  previ-

 Government  gave  him  the  impor-
 2586  L.S.—6,
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 and  West’.  Bengal,  they
 said.  that  Netaji  Subhas  Chandra  Bose
 was  inly  the  greatest  figure  of
 the  worl

 \
 So,  let  us  not  forget  him,  let  us  ree

 member

 श

 let  us  learn  from  him
 how  we  should  maintain  discipline,
 Here  in  House  we  find  how  dis-
 cipline  is}  maintained.  So,  let  us  learm
 from  Netaji  Subhas  Candra  Bose  how
 he  foundéd  the  Azad  Hind  Fauj  with-
 out  anything  in  his  hands,  by  going  to
 foreign  ¢ountries,  The  Azad  Hind
 Fauj  fareq  well.  That  is  an  example
 te  us  how  Netaji  got  the  people  of
 India  unjted,  So,  let  us  learn  from
 him  how  unity  is  to  be  maintained,

 So,  I  Would  again  appeal  to  our
 esteem

 ध्

 Minister,  in  whom  we
 have  t  the  greatest  confidence,
 that  he  §hould  make  a  fresh  enquity
 into  t  disappearance  of  Netaji
 Subhash  {Chandra  Bose.

 With  these  words  I  support  the  de-
 mand  fop  such  an  enquiry.

 \

 चौधरो  बलबोर  सिह  (होशियारपुर)ः
 सभापति),  महोदय,  नेताजी  सुभाष  गबन

 बोस,  जिनका  नाम  लेने  पर  ही  श्ादमी  में

 एक  नया/  जोश  पैदा  हो  जाता  है,  उन  के

 =

 कहना  ही  एक  मिस्ट्री  है  कि

 भी  हम  पता  नहीं  चला  सके  हैं  कि  वह
 जिन्दा  या  नहीं हैं।  ब  तक  जितनी

 हुईं  हैं,  उस  से  एक  बात  साफ  है

 कि
 ध्ध्

 न  का  जो  वाका  हुभा  था,  हँ

 बिल्कुल  शलत  है।  क्योंकि  उस  के  बाद

 प्रपती  सी०प्राईं्डी०  ने  नं

 श  करने  की  कोशिश की।  झपर,
 ी

 ष्ा
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 Agee  we  fa  0

 शाहुगान के हादसे में के  हादसे  में  बेताज़ी  ही  चन्द्र  बोस

 ह...!. ड  1: 6: इ  11.  वो.  ऐसी  कई  है
 भहीं  थी  किउस के  याद  प्रंत्रेज

 प्र दाश  डी०  से  उनकी  तलाश  करतें

 कि  कहां  हैं?  बहुत से  लोग  रे  कहा  कि

 झन्होंते  इस  हादसे  के  बाद  उनको

 दूसरी  तारीख  को  पायेंगे,  ले)
 बोगों  ने  उन  को  देखा  है,  बहु  धन  बारे  में

 कोइ  ठोस  बात  नहीं  कह  सके  हैं।

 ५  -  इस  बार  में  प्राज  तक  जितने  में”  कमीशन

 बैठे  हैं  सौर  इम्कवा यरी  हुई  हैं,  यह,  द्
 मुकसद  से  हुई  हैं  कि  वह  यद  पुतला  दें

 कि.  नेताजी  झक  नहीं  हूँ 11
 इसी  परपज  से  बैठे  थे  कि  वह  सर्फि  कर  दें

 कि.  बहू भरन नहीं  Fi:

 *  झापकों  याद  ड्ोगा,  जब  महास्भों  गांधी  के

 सामने  नेताजी  की  शहादत  के  बि  में  बात

 कही  गई,  या  उनका  श्राद्ध  मनी  के  लिये

 कहा  गया  तो  महात्मा  गांधी  ने  दी  कि
 यह  मत  मनाझो  झौर  यह  नहीं  होनी  चाहिये।

 हों  सकता  है,  महात्मा  गाँधी  भी  कोई

 ऐसी  इन्फार्मेशन  ही  जिस  के  |  मुताबिक
 उन्होंने  इस  खबर  को  यकीन  ने  *  हदो

 कि  नेताजी  सुभाष  चरद्व  बोस  स्वा  वासी  हो

 ष्ब्के  |  यह  एक  बड़ी  भ्रजीब  न्तिमस्यां

 हैं  t  इस  देश  में  शोजमारी  के लिधिम  के

 खाबा  के  बारे  में  बातें  चलती  रहीं,'
 शव  कभी

 अबदारों  में  इस  तरह  की  खबरें  मोती

 रहीं,  लोगों  ने  उस  के  बारे  में
 हू

 दिल-
 ग्बस्पी  ली  झापंस  में  टावस
 च्ही  भौर  बढ़ी  दिलचस्पी  से  लीं"  उन्हे

 खुनते भौर  पढ़ते  थे.  लेकिन  प्रभी  ण्क
 हक

 मिस्ट्री  ही  बती  हुई  है  are

 श्री  अप्तर  द  जी  ने  तो  इस  की  नह  सै कु

 हू  थे  दही  तरस
 कि  च्  इस

 करन  जिन

 1:  के  sal ऋ  गो  |  Or  em:
 आहिएकि  सास्युर्या  गये;  मंभोलिया  पड़े को
 किस  जगह  गंये  -  यह  सही  हैं  कि  ताहगागे

 "बाब्  हादसा  नहीं  हा  झौए  भ्रम
 बह  हादसा  हुमा  भी,  “सी  उस  में  नेताजी

 सुभाष  चन्द्र  बोस  नेहीं  थे।  सश्कार  इस
 बारे.  पूरी  इनफ़म शन  हासिल  करने  की
 कोशिश  करे  ।  अरब  तो  जनता  पार्टी  की
 सरकार  है।  पहले  जो  कमीशन  बिठायैं  गये,

 किस  ढंग  के  बिठाये  गये,  उस  के  बारे  में
 मन्ने  बहुत  कुछ  नहीं  कहना  है।  लेकिन  अरब
 सरकार  इस  बारे  में  कोई  ऐसी  कमेटी
 बिठाये  जो  इस  बारे  में  सब  लोगों  से  तथ्य  ले
 कर  झपना  फ़ाइनल  डिसिजेन  दे,  ताकि  लोगों
 को  असलियत  का  पता  चल  सके  ।

 हिन्दुस्तान  की  तारीख  में  नेताजी  सुभाष
 श्बन्द्र  बोस  पहले  झादमी  थे,  जिन्होंने  है].
 यक्‍त  के  सब  से  बड़े  प्रादमी  से  श्रोपनली  कन-
 पिलक्ट  किया  ।  यह  महात्मा  ग्रांध्ी  के
 खिलाफ़  खड़े  हुए,  क्योंकि  यह  हमेशा  अपनी
 'कादशैंस  के  मुताबिक  काम  करते  थे।  कोई
 इस  बात  का  अंदाज़ा  नहीं  कर  सकता  था  कि

 हि  कोई  प्रा  दमी  हिन्दुस्तान  से  बाहर  जाकर  फौज
 छड़ी  करके  हिन्दुस्तान  की  आज़ादी  के  लिए
 लड़ाई  कर  सकता  है।  प्रगर  कोई  ऐसी  बात

 है,  तो  लोग  कहते  थे  कि  वह  पागलों  को

 दुनिया  में  (रहता  है।  लेकिन  नेताजी  ने  यह
 कर  दिखाया

 ,  नेताजी  की  सारी  हिस्द्री  एक  मिस्ट्री  रही!
 है।  उन्होंने  बत  रखा,  फिर  बहू  काबुल  गये,

 काबुल  से  रोम  भौर  रोम  से  बलिन  पहुंचे  भौर
 फ़िर  वहां  से  प्राकर  हिन्दुस्तान  को  झाशाद
 कराने  के  झ्िए  write  शनणए०  बड़ी  की  4

 यह  कहना ठीक  नहीं  है  कि  झाजाई,,
 हिन्दुस्तान  का  हंडा  पहली  यार  1s
 झपस्थ, ,  £947  हो. बुलंद  हमा,  इससे

 'बहुत  पहले  जब  तेसताजी  सुभाष  ग्यगा  बोल
 हें  लिप...  1...  मगिदृर  की



 eee  दोह
 बर  बा्ि०एन० न  ए०  के  जरिये  पंग्रेजों  की सत्ता

 ा बलरफिशा "बर हद हिलाल
 हिन्दुस्तान  के  बोगों  मे  उस  सख्त  बहुत  खुशी
 महभूस  की  थी  प्रींज  ों  बहुत  से  लोग
 अपने  झा प  को  प्राग्रेसिव  ओर  इनकल वी वी  कहते
 हैं,  प्रापकोयाद  होगा”  कि  वे  किन  शब्दों
 में  नेशजीकोयाद  करतेथे।  उन्हें  जापान
 क्या  पिट्ठ,,  का  जाता  था

 फिर  कहूंगा  कि  चूंकि  अझब  जनता  पार्टी
 की  सरका २  है,  इस  लिए  वह  नेताजी.  के  बारे
 जिटिश  यवनमेंट  सेसब  तथ्य  हासिल  करे।
 जो  इंनफ्मेशन  ला्ड  माउंटबेटन  के  पास
 है,  या  जो  लड़े  वेविल  केपास  थी,  या
 यहां  को  यवरनमेंट  केपास  अपनी  खुफ़िया
 पुलिस  की  'एनक्वीयरी  के  जो  रिकाई
 झौर  दूसरे  डाकमेन्ट  हैं,  प्रधान  मंत्री  झपना
 पसनल  इनफ्लएन्स  एक्सट  कर  के--हस  में
 सरकारी  कारेसपांडेस  से  काम  नहीं  होता
 औै--उन्हें  हासिल  करने  की  कोसिश  करें

 इसी  तरह  वह  पर्सनल  लेबल  पर
 झमरीका  जौर  रूस  की  सरकारों  से  भी
 पता  लगाने  की  कोशिश  करें.  कि  सचाई
 क्या  है,  जिस  से  देश  के  लोगों  को  इस  बारे
 में  प्रसलियत  का  पता  चल  सके।

 SHRI  VASANT  SATHE  (Akola)
 Sir,  I  want  to  congratulate  Shri  Samar
 Guha  for  bringing  this  question  with
 a  sense  of  devotion  and  dedication
 again  and  again  to  the  notice  of  the

 tise.  because  like  many  others  he
 ‘thonestly  feels  and  beleives  that  Neta-
 ji  Subhas  Chandra  Bose  is  still  alive.

 rsonally  feel  that  Netaji  Subhas
 dra  Bose  has  joined  the  ranks  of

 ; those  amar  vibhutis  of  our  culture.

 'झश्वत्थ/मा  बलि(्यासों  हमुमांश्व  विभीषण  :

 In  gur  mythology  these  are  the  five
 grest,  प्रजर  झमर  विभति!

 I  think,  so  is.  Netaji.‘"I  do  not  be-

 Vays  that  Netaji  would  ever  die.  As

 रि

 1
 20  पे

 ९  astrolonger  triehd,  Dr.
 Sait  ba

 wed,  fb

 Wreljhood.  st  as  comin, rhe

 mae  ge  oa  FT  द  o-  ‘Dissappdarane
 :

 <r  Mistaibgibins "  be  eae  XM
 back.  But  astrolo,
 eacape  clause,  “sbthat they  cai  Worcs

 he  proved  wrong.  So,  he  had  ‘kept  an
 escape  clause  even  in  his  prediction
 by  saying,  there  may  tbe  ह... ड  bhra- nsh,  .  loss  of  oy memory.  Supposing here  is  loss  of  memory  or  sanvasi
 ‘yog,  he  will  not  come  back;  he  will be  aliye  and  yet  he  will  not  come bac’  and  we  will  never  have  the  for- tune  of  seeing  him.  After  all,  Neta-
 ji’s  age  today  would  be  approximate-
 ly  79,  running  80.  Is  it  not  correct?

 Pata
 SAMAR  GUHA  (Contai):

 SHRI  VASANT  SATHE:  He  will  be
 younger  than  the  hon.  Morarjibhai
 by  at  least  two  years  Therefore,
 God  willing,  if  he  returns,  he  will  be
 quite  fit;  if  we  are  really  fortunate
 to  get  him,  it  might  prove  to  be-a
 boon  to  our  land.

 I  personally  have  no  authority.  The
 only  person  who  has  studied  it  tho-
 roughly  and  who  is  an  authority  on
 this  subject  is  Professor  Samar  Guha,
 I  accept  his  verdict  on  these  reports
 Therefore,  if  he  says  that  these  re-
 ports  ‘are  all  wrong,  I  will  accept  it.

 Some  hon.  Memeber  mentioned
 about  Netaji  not  being  named  or  re-
 membered  on  the  I5th  of  August.
 But,  remember,  there  is  not  a  single
 35009  August  when,  at  the  end  of  the
 speech,  the  Prime  Minister  does  net
 give  to  the  nation  the  call  given  by
 Netaji,  namely,  Jai  Hind.  How  do  we
 remember  our  great-men?  We  re-
 member  them  by  their  words,  by
 thelr  deeds  and  by  their  slogans.  The
 slogan  Jai  ‘Hind  given
 India,  which  has  continued’  to  ins-

 “pire  every  citizen  of  this  ‘country,
 young  and  old,  is  the  slogan  given  ू...
 Netaji.  Our  Prime  Minister’  this  ‘year
 also,  at  the  end  of  his  spéech  atthe...
 ramparté'  of  the  ‘Red  ‘Fort,  gave  the

 Syenn
 Jai  Hind.  Therefore,”  Netaji

 hl  alwaya  continue’  to"  inspite  ‘oar
 people,“  eye

 an
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 {Shri  Vasant  Sathe)
 I  find  sometimes  a  contradiction  in

 our  behaviour,  Statutes  or  portra-
 its  are  normally  unveiled  of  only
 those  who  are  no  more  with  us,  It
 is  very  seldom,  except  in  the  South,
 that  a  statue  ig  unveiled  of  a  person
 who  ig  still  alive.  Normally  it  is  not
 done,  In  the  present  case,  on  the  one
 hand,  we  have  unveiled  the  statues
 and  portraits;  on  the  other  hand,  we
 are  maintaining  that  he  is  still  alive,
 I  think  there  is  some  contradiction
 which  needs  reconciliation.

 If,  for  any  reason,  it  is  fell  that  the
 recommendation  or  repart  of  the  Com-
 Mission  is  wrong,  throw  it  out  and
 have  another  fresh  enquiry.  In  all
 seriousness,  I  would  submit  to
 Morarjibhai  that  the  only  authority
 00  this  subject,  who  ean  go  into  it,

 ‘Who  can  really  go  to  the  areas  where
 there  is  a  likelihood  of  finding  Subhas
 Chandra  Bose  is  Prof.  Samar  Guha.
 He  has  photographs  with  him.  I
 think,  there  should  be  a  one-man
 Commission  I  am  saying  it  in  all  humi-
 lity  and  seriousness  and  that  should
 fe  headed  by  Prof,  Samar  Guha.  He
 can  take  all  the  assistance,  the  entire
 Government  machinery  can  be  plac-
 ed  at  his  disposal  and  he  might  even
 take  the  assistance  of.  your
 scientific  astrologer.  There  js  gsubs-
 tance  in  astrology  and  may  be  that
 it  would  help.  But  if  any  one  can
 find  Netaji  Subhas  Chandra  Bose  for
 us  and  if  on  any  one’s  behalf  suppos-
 ing  Netaji  has  taken  sanyas,  as  the
 Astrologer  says,  and  even  then  if  any
 one  can  persuade  him  to  come  even
 in  sanyas  at  least  to  give  darshan  to
 shis  people,  it  is  only  Prof.  Samar
 Guha,  and  nobodyelse.  He  has  such
 a  devotion  and  completed  identifica-
 tion  that  you  cannot  find  in
 anyone  else.  {I  would  request  the
 hon.  Prime  Minister,  Shri  Morarji
 Desai  to  appoint  a  one-man  Commis-
 sion  headed  by  Prof..  Samar  Guha,
 give.  him  all.  the  assistance  than.one can  think:of,  Let  him  try  his  best  to

 bang
 Subhas  Chandra  Bose  to.  this

 nd
 With  these  words.  I  conclude.

 Mr.  Chairman, Sir,  I  may  differ  sometimes  from  hén,
 friend,  Mr.  Samar  Guha,  but  I  can
 never  doubt,  even  in  my-'sleep,  his
 sincerity.  I  have  great  admiration
 for  the  dedication  with  which  he  is
 pursuing  this  cause  and  yet  we  have
 to  be  realistic  in  this  matter.

 There  have  been  two  enquiries  inte
 the  report  of  the  death  of  Netaji
 Subhas  Chandra  Bose  in  the  air-crash
 on  १80  August  2945  at  Taihoku  aire
 field  during  his  air-journey  to.  Man-
 churia,  one  by  a  Committee  presided
 over  by  Maj.  General  Shah  Nawas
 Khan  and  the  second  by  a  one-man
 Committee  of  enquiry  headed  by  Shri
 G.  D.  Khosla,  retired  Judge  of  the
 Punjab  High  Court,  The  Majority
 report  of  the  first  Committee  and  Shri
 Khosla  held  the  report  of  the  death

 as  true,  Since  then,  reasonable  dou-
 bts  have  been  cast  on  the  correctness
 of  the  conclusions  reached  in  the  काकी
 reports  and  various  important  con-
 tradictions  in  the  testimony  of  wit-
 nesses  have  been  noticed.  some  fur-
 ther  contemporary  official  documen-
 tary  records  have  also  become  avail-
 able.  In  the  light  of  those  doubts  and
 contradictions  and  those  records,  Gove
 ernment  find  it  difficult  to  accept  that
 the  earlier  conclusions  are  decisive.
 At  the  same  time,  Government  feels
 that  no  useful  purpose  would  be  ser-
 ved  by  having  any  further  inquiry.

 Z  hope  that  in  the  light  of  this  state-
 ment,  my  hon.  friend  will  withdraw
 his  .  motion

 PROF.  SAMAR  GUHA  (Contai):
 Sir,  Today  is  a  great  day  for  the  whole
 Indian  people,  because  a  mortal  sin,
 a  treacherous  crime.  that  w&s  com-
 mitteg  against  the  epic  hero  of  Indias
 freedom  has  been  undone,  If  Y  say
 that  Netaji  was  given  burial,  out  of
 political  conspiracy,  it  would  not  be
 an  exaggeration.  Although  there  wes

 not  an  iota  of  daybt  or  any  positive
 proot  to.  the  contrary  that  plane.
 crash  was  nothing  but  fake;
 alleged  crash  did  not  involve
 at  all  =



 congéétulate  the  Prime  Minister
 Qn  .pebalf  of  the  Indian.  pegpie,:.the
 Government  as  well;  for  the  very  bold
 and  courageous  steps  and  the  decision
 ha  ६  they  have  taken  today.  It  is  not
 gm  e&sy  matter  to  undo  the  findings
 yet.  the  two  Inquiries.

 I  also  congratulate  the  representa~
 tives  of  all  the  parties  in  this  House,
 all  of  whom,  about  25  of  them,  who
 spoke  in  this  House  on  earlier  occa-
 -siong  on  this  resolution  and  who  lent
 their  unanimous  support  to  the  demand
 to  undo  the  Khosla  Commission's
 Report.

 I  would  also  remind  this  House  that
 earlier  about  400  members  of  both  the
 Houses,  this  House  and  the  other
 House,  had  in  a  joint  memorandum
 urged  upon  the  Government  for  a

 _fresh  inquiry  on  Netaji  on  the  basis
 of  which  the  Khosla  Commission  was
 “get  up.

 It  is  a  matter  of  extreme  regret  that
 it  requirég  three  decades  for  our
 nation  to  undo,  |  would  say,  the

 _mischief  that  was  done  ugainst  the ’  revolutionary  pilgrime  of  India.
 Would  there  have  been  the  freedom,
 बड़  you  call  it,  would  the  British  im-

 “perialists  have  quit  India  so  preci-
 Pitously  being  the  victor  of  the  last
 War  if  there  had  not  been  a  fatal  blow
 by  Netaji  Subhas  Chandra  Bose?
 ‘What  now  I  would  say  is  not  my
 word,  but  is  the  word  of  Lord  Attlee
 who,  as  हैं  private  citizen,  came  to
 India.  It  beg  been  quoted  by  Shri
 2.  Cc  Mazumdar  in  his  book,  “History
 of  Indian  Independence”,  He  was

 asker  “Why  did  the  British  quit  India
 80  precipitously?”,  Lord.  Attlee  said:
 “Because  of  the  activities  of  Netaji
 Subhas  Chandra  Bose”,

 It  is  now  the  accepted  fact  of  history
 that  Mahatma  Gandhi  prepared  the
 background  of  Indian  freedom  and  it
 ig  Netaji  Subhas  Chandra  Bose  who
 achieved  it.  But  not  the  freedom  88
 you  find  today.  It.is  not  the  freedom

 ..0f  either  of  the  dream  of  Mahatma
 Gandhi  or  Netaj,  Subhas  Chandra

 pie.  fi
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 ह  am  not  angry  lke  Mr,  Dhiren-
 dransth  Basu  :  or  «anybody  for  ‘not
 finding:  the  name  of  Netaji  in  the
 Doordarshan  on  the  I5th  August,  ‘f
 am  very.  glad  that  they  did  not
 mention  the  name  of  Netaji  on  the
 i&th  August  because  anybody  having
 the  real  meaning  of  the  Independence
 that  we  achieved  on  the  750  August
 would  not  mind  it.  At  least,  I  never
 attend  any  function  nowhere,  not
 for  even  a  day  on  the  i5th  August—
 may  be,  personally,  to  me,  it  is  a  day
 of  national  betrayal,  Y  remember,
 Mahatma  Gandhi,  remained  unknown
 at  Balighata,  at  the  mid-night  of  I5th
 August  and  he  did  not  bless,  did  not
 even  send  a  message  of  congratula-
 tions  on  this  kind  of  Independence,
 that  we  achieved.  Therefore,  I  am
 not  at  all  worried  about  it.  I  am  glad that  his  name  was  not  mentioned  on
 the  5th  August  because  his  name
 should  be  mentioned  either  on  26th
 January  or  28  October,  the  day  on
 which  Netajj  declared  the  Provisional
 Government  of  India  and  declared  a
 war  of  Indian  liberation  against  the
 British  imperialists.

 Today,  I  express  my  gratitude  to  the
 ‘Prime  Minister  because  today  ends  a

 crusade  that  in  my  humble  way  JI  was
 trying  to  conduct  on  behalf  of  the
 people  of  India  at  least  to'see  that
 Officially  and  legally  Netaji  is  not
 declared  dead.  How,  by  undoing  the
 findings  of  the  two  Reports,  at  least
 this  much  we  have  achieved  that,

 ‘today,  Netaji  is  neither  legally  nor
 officially  dead.

 What  happened  to  him?  Whether
 there  will  be  any  useful  purpose
 served  by  having  a  fresh  enquiry  or
 not  is  a  question  which  I  will  answer
 later.  But  I  want  to  draw  the  atten-
 tion  of  the  Prime  Minister  to  the  fact
 that  what  has  been  done  by  this
 Government  hag  been  done  by  Khosla
 himself.  He  himself  repudiated’  his
 own  findings  in  a  recent  case  in
 Calcutta,  There  was  the  report  of  the
 Khosla.  Commission  and,  just’.  efter
 the  publication  of  this  Report,  I)
 published  @  book  called  "The  ‘Last
 Days  of  Netaji.  This  is  nothing  but



 "459  ह... अ  ्  Disapptatelice  AUGUST  38,  1978  of  Netaji  Subhas  Bose  se
 *

 acted  “hh
 {Prof.  Samar  Guha}  oy

 ‘almost  a  verbatim  reproduction.  of  the
 Commission's  Report,  having  just
 f#ome  linking  up  here  and  there,  At
 ‘least  in  27  places  he  describeq  Netaji
 ‘az  a  puppet  of  Japan,  a  tool  of  Japan,
 @  qguisling,  and  what  not.  Why  did

 the  do  so?  Do  you  know?  It  was
 because  he  found  that  the  testimony
 of  the  witnesses—Japanese  or  other-
 -wise—would  not  justify.  his  findings
 that  Netaji  really  died  in  the  plane
 crash.  Therefore,  he  had  to  build  up
 some  political  thesis  and  he  did  it
 without  having  any  kind  of  evidentiary
 support.  No  witness  anywhere  men-
 tioned  that  Netaji  acted  or  subjected
 himself  to  act  as  a  puppet  or  a  quisling
 of  Japan—not  a  single  witness  said
 so.  Yet  he  mentioned  this  about  27
 times  only  to  give  justification  to  his
 finding.  His  political  thesis  was  that

 te  the  man  whom  Japan  considered
 :@s  nothing  but  a  puppet  and  quisling,
 they  could  not  give  any  protection  to
 him,  endangering  their  own  national
 interest  as  against  the  wrath  of  the
 Anglo-American  pawerg  under  whose
 occupancy  they  were  after  the  war.

 The  family  memberg  of  Netaji  filed
 a  defamation  case  against  Mr.  Khosla—

 against  this  Report  and  against  his
 book  aleo—and  he  had  to  render  an
 qn-conditional  apology.  I  want  to
 keep  on  record  in  this  House  what
 whe  said  while  tendering  his  un-con-

 gittonal
 apology.  |  will  read  it  out.

 .  “I..,.de  hereby  tender  un-
 qualified  apology  to  the  compiaisant,
 Shri  Dwijendra  Nath  Bose  and  other
 members  of  the  family  of  Netaji
 and  to  our  countrymen,  who  have

 ,  felt  hurt  and  aggrieved,  owing  to
 the  jmpugned  passages  jn.  the  said
 book  .concerning  one  of  the  greatest
 eons  of  India  and  his  nephews,

 I  would  also  express  for  myself
 that  I  sincerely  share  in  common

 ‘with  my  countrymen  the  deepest
 regard  for  Netaji  who  is  regarded
 as  the  LIBERATOR  of  our  MOTHER-
 LAND  and  wag  christened  by  no
 Jess  a‘person  than  Mehatma  Gandhi,

 .  ‘the  Father  of  the  Nation  as  “THE
 i  PATRIGT  OF  PATRIOTS-—THE

 “in  the  game  language.
 _only  a  few  words:  The  publisher

 coaterny  ,  Pfs  ee
 PRINCE  OF  PATHIO?S”  ‘ay  dhe
 thé  greatest  sons  6  voids.

 *

 I  am  prepared  to  make  due  ana adequate  amends  to  have  the  ९
 compounded  according  to  lew  and
 also  undertake  to  have  the  apology
 herein  contained  published  fully
 and  adequately  through  advertise-
 ment  inserted  in  leading  newspapets
 in  Calcutta,  Delhi,  Bombay,  *  and
 Madras  and  other  State  Capitals  rd
 India  as  also  in  newspapers  07
 countries  where  the  said  impugned
 publication  has  been  circulated,  to
 freeze  stocks  of  the  impugned  book
 left  with  me,  my  publishers  and  their
 agent  and  not  to  sefl  or  reprint  the
 same  and  also  to  supply  copies  of
 the  apology  to  the  leading  book-
 sellers  where  the  book  has  been  dis~
 played  for  sale.  requesting  them  to
 hang  up  the  same  in  public  view.

 I  hope  and  trust  this  apology  will
 be  accepted  ang  the  cate  will  be
 compounded  according  to  law.”

 So,  Mr.  Khosla  has  repudiated  it  him-
 self—and  the  publisher  also  did  (80...  I
 don’t  want  to  read  it  out:  it  is  almost

 T  will  quote

 said:
 “We  confess

 that
 we  were  not

 aware  of  ding  contents  gpd
 the  impli¢at!  ereof  as  we
 only  executing  orders  placed  wh
 us  for  the  performance  of  our
 fessional  job  as  printers  and  55
 lishers.

 If  we  were  aware  of  such  con-
 tents;  which  traduced  the  honebr
 of  one  of  the  greatest  sqng  of  Indja,
 we  would  certainly  not  have  been  a
 party  to  the  printing  and  publishing
 of  the  impugned  book  in  respect  of
 which  “we  have

 =  i  M4 become  involved  in  our  a
 capacity.  We  heréby  make  due  ahd

 adequate  aménds  for  our  said  ine
 advertent  laches  by  tendering  jour

 gutted
 80089  to  the’  com-

 ant,  Shri  DwijertGra  Nath  Hose,
 and  other  members  of  the  fanifty“of
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 Netaji  and  also  to  our  Pes Seca
 for  this  publication.”
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 I  got  the  indulgence  of  this  House

 when,  last  time,  I  made  an  one-hour-
 and-fortyfive-minute  speech  marshall-

 “ing  all  facts  why  |  believed  that:  the
 plane  crash  was  nothing  but  a  fake.
 But  I  felt  that  I  could  not  fully  con-
 vince  this  House.  After  that,  what  I
 jotted  down  something  in  the  jail,—
 I  had  recast  then  and,  very  hurriedly,
 published  this  book,  called  “Netaji
 ‘dead  or  Alive?”  Fortunately,  I  have
 the  cuttings  of  the  review  of  the  book
 from  aimost  all  the  leading  papers  of
 the  country.  All  the  leading  papers
 that  are  brought  out  from  various
 metropolitan  cities  have,  unanimously,
 in  their  reviews,  commented  that  this
 pook  has  conclusively  proved  that
 Netaji  did  not  die  in  the  air  crash.
 I  know  many  things,  but  |  have  not
 mentioned  in  the  book  anything  that
 was  not  found  in  the  documents  that
 were  produced  beforé  the  Shah
 ‘Nawaz  Khan  Committee  or  the  Khosla
 Commission  or  in  the  documents
 Were  later  published  in  the  British
 papers—I  mean,  the  secret  t  papers
 that  have’  been  recently  published.
 All  the  newspapers  have  commented
 whenimously  that  it  Has  been  conclu-
 ively  proved  that  Netaji  diq  not  die

 the  air-crash.

 ‘¥f  Netaji  did  not  die  in  the  air-crash,
 ‘then  whet  happazied  to  him?  It  jg  our
 moral  obligation  to  know'  what
 happened  fo:Kim.  The  Prime  Minister
 hhtssaid  ‘that  no  useful  purpose.  will
 be  served  by  having  ह उ  fresh  inquiry.
 I  agree.  But  the  reason  is  different
 For  me,  there  is  no  necessity  any
 more  of  any  fresh  inquiry.  I  got  the
 report  quite  earlier  and  somé’  ‘tm
 portant  information  also  from  very
 Tesponsibte:  quarters  .  that  Netaji  is
 alive..  I  made  frantic  seatches  all
 Over  the  country  to  try  to  find  any
 kind  of  clue—i¢  that  could  provide  any

 क
 fve  information  that  Netaji  is

 re.  Yet,  I  gould  not  be  absolutely
 about  the  yerscity  ofthe  infor-

 tion  that  I‘  recelved  earlier,  Ihave,
 therefore,  been  very  careful:  ff  you

 Netaji  Subhas  Bose  (M),
 beset  T  safa  an

 use,  I  have  always  used  the
 2 4  believe,  Netaji  ..-

 remembepr,
 th  thé  Hr

 live”,  “I  hope,  Netaji  {fs  alive”,  “I
 pray  God  that  Netaji  should  be ‘alive’,  land  ‘I  dream  that  Netaji  4s
 alive”.  \Even  when‘!  wrote,  this  ‘book,
 I  .had  a!  certain  shadow  of  doubt  jn

 me;  for:  that  reason,  in  the  title  of
 this  bowk,  I  have  kept  a  query,  -

 ‘question-mark,  if  ‘Netaji  Dead  or
 Alive?  ’

 I
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 that  many  people  feel  that
 t  am  a  ¢razy  person,  I  am  a  gullible
 person;  /and  I  am  easily  subject  to
 believe  j  any  kind  of  rumour  about
 Netaji  being  alive.  I  know  that,  I
 know  even  that  many  people  con-
 sider  me  as  childish  when  I  wear
 this  WNijetaji  badge.  Many  people
 say  that  I  am  using  it  for
 political!  purposes...  At  my  age,  to

 have  badge  unfailingly—what  it
 is,  I

 a

 ;  what  is  this  meant  to  be,
 I  know.

 :

 =f;

 Tj  am  thankful  to  God  that  my
 quest,  thy  search  and  my  mission  to
 ‘knoW  Whether  Netaji  ts  dead  or  alive
 Wag  fulfilled  to-day.  To-day  for
 tae,  ,thi  ig  no  question  of  inderisi.

 t  any  way.  In  the  name  of
 ठ्ति  I  avinounce  in  this  House  that  I
 know:  that  Netaji  is  alive

 #
 Nat  ae  my  riends  will  ask  the

 question,  why  then  are  you  -  not
 divulging  his  whereabouts?  I  am  -tpo
 eager,  too  impatient  to  let  the  country

 rknow.  what  I  know,  but,  then  I  have
 not,  the.  freedom  yet  to  disclose

 be पु  know...  aa
 ie

 SHR  HYAMNANANDAN  MISHRA
 (Beg  ai):  Why?

 3  ्
 PROK  SAMAR  GUHA:  What!

 know,  if  I  divulge  now  then  everyone  .
 of  you  ‘will  jump  up  if  I  say  ‘some~
 thing  and  jf  I  show  you  something  to
 prove’  what  I  have  said.  But,  I  heve
 not  the  freedom:  yet:
 I.  can  say,  Netaji  is  nowhere
 duress,  He  ig  free  man.

 But  this  much:

 -
 athe
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 helieve  that  the  time  is

 Iso  kni
 -@ff  when  the  country  will

 t  know
 positively  that  Netaji  is  alives  be  690०
 when  he  reappears  there  will

 in  this
 kind  of  a  political  earthquaky  4  with
 eountry.  To-day  I  pray  to

 etaji  may
 _al]  my  countrymen  that  N

 may  get
 be  in  good  health  and  we  rf  =
 ack  the  greatest  revolutiona,  "dion
 ef  our  country,  the  epic  ere  ij ot  of  our
 freedom,  the  greatest  patri

 ian  ople
 country,  the  Netaji  of  the  In  Sad
 Yack  in  our  midst  so  that  h  ‘  ”  heir
 the  destiny  of  our  people
 cherished  goal

 <a  very  for

 with  all
 I  again  pray  to  God  along  a

 wof  you  so  that  Netaji  keeps,  *  |
 we  get  him  back  jn  our  midst  +  early

 as  possibie
 fe  Minis-

 Sir,  again,  I  thank  the
 Prin,  friends “ter,  the  government  and  1

 ००६  in for  lending  all  kinds  of  th  cele
 andoing  the  mortal  sin  and  ‘st  Netaji.

 thet  was  committed  agai
 to  God, ‘To-day  J  will  only  again  pra,

 God,  give  beck  our  Netaji  हैं)
 ४.

 Jai  Hindi,  Jayatu  Netaji,  .  ‘
 MR.  CHAIRMAN:  Are  ne  ial

 drawing  your  motion?

 PROF.  SAMAR  GUHA
 a tends

 =

 mo  necessity  of  any
 nee because  I  know  Netaji  is  al

 i
 MR,  CHAIRMAN:  so,  et  the

 pleasure  of  the  House  ६  ae  als
 ‘te  withdraw  his  motion?

 ..SOME  HON,  MEMBERS:

 =  The  substitute  motion  was,
 withdrawn,

 (Yes.

 eerie

 ;

 हक 464४5

 f
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 155,  hrs.

 MOTION  RE:  LARGESCALE  DIS-
 TRESS  SALE  OF  RAW  JUTE  BY

 THE  GROWERS

 SHRI  CHITTA  BASU  (Barasat):
 Mr.  Chairman,  Sir,  with  your  permise
 sion,  I  beg  to  move:

 “That  this  House  do  take  note  of
 the  situation  arising  out  of  the  large
 scale  distress  sale  of  raw  jute  at
 prices  lower  than  the  statutory
 price  in  West  Bengal  and  other  jute
 growing  States  and  urges  upon  the
 Government  to  take  appropriate
 actions  to  ensure  remunerative  price
 for  the  growers”.

 Mr.  Chairman,  Sir,  I  think  you  would
 agree  With  me  that  the  Motion  this
 House  is  discussing  now  is  of  vital
 importance  not  only  for  a  large  num-
 ber  of  our  people  but  also  for  the
 entire  nation.

 You  know,  Sir,  that  jute  which  we
 formerly  called  ‘golden  fibre’  has
 played  a  very  important  role  in  the
 economy  of  our  country  and,  parti-
 cularly,  in  the  rural  economy:  of  the
 jute  growing  States.  It  is  quite  well-
 known  that  the  jute  manufacturers
 account  today  for  nearly  7.  per  cent
 of  our  total  foreign  exchange  earn-
 ings.  It  is  also  well  known  that  over  ,
 2  lakhs  =  of  industrial  workers  are
 directly  employed  in  the  jute  indus-

 ‘try.  About  twenty  Iekhs  of  our
 ‘people  are  directly  employed  in  the
 जपा  industry.  About  20  lakhs  of  our
 ‘people  earn  their  livelihood  from  the
 secondary  trade  to  the  sectora  of  the
 jute  industry.

 1157  hrs.

 [Gunx  N,  K,  SarswAnean  tn'the  Chair}

 Tt  is  also  to  be  mentioned  in  this
 connection  that  more  then  forty  iekhs
 of  our  Indian  families  or  thirty  lakhs
 of  farmers  of  six  jute  growing  States
 afe  engaged  in  the  production  and
 cultivation  of  jute.
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 So  far  as  West  Bengal  is  concerned,

 by  far,  the  largest  jute  growing
 “tate.  For  every  five  persons,  one
 pérson  is  getting  directly  or  indirect-
 ly  his  livelihood  from  the  jute  pro-
 duction  and  in  the  jute  industries.
 The  jute  industry:  ig  very  important
 from  the  point  of  view  of  national
 importance.  The  jute  industry  over
 the  last  two  decades  directly  contri-
 duted  to  the  foreign  exchange,  on  an
 average,  of  Rs..200  crores  in  the  form
 of  export  duty  and  another  Rs.  250
 crores  or  240  crores  by  way  of  excise
 duty.  I  think  the  importance  of  this
 subject  is  now  quite  clear  to  the
 entire  House.

 Now,  the  entire  policy  of  the  Gov-
 ernment  of  India  in  regard  to  the
 Price  and  purchas:  of  raw  jute  has,
 over  the  decade,  rested  on  two  major
 planks,  namely,  the  fixations  of  a
 statutory  minimum  price  for  jute  in
 the  markets  of  different  parts  of  the
 country  and  the  market  operation  of
 the  Jute  Corporation  of  India  to  pur-
 chase  jute  whenever  the  prices  tend
 te  fall  below  the  statutory  minimum
 level..  Mr.  Chairman,  I  say,  with  all
 the  emphesis  at  my  commend,  that

 ‘the  past  experiences  have  shown  that
 the  two-plank  policy  of  the  Govern-
 ment  of  India  in  regard  to  this  has
 miserably  failed—not  only  failed  but
 it  has  also  caused  maximum  hatm  and
 injury  to  the  nation’s  economy,  parti-
 cularly,  to  the  jute  growers.  They
 are  forced  to  sell  their  jute  at  a  much
 lower  rate  than  the  statutory  price.
 What  are  the  basic  or  fundamental
 geasons  for  this?  There  are  meny.
 but  I  will  mention  only  four  impor-
 tant  reasons  for  the  failure  of  the
 government's  policy.  First,  the  inade-
 quacy  of  the  support  price;  second,
 the  late-starting  operations  of  the
 Jute  Corporation  of  India;  third,  in-
 adequate  number  of  the  JCI  purchas-
 ing  centres;  fourth,  operations  of  the
 JCI  are  wholly  in  the  secondary  mar-

 They  are  completely  absent  in
 the  primary  market.

 28  brs.
 MR.  Chairman,  Sir,  as  regards  the

 question  of  minimum  price,  I  would

 Scle  -BHADRA  &  70, ह  AKA)  of  jute

 like  to  say  that  it  is  a  myth  to  the-
 growers  and  bonanza  for  the  indus-
 triglists,  tycoons  and  the  eight  mono-
 poly  families  of  the  Jute  industry.  I
 say  this  on  the  basis  of  the  documents.
 Sir,  niy  charge  against  the  govern-
 ment  is  that  the  pricing  of  raw-jute
 has  all  along  been  done  in  the  in-
 terest  not  of  the  jute  growers  but  in
 the  interest  of  the  industrialists,  jute.
 barons  and  the  eight  monopoly  fami-
 lies  in  our  country.  I  have  got  ample
 evidence  to  prove  the  allegation.
 This  evidence  I  have  been  able  to
 obtain  after  going  through  various
 documents,  government  publications.
 and  notings  on  the  goverment  files.
 Due  to  paucity  of  time  I  will  only
 cite  a  few.  To  begin  with,  let  me
 quote  the  relevant  portion  from  the
 recent  report  of  the  Public  Undertak-
 ings  Committee  of  ‘1977-78:

 “It  ig  most  distressing  to  note  that
 during  all  these  years  the  minimum
 prices  of  raw  jute  fixed  by  the
 government  as  also  the  prices  being
 offered  to  the  jufe  cultivators  were
 much  too  inadequate.”

 It  goes  on  further  to  say:

 “Tt  is  most  unfortunate  that  the
 very  basis  of  the  fixation  of  the  said
 minimum  statutory  price,  namely,
 the  first-cost  of  cultivation  of  raw
 jute  has  been  deliberately  kept  low
 by  the  various  agencies  concerned
 at  an  unimaginable  low  figure  of
 Rs.  116.”

 Now,  I  revert  back  to  explode  the
 myth  of  the  fixation  of  minimum  sup-
 port  price.  From  the  available  docu-
 ments,  I  find  the  cost  of  production
 per  quintal  was  Rs.  i68  calculated  for
 the  year  1974-75,  The  Agricultural
 Prices  Commission  fixed  the  minimum
 price  at  Rs.  25  per  quintal  for  the
 year  ‘1974-75.  The  cost  of  cultivation
 per  quintal  of  raw  jute  was  found  out
 to  be  Rs.  63  per  quintal  but  the.
 minimum  price  fixed  by  Agricultural
 Prices  Commission:  was.  Rs.  126  per
 quintal,  It  began  with  Res.  116,  and.
 then  came  to  Rs,  225  in  1074-75.  What
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 ened  in  subsequent  years!  In

 1975-76  the.  statutory  minimum  price
 was  Rs.  235  per  quintal  and  in  ‘1976-
 77  it  was  Rs.  380  per  quintal.  In
 ‘1977-78  it  was  Rs.  ‘141  per  quintal.
 The  conclusion  ig  quite  apparent  and

 irresistable  that  the  jute  growers  in-
 curred  a  loss  of  Rs.  28  per  quintal.
 On  an  average  during  the  last  3  years
 they  have  lost  Rs.  25  for  each  quintal
 of  raw  jute.  The  total  loss  incurred
 by  the  jute  growers  of  our  country  is
 dificult  to  identify.  I  would  only
 mention  one  observation  made  by

 Shri  Ranjit  Roy,  an  eminent  journa-
 list  of  cur  country  regarding  this.

 “The  West  Bengal  Land  Revenue
 (Floud)  Commission  reported  in
 939  after  extensive  investigation
 that,  if  jute  prices  were  to  prevail,
 one  tonne  of  jute  should,  in  price,
 be  equal  to  2.  tonnes  of  rice.

 The  relative  prices  of  rice  and
 jute.  have  been  through  the  mecha-
 nism  of  the  pricing  policy  of  the
 Centre,  changed  so  radically  against
 jute,  that  between  1955-56  and
 1969-70.  5  years),  a  total  of
 Rs.  572  crores  was  drained  out  of
 West  Bengal  on  thig  account.  At
 today’s  value  of  the  rupee,  the
 amount  is,  equivalent.to  .Rs..  900
 crores.  If  the  State's  logs  is  added

 up
 from

 ia  it  amounts  to  more
 8.  500,  crores.  The  money

 went  out,  of  West  Bengal  because
 the  deficit  in  food  she  hed  on  ac-
 count  of  diversion  of  paddy  land  to

 .  jute  had  to  be  made  up  with  food
 ““Gmports  from  other  States.  The

 ‘other  jute  growing  States  havé  also
 guffered  grievously.

 Then  again  I  quote  him:  :
 “Because  the  price  of  jute  e  has

 i:  .  beer:  kept  low:  compaie  to  the  prices
 -  of.  other.  agricultural  commodities,
 particularly  rice  and‘  wheat,  the

 four  Major  Eastern  States  and  Tri-
 ‘pura  have  lost  .  something.  like

 Rs.  8,000  crores  during  the  twenty-
 five  years  of  independence.”
 So,  ह...  wotild  see  the  colossal  in-

 दि  which  has  been  causéd  to  the

 ROGUE  fe,  कहे

 ि  growers,  Af  West
 Beieal Beieal  L

 aie

 _  You  gas  calcite

 Government;

 a  kay  Fe

 West  Bengal,
 _jute  growing  Sfates  og  our  countxy.

 What.  is  the.  final  recommendation
 of  the  Public  Undertakings  Committee
 on  J.C..2  YT  quote:

 The  cost  of  production  of  jute
 per  acre  for  the  study  as  a  whole
 which  in  turn  worked  out.  to
 Rs.  377.34  per  quintal  (including
 byproduct)  and  Rs.  344.34  per
 quintal  (excluding  cost  of  by-
 product)...

 The  representative  of  West  Ben-
 gal  Government  agreed  that  a  mini-
 mum  of  30  per  cent  return  would
 be  reasonable.  On  this  basis,  a  fair
 remunerative  price  to  the  growers
 worked  out  to  Rs.  447.64  per  quin-
 tal  (viz.,  Rs.  334.84  as  cost  of  pro-
 duction  plug  Rs.  403.830  as  return  at
 30  per  cent.’

 Sir,  I  think,  the  whole  House  will
 be  surprised  to.  know  this.  In  the
 current  year  they  have  fixed  Rs.  350
 per.quintal,  While  the  cost  of  produc-
 tien;  ag  they  say,  is  Rs.  34434  per
 quintel,  the  Government  have  decided
 or  fixad  the  minimum  price  of  Rs.  i50
 per  quintal

 this,  anybody’  cin
 miculdte  in  this  House,  t

 fir fg  to  be  Rs.  97  per.  aa every
 br  Yon

 fate  a
 Prien ‘ou  can  well

 pata  and  व  एस  injury  ich
 48  Caused  to  40  lakhs  of  the  jute

 "  era  in  this  country.  It  is:  ink
 rs  Government’  shuld’  correct

 position.  Why  would  there  be’  undér.
 ‘pricing  of  the  minimum  support  price?
 Thete  date  grievous  allegations  agwinst

 there  gre  allegations
 against  thé  Agricultiral  Pricés  'Cotn-
 thission;  there  are  grievous  allega’
 against  the  Directorate  of

 225 and  Statistics.  Allegations  are
 against  the  Ministry  of  Cotnmerce
 the  Ministry  of  Industry.

 et would  only  refer  to  the  alle
 made  ty  the  Committed  on  Public
 Undertakings.  This  Committee  Ci9??-
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 _.canere  ig.-no.  doubt  that  in  the
 entire  process  of  collection,  com-
 pilation  and  publication  of  data  re-
 dating  to  cost  of  cultivation  of  jute
 and  of  fixation  and  announcement
 of  minimum  statutory  price  for  raw
 jute,  all  these  agencies  including
 Directorate  of  Economics  and  Sta-
 tistics,  Agricultural  Prices  Commis-
 sion  an@  Ministry  of  Commerce

 (now  Industry),  have  acted  as  the
 bitterest  enemies  of  the  poor  jute
 grower.  They  completely  sided  with
 the  jute  industrialists  and  jute
 tycoons  on  the  pretext  of  maintain-
 ing  the  so-called  ‘viability  of  jute
 industry’  and  their  anxiety  to  pro-
 tect  export  market  of  jute  manufac.
 tures  from  an  imaginary  ‘deleteri-
 ous  effect’  of  any  increase  in  the
 price  of  raw  jute.  It  is  most
 unfortunate  to  find  that  the  Cabi-
 net  Committee  on  Food  and  Agri-
 culture,  at  the  material  time,  was
 also  a  party  to  this.  The  entire
 machinery  was  positively  working

 ५  for  the  jute  industry  and  the  jute
 tgadera’  lobby,  and  in  this  process
 many.  palms  must  heve  been
 greased.”

 Ig  this  not  sufficient  to  warrant’
 ‘ ‘comprehensive.  enquiry?,  I  deman

 pina  lit  ‘pasia  of  the  report  of  the
 Committee  on  Public  Undertakings  on
 JCI;  where  ailegations’  have  ‘been
 made  that  many  palms  were  greased—
 E-lttew  whose  palms  have  been  greas-

 ाछदी-पका!  ‘probe  should  be  instituted  to
 find.  eut  whose  palms  were  ‘greased

 ‘‘an@.who  have  been  subjected  to
 immense  -:grievous  injuries.  I  think,
 the  House  will  agree  with  me.

 het
 I  shall  be  failing  in  my  duty  if  I  do

 not  mention,  in  brief,  some  of  the
 véry  vital  problems  of:  the  jute
 @rowerg  in  our  country..  I  would  only
 mention  two  factors,  namely  the  non-
 availability  of  very  essential  .  credit
 facilities  and  secondly,  the  introduc-
 tion  ‘of  ISI  grading’  system.  ‘The  time.

 es  Diébrais
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 ceed  PALO  tgs
 at  my  disposal  is  very,  short,  therefnas, 7  ‘do  not  propose  tp  explain  how.  ther
 growers  are  cheated  and  robbed  off  by the  ISI  grading  system.  ata

 “It  is  quite  well  known  that  the  jute,
 &rowerg  of  our  country  are  denied
 any  credit  facilities  from  the  banks.  or other  financial  institutions  of  our
 country.  On  the  other  hand  the  jute
 barons  ang  tycoong  in  the  industry.  are
 basking  under  the  lavish  patronage  of
 the  banks  and  the  financial  institu. tions.  To  iliustrate  my  point,  I  would,
 Only  mention  a  few  things.  The  total
 amount  of  credit  limit  available  to  the
 jute  mills  for  the  purchase  of  raw
 materials  and  for  other  operations
 amounted  to  Rs.  57.22  crores  as  om
 30th  June,  1977.  The  limit  extended
 by  the  banks  for  trading  in  the  raw
 jute  amounted  to  Rs.  52.29  crores,  hey about  200  crores.  This  also  relates  to
 4977  figures,  Then,  the  advance
 Granted  to  29  sick  jute  mills  amounted
 to  Rs.  67  crores  at  the  end  of  Mareh,
 197,

 phe
 You  will  find  that  more  than  Rs.

 250  crores  have  been  advanced  by  the
 financial  institutions  to  help  them,
 these  tycoons,  barons,  jute  industeias
 Usts,  But  what  .  happens  to  the  JCI
 Which  is  algo.a  public  sector  under
 taking?  I  have  come  to  know  that  for
 the  procurement  by  Government  of
 5  lakhs  of  raw  jute—this  is  the  targe$
 of  the  Government  this  year—JCI  wil}
 require  bank  credit  of  Rs.  60  crores while  the  RBI  has  sanctioned  only Rs.  28  crores.  I  de  not  .know  what
 will  happen  with.  the  limited  scope  of
 the  JCI  for  want  of  credit  fund  from
 the  ‘RBL~  ony  “e

 श
 Now  I  come  to  the  second  point

 about  the  operation  of  J.  rom  l.  Ast
 have  mentioned  earlier,  one  of  the

 ‘major  plans  of  the  Government’  is  e
 purchase  raw  jute  through  the  JCT
 and  how  the  JCI  is  operating?  Froth
 the  old  records  I  find  that  the  covérad
 of  raw  jute  trade  by  the  JCI  ‘has
 very.  insignificant.  The  JCT  could:  daly
 ‘Purcha¥e  9  to  I]  ह...  cent  of  the:  tots
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 prodiiction  ‘of  the  raw  jute  during  the
 Mast  three  years.  This  year’s  figure  is
 30  lakh  bales  of  the  total  estimated
 Production  of  75  lakh  bales,  that  is,
 only  ]/5th  of  the  total  production  will
 be  left  to  the  private  traders  and  mid-
 dle  men.  Uptill  now,  as  far  as  my  in-
 formation  goes,  the  JCI  has  been  able
 to  purchase  jute  of  only  47000  bales.
 Now  the  Government  is  very  eloquent
 ७0  account  of  operation  of  the  co-
 Operatives  in  jute.  Let  us  under.
 stand  what  the  cooperatives  are  doing.
 As  far  as  my  information  goes,  the
 mumber  of  cooperatives  in  jute  in  the
 whole  country  was  only  403  in  ‘1976-77,
 Their  purchases  worked  out  at  b:st  to
 a@  meagre  3.55  per  cent  in  ‘1975-76,
 Therefore,  you  can  well  understand
 That  more  than  90  per  cent  of  the  total
 production  of  jute  is  left  in  the  hands
 ef  the  private  traders  and  middle
 men,  They  take  delivery  of  the  jute
 from  the  jute  growers  under  the
 dadan  system,  they  are  made  to  part
 with.  their  jute  at  low  prices.  This
 is  the  situation  that  is  prevailing  to-
 day.

 Sir,  before  concluding,  I  would
 tequest  the  hon.  Minister  to  try  to
 dmcorporate  some  of  the  suggestions
 that  I  am  now  going  to  make.  Now
 having  regard  to  the  situation  as
 described  by  me,  I  would  ask  ‘the
 Government  to  take  the  following
 steps;  namely,  the  J.  C.  I.  has  to  enter
 the  market  immediately  as  the  crop
 fas  already  started  arriving  in  the
 tmarkets  of  North  Bengal,  (2)  the
 minimum  remunerative  prices  must
 te  fixed  at  Rs.  300  instead  of  Rs.  397
 @r  something  like  that  as  suggested
 er  recommended  by  the  Committee
 en  Public  Undertakings  in  their
 Report  on  the  JCI,  (3)  the  J.C.I.  has
 to  purchase  the  entire  quantity  offer:
 ed  for  sale  at  the  market  price,  even
 if  they  are  more  than  the  minimum
 prices;  and  (4)  the  J.  C.  I.  has  to  set
 wp  an  adequate  number  of  centres  to
 purchase  raw  jute  from  the  growers
 direct.  If,  however,  this  is  not  possi-
 ble,  only  the  Food  Corporation  of
 India  may  be  involved  in  this  purchase
 gperations  as  the  peak  of  the  jute,

 एएए  owe  of  Jute  (M)

 season  does  not  clash procurement
 ‘with  the  cereal  procurement  from  ‘the

 farmers.  I  think’  these  are  the  four
 immediate  tasks  and  the  Government
 should  try  to  save  the  jute  growers
 of  our  country.  In  conclusion,  coming
 as  I  do  from  West  Bengal,  coming  as  '
 I  do  from  that  area.  I  want  to  warn
 that  there  will  be  Nil  Darpan,  Titu
 Mir  and  Basher  Khella  if  things  do
 not  improve.  There  was  a  great  fight
 og  the  peasants  in  that  part  of  the
 country.  I  do  not  want  Nil  Darpan
 enacted  in  this  year  of  1978,  The
 Janata  government  is  in  power.
 Mistakes  have  been  committed.  Dis-
 tortions  had  been  made  by  the  erst-
 while  government,  erstwhile  regime,
 hand  in  glove  with  the  jute  mono.
 polists  and  jute  barons  and  tycoons:

 I  hope  the  Janata  government  which
 is  pledged  to  support  the  cause  of  the
 growers  and  agriculturists  will  see
 the  imblances  created  and  the  mis-
 takes  committed  in  respect  of  the
 jute  growers  of  the  country,  if  they

 ‘are  sineere  to  their  cause  they  must
 correct  immediately  the  imbalances
 and  distortions.  If  corrections  are
 not  there  Nil  Darpan,  Titu  Mir  and
 Bhasher  Khella  will  be  there,  ‘you
 will  then  understand  what  the  growers
 of  our  country  are  and  what’  the
 villagers  of  our  country  are.  I  want
 to  conclude  by  sounding  this  note  of
 warning,

 MR.  CHAIRMAN:  Motion  moved:

 “That  this  House  do  take  note
 of  the  situation  arising  out  of  the
 large  scale  distress  sale  of  raw  jute
 at  prices  lower  than  the  statutory
 price  in  West  Bengal  and  other:  jute
 growing  States  and  urges  upon  the
 Government  to  take  appropriate
 action  to  ensure  :remunerative  price
 for  the  growers.  J
 There  are  some  amendments.  Are

 they  being  moved?

 SHRI  VINAYAK  PRASAD  YADAV

 (Saharsa):  I  beg  to  move:

 That  in  the  motion,  —

 add  at  the  ends
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 ©!  “which  should  be’  at  ‘least’  one  and
 a:  yhalf  times  of  the  cost  of  ‘produc.
 tions  because  the  growers  sell  their
 jute  in  the  market  before
 Dussehra.”  q)

 mt  लखन  लाल  कपूर  (  पूणिया  yr
 सभापति  महोदय,  पटसन  उद्योग  के  सम्बन्ध
 में  हम  लोग  बहुत  दिनों  से  प्रयत्त  कर  रहे
 ले  कि  इस  सदन  में  कुछ  चर्चा  हो।  पिछले

 31  वर्षों  में  पट्सन  उद्योग  में  पटसन
 उत्पादकों  का  भीषणतम  शोबण  हुआ  है
 हैं  समभता  हूं  कि  इस  की  कोई  सीमा  नहीं  है  1

 आोजा  यहु  गया  था  कि  जब  सरकार  बदलेगी,
 था  जब  जनता  सरकार  बनी  तो  पटसन  उद्योग
 के  शोषित  उत्पादकों  का,  पीड़ित
 उत्पादों  का  उद्धार  होगा  ।  खासकर
 के  पूर्वी  भारत  के  6प्रान्तों  के,  जहां  कि
 कदी  फसल  मुख्यतः  जूट  को  शबन  में
 चेदा  होती  है,  शोषितों  का  उद्धार  होगा  ny
 बड़ी  उम्गीद  लेकर  चले  ये  कि  जो  सरकार
 बनी  है,  वहू  हमारे  शोषण  के  झन्त  का
 'कोई  मार्ग  दर्शन  करेगी  1

 सवापति  महोदय,  ाप  को  बता  होता
 'बाहिए  कि  मैं  बिहार  के  उस  हिस्से  उत्तर
 बिहार  के  पूणिया  जिले  से  झाता  हूं  जहां

 ्श्कि  जूट  का  उत्पादन  होता  है  ।  पूर्वी
 आरत  के  6  प्रान्तों  में  जितना  जूट  का
 अत्पादन  होता  है  उसका  7  प्रतिशत
 उत्पादन  बिहार  फरता  है  ।  इसलिए
 हम  ने  उम्मीद  की  थी  कि  सरकार ने  जो
 लायदा  किया  है'  चह  पूरा  होगा।
 न्यास  कर  के  यह  उम्मीद  भोर  भी  अधिक
 हो  गई  थी  जब  हम  ने  देखा  कि  हस  विभाग
 के  जो  मंत्री  श्री  जाजें  फर्नान्‍डीस  हैँ,
 @  समाजवादी  हैं  बौर  गरीबों  के
 असीहा  भी  कहे  जाते  हैं।  लेकिन
 अफसोस  उस  वक्‍त  हमा  जब  कि
 इन  के  विभान  के  पास  जूट  उद्योग  दाने
 के  बाद  पटसन  उधोग  झौर  जूद  उत्पांदकों  के
 साय  पुनः  वही  पुराना  लेल  शुरू  हो  गया"  aw

 BHADRA  6,  ‘1000  (SAKA),  of  Jute  an”  4748

 इमारे चित्त  बसु  साहब  ने  बताना  -  है  कि
 पी०  य०सी०  को  सीसरी  शौर  भ्राठवों  स्पोर्ट
 में  जो  कास्ट  झाफप्रोडकक्‍्शन  दिखाया  गया
 है  जो  डायरेक्टोरेट  भाफ  ए प्रिक्लचर  बैस्ट
 बंगाल  की  रिपोर्ट  पर  प्राधारित  है
 ौर  जिस  में  कहा  गया  है.  कि
 344  रुपये  34  पैसे  प्रोडकशन  कास्ट
 पड़ता  है  भौर  इस  आझाधार  पर  कमेटी  से
 सिफारिश  को  कि477.  64  47%  रिम्युन-
 रेटिव  प्राइस  देकर  किसान  को  बचाया
 जा  सकता  है  ।  बहुत  दिलों  के  बाद
 सरकार  को  ऐसा  करने  का  मौका  मिला  था।
 शौर  उसको  चाहिये  था  कि  पालियानेंद
 की  फाइनेनशियल  कमेठी  की  रिपोर्ट  की
 पूरे  तीर॒  पर  छानबीन  करने  के  बाद
 बह  इसकी  प्राइस,  447.  64  निर्वारित
 करतो  ।  कमेटी  ने  अपने  कंसिडड्  झोपि-
 नियत  इस  के  सम्बन्ध  में  दी  लेकिन  उसके
 ठीक  श्क  महोने  के  बाद  एग्रिकलचर
 प्राइसिस  कमीशन  की  धश्लो<  से  सिलिमस
 प्राइस  को  घोवथणा  हातो  है  50  सु
 प्रति  क्विठेल  जबकि  गत  चे  4:
 रुपये  थी  ।  सिर्फ  नोरुपया  हो  कीमत को
 बढ़ाया  गया  t  इसे  देख  कर  कलेजा  मुहू  को
 झाने  लगता  है  i  इससे  पताचलता है  कि
 जो  आज  का  उद्योग  विभाग  है  जो
 इसके  झफसर  हैं,  जो  जूट  कमिश्नर  है,
 जो  एग्रिकलवरल  प्राइसिस  कमीशन  है,
 जो  झाई०  एस०  भाई०  है,  इंडियन
 स्टैंडडेंज  इंस्टीटयूशन  है.  ये  किस  तरह  से

 कोम  करते  हैं।  आई०  एस०  प्राई०  जूट  के
 ग्रेड  मुकरर  करता  है  ढी»  Fo  &
 gare  ब्ज्ल्यू  7  8--भौर  ऐसा  कर  के

 भोलि  भाले  किसात  को  भुलभुलैया  में
 डाला  जाता  है।  बेचारे  किसान  को  पता
 ही  नहीं  चलता  है  कि  कौन  किस्म  की
 हूं  जट  है।  जो  मिडलरमन  होता  हैं,
 करिया  होता  है  वहूँ  उसको  दिन  दहाड़ें
 लूटता  है,  डेकतोँं  को  तरह  उस  को

 लूंड  करता  हैं।  सरकार  हारा  आ
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 श्राइस  फिकत  को  जाती  है  उससे भी
 उस  को  पंद्रह से  पच्चीस  देप॑या  फी
 क्विटल  कम  दी  जाती  है  i

 आप  हमारे  साथ  बिहार  चलें  ।  पढ़ना
 से भागे  धाप  जाएंगे  तो  सारा  इलाका
 झापको  शोषण  का  श्रतीक  है  ,  ऐसा
 देखने को  मिलेगा  झाठ  परिवारजों  भारत
 मैं  जूट  केटेकज  हैं,  सिफैनिया,  बिड़ला,
 जालौन,  गोयनका,  झादि  ये  पुरे  ईस्टन
 इंडिया  को  पिछले  तीस  साल  से  लूटते  भा  रहे
 हैं,  इन  किसानों  केघरों  में  डकैतियां  डालते
 भरा  रहे  हैं,  खुले  भाम  लूटकरते  प्रा  रहे  हैं।
 इंसका  परिणाम  है  पृर्वीं  भारत  बिहार,
 झंसम,  बंगाल,  लिपुरा,  उड़ीसा  भौर
 झाघ  का  वह  हिस्सा  जहां  जूट  पैदा
 होता  है  बहुंत  गरीबव  है  1  इन
 इलाकों  के  लोगों  को  भाप  देखेंगे  उनकी
 दशा  को  देखेंगे  तो  श्रापका  कलेजा  मुंह
 की  झामे  लगेगा  ।  पटना  से  चलने  के  बाद
 कोसी  नदी  झ्राती  है  1  कोसी  नदी  के
 इस  पार  ईंटों  के  पक्के  मकान  दीखते  हैं,
 यहां  के  किसानों  का  रंग  ढंग  और
 किस्म  का  आपको  देखने  को  सिलेगा  लेकिन
 यों  ही  प्राप  क्र  सैसा  पुल  को  पार
 करेंगे  और  पुूणिया  जिले  में  प्रवेश  करेंगे
 तो  वहां  से  आगे  झापकों  मुश्किल  से
 किसी  गांव  में  दो  चार  मकान  ईटो  के
 दिखाई  पड़ेंगे,  नहीं  तो  झोपड़ी  ही  झोपड़ी
 झापको  मिलेगी  और  झोपड़ी  भी  ऐसे  जिन  मैं
 शहना  सूभर  भी  शायद  पसन्द  नहीं  कर
 सकते  हैं।  पूरा  पूणिया,  सहस्सा,करिहार
 झोर  बंगाल,  भसम,  उड़ीसा,  क्रिपुरा
 ज्ञादि  -में  झोंपड़ियां  ही  झोंपड़ियां  दिखाई
 प्रढेंगी.  झ्ौर  मह  शोषण  का प्रतीक  है;।
 क्षह्टां  ग्राप  को  पक्के  मकात  नहीं  मिलेंगे,
 हो.  मंजिल  मकान  भहीं  मिलेंगे  iy  अग्रर
 एक  श्राध  कोई  .  मकान  दिद्ाई  भ्री  देता
 हैत  किसी  कुलक  या  जमीदार कस
 होगा,.  जो  शोषण  का  प्रतीक  है  1  यह
 फिटन  इंडिया  का  मित्र  है  ge  ढाह

 AUGUST  38,  :98  |
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 भारत  सरकार  ने.  Re  ite  ake  के  मध्यक
 मे  चिम्नशिश्षित  ह... अ  निर्धारित  किया

 (i)  Price  support  operations,  where
 necessary,  (ii)  commercial  operations,
 (iii)  supply  of  jute  to  the  taken-over
 mills,  (iv)  expansion  of  its  coverage
 of  primary  markets  with  the  help  of
 the  cooperatives  and  (v)  operation  of
 a  scheme  of  buffer  ‘stock  of  raw  jute
 to  bring  about  stability  in  the  supply
 and  prices  of  raw  jute.  The  Govérn-
 ment’  expects  that  the  above  measures
 would  enable  the  JCI  to  purchase
 during  1978-79  season  about  5  lakh
 bales  of  raw  jute,  20  per  cent  of  which
 pe  from  the  growers  directly.

 भारत  सरकार  ने  इस  साल  केवल  टोदल
 जूट  का  20  प्रसट  खरीदने  का  प्रस्ताव
 किया  है  जो  बफर  स्ट्राक  का  काम
 करेगा  |  लेकिन  ज०  सी०  भाई०  का
 निम्नलिखित  उद्देश्य  होते  हुए  भी  बह  क्‍या
 कर  रहा  है

 (a)  ensuring  fair  prices  to  the  jute
 growers  and

 (b)  -stabilising  raw  jute  prices  by
 eliminating  middlemen  879  specula-
 tors.

 लेकिन  पिछले  6  सालों  में  जो  हुआ  है  ले०्,
 सी०  पभ्राई०  के  माध्यम  से  वह  एक
 अष्टाचार  का  नमूना  है  कि  कभी भी  जुट
 ज्रोबर्स  से  डायरेक्ट  परनेख  नहीं  हुआ  |
 मिडिल  मैन  से  परचेज़  करते  रहे  हैं  ८: अ
 मिसिम्म  प्राइस  से  भी  नीचे  खरीदने  की
 कोशिश  की  है  जिसका  मतीजा  यह  हम: हैं
 कि  किसानों  को  वह  पैसे  भी  नहीं  फ्लि
 हैं  भौर  मिलशालों  मे  मिड्रिल  मेत्रों के  मा  ध्यम
 से  किसानों  को  लूटा  है,  और  ज़े०  सी9
 झाई०  के  माध्यम  से  मिल  मालिकों  “को
 फ्रायदा  हा है,  उसके.  एजेग्ड  के  कप:  में
 ह. 1  सी?  काहन  में  काम  किया  है  whe
 ब्ोके  के  ह...  की  का का  काम  Go  dhe

 शाई? :..  से  महीं  ि,  नबे  बढ़े  ह



 greta  के  एचेप्ट  के  कप  में  जे०  सी०  चाईँ०

 कप
 Wo  ‘ete  नादि  जूब

 तो  तय  हथा  था  कि  पंड  का  मे  नेला  ई-
 बेमन  करेंगे,  पूरा  जूट  खरीदा  जायेगा  जें०
 सी०  झाई  के  साध्यम  से  ताकि  ग्ोवस  को
 प्रीक़िट  मिले  ।  लेकिन  क्‍या  हुमा ?  वह
 तो  नहीं  हुभा,  उल्टे  ऐसी  मिलें  जिनको
 बैक  भी  रुपया  नहीं  देता  था  उनके  लिए
 | उ  टू  बैंक  भरेंजमेंट'  किया  गया  और
 22  करोड़  ०  का  उधार  माल  मिलों  को

 ्
 गया।  किसानों  को  लूट  कर  बैंक  से
 निकाल  कर  पब्लिक  ऐक्सचंकर  से  उन

 वृंजीपतियों  को  लाच  पहुंचाया  गया  जौ
 किसानों  का  सदा  शोषण  करते  रहे  हैं  भौर
 झाज  भी  जे०  सी०  भाई  का  5  करोड़
 है 1  ड््ट  मिक  मालिकों  के  यहां  बाकी  हैं  ।
 जब  हम  कहते  हैं  कि  झाप  ग्रोंवर्स  के  लिए
 क्या  इंतजाम  करते  हो?  तो  जवाब  मिलता

 है  डुछ  नहीं  t  हम॑  कहते  हैं  कि  प्रोबर्स
 को  कुछ  श्रासान  दर  पर  कर्जा  दीजिए,  वह
 नहीं  ।  स्टैडिंग  कीप  पर  कुछ  बैंक  कर्जा
 दैं।  वहुभो  नहीं।  लेकिन  पूंजीपतियों
 को  देने  के  लिए

 है
 पैस ेहैं,  जब  कि

 I5  करोड़  ०  उन  पर  बाकी  है।  उधर
 तो  छोटे  ग्रोवर्स  को  देंगे  नहीं,  इधर  यह
 बेचारे  दादन  पर  डिपेंड  करते  हैं  जो  200
 परसेंट  मुनाफ़ा  कमाते  हैं।  मिडिलमेन
 किसांसों  को  कुछ  रुपया  उधार  दे  देते  हैं
 क्योंकि...  किसानों  को  बैंक  से  उधार  मिलता
 नहीं  है,  और  जब  जूट  तैयार  हो  जातो
 हैतो  लड़ी  जूट॑  उनकी  कटवा  ली  जाती  है
 जिसमें  विच्रोलिये  #t50,  200  पर्सेंद
 मूभाफ़ा  होता  है।  तो  भ्राप  मेस  उम्मीद

 हर  सकत  हैं कि  वहां  के  प्रोगों की  झांयिक

 हालत  सुधर  सकती  है,  गरीबी  दूर  हों
 धकती  है।  गरीबी  का  सबसे  बड़ा:  नमूना

 फीलिए है  कि  वह  लोग  छूट  पैदा  करते

 हैं  afte  अक  ड्िढी  क्री  कोई  रक्षा  नहीं
 करता  ।

 है;
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 mt  पूंजीएतियों  को  कोन  देखे

 credit  and  soft  १6886  for  °  enoderhisa tion,  The  credit  limits  extended  by
 cothmertiat  ‘bafiks  to  fute  ‘imilis  covér
 ed  by  the  ciedit  autherisation  scheme,
 ie.  mills  enjoining

 agereeate
 limits of  Rg.  2  crores  ot  more  from  the  entire

 banking  system  amounted  ‘to  Rs.
 167.23  crores  at  the  end  of  June,  977

 प्र्थात्‌  प्रोशिपमेंट  भी  देते  हैं  जो  ऐक्सपोर्ट
 करले  हैं,  पोस्ट  ऐक्सपोर्ट  शिपमेंट  भी  देते  हैं  भौर
 सौफ्ट  लोन  भी  देते  हैं,  शीर  मारकेटिंग  &
 लिए  भी  देते  हैं  जिसका  नतीजा  यह  है  कि
 पिछले  जून  तक  57  करोड़  22  लाख  स०

 उनको  दिया  गया  हैं  t

 मैं  सजैशन  देना  चाहता  हूं  कि  भगह
 प्रब्छिक्‌  झंडर  ट ेकिंग  का  रिकर्मेंडेशन  .447
 द्प्ये  64  पैसे  है,  तो  भ्राप  मत  दीजिए,
 लेकित  कम-से-कम  300  ह्प््ये  तो  दीजिए
 शन्हें  जीवे  के  लिए।  झभी  हाल  में  मैं
 पूणियां  यया  था  लास्ट  वीक  आफ  जून  में
 तब  एक  मन  पटुए  का  दाम  95  भौर
 97  रुपये  था,  फ़स्ट  वीक  झ्राफ  जुलाई
 में  द  85  रुपये  हो  गया  भौर  झभी 1.
 महीना  गुजर  रहा  है,  प्राज  28  तारीख
 है,  झाज  मेस्ता  जूट  का  दाम  60,  55
 रुपये.  मन  है  झौर  ह्वाइट  जूड  40,  45
 झुपग्रे  हो गया  है।  00  परसेंट  प्राइस
 नीचे  गिरे  हैं।  यह  लूट  क्‍यों  होती  &?
 सरकारी  मुलाजिम,  जूट  कमिश्नर,  एग्री-
 कल्चरल  प्राइसुज़  कमिश्नर,  इन  सब  की
 कांस्प्रेसी  है,  तमाम  लोगों  का  गठजोड़  हैजों
 कि  मिलक्र  करते  हैं।.  जब  जूठ  बाजार
 में  प्राने  लगता  है,  जुलाई,  प्रगस्त  शौर,
 सितम्बर  के  महीने  में  कुछ  लोगों  से  मिलकर
 सिल  में  स्ट्राइक  कराते  हैं।  पावर  फैल्योर
 के.  सलाम  पर  मिल.  बन्द  कर  देते  हैं  जौर
 बहादा  पहुं होता  हैकि  जूटकन्जूमर  नहीं  है।
 क्या  होता...  है  कि  डिस्ट्रेस,  प्राइस पर  छोड़े
 किसानों  को  प्रपना  माल  बेचना  पड़ता है
 उतको  अपने  बच्चों  को  खाता  खिल़ाना

 ३५ है,  कपड़ा  होता  है  हजर जे ह्

 मी
 preshipment  and  -post  ihipment  export.
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 l00  रुपये की  बजाये  30,  40  भौर  60

 व्ब्पये  पर  माल  बेचना  पड़ता  है।  इस  तरह
 से  लूट  का  बाजार  चलता  है।  मैं  सरकार
 -से  उम्मीद  करता  हूं  कि  बहू  इन  लुटेरों  के

 आूनी  पंजे  को  तोड़ने  की  व्यवस्था  करेगी।
 क्रांतिकारी  मत्री  है।  गरीबों  के  मसीहा  हैं।
 समाजवाद  का  नाश  देने  वाले  हैं।  मैं
 आपसे  कहना  चाहता  हूं  कि  भाष  कया
 कर  रहे  हैं।  भाप  गरोगों  को  नहीं  बचायेंगे
 तो  फिर  कौन  बचायेगा  ?

 पहली  बात  मैं.  क्‍ग्रापको  कहना  चाहता
 हूँ  कि  ह  स०  आईं०  को  ठीक  आ्रागे-
 नाइज  किया  जाये,  इसका  एक  भलग  बार्ड
 अनाया  जाये।  यहां  भी  मंत्रिमण्डल  में

 “विशेष  कर  एक  सैल  बनाण  जाये  जूट
 स्यीमरस  के  लिए,  जैसे  कि  चीनी.  उद्योग  a
 wa  उद्योगों  के  लिए.  श्राप  सरक्षण,  देते
 हैं,  उसी  तरह  जूट  उद्योग  के  लिए  भो  सरक्षण
 देना  चाहिए।  इनके  लिए  कोइ  संरक्षण
 नहीं  है।  उनके  इलाके  में  जाकर  देखिए
 रोड  नहीं  हैं,  मोलॉ-मील  कन्धे पर  जट
 रखकर  उनको  बरसात  मैं कोचड़  में  चलना
 पड़ता  है।  रोड  दिखाई  नहीं  पढ़ता  है।
 क्या  यह  कोई  इम्पूवमेंट  का  तरीका  है  ?
 इन  जूट  ग्रोप्र्स  की  मदद  करने  के  लिए  मैं

 कहना  चाहता  हूं  कि  सरकार  को  तुरम्त
 ध्यान  देना  चाहिए  t

 पिछले  दिसम्बर,  महीने “में  300
 “रुपये  पर  विवटल  जूट  माशझ़ोंट  में  रहा  था
 तो  जूड  कमिश्नर  ने  मक्सिमम  प्राइस
 फिक्स  किया  225  रुपये  क्योंकि  जब

 हैसियन  जूट  450  दुपये  के  भाष  पर  बिक
 रहा  था।  जब  बाजार  में  300  रुपये  प१
 क्विटल  जूट  खरीद  रहेथेतो  आपने  उसका
 सीलिंग  कर  दिया  225  दुपये।  लेकिन

 हैसियन  का  दाम  नहीं,  घटा,  वह  450
 रुपये  के  भाव  पर  बिकता  रही ।  यह  किस
 की  कांस्प्रेसी  है?

 धन
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 इसलिए.  मैं  कहुना  चाहता,  हूं,  हि,  जड़े
 मैक्सिमम  -  प्राइस  प्रोब्स  मिलने
 लगता  हैतो  श्राप  पूजीपति  को  संरक्षण  देते

 हैं  लेकिन  जब  गरीब  का  प्राइस  नीचे  गिरते
 लगता  है,  तो  उसको  कोइ  संरक्षण  नहीं,
 देते  हैं।  यह  बात  नहीं  होनी  चाहिए  t
 मेथ  सुझाव  हैकि
 Maximum  prices  should  be  re

 moved  with  immediate  effect.
 Minimum  prices  should  be.  raised

 keeping  the  recommendations  of  the
 Parliamentary  Committee  on  Publie
 Undertakings  and  should  also  be  fixed
 for  Calcutta,  i:

 JCI  should  be  free  to  make  purchas-
 es  with  a  view  to  ensuring  not  less
 than  Rs.  200  per  quintal  at  the  growers’
 level.

 Canalisation  of  all  mill  purchas-
 es  through  the  JCI  should  be  intro-
 duced  with  effect  from  ist  December,
 ‘1978,  by  which  time  bulk  of  the  gro-
 wers  would  have  marketed  their  jute.
 The  JCI  should  fix  reasonable  prices
 for  jute  in  the  hands  of  the  trade  tak-
 ing  into  account  their  carrying  costs
 and  normal  profits.

 The  above  measures  would  help  the
 growers  to  get  reasonable  prices  and
 also  prevent  speculative  profiteering
 by  the  trade  in  the  lean  season,  It
 would  also  save  the  mills  from  the,
 price  squeeze  that  they  were  subject-
 ed  to  during  the  last  two  years.

 SHRI  SAUGATA  ROY’:  (Bartack-
 pore):  Sir,  I  have  been  listening  with
 rapt  attention  to  Chitta  Basu  and  the
 other  friend  from  the  ruling  benches
 who  spoke.  I  shall  not  make  an  emo-
 tional  speech  though  I  am  in  a  posi-
 tion  to  do  so  because  the  constituency
 I  represent  has  22  of  the  62  jute  milis
 in  West  Bengal  and  also  it  contains  a
 rural  part  which  is  one  of  the  produ-
 cers  of  jute  in  this  country.

 Sir,  the  probleme  of  lamentable
 jute  growers  have  becomsy  almost  a
 joke,  Year  after  year  people  raise  poll-
 tical  slogans  about  them,  the
 ment  makes  flery  speeches,  but  ul
 mately  nothing  is  done.  But  what
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 the.  situation,  What  happens  actually?
 है 2 ल  8  vicious.  circle—how  it  happens.
 Year.  before  last  there  was  a  large
 production  of  jute.  Prices  fell.  80
 last  year  many  of  the  jute  cultivators
 switched  on  to  paddy.  There  was  not
 much  productien  of  jute.  The  mills
 raised  the  question  of  raw  jute  shor-
 tage.  They  threatened  closure.  Pri-
 ces  went  up  slightly.  This  year  more
 farmers  have  taken  to  jute  cultiva-
 tion.  More  area  has  come  under  jute
 cultivation.  Now,  the  buyers,  the
 jute  barons  and  the  middlemen  have
 conspired  so  that  the  prices  go  down.
 It  isa  vicious  circle.  When  the  prices
 go  up,  the  production  is  less  and  when
 the  prices  go  down,  the  production
 is  more  and  all  the  time  the  jute
 grower  js  at  the  receiving  end.  The
 tales  of  woe  of  the  jute  grower  had
 better  not  be  told.  They  have  been
 repeated  time  and  again,  thousands  of
 times.  All  I  want  to  say  is  that  I  do
 not  think  that  this  Government  or  any
 government  under  the  present  struc-
 ture  can  do  by  make-shift  arrange-
 ments  which  they  are  making  to
 solve  the  problems  of  jute  growers.
 To  my  mind  there  are  only  two  ways
 in  which  the  problems  of  the  jute
 growers  can  be  solved.  First  is  the
 takeover  of  purchase  of  jute  or  trade
 in  raw  jute  and  second  is  the  take-
 over  of  all  jute  mills  and  takeover  of
 the  export  trade  in  jute.  Which  go-
 vernment  in  this  country  under  the
 present  structure  has  the  courage  to
 do  that?  So,  it  is  talking.  in  vain.
 There  is  also  another  way  and  I  know
 that  one  day  the  farmer  of  Bengal
 started  producing  jute  in  this  coun-
 try  after  the  jute  producing  areas
 went  to  East  Bengal.  But  one  day
 the  farmers  of  West  Bengal  will  stop
 producing  jute  attogether  and  shift  to
 paddy.  You  will  see  from  where  the
 foreign  exchange  to  India  comes  from.
 And  this  is  all  going  to  happen.

 Sir,.I  come  to  &  very  practical  posi-
 tion  without  going  into  what.  should
 be  the.  actual  remunerative  price  be-
 cause  under  the  present  structure  this
 Government  is.  helpless.  as  all  other

 agrsrnesante
 -are-helpbess.  In  the  pre-

 Government  people  said  that
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 nobody  was  there  from  West  Bengal,
 sb  jute  growers  did  not  get  a  fair  desl.
 We  had  a  Commerce  Minister
 Bengal  for  §  years.  But  the  condition
 of  the  jute  growers  and  the  jute
 workers  in  the  factories  deteriorated.

 SHRI  CHITTA  BASU:  He  was  #
 caucus  Minister.

 SHRI  SAUGATA  ROY:  He  was  a
 caucus  Minister  or  whatever  you  call
 him.  Now,  there  is  a  fiery  trade  union
 leader  and  son-in-law  of  Bengal,
 who  is  the  Industry  Minister  and  who
 has  got  jute  under  him  and  here  is  a
 daughter  of  Bengal  though  not  from
 a  jute  growing  area,  but  the  daughter
 of  Bengal  all  the  same.  What  has
 happened  to  jute  growers  this  time?
 Let  me  put  it  in  substance  that  the
 talk  of  the  Industry  Minister  is  all  fire
 and  brimstone  with  no  substance.  I  am
 making  a  charge  on  Mr.  George  Fer-
 nandes  who  is  not  here  and  who
 should  have  been  here.  I  am  making
 this  because  I  want  to  point  out  how
 aseless  his  statements  are,  how  im-
 potent  his  Ministry  is  and  how  in-
 competent  he  has  proved  in  providing
 minimum  price  to  jute  growers.

 Last  year  the  best  work  that  has
 been  ever  done  in  regard  to  the  pro-
 blem  of  jute  growers  was  done  by  a
 Committee  of  this  Parliament  called
 the  Committee  on  Public  Under-
 takings.

 In  all,  the  Committee  on  Public
 Undertakings  submitted  five  reports
 on  Jute—the  Third  Report  on  the
 Exploitation  of  the  Jute  Growers,
 Eighth  Report  of  Government’s  Un-
 fair  Pricing  Policy  for  Raw  Jute,
 Twelfth  Report  on  Back  to  Back  Ar-
 rangement  on  the  Sale  of  Jute  to  Jute
 Mills,  Thirteenth  Report  on  Procure-
 ment  and  Marketing  of  Jute  by  the
 ICI  and  the  Fourteenth  Report  en
 organisational  matters.  This
 of  the  best  vorks  done  by  any  Com-
 mittee  on  jute.  The  Government  Have
 these  reports  in  front  of  their  eyes:

 The  Cornmittee  has  suggested  some
 very  concrete  ‘steps  to  be  taken;  ‘no~
 thing  revolutionary—no  taking  over  of
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 the  raw  jute  trade  and  no  nationalisa-
 tion  of  the  jute  mills—we  know  you
 are  incapable  of  it,  it  is  something
 which  is  capable  of  implementation.
 What  is  it  that  is  suggested  by  this
 Committee  of  Parliament?  It  is  say-
 ing  that  the  JCI  ss  ev:tering  the  market
 late  in  the  season  and  does  not  give
 any  publicity  to  its  procurement  pro-
 granimes,  even  t!:iough  the  JCI  was
 sct  up  to  ensure  remunerative  prices
 to  growers.  It  further  says  that  the
 JCI’s  command  over  raw  jute  trade  is
 insignificant  and  it  whclly  operates
 in  the  secondary  snarket  and  has  fall-
 @q  to  reach  the  primary  market.  Then
 it  suys  that  the  price  policy  of  the
 Government  of  India  in  regard  to  raw
 jute  is  patently  tilted  to  help  the  jute
 mill  owners  at  the  cost  of  the  jute
 growers.  Then  it  says  that  jute  tra-
 ders  and  jute  industry  continue  to
 manipulate  price  of  jute  to  their  ad-
 vantage,  due  to  nun-availability  of
 very  essential!  credit  facilities,  the  ju‘e
 growers  continue  to  remain  in  the
 clutches  of  the  merciless  traders  and
 moneylenders;  both  the  private  tra-
 ders  and  JCI  indulge  in  various  mal-
 practices  such  as  down-grading  of
 jute  at  the  time  of  purchase,  under-
 weighment,  deduction  on  account  of
 moisture  etc.  thereby  depriving  the
 growers  even  of  the  support  price
 fixed  by  Government,  thus  becoming
 their  worst  exploiters.  Now  before
 the  season  started,  the  Government
 had  these  Reports  before  them  and  the
 Minister  had  these  Reports  before
 him.

 In  the  end  of  June  there  was  a  re-
 port  that  the  Managing  Director  of
 the  JCI,  Shri  Gautamukhil  had  resig-
 ned  in  frustration,  he  had  submitted
 his  report  in  frustration,  because  year
 after  year  the  Government  of  India
 were  not  giving  facilities  for  com-
 mercial  transactions  to  the  Jute  Cor-
 poration,  it  was  doing  only  price  sup-
 port.  operations  but  it  wants  to  do
 commercial  transactions,  because  it
 was  under  fire  from  the  Committee
 on  Public  Undertakings.
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 When  I  raised  that  question,  the

 Minister  denied.  it  by  saying  “nothing
 of  the  kind  can  happen;  we  are,  in
 fact,  going  in  for  commercial  transac-
 tions.”  ‘In  the  budget  session  of  Par-
 liament  a  news  item  came  in.  various
 financial  papers  that  Government  will
 wind  up  the  JCI.  It  was  a  big  lead
 story  in  all  the  economic  papers.  I
 raised  the  matter  under  rule  377  and
 in  reply  to  that  the  Minister  boldly
 stated  “there  is  no  question  of  winding
 up  the  JCI;  in  fact,  we  are  going  in
 a  big  way  for  commercial  transac-
 tions.”  Within  a  short  time  a  report
 avpeared  in  the  newspapers  that  the
 Managing  Director  cf  JCI  resigned  in
 frustration  over  Government’s  refusal
 te  allow  commercial  transactions.

 What  is  happening  this  year?  I  was
 in  my  constituency  only  yesterday.
 Shri  Chitta  Basu  was  speaking  about  a
 remunerative  price  of  Rs.  300  for  the
 jute  growers.  Government  have  fixed
 Rs.  150.  I  say:  give  them  Rs.  150,  but
 that  should  be  the  minimum,  For  how
 much  is  jute  selling  now?  Yesterday
 at  Barojaguli,  which  is  one  of  the
 biggest  jute  markets  in  Bengal,  only
 30  miles  from  Calcutta,  jute  is  selling
 at  Rs.  35  per  quintal.

 This  is  the  beginning  of  th  season.
 The  produce  has  just  started  arriving
 at  the  market.  The  JCI  centres  are
 conveniently  located  at  the  markets,
 big  markets,  not  even  at  the  secondary
 markets,  what  to  speak  of  the  primary.
 markets.  The  poor  jute  grower  has  to
 go  20  miles  to  the  big  market,  where
 the  babu  of  the  JCI  sits.  Often  he
 will  say  “your  jute  is  not  good,  there
 is  too  much  moisture,  this  is  not  first
 quality  jute,  this  is  poor  quality  jute”.
 In  order  to  avoid  all  this  harassment,
 instead  of  waiting  for  two  or  three
 days  in  the  market,  he  says:  let  me  go to  the  Faria,  who  will  take  delivery of  my  jute  straightway.  Has  the
 Minister  of  Industries  taken  the
 trouble  of  visiting  even  one  single  jute
 purchasing  centre?  Last  year  there
 were  43  purchasing  ceritres  in  “West
 Bengal.  The  Minister  made  revolu<
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 tionary  statements.  I  thought  a  revo-
 lution  was  going  to  come.  This.  year,
 it  has  come  to  47,  according  to  a  Gov-
 ernment  report,  just  an  increase  of
 four  in  a  period  of  one  year  after  a
 number  of  revolutionary  statements.
 How  are  we  to  plan  to  solve  this  prob-
 lem?  I  say  that  short  of  taking  over
 the  raw  jute  trade,  the  only  other  way
 is  to  allow  the  Jute  Corporation  to
 start  the  commercial  purchase  and  the
 second  way  is  to  increase  the  number
 of  purchasing  centres  from  00  or  740
 that  we  have  at  present  to  at  least
 250.  400  jute  purchasing  centres  would
 be  necessary  to  cover  the  whole  area.
 But  let  us  have  at  least  250.  We  have
 got  only  110,  So,  let  us  not  talk  about
 what  has  been  done.  There  is  still
 time  in  this  season,  upto  October,  jute
 will  be  arriving  in  the  market,  if  the
 Government  can  still  take  care  to  see,
 that  the  Jute  Corporation  goes  and
 buys  jute  at  the  primary  markets,  even
 at  this  late  stage,  if  the  Reserve  Bank
 credit  facility  is  available  to  the  Jute
 Corporation,  something  ean  be  done.
 But  otherwise,  the  jute  browers  will  be
 hit  this  year  also.  There  is  no  way  to
 save  them.  It  is  too  late.  The  policy
 was  to  be  taken  in  June  or  so  when
 the  Minister  must  have  been  busy  in
 mediation.  Now  the  jute  has  started
 arriving  and  it  will  be  too  late.  But
 at  least  for  the  next  year,  after  going
 through  the  report  of  the  Committee
 an  Public  Undertakings,  let  us  set  up

 least  00  more  purchasing  centres
 and  at  least  try  to  give  the  support
 price  to  the  jute  growers.  I  can  tell  you
 that  next  year  again  there  will  be  a
 glut  in  the  Jute  Corporation  and  again
 the  jute  mills  will  threaten  to  close
 and  again  the  Minister  will  rush  to
 Calcutta  to  issue  revolutionary  state-
 ments.  We  are  tired  of  this  vicious
 cycle  every  year,  year  after  year.  We
 want  some  action  and  not  just  words,
 words  and  words.

 Lastly,  let  alone  the  private  jute
 mills,  everybody  knows  that  the  Birlas,
 Goenkas  and  Bangurs,  all  these  péo-
 ple,  send  their  farias  into  the  primary
 market  ‘and  buy  the  distress  sale  of
 iute  at  low  price.  What  are  the  Gov-
 ernment  taken  over  mills  doing?  I
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 have  a  clear  case  of  National  Jute
 Mill  Company,  the  biggest  jute  mill
 company,  located  in  Samar  Babu's
 Constituency.  There  is  a  Chairman  by
 name,  Mr.  I.  L.  Tripathi.  The  com-
 pany  is  employing  12,000  workers.
 What  is  happening  there?  The  Chair-
 man  is  taking  a  token  remuneration
 of  one  rupee.  But  he  has  been  run-
 ning  a  consultancy  farm  in  the  name
 of  Tripathi  and  Parekh  Private  Ltd.
 He  has  also  been  exporting  the  Jute
 goods  and  garments  in  the  name  of
 Ashoka  and  Co.  Their  consultancy  firm

 ‘has  also  taken  an  assignment  as  con-
 sultant  of  the  Anglo-India  Jute  Mill,
 which  is  owned  by  R.  P.  Goenka  of
 Emergency  fame,  which  has  been  given
 a  soft  loan  of  several  lakhs  by  IFCI
 for  modernisation  and  renovation.  You
 now  understand  the  sample.

 In  a  Government  owned  mill,  a  man
 is  there  who  is  helping  the  private
 sector  and  reports  have  come  about
 National  Jute  Mills  Company,  regard-
 ing  the  raw  jute  purchases  by  the
 company  stating  that  there  have  been
 the  most  severe  irregularities.  Why
 can’t  there  be  an  arrangement  bet-
 ween  the  Government  taken  over  mills
 and  the  Jute  Corporation  s  9  _  that.
 the  Jute  Corporation  do  not  have  to
 enter  into  back-to-back  arrangement,
 go  and  beg  of  the  jute  mills  to  take
 jute  from  them  saying  that  their  jute
 will  be  rotting  in  the  godowns.  That
 has  not  been  done  by  the  Minister.
 I  am  not  optimistic.  For  the  last  five
 years,  I  have  been  seeing  what  the
 situation  has  been.  We  have  had
 much  worse  in  the  Congress  Govern-
 ment.  From  the  present  Government,
 we  want  some  action.  I  am  not  hope-
 ful  that  a  lot  will  be  done.  But  I  want
 to  see  a  little  so  that  some  relief  is
 given  to  the  poor  growers,

 I  must  also  say  that  the  State  Gov-
 ernment  has  a  responsibility  in  this
 regard,  because  the  cooperatives  in
 Bengal  have  never  been  very  strong.
 The  State  Government  should  come
 forward  and  give  some  help  to  the
 cooperatives.  Again  the  question  of
 finance  will  come.  The  Reserve  Barik.
 will  have  to  come  forward  with  cre-
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 -Git..Is  the:  Reserve  Bank  in  a  position
 बका  in  a  mood  to  give  credit  to  the
 cooperatives  of  Bengal,  who.  can  help
 ‘the  .jute  growers  in  some  way.  That
 is  witty;  I-have  proposed  a  number  of
 amendments  to  Mr.  Chitta  Basu’s
 motion  saying  that  at  least  let  the
 Jute:  Corporation  open  Direct  Pur-
 ehasing  Centres,  buy  some.  more  jute
 from  the  jute  growers,  the  primary
 jute:  markets  and  the  revolutionary
 Minister  instead  of  giving  statements
 let  him  show  some  action,  and  give
 some  relief  to  the  jute  growers.  That
 is  all.  [  do  not  expect  a  revolution  in
 ‘tthe  short  span  of  time.

 i  बिनायक  प्रसाद  यादथ  (सहरसा)
 सभापति  महोदय,  जूट  की  जो  समस्या  है
 ओर  जूट  के  उत्पादक  लोगों  की  जो  हालत  है,
 उस  के  सम्बन्ध  में  वसु  साहब  श्लौर  कपुर
 साहब  ने  भाप  के  जरिए  से  व्योरेवा  र  निवेदन
 किया  है।  मैं  भी  उस  इलाके  से  भ्राता

 हूं  जहां  किसान  की  एक-मात्र  नकदी  फसल
 नज्द  हैऔर  जूट  का  उत्पादन  करने  वालों  की
 स्थिति  यह  है--जैसा  कि  श्राप  ने  कपुर
 साहब  से  सुना--जो  जूट  के  मंगनेद्स  हैं,
 मिलमालिक  हैं,  उनको  तो  कई  तरह  का
 ऋण  नेशनलाइज्ड  बैंकों  से  दिया  जाता  है,
 लेकिन  खूद  उत्पादक  की  यह  हालत  है  कि
 सीन  या  चार  बोचे  वाला  किसान  जब  झपने
 यहां  जूट  लगाता  है,  उस  पर  लागत  इतनी
 ज्यादा  श्राती  हैकि  उस  का  सारा  शूट,  जो
 अभो  पौधे  की  शक्ल  में  ही  होता  है,
 उसको  बहुत  सस्ते  दामों  पर  बेचना  पड़
 जाता  है।.  चूंकि  उसको  झाजकोई  भी  ऋण
 देने  बाला  नहीं  है,  इसलिए  उस  को 15  से
 20  रुपये  प्रति  मन  में  ही  सेठ  लोगों  को

 बेच  देता  पड़ता  हैझोर  उन  से  कर्जा  ले  कर

 बह  काम  को  चलाता  है।  जो  किसान  थोड़ा
 सुली  है  और  जो  इस  प्रकार  नहीं  बेचते
 हैं,  वे  जब  अपना  जूट  मार्कंड  में  लासे  हैं---
 तो  झापने  सुना  होगा---प्राज  से.  एक  या
 हेड  महोना  पहले  बाजार  में  जूद, का  साय
 20  से  80  रुपया  मत  था,  लेकिन  जैसे
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 ही. बधार  चेज  धागा  शुरू  हुआ,  जूट  का
 दाम  80  जा  90  रपये  मन  से  गिर  कर
 40-45.9T या  50  रुपये  मनद्वी.  गया।  जूट
 बाले  इलाके  के  बाजार  में  शआाज  किसान  का

 इस  तरह  से  शोषण  हो  रहा  है।

 मैं  आपको  बतलाता  1946-47
 में:  हमारे.  यहां  .जूठ  का  दाम  100  रुपया

 मन  था  शौर  उस  वक्‍त  जो  जुट  का  बोरा
 मिलता  था,  बहू  केवल  चार  आने  का  था
 यानी  हम  को  चार  झाने  से  जूट  का  बैग
 मिलता  था।  श्राज  जब  कि  जूट  का  दाम
 300  रुपग्रे  मनसे  घट  कर  40या  50

 रुपये  मन  हो  गया  है,  तो  बोरे  का  दाम
 बढ़  कर  5  रुपया  प्रति  बोरा  ब्रौर  जो
 बड़ा  बोरा  है,  उस  का  दास  8  रुपया  प्रति
 बोरा हो  गया  है।  r00  रुपये  मन  में  जब
 किसान  का  जूट  लिया  जाता  था,  उस  वक्‍त
 किसान  को  बोरा  मिलता  था--4  आने  में
 और  श्राज  जब  उस  का  दाम  घट  कर  50
 रुपया  हो  गया  तो  बोरे  का  दाम  6  रुपया,

 7  रुपया  शौर  8  रुपया  हो  गया  है।  इतनी
 बड़ी  लूट  आज  जो  जूट  के  मगनेद्स  हैं  ,
 कर  रहें  हैं।  जब  हमारी  जनता  सरकार  बनी,
 तो  हम  लोग  पह  समझते  थे  कि  कांग्रेस  राज्य
 में  30  सालों तक  जो  लूट  हुई,  वह  भ्रब  खत्म
 हो  जाएगी,  लेकिन  मुझे  दुख  है  कि  जनता  सड
 कार  के  आने  के  बाद  भी  इस  में  कोई  पश्वर्त न
 नहीं  हुआ  tv  भाप  चाहे  ऊब  का  दाम  ले  लीजिये,
 चाहे  जुट  का  दाम  ले  लीजिये,  झाज  किसान
 जो  भी  पैदा  करता  है--तमाम  फसलों  में  बही
 लूट  चल  रही  है,  जो  30  साल  पहले  होती
 थी।

 अभी  श्राप  ने  सुता--बसु  साहब  ने  कहा---
 हमारी  पब्लिक  भ्रण्डर्टेकिग्ज,  कमेटी  म्न्ढा  की

 सस्‍्टडो  करते  गई  थी  ।  उस  ने  प्रपनी  रिपोर्ट  में

 कड़ा.  है  कि  किसान  को  एक  क्विटल  जूट  पैदा
 करते  में  i65  ear  खर्च  आता  है,  उस  के
 मंकाबले  में  सरकार  ने  सपोर्ट  प्राइस  क्या
 निश्चित  की.  है-केशल  3.50  रपये  प्रति
 विचटल'  ।  कोई  जस्टीफिकेशन  नहीं  हैं  ।
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 -  अवापारी,  एक  पूंजीपति  शूट  करे----सी  वह  बात
 समन्न  में  भा  सकती  है,  लेकिन  जब  सरकार  ही
 इस  तरह  से  दास  तय  करे,  इस  तरह  से  लूटता
 ग्योहे---सो  यह  बात  समझ  में  महीं  जाती  है,
 इसका  कोई  भी  जस्ंटी  फिंकेशन  नहीं  हैं  1  हमे
 न्याहते  हैं  कि पिछले  तीस  सालों  से  जो  लूट  चल

 रही  है,  वह  ग्ब  बन्द  होनी  बा  हिये,  लेकिन  यह
 कैसे  बन्द  होगी?  जब  तेक  सरकार  कोई  प्राइंस
 पालिसी,  दाम  नीति,  तय  नहीं  करेगी,  तब
 तक यह  लूट  बन्द  नही  हो  सकती  है  1  इसी  लिये
 हम  लोगों  ने  शुर ूमें  कहाँ  था  झौर  पिछले
 “15-20  साल  से  कहते  भा  रहे  हैं--कि
 सरकार  को  कोई  न  कोई  दाम  नीति  तय  करनी
 चो  हिये,  तभी  यह  लूट  बन्द  हो  सकती  है  |  हम
 बह  समझते  हैं--यदि  65  रुपये  प्रति  क्विटल
 जूट  का  उत्पादन  खर्चा  होता  है  तो  कम  से  कम
 225  रुपया  प्रति  क्बटल  किसने  को  सिनिमम
 मिलना  चाहिये,  पब्लिक  पभ्रण्डरटेकिग्ज  कमेटी
 ने  जो  350  रुपये  प्रति  मिबिटल  की  बात  कही  है,
 उस  को  भी  छोड़  दीजिये।  हम  समझते  हैं  कि
 किसी  भी  सरकार  को  उत्पादन  खर्ज  का  कम
 से  कम  डेढ़  गना  दाम  निश्चित  करना  चाहिए
 तभी  किसान  को  राहत  हो  सकती  है।  लेकिन
 लगता  है  कि  सरकार  की  प्राइस  की  कोई
 पालिसी  ही  नहीं  है  ।  जब  50  च्पणु  जूट का
 दाम  था  उस  समय  बैग  का  दाम  चार  बाने  प्रति

 बैग  था।  झभी”  जब  50  रूपए  कच्चे
 'जूट  का  दाम  हो  गया  है  तो  बेय  का  दाम
 ही  गया  है,  6  रुपए  ।  यह  जब  रदस्त  लूट  नहीं
 तो  क्‍या  है  ?  यह  तो  दिन-वहाड़े  कामूनी
 डंकती  है  किसानों  के  भर  में।

 39  hrs.

 weft  भापने  सुना  हैं  कि  हमारे  यहां  भ्रभी

 जूट  का  समय  है  ।  हंमारें  यहां जूट  की  खेती
 काफी  होती है  ।  जब  से  जूढ  मारकिट में
 झागा  हतों  40  रुपए,  45  रुपए,  50  रुपए
 पर  लोग  जूट  बेव  रहे  हैं।  सरकार  की  तरफ
 से  एलांग  प्भा  था  कि  जूठ  का रपोरेशन  सभी

 _जर्गहं  पर  धपते  सेंटरे  बॉलिगी  झौर  सपोर्टिग
 आइस  ve  किसानों से  ठा  खरीदेगी  i  दमा रे
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 यहां  जूट  का  रपोरेशन  का  'संपोर्टिग  आइस
 पर  करीडने  आला  कोई  केन्द्र  नहीं  है।  साक
 ही  जसा  कि  कूपर  साहब  ने  कहा  कि  ज्
 कारपोरेशन  का  केन्द्र.  किसान  से  सीधे  जूक
 नहीं  बरीदता  हैं।  वह  भी  दलालों  के  द्वारा
 किसानों  से  जूट  खरीदता  है।  इस  तरह  से
 किसान,  की  भयंकर  लूंट  चल  रही  है  ।

 झापने  सुन  लिया  है  कि  किसानों  की  क्या
 हालत है।  झ्राप  उनके  किसी  भी  मांव  में  चले
 जाइये,  पश्रापको  कोई  भी  पक्का  सकान  नहीं
 मिलेगा  are  गांव  को  बात  तो  छोड़  दीजिए  ।
 “हम  लोग  एस्टीमट  कमेटी  में  एक  स्टेट  कैपिटल
 झगरतल्ला  गये  थे।  उस  स्टेट  कपिदल  में
 हमने  फोई  भी  पक्‍का  मकान  नहीं  देखा
 दो-चार  पक्के  मकान  होंगे  ।  हमारे  देश  में
 यह  स्थिति  है।  जट  ग्रोभन्स  की  भी  यही  हालत
 है  ।  जूट  ग्रेविग  एरिया  के  स्टेट  कपिटल  में
 भी  पक्के  मकान  नहीं  बन  पाये  हैं  t

 इसलिए  हम  मंत्री  महोदय  से  निवेदन
 करना  चाहते  हैं  कि  भाप  कम  से  केम  इतना
 तो  कर  दीजिए  कि  एक  प्राइस  पालिसी  तय
 कर  दीजिए  कि  किसी  भी  भीज  का  दाम,  जो
 उसका  उत्पादन  खेय  पड़ता  है,  उसका  कम
 से  कम  डेंड  गुता  उसके  उत्पादकों  दिया  जाना
 चाहिए  ।  किसानों  को  उनकी  पदावार  के
 उत्पादन  पर  खर्चे  का  कम  से  कम  डेढ़
 शुणा  से  कम  दाम  नहीं  मिलना  चाहिए  ।

 यही  दा  म  नीति  उसे  चीज की  भी  होनी  चाहिए
 “जो  कारखाने  में  पदा  होती  है।  तभी  यह  जूट

 बन्द  हो  सकती  हैं।  भ्राज  जो  जूट  की  भंगकरे
 लूट  हो  रही  है,  वह  भी  तभी  बन्द  हो
 सकती  है

 जैसा  कि  कपूर  साहब  ने  कहा  है  भाप
 हम  भी  कहते  हैं  कि  झाप  जूट  का  रपोरेशेस

 के  जरिए  जो  भी  जूट  खरीदना  चाहते  हैं
 उसमें  जितना  भी  जूट  भाष  खंरोदें,  बहू  आप

 “सीधे  क्रिसान  से  खरीदे,  किसी  प्राइगेट  झादेसी.
 की  मारफत  उसे  झआाप  म॑  खरीदे,  झा

 * झपने  भी  केस  पई यह
 कर
 दीजिए

 कि.
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 किसान  जितना  भी  जूट  लावें,  यह  का  रपोरेशन
 ही  खरीदे  ,  कोई  प्राइवेट  लोग  उसके  योच
 न  भावे ।  इस  तरह  से  किसान  की  लूट

 बन्द  हो  सकती  है  1

 हमने  यह  भी  कहीं  कि  आप  प्राइस  पा लिसी
 तय  कीजिए  और  यह  भी  तय  कीजिए  कि  जो
 प्राइस  आपने  निश्चित  की  है  उस  से  कम  कीमत
 कर  किसी  भी  हालत  में  किसान  की  पैदावार

 नहीं  बिकने  दी  जाएगी  1  प्राप  ज्यादा  प्राइस
 निश्चित  न  करें  कम  से  कम  डेढ़गुना  उत्पादन

 खर्चे  की  प्राइस  तो  तय  कर  दीजिए  ।  किसानों
 को  भी  बाजार  से  खरीदारी  करनी  पहती
 है  वे  जो  जीजें  बाजार  से  खरीदते  हैं  उनका
 दाम  झाकाश  में  चला  जा  रहा  हैं।  इस  तरह
 से  किसान  का  एकक्‍्सलोइटेशन  होता  है  ।

 मैं  सरकार  से  कहना  चाहता  हूं  कि  जूट  के  मा  मसले
 में  जो  भयंकर  लूट  हो  रही  है,  उसको  सरकार
 बन्द  करे.  ौर  जो  जुट  कारपोरेशन
 के  द्वारा  खरीद  है  वह  हर  जगह  उसके  द्वारा

 ही  होनी  चाहिए  ।  मिनिमम  प्राइस  सरकार  ने
 जो  निश्चित  की  है  उसको  i65  रुपए  प्रति
 क्विंटल  से  बढ़ा  कर  ,  जो  उसका  उत्पादन  का
 खर्च  है  कम  से  कम  दो  सी  रुपए  प्रति
 क्विंटल  कर  दी  जानी  चाहिए।  इस  दाम
 का  सरकार  को  एलान  कर  देना  चाहिए  ताकि

 जूट  ग्रोध्नसें  की  हालत  सुधरे  ।  इतना  कह
 कर.  मैं  भापको  धन्यवाद  देता  हूं  ।

 SHRI  K.  A.  RAJAN  (Trichur):  On
 this  particular  motion  much  has  been
 said  on  the  various  aspects  of  the  in-
 dustry,  about  the  miserable  plight  of
 the  jute-growers,  the  pitiable  plight
 of  the  workers  and  persons  engaged
 in  the  industry  and  the  overall  pos!-
 tion  of  the  industry.  In  this  particu-
 lar  industry,  problems  arise  year  after
 year,  sentiments  are  expressed  year
 after  year,  problems  are  posed  year
 after  year  and  remedies  suggested
 year  after  yeat.  My  humble  opinion
 48  that  in  the  light  of  the  opinions  or
 suggestions  or  remedies  suggested  es-
 Pecially  by  a  large  number  of  grow-
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 ers  ag  well  as.  farmers’  connected  with
 it  and  a  large  number  of  industrial
 workers  connected  it—recently,  two
 conferences  were  held  in  Bengal,  one
 sponsored  by  the  ruling  party  and  its
 allied  organisation  and  the  other  by
 the  CPI  and  its  allied  organizstions
 and  there  the  whole  problem  was  dis-
 cussed  by  the  jute-growers  as  well  as
 the  workers  connected  with  the  indus-
 try—their  firm  opinion  is  that  a  hotch-
 potch  solution  for  the  industry  does
 not  solve  the  problem.  There  is  a  case
 for  nationalisation,  nationalisation
 from  the  purchase  point,  at  the  manu-
 facturing  stage  as  well  as  the  export
 trade,  This  has  been  expressed  not
 only  this  year  or  last  year,  it  has  been
 there  from  the  various  interests,  the
 major  interests  connected  with  the  in-
 dustry.  That  is  the  only  golution,..
 that  is  the  only  panacea  for  the  evil
 that  this  industry  is  in  the  midst  to-
 day.

 But,  unfortunately,  no  government
 has  dared  to  come  with  such  a  bold
 policy  because  of  its  own  reasons,  be-
 cause  of  the  powerful  grip  the  tycoons
 or  the  barons  have  over  the  industry
 as  well  as  the  administration.  For
 the  last  30  years  or  so  this  was  the
 problem.  But  we  hear  so  much  of
 talks  from  the  Ministers,  Even  85
 Jate  as  last  month  our  Industries  Min-
 ister  was  there.  He  knows  the  prob-
 lem  he  exposed  the  industry  |
 when  coming  to  brasstacks,  no  one
 dares  to  take  it  in  his  own  hands.

 Regarding  this  particular  resolu-
 tion,  I  need  not  narrate  what  rele-
 vancy  the  jute  industry  has  to  the
 economy  of  Bengal.  if  I  am  correct
 One  out  of  five  in  Bengal  is  directly
 or  indirectly  connected.  with  the  jute
 industry,  If  I  am  correct,  80  per  cent
 of  the  farmers  are  only  having  culti-
 vable  land  of  2  acres  and  below,  There-
 by  you  can  see  what  {s  the.  structure
 of  the  industry,  As  Comrade  Chitta
 Basu  has  stated,  40  lakhs  farmers  are
 directly  involved  in  this  industry,  But
 what  is  the  attitude  of  the.  govern-
 ment?  What  is  the  attifude  of  ‘tha

 commercial  banks?  What  is  the  atti-
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 tude  arid’  policy  regarding  credit  to
 the  jute  industry?

 Comrade  Chitta  Baau  has  very  well
 exposed  the  commercial  banks’  and
 nationalised  bank’s  credit  policy  to-
 wards  this  industry,  how  the  exploi-
 tation  is  there  of  the  jute-growers
 and  what  a  strangle-hold  the  money-
 lenders  and  the  wholesale  trade  have
 over  the  industry.  Comrade  Chitta
 Basu  has  stated  what  is  the  credit  po-
 licy  of  the  commercial  banks,  As  on
 30th  June,  977  their  advances  to  the
 jute-growers  were  of  the  order  of
 Rs.  55.72  crores.  The  limit  extended
 tor  banks  for  trading  in  raw  jute  am-
 ounted  to  Rs.  53.2  crores.  The  advance
 granted  by  banks  to  29  sick  jute  mills
 amounted  to  Rs,  67  crores  by  the  end
 of  March,  1977,  The  banking  system
 is  abetting  jute  barons  really.  The
 policy  of  the  naticnalised  banks  s
 just  to  help  the  weaker  sections  in
 essence,  in  effect,  but  in  practice  how
 it  falls  into  the  trap  of  jute  industry.
 This  is  not  a  new  phenomenon.  The
 eight  barons—eight  families—really
 have  the  grip  over  the  monopoly  of
 the  jute  trade,  This  is  the  position
 regarding  the  actual  state  of  affairs,

 Regarding  the  growers,  it  is  report-
 ed  from  reliable  quarters  that  in
 977—~according  to  a  communique
 issued  by  the  Commerce  Ministry—
 hundreds  of  crores  of  rupees  worth  of
 black  money  just  had  run  the  indus-—
 try.  Hundred  crores  of  blackmoney  is
 circulating  in  the  jute  industry  alone.
 How  can  you  then  talk  of  imbalance
 or  talk  of  balancing  the  industry.
 Hundreds  of  crores  of  money  are  put
 in  just  to  run  the  industry  at  the  risk
 of  the  poor  raw  jute  growers  who  are
 holding  two  acres  only  in  their  hands.
 I  am  not  going  to  elaborate  on  this
 because  my  hon,  friend  has  already
 touched  that  point  by  his  resolution
 by  making  an  elaborate  speech.
 _I  shall  only  come  to  one  or  two

 points,  I  would  like  to  be  enlightened
 on  them.  What  is  the  function  of  the
 J.C.:2  What  was  the  performance  of
 the  J.CL?  The  SCL,  I  believe
 was  constituted  in  1971  or  so.  'ए9-
 fo  the  year  ‘1977;  what  was  their
 performance?  What  was  the  motive  in
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 constitiifing.  the  J.C..7'  Govermilent’s
 communique  constituting  the  SCL.  if
 I  quote  is  for  the  following  main  ob-
 jective

 “a  centralised  agency  with  its
 judicious  purchasing  should  be  gple
 to  ensure  for  the  grower  a  better
 price  than  he  is  getting  today  by  a
 process  “of  elimination  of  the  many
 tiers  of  intermediaries  now  operating
 in  the  jute  market.  This  will  be  the
 long  term  objective  of  the  corpora-
 tion  which  should  in  course  of  time
 save  the  grower  from  the  clutches
 of  the  middlemen.  In  this  endeav-
 our,  the  corporation  will  make  ar-
 rangements  to  buy  jute  directly  from
 the  jute  growers  ang  build  up  its
 direct  relationship  with  them.”  The
 objective  framed  by  the  Government
 was  further  supplemented  by  a
 Commerce  Ministry  directive  on
 August  9,  1972...”
 I  further  quote:

 “It  has  been  decided  that  price
 support  operations  to  ensure  against
 decline  in  jute  prices  below  the
 levels  of  the  minimum  prices  will  be
 solely  the  responsibility  of  the  Jute
 Corporation  from  the  current  season
 onwards.  The  President  is  accord-
 ingly  pleased  to  direct  the  Corpora-
 tion  under  article  89  of  the  articles
 of  association  (of  the  JCI)  to  make
 all  necessary  arrangements  to  en-
 sure  this  objective.”

 Now,  Sir,  what  was  the  performance?
 What  is  the  miserabe  way  in  which  the
 JCI  is?  It  was  constituted  in  97]  with
 the  objective  of  giving  relief  and  by
 giving  shelter  to  those  small  farmers
 in  the  jute-industry,  I  need  not  nam
 rate  the  whole  thing  because  it  has
 been  clearly  narrated  by  the  hon.
 Mover  of  this  Resolution.  He  has  said
 how  many  purchasing  centres  have
 been  opened  and  how  many  have  come
 to  the  field  to  purchase  them?  The
 whole  thing  is  in  a  mess.  The  farmer
 has  to  sell  it  a  distress  price.  After.
 all  the  J.C.I.  gets  so  much.  I  charge: the  J.C.I,  that  it  is  a  tool  in  the  hands
 of  the  tycoons;  the  J.C.I.  is.  a:  tool:  in
 the  hands  of  the  barons.  The  J.C.I.
 was  constituted  with  e  good:  intention.

 Tt  is  manipulated  in  such  a  way  that  it
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 was-detrimental  to  the  interests  of  the
 farmers  and’  other  people.  ‘This’  is  the
 performance  of  the  J.C.I.  I  need  not

 narrate  about  the  number  of  purchas-
 ing  centres  opened  in  3967  and  then
 5३977  ang  héw  many  ate  being  open-
 ed  in  the  year  1978?  People’s  misery
 can  be  imagined  in  the  jute  growing
 areas  of  West  Bengal.  It  is  a  question
 of  Central  Government  or  the  concern-
 ed  ministry  of  the  Government  who
 wants  to  coerce  West  Bengal  Govern-
 mént  by  putting  it  into  the  difficulty.
 It  will  only  be  a  dream.  West  Bengal
 Government  will  see  that  the  farmers’
 interests  are  protected.

 ‘Then  ‘I  come  to  the  second  point.
 That  is  regarding  the  price  fixation
 policy.  There  is  a  report  of  the  Lok
 Sabha  by  the  Committee  on  Public
 Undertakings,  8th  Report.  What  is  the
 price  fixation  mechanism  and  how
 does  it  work.’  I  would  just  ke  you
 to  consider  our  raw  jute  pricing  policy
 and  the  system.  I  quote:

 “The  basic  data  for  the  purpose  is
 collected,  organised  and  assembled
 in  the  Directorate  of  Economics  and
 Statistics  (Ministry  of  Agriculture
 and  Irrigation)  and  the  figures  of
 cost  of  production,  as  analysed  by
 the  Directorate,  are  passed  on  to  the
 Agricultural  Prices  Commission  for
 the  final  fixing  prices.  For  collecting
 the  data,  the  directorate  depends  on
 agricultural  universities  in  respective

 ‘States.  The  Public  Undertakings
 Committee  found  during  its  investi-
 gation  that  30  fileldmen  collected
 Gata  for  4.4l  lakh  acres  where  jute
 and  mesta  is  cultivated  in  West
 Bengal,”

 “secondly,  the  prices  are  fixed
 basing  on  data  collected  earlier.  For
 example  the  prices  for  i977-78  were
 baseg  on  data  collected  during  4974.
 98.  According  to  the  PUC,  the  defi-
 qiencies'  cropped  up  on  cost  caleu-
 isition  by’  the  directorate  on  many
 counts.  For  example,  instead  of  in-
 terest  on  ‘the  cost  of  land  88  part  of
 ‘capital,  the  directorate  took  a  token
 -Yerital  Value’  of  ‘the-Jand;  the  coat  of
 transportation:  to  primary  market
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 was  not  included  in  the  data;  there
 “was  no  provision  for  cost  of  storing
 the  jute;  there  was’ng  provision  for
 supervisory:  cost;  there  was  no  provi.
 3809  on  account  of  ‘hazards’  which
 have  very  often  to  be  faced  by  jute
 cultivators  and  finally  there  was  no
 provision  for  interest  on  borrowings
 by  the  cultivators  from  private
 money  lenders.”

 The  State  Government  has  scientifical-
 ly  calculated  the  cost  of  jute  per  quin-
 tal  as  Rs.  344.43  and  with  &  the  rele-
 vant  facts  the  Public  Undertakings
 Committee  has  come  to  the  conclusion
 that  it  should  be  nearly  Rs  434.  Now,
 even  the  poor  farmers  cannot  aspire  to
 get  such  a  price  but  the  West  Bengal
 government  has  clearly  stateq  that  the
 authority  for  price  fixation  shoulg  be
 left  to  the  State  Government.

 MR.  CHAIRMAN:  Please  conclude
 now.

 SHRI  हू.  A.  RAJAN:  Sir,  lastly  I
 would  only  say  that  there  should  be
 streamlining  of  the  machinery  of  Jute
 Corporation  of  India.  It  should  be  an
 instrument  to  save  the  poor  farmers
 rather  than  abetting  the  tycoons  and
 jute  barons  who  are  out  to  sabotage
 and  eliminate  the  poor  farmers  If
 this  step  is  not  taken,  I  am  sure,  one
 thing  is  going  to  happen.  If  you  are
 not  going  to  give  remunerative  price
 to  the  farmer,  the  farmer  will  be  left
 with  no  option  but  to  change  the  cul-
 tivation  to  some  other  crop.  Then  you
 will  have  to  face  the  music.  What  will
 happen  to  our  export  industry?  I
 would  only  pray  that  it  should  not
 happen  in  the  best  interest  of  our

 untry,  industry  and  Bengal.
 Lastly,  Mr.  Chairtnan,  I  still  stand

 by  the  basic  question  that  unless  na-
 tionalisation  comes  through,  this  par-
 ticular  sector  has  no  future.  With
 these  few  words  J  conclude.

 SHRI  SAMAR  MUKHERJEE
 (Howrah)  :  Sir,  the  situation  is  very
 serious.  Only  last  week  I  got  a  tele-
 gram  from  the  President  of  the  Bengal
 Chatkul  Mazdoor.  Union,  Shrj  ‘Niren
 Ghosh;  an  ex+-M.P.:‘that  tie  ‘price  of
 raw  jute  has  started  -falling  rapidly
 and it  hag  reached  Rs.  350  per  quiutal.

 rem  tp  ae  as  serpy!
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 So,  Sir,  immediate  action  is  necessary
 That  is  why  we  have  tried  to  raise
 this’  issue''on  the’  Floor  of  the  House.
 Now,  Mr.  Saugata'  Roy  has  also  told
 that  ‘in  his  eonstituenty  it  has  reached
 Rs.  85  per  quintal.  Mr.  Joarder  atso
 said  that  in  North  Bengal  it  is  rapidly
 falling  down.  In  these  circumstances,
 unless  the  Government  takes  it  up
 very  seriously  and  immediately  try  to
 check  fall  in  prices  the  peasantry  will
 be  completely  ruined.  There  is  a  big
 head-line  in  Economic  Times  dated
 27th  August;  Maximum  prices  of  raw
 jute  go.  I  quote:

 “That  from  August  28,  the  Union
 Government  has  decided  to  do  away
 with  the  maximum  prices  of  raw
 jute  both  at  the  up-country  centres
 and  in  the  Calcutta  delivery  market.”

 Some  measures  they  are  thinking  but
 actually  what  is  the  real  position.  I
 further  quote  from  Economic  Times
 dated  27th  August:

 “The  Jute  Corporation,  informs
 Mr.  Gautam  Ukil,  Managing  Direc-
 tor,  bought  till  Thursday  a  total  of
 21,000  bales  mainly  from  the  mar-
 kets  of  North  Bengal  and  Bihar  and
 also  from  Assam  and  South  Ben-
 gal.”

 a  Mr.  Chitta  Basu  told  us,  47,000.  That
 is  not  correct.  The  fact  is,  only  21,000
 bales  have  been  purchased.  This  is
 from  yesterday’s  paper.

 SHRI  CHITTA  BASU;  It  is  all  ths
 more  pitiable.

 SHRI  SAMAR  MUKHERJEE:  The
 report  says:—

 ‘It  is  now  buying  at  a  daily  ave-
 rage  of  2500  bales  but  has  the  capa-
 dity  to  mop  up  10,000  to  “11,000  bales
 ‘per  day.  The  present  market  arri-
 vals  are  around  1,256,000  maunds:per

 “day.  Raw'  Jute  prices'in.  most  mar-
 kets  ate  Rs.  40  to  Rs,  i5  higher  than

 ‘the  statutory  ‘ininintum,  rere
 ye
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 but  in  reality,  it  has  already  gone
 down  belew-chis  statutory  -price-dec.
 laved  by  ‘the  ‘Government.
 So,  the  capacity  of  the  JCI  is  £0,006

 to  11,000  ‘bates  per  ‘dey,  if  their  full
 capacity  is  ‘utilised,  but  actually,  they
 are  plirchasing  only  2500  baies  per  day.
 Regarding  total  production,  the  initial
 estimate  of  the  Jute  Corporation  was
 75  lakhs  bales  and  of  the  Directorate
 of  Jute  Development,  78  lakh  bales.
 Now  the  commodity  has  started  com-
 ing  to  the  market  for  sale.  :Immediate-
 ly  there  are  the  Iq  and  Puja  festivals.
 They  are  very  much  forced  to  sell  at
 any  price  which  they  are  getting.  So
 they  are  now  selling  at  a  distress  price.
 You  can  see  from  these  figures  that  the
 Government  ts  not  at  all  coming  to
 their  help.  The  machinery  which  has
 ‘been  set  up  by  the  Government  to
 purchase  through  the  JCI  and  the
 limited  capacity  of  purchase  through
 the  cooperatives  cannot  help  the  peéa-
 santry  from  this  direc  situation  and  this
 try  from  this  dire  situation  and  this
 dire  crisis,  unless  in  a  very  big  scale,
 the  Industries  Ministry  of  the  Govern.
 ment  of  India  takes  up  the  issue,
 opening  centres  at  various  important
 markets  to  purchase  from  the  peasan-
 try  directly.  The  workers’  union,  the
 agricultural  associations,  the  Bengal
 Chatkal  Mazdoor  Union  and  the  Kisan
 Sabha  have  repeatedly  stressed  that
 the  cost  of  cultivation  has  increased
 very  much.  So,  immediately,  at  least
 the  price  shoulg  be  fixed  at  Rs.  300  per
 quintal.  The  gap  is  so  big,  Govern-
 ment  fixed  Rs,  150;  the  demand  is
 Rs.  300,  because  the  cost  of  produc-
 tion  has  increased  very  ‘much.

 But,  the  Government  is  not  respond.
 ing  to.  this.  Only  I  see  that  the  maxi-
 mum  price  of  raw  jute  was  withdrawn
 by  Government  for  a  particular  period.
 But  this  will  not  help,  namely,  with-
 drawal  of  this  maximum  price  and  not
 coming  to  purchase  directly  from  the
 growers  who  are  forced  to  sell  at  dis-
 tress  prices.  HH  that  machinery:  ‘is  not
 set  up  and’  adequate  amount:é¢  fund
 is  not  placed  at  the  ‘disposal  of  the
 JCI,  if  the  help:  and  cooperation  of  the  |
 ‘various  ‘mass  ‘orgariftations  aud:
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 al  parties  are  not  enlisted  to  provide
 the  jute-growers  with  the  fair  price  for
 their  produce,  I  am  afraid,  the  econo-
 mic  life  of  the  peasantry  will  be  hard-
 hit,  particularly  in  West  Bengal,  be
 cause  the  economy  of  West  Bengal  is
 very  much  linked  with  jute  cultiva-
 tion  as  well  as  the  jute  industry  in
 general.  You  have  North  Bihar,
 Orissa....

 SHRI  CHITTA  BASU:  Assam,  Tri-
 pura,...

 SHRI  SAMAR  MUKHERJEE:  Yes.
 All  the  six  States,  Their  economy  is
 very  much  linked  with  it.  Already
 80,000  workers  have  been  removed
 from  jobs,  in  the  name  of  Badliwala.
 Originally  there  were  3-1/2  lakh  wor-
 kers,  last  year  21/2  lakh  workers  and
 now  only  2  lakhs.  Their  number  is
 getting  reduced.  Both  the  peasantry
 ig  being  very  hard  hit  and  the  workers
 are  faced  with  this  type  of  attack  from
 the  jute  magnates.  The  purchasing
 trade  is  now  mostly  in  the  hands  of
 the  big  traders  and  they  are  directly
 Jinked  with  the  mill  owners.  Here,
 the  Economic  Times  further  says:

 “The  current  seasoy,  has  started  on
 a  different  note  with  traders  fore-
 casting  as  big  a  crop  as  80  lakh  bales.
 The  intention,  according  to  know-
 ledgeable  circles,  was  to  depress
 prices  and  get  permission  to  export
 raw  jute  up  to  2  lakh  bales.”

 This  is  the  machination  of  the  big  tra-
 ders.  They  want  tp  create  an  impres-
 sion  that  there  is  surplus  production,
 and,  therefore,  no  accommodation  of
 stock  is  necessary  and  thus  they  will
 force  the  peasantry  to  sell  the  raw
 jute  at  a  much  lower  price.  This  is
 the  conspiracy  of  the  big  traders.  The
 Economic  Times  report  further  says:

 “The  jute  mills  have  started  their
 purchases,  but  still  not  to  the  normal
 extent.  Financial  stringencies  have
 not  allowed  a  good  number  of  units
 to  build  their  fibre  inventories  and
 cover  their  future  positions,  As  they
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 have  not  cleared  their  earlier  dues,
 the  suppliers  of  raw  jute  have  stop-
 ped  selling  to  them  on  credit  and
 are  insisting  on  cash  payment.

 This  is  also  another  aspect,  a  big  fac-
 tor  and  the  jute  mills  are  saying  that
 they  do  not  have  cash.  These  are  the
 manoeuvres,  which  year  after  year  the
 jute  mills  have  been  using.  When  the
 peasants  come  for  selling  their  jute,
 they  are  forced  by  these  manoeuvres
 to  sell  their  jute  at  a  distress  price
 This  blackmailing  mechanism  has  been
 operating  for  several  years:  its  rami-
 fications  ag  also  widespread,  the  jute
 lobby  are  very  powerful  and  it  is  very
 much  difficult  to  change  these  condi-
 tions.

 After  the  Janata  Government  came  *
 into  power,  no  basic  change  is  there.
 As  other  hon.  Members  have  said,
 these  ramifications  are  quite  powerful
 and  the  Ministers  have  been  taking  a
 casual  attitude  towards  these  things.
 That  is  the  reason,  why  the  peasantry
 is  faced  with  serious  problems  today
 and  the  jute  price  is  going  down;  it
 has  already  reached  Rs.  130/-  per  quin-
 tal.  Shri  Saugata  Roy  has  just  men-
 tioned  about  the  situation  in  his  con-
 stituency  and  Shri  Dinesh  Joarder  will
 bear  me  out  as  far  as  North  Bengal  ,
 is  concerned.  Unless  this  Government
 takes  up  seriously  to  curb  these  mani.  / Pulations  of  the  tycoons  and  big  tra
 ders,  to  strengthen  the  JCI  from  all
 aspects  and  seek  full  cooperation  of
 the  trade  unions  and  organizations  of
 the  growers  as  also  various  political
 parties,  you  cannot  bring  about  a
 change  in  the  situation,  Unless  you  do
 this,  the  economic  life  of  the  peasantry
 is  going  to  be  ruined  and  the  entire
 economy  of  jute  growing  areas  is  sure
 to  be  vitally  affected.

 This  question  is  belng  repeatedly
 raised  in  this  House  year  after  year..
 In  this.  very  House,  late  Shri.  Lalit
 Narain  Mishra,  the  then  Minister  for
 Foreign  Trade,  hed  categorically  stat~

 will  fully  undertake  the  entire  pur
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 chasing  of  the  raw  jute  production  but
 what  is  the  position  today?  Just  now
 as  I  quoted  from  the  Economic  Times
 JCI  is  purchasing  only  2500  bales  per
 day,  whereas  the  daily  jute  arrival  is
 1,265,000  maunds  per  day.  Only  a  few
 weeks  are  there  and  in  these  few
 weeks,  a  big  damage  would  be  done  to
 the  growers  unless  the  Government
 comes  forward  to  their  rescue  in  a  big
 way.  The  permanent  solution  would,
 of  course,  be  for  the  Government  of
 India  to  take  over  the  entire  respon-
 sibility  for'the  purchase  of  raw  jute
 directly  from  the  growers.  Along  with
 this,  the  jute  mills  and  export  trade
 should  also  be  completely  nationalis-
 ed.  That  demand  has  been  raised  in
 this  House  year  after  year;  this  has
 been  the  demand  of  the  various  orga-
 nizations  also.  The  recommendations
 of  the  Committee  on  Public  Undertak-
 ings  have  lent  support  to  these  de-
 mands.  These  are  the  permanent  solu-
 tions.  For  the  present,  to  prevent
 further  fall  in  the  price  of  the  raw.
 jute  and  give  the  peasantry  remune-
 rative  prices,  this  Government  should
 come  in  a  very  big  way  to  strengthen
 the  purchasing  agencies,  particularly
 the  Jute  Corporation  of  India  and  the
 -zoperatives.  Sufficient  amount  should
 be  placed  at  their  disposal.  A  large
 number  of  centres  have  to  be  opened
 without  much  delay,  and  purchases
 should  be  made  directly  from  the  pea-
 santry,  eliminating  the  middle-men.
 Credit  facilities  to  the  cooperatives
 have  also  to  be  given.  Without  these,
 this  crisis  cannot  be  overcome,  and
 peasants  cannot  be  saved  from  the
 manipulations  of  the  traders  and  the
 jute  mill  owners—who  have.  deprived
 them  of  a  legitimate  price.

 MR.  CHAIRMAN:  The  time  now
 left  is  only  half-an-hour,  and  the  hon.
 Minister  has  also  got  to  speak.  And
 Mr,  Chitta  Basu  will  also  take  some
 time.  There  are  3  Speakers.  I  want
 that  everybody  should  participate  in
 the  discussion.  It  is  upto  the  Mem
 bers  to  limit  their  speeches  to  a  short
 duration.  Dr.  Ramji  Singh  will  now
 speak  and  will  take  only  3  minutes.

 BRADRA  6,°[900°  (SAKA)
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 डा०  रामजी  सिंह  (भागलपुर)  :  सभा-

 बसति'  महोदम,  जूट  के  विषय  में  यहा  पर  ब  ते
 सारी  बातें  कही  गई  हैं  ।  व्यापार  मंत्री  जो

 इस  बात  को  आनते  होंगे  कि  i96i  में  जो  जूट
 का  निर्यात  7!  प्रतिशत  था  वह  977—78
 में  घटकर  4  प्रतिशत  रह  भा  t  'रशा  जूट
 के  उत्पादन  में  60  लाख  लोग  लगे  हुए  है
 जसा  कि  समर  बाब्‌  ने  बताया  है  वे  लोग  झपने
 को  पुंजीवादी  दुश्चक्र  में  पा  रहे  हैं  पब्लिक
 झण्डरटेकिंग  कमेटी  ने  447  रुपए  प्रति
 क्वींटल  की  बात  कही  है  भौर  एग्रीकल्थरल
 प्राइसेस  कमीशन  में  Al  से  बढ़कर  बहुत
 कृपा  की  तो  50  रुपए  क्वींटल  की  बात
 कही  लेकिन  झभी  कलकत्ता  में  डिस्ट्रेस  सेल
 जुट  का  125  रुपए  क्वींटल  पर  हो  रहा  है  ।
 सरकार  के  लिए  यह  स्थिति  बहुत  ही  दयनीय
 है  ।  एक  जगह  कहा  गया  है  tv

 “Government  decision  to  raise  the
 statutory  minimum  price  of  W-5
 variety  of  raw  jute  by  Rs.  9  to  Rs.
 50  a  quintal  is  likely  to  disappoint
 the  growers  and  the  mills  and  the
 Committee  on  Public  Undertakings
 of  Parliament  might  feel  strongly
 about  the  decision.”

 तो  ऐसा  काम  करने  से  क्‍या  लाभ  जिसमें

 जूट  उत्पादक  भी  ह॒तोत्साहित  हो  रहे  हैं  भौर
 मिल  मालिक  को  भी  शिकायत  है  ।  लगता

 है  इस  बीच  में  जो  मिडिलमन  हैं  उन्हीं  को  सब
 से  ज्यादा  प्राफिट  होता  है।  इसलिए  समर  बाबू
 ने  ठीक  कहा  है  कि  जूट  के  उत्पादकों को  तभी
 ठीक  प्राइस  मिल  सकती  है।  जबकि  उनकी
 खरीददारी  का  पूरा  जिम्मा  सरकार  ले  ले  ।
 अगर  सरकार  ज्यादा  पैसा  देकर  खरीददारी
 का  पूरा  जिम्मा  ले  शौर  तब  जूट  इण्डस्ट्री
 को  सम्तीडी  दे,  उसको  भी  फायदा  पहुंचाये
 तो  उससे  क्‍या  लाभ  है  ?  इसलिए  जब.  तक
 व्यापक  दृष्टिकोण  से  जूट  इंडस्ट्री  पर  विचार
 नहीं  किया  जाएगा  तब  तक  कास  नहीं
 चलेगा  प्रन्यथा  एक  तरफ  जूट  के  उत्पादक
 भरेंगे  भौर  दूसरी  तरफ  मिल  मालिक  हल्ला  क्श्ते
 रहगे  कि  उनको  नुकसान  हो  रहा  है



 3
 Distrace  Gale

 [xte  try,  जो  ह; |
 as  यह  जो  जूट  का  रपोरेशन  शझाफ  इंडिया
 “बना  था  उत्तके  बहुत  शारे  कार्म  थे  लेकिस
 हम  खोग  इस  बाते  को  आनते  हैं  कि  ठीक
 समय  प्रर  जबकि  सीजन  होती  है  उस  समय

 यह  जखरीददारी  के  लिए  उतरते नहीं  हैं  ।
 ,  कहा  गया  है  :

 “About  20,000  quintals  of  raw
 jute  were  coming  to  the  market  daily
 this  season,  but  the:  JCI  had  not
 started  its  operations  in  the  State  as
 yet.  os

 we  'स्टेट्समन”  में  कहा  गया  है।  इसीलिए
 बंगाल  सरकार,  दूसरे  लोगों  तथा  कर्मचारियों
 में  मिलकर  बाते  की  और  उन्होंने  जूट  कार-
 फौरेशन  आफ  इंडिया  पर  झारोप  लगाए  हैं,
 मैं  समझता  हूं  हमारे  व्यापार  मंत्री  जी  इसके
 सम्बन्ध  में  बतायेंगे  :

 “JCI  need  not  have  purchased  raw
 material  from  the  market  directly
 and  ‘operated  almost  like  a  Mahajan.
 As  a  result,  the  jute  market  had
 turned.  into  a  gambling  market.”

 समयाभाव  के  कारण  कुछ  झधिक  कहना
 मुश्किल  होगा  लेकिन  इतनी  बात  तो  है  कि
 पब्लिक  अ०डरटोकग  कमेटी  ने  खास  कर
 प्राइस  के  विषय  में  जो  कहा  है,  उसको  न
 भी  मानें,  लेकिन  दूसरी  जगह  जैसे  इलाहाबाद
 'के  एकोनामिंक  रिसर्च  सेंटर  ने  भी  367
 झौर  462  रुपंएु  की  बात  कंदी  है,  इसको  भी
 झगर  हम  न  मानें  तो  भी  कहा  जा  सकता

 #  “Bosu’s  report  can  be  considered
 ag  ‘a’  pace-setter  on  the  raw  jute
 question.”

 झगर  हम  सरकार  की  बात  मान  सें  कि  बसु
 साहेब  की  जो  रिपोर्ट  है  उसमें  कुछ  ,ण्यांदा

 'ब्राइस  है  तो  क्या  1... ल  भ्रापके  माध्यम  से
 ध्यापार  मंत्री जो  से  मांग  नहीं  कर  सकते  हैं

 ह.  इसके  लिए  कोई  एक  झायोग  बिक्मा

 जाए ह

 AUGUST  ‘2,  008  प्णी  Sate  (MY  Zou

 जो
 बौन्य  offte  की  रिपोर्ट  है,  एग्री-

 कल्चर  प्राइस  कमीशन  की  रिपोर्ट  हैं.  झौर
 इलाहाबाद  के  इकाॉनोमिक  रिसर्च  की  जो
 रिपोर्ट  हैं--इंन  सेब  को  प्राइसेस  भलस-पलग
 हैं--  इसलिए  उस  की  सही  प्राइस  क्या  होनी
 चाहिए,  यह  उस  को  निश्चित  नहीं  कर
 सकती  हैं  t

 दूसरी  बात,  सभापति  महोदय,  मैं  सजेश्वन
 के  रूप  में  कहना  चाहता  हूं  ।  हमारे  व्यापार
 मंत्री  तो  खास  कर  मिडिल-मैन  को  एलिमिमेट
 करना  चाहते  हैं---लेकिन  यह  कैसे  हो  सकता
 है  ?  उद्योग  बौर  व्यापार  दोनों  मंत्रियों  का
 यह  विषय  है  1  इसलिए  हम  कहना  चाहेंगे--
 जब  तक  मिडिल  मैन  को  एलिमिनेट  नहीं  कर  गे,
 जूट  उत्पादक  को  वैसा  नहीं  मिल  सकता  है  t
 जूट  का  उत्पादन  भी  अब  दिनॉ-दिन  खत्म
 होता  जा  रहा  है  v  चौथे  प्लान  में  जूट  का  उत्पा-
 दन  7.  4  मिलियन  बेल्ज  था,  लेकिन  पांचवे
 प्लान  के  झन्त  में  जो  एचोवर्मेट  टार ट  हँ--
 वहू  6.5  मिलियन  बेल्ज  है--इस  तरह
 से  जूट  का  उत्पादन  दिनॉ-दिन  गिरता  जा
 रहा  हैँ  ऐसी  स्थिति  को  सुधारने  के  लिए--
 जबकि  यह  एक्सपोर्ट  ऑरिएन्टेंड  इण्डस्ट्री
 है--क्या  ऐसा  नहीं  कर  सकते  हैं  कि  मिडिल
 मन  को  एलिमिनेट  कर  दिया  जाए  ताकि  ण्ट
 के  उत्पादकों  को  सही  प्राइस  मिल  संके  ?

 “SHRI  GANANATH  PRADHArs
 (Sambalpur):  Mr.  ‘Chairman  Sir,  the
 discussion  is  going  on  in  the  House
 about  the  problem  of  jute  growers.  I
 am  representing  a  district  of  Orissa
 which  is  mainly  irrigated  by  Hirakud
 dam  and  land  in  my  area  are  quite
 favourable  for  jute  cultivation.  There
 are  also  jute  farmers  in  my  area.  It
 will  be  improper.if  I  will  not  speak  on
 this  topic,  since  I  am  an  agriculturist.

 Sir,  so  far  ag  the  present  condition

 *The  original  speach  was  delivered
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 meri  of  my  area  are
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 eancemed.  I  am  sorry  to.  say  that  there
 are  number  of  obstacles  for  them  to
 grow  jute.

 Firstly,.the  Government  officials  are
 meat  guiding  them  properly.  ‘The
 farmers.  are  not  getting  fertilizers,

 -@eeds  and  other  equipments  at  due
 time.  The  main  difficulty  with  them
 which  I  would  like  to  say  with
 sorrow  and  anguish  that  no  jute
 industry  has  so  far  been  set  up  in
 Orissa.  That  is  why  the  jute  growers
 are  not  geting  remunerative  market
 price.  They  are  under  these  circum-
 stances  compelled  to  sell  the  raw
 materials  to  the  agents  of  West
 Bengal.  In  this  case,  the  middle  man
 @re  getting  all  the  profits.  Therefore,
 I  request  the  hon.  Minister  to  take
 some  solid  steps  to  protect  the  farmers
 from  the  middleman.

 With  all  humility  I  request  the  hon.
 Minister  to  look  into  the  matter.  I
 hope  the  hon.  Minister  will  take
 sympathatic  steps  to  extend  all  sorts
 of  cooperation  for  the  improvement
 of  jute  cultivation  in  Orissa.  At  the
 same  time  I  would  request  the
 Minister  to  set  up  some  jute  indus-
 tries  in  Orissa  in  order  to  encourage
 the  jute  growers.

 With  these  words  I  conclude.
 SHRI  DHIRENDRANATH  BASU

 (Katwa):  Only  in  the  eastern  region,
 87  factories  are  under  closure  or  on
 the  verge  of  closure.  There  are
 many  sick  jute  milis.  Jute  industry
 employs  more  than  four  lakhs  of
 people.  You  will  be  surprised  to  know
 ail  the  big  factories  are  being
 eontrolled  by  the  Indian  Jute-Manu-~
 facturers’  Association  who  have
 engaged  gome  traders,  or  farias  to
 advance  money  to  the  growers  and
 Purchase  jute  at  the  distressed  rate,
 that  is  much  below  Rs.  435  per
 quintal.  Jute  is  purchased  at  Rs.  180,
 135,  etc.  per  quintal.  Even  the  govern-
 ment  fixed  rate  is  Rs.  150.  Govern-
 ment  have  some  centres,  the  Jute  Cor-
 poration  of  India  have  got  307  centres
 throughout  India.  That  is  very  small.
 ‘ute  Corporation  of  India  should  set
 ‘up  at  least  one  centre  in  each  assemb-
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 have  been
 thrown  out  of:  service,  Govern-
 ment  cannot  nationalise  those  indu-
 tries,  we  understand,  for.  want: of funds.  Mr.  Mohan  Dharia  told  us.  last
 year  that  he  was  proposing  purchases
 through  the  cooperative  societies.
 That  was  a  very  good  idea  and  we
 must  congratulate  him  for  that.  He
 made  an  honest  effort  last.  year.  So
 many  cooperative  societies  were
 started  in  West  Bengal  but  due  to
 lack  of  money  and  credit  facilities  the
 cooperative  societies  cannot  purchase
 jute  as  q  result  of  which  farias  engag-
 ed  by  IJMA  and  the  middlemen  are
 purchasing  jute  at  lower  rates  and
 this  cannot  be  stopped.  It  was  re-
 ported  that  Khardah  jute  mill  was
 short  of  jute.  On  enquiry  the  govern.
 ment  found  that  several  lakhs  of  bales
 were  hidden  by  the  management.
 What  we  =  suggest.  is  this.  Let  the
 government  fix  the  price  not  at  Rs.
 +150,  but  at  least  Rs.  200  per  quintal.
 Let  them  purchase.  Let  them  open
 more  centres  where  the  growers  can
 sell  jute  direct,  so  that  these  mal-
 practices  do  not  come  in.  They  have
 enunciated  so  many  principles  an”
 policies.  None  of  the  policies  have  so
 far  been  implemented.  Nice  speeches
 of  M.Ps  or  Ministers  will  not  serve  the
 purpose  of  the  growers.  They  aré
 suffering  heavily.  Prices  are  falling
 down  day  by  day.  The  present  posi-
 tion  is  that  if  the  government  do  not
 purchase,  there  will  be  heavy  suffer-
 ing.  Many  mills  will  be  closed  déwn,
 the  farias  of  ITMA  and  their  agents
 will  purchase  jute  and  get  them  in
 hidden  places.  They  are  stocking  all
 this  raw  jute.  They  pressurise  the
 Government  to  get  all  the  facilities
 and  they  are  making  profits..  Much
 of  the  resources  of  many  of  the.  jute
 industries  have  been  taken  by  Navikat-
 para  Jute  Mill,  Chalbasa  Jute  Mill,
 Kelvin,  and  ethers.  Their  main  point.
 is.  that  they.  will  not  allow.  the  Govern-
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 ment  to.  function  properly.  They  will
 not  allow  the  Government  to  purchase
 jute  from  the  growers  and  this  is  to
 be  stopped  at  all  costs.

 With  these  words,  I  conclude.
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MaAITI):  I  share  the
 anxiety  expressed  by  the  hon.  mem*ers
 here  in  regard  to  the  condition  of  the
 jute  growers  and  the  jute  industry.  The
 time  at  my  disposal  is  very  short.  So
 far  as  I  have  gathered  three  points
 arise  from  the  discussion  which  has
 taken  place  here:

 l,  The  statutory  price  of  jute.
 2.  Marketing  operation  by  J.  C
 3.  Price  stability.
 Please  see  the  motion  tabled  by  the

 hon.  member  Shri  Chitta  Basu.  It
 says:

 “That  this  House  do  take  note  of
 the  situation  arising  out  of  the
 large  scale  distress  sale  of  raw  jute
 at  prices  lower  than  the  statutory
 price  in  West  Bengal  and  other  jute
 growing  States  and  urges  upon  the
 Government  to  take  appropriate
 actions  to  ensure  remunerative
 price  for  the  growers.”

 As  I  have  said  that  I  have  little  time
 at  my  disposal.  so  I  want  to  say  what
 action  we  have  taken  in  this  matter
 so  that  at  least  minimum  statutory
 price  which  the  Government  has  fixed
 can  be  got  by  the  growers.  Till  about
 the  first  week  of  August,  978  the
 price  of  raw  jute  was  very  firm  around
 the  maximum  level.  It  was  only  from
 6th  or  7th  August  that  the  price,
 started  to  come  down  and  the  Jute
 Corporation  of  India  considered  the
 whole  thing  and  entered  into  the
 market  from  that  date.  They  are  pur-
 chasing.  at  the  moment  at  the  price
 a  little  higher  than  the  statutory
 price—Rs.  60  to  Rs.  165.  That  is.  in
 ali  the  States.  In  order  to  arrest  un-
 warranted  decline  in  the  price,  the
 following  steps  have  been  taken:—

 LL  Maximum  stock  holding  limit
 of  the  mills  has  been  increased  to
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 eight  weeks  from  ‘the  level  of  four
 weeks.

 2.  It  hag  been  decided  to  do  away
 with  the  maximum  prices  of  both
 in  the  Calcutta  and  up-country
 markets.  Actually,  we  have  noti-
 fled  to-day.

 3.  Jute  Commissioner  has  been
 asked  to  import  minimum  weekly
 purchase  quotas  for  all  mills  and
 minimum  stock  holding  of  raw  jute
 so  that  they  may  be  forced  to  go  to
 the  market  and  buy  jute  from  the
 jute  growers.

 Cooperatives  in  Bihar  and  We
 Bengal  have  also  been  persuaded  to
 start  thei:  operations  without  any  fur-
 ther  delay  and  it  is  expected  that  the
 combined  operationg  of  the  coopera-
 tives  and  JCI  will  contribute  to  the
 firming  of  the  prices,  All  these  steps
 are  expected  to  generate  sufficient
 buying  pressure  in  the  market  and
 ensure  price  stability.  Besides,  the
 State  Governments  have  been  request-
 ed  to  keep  a  watch  on  any  violations
 of  minimum  statutory  prices  for
 necesary  action.  We  think  our
 growers  also  must  be  educated  about
 the  policies  of  the  Government  and
 the  steps  that  Government  want  to
 take  in  regard  to  price  stability.
 publicity  campaign  has  been  launched
 by  the  JCI  to  dissuade  the  growers
 from  making  any  distress  sales  and
 also  to  counter  any  panic  which  might
 be  created  by  the  unscrupulous
 traders.  The  jute  crop  this  year  is
 expected  to  be  reasonably  good  and
 jt  is  possible  that  certain  interested
 parties  would  mislead  the  growers  to
 part  with  their  crop  at  a  low  price.
 That  is  quite  possible.  I  can  assure:
 the  House  that  we  will  take  all
 measure  so  that  our  jute  growers  can
 atleast  have  the  statutory  minimum.
 price,  which  had  been  suggested  by
 Shri  Saugata  Roy  also.  At  least  they
 must  get  that  price,  because  we  know
 there  are  middlemen  and  whatever
 price  we  offer,  the  growers  do  not  get.
 That  is  our  every  day  experience.
 There  is  no  denying  that  fact.  So,  we
 will  do  everything  to  check  it.
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 Upto  28-8-78  Jute  Corporation  of
 India  have  bought—there  are  some
 contributions  from  cooperatives  also
 but  that  ig  very  little—25,37  bales
 only.  But  I  would  like  to  say  that
 really  jute  will  come  after  September
 5th  and  by  that  time,  all  the  arrange.
 ments  have  been  made  by  the  Jute
 Corporation  of  India  we  are  having
 touch  with  the  State  Governments
 every  day  so  that  they  can  induce
 their  cooperatives  to  go  to  the  market
 and  buy,  because  there  is  a  limita-
 tion  for  the  Jute  Corporation  also.
 Everybody  will  appreciale  that.  All
 of  a  sudden  they  cannot  go  every-
 where  and  manage  everything.  If  we
 expect  that,  it  will  be  too  much.
 Therefore,  in  each  State,  so  far  as  my
 knowledge  goes,  in  most  of  the  villages
 there  are  primary  cooperatives.  If  we
 can  give  them  encouragement  and  if
 we  arrange  finance,  which  I  think  we
 will  be  able  to  do,  they  can  intercept
 in  the  market.  If  they  do  so,  we  can
 have  the  desirable  effect  and  we  can
 help  the  jute  growers.

 Members  might  be  interested  in
 knowing  the  prevailing  _  prices.
 Actually  we  have  received  informa-
 tion  from  different  places  and  it  is
 like  this:  In  Assam,  in  Nowgong  area
 the  maximum  ruling  rate  is  Rs.  62
 per  quintal  and  in  Gouripore  it  is  Rs.

 “60.  An  Agartala  it  is  Rs.  163.  In
 North  Bengal,  it  is,  Rs.  67  in  Dinhata
 and  Rs.  70  in  Islampur.  In  South
 Bengal,  in  Karimpur  it  is  Rs.  94  and
 in  Champadanga  it  is  Rs.  188.  In
 Bihar  in  Kishanganj  it  is  Rs.  ‘170.
 Recently  we  have  got  this  informa-
 tion,

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Prevailing  rates  in  the  primary
 or  secondary  markets?

 SHRIMATI  ABHA  MAITI:  I  have
 already  said  that  there  are  middlemen.
 This  is  jn  the  intermediate  market,
 May  not  be  in  the  primary  market.

 SHRI  L.  9,  KAPOOR:  What  are
 the  growers  getting?

 SHRI  SAMAR  MUKHERJEE:  On
 that  they  have  no  information,  The
 JCI.  is  not  interested  to  get  that  in-
 formation.

 HHRIMATI  ABHA  MAITI:  That  is
 not  correct,  because  so  far  as  our
 knowledge  goes,  they  are  getting  this.
 In  some  places  it  may  be  different.

 SHRI  SAUGATA  ROY:  For  Nadia
 and  the  24-Parganas  have  you  got  any
 figures?

 SHRIMATI  ABHA  MaAITI:  No,
 these  are  the  figures.

 My  second  point  is  about  the  market
 operations  by  the  JCI,  This  year,
 from  the  very  beginning  a  plan  had
 been  drawn  up,  well  ahead  of  the
 season,  by  the  JCI,  so  that  the  jute
 growerg  can  have  remunerative  prices
 and  their  interests  can  be  safeguard-
 ed,  Many  things  have  been  said  about
 the  JCI  which  may  be  true  to  some
 extent,  may  not  be  true  to  some  extent,
 but  now  it  has  been  reorganised,
 and  we  are  trying  to  see  _  that
 the  JCI  looks  after  the  interests
 of  the  growers  and  also.  the
 interests  of  industry  because  we  know
 that  if  we  cannot  run  the  jute  indus-
 try,  ultimately  it  is  the  jute  grower
 who  will  suffer.  That  we  cannot
 deny.  So,  they  will  protect  the  in-
 terests  of  the  jute  grower  and  also
 see  that  the  jute  industry  can  go  on.
 Under  the  plan  of  operation  finally
 decided  upon  by  the  JCI,  the  target  of
 procurement  for  the  ‘1978-79  seasor
 hag  been  fixed  at  45  Iakh  bales.

 Procurement  during  1978-79  will  not
 be  restricted  to  price  support  alone,
 but  the  Corporation  will  make  com-
 mercia]  operations,  subject  to  the  con-
 dition  that  the  JCI’s  entry  into  the
 market  is  not  exploited  by  specula~-
 tors  by  pushing  up  prices  to  un-
 warranted  levels,  ang  that  there  would
 be  no  loss  in  guch  an  operation.

 The  Corporation  will  take  up  plans
 for  expansion  of  its  primary  market
 coverage  to  the  maximum  extent
 possible  through  its  own  infra-struc-
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 ture  as  well.  as  with  the  assistance  of
 the  cooperatives.
 Of  the  total]  purchases  made  by  the

 Sorporation,  20  per  cent  at  least  will
 be  procured  directly  from  the  primary
 markets,  so  that  JCI's  presence  in  the
 market  is  felt  in  the  rural  areas
 among  the  farmers,

 The  Corporation  will  come  to  an
 ‘agreement  with  the  managements  of
 the  taken-over  jute  mills  for  supply
 of  a  percentage  of  their  requirements
 of  jute  on  mutually  acceptable  terms
 The  Corporation  will  come  to  similar
 arrangements  also  with  jute  mills  in
 the  private  sector  with  a  view  to  in-
 creasing  its  total  turnover.

 MR.  CHAIRMAN:  I  think  you  have
 to  continue  on  the  next  day  because
 it  is  8  O'clock  now,

 SHRI  SAUGATA  ROY:  You  can
 extend  the  time  by  a  few  minutes.  Let
 her  finish,

 MR,  CHAIRMAN:  If  the  House  so
 agrees,  it  can  be  done.  How  much  time
 would  you  require?

 SHRIMATI  ABHA  MAITI:  In  ten
 minutes  I  think  it  will  be  possible  to
 finish.

 MR.  CHAIRMAN:  Is  it  the  pleasure
 of  the  House  to  extend  the  time?

 HON.  MEMBERS:  Yes.
 SHRIMATI  ABHA  MAITI:  I  have

 said  already  about  the  training  of
 farmers.  The  Corporation  has  also
 decided  to  take  up  a  training  pro-
 gramme  of  the  farmers  in  the  grading
 af  jute  on  a  planned  basis.  Bectuse
 #  is  the  middlemen  who  can  take
 advantage  of  different  gradations,  So,
 about  grading,  we  are  undertaking
 training  courses  for  the  farmers,
 20  hrs

 भी  लखन  साल,  कपूर :.  क्‍या.  प्रेट्ज
 को  कम  करने  के  बारे  में  कुछ  किया  जायेगा?
 इस,  वक्‍त  8  ग्रइज़  हैं  ।

 SHRIMATI  ABHA  MAITT:  Thst
 we.  will  consider,  but.  I  can  say  that
 previously  we  had,  I  think,  38  grades
 or  so,  but  now  there  are  8  So,  if
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 here  ts  any  need,  we  will  definitely
 consider,  but  there  is  no  hard  and  fast
 rule  that  we  have  to  stick  to  the
 humber.  We  can  consider  it.

 Now,  the  Corporation  Hag  set  up  300
 Departmental  Purchasing  Centres  and
 28  sub-centres  in  ‘1977-78.  This  year
 we  have  already  six  more  sub-centres.
 That  means,  they  will  be  in  the  jute
 growing  afea,  in  the  local  markets  and
 our  endeavour  will  be  to  increase  these
 sub-centres  so  that  directly  growers
 can  sell  their  jute  to  the  Jute  Cor-
 poration  people,

 I  have  already  stated  the  importance
 of  the  cooperatives.  So  long  as  co-
 operatives  will  not  come  into  the“
 field,  it  is  impossible  to  guarantee  the
 reasonable  or  the  maximum  or  the
 minimum  price.  We  cannot  give  the
 guarantee  to  them  if  the  local  co-
 operatives  cannot  come  and  it  is  here
 the  State  Governments  can  do  much.
 So,  ]  request  the  Members  concerned
 in  all  the  States  to  pursuade  their
 State  Governments  so  that  they  can
 come  forward  and  induce  the  co-
 operatives  to  take  up  the  jute  business,

 SHRI  DHIRENDRANATH  BASU:
 The  cooperatives  in  West  Bengal  par-
 ticularly  have  the  dire  necessity  for
 credit  fucilities.  Would  you  kindly
 enlighten  this  House  if  you  are  in  a
 position  to  extend  more  credit  facili’/
 ties  to  cooperatives  for  purchasing
 jute?

 SHRIMATI  ABHA  MAITI:  Yes,  we
 have  arranged  jt  and  we  are  arrang-
 ing  also.

 The  governments  of  jute  growing
 States  have  been  requested  to  streng-
 then  and  expand  the  coverage  of  the
 cooperative  sectors  to  help  JCI  in  its
 Operations,  The  Corporation  has  dis-
 cussed  various  aspects  of  the  opera-
 tional  plan  with  representatives  of  the
 cpoperatives.  The  plan  for  ‘1978-79
 provides  for  substantia]  expansion  of
 the:  cooperative  coverage.  A  target
 of  .procurement  of  6  lakhs  bales  by
 the.  cooperatives  had.  been  fixed  of
 which  the  share  of.  cooperatives  in
 West  Bengal  is  4  lakhs  bales.
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 .  SBR  CHITTA  BASU:  What  about
 money?

 SHRIMATI  ABHA  MAITI;  We  will
 arrange  money  and  they  will  also
 arrange  money.

 SHRI  SAUGATA  ROY:  You  have
 a  meeting  with  the  Reserve  Bank
 people,

 SHRIMATI  ABHA  MAITI:  We
 already  have  meetirigs  with  them.

 The  JCI  has  also  agreed  to  pay
 Rs,  .85  per  quintal  as  service  charges
 to  the  marketing  cooperatives  for
 purchase  of  loose  jute  from  village
 and  primary  sdcieties  in  order  to
 encourage  direct  purchase  from  the
 jute  growers.

 The  last  point  js  about  the  price.
 Sir,  there  js  great  controversy  about
 it  and  definitely  most  of  the  people
 desire  that  the  maximum  price  should
 be  given.  The  Committee  on  Public
 Undertakings  expressed  their  views
 and  the  Government  of  West  Bengal
 also  has  expressed  their  views.  The
 Agricultural  Prices  Commission  h&s
 taken  into  account  all  the  things  and
 fixeq  up  the  price  at  Rs.  150/-  per
 quintal,  Next  year,  or  after  some  time,
 they  can  revise  their  attitude  and
 revise  the  whole  thing.  But,  at  the

 present  moment,  this  is  the  price.
 Some  Members  have  expressed  the
 view  that  it  should  be  at  least  Rs.  300,
 while  some  others  have  said  jt  should
 be  Rs,  200.  I  do  not  know  on  what
 basis  they  have  arrived  at  these
 figures.  I  have  no  knowledge  about
 this,

 SHRI  SAMAR  MUKHERJEE:  It
 is  the  cost  of  cultivation  plug  a  margin.

 SHRIMATI  ABHA  MAITT:  The
 Governments  of  West  Bengal,  Orissa
 anq  Tripura  for  some  time  past  are
 wanting  to  enhance  the  minimum
 price  of  raw  jute.  They  are  of  the
 view  that  it  should  be  higher  than

 ‘Rs,  80  per  quintal  88  announced  by
 the  Government  for  W5  Grade  in
 Assam,

 The  Committee  on  Public  Undertak-
 ings  accepted  the  cost  of  production  of
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 raw  jute  worked  out  by  the  Govern-
 ment  of  West  Bengal  for  1977-78,
 mamely,  Rs,  344.34  per  quintal.  On
 that  basis,  the  Committee  recommend- ed  the  minimum  price  of  raw  jute  of
 Rs.  447.64  per  quintal,  after  adding
 30  per  cent  return  to  the  growers,

 The  Agricultural  Prices  Commis-
 sion  had  formulated  its  recommenda-
 tion  regarding  the  minimum  gupport
 price  for  the  1978-79  season  on  the
 basis  of  the  prevailing  prices  of  the
 inputs  and  the  average  rates  of  wagés
 prevailing  in  selected  centres  in  the
 jute-growing  districts  in  West
 Bengal,  which  is  higher  than  in
 Assam....(Interruptions).  The  mini-
 mum  agricultural  remuneration  in
 West  Bengal  is  Rs.  8.10.

 AN  HON.  MEMBER:  It  is  prevail-
 ing  in  most  of  the  areas  in  the  villages,

 SHRIMATI  ABHA  MaAITI:  My
 constituency  js  in  the  rural  area  and
 [  also  know.  the  position.

 According  to  the  estimates  compiled
 by  the  comprehensive  scheme  for
 studying  the  cost  of  production  of
 principal  crops  for  Assam  asd  West
 Bengal,  it  is  Rs.  182.68  per  quintal
 for  ‘1975-76  in  West  Bengal.  As  against
 this,  the  estimated  cost  of  production
 for  1976-77  for  West  Bengal  was
 Rs.  97.73  per  quintal,  As  against
 that,  for  ‘1977-78  the  Government  of
 West  Bengal  has  estimated  it  at
 Rs.  344.34  per  quintal.  So,  it  is  higher
 than  the  figure  for  previous  year,
 which  was  again  higher  than  that  of
 the  previous  year.  Now  what  is  the
 explanation  for  such  a  big  gap?

 SHRI  SAUGATA  ROY:  Part  of
 the  gap  is  political,

 SHRIMATI  ABHA  MAITI:  I  am
 not  saying  it  is  political,  y  cannot
 say  so,  The  explanation  for  this  wide
 disparity  in  the  three  estimates  is
 that  the  Government  of  West  Bengal
 has  taken  the  cost  of  human  labour
 at  the  minimum  wage  notified  by  it.
 The  Comprehensive  scheme  for  study-
 ing  the  cost  of  production  of  principal
 crops  has  taken  the  average  wages
 prevailing  in  selected  centres  in  jute
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 growing  districts  of  the  State.  That
 is  the  difference  between  the  two
 estimates,  The  State  Government's
 estimated  cost  of  production  for
 ‘1977-78  shows  an  increase  of  74  per
 cent  over  their  own  estimates  of  the
 previous  year.  It  may  be  that  there
 is  some  apprehension  as  to  what  will
 be  the  effect  if  we  have  such  a  high
 price  for  the  raw  jute  on  the  indus-
 try.  Now,  as  I  have  already  told  you,
 we  have  to  go  both  ways,  we  have  to
 protect  the  interest  of  the  jute  growers
 ang  at  the  same  time  we  have  to  see
 that  our  jute  industry  can  grow  can
 thrive,  because  we  have  already  ex-
 perienced  that  it  is  very  sick  in  West
 Bengal.  There  are  tycoons  and  50
 many  factors  are  there  and  it  is  going
 on  far  such  a  long  time.  So,  all  of
 a  sudden  we  cannot  over-ride  every-
 thing.  So,  we  have  to  look  to  these
 two  interests,  viz.,  the  interests  of  the
 jute  growers  and  also  of  the  industry.
 Therefore,  after  looking  ffito  all  these
 aspeets,  the  Agricultural  Prices  Com-
 mission  has  fixed  the  price.  It  may
 not  please  me,  it  may  not  please  you,
 but  this  is  the  fact.  Let  us  try  to
 wee  to  it  that  the  ‘jute  growerg  can
 get  at  least  the  statutory  minimum
 price  and  if  there  aré  eny  constraints
 in  between,  let  us  try  to’  remove
 them.  I  can  assure  you,  as  I  have
 already  told  you,  that  whétever
 possibile  measures  we  have  at  our
 command,  we  will  take  so  thet  their
 interests  can  be  safeguarded.

 SHRI  DINESH  JOARDER  (Malda):
 One  question.  Just  one  minute,

 MR.  CHAIRMAN:  No  quéstion.
 How  can  yeu  put  a  question  now?

 SHRI  DINESH  JOARDER:.  ‘Theat
 the  Id  festival  is  coming  up  in  the  Ist
 ‘week  of  September  and  the  jute
 gowers  need  money  just  row,  so  the
 jute  is  being  sold  in  advance  when
 the  jute  js  still  in  process  and  either
 it  is  Being  dried  up  or  it  is  still  in  the
 rotting  tank....  (Interruptions).  It
 is  not  yet  ready  for  the  markef.....
 (Interruptions).  I  would  like  to  know
 whether  the  Government  can  ask  the
 गए  to  give  some  advarice  money  to
 the  growers  against  the  subsequent

 “bends me,  we  of  fate  (My  st

 sile  of  jute  in  vieW  of  the  Id  féstival
 approaching  very  fast?

 SHRIMATI  ABHA  MAITI:  We
 will  look  into  it,

 SHRI  CHITTA  BASU:
 the  right  of  reply.

 MR,  CHAIRAMAN:  How  much  time
 will  you  teke?  Otherwise,  we  will
 take  up  the  next  time.  It  is  already
 8.5  p.m,

 SHRI  CHITTA  BASU:  She  cannot
 get  away  with  her  reply.

 MR.  CHAIRMAN:  1  did  not  mean
 that  you  should  not  reply.  If  neces-
 sary,  you  must  finish  in  two  minutes.

 SHRI  CHITTA  BASU:  I  will  take
 five  minutes.

 I  have  got

 I  also  agree  with  the  consensus  of
 the  House,  if  I  may  say  so,  that  the
 panacea  lies  in  the  nationalisation  of
 the  entire  industry,  right  from  the
 point  of  purchase  to  export  trade.
 Secondly,  it  is  my  allegation,  even
 now  that  the  jute  growing  State  Gev-
 ernments  are  not  consulted  in  two
 matters  in  particular,  viz,,  in  the  Axa-
 tion  of  minimum  price  and  gradation.
 Can  I  heve  an  assurance  from  the
 Government  that  the  State  Govern-
 ments  will  be  involved  in  the  matéer
 of  fixing  the  minimum  price.  Then,
 I  want  to  mention  again  one  thing,
 She  has  mentioned  the  West  Bengal
 Government  calculated  the  cost  of
 production  for  each  quintal  of  jute
 taking  into  account  the  statutery
 minimum  wages  for  the  agricultural
 labourers.  It  fs  the  policy  of  the
 Government  to  ensure  the  statutory
 minimum  price  fer  the  agricultural
 labour.  What  is  the  crime  or  jn  on  the
 part  of  the  West  Bengal  Government
 if  they  take  into  account  the  rate  of
 wages  of  agricultural  workers  that
 was  statutorily  fixed  by  that  State  in
 the  matter.  of  calculating  the  cost  .  of
 production?

 T  again  rise  this  point  from  a  larger
 socio-economic  problern  of  the  country
 that  uriless  that  tg  takén  irito  accomit,
 never  it  will  be  possible-for  any  Gag-
 ernment  to  ensure  the  enforcement  of
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 to  teke  into  gecount  the  minimym
 wi  statutorily  fixed  for  the  agri-
 ¢ a  a  1  workers  jn  the  matter  of
 caitulating  the  cost  of  production,  I
 would  also  suggest  that  even  at  this
 Inte  stage  the  Goyernment  of  India
 should  start  a  dialogue  with  the
 Agricultural  Ministers  of  six  jute-
 gtowing  States  to  find  gut  the  ways
 and  means  as  to  how  the  JCI  opera-
 tiens  can  be  further  extended  and  the
 benefits  can  be  given  to  the  growers.

 3  has  been  admitted  by  the  hon.
 Minister  that  the  Calentta  price  is  not
 simujtaneously  announced.  Why?  I
 haye  no  time  te  explain  in  detail.
 One  of  the  allegations  against  the
 Agricultural  Prices  Commission  it,  as
 hes  ‘been  made  by  the  PUC,  that  they
 deliberately  do.  not  announce  the
 Calcutta  price  and  the  up-country
 price  simultaneously.  The  object  is
 to  allow  the  middie-men,  the  tycoons
 and  the  barans  to  depress  the  price  in
 the  upcountry  markets,  This  time
 also,  the  Government  have  not  taken
 any  lesson  from  it,  The  minimum
 prices  for  the  up-country  markets
 have  been  declared  earlier.  Only
 today,  they  have  declared  the  mini-
 mum  price  in  the  Calcutta  market.
 Why  is  this  practice  being  indulged
 in?  It  is  only  to  allow  and  barons  and
 the  tycoons  ta  dampen  the  prices  of
 raw  jute  in  the  upcountry  markets.
 I  think,  the  Government  should  take
 note  of  it.  There  should  be  simul-
 taneous  announcement  of  the  Calcutta
 price  88  well  as  of  the  upcountry
 market  prices,

 Lastly,  I  would  say  het  the  ques-
 tion  of  the  minimum  price  of  jute
 should  be  de  novo,  discussed  and  we
 should  not  rely  on  the  recommenda-
 tions  ofthe  APC  alone.  This  is  a
 Very  Jmportant.  aspect  of  the  problem.
 Therefore,  instead  of  relying  on  the
 recommendations  of  the  APC  against
 whom  I-have  made  certain  allegations
 and  the  PUC  has  also  made  certain
 allegations,  I  would  suggest  ‘that  the
 very  question  of:  firing  the  minimum
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 commepdatiqns  of  the  APC,

 hoe be  decided  upon  after  consulting  the
 jute  grewers,  the  respective  State
 unions  and  the  industrialists  algo,  I
 Government,  the  concerneg  trade
 think,  the  hon,  Minister  would  ‘take
 note  of  it-and  see  how  far  this  ques-
 tian  squid  be  solved  with  the  gatisfac- tion  of  all  the  interests  concerned.

 MR.  CHAIRMAN:  There  is
 Amendment  No.  I  which  was  moved
 by  Shri  Vinayak  Prasad  Yadav.  He
 is  not  here.  Though  in  his  speech,  he
 said  that  he  was  not  pressing  for  i.
 I  have  to  put  it  to  the  vote  of  the
 House.

 Now,  I  put  the  Amendment  to  the
 the  vate  of  the  House.

 Amendment  No,  I  was  put  and
 negatived.

 MR.  CHAIRMTN:  Now,  I  put  the
 main  motion  of  Shri  Chitta  Basu  to
 the  vote  of  the  House,

 SHRI  CHITTA  BASU:  I  do  nat
 like  to  take  a  vote  on  it.  7  want  to
 withdraw  it.

 MR.  CHAIRMAN:  Is  it  the  pleasure
 of  the  House  to  allow  Shri  Chitta  Basu
 to  withdraw  the  Motion?

 SOME  HON,  MEMBERS:  Yes,
 The  Motion  was,  by  leave,  with-

 drawn.

 20.20  bre
 HALF-AN-HOUR  DISCUSSION

 BUNGLING  IN  EXPORT  OF  READY  MADE
 GARMENTS

 to  लक्ष्मी  मारास्ण  पांडे य  :  (मंदसौर)
 सभापति  महोदय,  सिले  छिलाये  सस्कों के के  सिर्मात
 में  अ्रसावधानी  के  कारण,  प्रशारुनिक
 भ्रस्तियों  के  कारण  जिस  प्रकार  से  भारी
 जाट  होने  की  भौर  संभाषता हो  गई  है,  प्लया

 शाही  बाटा  हो  भी  रहा  है,  उसकी  अचार
 करना  चाहता  हूं  शिशेश्चिसाये  बरतों  1 .......
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 ६1... ब  कमी  नारायण  पांडेय!
 में  जो  सोग  किसों  न  किसी  प्रकार  से  कोटा
 प्राप्त  करने  में  सफल  रहे  हैं,  जिन्होंने  इस
 का  दु  रूपयोत  किया  है,  बाजारों  में  ब्राप्त'  कोटे
 को  ऊचे  दामों  प<  बेचा  है,  उठ  के  बारे  में
 जब  प्रशासन  का  ध्यान  आकर्षित  किया  गया

 तो  साननीय  मंत्री  महोदय  मे  प्राश्वस्त  किया
 था  किं  बे  इस  के  बारे  में  जांच  करेंगे  भो<

 जो  लोग  दोदी  पाये  जायगे  उन  को  ड॑/<जिस्-
 टडें  किया  जाएगा,  उनके  नाम  काली  सूची
 में  दर्ज  किये  जायेंगे  लेकिन  दुख  इस  बात  का
 हैकि  सब  उन  के  खिलाफ  कोई  ठोस  कदम
 नहीं उठ  ये  गये।  अपितु  उन्हीं  लोग  को,  जिनका
 कि  नाम  काली  सूची  में  दर्ज  होना  चाहिये
 था,  उन्हें  ही  फिर  से  दस  प्रतिशत  कोटे  की
 छूट  का  लाभ  क्यों  दिया  गया,  पुनः  क्‍यों
 कोटा  दिया  गया  ?  जिन्होंने  रेडी  गुड्स
 शिपमेंट  की  स्कीम  के  समय  निश्चित  माल
 भेजने  के  भाध।<  पर  कोटा  मांगा  था,  किन्तु
 उन्होंने  माल  नहीं  भेजा,  ऐसे  डिफाल्टर्स  को
 गलत  छूट  दे  कर  लाभाविन्त  किया  जा  रहा
 है|  मुझे  ऐसा  लगता  है  कि  हमारे  बीच  में
 कहीं  व  कहीं  खुटि  विद्यमान  है  जिसको  कि
 निकालना  आवश्यक  हैं  ।  यहू  केवल  साध/<ण
 प्रशासकीय  ल्लुटि  नहीं  है,  भसानध।नी  वाला
 मामला  ही  नहीं  है  इसमें  कई  भधिकारी
 शरीक  हैं  1  यहू  एक  ऐसा  उद्योग  हैं  जिसमें
 काफी  लोग  लगे  हैं  जो  हैंडलूम  के  काम
 करते  हैं,  या  कुछ  पावरलूट  पर  भी  काम  करने
 बाले  हैं,  उनकी  भाजीविका  इससे  जुड़ो  हुई
 है  1  लाखों  लोग  का  व्यवसाय  इस  के  हारा
 चल  रहा  है,  जिनकी  जाबिका,  भ<ण-बोषण
 इस  से  चलता  है।  इस  उद्योग  जत्त्णि  हमें
 विदेशी  माकिट,  या  प्रच्छा  विदेशों  बाजार
 ब्राप्त  ह्  है  ,  भाज  हम  उस  विदेशी  बाजार
 को  भी  भीरे  धीरे  शोते  जा  'हे  हैं

 मैं  आपका  ध्यान  दो-तीन  चिंग  पूर्व
 ही  प्रकाशित  दृकोनोमिक  टाइम  में  प्रका-
 शित  समाचार  की  शौर  विलागा  चाहता  हूं
 जिस  में  इस  समाचार  को  सहीबताया गया  है

 |  “The  alleged  maladministration  ia the  Textile  Export  Promotion  Coun-
 cil’s  export  quota.  distribution
 scheme  may  deprive  India  of.  busi-
 7688  worth  over  Rs.  50  crores  dur-
 ing  the  current  year  and  expose  the
 trade  to  the  possibility  of  losing  the
 American  market  in  a  big  way.”

 इसी  समाचार  में  भ्र/गे  खल  कर  उन्होंने  मिस्टर
 लरी  के  रेकरेंस  से  कहा  है---

 “He  said  that  the  total  quota  for
 men’s  shirts  from  handloom  and
 powerloom  sectors  together  was
 9,19,315  dozens  for  the  current  year.
 But  Indian  exporters  had  despatch-
 ed  only  4.20  lakhs  dozens  by  August
 10.  They  would  not  be  able  to  fi-
 nish  their  quota  before  the  end  of
 December.”

 “He  said  that  Indian  authorities
 had  ‘misstamped”....

 मैं  जागे  चल  कर  बताऊंगा  कि  किस
 प्रकार  मिसस्टाम्प्ड  किया  है।  लेकिन  सारे
 मामले  बहुत  गंभी<  हैं,  मैं  उदाहरण  देना
 चाहूंगा---

 “,...‘misstamped’  about  44  mil-
 lion  square;  yards  of  garments.
 (about  7  million  pieces)  as  power-
 loom  although,  in  fact,  the  pieces
 were  made  from  handloom  cloth.
 India’s  quota  in  powerloom  for
 U.S.  markets,  therefore,  got  ex-
 hausted  soon,  There  wag  apparent-
 ly  no  remedy  to  correct  the  situa-
 tion  arising  out  of  this  mistake.”

 मैं  माननीय  बची  महोदय  का  ध्यात  इस
 झोर  भी  भ्राकधित  करना  चाहता  हूं  जो  कि
 शिकायतों  के  बारे  में  है,  आपने  मेरे  ही
 द्वारा  पूछे  गये  28  जुलाई  के  उत्तर  में  यह
 बात  कही  भी---

 “A  number  of  complaints  has
 been  received  irregulari-
 ties  commiltted  by  sonie  exporters,”

 उत्तर  में  ग्राये  चल  क्र के  बात  कही  थी
 “The  current  quota  year  started

 from  1-1-78  The  names  of  the-ex-



 हा  gar

 porters:  who  sorfdndered  thelt  que-
 “mn  duping-,  2978  axe.  given:  .in  the
 statement  attached.

 इसी  संदर्भ  में  मैं  माननीय  जंत्री  महोदय
 का  एयात्त उस  के  उस  उत्त२ की  ध्रो  ८  भी  दिलाता
 आहूता  हूं  जो  उन्होंने  दूसरे  सदन  में  दिया  था
 जिस  में  उन्होंने  बतावा  था  कि  हंस  गलत  कार्य
 करने  बालों  के खिलाफ  कार्यवाही  कर  of
 हैं,  उनको  ब्लेकलिस्ट  करने  जा  रहे  हैं ।
 लेकिन  मुझ  दुख  इस  बात  का  है  कि  अब
 तक  इस  बारे  में  निश्चित  कार्य  बाही  नहीं
 की  गई।  मैं  इस  बारे  में  एक  बात  भापके
 ध्यन'  में  लाता  चाहता  हूं  ।  ऐसे  घोटालों  के
 बारे  में  कई  धन्य  प्रश्न  पूछे  गये  थे  घौर
 माननीय  मंत्री  महोदय  ने  स्वयं  इसी  सदन  में
 श्री  एल०  एल०  कपूर  के  प्रश्न  का  उसर
 दिया  था--मैं  उदबृत  कर  रहा  F—

 “No,  Sir.
 “Because  of  wrong  stamping  of

 some  handmade  apparel  as  mill-
 made,  certain  difficulties  had  been
 created.  Government  have  taken
 up  the  matter  with  the  U.S,  autho-
 rities,  and  a  solution  is  being  work-
 ed  out.”

 मैं  मंत्रो  महोदय  को  लिबेदन  क८ना  चाहता
 हूँ  कि  जिस  प्रकार  इस  मामले  में  घोटाला  हो
 व्हा  है,  गड़बड़ी  हो  रही  है,  उसकी  तरफ
 उनको  निश्चय  हू  तुरन्त  ध्यान  देना  च  हिए।
 क्योंकि  जसा  कि  पहले  मैं  कह  चेका  हूं  कि
 द््प  सारे  काम  में  पांच  सात  लाख  से  ऊपर
 लोग  लगे  हुए  हैं  |  हजारों  एक्सपोर्टर्स  भी
 हैं  बैसे  केवल  दिल्‍ली  में  ही  जो  एक्पोर्टर
 हैं  उनकी  संद्या  दो  हजा<  के  ऊपर  है  भौर

 पुरे  केश  में  तीन  हआ<  एक्सपोर्टर  हैं।  इनमें
 कुछ  ऐसे  हैं.  जिन्होंने  किसी  प्रकार  से  गलत
 ढंग  से  या  धोशा  दे  कर  फिर  से  कोटा  प्राप्त

 किया  है  जो  सलतियां  उन्हूंनि की  हैं,  गड़बड़ियां
 की  है  तथा  उन्हीं  कुछ  लोगों  के  का रण  हम  जो
 माकिट  लू  करते  जा  रहे  हैं,  उसकी  तरफ
 भी  झापका  ध्यान  जाना  भाहिंए  ।  रेडीमेड
 गारमेंडस  के  एक्सपोर्ट  हेतु  धतंमान  में  थीं

 टायर:  सिस्टम  आपकी  चले  रहा  है  ।  इसके

 हैं  ।  हसर,  स्कीम  है  हाई  प्राइस  रौयला
 इजेशम  धौर  उसके  भन्तगेत  भी  भाप  |  जेंजन.
 की  बात  कहते  हैं।  तीसरी  स्कीम  कल्क
 कड़ैग्ट  स्कीम  &  जिस  के  पन्तर्गत  भी  भाप
 भेजने  के  लिए  कहते  हैं।  तीनों  .स्कीमें
 इस  तरह  से  मिली  जुली  हुई  हैं  कि  एक  ही
 झादमी  इन  तोनीं  स्कीम्ज  से  फायदा  &...
 लेता  है।  होना  यह  चाहिए  कि  किसी  एक
 स्कीम  के  तहत  के  व्यक्ति  ही  फायदों
 उठाए  शौर  दूसरी  स्कीम  के  तहत  दूसरा  शौर
 तीसरी  स्कीम  के  तहत  तीसरा  ।  में  प्रार्थना
 करता  हूं  कि इस  पर  भाप  पुनवियार  करें
 कि  क्‍या  इन  तीनों  के  स्थान  पर  एक,  स्कौमि
 लाई  जा  संकती  है  ताकि  सभी  सोग  इससे
 लाभान्वित  हो  सके  झन्यथा  क्या  होता  ?
 इस  बारे  में  ऊपर  कह  चुका  हूं  |  कुछ  एक्स.
 पोर्ट्स  के  गलत  कार्मों  की  जांच  भी  हो  ही  Bt
 एक  एपेरेल  काउंसिल  बनाई  है  जिस  को  मैं

 स्वथंभ  कांउंसिल  कहता  हूं  ।  इस  में  वहीं  लोग
 आा  गए  हैं  जो  बड़े  बड़े एक्सप टेसें,  हैं  स्वयंभू
 कमेटी  में  इसलिए  भी  कहता  हूं  कि  इसमें
 नियम  शौर  विधान  इस  प्रकार  के  हैं  शोर  ऐसे
 लोगो  को  उस  में  बिठा  दिया  गया.  है  जो
 दो  लाख  से  कम  का  एक्सपोर्ट  करने  वाले
 नहीं  है।  वे  उस  कमेटी  के  सदस्य  नहीं  बन
 सकते  हैं  जो  दो  लाख  से  केम  का  एक्सपोर्ट
 करते  हैं  कांउ/सल  थाले  कहते  हैं  दे  बोट
 करना  जानते  हैं  |  मुझे  बहुत  ाश्चर्य  हैं)
 मैं  कहना  चाइता  हू  कि इस  तरह  की  कांउसिल
 बना  करके  छोटे  'एक्सपोर्ट्स  को  रोकना
 चाहते  हैं।  इस  कांउसिल  का  जिस  प्रकार  से
 यठन  किया  गया  है  उससे  साफ  मालूम  पढ़ता
 है  कि  जो  बड़े  एक्सपोर्टर्त  बाहर  माल  भेजते
 हैं  उनका  ही  एकाधिकार  इस  पर  स्थापित
 रहने  देना  चाहते  हैं

 जिन्होंने  मुड्स  फार  रेडोशिफरगेंट  के
 झाधार  पर  टैक्शटाइल  कमेटी  से  शबिफिकेशह:
 प्राप्त  करके  एक्सपोर्ट  कोटा  शिख:  लेकिन
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 सुकन
 सके  पास  न्हीं  था  a  स्का  क्या

 ग्रहलि का  कर  उल्लास  पांच

 हजार  का  संट्रिफ़िकेद  प्राप्त  कदा 1
 फिए  से  तीस  तोड़ी,  सौर  फिर.पांच  डुज़ार
 वीछिंस  का  अध्विफिकेद  .  प्राप्त  किया  आया
 पुन  तीसद्दी  आर  भरी  गद्दी  कि्रा  स
 प्रक्वाए  से  एक  डी  माल  पर  तीन  तीन  अर
 स्ट्फिकैट  प्राप्त  क्या  गया  है  ण्क  ही
 ब्यड्स :ने  तीस  तीन  ब्रार  सर्टिफिकेट  प्राप्त
 क्रि  है।  इससारे  मामले मे  कौन  झधिकारी
 या  कुमंचारी  दोषी  हैं  ज़िन्हेंनि  इस  प्रकार  की
 गलत  काग्रेयाही  करके  उन  लोगों  को  रोका  है
 जो  बास्तन्  से  'एुबसपोर्ट  करना  चाहते  ओ
 इसका  भी  इतप्रको  पता  ख्गाना  चाहिए  t
 बाज़ार  सें  कुछ  गलत  काम  करने  बाले  एक्स-
 चॉटस  ने  एक  प्रकार  से  ज्हेंनि  एनाय  किया
 कि  आइये,  खुले  ब्राजार  में  हम  आपका
 कोटा  लेना  चाहते  हैं।  इद्ोतोमिक  टाइम्ज
 है  3i-3-78  के  पक  में  निकला है  :

 मैं  उदभृत  कर  रहा  हूं  :--
 “A  flourishing  blackmarket  in  ex-

 port  quotas  has  sprung  up  in  the
 garments  trade,  Quote  holders  are
 charging  a  premium  of  Rs,  10,000
 to  Rs,  15,000  for  a  quota  of  10,000
 pieces,  This  ugly  situation  hes  ari-
 sen  because  some  20  to  25  exporters
 haye  managed  to  corner  most  of  the
 export  quotas  meant  for  the  Janu-
 @¥y-June  half  year  while  most  of
 the  genuine  exporters  are  burden-
 ed  with  ready  to  ship  garments

 without  any  export  quotas.

 Many  exporterg  are  advertising
 in  daily  papers  seeking  quotas
 ‘Under  the  Import-Export  Control
 Act  of  492  and  the  Export  Control
 Order  of  1077  a  quota  once  allotted
 cannot  be  transferred  or  sold.”

 But  they  are  advertised

 उनको  कोटा  चाहिए  ।  ऐेसे.  व्यक्तियों  को
 प््ण्ग  लिस्ट  किया  जाता  चाहिए  था  आपसे
 उनके  दह  यरसेंट  की  छूट  के  शाक्षर  पर  जो

 i

 0... 2  ferent  a  ehh  ६... ६
 अं  लाकर  बज  करे  1...  भौर

 8५ को  बाहर  कर  दिया  |  ऐसे  लोगों  ि

 संस्त  कार्यवाही होती  चाहिए  थौ,  सब्ते  कदम
 उनके  खिलाफ  उठाए  जाने  चआहिए  थे

 'इलकका  करी  को  जात  इसपने  शही  है  1
 मैच  जुलाई  में  श्रश्म  बिस  गधा  का  |  अंत  तक
 इनकश्ाज़री  के  कुछ  तो  परिणाल  'सिगले  होंगे  ।
 का  इसमकायरी  करते  बाले  ज़ही  एक्सपोट्स
 ती  नहीं हैं  जिन  के  लिलाफ  कुछ  wise हैं,
 जो  ए़्बसपोर्ट  करन ेके  हमागते  में  दोषी  हैं,
 जिन्हींति भक्षत  काम  किया  है,  मलत  हंग  के  कौटा
 उछामे का  प्रमत्त  किया  है  ?  बया  यही  तो
 नहों  हैं  जिन्होंने  रेडी  बुडस  शिपमेंट  प्र
 कोरे  प्राप्त  किये  थ  माल  महीं  भेजा  था  ।या
 जिन्होने  रेडी  गुड्स  शिपमेंट  का  g  दपयोग
 किया  उन्हीं  में  से  कुछ  लोगों  को  से  कर
 आपने  झोब  कमेटी  छा  दी  है  ?  कत  बही
 सोग  तो  नहीं  हैं  जि-होंमे  कोटा  शरेंडर  किया
 श्रा  और  क्रह्ठी  प्रोद़  का  काम  कर  रहे  हैं  ?
 जो  दोषी  नहीं  थे  और  जो  स्थतंत्र  रुप  से
 आंच  कर  सकते  थे  उनसे  झापकों  यह  आंच
 करवानी  चाहिए  थी  t  मैं  जानना  चाहता
 ह  कि  किस  प्रका< की  जांच  झाप  करवा  रहे  हैं

 !

 एक  बात  नौर है  कछ  ऐसा  भौ  सूनने
 में  झावा  है  भौर  समाचार  भी  छपे  हुए  हैं  कि
 टक्सटाइल  लोबी  इतनी  सबल  है  कि  हैंडलूम
 या  पाचरलूम  बहर  जा  कर  के झपना  आजार
 न  बसा  पाये  इस़का  बशाबर  प्रयास  किया
 जाता  है,  ौर  जो  टैक्सटाइल  गारमेंट  बाहर
 भेज  रहे  हैं  बहू  हैंडलूम  या  पावरलूम  के  क  पड़ें
 के  नहीं  है  बल्कि  मिल  के  कपड़े  हैं  लेकिन
 उनको  हैंडलूम  या  पावरलूम  के  कपड़े  के
 मोम  से  भेजते  हैं  जो  कि  नहीं  भेजना  चाहिए  4

 कारण  हुँडलूम  झौर  पाबरलूम  के  सोग

 ढब हो

 एक  -विशेश  ात  की  ओह

 बवाल  दिखाना  चाहंगा  पने  हैंबलूम  इक्पोर्
 ब्रह्मोशन का कस्सिल का  झन्सिल  ना  सकी  है  ओर  कोरम
 दमलड़ाइल  प्रोमोशन  का फ्निएल  भी  है  ख़त



 दोनो  संस्वीयिं  झेलग  अलंग  हैं.  तो  फिर  क्या
 कारण  हैं  कि  एक  संस्था  को  कम  महृत्व  दे  कर
 के  दूसरे  के  जरिए  निर्यात  सर्टिफिकेट  न्ॉप्त
 करें यो  उनकें  जरिए  निर्मात  हौं  भौवरई॑यकता
 इस  बात  की  है  कि  जब  आपने  हैंडलूम
 के  लिए  फ्रोमोशन  कांउसिल  बता  रखी
 हैंतो  बही  संस्थाएं  यह  साथ  काम
 करे  ।  मैं  आश्वासन  चाहूंगा  हेंडलूम
 प्रोमोशन  काउन्तिल  की  यह  अधिकार  दिया
 जाना  चाहिए,  वह  इसके  बारें  में  वैधाभक
 रुप  से  सरकत  हो  भोर  एं  से  नियम  बनें  ताकि
 यह  हैंडलूम  प्रौमीशेन  के  लिए  प्रभाषी  काम
 करं  सके  बतंमान  में  जी  आपने  कपड़ा  हैंड-
 लूम  के  लिए  निर्वार्ति  कर  रख  है  वह
 60:  40  हैं।  यानी  60  परसेंट  हैंडलूम  का

 है  भोर  40  कसेट  दूसरा  कपड़ा  है  ।  मैं
 जाहता  हूं  कि  शग  श्राप  हैंडलूम  को  प्रोत्साहित
 करों  चौहिति  हैं  तो  दो  तिहाई  भाग  हैंडलूम
 के  झन्दर  लाइयें  ताकि  छोटे  छोटे  बुनकर  लोग,
 हम  करणा  फर  काम  करने  वाले  लौंग,  लाचिं
 लोगे  उनको  हमे  सीधे  सीधे  रोटी  रोजी
 दे  सके  ।  हमने  जो  ई०ई०सी०  शौर  बू०एस०-
 U6  का  बाजार  लिया  है  या  हमें  'जीफन  और
 प्रास्ट्रेलिक  के  मौकिट  मिलें  रहे  हैं  उन  परे
 हम  तेजीं  से  छा  जायें  कम्यया  जिस  प्रकार
 की  स्थिति  मैंने  आपको  संभोजार-पत्नों  के
 जरिए  बताई  कि  जिसे  ब्रेकर  हुमारे  बोरें  में
 गलतफहमी  पबा  हो  रही  हैं  कि  हम.  जिस
 सित  स्थक्तिपंग  कर  (हे  है  संभेयें  पर  मेल  नहीं
 भेज  रहे  हैं  उससे  इस  उचोग  की.  क्षति

 पहुंचेगी  झौर.लाखों  लोगों  में  निशाशा  पैदा
 होगी,  साप  निर्यात हेतु  बू०एस०ए०  के  लिए  |

 तीन  प्रकार  की  सील  हैं हैं--एक ए ग्जेम्यडेड ए  ग्जेम्पठे  ड
 सील,  एक  राउन्ड  सील  झौरएक  रकक्‍्वे।  यरे  सीले

 होती हैं।  किस  माल  पर  किस  प्रकार  की  सौल
 सगानी  चाहिए  इस  का  कोई  ध्यान  नहीं
 ग्या  जाता हैं।  एग्जेस्पटेड सीले  न  लगा!  कर
 के  राउन्ड  सौ  लगा  रहें  हूँ.  धौर  जिंतना
 कपड़ा  हलूम  का  जाना  चाहिए  वह  नहीं  जा

 पाती हैं,  उसकी  जंगेहिं  पर  दुसरे  कपड़े  कं

 (HAH  dis.)
 बना  हुआ  मॉल  बहुर  एक्सपर्ट  किया  जा
 रहा  है  जिसको  हमारी  मिले  बताती  हैं  t
 wat  महोदय  ने  आश्वस्त  कियां है  कि  सके
 बारें  में  जांच  करेंगे,  और  हिं  मी  बही है
 जो.  भी  झधिका री  इसके  लिए  कोकी  पाये  भये
 उनके  खिलाफ  कॉर्यवॉही  करने  में  बेह  कोई
 हिंचक  नहीं  करेंगे  v  यह  बात  चूंकि  केन्सैल्टी:
 टेटिव  कमेटी  में  कही  हुई  है  इसलिए  बिस्तार
 में  उसकों  प्हाँ  नहीं  कहमा  चाहता,  लेकिन
 फिर  भी  मंत्री  जी  ने  जो  हमें  लोगों को  रा श्वरलिं
 किया  था  कि  उनके  बारे  मैं. बनवंवाही:  करेंगे,
 मैं  चाहूंगा  मंत्री  जी  इस  मामले  को  नम्भीरता
 से  लें।  अन्यों जिसे जिस  प्रकार  से  इंजौनियाँ  रंग
 गुडस  का  निर्यात  घट  रह  है  उसी  प्रकार  से
 रेडीमेंड  गारमेंट  का  निर्या्तें  थी  रटेगी,  ह...
 कि  उसका  नियति  हम  काफी  बढ़ीं  सकतें  हैं
 अगर  सही लौर  पर  कास  किया  जाए  ।  हमसे!
 980  तक  500  करोंड  २०  की  एंक्शेपीट
 का  टोर॑गेंट  फिक्स  किया  है,  भंभी  चर्तेम्तन  में:
 250  करोड़  का  टारमेट है।  लेकिन  कमर
 हम  इसी  प्रकार  से  हेंगी  को  निराश  कंरतें
 रहे  हैं घौर  गंलेंतिं  लींगों  को  प्रोत्साहन  मिलंका
 रहा  तो  जो  लक्ष्य  हमने  तप  कियां  है  उसकी
 पूर्ति  EE  कर  लेंक  में  ।  यह  लॉरा  ममेला

 सैबर  (टॉलें  है.  कीपेंटल,  इंटेसिव  नही  है
 हजार  To  की  सक्तीन  लगा  करु  छोटा  व्यक्ति

 अपने  कपड़े  बहिर  भेज  संकतों  हैं।  भिंजवों
 सेंकता  हैं  ।  इंसलिंए  इस  मामले  को  द्याप
 मम्लीशता'  से  लीजिए  ताकि  लाखों  गरीब  मोग॑

 जो  [  धंधे  में  लगे  हुए  हैं  उनकी  तेजी  रोटी
 चंलती  रहे  चीर  छोंटे  व्यापारी  जो  एक्सपाँड
 करना  चाहते  हैं  बह  इस  कान:  को  कर  सी
 शीर  बडे  व्योपारियाँ के  चेंगूल  में  बहते ते  फ्ते
 साथ  हू  जिन  ह. ह  श्रधिका  रियं  भौंर  कर्म  चार्स्यों
 को  सांछ  गाँठ  से  थोटासा  चर  रहा ंहै  उनके
 खिलाफ  कंयवाही  हो,  भौर  पकी  जो  प्रींबिं
 कमेठी  है  उसके  बारे  में  श्राप  झाश्यस्त:  करेंगे

 कि  पप  उसे  भंग  कर  रहें  हैं  तथा  नई  स्वत
 कमेटी  जाँच  हेंतु,  बना  रहें  हैं,  इंसेंकिं,  शीन.

 जो  काते  मैंने  प्रापके सामने  रखी  है  में  कहता
 मंत्री  जी  उनके  बौरें  में  हमें  संदकरत  करें  ।
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 कि  वे  सारे  मामले  की  शूरी  जांच  करेंगे,  दोषी
 व्यकितयों  को  दष्डित  करेंगे  तो  इस  उद्योग

 के  लिए  हुए  सम्भव  उदार  सहायता  करेंगे  ।
 THE  MINISTER  OF  COMMERCE

 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  Mr.  Chairman,  Sir,  it  is  a  very
 important  matter  and  I  do  share  the
 anxiety  of  the  hon’ble  Member.  Sir,
 the  Textile  Export  Promotion  Coun-
 cil  used  to  look  after  both  the  fabrics
 and  ready-made  garments  export.
 When  it  was  complained  that  due
 justice  is  not  being  rendered  to  those
 who  mainly  export  ready-made  gar-
 ments,  Government  took  the  decision
 and  accordingly  formed  a  different
 council  for  the  garment  manufactur-
 ers.  We  would  very  much  like  to
 have  given  this  authority  to  the  new
 sounci]  but  as  it  has  been  very  re-
 cently  set-up,  Government  had  to  take
 the  decision  that  for  the  current  year
 the  Textile  Export  Promotion  Coun-
 cil.  should  look  after  these  exports.  It
 is  true  that  Textile  Export  Promotion
 Council  ‘has  failed  in  its  duty  in  the
 matter  of  stamping  where  wrong
 stamping  was  done,  It  has  happen-
 ed  because  of  some  mis-interpreta-
 tion.  As  the  House  is  aware  United
 States  of  America’  have  done  away
 with  any  restrictions  on  the  imports
 of  handloom  products  including  hand-
 loom  garments.  But  so  far.as  sensi-
 tive  varieties  are  concerned,  namely,
 shirts,  ladies’  blouses,.  skirts  and  all
 that,  for  them  they  have  said  that
 there  will  be  a  level  for  consultations
 No.  soqner  we  export  both—either  the
 mill-made  -or  the  hendloom  products
 and  if  they  reach  certain  number
 then  naturally  consultations  have  to
 be  held.  ‘That  level  has  been  fixed
 according  to  the  understanding  bet-
 ween  the  Governments,  It  was  be-
 ‘etiise  of  that  understanding  it  was
 felt  that  all:  these  articles—whether
 mill  made  or  handloom-should  have
 one  stamp.  Because  of.  this  misinter-
 pretation,  the  stamping  was  done.  I
 must  say  it  was  wrong.

 Again  it  has  been.  brought.  to  the
 notice  of  the  House  about  those  who
 have  cornered  the  quota.  As  I  have
 already  said,  this  came  to  our  notice
 in  the  month  of  March  and  we  im-
 mediately  started  an  enquiry.  I  was
 not  satisfied  with  it.  Therefore,  I
 asked  the  then  Commerce  Secretary,
 Mr,  Thapar,  to  go  to  Bombay  to  en-
 quire  into  the  matter.  After  the  en-
 quiry  of  Mr.  Thapar  certain  immedi-
 ate  decisions  were  taken  so  that  the
 quotas  which  were  secured  after
 great  effort  were  utilised.  As  the
 House  is  aware,  our  quotas  last  year
 were  virtually  terminated  at  a  parti-
 cular  level  and,  therefore,  I  persu-
 aded  both  the  Government  of  USA
 and  also  EEC  countries  not  to  have
 such  unilateral  restrictions  against

 India  as  it  will  do  a  great  harm—this
 being  a  labour-oriented  industry.  And
 it  is  because  of  our  efforts  that  we
 secured  better  quotas  as  against  ear-
 lier  one.  We  had  the  new  agreement
 on  Ist  January,  ‘1978,  The  agreement
 which  EEC  countries  is  for  four  years
 and  agreement  with  USA  is  for  five
 years.  So  far  as  agreement  with  EEC
 countries  is  concerned,  it  can  be  ex-
 tended  by  one  year.  Since  we  have
 been  able  to  secure  better  quotas  and
 if  they  are  not  utilised  then  in  that
 case  all  our  efforts  would  go  waste.
 So,  immedietely  we  took  certain  de-
 cisions.  Those  who  have  not  fulfilled
 the  quotas  cornered  by  them—ot

 ‘course,  we  have  given  them  some  Iati-
 tude  for  difficulty  in  shipping  and
 transport.  There  may  not  be  ade-
 quate  space  available  in  the  ship  or
 ‘there  is  some  other  difficulty.  So,
 naturally  some  margin  had  to  be
 given.  It  is  not  to  show  any  favour
 that  we  did  it.  But  there  it  can  be
 practical  problems  so  that  we  should
 not  be  that  very  harsh.  Immediately,
 we  also  asked  them  to.  take  action
 against  those  who  have  taken  undue
 advantage  of  this  whole  pattern  ‘of
 exports.  Here  again,  Sir,  it  is  true
 that  it  ig-a  bit  complicated  process.
 Our  country  is  interested  in  having
 better  unit-value..  ठ  naturally,
 those  who  could  secure  orders.  for  bet-



 Than,  secondly,  there  are  some  who
 secured  firm  contracts.  It  has  also
 great  relevdtice,  Instead  of  banking
 upon  somewhere  else,  if  they  could
 secure  firm  contracts,  that  will  be
 taken  into  account.  We  are  also  very
 much  interested  in  the  handloom  pro-
 ducts.  Here  again,  we  have  to  take
 certain  care  for  adequate  representa-
 tion  of  handloom  products,  It  is  on
 this  account  that  seo ota  policy  be-
 came  a  bit  complicated  no  doubt.  But,
 the  House  will  please  bear  with  me
 on  this.  We  have  exported  hand-
 loom  products.  Again  we  would  very
 much  like  to  export  in  the  interest  of
 better  foreign  exchange  and  also  to
 pay  better  wages  to  our  workers  here
 and  therefore  we  should  have  better
 unit-value,  That  is  the  reason  why
 this  decision  is  taken  and  this  sort
 of  procedure  has  been  adopted.

 Here  the  question  is;  How  it  could
 be  simplified?  That  is  also  being
 thought  about.  As  the  hon,  Member
 rightly  suggested,  we  have  to  see  how
 the  procedure  eould  be  simplified.  But
 in  case  we  say  ‘first  come,  first  serv-
 ed’  then,  in  that  case,  we  may  lose
 the  unit-value  and  there  we  will.
 suffer.  Besides  We  shall  have  to  take
 care  of  the  handlooms  also,  So,  some
 complication  will  be  there.  We  have
 to  give  priority  to  our  handloom  pro-
 ducts  and  we  have  to  secure  better
 unit-value..  Bearing  this  in  mind,  we
 have  to  take  care  to  see  how  we  can
 take  care  of  the  whole  quota  that  is
 secured.  Now,  the  House  will  be

 happy  to  know  that  we  have  secured
 higher  utilisation  for  ready-made
 garments.

 By  and  large,  both  in  respect  of
 EEC  countries  gnd  America,  so  far
 as  the  ready-made  garments  and  par-
 ticularly  the  sensitive  varieties  are

 not  only  we  exhausted
 quotas  for  many  categories,  but  we
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 have  to  take  some  quota  in  Jatter  part

 varieties  are  concerned  there  {s  a
 provision  in  EEC  agreémeht  where-
 by  a  portion  of  quotas  for  sie
 varieties  could  be  transferred  to
 others.  One  month  earlier  we  have
 taken  up  the  matter  with  the  Gov-
 ernments  concerned  to  allow  us  to
 transfer  this  variety  which  we  could
 not  export  for  lack  of  demand  and
 that  we  should  be  allowed  to  export
 such  articles  for  which  there  is  a  de-
 mand.

 I  am  sure  that  in  view  of  the  spirit
 of  the  agreement  the  EEC  will  accept
 this  proposal,  Our  officers  are  trying
 their  best  so  that  this  sort  of  transfer
 of  quotas  of  the  ready-made  garments
 could  be  adopted.  So,  there  should
 be  no  problem.

 But  the  real  problem  is  with  regard
 to  the  textiles  fabric.  Here  we  have
 suffered.  I  must  take  the  House  into
 confidence  and  say  that  it  has  hap-
 pened  because  we  are  not  that  very
 competitive.  Take  countries  like
 Korea,  Hong  Kong  etc.  There  one
 man  of  women,—one  worker,—ope-
 rates  more  automatic  looms  than  as
 we  have  in  this  country.  And  where
 one  worker  operates  more  looms,  you
 can  just  imagine  how  much  competi-
 tive  they  are!  And  therefore,  it  is
 here  that  we  have  suffered.

 How  best  can  we  make  our  country
 more  competitive  ig  a  problem  in  it~
 self.  For  that  we  shall  have  to  go
 into  various  aspects.  It  is  very  diffi-
 cult  to  deal  with  this  at  this  hour.
 We  are  trying  our  best  to  see  whether
 we  can  export  our  handloom  pro-
 ducts  and  handloom  textiles.  That
 also  we  are  trying.  Not  that  this  mat-
 ter  is  done  only  at  the  official  level;
 but  even  I  have  taken  it  up  myself
 with  the  Ministers  concerned:  And)
 even  so  far  as  the  wrong.  stamping is
 concerned,  I  have  discussed  this  with  -—
 our  Ambassador  in  America  T  have



 retary  of  State  Commerce  of
 America  end  also  Mr.  Robert  Rauss,
 the,  Adviser  to  the  President,  who  is
 also  of  Ministerial  rank;  dnd  we  are
 considering  all  the  relevant  aspects,
 how  it  could  be  done.  We  are  trying  to
 see  how  we  can  export  handioom  arti-
 cles  and  handloom  products  according
 to  our  desire.  How  it  could  be  further
 simplified  is  also  being  thought  of  so
 that  we  may  secure  better  quota  from
 these  countries  in  future.

 One  more  point  about  the  Enquiry
 Committee.  It  is  really  a  matter  of
 great  concern  for  us.  On  the  basis

 of  our  suggestion,  it  is  true  that  they
 have  constituted  a  committee  for  that
 enquiry.  Until  and  unless  that  en-
 quiry  is  complete,  we  cannot  penalise
 anybody;  it  would  be  wrong.  Till
 that  time,  we  have  allowed  these
 parties  to  export.  We  could  have
 stopped  them,  but  we  would  have  suf-
 fered  both  ways;  we  would  have  been
 deprived  of,  taking  advantage  of.  se-
 euring  those  markets  gnd  simultane-
 ously,  there  would  be  problem  of  un-
 employment  immediately  here.  Un-
 less  that  enquiry  is  complete  and
 prima  facie  charge  is  there,  it  would

 ‘bq.  wreng  to  punish  anybody.  There-
 fore,.we  have  not.  But  I  have  made
 it  very  clear  to  all  Export  Promotion
 Counells  that.  so.  far  allocation  of
 quote  is  concerned,  if  anybody,  right
 from  the  Chairman  to  any  Member,
 ig  interested  himself  in  the  quota,  he
 should  not  be  in  that  kind  of  Com-

 mittee.  This  is  because,  these  are
 the  Export  Promotion  Councils,  where
 all  the  exporters  themselves  are  fh-
 volved.  These  are  not  the  State  or
 the  Government  bodies;  Government
 does  subsidise  these  to  some  extent,
 but  these  are  the  bodies  of  the  textile

 _or  other  exporters.  Although  these
 are  their  own  bodies,  but  we  have
 taken,  care,  as  far  the  allocation  of
 quotas.is  concerned,  that  the  interest-
 ed  persons  should  not  be  irivolved.
 That  care  is  now  taken

 So  far  as-the  Enquiry  Committee  is
 concerned,  it  is  very  much  true  that

 are  either  interested  in  thet  questa.

 Tro  लक्णी  भारायण  बच्च  224  जो
 डिफ  ्ल्टर्स  हैं  उन  के  खिलाफ  तो  कार्य  गाहीं  होनी
 चाहिए ।  झापने  उनके  खिलाफ  क्या  कार्य-
 वाहौ  की  है  7

 SHRI  MOHAN  DHARIA:  I  am  not
 defending  anybody.  Till  the  enquiry
 is  completed,  I  am  not  going  into  that.
 But  as  I  said,  I  have  not  taken  action
 to  stop  the  export,  because  that  wauld
 have  adversely  affected  us,

 When  it  was  brought  to  my  notice
 that  this  Committee  cannot  enquire
 into  the  matter  in  a  fair  way,  I  have
 already  instructed  my  officers  that  we
 cannot  accept  this  enquiry  and  that
 there  should  be  an  absoltitety  impar-
 tial  enguiry  committee  which  should
 go  into  it  and  I  have  already  assur-
 ed  the  House  earlier  that  we  shall  see
 that  proper  action  is  taken.  Those
 who  have  tried  to  cheat  the  Govern-
 ment  and  taken  any  undue  advant-
 age,  We  ‘shall  see,  that  they  are  not
 only  de-registered,  but  they  will  have

 place  as  an  export  house  or  an
 exporting  company.

 ्  हुकम  बम्ब  कलबाम  (  उज्जेन)
 रूभापति  मंहीदय,  मानेत्रौय  मंत्री  जी  ने  जो
 चरा  ढी  ve  ar  जवाब-दिया। मैं  दो  तीन
 मास  उन  से  जानना  चाहता  हूं  t  हैंडलूम  के  जले
 बस्स  शौर  सिले  सिलांएं  कपड़े  भ्रधिक  भाला

 में  किदेशों  में  सप्लाई  हो  उस  के  लिए  छोट
 लोगों  को  राहत  देने  का  बया  कोई  प्रोप्रास
 ाप  ने  दया,  है  ?  यदि  बनाया  हैती  यह
 क्या  है?

 दूसरे,  यह्  जो  शाप  मे.  लाइसेंस  देते  की
 सीमा  दो  लाख  रखी  है  क्‍या  उसे  घटा  कर  कस
 हजार  या .प्य  हजार  करेंगे  तांकि  छोटे  छोटे
 लोग  भी  प्रपने  कपड़े  सीधे  भेज  सकीं  जिस  से
 उन्हें  रोजगार  लिल  सके  ?  इस  के  लिये.  क्या
 झाप  की  कोई  ऐसी  योजना  हैं.  ?  a
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 संभोचा ह्पों  हैं  कि  जो  बडे  मिश  भारी  लेपेग
 हैं  थे  इतनी:  बुरी  wey  हाथी  हैं  हंसेगे के  उबर

 कि  यह  उद्योग  देश  के  अन्दर  समागत  हीती  जा
 रहा  है  इसे  रोकने  के  लिए  पा  में  कौम  से
 कदम  उठाएं  हैं।

 दूसरी  चीज,  मैं  यहू  जानना  चाहता  हूं
 किं  यह  अ्रधिक  से  अधिक  ग्स्ता  में  हम
 लियाति कर सकें इस के कर  सकें  इस  के  लिए  संसार
 की  मंडी  में  हम  ने  कोई  स्थान  बनाया,  है.  ?
 यदि  बनाया  है  तो  लगभग  कितने  करोड़
 माल  हम  बाहर  भेज  सकते  हैं

 far  लोगों  को  लाइसेंस  जिला.  है  वे
 लोध  प्राय:  स्वमं  माल  तैयार  वढ़ीं  करते  ,
 ये  विश्नौलिये  हैं  ।  छोटे  छोटे  लोगों  से  सिले-
 सिलाए  कपड़े  से  कर  झपने  नाम  पर  उसे
 भेजते  है,  बड़े  बढें  कारणानों की  मोहर
 उस  पर  लगाते  हैं  पौर  उस  का  प्रंधिकाश
 लाभ  स्वयं  लेते  हैं,  उन  के  पतले  कहू  लभ

 नहीं  है  1  तो  सोसाइटियों को  भ्रोर  छोटे
 छोटे  लोगों  को  झाप  इस  में  प्रा्करिष्टी  दें
 इस  प्रकार  की  व्यवस्था  करें  |

 जिन  लोगों  के  खिलाफ  झा  रोप  थे,  जिन्होंने
 लाइसेंस  का  दुरुपयोग  किया  है,  उस  की
 जांच  की  बात  आपने  कही  भोर  कहा  कि  जब
 तक  'शिजल्ट  सामने  नहीं  झाता  है  तब  तक  हम
 कुछ  करने  के  लिए  तैयार  नहीं  हैं।  मैं  इतना
 जासना  चाहता  हू  कि  जब  तक  जांच  पूरी  नहीं
 होती  तब  तक  उन  के  माल  को  भाप  अपने
 मार्फत  भेजें,  उन  के  मार्फत  न  भेजें  क्‍या
 ऐसी  व्यवस्था  झाप  करेंगे  ?  जो  दोषी  हैं
 उनको  झाप  काली  सची  में  'रखें  |  कितने  ही
 लोग  इस  देश  में  हैं  जो  सिले  सिलाये  कपड़ों  का
 निर्यात  क  रते  हैं  तो  क्या  यह  सत्य  है  कि  हूँडलूम
 का  बना  माल  पर्याप्त  मात्रा  में  मिलता  नहीं
 है  इसलिए  मिल  धौर  पावरलूम  का  बनाया

 हुआ  माल  भेजते  हैं  परन्तु  उस  पर  मोहर
 हैंडलूम  की  लगाते  हैं?  इस  प्रकार  की  घटनायें

 हुई  हैं  तो  क्या  भाप  इसके  लिए  इंक्यायरी
 करेंगे  ौर  भ्रधिक  मात्रा  में  हैंडलूम  पभ्ोर

 पावरलूम  का  कपड़ों  बाहर  भेजा  जाँ  '  सके
 शोर

 कहां  लोरजिय  हो  इसका  प्रयास  करेंगेई

 इस  अवसर  का  लाभ  उठातें  हुएं  मैं
 एक  बात  का  उल्लेख  भौर  करना  चाहता  हूं
 कि  इस  देश  से  बहुत  बड़ी  मात्रा  में  नाना
 प्रकार  की  सुन्दर  चिड़ियां  बाहर  भेजी  जाती
 हैं  विदेशों  में  लेकिन  उनमें  से  बहुतेरी  रास्ते
 में  ही  मर  जाती  हैं.  बयोंकि  उनके  शाने  पीने
 की  ढीक  व्यबस्था  नहीं  होती  हैं  तो  क्‍या

 श
 भी  अप  कोई  कंदम  उबेंगे  ?  जिन

 लोगों  को  अपने  मनोरंजन  के  लिए  विड़ियां
 चाहिए.  वहां  पर  वहू  चिड़ियां  हृवा।पानी
 सहन  नहीं  कर  पाती  हैं  भ्रौर  वहां  जाकर  मर
 जाती  हैं.।।  ऐसी  भी.  घटनायें  हुई  हैं  कि लाखो

 की  संब्या  में  चिड़ियां  भेजी  गई.  जिनमें
 आधी  शस्ते में  ही  सर  गईं  भौर  बहा ंपर  उन
 जोरों.  वे  लेने  से  इनका८  कर  दिया,  मोल
 छुड़ाया.वहीं।.  इस  तरह  से  वहां  पर  चिड़ियां
 मर  गई,  उनका  कोई  भी  उपयोग  नहीं  हक.  |
 तो.इसका)  भी  आपको  ध्यान  रखना  चाहिए  t

 इसके  साथ  ही  में  एक  निवेदन  करना
 चाहता  हूं  कि  जब  तक  यह  हाउस  चले  तब
 तक  उस  तरफ  के  लोग  भी  यहां  पर  बैठा
 करें,  बाहर  न  जाया  करें

 ait  मोहन  धारिया  :  सभापति  जी,  जो
 सवाल  उठाया  गया  है  उसमें  कोई  दो  राय
 नहीं  हो  सकती  हैं।  यह  सवाल  पहले  था  कि
 दो  लाख  से  ज्यादा  जो  एक्सपर्ट  कसे  हैं  वही
 मम्बर  रहें  लेकिन  कम  से  कम  एक्सपर्ट
 भी  जो  करते  हैं  वह  भी  मम्बर  रह  सकते
 हैं,  ऐसा  इन्तजाम  हमने  कर  लिया  है।  जिस
 वक्‍त  आपने  पहले  बताया  था  उसी  बबत  हमने
 उनको  नल  दिया  था  शौ  यह  दुरुस्‍्ती  उन्होंने
 अपने  संविधान  में  कर  दी  है  ।

 दूसरी  बात  झापने  कही  कि  हैंडलूम  के
 लिए  ज्यादा  से  ज्यादा  कोशिश  करें  और
 इस  के  लिए  हम  कुछ  कर  रहे  हैं  या  नहीं  तो

 हैंडलूम  का  प्रोडक्शन  बढ़ाने  क ेलिए  जो  कदम
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 'डठाए  लये  है  उसकी  जांतकररी पूरे  सदन  को

 है  |  एक्सपोर्ट  के  लिए  भी  हमने  पूरा  जोर
 '  लगाया  है।  भ्रभी दो  दिन  पहले  यहां  पर  भास्ट्रे
 लिया  के  मिनिस्टर  साहब  से  बात  हुई  भौर
 मैंते  उत्तते  कहां  कि  हमारे  जो  ' हैंडलूम  के
 प्रोडक्ट्स  हैं  उन  पर  कोई  प्रतिबंध  नहीं  हीना
 अआहिए  1  मैंने  उनको  बताया  कि  यह  काम

 लेबर  झोरिएन्टड  है  भोर  मझे  खुशी  है  कि

 उरहोंति  कहा  कि  यहां  से  जाने  के  बाद  बे  तुरन्त
 इस  पर  सँचेंगे।  मैं  समझ  ता  हूं  इसको  प्रोटेक्शन
 देना  बड़ा  जरूरी  है  i  इसलिए  जहां  जहां  भी

 *
 हम  जो  कुछ  कर  सकते  हैं  वह  जरूर  करेंगे  ।

 हमारे  एक  भाई  साहंग  मे  कहा  कि  जब-
 तक  इंक्वायरी  भालू  है  तब  तक  उनकी  तरफ
 से  एक्सपोर्ट  नहीं  होने  देला  चाहिए  बल्कि
 गबनेमेंट  एजेंसी  के  माध्यम  से  उसको  करना
 आहिए  |  इस  इंक्वायरी के लिए. के  लिए  हमने भांफिस भा  फिस
 को  बोल  दिया  है  कि  अलग  ठीक  ढंग  से  इसको
 होना  भाहिए  |  भ्रभी  जो  हमारा  एक्सपोर्ट
 अलता  है,  उसका  जो  कमिटमेंट  है  उसपर  कोई
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 दि. उ  असर  शहीं  होगा  चाहिए  इसको  ware
 :  में  रखते  हुए  कोई  रास्ता  गिकासझा  जा  बजा

 है।  जब  तक  इंग्वायरी  पूरी  नहीं  होली  भौर
 जिसके  खिलाफ  चार्जेज़  हैं,  उनको  तब  तक
 सौका  नहीं  सिलमा  चाहिए---मह  जो  “भ्रापकरी
 भावना  है  उसकी  मैं  कद्र  करता  हूं  i

 .. झापने  पूछा  &  कि  इसमें  कितना  एक्सपोर्ट
 होता  है  तो  समभय  6  हौ  करोड़  का  _एक्सपौर्ट
 टंक्सटाइल  झौर  त्र/मेंट्स  को  मिला  कर  होता
 है  श्रौर  इसको  बढ़ाने  की  हम  कोशिश  कर  रहे
 हैं।

 जो  चिड़ियों  की  बात  कही  गई  तो  इसका
 ए4सपौर्ट  केवरफूली  होमा  चाहिए  |  ऐसा  न

 हो  कि  | ह  बच  में  ही  समाप्त  हो  जायें।

 इसके  लिए  हम  जरुर  व्यास  रखेंगे  |

 MR.  CHAIRMAN:  The  House  now
 stands  adjourned  till  tomorrow.

 20.56  hrs.
 The  Lok  Sabha  then  adjoumed  tiil

 Eleven  of  the  Clock  on  Tuesday,  August
 29,  978/Bhadra  7,  900  (Sake).


